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Rajya Sabha

Monday, the 11th August, 2014/20th Sravana, 1936 (Saka)

The House met at eleven of the clock, 

MR. CHAIRMAN in the Chair.

ObituaRy RefeRence

MR. CHAIRMAN: Hon. Members, I refer with profound sorrow to the passing 
away of Shri Ekanath K. Thakur, a former Member of this House, on the 7th August, 
2014, at the age of 73 years.

Born in February, 1941, in Sindhudurg district of Maharashtra, Shri Thakur was 
educated at the University of Pune and the Indian Institute of Bankers, Mumbai.

A banker, educationist, trade unionist and management consultant, Shri Thakur 
started his career as an Officer in the State Bank of India and served there from 1966 to 
1976. He was Director of the Central Board of the State Bank of India. He held several 
important positions, including General Manager and Chief Executive Officer of the 
New India Cooperative Bank, Director of the Maharashtra State Financial Corporation, 
President of the Maharashtra Chamber of Commerce, Industry and Agriculture and 
Director and Chairman of the Saraswat Co-operative Bank.

Shri Thakur was associated with several social, cultural and educational institutions 
in the State of Maharashtra. He was the Founder-Chairman of the National School of 
Banking, Mumbai.

Shri Thakur authored several books and was actively associated with publishing 
and readers movement called “GRANTHALI”.

Shri Thakur was recipient of several awards for his contribution in the field of 
education and social work, including “Dr. Babasaheb Ambedkar Award - 2001” for his 
contribution in the sphere of social work.

Shri Ekanath K. Thakur represented the State of Maharashtra in this House from 
April, 2002 to April, 2008.

In the passing away of Shri Ekanath K. Thakur, the country has lost a distinguished 
parliamentarian, educationist and a dedicated social worker.

We deeply mourn the passing away of Shri Ekanath K. Thakur.

I request Members to rise in their places and observe silence as a mark of respect 
to the memory of the departed.
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(Hon. Members then stood in silence for one minute.)

MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved 
family our sense of profound sorrow and deep sympathy.

Re. SuSpenSiOn Of the QueStiOn hOuR

MR. CHAIRMAN: Question No. 461.

SHRI ANAND SHARMA (Rajasthan): Mr. Chairman, Sir, I and my other 
colleagues have given a notice under Rule 267 for suspension of the Question Hour on a 
very important subject.

MR. CHAIRMAN: But, this is the Question Hour.

SHRI ANAND SHARMA: Yes, Sir. That is why notice has been given for suspension 
of the Question Hour.

In this House, the Government...

MR. CHAIRMAN: Please, raise this after the Question Hour at 12 o’ clock 
...(Interruptions)...

SHRI ANAND SHARMA: Sir, a statement was made in this House on the 5th of 
August, 2014, by the hon. Minister of Commerce and Industry on India’s position in the 
WTO talks and the reason behind the stance taken by India ...(Interruptions)...

MR. CHAIRMAN: Please, raise this after the Question Hour. ...(Interruptions)...

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF 
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, let the Question  
Hour  proceed. ...(Interruptions)... He can raise it after the Question Hour. ...(Interruptions)... 
It is not fair. You can raise it after the Question Hour ...(Interruptions)...

MR. CHAIRMAN: Please raise this after the Question Hour. ...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, will you permit us to raise this 
after the Question Hour? ...(Interruptions)...

MR. CHAIRMAN: It is after the Question Hour ...(Interruptions)... Let the Question 
Hour run. We will take it up afterwards ...(Interruptions)...

भाई, बठै जाइए। ...(व्यवधान)... बठै जाइए। ...(व्यवधान)... बठै जाइए। ...(व्यवधान)... बठै 

Re. Suspension of the  Question Hour
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जाइए, प्लीज़। ...(व्यवधान)... Sharmaji, you are not being heard by anyone. What is the 
point? ...(Interruptions)...

श्री आनन्द शर्मा : सर, किसान िे हक़ िो ...(व्यवधान)... यह सरासर गलत है 

...(व्यवधान)... यह बेबुकनयाद है ...(व्यवधान)...

MR. CHAIRMAN: You are not being heard ...(Interruptions)... This is the Question 
Hour, please ...(Interruptions)... You are not being heard. ...(Interruptions)...

श्री आनन्द शर्मा : सर, यह सदन िा अपमान है ...(व्यवधान)... इस बात िा स्पष्टीिरण 

अब िोई मंत्री नहीं दे सिते, ...(व्यवधान)... प्रधान मंत्री सही हैं या मंत्री सही हैं? ...(व्यवधान)...

MR. CHAIRMAN: This is Question Hour, please. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, you said that you will allow this after Question 
Hour. ...(Interruptions)...

MR. CHAIRMAN: I said, take it up after Question Hour. Please sit down. 

...(Interruptions)... इससे क्या फायदा है? बठै जाइए, बठै जाइए। ...(व्यवधान)... You are not 

being heard. बठै जाइए। ...(व्यवधान)...  Hon. Members, please sit down. Allow Question 

Hour to proceed, please. ...(Interruptions)... You are not being heard by anyone. What is 

the point? ...(Interruptions)...

श्री नरेश अग्रवाल (उत्तर प्रदेश) : डा. राम मनोहर लोकहया िो भी भारत रत्न ...(व्यवधान)...

MR. CHAIRMAN: I appeal to you to allow Question Hour to proceed. 

...(Interruptions)...

श्री आनन्द शर्मा : सर, यह ...(व्यवधान)... आप कनद्देश दें सरिार िो कि प्रधान मंत्री सदन 

में आएं। हमारा आग्रह है कि प्रधान मंत्री यहा ंआएं। ...(व्यवधान)...

MR. CHAIRMAN: Nobody is being heard. ...(Interruptions)... क्या फायदा है इससे। 

...(व्यवधान)... You are not being heard, what is the point? ...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION 

AND BROADCASTING; THE MINISTER OF STATE OF THE MINISTRY OF 

ENVIRONMENT, FORESTS AND CLIMATE CHANGE AND THE MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRAKASH 

JAVADEKAR): You * the House. ...(Interruptions)...

* Expunged as ordered by the Chair.

Re. Suspension of the  Question Hour
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SHRI ANAND SHARMA: We want a reply only from the Prime Minister. 
...(Interruptions)...

MR. CHAIRMAN: Allow Question Hour to proceed.

श्री आनन्द शर्मा : प्रधान मंत्री सदन में कदए गए वक्तव्य िा खंडन बाहर नहीं िर सिते। 

...(व्यवधान)... यह सदन िी मय्यादा िा सवाल है, सदन िे कवशेषाकधिार िा सवाल है। 

...(व्यवधान)...

MR. CHAIRMAN: The House is adjourned for ten minutes.

The House then adjourned at seven minutes past eleven of the clock.

The House re-assembled at sixteen minutes past eleven of the clock, 

MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Question No. 461. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, we have given a notice for suspension of the 
Question Hour. ...(Interruptions)...

MR. CHAIRMAN: Please, please. After the Question Hour; after the Question 
Hour. ...(Interruptions)... Please; please. ...(Interruptions)...

श्री आनन्द शर्मा : सर, प्रधान मंत्री जी ने सदन िा अपमान किया है ...(व्यवधान)... प्रधान 

मंत्री ने गलत बयान कदया है ...(व्यवधान)... प्रधान मंत्री ने आरोप लगाया है ...(व्यवधान)... प्रधान 

मंत्री ने िहा है ...(व्यवधान)...

MR. CHAIRMAN: Sharmaji, after the Question Hour. ...(Interruptions)... बठै 

जाइए, बठै जाइए। ...(व्यवधान)... नरेश जी, बठै जाइए।

श्री जगत प्रकाश नड्डा (कहमाचल प्रदेश) : सर, मेरा प्वाइंट ऑफ आड्डर है। ...(व्यवधान)...

MR. CHAIRMAN: Let everybody sit down. ...(Interruptions)...

SHRI PRAKASH JAVADEKAR: Sir, the hon. Member has a point of order. 
...(Interruptions)...

SHRI JAGAT PRAKASH NADDA: Sir, I have a point of order. 
...(Interruptions)...

MR. CHAIRMAN: There is no point of order in Question hour. 
...(Interruptions)...प्लीज, बठै जाइए, बठै जाइए। Question No. 461. ...(Interruptions)... 
There is no point of order in Question Hour. ...(Interruptions)... Please sit down. After 
the Question Hour, please. ...(Interruptions)...

Re. Suspension of the  Question Hour
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SHRI ANAND SHARMA: Sir, first, there is a notice for suspension of the Question 
Hour. ...(Interruptions)... We have given a notice for suspension of the Question Hour 
under rule 267. ...(Interruptions)...

MR. CHAIRMAN: You know the procedure.

SHRI ANAND SHARMA: We know the procedure. That is why we gave the notice, 
Sir. ...(Interruptions)...

MR. CHAIRMAN: There is a procedure for it. ...(Interruptions)... Follow the 
procedure.

SHRI ANAND SHARMA: We followed the procedure, Sir. ...(Interruptions)...

श्री सत्यव्रत चतुव्वेदी (मध्य प्रदेश) : सर, यह बहुत गभंीर मसला है।

श्री सभापतत : आप सब प्रोकसजर से वाकिफ हैं ...(व्यवधान)... आप प्रोकसजर जानते हैं। If 
you do not observe the procedure, the Chair can do nothing. ...(Interruptions)... बठै 

जाइए, भाई बठै जाइए। Hon. Members, ...(Interruptions)... गुलाम नबी साहब। One minute, 
the Leader of the Opposition wants to say something.

तवपक्ष के नेता (श्री गुलार नबी आज़ाद) : सर, बाली में कमकनस्टर लेवर िी मीटटग में, कजसमें 

िॉमस्ड कमकनस्टर गए थे, सबसे बड़ा मुद्दा जो उस मीटटग में छाया रहा और कजसमें बािी 

डेवलटपग िंट्रीज िे साथ-साथ भारत िा सबसे ज्यादा इंटरेस्ट था, वह स्टॉटिग ऑफ फूड फॉर 

सेक्युकरटी था और उसमें हमारे देश िे फाम्डस्ड िे कहत िी बात थी। उसमें हमारे देश ने, य.ूपी.ए. 

गवन्डमेंट ने ...(व्यवधान)...

MR. CHAIRMAN: Can we take this up after the Question Hour? 
...(Interruptions)...

SHRI JAGAT PRAKASH NADDA: Sir, rule 267. ...(Interruptions)... Sir, have you 
given the permission for suspension of the Question Hour? ...(Interruptions)...

श्री गुलार नबी आज़ाद : जो िाम किया, वह पूरी दुकनया में सराहा गया था। ...(व्यवधान)... 

सर, अभी जो डब्ल्य.ूटी.ओ. पर कडस्िशन हो रहा था, उसमें िॉमस्ड कमकनस्टर और भतूपूव्ड 

†Transliteration in Urdu Script.

Re. Suspension of the  Question Hour
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िॉमस्ड कमकनस्टर एि ही पेज पर थे। तो अभी माननीय प्रधान मंत्री कबल्िुल उल्टा स्टेटमेंट िैसे दे 

सिते हैं? ...(व्यवधान)... प्रधान मंत्री जी िो आना चाकहए और इसे हाउस िे अंदर कसद्ध िरना 

चाकहए।

MR. CHAIRMAN: Yes, the Leader of the House, please.

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Sir, with utmost respect 
to the Leader of the Opposition, I am unable to understand the cause for this agitation. 
Immediately after Bali, we, who were then in the Opposition, had categorically taken a 
position that Bali was an imperfect Agreement. Even when we were trying to get out of 
this slight imperfection in that Agreement, that was India’s position till 31st of July this 
year, when we were trying to amend it. We have a different perception; you may have 
your own perception. I can tell you that on 13th December, 2013, the Bali Accord was 
entered into. In the next two days, my party and I had taken a public position with regard 
to the imperfection. We stand by it; and if at some stage, they want to discuss those 
imperfections, we are open to that. Now, merely because we have a different assessment 
of what they did at Bali does not mean that the Question Hour should be disrupted.

MR. CHAIRMAN: Fair enough, fair enough. ...(Interruptions)... The Government 
is open for a discussion. But this is not the time for it. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, I would entirely agree with the hon. Leader of 
the House that just because of difference of perception, the Question Hour should not be 
disturbed. But the Leader of the House would surely realise, as his experience and our 
experience is much, much longer, that when specific statements were made on the recent 
meeting of the WTO, where there are inconsistencies that were pointed out, what was 
stated in the House.

MR. CHAIRMAN: Let it be discussed separately. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, what was stated in the House is contradicted by the 
hon. Prime Minister outside. ...(Interruptions)... Now that is the issue. ...(Interruptions)... 
That is the issue. ...(Interruptions)...
†Transliteration in Urdu Script.
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†
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SHRI ARUN JAITLEY: There is no contradiction between what the Commerce 
Minister has said and what the Prime Minister has said in a party function. We stand by 
the statement of the Commerce Minister. ...(Interruptions)...

MR. CHAIRMAN: Thank you very much. That is all. I am not having a discussion 
on this. ...(Interruptions)... I am sorry enough has been said. ...(Interruptions)... Question 
No.461, please.

SHRI ANAND SHARMA: The Prime Minister has to come. ...(Interruptions)...

MR. CHAIRMAN: Sharma Sahib, a statement has been made by the Leader of 
the Opposition and another by the Leader of the House, that is the end of the matter. 
...(Interruptions)...

SHRI SITARAM YECHURY: But that is not correct. ...(Interruptions)...

MR. CHAIRMAN: Then you know that if it is not correct, what to do? 
...(Interruptions)... But disrupting the Question Hour is not the way to do it. 
...(Interruptions)... Look, this is not going on record. ...(Interruptions)...

SHRI ANAND SHARMA: *

श्री सभापतत : आप बठै जाइए, बठै जाइए। ...(व्यवधान)...

SHRI SITARAM YECHURY: *

MR. CHAIRMAN: I am sorry. ...(Interruptions)...

SHRI JAGAT PRAKASH NADDA: *

MR. CHAIRMAN: I agree with you. ...(Interruptions)... I agree with you that is the 
procedure. ...(Interruptions)...

SHRI ANAND SHARMA: *

श्री सभापतत : प्लीज, आप बठै जाइए। ...(व्यवधान)... बठै जाइए। ...(व्यवधान)...

That is all. ...(Interruptions)... Question No.461. ...(Interruptions)... I am afraid 
...(Interruptions)...

SHRI ANAND SHARMA: *

श्री सभापतत : आप बठै जाइए। ...(व्यवधान)... शम्या साहब, बठै जाइए, प्लीज। ...(व्यवधान)... 

The only subject to be taken up here is the Question Hour. ...(Interruptions)... I am 
sorry. All hon. Members are requested to cooperate.

*Not recorded.

Re. Suspension of the  Question Hour
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SHRI ANAND SHARMA: *

श्री सभापतत : आप बठै जाइए। ...(व्यवधान)... शम्या साहब, प्लीज। ...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: *

MR. CHAIRMAN: That is enough. Please. ...(Interruptions)... Precious time is 

being lost. ...(Interruptions)... Sharma Sahib, please. ...(Interruptions)... You have taken 

more than enough time. ...(Interruptions)... Please sit down. I am sorry. 

...(Interruptions)... None of this is going on record. ...(Interruptions)... You must 

observe basic discipline in the House. ...(Interruptions)... आप यह क्या िर रहे हैं? Please 

sit down.

SHRI ANAND SHARMA: *

MR. CHAIRMAN: No, no. ...(Interruptions)... Please sit down. ...(Interruptions).. 

Please sit down. ...(Interruptions)... The Chair will have no option but to adjourn 

the Question Hour to the loss of Members whose questions have been admitted. 

...(Interruptions)... If that is the will of the House, the Chair is helpless. ...(Interruptions)... 

The House is adjourned till 12.00 hours.

The House then adjourned at twenty four minutes past eleven of the clock.

The House re-assembled at twelve of the clock, 

MR. CHAIRMAN in the Chair.

WRitten anSWeRS tO StaRRed QueStiOnS

Limited stock of coal with ntpc power plants

*461.  SHRI AVINASH PANDE: Will the Minister of POWER be pleased to state:

(a) whether it is a fact that the National Thermal Power Corporation (NTPC) has 

informed the Ministry that the supply of coal to its power plants is inadequate and that 

they have limited stock of coal which is unable to bear even the small disruptions in the 

supply of coal; and

(b) if so, the measures being taken by Government to rectify this situation?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 

GOYAL): (a) Yes, Sir.

*Not recorded.
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(b) The steps being taken by the Government to rectify the situation, inter-alia, 
are:

(i) Concerted efforts are underway by Coal India Ltd. to enhance production  
  of domestic coal beyond current year’s targets.

(ii) Power utilities have been advised to use imported coal wherever  
  necessary.

(iii) The availability of coal is being regularly monitored closely at the   
  highest level in the Government.

As a result of the above measures, the monthly materialization of coal supply 
from domestic sources to NTPC power plants has increased to 96% during July, 2014 
as compared to 82% during June, 2014. NTPC has also imported 9.26 lakh tonne of coal 
during July, 2014.

universal coverage of nSap

*462.  DR. CHANDAN MITRA: Will the Minister of RURAL DEVELOPMENT 
be pleased to state:

(a) whether the Government proposes universal coverage of pension schemes 
under the National Social Assistance Programme (NSAP);

(b) if so, the details thereof; and

(c) the steps taken by Government to include more socially and economically 
deprived people under NSAP, especially single women in Madhya Pradesh and indexing 
the quantum of assistance to annual inflation?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) and (b) At present, there is no such proposal under 
consideration of Government.

(c) A Task Force was constituted under the Chairmanship of Member, Planning 
Commission, to prepare a proposal for Comprehensive National Social Assistance 
Programme. The Task Force considered all the issues, demands and suggestions relating 
to social assistance/security, received from various quarters and submitted its report, 
inter-alia, recommending, expanding the scope of coverage, including more socially 
and economically deprived people especially single women and indexing the quantum 
of assistance to annual inflation in the entire country, including Madhya Pradesh. Further 
action has been initiated keeping in view the recommendations of the Task Force.
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Revival of student and teacher unions in central universities

*463. SHRI ARVIND KUMAR SINGH: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the number of cases of suspension and termination of teaching and non-
teaching staff in various Central Universities during the last three years, year-wise and 
University-wise;

(b) whether due to dissolution and non-revival of student and teacher unions in 
various Central Universities, teaching and non-teaching staff are being suspended and 
terminated arbitrarily during the recent years; and

(c) if so, the steps Government proposes to revive student and teacher unions and 
to stop arbitrary suspension and termination of teaching and non-teaching staff in Central 
Universities, particularly in Jamia Millia Islamia and Banaras Hindu University?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) The number of cases of suspension and termination of teaching 
and non-teaching staff in Central Universities during the last three years, year-wise and 
University-wise, is given in the Statement-I (See below).

(b) and (c) Central Universities are autonomous bodies each established through 
an Act of the Parliament and governed by the relevant Act, Statutes and Ordinances. All 
the Central Universities are competent to take decisions on academic and administrative 
matters including suspension or termination of its employees. The relevant statutes and 
Ordinances also provide a mechanism to appeal/arbitration against any decisions taken 
by an authority of the University, if the person aggrieved by the decision finds the order 
unreasonable.

The authorities of the University are also competent to decide about the Teachers’ 
Unions. A status of Teachers’ Unions in various Central Universities is given in the 
Statement-II (See below).

As far as Students’ Unions are concerned, a Committee under the Chairmanship  
of Shri J.M. Lyngdoh was constituted which submitted its report on 23.5.2006.  
Consequent to that, MHRD addressed all Central Universities to follow the 
recommendations. The relevant statutes of the Central Universities also have provisions 
for student’s councils.

A status note regarding the Students’ Union in Central Universities as per Lyngdoh 
Committee is given in the Statement-III. (See below).
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Shortcomings in elementary education

*464.   SHRI D. RAJA: Will the Minister of HUMAN RESOURCE DEVELOPMENT 
be pleased to state:

(a) whether Government’s attention has been drawn to the findings of Annual 
Status of Education Report (ASER) that India’s elementary education has seen major 
shortcomings, as even after the introduction of the Right to Education and average 
budgetary allocation, the learning levels of students have been falling; and

(b) if so, the details thereof and the reasons therefor along with the remedial 
measures proposed to be taken in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) One of the key objectives of the Right of Children 
to Free and Compulsory Education (RTE) Act, 2009 is that every child in the 6-14 years 
age group be in school. The Annual Status of Education Report (ASER) 2013, which is 
brought out by a non-governmental organization called PRATHAM, has stated that 96% 
children in the 6-14 years age group are enrolled in schools in the rural areas. The UDISE 
data for 2013-14 shows Gross Enrollment Ratio for elementary education at 97%.

On learning levels, the ASER 2013 notes, inter-alia, that among standard III 
students in Government schools, the proportion of children able to read Standard I level 
text remains unchanged from 2012 at around 32% and only 18.9% were able to do 
basic subtraction. However, the National Council of Educational Research and Training 
(NCERT), which uses a rigorous research methodology, has conducted detailed national 
surveys on learning achievements of children in classes - III, V and VII/VIII, which 
reveal that though there is improvement in learning levels, they still remain low. The 
National Achievement Survey (NAS) for class III conducted in year 2012-13 reveals 
that in Language, average achievement of students was about 64%. In Mathematics, 
average achievement of students was 66%. In Language about 65% children were able 
to listen to a passage with understanding and respond correctly to questions thereon, 
86% children were able to look at pictures and match the correct name related to the 
picture, nearly 59% children were able to answer questions correctly after reading a short 
story themselves. In Mathematics, 69% children could do 2 digit additions, 65% children 
were able to subtract 3 digit numbers, 63% were able to do simple multiplication, 57% 
students could do division, 59% students were able to find out place value, 66% were 
able to correctly answer questions on geometrical shapes, 66% could do measurement of 
time correctly, 77% were able to answer questions on data handling correctly; 78% could 
respond correctly on money related questions and 69% could correctly answer questions 
on patterns.
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Since the commencement of the RTE Act in April 2010, sanctions under the Sarva 
Shiksha Abhiyan (SSA) have been given for construction of 34,448 primary schools and 
12,040 upper primary schools, 7.53 lakh additional classrooms and 40,161 drinking water 
facilities, 5.83 lakh toilets to enhance access to elementary education. Further, to improve 
quality, the SSA supports States for recruitment of additional teachers, regular in-service 
training to teachers, regular academic support to teachers through Block Resource Centres 
and Cluster Resource Centres, and free distribution of textbooks. In addition, under 
focussed programmes for improvement of learning outcomes, the SSA supports States 
on early grade reading, writing and comprehension, and early mathematics programmes, 
while at upper primary level support is provided for mathematics and science teaching 
learning. States have also been assisted to conduct comprehensive external student 
assessment surveys to assess gaps in student learning, in order to undertake corrective 
action.

committee for inter-linking of rivers

*465.  SHRIMATI SASIKALA PUSHPA: Will the Minister of WATER  
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased 
to state:

(a) whether it is a fact that the Supreme Court had directed Government to 
constitute a Committee to oversee the implementation of the inter-linking of rivers;

(b) if so, the details thereof and Government’s response thereto;

(c) whether Government has formulated any policy regarding the inter-linking of 
rivers;

(d) if so, the details thereof and if not, the reasons therefor; and

(e) the action taken by Government in this regard?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND 
GANGA  REJUVENATION (SUSHRI UMA BHARATI): (a) and (b) Yes, Sir. The Supreme 
Court in their Order on Writ Petition (CIVIL) No.512 of 2002 on NETWORKING OF 
RIVERS, have directed the Government to constitute a Committee to be called a ‘Special 
Committee for Inter-linking of Rivers’ headed by the Union Minister for Water Resources 
and comprising of members from States as well as representative of other associated 
Union Ministries and experts nominated by them, including Amicus Curiae. Accordingly, 
the committee has been formed by this Ministry.

(c) to (e) This Ministry has formulated a National Perspective Plan (NPP) for Water 
Resources Development envisaging inter-basin transfer of water from surplus basins to 
deficit basins/areas. National Water Development Agency (NWDA) has identified 30 links 
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under the NPP. Based on the concurrence of the concerned States, three links namely Ken-
Betwa Link, Damanganga -Pinjal link and Par-Tapi-Narmada link have been taken up for 
the preparation of Detailed Project Report (DPR) by the National Water Development 
Agency (NWDA) out of 30 inter-State links identified under National Perspective Plan 
(NPP). The DPR for Ken-Betwa Link Project and Damanganga - Pinjal link have been 
completed by NWDA.

In addition, out of 46 proposals of intra-State links received by NWDA from 9 States, 
the Burhi Gandak-Noon-Baya-Ganga Link of Bihar, Kosi-Mechi Link of Bihar, Ponnair-
Palar Link of Tamil Nadu, Wainganga-Nalganga Link of Maharashtra and Barakar-
Damodar-Subernarekha Link of Jharkhand have also been taken up for the preparation 
of DPR by the NWDA on the request made by the concerned States. The DPRs of two 
intra-State links i.e. Burhi Gandak-Noon-Baya-Ganga Link Project and Kosi-Mechi Link 
Project have been completed and sent to Government of Bihar in December, 2013 and 
March, 2014 respectively.

Review committee on national Water policy

*466.  SHRIMATI RAJANI PATIL: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government has constituted any Review Committee to go into all 
the aspects of new developments to be incorporated in the Draft National Water Policy 
(2012);

(b) if so, the details thereof along with the recommendations made by the 
Committee; and

(c) whether the Ministry has examined all the recommendations of the Committee, 
so far, and if so, by when the policy would be formulated?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND 
GANGA REJUVENATION (SUSHRI UMA BHARATI): (a) to (c) The Central 
Government had constituted a Drafting Committee to prepare a draft National Water 
Policy after reviewing the existing National Water Policy (2002), current scenario of 
water resources in the country and feedback received from various stakeholders. Draft 
National Water Policy recommended by the Drafting Committee was put up in the public 
domain and comments were invited from general public, all State Governments/Union 
Territories and related Union Ministries. The revised draft National Water Policy, arrived 
at after careful consideration of the comments received, was deliberated upon by the 
National Water Resources Council, comprising inter-alia Chief Ministers of all States 



[RAJYA SABHA]30 Written Answers to   Starred Questions

and related Union Ministries, at its 6th meeting held on 28.12.2012, wherein the National 
Water Policy (2012) was adopted as per deliberations.

Survey of drop-out rates

*467.  SHRIMATI KANIMOZHI: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government has conducted any country-wide survey to gauge the 
drop-out rates at primary, upper primary and secondary levels of education;

(b) if so, the details thereof; and

(c) the steps taken by Government to enhance enrolment and retention rates in 
schools?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) As per the Unified District  Information System 
for Education (DISE) data for 2013-14, the annual average dropout rate nationally, for 
primary level was  4.67%,  for the upper primary level 3.13% and for the secondary 
level 14.54% in the year 2012-13.

(c) The Government of India supports States through the Sarva Shiksha Abhiyan 
(SSA) and the Rashtriya Madhyamik Shiksha Abhiyan to adopt several interventions to 
enhance access to schools and check dropouts, which include inter alia opening of new 
schools, strengthening school infrastructure in existing schools, providing residential 
facilities through the Kasturba Gandhi Balika Vidyalayas and Girls Hostels as well as 
providing additional teachers and other equipments necessary for teaching learning 
processes. Under the SSA, free textbooks and uniforms are also provided to eligible 
children. The mid day meal scheme is also being implemented to enhance enrolment and 
retention in elementary schools.

expenditure on local social responsibilities by  
power companies in uttarakhand

†*468. SHRI MAHENDRA SINGH MAHRA: Will the Minister of POWER be 
pleased to state:

(a) whether any provision of funds has been made in the power projects of 
Uttarakhand for carrying out local social responsibilities;

(b) if so, the amount deposited by various power companies till date for this 
purpose;

†Original notice of the question was received in Hindi.
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(c) the amount deposited by the Tehri Hydroelectric Development Corporation of 
India Ltd. for this purpose and the details of the areas of its utilization;

(d) the details of the funds spent by power companies on social responsibilities 
outside the State; and

(e) the details of the action taken against those companies which have failed to 
meet the local social responsibilities?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) and (b) Yes, Sir. The Central Public Sector Undertakings (CPSUs) under 
the Ministry of Power do keep provision of funds for local social responsibilities in their 
project areas. As per the information available, the details of expenditure incurred by 
these CPSUs, having their presence in Uttarakhand is given below:-

(i) THDC India Limited has incurred ` 67.60 crores till 2013-14 in Uttarakhand.

(ii) SJVN Limited has incurred  ` 1.94 crores till 2013-14 in Uttarakhand.

(iii) NHPC Limited has incurred  ` 1.31 crores till 2013-14 in Uttarakhand.

(iv) NTPC Limited has incurred  `  7.0 crores till 2013-14 in Uttarakhand.

(c) Details of the expenditure incurred by THDC India Limited for CSR works in 
various areas till 2013-14 are given below:

(Amount ` in lacs)

Sl. No. Areas of works Amount Spent

1. Educational Development 221.65

2. Economic and community Development 582.49

3. Health and Veterinary Care 126.99

4. Environment and Natural Resource Management 62.65

5. Infrastructure Development 986.92

6. Women Empowerment and Child Care 73.97

7. Emergency Need 23.84

8. Other Social Welfare Activities 175.41

9. Administrative Expenditure 132.77
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Sl. No. Areas of works Amount Spent

10. Construction of THDC- Hydro Institute of 2850.94 
 Engineering and Technology

11 . Running of schools through THDC 1522.9 
 Education Society (TES)

 ToTal ExpEndiTurE UndEr CSR 6760.53

(d) As per information available, the details of funds spent by CPSUs, mentioned 
at (a) and (b) above, on social responsibilities outside the State of Uttarakhand are as 
under:

(i) THDC India Limited has spent Rs. 0.13 crores during 2013-14.

(ii) SJVN Limited has spent ` 14.03 crores during 2013-14.

(iii) NHPC Limited has spent ` 30.57 crores during 2013-14.

(iv) NTPC Limited has spent ` 101.28 crores during 2013-14.

(e) Does not arise in view of information furnished at (a) to (d) above.

demand for higher tariffs by private power producers

*469.  SHRI MOHD. ALI KHAN: Will the Minister of POWER be pleased to 
state:

(a) whether the private power producers have sought higher tariffs; and

(b) if so, the details thereof and the action taken thereon, so far?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) As per the information made available by Central Electricity Regulatory 
Commission (CERC), the following generating companies have approached the 
Commission for relief on account of the escalation in international coal prices and 
the impact of the Regulation of the Government of Indonesia which required the long 
term fuel supply agreement for export of coal from that country to be aligned with the 
international price of coal:

(i) Adani Power Limited.

(ii) Coastal Gujarat Power Limited.

(iii) Coastal Andhra Power Limited.

CERC has further informed that Reliance Power Limited has also approached 
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the Commission for adjudication of claims and disputes involving force majeure and 
Change in Law in respect of Jharkhand Integrated Power Limited and Sasan Power 
Limited. Further, GMR-Kamlanga Energy Limited and EMCO Power Limited have also 
approached the Commission for adjudication of the claims and disputes involving force 
majeure and Change in Law events under the PPAs.

(b) In case of Adani Power Limited and Coastal Gujarat Power Limited, the 
Commission, vide orders dated 21.2.2014 in Petitions No. 155/MP/2012 and 159/MP/2012 
has granted the compensatory tariff from the Scheduled Commissioning (SCOD) of 
respective units of the generating stations to offset the impact of the escalated coal price on 
account of the promulgation of the Indonesian Regulations which required the coal prices 
in the long term contracts to be aligned with international price. The Compensatory tariff 
is variable in nature and linked to the hardship being faced by the generating companies 
on account of Indonesian Regulations.

However, the power procurers/States have petitioned against the order of the CERC 
before Appellate Tribunal for Electricity (APTEL). The APTEL has passed interim orders 
on 21.07.2014 as follows:-

 “(i) We direct the beneficiary Applicants to make current payment as per the 
impugned order of the Central Commission i.e. from March 2014 onwards.

 (ii) The bills raised in July 2014 for the energy supplied during June 2014 shall 
be made in full as per the impugned orders of the Central Commission. The 
arrears from March 2014 to May 2014 shall be paid in six equal instalments 
from end of July 2014 onwards.

 (iii) The Respondent Generating Companies will keep an account of the amount 
received by them from the beneficiary Applicants as compensatory tariff. 
In case, the Appeals are allowed, the amount so received shall have to be 
refunded to the beneficiary Applicants/Appellants with interest.

 (iv) The retrospective direction regarding payment of arrears from 1.4.2012 to 
28.2.2014 by the beneficiary Applicants need not be complied with pending 
disposal of the Appeal since the same would be subject to the outcome of 
these Appeals after the final disposal.”

Further, the matter is subjudice.

In case of Coastal Andhra Power Limited, Jharkhand Integrated Power Limited and 
Sasan Power Limited, GMR-Kamlanga Energy Limited and EMCO Power Limited, the 
petitions have been heard / listed for hearing by the Commission.
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training of secondary school teachers

*470. DR. BHALCHANDRA MUNGEKAR: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) the number of secondary school teachers in the country as on 31 March, 2014, 
State-wise;

(b) the number of those teachers who have been formally trained, State-wise;

(c) the percentage of trained teachers out of total number of teachers, State-wise; 
and

(d) the roadmap for completing the training of the remaining teachers?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) There are 9.90 lakh secondary school teachers in 
Government and Government aided schools in the country as per UDISE, 2013-14.  
State-wise information is given in the Statement (See below).

(b) 8.68 lakh such secondary school teachers are professionally trained and State- 
wise details are given in the Statement (See below).

(c) As per UDISE 2013-14, 87.61% of total secondary teachers in Government 
and Government aided schools in the country, are trained.

(d) The training of untrained secondary school teachers (government and 
government aided schools) is the responsibility of concerned State Governments. The 
Government of Bihar and Karnataka have obtained permission from National Council 
of Teacher Education for training of untrained secondary school teachers to acquire 
professional training through open and distance learning mode.

Statement

Qualified Teachers in (Government and Government aided schools ) 

Sl. No. State/UT Secondary  Total % of 
  School  Secondary professionally 
  Professional  Teachers qualified 
  Qualified   teachers 
  Teachers

1     2 3 4 5

1. Andaman and Nicobar Islands 782 786 99.49

2. Andhra Pradesh 86775 86831 99.94
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1     2 3 4 5

3. Arunachal Pradesh 1252 1690 74.08

4. Assam 9963 53760 18.53

5. Bihar 22293 31460 70.86

6. Chandigarh 1804 1823 98.96

7. Chhattisgarh 16201 21973 73.73

8. Dadra and Nagar Haveli 340 351 96.87

9. Daman and Diu 266 307 86.64

10. Delhi 15494 15494 100

11. Goa 3587 3640 98.54

12. Gujarat 34964 34975 99.97

13. Haryana 33607 33696 99.74

14. Himachal Pradesh 7951 8177 97.24

15. Jammu and Kashmir 12974 15015 86.41

16. Jharkhand 7438 8229 90.39

17. Karnataka 71626 73965 96.84

18. Kerala 50594 50665 99.86

19. Lakshadweep 278 291 95.53

20. Madhya Pradesh 43959 47455 92.63

21. Maharashtra 123593 124092 99.6

22. Manipur 1963 2964 66.23

23. Meghalaya 2314 5092 45.44

24. Mizoram 1609 3312 48.58

25. Nagaland 796 1713 46.47

26. Odisha 45502 50953 89.3

27. Puducherry 2313 2314 99.96
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1     2 3 4 5

28. Punjab 27808 29214 95.19

29. Rajasthan 52963 54198 97.72

30. Sikkim 595 1064 55.92

31. Tamil Nadu 66124 66611 99.27

32. Tripura 2508 4592 54.62

33. Uttar Pradesh 40014 54024 74.07

34. Uttarakhand 18979 19835 95.68

35. West Bengal 58867 80348 73.27

 all STaTES 868096 990909 87.61

Source : UDISE 2013-14

projects pending due to regulatory disputes

†*47l. SHRI PRABHAT JHA: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether it is a fact that a large number of highway projects are pending due to 
the regulatory disputes;

(b) if so, the details thereof;

(c) whether any fresh policy measures are being taken by Government to keep 
highway projects free from regulatory disputes and to complete the projects in time; and

(d) if so, the details thereof?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN 
JAIRAM GADKARI): (a) and (b) 54 National Highway projects are affected due 
to requirement of forest/wild life clearances. The details are given in the Statement  
(See below).

(c) and (d) The steps taken to ensure timely clearances include streamlining 
the process of grant of Environment/Forest/Wild life clearances by the Ministry  
of Environment and Forests and frequent reviews at various level associating all  
concern.

†Original notice of the question was received in Hindi.
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Schemes for promotion of irrigation

†*472. SHRI LAL SINH VADODIA: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) the percentage of land in the country irrigated through canals, wells and 
rains;

(b) the details of Government’s schemes to promote irrigation through canals and 
wells;

(c) whether Government has any plan for harvesting of rain water; and

(d) if so, the details thereof?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND 
GANGA REJUVENATION (SUSHRI UMA BHARATI): (a) As per the Ministry of 
Agriculture and Cooperation, in the year 2012-13 canals account for 26% of the irrigated 
area and 62% was irrigated by tube-wells and dug wells. Three per cent was irrigated by 
tanks and 9% by other sources. Rain irrigated data is not maintained.

(b) Irrigation being a State Subject, water resources are planned and executed by 
the respective State Governments from their own resources. However, various projects, 
including projects through canals, which cannot be completed by State Governments 
from their own resources and are in an advanced stage of construction, are provided 
grants under Accelerated Irrigation Benefits Progamme (AIBP) for Major/Medium 
Irrigation (MMI) Projects. Minor Irrigation (MI) projects are also provided assistance as 
per guidelines.

(c) and (d) The Government has taken up with the States for harvesting of 
groundwater; so far 31 States/UTs have made rainwater harvesting mandatory by enacting 
laws or by formulating rules and regulations or by including provisions in Building Bye-
laws or through suitable Government Orders.

Central Ground Water Board (CGWB) has prepared a Master Plan for Artificial 
Recharge to Ground Water in India during the year 2013, which envisages construction of 
different types of Artificial Recharge and Rainwater Harvesting structures in the Country 
in an area of 9,41,541 square km by harnessing surplus monsoon runoff to augment 
ground water resources. The Master Plan has been circulated to all States Governments 
for implementation.

Revamping of indira awas yojana

*473.  SHRI M.P. ACHUTHAN: Will the Minister of RURAL DEVELOPMENT  
be pleased to state:

(a) whether Government is considering a proposal to revamp the Indira Awas 
Yojana (IAY); and

†Original notice of the question was received in Hindi.
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(b) if so, the details of the changes proposed to be made and by when the new 
scheme is expected to come into effect?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) Yes, Sir.

(b) In compliance with the Government’s objective of providing a ‘pucca’ house 
to all, the Ministry has initiated action to revamp the Indira Awaas Yojana (IAY) scheme. 
Modalities are being worked out.

funds for highway projects

*474.  DR. K.P. RAMALINGAM: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether Government is considering to garner Rupees one lakh crore for 
highway projects in the country, if so, the details thereof;

(b) whether one of the reasons for the slow pace of road projects is drying of 
equity and banks’ reluctance to finance highway projects; and

(c) if so, the details thereof?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN 
JAIRAM GADKARI): (a) No, Sir.

(b) and (c) Availability of the equity has emerged as a constraint in Public-Private 
Partnership (PPP) projects. The general economic down turn has caused revenue realisation 
of the concessionaires lower than estimated levels. Reduced revenue realisations have, in 
turn, affected debt servicing by concessionaires. This has caused widespread default in 
many debt accounts. Lenders are also increasingly reluctant to provide debt to highway 
projects on PPP mode. Hence, many projects bid out went without eliciting response from 
bidders. On the instance of Ministry of Road Transport and Highways and Ministry of 
Finance, Reserve Bank of India (RBI) has advised all scheduled commercial banks to treat 
road sector debt as secured within the limits of 90% of debt due enabling banks to allocate 
a large portion of lending to road sector and also to reduce the cost thereon. Government 
has also allowed harmonious substitution of concessionaire and re-schedulement of 
Premium quoted by concessionaires in case of stressed highway projects. These steps are 
expected to bring more equity in road sector. Details of National Highway projects where 
concessionaires are not able to put equity are given in the Statement-I (See below) and 
details of National Highway projects where concessionaires are yet to achieve financial 
close (FC) are given in the Statement-II.
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incentives for renewable energy

*475. SHRI JESUDASU SEELAM: Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state:

(a) whether Government plans to give incentives to those States which have 
shown highest renewable energy installations or growth in the country;

(b) if so, the details thereof; and

(c) whether Government plans to initiate policy guidelines to encourage States in 
setting higher Renewable Purchase Obligation (RPO)?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) and (b) 13th Finance Commission has 
recommended an incentive grant of Rs. 5000 crore for grid-connected renewable energy 
based on the States’ achievement in renewable energy capacity addition from 1st April, 
2010 to 31st March, 2014.

The incentive component comprise of two sub-components:

- 25% of Rs. 5000 crore as incentive for achievement in installed capacity  
  addition (over a four-year period) relative to unachieved potential.

- 75% of Rs. 5000 crore as incentive for achievement in installed capacity  
  addition (over a four-year period) relative to the aggregate of installed capacity  
  addition across all States.

States which are able to attract more grid connected solar power projects under 
Jawaharlal Nehru National Solar Mission (Phase-I) are given priority while allocating 
power.

(c) Pursuant to the section 86 (1) (e) of the Electricity Act, the State Electricity 
Regulatory Commissions have issued Renewable Purchase Obligation (RPO) regulations 
specifying share of renewable energy in the electricity mix. In addition, as per the National 
Electricity Policy, such percentage for purchase of power from renewable energy sources 
is to be increased progressively.

Gas-based power plants

†*476. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of POWER be 
pleased to state:

†Original notice of the question was received in Hindi.
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(a) whether the Central Government has given instructions to different States to 
launch gas-based power projects;

(b) if so, the details thereof, State-wise; and

(c) whether any proposal has been received from the Rajasthan Government in 
this regard?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) and (b) No, Sir. On the contrary, this Ministry has issued an advisory  
on 14.03.2012 to all developers of gas based power plants not to plan for any power  
plants based on domestic gas till 2015-16, due to non-availability of additional domestic 
gas.

(c) Request for allocation of gas from various State Governments, including 
Rajasthan, were received by the Ministry of Petroleum and Natural Gas for gas based 
power projects which were placed before Empowered Group of Ministers (EGoM) in its 
meeting held on 24.2.2012. However, no allocation was made by EGoM.

Settlement of disputes

*477.  SHRI S. THANGAVELU: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether a sum of ` 27,200 crore is held up in disputes between the National 
Highways Authority of India (NHAI) and the private players; 

(b) if so, the details thereof;

(c) whether Government has taken any action to settle those disputes; and

(d) if so, the details thereof?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN 
JAIRAM GADKARI): (a) and (b) An amount of ` 26,556 crores is held up in disputes 
between National Highways Authority of India (NHAI) and concessionaires, out of which 
disputes involving ` 22,773 crores and ` 3,783 crores are pending before Arbitration and 
various Courts of Law respectively.

(c) and (d) For quicker resolution of disputes and one-time settlement of long-
pending claims and to address the issue of fund constraints in highways sector, the NHAI 
Board recommended a three stage dispute resolution mechanism. Accordingly, 3-Chief 
General Manager Committee and one Independent Settlement Advisory Committee 
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(ISAC) headed by a Retired Judge of Hon’ble Delhi High Court has been constituted in 
March 2013. When ISAC started functioning in March 2013, disputes in 225 contract 
packages amounting to ` 17,489 crores as on 31.03.2013 was pending. Till date, on the 
recommendation ISAC, 45 contract packages involving 24 contractors/concessionaires 
have been resolved amicably after negotiation and settlement of ` 922 crores has been 
given as against claims amounting of ` 9,860 crores. A detailed, statement of disputes 
settled after setting up of ISAC as on 06.05.2014 is given in the Statement.

Statement

Detailed statement of disputes settled after setting up of ISAC

(As on 6.05.2014)

Sl.  Package No. Name of the Contractor/ Amount Amount 
No.          Concessionaire claimed  settled 
   (` in (` in 
   crore) crore)

1       2               3 4 5

1. Ambala-Chandigarh  M/s GMR Ambala- 20.837 6.250 
 Section of NH-21 and  Chandigarh Expressways 
 NH-22 (Change of  Pvt. Ltd.  
 scope on Ghaggar  
 bridge) 

2. NS-17/HR (Bal.) M/s Valecha Engineering Ltd. 273.482 18.376

3. Amravati Bypass on  M/s NCC Ltd. 61.318 0.322 
 NH-6 (Ref.No.3) 

4. NS-19 (UP/Raj.) M/s PNC Infratech Ltd. 25.460 6.522

5. Cont. Pkg. OR-IV,  M/s L&T Ltd. 1835.225 241.247 
to OR-II, TN-l,Con.Pkg.l,  
11. AP-19, AP-20 & RJ-11 

12. Cont. Pkg. No. OR-VI M/s SMJ-RK-SD (JV) 259.709 42.337

13. Cont. Pkg. No. AP-1  M/s SEW Infrastructure Ltd. 17.895 6.522 
 (Bal.Work) 

14. Cont. Pkg. No. AP-5 M/s Prasad & SEW (JV) 31.292 4.961
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1       2               3 4 5

15. Contract Package  M/s Punj Lloyd Ltd. 53.967. 5.746 
 AP-17 

16. Contract Package  M/s Punj Lloyd Ltd. 198.386 15.576 
 No. EW-II(AS-l) 

17. Contract Package  M/s Punj Lloyd Ltd. 133.997 17.362 
 No. EW-II(AS-4) 

18. Contract Package  M/s Punj Lloyd Ltd. 147.582 19.287 
 No. EW-II(AS-5) 

19. Contract Package  M/s Punj Lloyd Ltd. 108.703 19.327 
 No. EW-II(AS-8) 

20. Contract Package  M/s Punj Lloyd Ltd. 90.515 13.333 
 No. EW-II(AS-9) 

21. Contract Package  M/s Punj Lloyd Ltd. 124.966 17.481 
 No. EW-II(AS-16) 

22. Contract Pkg. -  M/s Punj Lloyd Ltd. 70.320 3.144 
 Jaipur Bypass-II 

23. Contract Package  M/s GS Engg. & Constn. 26.915 7.279 
 IV-B, Contract No. 
 TNHP/5) 

24. NS-3/DL (Delhi- M/s Madhucon Projects Ltd 145.580 11.090 
 Karnal Section) of  
 NH-1 in Delhi 

25. LMNHP-EW-II M/s Madhucon Projects Ltd 285.010 23.150 
 (WB-11)

26. ADB-II/C-10 M/s CGGC-Soma (JV) 53.765 5.883

27. ADB-II/C-11 M/s CGGC-Soma (JV) 43.135 5.102

28. ADB-II/C-14 M/s CGGC-Soma (JV) 38.163 2.967

29. ADB-II/C-15 M/s CGGC-Soma (JV) 45.834 4.894

30. AP-18 M/s Limak-Soma (JV) 79.684 5.480
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1       2               3 4 5

31. Port Connectivity- M/s KMC Constructions Limited 87.600 8.095 
 VASCO-GOA-NH- 
 17B 

32. Contract Package No.  M/s Sadbhav - Prakash (JV) 59.830 2.710 
 KU-6 (Raj.) 

33. Contract Package  M/s Sadbhav Engineering Ltd 92.719 0.798 
 No. KU-1 (Raj.) 

34. Contract Package- M/s Jilin-Sadbhav (JV) 353.517 6.240 
 V (Gujarat)

35. Contract Package  M/s RN Shetty and Co-Sunway 218.560 13.459 
 No. II (Karnataka) Const. BHD (JV) 

36. Contract Package No.  M/s UEM-ESSAR (JV) 1,305.236 131.961 
 WTC/TUM-Haveri/ 
 NH-4/Civil Contract  
 Package-4 

37. Contract Package  M/s UEM-ESSAR (JV) 928.520 104.022 
 No.WTC/TUM- 
 Haveri/NH-4/Civil  
 Contract Package-5 

38. Contract Package  M/s L&T-HCC (JV) 518.173 41.625 
 No.V-B (Km.240 to  
 Km.320 of NH-2,  
 Bihar) 

39. Hosur-Krishnagiri  M/s Shaktikumar M 63.795 15.610 
 Section incl. const  Sancheti Ltd-BJCL (JV) 
 of Flyover on NH-7  
 in the State of Tamil  
 Nadu  

40. Contract Package-I,  M/s Intertoll ICS Cecons 1,088.420 21.128 
 O&M contract relating  O&M Co P. Ltd. 
 to Gurgaon-Kotputli  
 Section and Kotputli- 
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 Amer Section of  
 NH-8 in the State  
 of Haryana and  
 Rajasthan. 

41. O&M contract  M/s Intertoll ICS Cecons 748.492 23.283 
 relating to Delhi- O&M Co P Ltd.  
 Agra Section of NH-2  
 in the State of Haryana  
 and UP and Moradabad  
 Bypass on NH-24 in  
 the State of Uttar  
 Pradesh. 

42. In the matter of  M/s Somdatt Builders- 114.677 35.111 
 amicable settlement  Simplex (JV) 
 of disputes between  
 NHAI and M/s Somdatt  
 Builders-Simplex (JV)  
 relating to work of  
 improvement of access  
 to GQ Corridor by  free  
 flow facilities along  
 NH-4, NH-45 and  
 NH-205, within Chennai  
 City in the State of  
 Tamil Nadu.  

43. Rehabilitation and  M/s Dineshchandra 3.397 0.972 
 Upgradation of  R. Agrawal Infracon  
 Swaroopgunj-Pindwara Pvt. Ltd.  
 Section (Km.264.00 to  
 Km.249.70) of NH-14  
 and Pindwara-Bekaria  
 Section (Km.0.00 to  
 Km.29.00) of NH-76  
 in the State of  
 Rajasthan. 

1       2               3 4 5
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1       2               3 4 5

44. Maintenance and  M/s Satya Prakash  9.111 4.496 
 rehabilitation work  & Bros. Pvt. Ltd.  
 of Kotputli- 
 Kishangarh Section  
 of NH-8 (from Km.  
 162.50 to Km.366.20)  
 in the State of  
 Rajasthan. 

45. 4-laning of existing  M/s Prakash Construction 80.964 6.473 
 2-lane of NH-8 A  and Engineering Co- Prakash 15.311 2.527 
 from Bhachau to  Bldg Associates Ltd (JV)  
 Padana (Km.324.00  
 to 346.00) in the  
 State of Gujarat.  

 Grand ToTal (` in crore) 9860 922

admission of Muslim children in schools

*478.  SHRI GULAM RASOOL BALYAWI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that Muslim children face difficulty in getting admission in 
good schools and a large number of such children get admission in sub-standard schools 
in the country;

(b) if so, the details of information available with Government in this regard; 
and

(c) the steps taken to solve the problem?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) As per Unified District Information System for 
Education (UDISE), the enrolment of Muslim children has increased from 10.49% in 
2007-08 to 14.34% in 2013-14 at primary level. Similarly, at upper primary level, the 
enrolment of muslim children has increased from 8.54% in 2007-08 to 12.52% in 2013-
14. At elementary level, the percentage of muslim children has increased from 9.95% 
in 2007-08 to 13.73% in 2013-14. In elementary schools, the incremental enrolment 
during 2007-08 to 2013-14 was 1.41 crore children out of which the incremental muslim 
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enrolment was 0.89 crore which accounts for 63% of the total incremental enrolment in 
elementary schools. However, at secondary level enrolment of muslim students is 9.87%. 
The percentage of muslim population as per census 2001 is 13.43% (the religion-wise 
data as per census 2011 is not available).

The Government has identified 88 muslim concentration districts in the country for 
focused attention in educational development. In 2014-15, ` 10386.66 crore has been 
allocated to these districts under Sarva Shiksha Abhiyan (SSA), which is 19% of the total 
funds allocated under SSA. New Primary schools, new upper primary schools, additional 
classrooms, and teachers are sanctioned on priority to these districts. 544 Kasturba Gandhi 
Balika Vidyalayas (KGBVs) have been sanctioned in muslim concentration districts 
and currently, of their total enrolment, 25.36% are muslim girls. Under the Rashtriya 
Madhyamik Shiksha Abhiyan (RMSA), ` 1426.57 crore has been allocated to 88 muslim 
concentration districts to improve access and quality of education in secondary schools.

translation of research innovations into practical projects.

*479.  SHRI K.N. BALAGOPAL: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government has any schemes to translate the research innovations 
into practical projects;

(b) if so, the details thereof; and

(c) whether Government would consider a scheme to introduce incubation  
facility in campuses to promote research work?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) Yes, Sir. The Government has several schemes:-

 1. On recommendation of the XI Plan Working Group on Technical Education to 
establish centres of excellence for advanced training and research in the certain 
areas such as Biotechnology, Bio-informatics, Nano-materials and Nano-
technologies etc, the Ministry of Human Resource Development constituted 
an expert committee which drafted the Concept Note on the scheme and 
set up a subcommittee for developing the scheme namely “Establishment 
of centre of excellence for training & Research in frontier areas of 
Science & technology” and selection of the centres for establishing Centres 
of Excellence.
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  Accordingly, 16 Institutions/ Universities were selected in 1st round of 
selection during December, 2012, whereas 20 Institutions/ Universities were 
selected in 2nd round of selection during July, 2014, for establishing Centres 
of Excellence in the emerging frontier areas of science and technology. The 
list of the institutions / universities selected is given in the Statement-I (See 
below).

 2. under technical education Quality improvement programme (teQip), 
which is a Centrally Sponsored Scheme of Government of India, 30 Centres 
of Excellence have been established for focused applicable research List of 
Centres of Excellence is given in the Statement-II (See below).

 3. aicte also has a scheme namely Innovation Promotion Scheme which 
provides a forum for exhibiting the technical knowledge and innovations 
acomplished by students to industry. The details of the scheme are given 
in the Statement-III (See below). AICTE also grants funding to the tune of  
` 1.00 crore for “Research Park Scheme” under which institutions can set up 
Research Park in collaboration with industry or a group of industries are given 
in the Statement-IV (See below).

 4. department of Science and technology has been implementing various 
schemes to promote innovations, practical projects and incubation. 
innovation in Science pursuit for inspired Research (inSpiRe), a national 
programme implemented by the Department of Science & Technology aims 
to attract, attach, retain and nourish talented youth for strengthening the 
R&D base of the country. Under INSPIRE Award scheme, during the five 
year plan period, two students are selected from every middle and high 
school of the country for an award of Rs.5000/- each for preparing a Science 
Project/ Model Department has promoted establishment of ‘innovation and 
entrepreneurship development centre (iedc)’ to create innovative and 
entrepreneurial culture in academic institutions. The IEDCs aim to promote 
innovation amongst talented students of Science & Technology. The students 
are encouraged to take up innovative projects as a part of their curriculum 
and are supported to develop a working prototype. Department has promoted 
establishment of technology business incubators (tbi) and Science and 
technology entrepreneurs parks (Step) in academic institutions. TBIs 
within academic setups incubate innovative and knowledge based start-ups by 
involving interactions from academia, providing specialized support services, 
early stage financing and networking among stake holders.
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(c) iit Madras incubation cell/centre (iitM-ic): IITM-IC seeks to nurture 
technology and knowledge based ventures through their start-up phase by providing 
the necessary support to help entrepreneurs survive in the competitive market and 
reach a stage where they can scale-up their ventures further. The IC aims to build and 
share resources including space and infrastructure, access to business support services, 
mentoring, training programmes to enhance the skills of entrepreneurs and seed funds. 
The scope of support covers technologies/IP developed wholly at the Institute or partly 
through collaborations elsewhere, as well as external start-ups with which IITM members 
are associated as consultants or mentors.

IITM-IC has started operations with office space at IITM Research Park, where, 
in addition to existing 35,000 sq. feet space currently marked as incubation space, an 
additional 65,000 sq. feet is being allocated for this purpose in Research Park’s phase 
II building currently under construction. IITM-IC is now registered as a not-for-profit 
Section 25 Company, and has been recognized as a Technology Business Incubator (TBI) 
by NSTEDB, GOI.

iit delhi

(fitt)

FITT is the Industrial Interface of IIT Delhi. It was established at the Indian Institute 
of Technology Delhi (IIT Delhi) as a Registered Society on 9th July 1992. The mission 
of FITT is to be an effective Interface with the Industry to foster, promote and sustain 
commercialization of Science and Technology in the Institute for mutual benefits. For 
twenty one years now, FITT has been in a mission mode for effecting the interface between 
the Institute and the industry and has been devising innovative ways to create partnerships 
and linkages with business and community to enable knowledge transfer for common 
good. The team at FITT and academicians from IIT Delhi have been largely responsible 
for our successful outreach efforts including extensive S&T collaborations.

The role of FITT can be seen in fostering technology development, technical 
consultancy, collaborative R&D, professional HR development programs, industry-site 
visits, event participation, corporate membership etc. This is necessitated by the key 
agenda of the Foundation to showcase and transfer the Institute’s intellectual ware to 
industry and also inject industrial relevance in teaching and research at IITD. Quite a 
number of short term and medium term education courses on emerging technologies have 
been organized and a number of important problem solving innovative and research-
oriented consultancy projects have been taken up.

DSIR has recognized FITT as a Scientific and Industrial Research Organization 
(SIRO). As a SIRO, FITT is eligible for full custom duty exemption for import of capital 
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goods, raw materials and technology know-how that are required for execution of R&D 
programmes sponsored by the industry.

iit Kanpur

IIT Kanpur has set up the SIDBI Innovation & Incubation Centre (SIIC) in 
collaboration with Small industries development bank of india (Sidbi) to foster 
innovation, research, and entrepreneurial activities in technology-based areas. SIIC 
provides a platform to Start-ups prospective entrepreneurs and entrepreneurs to convert 
their innovative ideas into commercially viable products. This is done through a three 
tier incubation process. Category I: Ventures that qualify as a student and/or alumni 
of one of the IITs or other premier institutes, supported by the Institute, or some other 
nursery incubation project initiated by one or more members of the academic staff 
technology promotion agency (government or non-government) with a view to trying 
out a novel technological idea for upgradation to a commercial proposition, scaling up 
a laboratory proven concept, and setting up a technology business enterprise. Category 
II: Technology-based start up company promoted by a 1st. Generation Entrepreneur 
desirous of R&D partnership with the Institute or company with a view to trying out 
a novel technological idea for upgradation to a commercial proposition, scaling up a 
laboratory proven concept and setting up a technology business enterprise. Category III: 
Technology/R&D unit of an existing small/medium size enterprise, industry association 
or a R&D Company who desires to have close technology interface with IIT, Kanpur. All 
applications for membership of SIDBI Innovation And Incubation Centre (SIIC) in IIT 
Kanpur are evaluated by the Evaluation Committee for residency in SIIC Each successful 
applicant approved for membership by the Evaluation Committee will have to execute a 
License Agreement for space utilization with the Institute as well as a bilateral MOU on 
Synergistic collaboration with the Institute through SIIC.

MHRD has also approved proposal of iit bombay and Kharapgur to setup 
Research Parks in their campus at a cost of Rs 100 crore each. List of Research centres 
in different iits is given in the Statement-V.

Statement-I

Name of Centre of Excellence under the scheme FAST

SI. No. Name of the Institutions Name of the Centre Selected

1. Indian Institute of Science, Bangalore Biomolecular Interaction Studies

2. International Institute of information  
 Technology, Hyderabad Signals Processing
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Sl. No. Name of the Institutions Name of the Centre Selected

3. Indian Institute of Technology, Madras Nonintrusive Diagnostics

4. Indian Institute of Technology, New Delhi Nanoscale Devices and Systems

5. Sanjay Gandhi Post Graduate Institute of  Bio-medical Science and Modern 
 Medical Science, Lucknow (Uttar Pradesh) Biology

6. Indian Institute of Technology, Kanpur Advanced Computer Research

7. Indian Institute of Science Education Computational Space Science 
 and Research, Kolkata

8. National Institute of Technology,  Transportation Research 
 Calicut, Kerala 

9. National Institute of Technology,  Transportation 
 Tiruchirapalli

10. National Institute of Technology, Rourkela Tissue Engg

11. Amrita Vishwavidyapeetham University,  Advanced Material Green 
 Coimbatore, (Tamil Nadu) Technologies

12. Coimbatore Institute of Technology,  Manufacturing Science 
 Coimbatore (Tamil Nadu) 

13. Anna University, Chennai (Tamil Nadu) Bio - medical Applications

14. Centre of Advanced Study in Marine  Energy and Environment 
 Biology, Annamalai University,  
 Annamalai Nagar (Tamil Nadu) 

15. Thiagararjar College, Madurai  Bio-resource Management 
 (Tamil Nadu) 

16. Centre for Bioinformatics,  Computational Drug Discovery 
 University of Kerala,  
 Thiruvananthapuram (Kerala) 

17. Indian Institute of Technology, Kharagpur E-Business

18. Indian Institute of Technology, Guwahati Advanced Molecules and  
  Materials
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Sl. No. Name of the Institutions Name of the Centre Selected

19. Indian Institute of Science Education  Computation, Modelling and 
 and Research, Thiruvanathapuram Stimulations

20. TERI University, Vasant Kunj, New Delhi Energy Storage and Solar  
  Desalination

21. Central University of Jharkhand, Ranchi  Green and Efficient Energy 
 (Jharkhand) Technologies (GEET)

22. Indian Institute of Technology, (Banaras  Energy and Resources 
 Hindu University) Varanasi (Uttar  Development 
 Pradesh) 

23. Sathyabama University, Rajiv Gandhi  Energy Research 
 Salai,Chennai (Tamil Nadu) 

24. Indian School of Mines, Dhanbad Renewable Energy

25. Banasthali University, Banasthali  Water and Energy 
 Vidyapith (Rajasthan) 

26. Indian Institute of Technology, Bombay Urban Science and Engineering

27. National Aerospace Laboratories,  Development of 3 dimensional 
 Bangalore (Karnataka) composite concurred structures 
  using Tufting technology

28. Tezpur University, Napam, Tezpur,  Machine Learning Research and 
 Sonitpur (Assam) Big Data Analysis (MLRBDA)

29. Indian Institute of Technology,  Sustainable Urban Development 
 Hyderabad 

30. National Institute of Technology,  Renewable Energy Integrated 
 Surathkal Smart Grid Technologies: Energy

31. Indian Institute of Technology,  Novel Energy Materials (NEM) 
 Bhubneshwar 

32. Indian Institute of Science Education  Protein Science, Design and 
 and Research, Mohali Engineering

33. Indian Institute of Science Education  Research in Energy and 
 and Research, Pune Sustainable Materials
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Sl. No. Name of the Institutions Name of the Centre Selected

34. Tamil Nadu Agriculture University,  Microbes to Feed the World: 
 Coimbatore (Tamil Nadul) Plant- Microbe Interactions to  
  boost  Agricultural Production

35. West Bengal University of Technology,  Environment Technology and 
 Salt Lake, Kolkata (West Bengal) Management: Water treatment for  
  clean and green environment

36. Indian Institute of Science Education  Centre for Research on 
 and Research, Bhopal Environment and Sustainable  
  Technologies (CREST): Clean  
  Environment (air, water, soil) and  
  sustainable technologies

Statement-II

Name of Centre of Excellence under the Technical Education Quality  
Improvement Programme (TEQIP) Phase - II

Sl. No. Name of the Institution Name of the Centre of Excellence

1. Sardar Vallabhbhai National  Water Resources and Flood 
 Institute of Technology, Surat Management

2. Andhra University College of  Challenges of Nano-Technology 
 Engineering, Vishakhapatnam  for 21st century generation Indian 
 (Andhra Pradesh) perspectives in global scenario

3. Birla Institute of Technology,  Bio-resources and Bio- 
 Mesra, Ranchi (Jharkhand) prospecting

4. College of Engineering, Pune Signal and Image Processing 
 (Maharashtra)

5. National Institute of Technology,  Practical Renewable Energy 
 Rourkela System

6. College of Engineering, Pune Smart Renewable Energy  
 (Maharashtra)  Systems

7. RV College of Engineering, Bangalore  Centre for Macroelectronics 
 (Karnataka) 
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Sl. No. Name of the Institution Name of the Centre of Excellence

8. Veermata Jijabai Technology Institute,  Complex and Nonlinear 
 Mumbai (Maharashtra) Dynamical Systems

9. Siddhaganga Institute of Technology,  Applied Research and Nano  
 Tumkur (Karnataka)  Technology

10. Thapar University, Patiala (Punjab) Environment and  Energy  
  Management

11. Harcourt Butler Technological Institute,  Applied Research, training and 
 Kanpur (Uttar Pradesh) education in Lipid Science

12. PES Institute of Technology, Bangalore  Knowledge Analytics and 
 (Karnataka) Ontological Engineering  
  (KAnOE)

13. National Institute of Technology,  Advanced Materials 
 Durgapur

14. JNTU College of Engineering,  Disaster Management 
 Hyderabad (Andhra Pradesh) 

15. Institute of Chemical Technology,  Process Intensification for 
 Mumbai (Maharashtra) process industries

16. Govt College of Technology,  Alternate Energy Research 
 Coimbatore (Tamil Nadu) (CALER)

17. Osmania University College of  “Intensification of Chemical and 
 Technology, Hyderabad (Andhra  Bio-processes” 
 Pradesh) 

18. Faculty of Engineering and  Phase Transformation and 
 Technology- Jadavpur University,  Product Characterization 
 Jadavpur (West Bengal) 

19. Maulana Azad National Institute of  Geo-informatics (Remote 
 Technology, Bhopal Sensing, GPS & GIS)

20. National Institute of Technology,  Sustainable Energy Studies 
 Warangal

21. SVU College of Engineering, Tirupati Atmospheric Remote Sensing and  
 (Andhra Pradesh)  Advanced Signal Processing
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Sl. No. Name of the Institution Name of the Centre of Excellence

22. Govt. College of Technology,  Environmental Studies 
 Coimbatore (Tamil Nadu) 

23. Bengal Engineering and Science  Micro-Structurally Designed 
 University - Howrah (West Bengal) Advanced Materials  
  Development

24. National Institute of Technology,  Orthopaedic Tissue Engg and  
 Rourkela Rehabilitation

25. Shri Guru Gobind Singh ji Institute  Signal and Image Processing 
 of Engineering and Technology,  
 Nanded (Maharashtra) 

26. College of Technology - GB Pant  Energy Studies in Industries and 
 University of Agriculture and  Agro Systems of Uttarakhand 
 Technology, Pantnagar  (Uttarakhand) (Energy Management)

27. University College of Technology- Systems Biology and Bio 
 University of Calcutta (West Bengal) Medical Engg.

28. BMS College of Engineering,  Advanced Materials Research 
 Bangalore (Karnataka) 

29. PEC University of Technology,  Industrial and Product Design 
 Chandigarh (UT-Chandigarh) SPC

30. Visvesaraya National Institute of  Combeded Systems : 
 Technology, Nagpur hybridization of communications  
  and Embedded Systems

Statement-III

Innovation Promotion Scheme (IPS)

The scheme provides financial assistance to institutions for organizing technical 
projects exhibition at State/UT level. The scheme intends to bring out practical talent 
among students by providing a forum for exhibiting their technical knowledge and 
innovations. This scheme also intends to exhibit this talent to industry in order to covert 
useful/innovative/commercially viable projects into products. This will also initiate 
interest in entrepreneurship activities or in registering for patents/IPR etc.

exhibition shall also include

- Technical lecture session by students/college staff /industry personnel.
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- Seminars/webinars.

- Live demonstrations session.

- Poster presentations.

- Release of directory of participants.

- Visits to nearby industry/city/places as appropriate to the technical field of  
  exhibition.

- Any other kind of modern/innovative technology display.

- Awards for quality projects on pre defined criteria.

Statement-IV

Research Park (RP)

Academic Institutes can be major resources in a company’s innovation strategy. In 
the western countries, extensive collaboration between universities and industry and the 
ensuing transfer of scientific knowledge has been viewed as one of the main contributors 
to the successful technological innovation and economic growth of the past few decades. 
Transfer of knowledge from universities to industry should be a primary policy at 
academic institutions.

To promote this concept, this scheme provides financial assistance to institutions for 
setting up Research Park in collaboration with the Industry or group of Industries. Grant 
of ` 1 crore (per State-UT) shall be given under this scheme.

Following terms shall be applicable to received funding under this scheme:

(a) The Institute shall provide 500 sqm built up area for setting up research  
  facilities in the institute premises.

(b) The institute shall collaborate with industry or a cluster of industries.

(c) The industry partner/s shall also contribute ` 1 crore as matching grant for  
  setting up research facilities at the institute.

(d) Industry shall pass on their research /innovation work to the institute or to a  
  cluster of institutes.

(e) Institute students and teaching faculty shall work on such ideas for converting  
  into successful technological innovations/outcome based projects.

(f) Neighbouring institutes can also join the activity.

(g) Neighbouring industries can also join the activity.
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irregular supply of Gas to dabhol power plant

*480.  SHRI SANJAY RAUT: Will the Minister of POWER be pleased to state:

(a) whether Government is aware that the Dabhol Power Plant of Ratnagiri Gas 
and Power Private Limited is presently facing severe problems due to irregular supply of 
natural gas from K.G. Basin of Reliance Industries Limited;

(b) if so, Government’s response thereto; and

(c) the details of steps taken or proposed to be taken by Government for the 
running of the plant with its full capacity?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) to (c) Yes, Sir. Against an allocation of 7.6 Million Metric Standard Cubic 
Meter Per Day (MMSCMD) of natural gas from Krishna Godavari Dhirubhai-6 (KG D6) 
basin, the gas supply to Dabhol Power Plant of Ratnagiri Gas and Power Private Limited 
(RGPPL) has become zero since March, 2013.

This Ministry has suggested vide letter dated 28.03.2014 to the Ministry of Petroleum 
and Natural Gas that upto about 4 MMSCMD additional domestic gas becoming available 
to the Power Sector during 2014-15 be made available to RGPPL.

WRitten anSWeRS tO unStaRRed QueStiOnS

promotion of clean coal technologies

3381.  DR. KANWAR DEEP SINGH: Will the Minister of COAL be pleased to 
state:

(a) the details of steps the Ministry has taken to promote clean coal technologies 
to improve the efficiency in production;

(b) whether any technological agreements have been signed with other countries 
in bringing such technologies to India; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH 
GOYAL): (a) Coal washing is one of the practices being promoted as a measure to 
encourage clean coal technologies and Coal India Limited (CIL) is in the process of 
setting up sixteen new coal washeries with a total throughput capacity of 92.1 million 
tonnes per year through global tendering process. The construction has already started in 
3 washeries.
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There are a few research projects supported under Science & Technology ( S&T) 
Grant of Ministry of Coal and Research & Development (R&D) fund of Coal India Ltd, 
to promote Clean Coal Technologies, as given below:

1. coal bed Methane (cbM):

 (i) Coal Bed Methane Recovery and Commercial Utilization

 (ii) Development of optimization of CBM recovery process for CO2 

sequestration

 (iii) Analysis of in-situ stress for CBM exploration in Jharia Coalfield

 (iv) Delineation of viable Coal Mine Methane (CMM) /Abandoned Mine Methane 
(AMM) blocks in the existing and would be mining areas having partly 
distressed coal in virgin coal seams

 (v) Exploration of CBM in deep seated coal deposits of Jharia and Raniganj 
Coalfields

 (vi) An investigation on adsorption characteristics of Indian coal

 (vii) CBM reserves estimation for Indian Coalfields

2. Shale Gas: 

 (i) Assessment of prospect of shale gas in Gondwana basin with special reference 
to CIL areas.

 (ii) Shale gas potentiality evaluation of Damodar basin of India.

3. coal Liquefaction:

 (i) Development of indigenous catalyst through pilot scale studies of Coal-to-
Liquid (CTL) conversion technology.

4.	 Coal	Beneficiation:

 (i) Demonstration of coal dry beneficiation system using Radiometric 
Technique.

 (ii) Demonstration of Cost effective Technology for dry beneficiation of coal by 
Allair Jig.

 (iii) Development of an On-line coal washability analyser.

(b) and (c) (i) An MoU was entered into by MoC with US Energy Protection Agency  
 (USEPA) on 16 November, 2006 for establishing Coal Bed Methane (CBM)/ 



[RAJYA SABHA]78 Written Answers to  Unstarred Questions

  Coal Mine Methane (CMM) Clearing House in India. Accordingly, the CBM  
  Clearing House was established at Central Mine Planning & Design Institute  
  (CMPDI), Ranchi in November, 2008. The objective of the Clearing House  
  was to undertake activities to support the mitigation of Greenhouse Emissions  
  from coal mines in India and to act as a repository of methane based information  
  in the country and facilitate formulation of projects for utilization of methane  
  recovered from mines.

(ii) A Memorandum of Understanding was signed on 3rd October, 2008 between  
  New Energy and Industrial Technology Development Organization of Japan  
  (NEDO), the Ministry of Finance, Department of Economic Affairs,  
  Government of India (MOF/DEA), the Ministry of Coal, Government of India  
  (MOC) and Monnet Ispat & Energy Ltd. (MIEL) for joint implementation of  
  a model project for implementation of highly efficient pilot coal preparation  
  technology project for setting up a coal washery with a raw coal throughput  
  capacity of 2.2 million tonnes per annum in Angul District, Block Chhendipada,  
  Odisha.

(iii) Two Studies were instituted by European Union under Energy Dialogue on  
  washability of low volatile medium coking coal; and on exploitation of steeply  
  inclined seams in North Eastern Coalfields of India.

(iv) CMPDIL has entered into an MoU with the Commonwealth Scientific and  
  Industrial Research Organization of Australia on June 2013 for cooperation  
  in research in various technology related areas including 3D seismic survey  
  for coal exploration, Drill hole geophysical logging and data analysis,  
  Underground mine ventilation, Mine gas capture and utilization, Mine fire  
  prevention and control, Underground strata control, Pit wall and overburden  
  dump stability, Coal quality control, Coal cleaning and preparation, Coal to  
  liquids technology, Coal performance impacts on coal gasification and related  
  syngas technologies, Coal blending for combustion and gasification  
  applications, coal mineral matter, ash and slag properties and their  
  management and utilization, Underground mining technologies and Mine  
  reclamation and rehabilitation.

Mining application of GMdcL

3382.  SHRI CHUNIBHAI KANJIBHAI GOHEL: Will the Minister of COAL be 
pleased to state:

(a) whether Gujarat Government has recommended a proposal for prior approval 
of the Ministry for Gujarat Mineral Development Corporation Limited (GMDCL) mining 
lease application of lignite bearing area of 1251 hectares in district Bharuch in 1999; 
and
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(b) if so, the action taken by the Ministry in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH 
GOYAL): (a) and (b) Proposals from the State Government of Gujarat for prior approval 
on GMDC’s mining lease application in the district of Bharuch were received.

Coal and lignite blocks were earlier allocated in pursuance of Section 3 of the Coal 
Mines (Nationalisation) Act, 1973 whereas the prior approval of the Central Government 
for grant of mining lease of the allocated coal/lignite blocks are given under the relevant 
provisions of the Mines and Minerals (Development and Regulation) Act, 1957. Allocation 
of a lignite block under Coal Mines (Nationalisation) Act, 1973 is a prerequisite before the 
prior approval of the Central Government is accorded for grant of mining lease under the 
relevant provisions of the Mines and Minerals (Development and Regulation) Act, 1957. 
Since the above mentioned lignite bearing area in Bharuch District was not allocated by 
the Ministry of Coal to the Gujarat Mineral Development Corporation Ltd. (GMDCL), 
the question of prior approval of the Central Government for grant of mining lease for 
this area does not arise.

Under the amended provisions of the Mines and Minerals (Development & 
Regulation) Act, 1957 and the Rules made thereunder, the Central Government on 
29.07.2013 has invited applications for allocation of 5 lignite blocks to the State 
Government companies/corporations located in the State of Gujarat and Rajasthan.

coal regulator mechanism

3383. SHRI DEVENDER GOUD T. : Will the Minister of COAL be pleased to 
state:

(a) whether it is a fact that recently the Cabinet has approved the coal regulator 
mechanism;

(b) to what extent setting up of the regulator helps in infusing transparency in coal 
pricing, mining operations, etc.;

(c) whether it is also a fact that in spite of regulator finalizing the price, the 
Ministry would have the final say; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH 
GOYAL): (a) After detailed consultations with various stake holders as well as concerned 
Ministries/Department, the proposal of draft Coal Regulatory Authority Bill, 2013 was 
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approved by the competent authority on 27.06.2013 and the same was introduced in the 
Lok Sabha on 13.12.2013 to regulate and conserve resources in the coal sector, protect 
the interest of consumers and producers of coal and for matters connected therewith. The 
Bill, introduced in the Lok Sabha lapsed with the dissolution of the 15th Lok Sabha.

(b) to (d) The functions of the Coal Regulatory Authority proposed in the aforesaid 
Bill were as under:

Specifying the methods of testing for declaration of grades; monitor & enforce 
mine closure plans; ensure adherence of approved mining plans; specify principles 
and methodologies for price determination of raw coal, washed coal and any other by-
product generated during the process of coal washing; specify procedures for automatic 
coal sampling & weighment; specify by regulations the standards of performance and 
norms of operational efficiency except in the area related to mines safety; adjudicate upon 
disputes between the parties. The Coal Regulatory Authority will also have an advisory 
role on formulation of policies in coal sector.

The pricing of coal has been fully deregulated by the Government vide the Colliery 
Control Order, 2000 dated 1st January, 2000 in supersession of the Colliery Control 
Order, 1945. Under the said order, the coal companies themselves fix the coal price based 
on input costs, inflation index, market trends etc. and notify the same periodically.

Selling of stake in coal india Limited

3384. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of COAL be 
pleased to state:

(a) whether it is a fact that Government is planning to sell a stake in the State 
owned company, the Coal India Limited to increase financial support of Government to 
compensate the deficit and bring it under control;

(b) if so, the details thereof;

(c) whether the association of coal workers has requested the Government not to 
sell its stake;

(d) if so, the details thereof and the apprehensions of the workers; and

(e) the remedial measures being taken by Government to address the apprehensions 
of the workers?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH 
GOYAL): (a) and (b) Government is proposing to disinvest 10% GoI’s equity in Coal 
India Ltd. (CIL) out of its holding of 89.65%.



[11 August, 2014] 81Written Answers to  Unstarred Questions

Government of India has constituted the National Investment Fund on 3rd November, 
2005, into which the proceeds from disinvestment of CPSEs were to be channelized. The 
Government on 17th January, 2013 and 21st February, 2013 has approved restructuring 
of the NIF and decided that the disinvestment proceeds with effect from the fiscal year 
2013-14 will be credited to the existing ‘Public Account’ under the head NIF and they 
would remain there until withdrawn/invested for the approved purposes. It was decided 
that the NIF would be utilized for the following purposes:-

 (i) Subscribing to the shares being issued by the CPSEs including Public Sector 
Banks (PSBs) and Public Sector Insurance Companies, on rights basis so as 
to ensure 51% ownership of the Government in those CPSEs/PSBs/Insurance 
Companies, is not diluted.

 (ii) Preferential allotment of shares of the CPSE to promoters as per SEBI (Issue of 
Capital and Disclosure Requirements) Regulations, 2009 so that Government 
shareholding does not go down below 51% in all cases where the CPSE is 
going to raise fresh equity to meet its capital expenditure programme.

 (iii) Recapitalization of public sector banks and public sector insurance 
companies.

 (iv) Investment by Government in RRBs/IIFCL/NABARD/Exim Bank.

 (v) Equity infusion in various Metro projects.

 (vi) Investment in Bhartiya Nabhikiya Vidyut Nigam Ltd. and Uranium Corporation 
of India Ltd.

 (vii) Investment in Indian Railways towards capital expenditure.

(c) to (e) In the recent past 5 (five) Central Trade Unions operating in Coal 
Industry i.e. INTUC (Indian National Trade Union Congress), AITUC (All India Trade 
Union Congress), BMS (Bharatiya Mazdoor Sangh), HMS (Hindi Mazdoor Sabha) & 
CITU (Centre for Indian Trade Union Congress) had expressed reservations on further 
disinvestment of CIL.

Supply of coal to thermal power Stations

†3385. DR. SATYANARAYAN JATIYA: Will the Minister of COAL be pleased to 
state:

(a) the quantity of coal reserves in the country based on its quality and the status 
†Original notice of the question was received in Hindi.
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of monthly average demand and supply of high quality coal in the public and private 
sector for the production of electricity;

(b) the measures taken to import and stock the foreign quality coal for the 
fulfilment of the energy needs of the country; and

(c) with reference to (a) and (b) above, the arrangements made to ensure supply 
of coal on demand for the production of energy?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH 
GOYAL): (a) As per Geological Survey of India (GSI) inventory of Coal, Geological 
Resources of coal have been estimated as 301.56 Billion Tonnes in the country as on 
01.04.2014. The quality-wise details are given below:

(in million tonnes)

Type of Coal Proved Indicated Inferred Total

(A) Coking:-

-Prime Coking 4614 699 0 5313

-Medium Coking 13303 11867 1879 27049

-Semi-Coking 482 1004 222 1708

Sub-Total Coking 18400 13569 2101 34070

(B) Non-Coking:- 106916 128838 30249 266002

(C) Tertiary Coal:- 594 99 799 1493

Grand ToTal 125909 142506 33149 301564

During Apr-Jul’14 supply to power utilities in the country from Coal India Limited 
(CIL) has been 117.70 Million Tonnes(MT) (Provisional) which is 88% of 133.21 MT as 
per the supply plan target finalised by Ministry of Coal as part of Annual Plan for 2014-
15. Thus, the monthly average demand and supply from CIL for production of electricity 
in current year is 33.30 MT & 29.43 MT (provisional) respectively.

(b) and (c) The consumption of coal in India exceeds the overall domestic 
production/supply of coal. Accordingly, import of coal is under Open General License 
(OGL) so that the power utilities/developer can import to meet the shortfall in domestic 
coal availability.

Focus of the Government is on facilitating increase in domestic production of coal 
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to the extent possible. Accordingly, in order to improve the availability of coal, Coal India 
Limited (CIL) has been impressed upon to enhance production of domestic coal in the 
country.

Further, CIL has offered all Power Generating Companies drawing coal under Fuel 
Supply Agreement (FSAs), to lift the coal on “as is where is” basis with the stipulation that 
they will make their own evacuation arrangement. This scheme was earlier implemented 
by the coal companies, has been extended for 2014-15. All Thermal Power Plants 
(TPP) having FSA from CIL sources have been informed to lift coal under this scheme 
by arranging their own logistics for movement from coal offered from various pithead 
locations.

demand and supply of coal

3386. DR. T. SUBBARAMI REDDY: Will the Minister of COAL be pleased to 
state:

(a) what is the average growth rate of coal demand in the country, during the last 
three years;

(b) what is the gap in demand-supply of coal (including import of coal) during the 
last three years and in the current year up to 15th of July, 2014;

(c) what is the projected growth rate in the next five years; and

(d) how Government is planning to meet the increased demand in coal, with 
details?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH 
GOYAL): (a) to (d) The average growth rate in demand of coal (as measured through 
growth in actual consumption of coal) was 7.7% in the last three years. The gap between 
overall consumption and domestic availability met through imports was 102.9 Mt. in 
2011-12, 145.8 Mt. in 2012-13, 168.5 Mt. in 2013-14 and 32.2 Mt. during first two month 
(April-May 2014) of the current year 2014-15. The overall production/supply of coal 
was projected to reach of 795 Mt. in the terminal year of the Twelfth Plan (under the 
Optimistic Scenario). With the overall production of coal at 565.64 Mt. in 2013-14, the 
growth rate required to reach the terminal year (2016-17) target as aforesaid, would be 
11.4% in 2014-15, 14.2% in 2015-16 and 10.4% in 2016-17. While it is expected that 
imports will continue to be necessary to meet the demand-supply gap for coal during the 
12th Plan period, at the same time the focus of Government is on facilitating increase of 
coal production to the maximum extent possible.
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action against private coal companies

3387.  SHRI C. M. RAMESH: Will the Minister of COAL be pleased to state:

(a) whether Government has completed action initiated against private companies 
who have not started any production after allocation of coal blocks;

(b) if so, the details thereof;

(c) whether coal blocks were taken back or another opportunity was given to 
them; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH 
GOYAL): (a) to (d) Government periodically reviews and monitors the progress of 
development of allocated coal blocks as well as associated end use plants through the 
mechanism of ‘Review Committee’ earlier and Inter-Ministerial Group (IMG) now. The 
review of coal blocks is an ongoing process. In cases where delays are noticed, Government 
issues show cause notices and advisories to such allocattees cautioning them to bring 
the coal blocks into production as per the guidelines/milestones chart. Wherever wilful 
delay is observed, appropriate action is taken against allocatee companies including de-
allocation of coal block(s). Based on the recommendations of the then Review Committee 
and the IMG now, the Government has so far de-allocated 80 coal blocks including 58 
coal blocks allocated to various private companies.

approval for GMdc’s mining lease application

3388.  SHRI CHUNIBHAI KANJIBHAI GOHEL: Will the Minister of COAL be 
pleased to state:

(a) whether Gujarat Government has recommended a proposal for prior approval 
of the Ministry for GMDC’s mining lease application for lignite slika, sand and ball 
clay over an area of 854 hectares at villages, Damlia, Padal, Rajpur, Moraan, Taluka and 
Jhagadia in district Bharuch in the year 2007; and

(b) if so, the action taken by the Ministry in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH 
GOYAL): (a) and (b) The Government had not invited applications for allocation of 
lignite blocks under the Government dispensation route during 2007. However, requests 
from the State Governments including Gujarat, were received. As no lignite blocks were 
offered for allocation, the requests of State Governments could not be considered.
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Coal and lignite blocks were earlier allocated in pursuance of Section 3 of the Coal 
Mines (Nationalisation) Act, 1973 wherein the prior approval of the Central Government 
for grant of mining lease of the allocated coal/lignite blocks are given under the relevant 
provisions of the Mines and Minerals (Development and Regulation) Act, 1957. Allocation 
of a lignite block under Coal Mines (Nationalisation) Act, 1973 is a prerequisite before 
the prior approval of the Central Government is accorded for grant of mining lease under 
the relevant provisions of the Mines and Minerals (Development and Regulation) Act, 
1957. The above mentioned blocks have not been allocated by the Ministry of Coal to 
the Gujarat Mineral Development Corporation Ltd. (GMDCL). Hence prior approval of 
mining lease for these areas does not arise.

Under the amended provisions of the Mines and Minerals (Development and 
Regulation) Act, 1957 and the Rules made thereunder, the Central Government on 
29.07.2013 has invited applications for allocation of 5 lignite blocks to the State 
Government companies/corporations located in the State of Gujarat & Rajasthan.

habitations with contaminated water

3389.  DR. R. LAKSHMANAN: Will the Minister of DRINKING WATER AND 
SANITATION be pleased to state:

(a) whether it is a fact that there are still 2,000 arsenic and 12,000 fluoride affected 
habitations in the country, which have poor water quality;

(b) if so, how many of those habitations are located in Tamil Nadu; and

(c) the steps taken by Government to address the water quality problem in those 
districts of the State?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND 
SANITATION (SHRI UPENDRA KUSHWAHA): (a) and (b) State-wise number of rural 
habitations suffering with excess arsenic and/or fluoride in one or more drinking water 
sources as reported by the States/ UTs including Tamil Nadu into the  online Integrated 
Management Information System (IMIS) of the Ministry as on 1.4.2014 is given in the 
Statement (See below). As reported by Government of Tamil Nadu as on 1.4.2014, there 
is no arsenic and fluoride affected habitations which are yet to be provided with safe 
drinking water in the rural areas of the State.

(c) Drinking water supply is a State subject. The Ministry of Drinking Water and 
Sanitation, Government of India provides technical and financial assistance to the State 
Departments/ Boards dealing with rural drinking water supply in their efforts of providing 



[RAJYA SABHA]86 Written Answers to  Unstarred Questions

safe drinking water in adequate quantity. Out of funds released to the States under National 
Rural Drinking Water Programme (NRDWP), 67% funds can be utilized by the States for 
coverage and tackling water quality problems through provision of safe drinking water 
in adequate quantity. Also, 75% of 5% of NRDWP funds is also earmarked for providing 
safe drinking water in chemical contaminated habitations while the remaining 25% of 
5% NRDWP funds are earmarked for providing safe drinking water in rural areas in 60 
high priority districts affected with Japanese Encephalitis/Acute Encephalitis Syndrome 
in 5 States. All the State Governments have been advised to accord highest priority under 
NRDWP to provide safe drinking water in water quality affected habitations. Powers 
have been delegated to the States to plan, design, approve, implement and maintain 
water supply schemes including setting up of water purification plants. Such schemes are 
approved by the respective State Level Scheme Sanctioning Committee.

Statement

State-wise list of arsenic and fluoride affected habitations yet to be provided  
with safe drinking water as reported by States/UTs as on 1.4.2014

Sl. No. Name of the State/ UT                          Number of rural habitations affected

  Fluoride Arsenic

1              2 3 4

1. Andhra Pradesh 745 0

2. Bihar 893 357

3. Chhattisgarh 132 0

4. Goa 0 0

5. Gujarat 63 0

6. Haryana 15 0

7. Himachal Pradesh 0 0

8. Jammu and Kashmir 2 0

9. Jharkhand 12 0

10. Karnataka 1122 12

11. Kerala 102 0

12. Madhya Pradesh 1055 0

13. Maharashtra 307 0
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1              2 3 4

14. Odisha 279 0

15. Punjab 1 1

16. Rajasthan 7670 0

17. Tamil Nadu 0 0

18. Telangana 1174 0

19. Uttar Pradesh 180 73

20. Uttarakhand 2 0

21. West Bengal 251 1124

22. Arunachal Pradesh 0 0

23. Assam 128 424

24. Manipur 0 0

25. Meghalaya 0 0

26. Mizoram 0 0

27. Nagaland 0 0

28. Sikkim 0 0

29. Tripura 0 0

30. Andaman and Nicobar Islands 0 0

31. Chandigarh 0 0

32. Dadra and Nagar Haveli 0 0

33. Daman and Diu 0 0

34. Lakshadweep 0 0

35. Puducherry 0 0

 ToTal 14133 1991

nirmal bharat abhiyan

†3390. DR. VIJAYLAXMI SADHO: Will the Minister of DRINKING WATER 
AND SANITATION be pleased to state:

(a) the number of villages where ‘Nirmal Bharat Abhiyan’ is being implemented 
by the Ministry in Madhya Pradesh and since when it is being implemented;
†Original notice of the question was received in Hindi.
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(b) the details of the amount allocated and incurred in the said villages,  
State-wise; and

(c) whether all the rural families of the identified villages availed hundred per 
cent benefit of the scheme and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND 
SANITATION (SHRI UPENDRA KUSHWAHA): (a) At the Central level, the Nirmal 
Bharat Abhiyan (NBA) is sanctioned/implemented taking district as a unit. All the villages 
in a district are supposed to be covered under the programme. Till date 50 District Project 
Implementation Plans (PIP) for implementation of the sanitation programme have been 
sanctioned in Madhya Pradesh, the details are given in the Statement-I (See below).

(b) The details of State/UT-wise central fund released and expenditure till date 
under NBA is given in the Statement-II (See below).

(c) No Sir. Number of Individual household latrines constructed under Total 
Sanitation Campaign (TSC)/Nirmal Bharat Abhiyan (NBA) in Madhya Pradesh, district-
wise is given in the Statement-III.

Statement-I

The details of District Project Implementation Plan (PIP) for implementation  
of the sanitation programme sanctioned in MP

Sl. No. District Date of sanction of PIP

1. Alirajpur 04.08.2010

2. Anuppur 13.08.2007

3. Ashoknagar 13.08.2007

4. Balaghat 24.07.2003

5. Barwani 24.07.2003

6. Betul 29.01.2002

7. Bhind 24.07.2003

8. Bhopal 20.02.2003

9. Burhanpur 13.08.2007

10. Chhatarpur 24.07.2003

11. Chhindwara 20.02.2003
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Sl. No. District Date of sanction of PIP

12. Damoh 24.07.2003

13. Datia 24.07.2003

14. Dewas 24.07.2003

15. Dhar 24.07.2003

16. Dindori 24.07.2003

17. Guna 24.07.2003

18. Gwalior 30.08.2000

19. Harda 24.07.2003

20. Hoshangabad 30.08.2000

21. Indore 13.02.2003

22. Jabalpur 24.07.2003

23. Jhabua 24.07.2003

24. Katni 24.07.2003

25. Khandwa (East Nimar) 23.04.2002

26. Khargone 24.07.2003

27. Mandla 12.03.2003

28. Mandsaur 13.02.2003

29. Morena 24.07.2003

30. Narsinghpur 30.08.2000

31. Neemuch 24.07.2003

32. Panna 24.07.2003

33. Raisen 30.08.2000

34. Rajgarh 23.04.2002

35. Ratlam 24.07.2003

36. Rewa 13.02.2003

37. Sagar 24.07.2003

38. Satna 24.07.2003

39. Sehore 30.08.2000
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Sl. No. District Date of sanction of PIP

40. Seoni 02.05.2003

41. Shahdol 24.07.2003

42. Shajapur 24.07.2003

43. Sheopur 24.07.2003

44. Shivpuri 24.07.2003

45. Sidhi 24.07.2003

46. Singrauli 04.08.2010

47. Tikamgarh 13.02.2003

48. Ujjain 02.05.2003

49. Umaria 24.07.2003

50. Vidisha 24.07.2003

Statement-II

State/UT-wise central fund released and expenditure as on 7.8.2014 under NBA

 (` in crore)

Sl. No. State/UT Central share released Central share expenditure

1. Andhra Pradesh 940.53 808.82

2. Arunachal Pradesh 43.73 39.76

3. Assam 581.91 503.92

4. Bihar 1131.28 905.07

5. Chhattisgarh 340.80 298.23

6. Dadra and Nagar Haveli 0.03 0.02

7. Goa 1.72 1.50

8. Gujarat 399.36 363.56

9. Haryana 242.32 153.16

10. Himachal Pradesh 117.98 101.07

11. Jammu and Kashmir 156.73 140.39

12. Jharkhand 343.62 259.19
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Sl. No. State/UT Central share released Central share expenditure

13. Karnataka 544.70 477.76

14. Kerala 145.99 125.96

15. Madhya Pradesh 1625.63 1167.86

16. Maharashtra 721.82 691.57

17. Manipur 69.46 54.46

18. Meghalaya 192.59 123.98

19. Mizoram 42.07 33.04

20. Nagaland 54.19 54.29

21. Odisha 516.77 376.42

22. Puducherry 0.95 0.79

23. Punjab 29.22 19.33

24. Rajasthan 428.57 356.45

25. Sikkim 20.98 17.24

26. Tamil Nadu 912.09 760.05

27. Tripura 71.85 57.00

28. Uttar Pradesh 2092.48 1820.28

29. Uttarakhand 88.40 84.61

30. West Bengal 923.74 813.66

 ToTal 12781.52 10609.46

Statement-III

District-wise number of Individual Household Latrines (IHHLs) constructed  
under TSC/NBA in Madhya Pradesh as on 7.8.2014

Sl. No. District No. of Individual Household  
  Latrines (IHHLs) constructed

1. Alirajpur 105891

2. Anuppur 129516

3. Ashoknagar 79547

4. Balaghat 255284
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Sl. No. District No. of Individual Household  
  Latrines (IHHLs) constructed

5. Barwani 148576

6. Betul 118583

7. Bhind 54258

8. Bhopal 80374

9. Burhanpur 97910

10. Chhatarpur 104634

11. Chhindwara 202052

12. Damoh 103785

13. Datia 59233

14. Dewas 184015

15. Dhar 286522

16. Dindori 122225

17. Guna 102343

18. Gwalior 126761

19. Harda 78291

20. Hoshangabad 160540

21. Indore 172880

22. Jabalpur 207487

23. Jhabua 187411

24. Katni 151180

25. Khandwa (East Nimar) 169028

26. Khargone 263189

27. Mandla 136578

28. Mandsaur 193978

29. Morena 148424

30. Narsinghpur 133780

31. Neemuch 136283
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Sl. No. District No. of Individual Household  
  Latrines (IHHLs) constructed

32. Panna 114736

33. Raisen 201651

34. Rajgarh 195155

35. Ratlam 161492

36. Rewa 282794

37. Sagar 239301

38. Satna 284299

39. Sehore 173393

40. Seoni 187101

41. Shahdol 170573

42. Shajapur 177136

43. Sheopur 77879

44. Shivpuri 149758

45. Sidhi 134865

46. Singrauli 100398

47. Tikamgarh 98307

48. Ujjain 207625

49. Umaria 125237

50. Vidisha 167795

 ToTal 7750053

plan for pure drinking water

†3391. SHRI LAL SINH VADODIA: Will the Minister of DRINKING WATER 
AND SANITATION be pleased to state:

(a) the number of villages in Gujarat, Rajasthan and Goa where pure drinking 
water is available;

(b) the number of villages in these States where pure drinking water is not 
available even today, State-wise;
†Original notice of the question was received in Hindi.
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(c) whether Government has made any plan to provide pure drinking water to all 
villages in these States;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER 
AND SANITATION (SHRI UPENDRA KUSHWAHA): (a) and (b) Under National 
Rural Drinking Water Programme (NRDWP) the Ministry monitors the coverage of 
drinking water supply to the rural population of the country in terms of habitations. As 
per information entered by the State Governments on the online Integrated Management 
Information System (IMIS) of the Ministry, as on 05.08.2014, habitation-wise details of 
availability of safe drinking water in Gujarat, Rajasthan and Goa are given below:

Sl. No. Name of the State Total No. of  Fully Partially Quality 
  Habitations covered covered affected

1. Gujarat 34415 33849 326 240

2. Rajasthan 121133 69241 28044 23848

3. Goa 347 345 2 0

The partially covered habitations are those habitations where the supply of drinking 
water to the population is less than 40 litres per capita per day (lpcd). Quality affected 
habitations are those habitations where the drinking water source is contaminated by 
either one of the contaminants like arsenic, fluoride, iron, nitrate, iron and salinity.

(c) to (e) Rural water supply is a State subject. The State Governments are vested 
with powers to select, plan, approve and implement drinking water supply schemes under 
the National Rural Drinking Water Programme (NRDWP). The focus of the Ministry is to 
cover more habitations with piped drinking water supply and the States have been directed 
to take up more piped water supply schemes. Under NRDWP funds are allocated to all 
the States / UTs on the basis of pre-approved criteria. At the beginning of each financial 
year, the targets for coverage of habitations with drinking water supply are decided after 
Annual Action Plan discussions with the States /UTs.

Under the Strategic Plan for rural drinking water supply for the period 2011-2022, 
covering the two Five Year Plan periods, the interim goal till 2017 i.e. by the end of 
Twelfth Five Year Plan period, is to cover 50% of all rural households with piped water 
supply, and 35% of rural households with household tap connections. By 2022, the goal is 
to cover 90% of rural households with piped water supply and with 80% having household 
tap connections.



[11 August, 2014] 95Written Answers to  Unstarred Questions

contamination of ground water in Karnataka

3392.  SHRI AAYANUR MANJUNATHA: Will the Minister of DRINKING 
WATER AND SANITATION be pleased to state:

(a) whether Government is aware that presence of arsenic, excess fluoride, excess 
iron and other impurities has heavily affected the ground water available in Karnataka;

(b) if so, the details thereof in comparison to other States;

(c) the details of steps for removal of such injurious impurities from the drinking 
water used in that State; and

(d) whether running water supplied through water treatment plants organized by 
the Ministry is free of arsenic and other such impurities?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND 
SANITATION (SHRI UPENDRA KUSHWAHA): (a) and (b) State-wise number of rural 
habitations suffering with excess arsenic and/or fluoride in one or more drinking water 
sources as reported by the States/ UTs including Karnataka into the online Integrated 
Management Information System (IMIS) of the Ministry as on 1/4/2014 is given in the 
Statement (See below).

(c) Drinking water supply is a State subject. The Ministry of Drinking Water and 
Sanitation, Government of India provides technical and financial assistance to the State 
Departments/ Boards dealing with rural drinking water supply in their efforts of providing 
safe drinking water in adequate quantity. Out of funds released to the States under National 
Rural Drinking Water Programme (NRDWP), 67% funds can be utilized by the States for 
coverage and tackling water quality problems through provision of safe drinking water 
in adequate quantity. Also, 75% of 5% of NRDWP funds is also earmarked for providing 
safe drinking water in chemical contaminated habitations while the remaining 25% of 
5% NRDWP funds are earmarked for providing safe drinking water in rural areas in 60 
high priority districts affected with Japanese Encephalitis/Acute Encephalitis Syndrome 
in 5 States. All the State Governments have been advised to accord highest priority under 
NRDWP to provide safe drinking water in water quality affected habitations. Powers 
have been delegated to the States to plan, design, approve, implement and maintain 
water supply schemes including setting up of water purification plants. Such schemes are 
approved by the respective State Level Scheme Sanctioning Committee.

(d) The Ministry is not in receipt of any complaints regarding contamination in 
running water through water purification plants.
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Statement

State-wise list of water quality affected habitations yet to be provided with safe  
drinking water as reported by States/UTs as on 1.4.2014 including Karnataka

Sl.  Name of the State/UT           Contamination-wise number of Habitations
No.  Total Fluoride Arsenic Iron Salinity Nitrate

1         2 3 4 5 6 7 8

1. Andhra Pradesh 1554 745 0 74 610 125

2. Bihar 6599 893 357 5348 0 1

3. Chhattisgarh 4095 132 0 3858 105 0

4. Goa 0 0 0 0 0 0

5. Gujarat 257 63 0 0 52 142

6. Haryana 15 15 0 0 0 0

7. Himachal Pradesh 0 0 0 0 0 0

8. Jammu and Kashmir 10 2 0 8 0 0

9. Jharkhand 27 12 0 15 0 0

10. Karnataka 2373 1122 12 473 308 458

11. Kerala 828 102 0 538 143 45

12. Madhya Pradesh 1737 1055 0 629 53 0

13. Maharashtra 949 307 0 114 215 313

14. Odisha 6720 279 0 5774 656 11

15. Punjab 19 1 1 16 1 0

16. Rajasthan 23956 7670 0 10 14722 1554

17. Tamil Nadu 415 0 0 333 81 1

18. Telangana 1619 1174 0 51 232 162

19. Uttar Pradesh 498 180 73 38 205 2

20. Uttarakhand 34 2 0 28 0 4

21. West Bengal 11614 251 1124 10150 88 1

22. Arunachal Pradesh 87 0 0 87 0 0
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1         2 3 4 5 6 7 8

23. Assam 10684 128 424 10132 0 0

24. Manipur 0 0 0 0 0 0

25. Meghalaya 52 0 0 52 0 0

26. Mizoram 0 0 0 0 0 0

27. Nagaland 38 0 0 38 0 0

28. Sikkim 0 0 0 0 0 0

29. Tripura 4319 0 0 4319 0 0

30. Andaman and Nicobar 0 0 0 0 0 0 
 Islands

31. Chandigarh 0 0 0 0 0 0

32. Dadra and Nagar Haveli 0 0 0 0 0 0

33. Daman and Diu 0 0 0 0 0 0

34. Lakshadweep 0 0 0 0 0 0

35. Puducherry 9 0 0 8 1 0

 ToTal 78508 14133 1991 42093 17472 2819

Water	purification	technologies	to	individual	households

3393.  SHRI AVINASH PANDE: Will the Minister of DRINKING WATER AND 
SANITATION be pleased to state:

(a) whether Government has initiated or is planning to initiate any scheme to 
provide technologies for purification of water for drinking purposes to individual 
households; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND 
SANITATION (SHRI UPENDRA KUSHWAHA): (a) The Ministry has not planned 
any scheme to provide technologies for purification of water for drinking purposes to 
individual households. Some States like Rajasthan, Punjab, Karnataka, Andhra Pradesh, 
Madhya Pradesh, etc. have provided community water purification plants as a short-term 
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measure, in contamination affected rural areas wherein, people collect and carry pure/ 
treated drinking water in cans to their households for drinking and cooking purposes 
only.

(b) Drinking water supply is a State subject. The Ministry of Drinking Water and 
Sanitation, Government of India provides technical and financial assistance to the State 
Departments/ Boards dealing with rural drinking water supply in their efforts of providing 
safe drinking water in adequate quantity. The Ministry has already planned a Strategy to 
ensure that at least 90% of the rural households are provided with safe drinking water 
through piped water supply; atleast 80% of rural households have piped water supply with 
a household connection by the year 2022. However, this can only be achieved subject to 
availability of adequate funds.

allocation for MdMS

3394.  SHRI RITABRATA BANERJEE: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government has increased the allocation for the Mid Day Meal 
Scheme (MDMS);

(b) if so, the details thereof;

(c) the allocation made for MDMS during the last five years; and

(d) the details of expenditure thereunder during the last three years, State-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) The Budget allocation and actual Expenditure for 
Mid Day Meal Scheme during the last 5 years is as under:

 (` in lakh)

Year Budget Allocation Expenditure % Exp. against allocation

2009-10 800000 693779 87

2010-11 944000 778655 82

2011-12 1038000 923582 89

2012-13 1193700 1019698 85

2013-14 1321500 1122840 85

2014-15 1321500   293699* 22

* As on 30th June, 2014.
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(d) The State-wise expenditure during the last 3 years is given in the Statement.

Statement

The State-wise expenditure during last 3 years on Mid-Day Meal Scheme

(` in lakh)

Sl.       States/UTs   Expenditure  
No.  2011-12 2012-13 2013-14

1          2 3 4 5

1. Andhra Pradesh 58517.96 53780.14 53754.42

2. Arunachal Pradesh 1068.18 3175.5 3982.24

3. Assam 43999.08 45500.28 47157.85

4. Bihar 74035.57 84250.41 109660.00

5. Chhattisgarh 37890.13 41132.31 38873.36

6. Goa 1158.12 1389.72 1460.25

7. Gujarat 33068.37 37640.09 49797.51

8. Haryana 20302.21 18764.26 16476.79

9. Himachal Pradesh 7652.29 7568.26 7477.61

10. Jammu and Kashmir 7329.56 8868.51 10947.40

11. Jharkhand 29951.40 27781.23 44391.74

12. Karnataka 46357.02 77818.49 71090.23

13. Kerala 18083.16 19110.76 19807.04

14. Madhya Pradesh 74684.48 78054.38 86880.41

15. Maharashtra 90962.03 94253.12 112366.45

16. Manipur 1655.46 1969.99 1480.41

17. Meghalaya 5303.84 15166.39 6095.67

18. Mizoram 2800.32 3676.96 2047.46

19. Nagaland 2464.37 2818.23 1754.48

20. Odisha 36798.46 50094.47 60254.64

21. Punjab 16268.16 17008.16 23550.60
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1 2 3 4 5

22. Rajasthan 49415.32 45040.18 47653.92

23. Sikkim 1225.39 1034.35 1043.07

24. Tamil Nadu 40879.27 45269.07 48470.17

25. Tripura 4902.96 5572.17 5526.57

26. Uttarakhand 11839.51 12353.8 10373.19

27. Uttar Pradesh 105878.56 110536.65 115316.06

28. West Bengal 88572.83 100591.5 112240.77

29. Andaman and Nicobar Islands 238.44 257.95 1092.56

30. Chandigarh 680.77 441.93 496.35

31. Dadra and Nagar Haveli 342.71 306.25 400.07

32. Daman and Diu 136.34 38.87 220.12

33. Delhi 8429.61 7868.24 10108.49

34. Lakshadweep 54.47 59.18 63.61

35. Puducherry 635.99 506.17 528.50

 ToTal (in lakhs) 923582 1019698 1122840

 ToTal (in crore) 9235.82 10196.98 11228.40

adult and girl literacy

†3395. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether about 30 crore adults and 50 per cent of the girls are still illiterate in 
the country;

(b) whether Government would achieve the target of total literacy and Madhya 
Pradesh Government would be able to achieve the target of “Beti bachao Beti padhao” by 
spending only 3 per cent of GDP on education;

(c) if so, the action plan therefor; and
†Original notice of the question was received in Hindi.
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(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) Census, 2011 reported 25.76 crore adults in the age group of 15 
and above and about 13.22 % of the girl population in the 7-14 years age group, as 
illiterates in the country. However, the UDISE data of 2013-14 has shown that the Gross 
Enrolment rates of girls in the 6-14 years age group is 99.9% and the gender parity index 
for elementary level is 0.94 for elementary education.

(b) to (d) To achieve the objectives of universal elementary education under the 
Right of Children to Free and Compulsory Education Act, 2009, the Government is 
implementing the Sarva Shiksha Abhiyan Programme as well as the Rashtriya Madhyamik 
Shiksha Abhiyan for coverage of access to secondary education. In addition, Saakshar 
Bharat, a centrally sponsored scheme for Adult Education and Skill Development is also 
being implemented across the country, for 15 plus age group. Education expenditure as a 
percentage of GDP increased from 3.3 per cent in 2004-05 to over 4 per cent in 2011-12. 
The Government has also introduced a new scheme called “Beti bachao Beti padhao” for 
which a provision of  ` 100 crore has been made in the Budget.

augmentation of school infrastructure

3396.  DR. K.V.P. RAMACHANDRA RAO: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that, under SSA programme, States/UTs are supported  
to augment school infrastructure to meet RTE norms, including those in rural  
areas;

(b) if so, the details thereof; and

(c) to what extent the norms have been met, so far in the country including Andhra 
Pradesh?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) Yes, Sir. Under the Sarva Shiksha Abhiyan (SSA) 
programme States/UTs including in their rural areas are supported to augment school 
infrastructure to meet the RTE norms. Under SSA 3.1 lakh school buildings, 18. 57 lakh 
additional classrooms, 9.18 lakh toilets and 2.36 lakh drinking water facilities have been 
sanctioned till 2014-15. In case of Andhra Pradesh 4436 school buildings, 69058 additional 
classrooms, 27909 toilets and 6215 drinking water facilities have been sanctioned under 
SSA till now.
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Guidelines to deemed universities

3397.  DR. PRADEEP KUMAR BALMUCHU: Will the Minister of HUMAN 

RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government has issued a set of new guidelines for deemed 

universities to give the details regarding available seats, faculty employed and other 

details in their website for the use of general public; and

(b) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 

SMRITI ZUBIN IRANI): (a) and (b) Yes, Sir. In order to curb commercialization and 

maintain standards in higher education, the University Grants Commission (UGC) has 

amended the existing UGC (Institutions Deemed to be Universities) Regulations, 2010 

and issued the UGC (Institutions Deemed to be Universities) (Amendment) Regulations 

2014. According to Clause 6.5 of these amended Regulations, every Institution Deemed 

to be University shall publish, before expiry of sixty days prior to the date of the 

commencement of admission to any of its courses or programmes of study, a prospectus 

containing the following information on its website, and the attention of the prospective 

students and the general public shall be drawn to such publication on the website through 

advertisements displayed prominently in the different newspapers and through other 

media:

 (i) each component of the fee, deposits and other charges payable by the students 

admitted to such institution for pursuing a course or a programme of study, 

and the other terms and conditions of such payment;

 (ii) the percentage of tuition fee and other charges refundable to a student admitted 

in such institution in case such student withdraws from such institution before 

or after completion of course or programme of study and the time within, and 

the manner in, which such refund shall be made to the student;

 (iii) the number of seats approved in respect of each course or programme of study 

for the academic year for which admission is proposed to be made;

 (iv) the conditions of eligibility including the minimum and maximum age limit 

of persons for admission as a student in a particular course or programme of 

study, where so specified by the institution;

 (v) the educational qualifications specified by the relevant statutory authority/
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body, or by the institution, where no such qualifying standards have been 

specified by any statutory authority;

 (vi) the process of admission and selection of eligible candidates applying for such 

admission, including all relevant information in regard to the details of test 

or examination for selecting such candidates for admission to each course or 

programme of study and the amount of fee to be paid for the admission test;

 (vii) details of the teaching faculty, including therein the educational qualifications 

and teaching experience of every member of its teaching faculty and also 

indicating therein whether such member is on regular basis or visiting basis;

 (viii) the minimum pay and other emoluments payable for each category of teachers 

and other employees;

 (ix) information in regard to physical and academic infrastructure and other 

facilities including hostel accommodation, library, hospital or industry 

wherein the practice training to be imparted to the students and in particular 

the facilities accessible by students on being admitted to the institution;

 (x) broad outline of the syllabus specified by the appropriate statutory body or 

by institution, as the case may be, for every course or programme of study, 

including the teaching hours, practical sessions and other assignments; and

 (xi) all relevant instructions in regard to maintaining the discipline by students 

within or outside the campus of the institution, and, in particular, such 

discipline relating to prohibition of ragging of any student or students and the 

consequences thereof and for violating the provisions of any regulation in this 

behalf made under the University Grants Commission Act, 1956 or any other 

law for the time being in force.

central universities in uttar pradesh

†3398. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of HUMAN 

RESOURCE DEVELOPMENT be pleased to state:

(a) the number of Central universities in Uttar Pradesh;

(b) whether opening of new Central universities would be considered in the State, 

if the number of Central universities is less as per its population;
†Original notice of the question was received in Hindi.
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(c) whether western area of the State which generates maximum revenue has only 

one Central university;

(d) whether opening of two more universities would be considered;

(e) if so, by when; and

(f) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 

ZUBIN IRANI): (a) There are four Central Universities in Uttar Pradesh viz. Banaras 

Hindu University, Banaras, Aligarh Muslim University, Aligarh, Babasaheb Bhimrao 

Ambedkar University, Lucknow and Allahabad University, Allahabad.

(b) As a matter of policy, the Central Government has ensured establishment 

of one Central University in every state in the country (except Goa, where the State 

Government was not willing).

(c) Revenue generation is not the criterion adopted by the Central Government 

to decide about establishment of Central Universities. State Governments have powers to 

create State universities, wherever such a need is felt.

(d) to (f) No, Sir. In the Twelfth Five Year Plan as approved by National Development 

Council (NDC), the focus is on scaling up of capacity in existing institutions rather 

than increasing the number of institutions, with exception of new institutions needed 

to address critical regional and social gaps. The Central Government has also launched 

Rashtriya Uchchtar Siksha Abhiyan (RUSA) to assist States to open new institutions, 

expand existing ones and take appropriate steps to ensure equity and quality in higher 

education in the States.

access to higher education

3399.  SHRIMATI KANIMOZHI: Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state:

(a) whether Government has conducted any country-wide survey to gauge the 

caste-wise disparities in higher education in the country;

(b) if so, the details thereof; and

(c) the measures taken by Government to promote access to higher education for 

Scheduled Castes and Scheduled Tribes?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 

SMRITI ZUBIN IRANI): (a) To prepare a sound database on the large and diverse system 

of higher education in the country, the Ministry had initiated a web-based All India Survey 

on Higher Education (AISHE) during 2010-11. The Survey has now become the annual 

exercise of data collection on Higher Education. All India Survey on Higher Education 

(AISHE) 2010-11 and 2011-12 has been completed.

(b) The Key results of Survey 2010-11 and 2011-12 (Provisional) are given 
below:

Indicators               2010-11             2011-12 (Provisional)

 All  Scheduled Scheduled All  Scheduled Scheduled 

 Category Caste Tribes Category Caste Tribes

% enrolment of - 11.1 4.4 - 12.5 4.2 

Scheduled Castes 

and Scheduled Tribes

Gross Enrolment Ratio  19.4 13.5 11.2 20.4 14.5 10.8 

in Higher Education 

% of Teaching Staff - 6.9 2.2 - 7.3 2.0

Gender Parity 0.86 0.84 0.74 0.88 0.88 0.74 

Index (GPI)

The details are available on the websites of the Ministry www.mhrd.gov.in under the 
link ‘Statistics’.

(c) In the higher education sector, reservation is being provided to the Scheduled 
Castes, the Scheduled Tribes and the Other Backward Classes under the Central 
Educational Institutions (Reservations in Admission) Act, 2006. In order to encourage 
students of SC/ST/lower income groups for pursuing higher education, the Government 
has introduced scholarship programmes for them to supplement the cost of education. The 
National Mission on Education through Information and Communication Technology has 
been envisaged as a Centrally Sponsored Scheme with the objective of making the best 
use of ICT with the purpose of identification and nurturing of talent and life-long learning 
as well as extending the education facility to a larger section of people. During the 
Twelfth Five Year Plan, a new scheme called the Rashtriya Uchchatar Shiksha Abhiyan 
(RUSA) has been approved  which aims to achieve equity, access and excellence in higher  

education.
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criteria for funds under SSa

3400.  SHRI PARIMAL NATHWANI: Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state:

(a) the criteria for providing funds to the States under Sarva Shiksha Abhiyan 

(SSA);

(b) the proportion of funds allocated under the scheme to each State / Union  

Territory during each of the last three years and the current year vis-a-vis total 

allocation;

(c) how much funds have been utilized by the States/Union Territory during the 

above period, year-wise and State-wise;

(d) whether certain States have received less money, as compared to their 

eligibility;

(e) if so, the details thereof and the reason therefor; and

(f) how Government proposes to redress the grievances of such States?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 

SMRITI ZUBIN IRANI): (a) to (f) Funds under the Sarva Shiksha Abhiyan (SSA) are 

released to States / UTs as per the approved Annual Work Plan and Budget (AWP&B) for 

each year. Central funds are released in two or more installments to the States, depending 

on the State/UT’s opening balance, release of commensurate State share, pace of 

expenditure, submission of audit reports and other such criteria laid down in the scheme. 

The State/UT wise release of Central funds and expenditure under SSA in the last three 

years and current year is given in the Statement (See below).

Central funding is contingent on fullfilment of above mentioned criteria for States/

UTs to avail of Central funds allocated to it.
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courses by universities outside territorial jurisdiction

3401.  SHRI B.K. HARIPRASAD: Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state:

(a) whether many State and private universities violate UGC norms by offering 

distance learning degree courses through institutes outside their territorial jurisdiction;

(b) whether many courses offered like M.Sc. in Fashion Communication, MBA 

in Interior Designing, B.Sc. in Operation Theatre Technology, and MBA in Fire Safety 

are not approved by erstwhile regulator, the Distance Education Council or the present 

regulator Distance Education Bureau under UGC; and

(c) whether, if UGC derecognises these courses, the future of thousands of 

students undergoing these courses would be in jeopardy?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 

SMRITI ZUBIN IRANI): (a) The University Grants Commission (UGC) has informed 

that a university established or incorporated by or under a State Act shall operate and 

function only within the territorial jurisdiction defined under its Act and in no case 

beyond the territory of its location. Contrary to this provision, a few State Universities 

and Private Universities set up under State Act have violated this policy of the UGC. The 

Commission has asked these universities to close down such centres and to comply with 

the UGC’s instructions in the matter. In order to sensitize the public, UGC has notified in 

the newspapers and on its own website advisory relating to unapproved study centres/off 

campus centres, etc.

(b) The UGC has informed that it has not accorded approval to any of these 

courses. However, it considers recognition to programmes in the similar areas of fashion 

designing and technology, fire safety, interior designing, operation theatre technology, 

etc.

(c) In view of (b) above, the question does not arise.

Gross enrolment rates in andhra pradesh

3402.  SHRI PALVAI GOVARDHAN REDDY: Will the Minister of HUMAN 

RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that as per one survey, the gross enrolment ratio of SC and 
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ST in higher education in undivided Andhra Pradesh is just 10.2 per cent and 4.4 cent 

respectively when the national average is 20 per cent;

(b) whether it is also a fact that the situation in private unaided institutions is more 

pathetic; and

(c) if so, the views of the Ministry in this regard and the remedial measures 

proposed to be taken to improve the situation?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 

SMRITI ZUBIN IRANI): (a) and (b) As per the provisional report of All India Survey 

on Higher Education, the Gross Enrolment Ratio (GER) in Higher education at All India 

level is 20.4% for all Categories, 14.5 % for Scheduled Caste and 10.8 % for Scheduled 

Tribes during 2011-12. In undivided Andhra Pradesh Gross Enrolment Ratio (GER) for 

Scheduled Castes is 23.1% and for Scheduled Tribes is 21.0% during 2011-12.

(c) In the higher education sector, reservation is being provided to the Scheduled 

Castes, the Scheduled Tribes and the Other Backward Classes under the Central 

Educational Institutions (Reservations in Admission) Act, 2006. In order to encourage 

students of SC/ST/lower income groups for pursuing higher education, the Government 

is implementing scholarship programmes for them to supplement the cost of education.

The National Mission on Education through Information and Communication 

Technology has been envisaged as a Centrally Sponsored Scheme with the objective of 

making the best use of ICT with the purpose of identification and nurturing of talent 

and life-long learning as well as extending the education facility to a larger section of 

people.

During the Twelfth Five Year Plan, a new scheme called the Rashtriya Uchchatar 

Shiksha Abhiyan (RUSA) has been launched which aims to achieve equity, access and 

excellence in higher education through assistance to State universities.

protection of Sanskrit language

3403.  SHRI MOHAMMAD SHAFI: Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state:

(a) whether Government has established Veda Pathashalas to protect Sanskrit 

language in the country, if so, the Budget allocation since its inception;

(b) the details of measures taken by Government to protect the language; and
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(c) the number of Veda Pathashalas in the country, and whether Government is 

planning to modernize them?

THE MiniSTEr oF HuMan rESourCE dEVElopMEnT (SHriMaTi 

SMriTi ZUBIN IRANI): (a) No, Sir. The Government has not directly established Veda 

Pathashalas. However, an autonomous organization under Ministry of Human Resource 

Development namely Maharshi Sandipani Rashtriya Veda Vidya Pratishthan (MSRVVP) 

has been established, in 1987 to preserve, conserve and develop the oral tradition of Vedic 

education for which the Pratishthan undertakes various activities to support traditional 

Vedic Institutions/Pathashalas all over the country.

Budget allocation since its inception i.e. 1987 is given in the Statement  

(See below).

(b) The Government of India is taking all steps for protection, propagation, 

preservation and development of Sanskrit language, literature and rare Shastras, by 

funding three Sanskrit Deemed Universities viz. Rashtriya Sanskrit Sansthan (RSKS), New 

Delhi, Rashtriya Sanskrit Vidyapeetha (RSV), Tirupati, Sri Lal Bahadur Shastri Rashtriya 

Sanskrit Vidyapeetha (SLBSRSV), New Delhi and Maharshi Sandipani Rashtriya Veda 

Vidya Pratishthan (MSRWP), Ujjain. There are 21 Adarsha Sanskrit Mahavidyalayas 

(ASM), 4 Adarsha Shodha Sansthans (ASS), 11 campuses under RSKS and 73 Vedic 

Pathshalas under MSRVVP which are given financial assistance.

The Second Sanskrit Commission has been constituted in January, 2014 to assess the 

present status of Sanskrit education in all its aspects and to integrate traditional Sanskrit 

knowledge into the modern system of education.

The Scheme of Award of ‘Certificate of Honour’ to honour the eminent scholars of 

Sanskrit and ‘Maharshi Badrayan Vyas Samman’ to honour young scholars in Sanskrit are 

in force. An International Award for Non Resident Indian or a foreigner is also covered 

under this scheme.

(c) Maharshi Sandipani Rashtriya Veda Vidya Pratishthan (MSRVVP), Ujjain is 

providing financial assistance to 73 Vedic Pathashalas which are run by the NGOs/Trusts 

and 294 Guru Shishya Parampara Units at present.

Maharshi Sandipani Rashtriya Veda Vidya Pratishthan, besides the study of oral 

tradition of Veda, makes arrangement to teach students Sanskrit, English, Maths and 

Social Science to integrate their learning with mainstream education.
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Statement

Budget Allocation/Received from Ministry of Human Resource Development

 (` in lakhs)

Year Budget Allocation/ Received from Ministry  
 of Human Resource Development.

1987-1988 73.94

1988-1989 40.00

1989-1990 22.20

1990-1991 23.24

1991-1992 25.20

1992-1993 25.00

1993-1994 60.00

1994-1995 65.00

1995-1996 99.00

1996-1997 45.00

1998-1999 44.45

1999-2000 66.00

2000-2001 118.29

2001-2002 81.29

2002-2003 120.00

2003-2004 100.00

2004-2005 135.00

2005-2006 25.00

2006-2007 170.00

2007-2008 520.00

2008-2009 1125.00

2009-2010 1200.00

2010-2011 1200.00

2011-2012 1200.00

2012-2013 3200.00

2013-2014 2750.00

2014-2015 2500.00
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Vocationalization of higher secondary education

3404.  SHRI BHUPINDER SINGH:
  SHRI A.V. SWAMY:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether any proposal by Odisha Government is pending before the Ministry 
for setting up new colleges for vocationalization of higher secondary education; and

(b) if so, whether it would be approved during the current financial year considering 
the acute shortfall of skilled manpower in the State?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) No, Sir.

(b) Does not arise.

faculty belonging to Sc and St in educational institutions

3405.  SHRI P. RAJEEVE: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Central universities and other central education institutions have 
sufficient teaching faculty belonging to SCs and STs as per the constitution, if so, the 
details thereof; and

(b) whether the Ministry has taken any steps to fulfil the vacancies reserved for 
SC and ST communities?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) No, Sir. There are vacancies in Central Educational 
Institutions in teaching faculty belonging to SCs and STs. The total vacancy of academic 
posts of SCs & STs in Central Universities as on 1.1.2014 is 973 and 532 respectively. 
The total vacancy of faculty posts belonging to SCs and STs in respect of other Central 
Educational Institutions is being collected and will be placed on the Table of the House. 
The delay has taken place in filling up the vacant posts due to various reasons, including 
non-availability of suitable candidates.

(b) UGC takes concrete efforts to impress upon the Universities to fill up the 
vacant positions and for the purpose holds periodic meetings with the Vice Chancellors 
and writes periodically to the Universities for addressing various issues including for 
the filling up of vacant posts especially the backlog of SC/ST vacancies. UGC has been 
continually impressing upon the universities to fill in reserved category positions on 
priority basis.
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Status of higher education

3406.  SHRIMATI JAYA BACHCHAN: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government has taken note of the poor state of higher educational 
institutes in the country;

(b) whether Government plans to take any steps to develop world class institutions 
in the country; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) Higher Education is the joint responsibility of the Central 
and State Governments. While the Central Educational Institutions are adequately funded 
and maintained by the Central Government, many State Institutions have not been able 
to receive adequate funding from the State Governments. The Central Government has 
launched a Centrally Sponsored Scheme namely Rashtriya Uchchatar Shiksha Abhiyan 
(RUSA) during the Twelfth Plan to enhance funding and incentivize reforms in State 
Higher Educational Institutions.

(b) and (c) It is the endeavour of the Central Government to promote and develop 
all institutions of higher education and bring them at par with global standards. Many of 
the Central institutions like Indian Institutes of Technology (IITs), Indian Institutes of 
Management (IIMs) and Central Universities (CUs) have in fact achieved remarkable 
successes in terms of quality of teaching, learning and research.

The University Grants Commission (UGC) implements various schemes aimed at 
improving the quality of higher education in the university system. These include schemes 
such as the Universities with Potential for Excellence (UPE), Colleges with Potential for 
Excellence (CPE) and Autonomous Colleges.

In order to improve quality of higher educational institutions the UGC has issued 
Regulations on “Minimum Qualifications for Appointment of Teachers and other Academic 
Staff in Universities and Colleges and Measures for the Maintenance of Standards in 
Higher Education, 2010” for improving the standard of teaching in Indian Universities. The 
UGC has also issued the Mandatory Assessment and Accreditation of Higher Educational 
Institutions, Regulations, 2012 whereby all eligible higher Educational institutions are 
required to have themselves mandatorily accredited. The UGC has also laid down the 
UGC (Institutions Deemed to be Universities) Regulations, 2010 and UGC(Maintenance 
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of Standards in Private Universities) Regulations, 2003 for maintaining standards in 
Deemed to be Universities and Private Universities respectively. The All India Council 
for Technical Education (AICTE) has also issued the AICTE (Mandatory Accreditation 
of all programs / courses in Technical Education Institutions, University Departments 
and Institutions Deemed to be Universities imparting Technical Education) Regulations, 
2014 which makes it mandatory for each technical education institutions, University 
Departments and Institutions Deemed to be Universities imparting Technical Education 
to get all its programs / Courses accredited by the Accreditation Agency.

Under the Centrally Sponsored Scheme of RUSA, the overall quality of existing 
State higher educational institutions is sought to be improved by ensuring their conformity 
to prescribed norms and standards and adoption of accreditation as a mandatory quality 
assurance framework. One of the component of RUSA, which seeks to support and 
reform the State higher education system, is providing funding for Research, Innovation 
and Quality improvement based on the State’s Research and Innovation Plan.

education of educationally backward people

†3407. CHAUDHARY MUNAVVER SALEEM: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) the targeted time period for educating educationally backward people of the 
country;

(b) whether any specific policy has been formulated to educate the educationally 
most backward muslims in the country equally, as per the report of Justice Sachar and if 
so, the details thereof;

(c) whether Government plans to bring foreign educational institutes in higher 
education sector like Pepsi and Coca Cola had been brought in; and

(d) if so, by when and the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) Education of students including those from the 
Muslim minority community and Other Backward Classes (OBCs) is a continuous process 
and the Government is committed to enhance their participation in education.

For School Education, Sarva Shiksha Abhiyan (SSA) was launched in 2000-01 for 
universalization of elementary education. SSA supports interventions to target universal 
access and retention, bridging of gender and social category gaps in elementary education, 

†Original notice of the question was received in Hindi.
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and achieving significant enhancement in learning levels of all children, including Muslim 
children. Under SSA, madarsas are provided with free textbooks, in service teacher 
training, school grant and teacher grants as proposed and approved under the annual work 
plan and budget of each State/UT.

Rashtriya Madhyamik Shiksha Abhiyan (RMSA) is Central Sponsored Scheme 
under implementation since 2009-10 with the objective to enhance universal access to 
secondary education with equity and social justice and to improve its quality. A total of 
10513 new/upgradation of existing schools into secondary schools have been approved till 
date, including these 1184 schools in Minority Concentrated Districts (MCDs). Further, 
a total number of 35,539 existing schools have been approved for Strengthening under 
RMSA. Out of which, 2363 school have been approved for strengthening in the MCDs.

As regards Higher Education, the Government has a two-fold approach in which 
priority is given to MCDs in central schemes like establishment of the Model Degree 
Colleges, Women Hostels and Polytechnics, etc., in order to promote participation of 
minorities at all levels of education.

The Central Educational Institutions (Reservation in Admission) Act, 2006 inter-
alia provides that out of the annual permitted strength in each branch of study or facility 
in Central Educational Institutions, twenty-seven per cent seats shall be reserved for the 
Other Backward Classes (OBCs). Accordingly, the Central Education Institutions were 
asked to take all necessary steps to give effect to the provisions under Section 3 and 
Section 5 of the said Act for the purposes of reservation of seats in admission. A total of 
49,685 OBC students are enrolled in the Central Universities as on 31.3.2014.

The University Grants Commission (UGC) is implementing the following schemes 
for minority communities in Central Universities during Eleventh and Twelfth Plan:-

(i) Centre for Professional Development of Urdu Medium Teachers in three  
  Central universities.

(ii) Establishment of Residential Coaching Academy for Minorities, SC/ST and  
  Women.

(iii) Establishment of Satellite Campus for undergraduate, Postgraduate,  
  Programmes in Arabic and Persian.

(iv) Establishment of two Campuses of Aligarh Muslim University.

(v) Establishment of Model School, Industrial, Training Institutes (ITIs), B.Ed.  
  Colleges, Polytechnics under the ambit of Maulana Azad National Urdu  
  University.
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 (vi) Since 2009, the UGC has been implementing the scheme of Maulana Azad 
National Fellowship for Minority Students which is being funded by Ministry 
of Minority Affairs, Government of India. Under this scheme, the UGC 
provides financial assistance to selected candidates belonging to minority 
communities for pursuing M.Phil/Ph.D research in University/College/
Institution and Non-Institutions in the country.

The Ministry of Minority Affairs implements the following schemes for educational 
empowerment of notified minority communities viz. Muslims, Christians, Sikhs, 
Buddhists, Jains and Zoroastrians (Parsis):-

 (i) post-matric Scholarship Scheme - Under the Scheme, Scholarship is 
awarded to the students belonging to the six notified minority communities 
so as to provide them better opportunities for higher education, increase their 
rate of attainment in higher education and enhance their employability. The 
Scholarship is awarded for studies in India in a Government or private higher 
secondary school/college/universities. It also covers technical and vocational 
courses in Industrial Training Institutes/Industrial Training Centers affiliated 
with the National Council for Vocational Training (NCVT) of classes XI and 
XII level.

 (ii) Merit-cum-Mean based Scholarship Scheme - This scheme is available 
for pursuing professional and technical courses, at under-graduate and post-
graduate levels, in institutions recognized by the appropriate authority. Eighty-
Five institutes for professional and technical courses have been listed in the 
scheme. Eligible students from the notified minority communities admitted to 
these institutions are reimbursed full course fee. A course fee of  ` 20,000/- 
per annum is reimbursed to students studying in other institutions.

 (iii) Maulana azad national fellowship Scheme - The objective of the Fellowship 
is to provide integrated five year fellowships in the form of financial assistance 
to students from the notified minority communities to pursue higher studies 
such as M.Phil and Ph.D. The Fellowship covers all Universities/Institutions 
recognized by the UGC. The Fellowship is awarded to research students 
pursuing regular and full time M.Phil and Ph.D. courses.

 (iv) padho pardesh- interest Subsidy on educational Loans for overseas 
studies- The objective of the scheme is to award interest subsidy to meritorious 
students belonging to economically weaker sections of notified minority 
communities so as to provide them better opportunities for higher education 
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abroad and enhance their employability. The scheme provides interest subsidy 
to the Students on the interest payable for the period of moratorium for the 
Education Loans under the Scheme to pursue approved courses of studies 
abroad at Masters, M.Phil and Ph.D levels.

Under the Multi-sectoral Development Programme (MsDP) of the Ministry of 
Minority Affairs, sanction is given for construction of educational institutions for 
imparting higher education in identified Minority Concentration Blocks/Towns. Till date, 
5 Degree Colleges and 2 Nursing Colleges have been sanctioned under MsDP. Further, 
Additional Class Rooms, Laboratories, Libraries, etc. have also been sanctioned for 
Degree Colleges.

(c) and (d) The Government had introduced the Foreign Educational Institutions 
(Regulation of Entry and Operations) Bill, 2010 in Parliament, which sought to put in 
place a mechanism to regulate the entry and operations of foreign educational institutions. 
However, with the dissolution of the 15th Lok Sabha, the Bill has since lapsed.

increase in school going children

†3408. SHRI MOTILAL VORA: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the number of school going children has not increased considerably, 
as per the recently released Government report;

(b) whether it is a fact that the number of school going children has decreased in 
some States;

(c) if so, the details thereof; and

(d) whether schools, being situated at a long distance and lack of basic amenities 
therein, too, account for the decrease in the number of the children?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) According to the Unified District Information System for Education 
(U-DISE) the enrolment in schools (Classes I-XII) at All India Level has increased from 
2542.75 lakh in the year 2012-13 to 2585.11 lakhs in the year 2013-14.

(b) and (c) The enrolment has marginally decreased in the States/ UTs of Andaman 
& Nicobar Islands, Arunachal Pradesh, Himachal Pradesh, Karnataka, Lakshadweep, 
Mizoram, Nagaland, Odhisa, Puducherry, Sikkim, Tamil Nadu, Tripura, and West Bengal 

†Original notice of the question was received in Hindi.
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during the year 2013-14 as compared to 2012-13. Decline in birth rates in some parts of 
the country as well as failure of private schools to report enrolment data, sometimes leads 
to fall in enrolment data.

(d) The Government of India supports States through the Sarva Shiksha Abhiyan 
(SSA) and the Rashtriya Madhyamik Shiksha Abhiyan to adopt several interventions to 
enhance access to schools and check dropouts, which include inter alia opening of new 
schools, strengthening school infrastructure in existing schools, provide residential hostels 
through the Kasturba Gandhi Balika Vidyalayas and Girls Hostels as well as providing 
additional teachers and other equipments necessary for teaching learning processes. The 
mid day meal scheme is also being implemented to enhance enrolment and retention in 
elementary schools.

infrastructure in schools

3409.  SHRI BIRENDER SINGH: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that there still exist schools in the country with one room 
and no toilet where more than hundreds of students study;

(b) whether it is also a fact that when a toilet is provided in such schools, it is used 
by both boys and girls; and

(c) whether the single room provided to such schools is also used for storing 
ration of mid day meals?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) As per Unified District Information System for 
Education 2013-14 there are only 5.08% single classroom Government elementary 
schools in the country. Such schools account for only 1.2% of the total enrolment.

Of these schools 78.95% schools have toilets. Under the Sarva Shiksha Abhiyan all 
new schools are sanctioned with toilet facilities both for boys and girls as a part of the 
school design. For existing schools States / UTs are supported to provide separate toilets 
for girls and boys through SSA and in convergence with Ministry of Drinking Water 
and Sanitation. Of the single classroom schools 10970 schools have Kitchen-cum-stores. 
Kitchen-cum-stores are constructed under the Mid Day Meal Scheme.

attendance in training courses of KVS

3410.  DR. ANIL KUMAR SAHANI: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether about twenty five per cent of teachers do not attend training courses 
conducted by Kendriya Vidyalaya Sangathan (KVS);
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(b) if so, whether teachers face several problems like lack of infrastructure facility 
at Zonal Institute of Education and Trainings (ZIETs), no TA/DA advance, long duration 
of training resulting into high absenteeism etc.;

(c) if so, the details thereof and the action taken to remove these problems;

(d) the details of facilities provided to trainees of in-service courses at various 
ZIETs including Gwalior; and

(e) the steps taken by Government to improve facilities to motivate teachers for 
training in KVS?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) Out of 5496 teachers deputed for attending the 
training in-service courses conducted by Kendriya Vidyalaya Sangathan (KVS), 4103 
teachers attended the training. Likely reasons for absenteeism are sickness of teacher or 
family member of the teachers and training already attended by the teachers within the 
last five years.

(d) and (e) Adequate boarding and lodging arrangements along with facilities such 
as Labs, Library, Computers with internet etc. are made available for the trainees of in-
service courses at all venues including Zonal Institute of Education and Training (ZIET), 
Gwalior. Appropriate training facilities exist at all these training venues.

updation of curriculum and syllabus of secondary education

3411. SHRI C.P. NARAYANAN: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether, in view of a very large number of skilled labourers and technicians 
required by the nation, Government intends to update curriculum and syllabus of 
secondary classes;

(b) whether Government recognises that such an improvement of secondary 
curriculum is necessary to do justice to majority of students who are not able to do 
university level education; and

(c) whether Government would develop courses for various skills that are 
becoming essential in expanding areas of production and services?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) to (c) The Govenment of India has revised and implemented a 
Centrally sponsored scheme of “Vocationalisation of Secondary and Higher Secondary 
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Education” to enhance the employability of youth through demand driven, competency 
based vocational courses; to fill the gap between educated and employable; and to reduce 
the dropout rate at the secondary level. Under the Scheme, vocational courses are aligned 
to requirements of Industry on the basis of skill gap analysis and have been introduced in 
secondary and senior secondary schools. Currently, industry validated courses in Retail, 
Security, Automobile, IT&ITeS, Beauty and Wellness. Tourism, Healthcare, Physical 
Education and Sports sectors are being implemented under the scheme in schools.

accreditation by nba

3412. SHRI AMBETH RAJAN: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is mandatory or optional for the open universities, State as well as 
Central, to get their programmes accreditated by the National Board of Accreditation;

(b) if so, the details of open universities which have got their programmes 
accreditated; and

(c) if optional, the reasons for keeping the programmes of open universities 
beyond the purview of NBA?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) The National Board of Accreditation (NBA) accredits programmes 
in technical education offered by technical institutions approved by the regulatory 
authority in the country. The NBA does not accredit programmes which are not covered 
under technical education and the programmes offered by open universities are not in 
the category of technical education under AICTE. The All India Council for Technical 
Education (AICTE) has notified a Regulation namely ‘All India Council for Technical 
Education(Mandatory Accreditation of all programmes/courses in Technical Education 
Institutions and University Departments and Institutions Deemed to be University 
imparting Technical Education) Regulation, 2014’ for those institutions approved by the 
AICTE. Open universities are not covered under the ‘AICTE Act, 1987’.

(b) and (c) Do not arise.

Opening up of new institutes

†3413. SHRI ANIL MADHAV DAVE: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that during the last few years, many institutes have been 
opened for science and technical education;

†Original notice of the question was received in Hindi.
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(b) if so, the number thereof opened during the last five years;

(c) whether condition of learning in the subjects of humanity and arts is very 
poor;

(d) the number of institutes opened in the field of arts and humanities during the 
last five years; and

(e) whether Government is making any action plan for new institutes and incentives 
in the field of arts, commerce, culture and humanities, if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) Yes, Sir. Following new institutes have been set up 
in last few years:

  (i) Eight new Indian Institutes of Technology (IITs) were set up during  
 the Twelfth Plan period in the Hyderabad (Andhra Pradesh), Patna  
 (Bihar), Jodhpur (Rajasthan), Bhubaneswar (Orissa), Ropar (Punjab),  
 Gandhinagar (Gujarat), Indore (Madhya Pradesh) and Mandi (Himachal  
 Pradesh).

  (ii) The Union Cabinet approved a scheme, based on Public- Private- 
 Partnership (PPP) model, for setting up 20 New Indian Institutes of  
 Information Technology (IIIT), on 07.12.2010 to address the challenges  
 faced by the Information Technology and growth of the domestic IT  
 market. A total of sixteen proposals from fifteen States for setting up  
 IIITs in PPP mode have been approved by the Ministry during 2012,  
 2013 and 2014.

  (iii) Ten new IITs were set up in Arunachal Pradesh, Manipur, Meghalaya,  
 Mizoram, Nagaland, Goa, Pudducherry, Sikkim, Delhi and  
 Uttarakhand.

  (iv) Two Schools of Planning and Architecture (SPA) at Bhopal and  
 Vijayawada were established in the year 2008.

  (v) The new institutions approved by AICTE during the last three years at  
 the level of Degree Engineering 81 Diploma Engineering education is  
 given in the Statement (See below).

  (vi) A need has been felt to have one IIT in every State. Accordingly, in the  
 Budget speech 2014, 5 new IITS in the states of Chhattisgarh, Jammu,  
 Goa, Andhra Pradesh and Kerala have been announced.

(c) No, Sir. Government has taken several following steps to ensure quality of 
learning:
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 (i) Under the Centrally Sponsored Scheme of Rashtriya Uchchatar Shiksha  
   Abhiyan (RUSA), launched in October, 2013, the overall quality of existing  
   State higher educational institutions is sought to be improved by ensuring  
   their conformity to prescribed norms and standards and adoption of  
   accreditation as a mandatory quality assurance framework.

 (ii) The University Grants Commission (UGC) also implements various  
   schemes aimed at improving the quality of higher education, such as  
   Universities with Potential for Excellence (UPE), Colleges with Potential for  
   Excellence (CPE), Special Assistance Programme (SAP), “Assistance for  
   Strengthening of  Infrastructure for Humanities and Social Sciences”  
   (ASIHSS) etc.

(d) Following Universities were set up in various fields, which include arts and 
humanities, during the last five years:

 Central  State Private Deemed Total 
 University University University University 

2010-11 1 9 20 - 30

2011-12 1 21 31 - 53

2012-13 - 19 40 1 60

2013-14 1 13 24 - 38

2014-15 - 9 12 - 21 
(till 21.06.14)

ToTal 3 71 127 1 202

(e) Government is committed to promotion of learning in the field of arts, 
commerce and humanities which is reflected in the increasing number of such institutions. 
There were 3937, 4246 and 4677 Institutions only for Science and Technology during 
the years 2006, 2008 and 2011 respectively. Similarly, there were 3991, 4193 and 4315 
Institutions offering courses of only Arts and Humanities during the years 2006, 2008  
and 2011 respectively. Moreover, there are more than 100 course combinations found 
in the Institutions of the country, where Arts and Science is taught along with other 
courses.
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Grants to schools under SSa

3414.  SHRI DEREK O’ BRIEN: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government has been able to ensure that schools under the Sarva 
Shiksha Abhiyan (SSA) receive their grants at the beginning of the school year;

(b) if not, the reasons for the delay; and

(c) the measures proposed to ensure timely delivery of funds to schools?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) to (c) The Sarva Shiksha Abhiyan (SSA) supports States/UTs in 
providing annual school grants and maintenance grants to schools. The Central Government 
has already released Rs.9913.42 crore to the States/UT’s as the first tranche of funds 
towards the Central share under the SSA, as of 1.8.2014. States are encouraged to release 
grants to schools early in the academic year so that funds are available with the schools 
during the academic year. Delays, if any are caused at the level of State Governments/
UT Administrations in further releases of grants to the school level accounts for the new 
academic session.

Setting up of colleges for vocational and higher secondary education

3415. SHRI KALPATARU DAS: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Odisha Government has made a proposal for setting up of new 
colleges for vocational and higher secondary education in the State;

(b) if so, the details thereof; and

(c) the details of new colleges that are proposed to be set up in the State, as has 
been requested by the State to help meet their long-standing demand in the matter?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) to (c) The Union Government received proposal from the Government 
of Odisha for introduction of Vocational Education in 30 new Adarsh Vidyalaya, 
strengthening of 231 existing Vocational Junior Colleges during 2013-14 and 30 new 
Government schools in 2014-15. Government of India after consideration of all the 
proposals approved 30 new Adarsh Vidyalaya from class IX onward in four skill sectors 
i.e. IT and ITeS, Automobiles, Retail and Security. The proposal for 231 Vocational Junior 
Colleges and 30 Government schools was not approved as they did not conform to the 
Scheme norms.
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appointment of ad hoc teachers in du colleges

3416.  SHRI NARENDRA KUMAR KASHYAP:
  SHRI MOTILAL VORA:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether UGC, by passing University of Delhi, has sent direct communication 
to colleges to appoint ad hoc teachers without considering the workload;

(b) whether compliance of such order would result in appointing teachers for the 
courses which are not existing in revised FYUP structure;

(c) if so, who shall be held financially responsible for this; and

(d) whether it is a fact that appointment of such ad hoc teachers on the first day of 
the college would make colleges to pay summer salary to ad hoc teachers for which they 
have not worked?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (d) It has been reported by University Grants Commission 
(UGC) that the colleges of University of Delhi were facing a serious crisis regarding the 
re-engagement of ad hoc teachers and that too at a time when the colleges had transited 
from Four Year Undergraduate Programme (FYUP) to the three years undergraduate 
programme and the new academic session was to start from July 21, 2014. In order to 
overcome the crisis at such a critical juncture, the colleges for time being, were asked that 
they may re-engage those adhoc teachers on the opening day of the academic sessions 
who fulfill the condition of minimum eligibility as laid down by UGC and who were 
in place till the last working day of the previous academic session to ensure smooth 
commencement of teaching and learning. In addition, the colleges were also asked that 
they must fill in all the vacant posts on regular basis at the earliest as ad hoc teachers are 
appointed only against the regular posts.

Reservation in higher education

†3417. SHRI RAMDAS ATHAWALE: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the steps being taken by the Central Government to restore reservation in 
higher education like engineering, etc.;

(b) the details of the representations received from public representatives and 
other social organisations in this regard as on date;

†Original notice of the question was received in Hindi.
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(c) the action taken/being taken so far by the Central Government in this regard; 
and

(d) the reasons for delay in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) All higher education institutions strictly follow the 
reservation policy of the Government of India. In all higher education institutions the 
reservation policy of 15% for the SC students, 7.5% for the ST students and 27% in 
respect of the OBC students is being followed. Reservation of seats to admission in 
AICTE approved institutions is decided by centralised admission authority in the State 
Government depending upon the State reservation policy.

(b) No representations regarding restoration of reservation have been received.

(c) Question does not arise.

affairs of Rashtriya Sanskrit Sansthan

†3418. SHRI BASHISTHA NARAIN SINGH: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that development activities at Rashtriya Sanskrit Sansthan, 
Janakpuri is stalled, due to inaction on the part of administration;

(b) if so, the action Government would take to develop National Sanskrit Sansthan 
and to streamline its administrative system;

(c) whether it is also a fact that established rules are not followed in filling up the 
vacant posts in the institute; and

(d) if so, the efforts to be made to check this anarchy and mismanagement?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) No Sir.

(b) Rashtriya Sanskrit Sansthan (RSKS) is the only multi-campus Sanskrit Deemed 
University in the country for the development of Sanskrit language. RSKS is governed by 
its Board of Management which regularly holds its meeting. The developmental activities 
including admission/examinations/research/publication/Schemes for propagation of 
Sanskrit language and all other matters are progressing as targeted and planned and 
nothing is stalled due to inaction of the administration.

†Original notice of the question was received in Hindi.
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(c) and (d) No Sir. All the sanctioned/vacant posts are filled after following all 
the laid down rules, policies and procedures prescribed in Recruitment Rules, which 
involves notification of vacancies through press, screening of applications and selection 
by prescribed selection committees and approval by the competent authorities.

unemployed engineers

3419.  SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether India’s higher education system contributes about 3,50,000 engineers 
and 2.5 million university graduates annually to our workforce but about five million 
graduates remain employed;

(b) if so, whether Government would encourage universities to prepare curriculum 
to match industry requirements and ensure quality of education at the same time; and

(c) if so, the details thereof; and

(d) whether Government would also encourage more internships that give 
workplace exposure and also have joint initiatives by the industry with academia and if 
so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) Yes, Sir. The higher education system contributes about 
4,50,000 engineers and 37,00,000 graduates of all disciplines annually. The figures of 
unemployed graduates are not maintained by this Ministry.

(b) and (c) Following steps have been taken to prepare curriculum to match industry 
requirement-

 (i) The UGC is implementing two schemes namely Community Colleges and 
B.Voc. Degree Programme wherein industry partner is involved in framing 
the curriculum, delivery of courses evaluation of learners. In view to 
imparting education and training matching the industry requirements, there 
is a provision of work place/industry site learning especially for vocational 
component for particular trade/Sector which constitute 60% of total credits 
in curriculum, so as to provide optimum work place exposure with industry 
partnership.

 (ii) Keeping in view the requirement of the industry and to enhance the 
employability of graduates, AICTE has also developed the model curriculum 
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of management, pharmacy, architecture and town planning courses at degree 
level and engineering courses at diploma level. Model curriculums for other 
courses are in advanced stage of finalization. Model curriculum are available 
on AICTE website www.aicte-india.org.

(d) Government has taken following steps for joint initiative by the industry with 
academia-

  (i) AICTE is running a programme of employability enhancement training  
 programme with BSNL to trained students of Electronics and  
 Communication in the state-of-arts training centres of BSNL.

  (ii) AICTE has notified a regulation under National Employability  
 Enhancement Mission (NEEM) to offer on the job practical training  
 to enhance employability of a person either pursuing his or her graduation/ 
 diploma in any technical or non-technical stream or have discontinued  
 studies of degree or diploma course to increase their employability.

  (iii) AICTE has notified “All India Council for Technical Education (Grant of  
 Approval for conducting vocational Education Program, Community  
 College courses and Skill Knowledge Provider under National Vocational  
 Education Qualification Framework) Regulations, 2012.”

  (iv) There is also a mandatory component of “Industrial Training/Summer  
 Training” in universities and autonomous institutes as a part of curriculum  
 to give workplace exposure, which is carrying out during summer/winter  
 break at the end of semester particularly at second and third year level.

job-oriented higher education

†3420. SHRI VIJAY GOEL: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that higher education system in the country is not job-
oriented in present scenario;

(b) if so, whether Government is contemplating changes to make the higher 
education system job-oriented;

(c) whether there is any plan to set up institutions connecting higher education 
with skill development, with the support of States; and

†Original notice of the question was received in Hindi.
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(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (d) No, Sir. The programmes currently being imparted at 
degrees/diploma levels in the areas of science, humanities, engineering, management and 
in other streams by the universities and professional institutions do aim at employment/ 
entrepreneurship. However, based on the need for the requirement of skilled workforce 
matching with the industry needs, the Ministry in consultation with stakeholders, has 
initiated action to formulate a comprehensive scheme of skilling in the higher education 
sector. The proposed scheme will address contextually to the concerns of the nature and 
the complexities of the skill gap currently existing in the various sectors in the country. The 
schemes would envisage proficiency and competencies at different level, multiple entry 
and exist between skill training and general education/technical education and job markets, 
and progression of pathways promoting lifelong learning and skill development.

compulsory teaching of Sanskrit

†3421. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) the steps being taken by Government to protect Sanskrit language in the 

modern era;

(b) whether the Central Government is contemplating making Sanskrit subject 

compulsory upto Xth class in schools; and

(c) if so, by when and whether it would be made compulsory in the private schools 

as well?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 

SMRITI ZUBIN IRANI): (a) The Government of India is taking all steps for protection, 

propagation, preservation and development of Sanskrit language, literature and rare 

Shastras, by funding three Sanskrit Deemed Universities viz. Rashtriya Sanskrit Sansthan 

(RSKS), New Delhi, Rashtriya Sanskrit Vidyapeetha (RSV), Tirupati, Sri Lal Bahadur 

Shastri Rashtriya Sanskrit Vidyapeetha (SLBSRSV), New Delhi and Maharshi Sandipani 

Rashtriya Veda Vidya Pratishthan (MSRVVP), Ujjain. There are 21 Adarsha Sanskrit 

Mahavidyalayas (ASM), 4 Adarsha Shodha Sansthans (ASS), 11 campuses under RSKS 

and 73 Vedic Pathshalas under MSRVVP which are given financial assistance.

†Original notice of the question was received in Hindi.
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The Second Sanskrit Commission has been constituted in January, 2014 to assess the 
present status of Sanskrit education in all its aspects and to integrate traditional Sanskrit 
knowledge into the modern system of education.

The Scheme of Award of ‘Certificate of Honour’ to honour the eminent scholars of 
Sanskrit and ‘Maharshi Badrayan Vyas Samman’ to honour young scholars in Sanskrit are 
in force. An International Award for Non Resident Indian or a foreigner is also covered 
under this scheme.

(b) and (c) There is no proposal with the Central Government for making Sanskrit 
Subject compulsory upto Xth Class in school.

Minority status to central universities

3422. SHRI PRABHAT JHA: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the details of Central universities which have been granted minority status by 
Government, so far, State-wise;

(b) the details of criteria for granting minority status to a Central university;

(c) whether Government has granted minority status to Jamia Millia Islamia and 
AMU, Aligarh;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (e) In pursuance of Article 30(1) and in terms’of Sections 
2(1) and 5(2) (c) of the Aligarh Muslim University (Amendment) Act, 1981, the AMU 
is treated as a minority institution. Another University, namely, the Jamia Millia Islamia, 
Delhi has been declared a ‘minority educational institution’ by the National Commission 
for Minority Educational Institutions (NCMEI). Both the above matters are sub-judice 
before the Hon’ble Supreme Court and the High Court of Delhi, respectively.

Vacancies in universities and higher educational institutes

†3423. SHRI NARESH AGRAWAL: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that 40 per cent posts are lying vacant due to non-appointment 

†Original notice of the question was received in Hindi.
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of professors in the majority of Government universities and higher educational institutes 
resulting in continuous deterioration in the quality of education;

(b) whether Government has any plan to fill the vacant posts of professors;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 

ZUBIN IRANI): (a) The total number of sanctioned teaching posts in 39 Central 

Universities under the purview of UGC is 16692 (2316 Professors, 4593 Associate 

Professors, 9194 Assistant Professors and 589 others) including newly established Central 

Universities. Out of the total sanctioned teaching posts, 6251 teaching posts are lying 

vacant (1244 Professors, 2165 Associate Professors, 2769 Assistant Professors and 73 

others). A detailed statement of sanctioned and vacant teaching posts in various Central 

Universities as on 31.3.2014, is given in the Statement-I (See below). As regards Indira 

Gandhi National Open University, the details of sanctioned strength and the working 

strength is given in the Statement-II (See below). The vacancy position in respect of 

Indian Institutes of Technology (IITs), Indian Institutes of Information Technology (IIITs), 

Indian Institutes of Management (IIMs), Indian Institutes of Science Education and 

Research (IISERs), Schools of Planning and Architecture (SPAs) and National Institutes 

of Technology (NITs) is given in the Statement-III (See below). The information in respect 

of Deemed Universities is given in the Statement-IV (See below). The status of faculty 

position in the State Universities during the Eleventh and Twelfth Plan period is given in 

the Statement-V (See below).

A Task Force was constituted under the Chairmanship of Prof. Sanjay G. Dhande to 

make appropriate recommendations for alleviating shortage of quality faculty. As per the 

report of the Task Force submitted on July, 2011, State Universities, Central Universities, 

Deemed Universities and affiliated colleges are short of qualified faculty to the extent 

of roughly 40%, 35%, 25% and 40% respectively. An Implementation Monitoring 

Committee has been constituted by the Government on 23rd January, 2012 to implement 

and monitor the recommendations of the Task Force.

(b) and (c) Different universities and colleges are adopting different methods/

processes to address faculty shortages in order to ensure that studies of students are not 

affected. These include hiring ad-hoc faculty, appointing temporary faculty, engaging 

services of retired teachers and engaging visiting faculty etc.
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In the UGC Regulations on Minimum Qualifications for Appointment of Teachers 

and Other Academic Staff in Universities and Colleges and Measures for the maintenance 

of standards in Higher Education 2010, under para 12.2, UGC has clearly mentioned that 

all the sanctioned/approved posts in the university system shall be filled up on an urgent 

basis.

Besides, subject to availability of vacant positions and fitness, teachers shall also be 

reemployed on contract appointment beyond the age of sixty five years upto the age of 

seventy years. Re-employment beyond the age of superannuation shall, however, be done 

selectively, for a limited period of 3 years in the first instance and then for another further 

period of 2 years purely on the basis of merit, experience, area of specialization and peer 

group review and only against available vacant positions.

While approving the Budget Estimates (Non-Plan) and Revised Estimates, all the 

Central Universities are exhorted by the UGC to fill up the teaching positions at the 

earliest.

Further, in order to meet the situation arising out of shortage of teachers in 

universities and other teaching institutions and the consequent vacant positions therein, 

the age of superannuation for teachers in Central Educational Institutions has already 

been enhanced from sixty two to sixty five years w.e.f. 23.3.2007.

UGC recently wrote to all the Central Universities to give top-most priority for 

identifying the causes for the vacancies and make concerted efforts to fill up the vacancies 

as per UGC norms, at an early date to ensure that the teaching work of the University is 

not affected.

Further, UGC initiated a scheme called Operation Faculty Recharge for augmenting 

the research and teaching resources of universities to tackle the shortage of faculty in the 

university system. So far the UGC has recruited 163 Faculty under this Scheme.

The vacancy of teachers was also discussed prominently in the conference of Vice- 

Chancellors of Central Universities on 6th and 7th Feb., 2014 under the Chairmanship 

of Hon’ble President of India, in which Vice-Chancellors were exhorted to fill up the 

vacancies in a time bound manner. As a follow up, the Ministry has written to all the 

Vice-Chancellors to implement the decision on priority and to furnish an Action Taken 

Report to this Ministry.

(d) Does not arise.
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Statement-II

Details of sanctioned strength and working strength as on 1.1.2014 in  
Indira Gandhi National Open University.

Sl.  Name of Post Sanctioned Strength Working Strength  
No.  as on 1.1.2014 as on 1.1.2014

1. Professors 71 38

2. Associate Professors 137 88

3. Assistant Professors 252 165

Statement-III

The detail about faculty position in various Institutes

Sl. No. Name of Institution Sanctioned Strength In Position Vacancies

iits 

1. IIT, Bombay 834 617 217 

2. IIT, Delhi 770 421 349 

3. IIT, Guwahati 475 334 141 

4. IIT, Kanpur 617 378 239 

5. IIT, Kharagpur 1020 564 456 

6. IIT, Madras 800 538 262 

7. IIT, Roorkee 814 393 421 

8. IIT, BHU 557 233 324 

new iits 

9. IIT, Bhubaneswar 90 86 4 

10. IIT, Gandhinagar 90 79 11 

11. IIT, Hyderabad 136 109 27 

12. IIT, Indore 90 80 10 



[11 August, 2014] 141Written Answers to  Unstarred Questions

Sl. No. Name of Institution Sanctioned Strength In Position Vacancies

13. IIT, Jodhpur 90 56 34 

14. IIT, Mandi 90 57 33 

15. IIT, Patna 90 77 13 

16. IIT, Ropar 90 57 33 

iiits 

17. IIIT, Allahabad 109 49 60 

18. IIITM, Gwalior 47 45 2 

19. IIITD and M, Jabalpur 55 49 6 

20. IIITD and M, Kancheepuram 42 19 23 

nits 

21. NIT, Agartala 219 114 105 

22. NIT, Allahabad 460 198 262 

23. MANIT, Bhopal 358 201 157 

24. NIT, Calicut 279 199 80 

25. NIT, Durgapur 275 176 99 

26. NIT, Hamirpur 261 111 150 

27. MNIT, Jaipur 306 183 123 

28. NIT, Jalandhar 288 106 182 

29. NIT, Jamshedpur 246 102 144 

30. NIT, Kurukshetra 298 190 108 

31. VNIT, Nagpur 335 177 158 

32. NIT, Patna 173 96 77 

33. NIT, Raipur 266 136 130 
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Sl. No. Name of Institution Sanctioned Strength In Position Vacancies

34. NIT, Rourkela 369 229 140 

35. NIT, Silchar 202 113 89

36. NIT, Srinagar 198 82 116

37. SVNIT, Surat 296 179 117

38. NITK, Surathkal 375 230 145

39. NIT, Tiruchirappalli 393 231 162

40. NIT, Warangal 528 226 302

new nits

41. NIT, Arunachal Pradesh 38 31 7

42. NIT, Delhi 50 28 22

43. NIT, Goa 38 18 20

44. NIT, Manipur 38 12 26

45. NIT, Meghalaya 38 38 0

46. NIT, Mizoram 38 15 23

47. NIT, Nagaland 38 37 1

48. NTT, Puducherry 38 17 21

49. NIT, Sikkim 38 26 12

50. NIT, Uttarakhand 50 32 18

iiMs

51. Ahmedabad 120 85 35

52. Bangalore 120 95 25

53. Calcutta 104 90 14

54. Lucknow 90 85 5

55. Indore 120 58 62
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Sl. No. Name of Institution Sanctioned Strength In Position Vacancies

new iiMs

56. Kozhikode 77 63 14

57. Shillong 24 19 5

58. Rohtak 25 17 8

59. Ranchi 23 12 11

60. Raipur 16 16 0

61. Trichy 19 15 4

62. Udaipur 11 11 0

63. Kashipur 17 11 6

iiSeRs

64. IISER, Pune 89 84 5

65. IISER, Kolkata 87 77 10

66. IISER, Mohali 72 72 0

67. IISER, Bhopal 93 56 37

68. IISER, TVM 60 41 19

Spa

69. SPA, Bhopal 63 51 12

70. SPA, Vijaywada 49 31 18

71. SPA, New Delhi 105 50 55

Others

72. IISc., Bangalore 460 404 56

73. ISM, Dhanbad 321 210 111
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utilisation of education cess

3424.  SHRI RANGASAYEE RAMAKR1SHNA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) the amount collected year-wise, from three per cent cess on income tax for 
primary education and the proportion of the accretions actually utilised for Sarva Shiksha 
Abhiyan (SSA);

(b) whether the functioning of SSA now for more than a decade has resulted in 
phasing out of expenditure on non formal/adult education; and

(c) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) The proceeds of the Primary Education Cess of 2% are credited to 
the Prarambhik Shiksha Kosh (PSK) and 1% is the Secondary and Higher Education 
Cess. The data of Primary Education Cess, collected from Direct Taxes for last three 
financial years is as under:

(` in crores)

Financial Year Primary Education Cess (@2%)

2011-12   9648.86

2012-13 10543.88

2013-14# 12040.85

# Provisional/unaudited.

The PSK allocation as per revised estimates for the Sarva Shiksha Abhiyan (SSA) 
for the last three financial years is as under:

(` in crores)

Financial Year RE allocation of PSK for SSA

2011-12 11992.33

2012-13 14004.58

2013-14 15869.23

(b) and (c) SSA provides support to States and UTs for special training of out of 
school children before they are mainstreamed in schools. Adult Education was never a 
part of SSA.
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allegation against Vc of central university of Odisha

3425.  SHRI PYARIMOHAN MOHAPATRA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has received any allegation of irregularities and 
corruption by Vice-Chancellor (VC) of Central University of Odisha, Koraput; and

(b) if so, whether any enquiry has been conducted and if so, the results of such 
enquiry?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) The term of the first Vice Chancellor of Central University of Orissa 
expired on 27.02.2014. As there was no Pro -Vice Chancellor /Professor at that time in 
Central University of Orissa, Government with the approval of the Visitor of the University 
gave the additional charge of the post to Prof. Mohammad Miyan, the Vice Chancellor, 
Maulana Azad National Urdu University, Hyderabad on 31.3.2014. Prof. Mohammad 
Miyan took the additional Charge of the post of the Vice Chancellor, Central University 
of Orissa on 01.4.2014. Government has not received any allegations of irregularities 
and corruption against Prof. Mohammad Miyan, as Acting Vice Chancellor, Central 
University of Orissa.

(b) Does not arise.

upgradation of schools under RMSa

3426.  DR. K.V.P. RAMACHANDRA RAO: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is fact that the Rashtriya Madhyamik Shiksha Abhiyan (RMSA) is 
a centrally sponsored scheme to upgrade and facilitate secondary schools; and

(b) if so, the number of schools upgraded under the scheme during the last three 
years, including Andhra Pradesh?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) The Rashtriya Madhyamik Shiksha Abhiyan (RMSA) 
was launched in March, 2009 as part of the Central Government’s commitment to make 
secondary education of good quality available, through upgradation of Upper Primary 
Schools into Secondary Schools as well as strengthening of existing secondary schools 
through construction of additional class rooms, science and maths labs, toilets and 
drinking water facilities, etc.

(b) Of the overall 10513 schools approved for upgradation, 4578 were approved 
in the last 3 years under the Scheme which includes 104 in Andhra Pradesh.
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Setting up of rural university

3427.  SHRI MANSUKH L. MANDAVIYA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) as on date, the action taken by the Ministry, in consultation with the University 
Grants Commission to set up rural university to execute ideas of the Father of the Nation 
Mahatma Gandhi; and

(b) the details of action taken by Government to introduce various Gandhian 
literature programme?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 

ZUBIN IRANI): (a) At present, there is no proposal to set up a Rural University in the 

country by the University Grants Commission (UGC) or Ministry of Human Resource 

Development (MHRD). However, the Gandhigram Rural Institute, Tamil Nadu, a Deemed 

to be University is already functioning under MHRD. The Institute was declared as a 

Deemed to be University in the year 1976. The Institute provides instruction and training 

in such branches of learning as it may determine to promote a classless and casteless 

society and integrated and sustainable rural development on Gandhian lines. It is fully 

funded by Government of India.

(b) However, the University Grants Commission (UGC) has started a scheme of 

“Epoch Making Social Thinkers of India” in various universities/colleges to introduce 

various courses on great thinkers and social leaders, their thoughts and philosophies 

including Gandhian studies. As reported by the UGC, under this scheme 85 Gandhian 

Studies Centres have been approved by the UGC for continuation in the Twelfth Plan 

and 55 Centres have been approved for establishment during Twelfth Plan w.e.f 2013-

14. Details of the scheme are available at http://www.ugc.ac.in/oldpdf/xiplanpdf/

epochmakingsociathinkersl.pdf.

creation of academic cadre for education sector

†3428. SHRI LAL SINH VADODIA: Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government is contemplating to create a separate 

academic cadre for the education sector;

(b) if so, whether any action has been taken in this direction, so far; and

†Original notice of the question was received in Hindi.
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(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) No, Sir. Although National Education Policy, 1986 
(modified in 1992) provides for formation of Indian Education Service as an All India 
Service, there was no consensus among the State Governments and as such the proposal 
was dropped.

Standards of education in Government schools

†3429. SHRI DARSHAN SINGH YADAV: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that the standards of education imparted in Government 
schools is lower than that of private schools;

(b) if so, the steps being taken to improve the standards of education in Government 
schools and bring them at par with those of private schools;

(c) whether Government is contemplating to open Jawahar Navodaya Vidyalayas 
in the hilly States; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) The Ministry of Human Resource Development is 
presently running Kendriya Vidyalayas (KVs) and Jawahar Navodaya Vidyalayas (JNVs). 
The comparable results of KVs and JNVs viz-a-viz the other school system for the last 3 
years are as follows:

 Year                                         CLASS-X                                                               CLASS-XII 

 KVS JNVs CBSE Private Schools KVS JNVs CBSE Private Schools

2012 99.49% 99.58% 98.19% 99.20% 94.15% 95.96% 80.19% 80.11%

2013 99.90% 99.73% 98.76% 99.46% 94.82% 96.14% 82.10% 82.31%

2014 99.59% 99.80% 98.87% 99.44% 97.39% 97.67% 82.66% 82.77%

The improvement in the quality of education in these schools is a continuous 
process through various interventions like recruitment of qualified and trained teachers, 
emphasis on teacher training through regular in-service teacher training programme and 
refresher courses with a view to upgrade their knowledge and skills, provisions of better 
†Original notice of the question was received in Hindi.
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infrastructure, holistic development of students by giving equal impetus to curricular 
and co-curricular activities, teachers training programme, introduction of e-class 
rooms, provision of multimedia devices; e-content development in various subjects; 
modernization of labs; improvement of sport infrastructure; teaching of selected foreign 
language in addition to Indian languages.

(c) and (d) The Navodaya Vidyalaya Scheme envisages setting up one Jawahar 
Navodaya Vidyalaya (JNV) in each district of the country including hilly States.

School Management committees

3430. SHRI RITABRATA BANERJEE: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the School Management Committees (SMC), as prescribed in the 
RTE Act, 2009 for Government schools and schools of local authorities are functioning 
in private schools;

(b) if so, the details thereof; and

(c) if not, Government’s plan in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) A private school receiving aid or grant from the 
appropriate Government or local authority is required under the Right of Children to Free 
and Compulsory Education (RTE) Act, 2009 to set up a School Management Committees 
(SMC). The SMC’s role in such cases is advisory. The RTE Act does not prescribe an 
SMC for private unaided school.

adult illiterates in Maharashtra

3431. SHRI RAJKUMAR DHOOT: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government has conducted any survey about the number of adult 
illiterates in Maharashtra;

(b) if so, the details of the outcome showing men and women, urban and rural and 
in particular about tribals of the State; and

(c) the action Government proposes to take to eradicate illiteracy amongst the 
adults of the State?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) and (b) The details of adult illiterates in the 15 plus age group in the 
country and Maharashtra, both  men and women, urban and rural and Scheduled Tribes, 
as per Census 2011, are as under:

India/State   All Castes   Scheduled Tribes

  Persons Males Females Persons Males Females

India Total 25,75,83,612 9,07,64,463 16,68,19,149 3,24,70,744 1,22,02,156 2,02,68,588

 Rural 20,97,32,906 7,39,79,939 13,57,52,967 3,05,59,593 1,15,28,475 1,90,31,118

 Urban 4,78,50,706 1,67,84,524 3,10,66,182 19,11,151 6,73,681 12,37,470

Maharashtra Total 1,63,03,772 53,54,061 1,09,49,711 28,08,157 10,41,603 17,66,554

 Rural 1,16,57,730 37,24,714 79,33,016 25,73,006 9,59,728 16,13,278

 Urban 46,46,042 16,29,347 30,16,695 2,35,151 81,875 1,53,276

(c) Saakshar Bharat, a Centrally Sponsored Scheme for Adult Education and Skill 
Development, is being implemented since 2009 in rural areas of all Districts having adult 
female literacy rate of 50% and below, including left wing extremism affected districts 
irrespective of their literacy rate, with a goal to achieve 80 percent literacy and reduce 
gender gap to 10 percent points by the end of XII Five Year Plan. The programme covers 
10 districts of Maharashtra.

electricity in schools

3432. SHRI SANJAY RAUT: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government is seriously considering to provide generators, inverters 
and solar panels on a war-footing to schools, so that the students are not forced to give 
board examinations in darkness due to load shedding in various parts of the country;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) The conduct of school board examinations are 
undertaken by the State Government administration and responsibility for making 
arrangements for lighting is in their domain.
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Schools covered under ict and caL

3433.  SHRI GARIKAPATI MOHAN RAO: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) the number of Government and Government-aided schools covered under 
Information and Communication Technology (ICT) and Computer Aided Learning 
(CAL), State-wise;

(b) whether Government proposes to cover all the schools under the above 
mentioned schemes;

(c) if so, the details thereof; and

(d) the action plan chalked out by Government in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (d) The Centrally Sponsored Scheme of Information 
and Communication Technology promotes computer enabled learning and support use of 
ICT in teaching and learning, in all Government and Government aided Secondary and 
Higher Secondary schools. Under the Scheme, financial assistance to States/UTs includes 
ICT infrastructure, development of content, teachers’ training and internet connectivity to 
enable computer literacy among student and for computer aided teaching and learning.

The Sarva Shiksha Abhiyan provides financial support amounting upto ` 50 lakh 
per district per year, for Computer Aided Learning (CAL) in Upper Primary School 
(UPS) with special emphasis on Science and Mathematics, in which procurement of 
hardware, software, training, maintenance and resource support if required could inter 
alia be included in this component.

So far, 87096 Government and Government aided secondary and higher secondary 
schools have been approved to be covered under ICT in School Scheme. Till December 
2013, 75937 School have been covered under CAL Scheme. State-wise details is given 
in the Statement.

Statement

Schools covered under ICT and CAL Scheme

Name of State/UT Govt. and Govt. aided  Upper Primary 
 schools approved under ICT @  schools covered under 
 School Scheme CAL 

               1 2 3

Andaman and Nicobar Islands 0 72 

Andhra Pradesh 10327 3692 
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              1 2 3

Arunachal Pradesh 212 799 

Assam 2850 2179 

Bihar 1037 1135 

Chandigarh 87 159 

Chhattisgarh 2200 2544 

Dadra and Nagar Haveli 18 12 

Daman and Diu 23 66 

Delhi 1109 970 

Goa 432 116 

Gujarat 6380 6950 

Haryana 3217 2653 

Himachal Pradesh 2153 829 

Jammu and Kashmir 220 800 

Jharkhand 1036 1059 

Karnataka 7155 3632 

Kerala 4201 1515 

Lakshadweep 10 21 

Madhya Pradesh 2230 3708 

Maharashtra 7855 5251 

Manipur 329 315 

Meghalaya 79 333 

Mizoram 382 559 

Nagaland 691 345 

Odisha 6000 2418 

Puducherry 380 181 

Punjab 3697 6235 

Rajasthan 6600 7310 
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              1 2 3

Sikkim 151 169 

Tamil Nadu 5270 7098 

Tripura 579 69 

Uttar Pradesh 5610 7715 

Uttarakhand 625 2439 

West Bengal 3948 2589 

ToTal 87096 75937 

Ombudsmen in institutes of higher education

3434.  DR. KANWAR DEEP SINGH: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Ministry proposes to appoint ombudsmen in institutes of higher 
education;

(b) if so, the details thereof;

(c) whether such ombudsmen would also be appointed by the private institutions 
and deemed universities; and

(d) if so, the steps taken by the Ministry to ensure that there is no conflict of 
interest in the working of the ombudsmen in such institutions?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) Yes, Sir. The University Grants Commission (UGC) 
has notified the UGC (Grievance Redressal) Regulations, 2012 according to which every 
University and every Deemed to be University shall appoint an Ombudsman for the 
redressal of grievances of students under these regulations. As per the Regulations, the 
Ombudsman shall be a person who has been a judge not below the rank of a District Judge 
or a retired Professor who has at least ten years’ experience as a Professor. Further, the 
Ombudsman shall be a part time officer appointed for a period of three years or until he 
attains the age of seventy years, whichever, is earlier, and may be reappointed for another 
term in the same University or the Deemed to be University. As per the Regulations, a 
panel of names will be recommended by a Search Committee to the University and the 
Deemed to be University concerned. The Regulations are available at http://www.ugc.
ac.in/page/UGC-Regulations.aspx.
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(c) Yes, Sir. The UGC (Grievance Redressal) Regulations, 2012 stipulate that 

Ombudsmen would also be appointed by all Universities and Deemed to be Universities, 

including private universities.

(d) The UGC (Grievance Redressal) Regulations, 2012 stipulate that the 

Ombudsman shall not, at the time of his/her appointment, during one year before such 

appointment, or in the course of his tenure as Ombudsman, be in a conflict of interest with 

the University where his/her personal relationship, professional affiliation or financial 

interest may compromise or reasonably appear to compromise, his/her independence of 

judgement towards the University.

These Regulations further stipulate that the Ombudsman, or any member of his/

her immediate family shall not hold or have held at any point in the past, any post or, 

employment in the office of profit in the University; have any significant relationship, 

including personal, family, professional or financial, with the University; and hold any 

position in the University by whatever name called, in the administration or governance 

structure of the University.

Students in colleges and universities

3435.  SHRI RITABRATA BANERJEE: Will the Minister of  HUMAN RESOURCE 

DEVELOPMENT be pleased to state:

(a) the number of students in the country studying in colleges and  

universities;

(b) the details of those in Government and the private sector respectively, State-

wise;

(c) whether Government has any plans to ensure access to more students in 

Government sector; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 

SMRITI ZUBIN IRANI): (a) and (b) As per the provisional report of All India Survey 

on Higher Education, total number of students enrolled in higher education (University, 

College & Stand alone Institution) during 2011-12 was 28562693, in the country. The 

Percentage of students enrolled in Government and Private higher education institutions 

is given below:-
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                           Universities                     Colleges                         Stand Alone Institutions

 Total Enrolment % Enrolment % Enrolment % Enrolment % Enrolment % Enrolment % 
 Enrolment in Govt.  in Private in Govt.  in Private in Govt.  in Private 
  Institutions Institutions Institutions Institutions Institutions Institutions

 28562693 83.3 16.7 37.9 62.1 29.9 70.1

The State- wise details are given in the Statement (See below).

(c) The Twelfth Five Year Plan aims to raise the country’s GER to 25.2 by  
2017-18 and to reach the target of 30 by 2020-21.

(d) During the Twelfth Five Year Plan, a new scheme called the Rashtriya 
Uchchatar Shiksha Abhiyan (RUSA) has been launched which aims to achieve equity, 
access and excellence in higher education through assistance to State universities.

Statement

The State-wise details of the percentage of students enrolled in  
Government and Private higher educational institutes.

State Total                   University                 College              Stand Alone Institution 
 Enrolment Enrolment  Enrolment Enrolment  Enrolment Enrolment  Enrolment 
  % in  % in  % in  % in % in  % in 
  Govt. Private Govt. Private Govt. Private

      1 2 3 4 5 6 7 8

Andaman and 5599 100.0 0.0 100.0 0.0 0.0 0.0 

Nicobar Islands

Andhra Pradesh 2772564 95.1 4.9 13.1 86.9 34.4 65.6

Arunachal Pradesh 51370 100.0 0.0 89.9 10.1 0.0 0.0

Assam 521396 98.9 1.1 95.9 4.1 100.0 0.0

Bihar 1365198 100.0 0.0 85.6 14.4 78.1 21.9

Chandigarh 76841 100.0 0.0 43.3 56.7 100.0 0.0

Chhattisgarh 330243 85.5 14.5 51.0 49.0 60.7 39.3

Dadra and 3357 100.0 0.0 9.5 90.5 100.0 0.0 

Nagar Haveli

Daman and Diu 1936 0.0 0.0 66.1 33.9 100.0 0.0

Delhi 736490 90.0 10.0 67.3 32.7 63.6 36.4
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     1 2 3 4 5 6 7 8

Goa 57854 100.0 0.0 41.5 58.5 100.0 0.0

Gujarat 1254202 62.7 37.3 44.2 55.8 46.3 53.7

Haryana 888809 75.6 24.4 37.4 62.6 40.1 59.9

Himachal Pradesh 195117 69.4 30.6 75.2 24.8 45.7 54.3

Jammu and Kashmir 338834 100.0 0.0 83.1 16.9 100.0 0.0

Jharkhand 300879 93.2 6.8 85.5 14.5 100.0 0.0

Karnataka 1778089 83.7 16.3 27.3 72.7 24.3 75.7

Kerala 731606 100.0 0.0 18.3 81.7 57.3 42.7

Madhya Pradesh 1487682 90.9 9.1 56.5 43.5 57.0 43.0

Maharashtra 3689924 86.0 14.0 26.2 73.8 17.8 82.2

Manipur 99576 100.0 0.0 61.0 39.0 0.0 0.0

Meghalaya 57770 85.6 14.4 29.0 71.0 34.7 65.3

Mizoram 27584 93.7 6.3 98.0 2.0 76.7 23.3

Nagaland 45562 34.8 65.2 39.1 60.9 100.0 0.0

Odisha 770051 69.3 30.7 34.8 65.2 47.3 52.7

Puducherry 48145 73.6 26.4 37.1 62.9 92.9 7.1

Punjab 685547 55.3 44.7 37.1 62.9 27.7 72.3

Rajasthan 1485219 60.8 39.2 57.1 42.9 10.4 89.6

Sikkim 22506 45.5 54.5 88.5 11.5 100.0 0.0

Tamil Nadu 2964487 77.9 22.1 16.1 83.9 11.1 88.9

Tripura 52182 95.4 4.6 95.9 4.1 100.0 0.0

Uttar Pradesh 3977579 57.8 42.2 16.8 83.2 85.1 14.9

Uttarakhand 339179 77.3 22.7 52.8 47.2 68.3 31.7

West Bengal 1399316 95.6 4.4 57.8 42.2 53.5 46.5

all india 28562693 83.3 16.7 37.9 62.1 29.9 70.1

Source: AISHE 2011-12 (Provisional).

Note: Private includes, Aided and Un-aided both.
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Sexual abuse of school children

3436.  SHRI RAJKUMAR DHOOT: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government is aware of the media reports suggesting that sexual 
abuse of school children particularly girl students by teachers and school employees is on 
the rise in the country;

(b) if so, the details thereof during the last three years, year-wise and State-wise; 
and

(c) the steps Government proposes to take to prevent sexual abuse of students in 
their schools?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) The Ministry of Human Resource Development 
(MHRD) has come across such incidents through various sources including media 
reports. School Education being in the Concurrent List, it is the responsibility of the State 
Governments to take steps to prevent violence and sexual abuse in schools. Centralized 
data with regard to such incidents is not maintained by the Ministry of HRD. The Central 
Board of Secondary Education (CBSE) being an all India secondary school education 
board with about 15561 affiliated schools has made several provisions in its affiliation 
bye-laws to prevent violence and sexual abuse in affiliated schools. These include 
empowering the School Managing Committee to place an employee under suspension 
if he/she is charged with cruelty with any student of the school; prescribing that gender 
specific violence is checked in accordance with the norms stipulated in the Visakha case; 
implementing the Adolescence Education Programme at secondary level from class IX 
onwards as part of the co-curricular activities; making value education compulsory in the 
curricula and sensitizing students about gender issues.

In addition, the CBSE has also published an educator manual for gender sensitive 
pedagogy and introduced an elective course ‘Human Rights and Gender Studies’ for class 
XI and XII. Further, the Ministry of Human Resource Development has also written to 
all the State Governments in January, 2013 to ensure gender sensitization in curriculum 
and text books; conduct of at least a 2-3 day gender module in annual in-service training 
programmes; school monitoring systems to incorporate a check list of parameters that 
promote gender sensitivity in class room transaction and extra curricular activities in 
schools, and from upper primary classes, training in self defence for girls.
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Further, the CBSE and this Ministry has also circulated the Gazette Notification 

dated 14.11.2012 issued by the Ministry of Women & Child Development along with the 

rules framed under the Protection of Children from Sexual Offences Act, 2012 to all the 

CBSE affiliated schools and State Governments respectively, for implementation.

underfunding of State universities and colleges

3437.  SHRI PARIMAL NATHWANI: Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state:

(a) whether a large number of State Universities and colleges suffer from 

underfunding by State Governments;

(b) if so, the details thereof, State-wise;

(c) whether this has resulted that as many as 50 per cent faculty positions remain 

unfilled forcing frequent resort to contract teachers which adversely impacts quality of 

teaching; and

(d) if so, the steps taken to convert the position by revitalizing State Universities 

and colleges?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 

SMRITI ZUBIN IRANI): (a) and (b) Yes, Sir. Some State universities and colleges are 

facing the problem of lack of resources and underfunding. A State-wise statement showing 

key parameters of funding of State higher educational institutions, as per information 

available in the scheme document of Rashtriya Uchchatar Shiksha Abhiyan (RUSA) is 

given in the Statement (See below).

(c) As per the report of the Task Force on this issue under the chairmanship of 

Prof. Sanjay Dhande, the overall vacancy in faculty positions in the State Universities 

is 40%. While vacancies in faculty positions in State Universities could be due to many 

factors, filling them up is the responsibility of the respective State Governments.

(d) RUSA seeks to incentivize States to increase plan investments in the higher 

education sector and to provide support under various components including infrastructure 

grants to universities and colleges. RUSA also provides support for the creation of an 

additional 5000 positions in the category of Assistant Professor or equivalent cadre. 

However, support under this component is contingent upon the State achieving a Student 

Teacher ratio of 20:1 and adhering to UGC norms and regulations.
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Statement

The details of key-parameters of funding of State Higher Educational Institutes

State Expenditure on  Per Capita Salary expenditure 
 Higher Education  Expenditure on as a % of total 
 as % of GSDP^ Higher Education  expenditure* 
  (18-23 years)^

       1 2 3 4 

Andhra Pradesh 0.85% 5,892 75%

Arunachal Pradesh 0.30% 1,661 91%

Assam 1.02% 3,237 87%

Bihar 0.55% 1,221 87%

Chhattisgarh 0.78% 3,757 83%

Goa 0.61% 14,634 78%

Gujarat 0.39% 2,958 84%

Haryana 0.39% 3,843 80%

Himachal Pradesh 0.85% 6,851 73%

Jammu and Kashmir 1.09% 4,470 78%

Jharkhand 0.14% 425 64%

Karnataka 0.21% 1,410 88%

Kerala 0.68% 6,639 95%

Madhya Pradesh 1.27% 3,955 90%

Maharashtra 0.14% 1,091 92%

Manipur 1.23% 3,794 84%

Meghalaya 0.33% 1,615 89%

Mizoram 1.22% 5,509 96%

Nagaland 0.53% 2,413 80%

Odisha 0.56% 2,659 98%

Punjab 0.34% 2,732 94%

Rajasthan 0.41% 1,677 91%
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      1 2 3 4 

Sikkim 0.34% 2,451 85%

Tamil Nadu 1.50% 13,104 90%

Tripura 1.10% 4,672 45%

Uttar Pradesh 0.18% 522 95%

Uttarakhand 0.41% 2,937 87%

West Bengal 0.31% 1,623 98%

Delhi 0.25% 3,694 70%

Puducherry 0.49% 4,508 92%

Total/Average 0.53 - 85%

^Data as of 1st March, 2011.

*Data for 2009-10.

Regulation for professional courses

†3438. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is considering to bring in a new regulation for the 
professional courses;

(b) if so, by when and the details thereof; and

(c) the roles to be played by AICTE and UGC after formulation of this 
regulation?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) There is no such proposal to bring new regulations 
for professional courses at present. However, the All India Council for Technical 
Education(AICTE), in exercise of its powers conferred under sub- section (1) of section 
23 read with Section 10 of the All India Council for Technical Education Act, 1987 (52 of 
1987), has notified the following Regulations:

“All India Council for Technical Education (Grant of Approvals for Technical 
Institutions) Regulations- 2012 vide notification no. 37-3/Legal/AICTE/2012 dated 27th 
September, 2012.”

†Original notice of the question was received in Hindi.
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Based on these Regulations, the AICTE issued Approval Process Handbook  
2012-13 and 2013-14 for approval of technical institutions.

The Hon’ble Supreme Court of India in the case of Bharthidasan University & anr. 
Vs. AICTE & ors. has held that although Universities do not require prior approval of 
AICTE to commence a new department or course and programmes in technical education, 
they have obligation or duty to conform to the standards and norms laid down by the 
AICTE for the purpose of ensuring coordinated and integrated development of technical 
education and maintenance of standards. The AICTE may cause an inspection of the 
University, which has to be as per the provisions under relevant rules/ regulations of the 
AICTE. Further, all institutions running technical education programmes in affiliation 
with any University requires prior approval of AICTE.

The Hon’ble Supreme Court of India vide its order dated 25.04.2013 in CA 
Management of Private Colleges vs. AICTE & ors., observed that the role of the AICTE 
must be advisory. Apropos to this observation of the Hon’ble Supreme Court, the AICTE 
did not issue the public notice for approval of technical institutions for the year 2014-
15. Meanwhile, Hon’ble Supreme Court vide its order dated 09.05.2014 in SLP No. 
7277/2014, clarified that prior approval of AICTE is compulsory and mandatory for the 
conduct of a Technical Course including the MBA/ Management Course by an existing 
affiliated Technical College and also new Technical College which will require affiliation 
by a University for conduct of its Technical Courses/ Programmes for the academic year 
2014-15. Therefore, the AICTE issued a public notice on 10.05.2014 calling for approval 
of the existing as well as the new technical institutes for 2014-15 following the norms as 
laid down in the Approval Process Handbook for the year 2013-14.

toilets for girl students under SSa

3439.  SHRI RANGASAYEE RAMAKRISHNA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) the targets and achievements of providing toilets facilities to girl students 
under the Sarva Shiksha Abhiyan (SSA), year-wise;

(b) whether the targets could be completed in an accelerated time frame by pooling 
the budgetary outlays for infrastructure in SSA and Nirmal Bharat Abhiyan; and

(c) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) Under the Sarva Shiksha Abhiyan Programme 5 lakh 



[RAJYA SABHA]182 Written Answers to  Unstarred Questions

girl’s toilets have been sanctioned till now across country of which 98752 toilets were 
sanctioned in 2010-11, 115413 during 2011-12, 143946 during 2012-13, 20652 during 
2013-14 and 30607 during 2014-15. Against the total sanction of 5 lakh girl’s toilets, 4.04 
lakh toilets have been constructed till 31st March 2014. Apart from this convergence is 
also effected to provide these facilities in existing rural schools with the schemes of the 
Ministry of Drinking Water and Sanitation.

construction of schools under SSa

3440.  DR. K.V.P. RAMACHANDRA RAO: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that so far, 2.77 lakh schools have been constructed under 
the Sarva Shiksha Abhiyan (SSA);

(b) if so, the number of such schools in rural areas;

(c) whether SSA also provides funds for additional teachers; and

(d) if so, how many additional teachers have been appointed during the last three 
years, year-wise, including those of Andhra Pradesh?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) Under the Sarva Shiksha Abhiyan (SSA) programme 
2.78 lakh school buildings have been constructed till 30.06.2014, majority of which are 
in rural areas.

(c) and (d) SSA funds are provided for additional teacher’s based on norms, but 
the recruitment of teachers is done by the States / UTs. As per States reports, under SSA 
funded posts, 25940 teachers were recruited in 2011-12, 174537 teachers in 2012-13 and 
193876 in 2013-14 for the country as a whole. Andhra Pradesh reported recruitment of 
8695 teachers in 2012 only, in the past three years.

Criteria	for	minority	status	certificate	to	schools

3441. SHRI DEREK O’BRIEN: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the criteria used by the National Commission on Minority Educational 
Institutions to issue minority status certificate to schools;

(b) the authorities competent to grant minority status to schools at the State 
level;



[11 August, 2014] 183Written Answers to  Unstarred Questions

(c) whether any measures have been put in place for monitoring the infrastructure 
and quality of education in minority educational institutions; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) For the grant of minority status by the National Commission 
for Minority Educational Institutions (NCMEI) to an educational institution on religious 
basis, the institution is required to prove that:-

(i) it was established by a member(s) of the religious minority community;

(ii) it was established for the benefit of the minority community; and

(iii) it is being administered by the minority community.

(b) Section 2(f) of the Central Educational Institutions (Reservation in Admission) 
Act, 2006, defines a minority educational institution as under:-

‘Minority Educational Institution’ means an institution established and administered  
 by the minorities under clause (1) of article 30 of the Constitution and so declared by  
 an Act of Parliament or by the Central Government or declared as a minority  
 educational institution under the National Commission for Minority Educational  
 Institutions Act, 2004.

In accordance with the above, an institution can be declared as a minority educational 
institution by any of the following:-

(i) Parliament

(ii) State Legislature

(iii) Central Government

(iv) State Government

(v) National Commission for Minority Educational Institutions

(c) and (d) Central Government implements two schemes, namely Scheme for 
Providing Quality Education in Madarsas (SPQEM) and the Scheme for Infrastructure 
Development in Private Aided/Unaided Minority Institutes (IDMI).

Under SPQEM, the Ministry of HRD provides financial assistance to the Madarsas 
which introduce modern subjects i.e. science, mathematics, social studies, Hindi and 
English in their curriculum so that academic proficiency for classes I-XII is attainable for 
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children studying in these institutions. Financial assistance is provided for Science/Math 
Kits, for setting up of Book Bank, Science/Computer lab also. The scheme is implemented 
through the State Governments.

Under IDMI, financial assistance is provided to augment infrastructure in private 
aided/unaided minority schools/ institutions in order to enhance quality of education to 
minority children. Under the scheme, only those madarsas which are imparting formal 
education and thereby following the prescribed syllabus of the State Education Board are 
covered under the scheme. The scheme of IDMI is also implemented through the State 
Governments.

The Ministry of HRD got an evaluation conducted in 2013-14 by Dr. K.R. Narayanan 
Centre for Dalit and Minorities Studies, Jamia Millia Islamia, New Delhi for knowing 
the impact of both these schemes at the ground level and to know the quality of the 
infrastructure and the quality of education in Minority Educational Institutions supported 
under both of the above schemes. The major recommendations of the Study have been 
incorporated in the proposals for the continuation of the schemes into the Twelfth Plan.

urdu teachers

3442. SHRI MOHAMMAD SHAFI: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the details of Urdu schools in the country merged under SSA, so far;

(b) the details of vacant posts of Urdu teachers under various categories; and

(c) the details of posts of Urdu teachers, not filled which are reserved for SCs/STs 
in the country since 2004?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI 
ZUBIN IRANI): (a) The Sarva Shiksha Abhiyan (SSA) is a centrally sponsored scheme 
that provides financial assistance to States/UTs to strengthen and expand the government 
elementary education system and does not merge any schools with the programme.

(b) and (c) Recruitment of teachers to government urdu medium schools is in the 
domain of State Governments, for which no central data base is maintained.

Grid connected solar power plants

3443.  SHRI AAYANUR MANJUNATHA: Will the Minister of NEW AND 
RENEWABLE ENERGY be pleased to state:

(a) the details of grid connected solar power plants commissioned during the last 
three years across the country;
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(b) the details of solar power plants likely to be commissioned during the current 
financial year;

(c) whether Government has fixed any target for solar power projects; and

(d) if so, the details of results achieved, so far?

THE MINISTER OF STATE IN THE MINISTRY OF NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) Grid connected solar power plants of 2596 MW 
aggregate capacity have been commissioned during the last three years across the country 
as detailed below:

Year                                                  Capacity of Plants Commissioned (MW)

 Central (MNRE) Schemes State Initiatives/Others Total

2011-12 260 636 896

2012-13 314 440 754

2013-14 95 851 946

ToTal 669 1927 2596

(b) Solar Power Plants of an aggregate capacity of about 150 MW taken up under 
MNRE schemes are expected to be commissioned during the current financial year. 
Besides this, some projects are likely to come up under State Schemes also. The overall 
target for the year is 1100 MW.

(c) A goal for deployment of grid connected solar power capacity of 20,000 MW 
by 2022 in three phases has been set under the National Solar Mission (NSM) as under:

- Phase-I (till 2013): 1000 MW

- Phase-II (2013-17): 9,000 MW

- Phase-III (2017-22): 10,000 MW

(d) An aggregate capacity of 1686 MW of grid connected solar power plants was 
commissioned by end of NSM Phase-I, and further capacity of 1000 MW has been added 
during NSM Phase-II as on 30.06.2014, taking the total solar power generation capacity 
in the country to 2686 MW as on 30.6.2014.

clearances for various water supply and uGd projects

3444.  SHRIMATI VIJILA SATHYANANTH: Will the Minister of DRINKING 
WATER AND SANITATION be pleased to state:

(a) why there is a great delay in getting No Objection Certificates (NOCs) from 
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Indian Railways, National Highways Authority of India (NHAI), permission from 
Petroleum and Explosives Safety Organisation (PESO) for blasting in rocky areas, 
environmental clearance, etc. for various projects sanctioned by Tamil Nadu Government 
in the area of water supply and Underground Drainage (UGD) with assistance from 
various funding agencies; and

(b) whether Government would formulate some simple procedures in such a 
way that the respective local bodies get NOCs under a single window system from these 
departments?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATRER AND 
SANITATION (SHRI UPENDRA KUSHWAHA): (a) and (b) Currently, as reported, 
the Tamil Nadu Water Supply and Drainage Board (TWAD Board) is implementing 
16 comprehensive water supply schemes, 41 stand alone water supply schemes and  
32 underground sewerage schemes to benefit 1.57 crore rural and urban people. For 
pipelines to cross railway lines, national highways permission/ No Objection Certificate 
(NOC) has to be obtained from concerned authorities like Ministry of Railways, National 
Highways Authority of India, etc. Such clearances, at times, take considerable time.

The applications for such NOCs/clearances are not routed through this Ministry 
as the implementing agency has to approach the concerned Authorities directly and they 
provide NOC as per their criteria/norms.

accelerated development and deployment of solar water heating systems

3445. DR. KANWAR DEEP SINGH: Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state:

(a) whether the scheme of accelerated development and deployment of solar 
water heating system in domestic, industrial and commercial sectors is still operational in 
the country;

(b) the number of beneficiaries of the scheme during the last three years,  
sector-wise;

(c) the number of solar heating systems installed in these three sectors during that 
period;

(d) whether the scheme has contributed in reducing the energy deficiency of the 
country; and

(e) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) No, Sir. However Ministry is implementing  
a program “Off-grid and Decentralized Solar Applications” in the country under 
JNNSM.

(b) and (c) Details for three years 2011-12, 2012-13 and 2013-14 are given below:

Sector Number of Beneficiaries Number of solar heating systems

Domestic 8,21,399 8,86,057

Industrial/Commercial    11,614    30,595

(d) and (e) A 100 LPD system of 2 M2 collector area saves 1,500 electrical units in 
a year. Therefore, savings of approximately 2,680 Million Units of Electricity is possible 
with these installations.

electricity from non-conventional sources of energy

†3446. SHRI RAMDAS ATHAWALE: Will the Minister of NEW AND 
RENEWABLE ENERGY be pleased to state:

(a) whether electricity is being produced from non-conventional sources of energy 
in the country particularly in rural areas;

(b) if so, the details thereof, as on date;

(c) the quantum of electricity being produced, State-wise;

(d) whether Government has explored the possibility of electricity production 
from non-conventional sources of energy, especially in rural areas; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) to (c) A total of over 53.22 billion units have 
been produced during 2013-14 from non-conventional sources in the country which 
includes rural areas also. The major contributors are 31.26 billion units from wind, 3.35 
billion units from solar, 12.32 billion units from biomass and bagasse cogeneration and 
6.06 billion units from small hydro power. State-wise details are given in Statement (See 
below). Besides, a large number of decentralized electricity generation systems based on 
solar, biogas, watermills/microhydel and biomass gasifiers have been promoted in rural 
areas.

†Original notice of the question was received in Hindi.
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(d) and (e) The Ministry of New and Renewable Energy has set a target of capacity 
addition of 29,800 MW from various renewable energy sources during Twelfth Plan period 
in the country including rural areas. The target comprises of 15,000 MW from wind, 10,000 
MW from solar, 2,100 MW from small hydro and 2,700 MW from bio-power.

Statement

State-wise generation from Renewable Energy Sources for the year 2013-14

Sl. No. State Total (in million units)

northern Region (nR)

1. Delhi 103.711

2. Haryana 379.380

3. HP 1181.010

4. Punjab 895.101

5. Rajasthan 5004.076

6. Uttar Pradesh 2863.398

7. Uttarakhand 358.613

8. NTPC Dadri 6.088

9. NTPC Faridabad 0.006

10. NTPC Unchahar 0.002

 Sub ToTal NR 10791.386

Western Region (WR)

1. Chhattisgarh 1229.171

2. Gujarat 6713.719

3. Madhya Pradesh 1051.480

4. Maharashtra 8768.938

5. NTPC Rajgarh 0.004

 Sub ToTal WR 17763.312

Southern Region (SR)

1. Andhra Pradesh 1782.860

2. Karnataka 9062.650
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Sl. No. State Total (in million units)

3. Kerala 657.566

4. Tamil Nadu 12643.472

5. NTPC Ramagundam 2.451

 Sub ToTal SR 24148.999

eastern Region (eR)

1. Andaman and Nicobar Islands 

2. Bihar 

3. Jharkhand 

4. Odisha 370.832

5. DVC 101.985

6. NTPC Andman 6.504

7. NTPC Talcher 0.001

 Sub ToTal ER 479.322

north eastern Region (neR)

1. Arunachal Pradesh 

2. Meghalaya 

3. Mizoram 41.477

 Sub ToTal nEr 41.477

 all india ToTal 53224.496

cost of Renewable energy projects

3447.  SHRI JESUDASU SEELAM: Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state:

(a) whether the new Land Acquisition Act impact the cost of renewable energy 
projects;

(b) whether the Central Government has taken any initiatives to make land 
acquisition and statutory clearances less time taking in the process of setting up renewable 
energy power plants; and

(c) whether any policy initiative is being planned to encourage States to utilize 
wastelands for setting up renewable energy projects?
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THE MINISTER OF STATE IN THE MINISTRY OF NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) The cost of land in renewable energy projects 
such as wind farms and solar farms/power plants is of the order of 3 to 5 per cent of total 
project cost. The new Land Acquisition Act may impact the total cost of renewable energy 
projects.

(b) The Act stipulates payment of compensation and Rehabilitation and 
Resettlement package as per First, Second and Third Schedule of the Act. Under the Act, 
time-frame has been prescribed during which various processes are to be completed. A 
draft National Land Utilisation Policy has been formulated which inter-alia proposes 
Land Utilization Zones for the purpose of ensuring optimal utilization of land resources.

(c) Government has taken various initiatives which includes setting up of Solar 
Parks on the banks of canals, Ultra Mega Solar Power Projects, wind power projects for 
which the States are encouraged to use land including wastelands depending on availability 
and resources. Further, The Ministry of New and Renewable Energy is providing 
various fiscal incentive such as generation based incentives, accelerated depreciation, 
concessional excise and customs duties for the promotion of renewable energy sources 
in the country. Besides providing financial and fiscal incentives, a few other measures to 
promote renewable energy include: setting up of demonstration projects, preferential tariff 
for purchase of power generated from renewable sources, intensive resource assessment, 
development of power evacuation and testing facilities, introduction of Renewable Energy 
Certification and Renewable Purchase Obligation, etc.

Indian Renewable Energy Development Agency, a Central Public Sector Enterprise 
under this Ministry, also provides soft term loan for promotion of renewable energy 
projects.

import duty on solar cells

†3448. DR. SATYANARAYAN JATIYA: Will the Minister of NEW AND 
RENEWABLE ENERGY be pleased to state:

(a) the rates of import duty on imported solar cell for energy generation during 
the last three years;

(b) the sale price of the imported solar cells and the solar cells produced in the 
country during the last three years including the current year; and

(c) the annual growth registered in solar energy production during the last three 

†Original notice of the question was received in Hindi.
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years in the country and the measures being taken by Government to take effective steps 
to increase the production and to give incentives in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) No import duty was applicable on import of 
solar cell for solar energy generation during the last three years.

(b) Solar Power Developers (SPDs) are free to procure cells of foreign/indigenous 
origin. The procurement price is settled by the SPDs through negotiation with the cell 
producers and therefore it keeps varying from time to time.

(c) The annual growth registered in solar energy production during the last three 
years in the country is as under:

Year Capacity added (MW) Percentage Growth

2010-11 36 -

2011-12 1030 27.61 %

2012-13 1686 63.68 %

2013-14 2631 56.04%

The measures being taken by the Government to take effective steps to increase the 
production and to give incentives are:-

 (i) Provision of Renewable Purchase Obligation (RPO) for solar power in the 
National Tariff Policy.

 (ii) Grant of subsidy on off-grid applications.

 (iii) Generation Based Incentive (GBI), facility for bundled power & Viability 
Gap Funding (VGF) for Grid connected Solar Power Projects through various 
interventions announced from time to time.

 (iv) Setting up Ultra Mega Solar Power Projects & Solar Parks, Solar Plants on the 
banks of canals and Solar power driven agricultural pump sets for energizing 
one lakh pumps.

 (v) Concessional Import duty/Excise duty exemption for setting up of solar power 
plants, accelerated depreciation and tax holiday.

potential for wind energy generation

3449.  SHRIMATI KANIMOZHI: Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state:

(a) the potential for wind energy generation in the country, State-wise;
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(b) the wind energy capacity installed in the country till 2013, State-wise;

(c) whether Government has taken or proposes to take certain measures to enhance 
the manufacturing base of wind energy generators in the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) The potential of wind power in the country at 
80 m height has been estimated to be 1,02,788 MW. The State-wise break-up is given in 
the Statement-I (See below).

(b) The total wind power installed capacity upto 2013-14 in the country was 
21,132 MW. The State-wise break-up is given in the Statement-II (See below).

(c) Yes, Sir.

(d) The Ministry is promoting manufacturing of wind energy generators in the 
country by providing concessional custom duty on certain components of wind electric 
generators and exemption of excise duty to the manufacturers. The details of components 
covered for concessional custom duty for import are given in the Statement-III.

Statement-I

State-wise Wind Power Potential

States/UTs Estimated potential (MW) @80m*

Andaman and Nicobar Islands 365

Andhra Pradesh 14497

Arunachal Pradesh 236

Assam 112

Bihar 144

Chhattisgarh 314

Daman and Diu 4

Gujarat 35071

Haryana 93

Himachal Pradesh 64

Jharkhand 91

Jammu and Kashmir 5685
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States/UTs Estimated potential (MW) @80m*

Karnataka 13593

Kerala 837

Lakshadweep 16

Madhya Pradesh 2931

Maharashtra 5961

Manipur 56

Meghalaya 82

Nagaland 16

Odisha 1384

Puducherry 120

Rajasthan 5050

Sikkim 98

Tamil Nadu 14152

Uttarakhand 534

Uttar Pradesh 1260

West Bengal 22

ToTal 102788

*To be validated through field measurements.

Statement-II

State-wise break-up of wind power installed  
capacity upto 2013-14

Sl. No. States Achievement (Up to 2013-14)

1. Andhra Pradesh 746

2. Gujarat 3454

3. Karnataka 2318

4. Kerala 35

5. Madhya Pradesh 424

6. Maharashtra 4096
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Sl. No. States Achievement (Up to 2013-14)

7. Rajasthan 2785

8. Tamil Nadu 7270

9. Others 4

 ToTal 21132

Statement-III

Details of components of Wind Turbine allowed for concessional custom duty

 (a) Parts of wind operated electricity generator for the manufacture or the  
  maintenance of wind operated electricity generators, namely:

  (i) Special bearings

  (ii) Gear box

  (iii) Yaw components

  (iv) Wind turbine controllers

  (v) Parts of the goods specified at (i) to (iv) above

(b) Blades for rotor of wind operated electricity generators for manufacture or 
maintenance of wind operated electricity generators.

(c) Parts and sub-parts for the manufacture or the maintenance of blades for rotor 
of wind operated electricity generators.

(d) Raw materials for the manufacture of blades for rotor of wind operated 
electricity generators.

(e) Permanent magnet for manufacture of permanent magnet synchronous 
generators above 500 kW wind operated electricity generators.

financing of new and renewable projects

3450.  SHRI GARIKAPATI MOHAN RAO: Will the Minister of NEW AND 
RENEWABLE ENERGY be pleased to state:

(a) whether NABARD is financing new and renewable energy projects, including 
solar energy projects;

(b) if so, the details of the projects financed during the last three years, particularly 
in Andhra Pradesh and Telangana; and
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(c) the steps being taken by NABARD to promote new and renewable energy 
sources in the country?

THE MINISTER OF STATE IN THE MINISTRY OF NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) and (b) NABARD is executing the scheme of 
Ministry of New and Renewable Energy (MNRE) on solar home-lighting systems and 
solar water pumps. NABARD through Regional Rural Banks (RRBs) is providing loans 
upto 60% of cost of solar systems.

Under this scheme a total of 1,57,943 solar photovoltaic systems have been installed 
during the last three years in the country including 24,781 systems in the States of Andhra 
Pradesh and Telangana.

(c) NABARD conducts zonal/state level/district level workshops for promoting 
the schemes of Government of India in respect of solar lighting systems, solar water 
heating and solar pumping systems. NABARD also holds meetings/workshops for 
Bankers and officials of Government Departments, etc. for the feedback on the scheme.

Renewable energy sources in neR

3451.  SHRI PANKAJ BORA: Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state:

(a) the prospects, opportunities and challenges of application of renewable energy 
sources in the North Eastern Region (NER);

(b) whether Government proposes for mainstreaming and promoting renewable 
energy sources in the country particularly in NER with regard to energy security, economic 
growth and environment protection of the region; and

(c) if so, the details of steps taken therefor?

THE MINISTER OF STATE IN THE MINISTRY OF NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) Yes, Sir. Based on various studies undertaken, 
a potential of 2599 MW for small hydro power, 600 MW for wind power, 260 MW for 
biomass power and 16 MW for waste to power have been estimated in the North Eastern 
Region (NER). Details of the estimated potential are given in the Statement (See below).

(b) and (c) The Ministry of New and Renewable Energy is providing various fiscal 
incentive such as generation based incentives, accelerated depreciation, concessional 
excise and customs duties for the promotion of renewable energy sources in the country 
including North Eastern Region (NER). Higher amount of Central Financial Assistance is 
provided for the promotion of renewable energy systems in NER. 10 per cent of Ministry’s 
annual budget is earmarked for NER.
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Besides providing financial and fiscal incentives, a few other measures to promote 
renewable energy include: setting up of demonstration projects, preferential tariff for 
purchase of power generated from renewable sources, intensive resource assessment, 
development of power evacuation and testing facilities, introduction of Renewable 
Energy Certification and Renewable Purchase Obligation, etc.

Indian Renewable Energy Development Agency, a Central Public Sector Enterprise 
under this Ministry, also provides soft term loan for promotion of renewable energy 
projects.

Statement

Details of the estimated potential in the North Eastern Region

Sl. No. States Wind Small Hydro  Biomass Waste to 
   Power Power Energy

  (MW) (MW) (MW) (MW)

1. Arunachal Pradesh 236 1341 8 -

2. Assam 112 239 212 8

3. Manipur 56 109 13 2

4. Meghalaya 82 230 11 2

5. Mizoram  169 1 2

6. Nagaland 16 197 10 

7. Sikkim 98 267 2 

8. Tripura  47 3 2

 ToTal 600 2599 260 16

Solar Power Potential: 30-50 MW/Sq. Km.

MW = Megawatt

criteria and parameters for backward Regions Grant fund

3452.  SHRI GARIKAPATI MOHAN RAO: Will the Minister of PANCHAYATI 
RAJ be pleased to state:

(a) the criteria and the parameters followed for selection of backward districts 
under the Backward Regions Grant Fund (BRGF);
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(b) the number of districts identified for being covered under the backward 
districts from Andhra Pradesh and Telangana;

(c) the details of funds allocated and utilized under BRGF in those States; and

(d) the steps taken by Government to ensure full utilization of funds?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ  
(SHRI UPENDRA KUSHWAHA): (a) The criteria adopted for inclusion of districts 
under Backward Regions Grant Fund (BRGF) Programme include economic (per capita 
credit & deposits, percentage of agriculture labourers, agriculture wages and output 
per agricultural worker); social and educational (percentage of SC and ST population, 
female literacy rate, ratio of secondary schools to population of specific age group and 
gross enrolment ratio class I-VIII - age 6-13 years); health (crude death rate, infant 
mortality rate, institutional delivery and full immunization); and amenities (percentage 
of households without electricity, with bank services and drinking water source greater 
than 500 meters away).

(b) Four districts (Anantapur, Chitoor, Cuddapah, Vizianagaram) of Andhra 
Pradesh and nine districts (Adilabad, Karimanagar, Khammam, Mahboobnagar, Medak, 
Nalgonda, Nizamabad, Rangareddy, Warrangal) of the newly created State of Telangana 
are covered under the BRGF Programme

(c) Till the year ending 31.3.2014, an amount of  ` 2305.25 crore was released 
to the State of Andhra Pradesh (which included Telangana) against which utilisation of  
` 1909.08 crore has been reported by the State Government.

(d) To ensure full utilization of funds, Ministry of Panchayati Raj communicates 
to the States the annual fund allocation of the District in April itself of each year and then 
regularly follows up with the State Governments for early submission of Districts Plans 
along with the requisite documents. Review meetings and video conferences with the 
State/ District level officials and visit by the officials of the Ministry to the State are some 
other measures being taken for ensuring timely utilisation of funds. The sanctions are also 
uploaded on the website of the Ministry.

backward Regions Grant fund scheme in bihar

†3453.  SHRI BASHISTHA NARAIN SINGH: Will the Minister of PANCHAYATI 
RAJ be pleased to state:

(a) the names of districts in Bihar where Backward Regions Grant Fund (BRGF) 
scheme is being implemented;

†Original notice of the question was received in Hindi.
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(b) the amount of funds spent, so far under this scheme, district-wise;

(c) whether Government proposes to revamp this scheme; and

(d) if so, the specific steps Government proposes to accelerate development of the 
backward districts of the laggard States?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ  
(SHRI UPENDRA KUSHWAHA): (a) and (b) District Component of the Backward 
Regions Grant Fund (BRGF) Programme is being implemented in all the thirty eight 
districts of Bihar. The names of these districts along with the funds released so far (till the 
year ending 31.3.2014) and the utilization reported by the State Government are shown 
in the Statement (See below).

(c) and (d) To ensure that backward sub-district units within the States receive 
adequate financial support and to address intra-district inequalities, the Finance Minister’s 
Budget speech for the year 2014-15 seeks restructuring of the BRGF Programme.

Statement

Bihar: Funds released and utilisation reported under the BRGF  
Programme (till the year ending 31.03.2014)

(Amount in ` crore)

Sl. No. Districts Funds Released Utilisation Reported

1. Araria 89.70 69.70

2. *Arwal 13.86 0.00

3. Aurangabad 89.93 78.20

4. Banka 87.76 77.76

5. Begusarai 106.57 86.79

6. Bhagalpur 86.42 75.57

7. Bhojpur 95.76 75.88

8. Buxar 90.83 74.32

9. Darbhanga 100.11 83.25

10. Gaya 123.06 97.18

11. Gopalganj 103.13 88.46

12. Jamui 90.43 80.25
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Sl. No. Districts Funds Released Utilisation Reported

13. Jehanabad 88.38 74.20

14. Kaimur (Bhabua) 82.25 64.35

15. Katihar 104.72 83.95

16. Khagaria 73.58 62.75

17. Kishanganj 86.21 69.56

18. Lakhisarai 73.81 63.81

19. Madhepura 90.48 74.79

20. Madhubani 126.43 102.38

21. Munger 81.45 65.74

22. Muzaffarpur 111.77 101.75

23. Nalanda 107.36 87.10

24. Nawada 98.34 79.66

25. Paschim Champaran 128.61 103.75

26. Patna 115.25 98.16

27. Purbi Champaran 134.78 108.40

28. Purnia 93.29 78.52

29. Rohtas 103.17 92.08

30. Saharsa 85.59 68.54

31. Samastipur 111.82 90.42

32. Saran 102.90 86.78

33. Sheikhpura 75.11 61.98

34. Sheohar 61.66 48.83

35. Sitamarhi 106.55 85.39

36. *Siwan 29.28 12.24

37. Supaul 83.50 72.75

38. Vaishali 116.48 95.48

ToTal Development Grant (DG) 3550.33 2920.72

Capacity Building (CB) 71.58 40.56

Grand ToTal (dG+Cb) 3621.91 2961.28

*Arwal and Siwan are newly carved out districts during the year 2012-13.

Note: Utilisation Certificate becomes due after one year of release.
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additional funds to chhattisgarh under bRGf

†3454. DR. BHUSHAN LAL JANGDE: Will the Minister of PANCHAYATI RAJ 
be pleased to state:

(a) whether additional funds are provided by Central Government to Chhattisgarh 
for elimination of backwardness at district level for panchayati raj development under 
BRGF scheme; and

(b) whether the Central Government could provide additional funds to Panchayati 
Raj Institutions under B.R.G.F. Scheme because construction of houses for extremely 
backward new districts i.e. Gariaband and Balod of the State is required?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ  
(SHRI UPENDRA KUSHWAHA): (a) Under the District Component of the Backward 
Regions Grant Fund (BRGF) Programme, the annual allocation for the fifteen identified 
backward districts of Chhattisgarh for this financial year (2014-15) is fixed at ` 313.96 
crore at present.

(b) Gariaband and Balod districts are not covered under the BRGF Programme.

funds to pRiS

3455.  SHRI A.U. SINGH DEO: Will the Minister of PANCHAYATI RAJ be pleased 
to state:

(a) the funds released to Panchayati Raj Institutions (PRIs) during 2011-12;

(b) the details of the schemes/purposes for which these funds were used, 
Panchayat-wise;

(c) the infrastructure present in PRIs for financial governance including 
accountability and monitoring systems; and

(d) the steps taken by the Ministry to aid or develop better systems of financial 
governance within PRIs?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ  
(SHRI UPENDRA KUSHWAHA): (a) The Ministry of Panchayati Raj (MoPR) does not 
release funds directly to the Panchayati Raj Institutions (PRIs) under its schemes.

(b) Does not arise in view of reply to (a) above.

(c) and (d) To develop better systems of financial governance and accountability, 

†Original notice of the question was received in Hindi.
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MoPR has prescribed auditing of Panchayats funds/works and the Audit Reports are to 
be submitted to the Ministry alongwith, other requisite documents for release of funds. 
The audit is to be done either by Local Fund Auditors or by Chartered Accountants listed 
in the panel of the State Government or Accountant General of the State. The utilization 
of funds is monitored by MoPR through various documents viz. periodical Physical & 
Financial Progress Reports, Utilization Certificates, Audit Reports of Statutory Auditors, 
etc. submitted by the State Governments. Guidelines also provide for audit of works 
through a Review Committee at District Level and Social Audit and Vigilance at the 
Panchayat levels and States have been advised that the Annual Action Plan is to be 
discussed/ ratified in the Gram Sabha and list of activities undertaken under BRGF 
Programme during the preceding year are to be voluntarily disclosed before the Gram 
Sabha to facilitate empowerment of Gram Sabha and strengthen social audit function 
of the Gram Sabha. The States have also been advised to follow the Model Accounting 
System (MAS) for Panchayats, jointly prepared by this Ministry and Comptroller and 
Auditor General of India (C&AG).

criteria for bRGf

3456.  SHRI C.M. RAMESH: Will the Minister of PANCHAYATI RAJ be pleased 
to state:

(a) the criteria being considered for extending the benefits of the Backward 
Regions Grant Fund (BRGF) to district;

(b) whether any proposal has been received from Andhra Pradesh Government to 
include any district in the list of BRGF; and

(c) whether any suo-motu decision has been taken to include any district from the 
State in the list?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ  
(SHRI UPENDRA KUSHWAHA): (a) The criteria considered for inclusion of districts 
under Backward Regions Grant Fund (BRGF) Programme include economic (per capita 
credit & deposits, percentage of agriculture labourers, agriculture wages and output per 
agricultural worker); social and educational (percentage of SC and ST population, female 
literacy rate, ratio of secondary schools to population of specific age group and gross 
enrolment ratio class I-VIII - age 6-13 years); health (crude death and infant mortality rate, 
institutional delivery and full immunization) and amenities (percentage of households 
without electricity, with bank services and drinking water source greater than 500 meters 
away).
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(b) Yes, Sir.

(c) No, Sir.

inclusion of districts in u.p. under bRGf programme

3457. SHRI AMBETH RAJAN: Will the Minister of PANCHAYATI RAJ be pleased 
to state:

(a) whether Government proposes to include more districts of Uttar Pradesh 
under Backward Region Grant Fund (BRGF);

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ  
(SHRI UPENDRA KUSHWAHA): (a) and (b) No, Sir.

(c) Thirty Five (35) districts of Uttar Pradesh are presently covered under the 
Backward Regions Grant Fund (BRGF) programme as per the criteria for identification 
of backward districts.

demand and supply of power

3458.  SHRI K.N. BALAGOPAL: Will the Minister of POWER be pleased to  
state:

(a) whether Government has estimated the demand and actual availability of 
power in each State, as on date;

(b) if so, the details thereof; and

(c) what would be the demand and production of power in 2020?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) and (b) The State wise details of the peak demand and energy availability 
during the current year i.e. from April, 2014 - July, 2014 is given in the Statement  
(See below).

(c) The integrated generation planning is done five year plan wise. Based on 
these Plan estimates the peak electric load by the end of 13th Plan i.e. the terminal year  
2021-2022 would be about 283 GW against the anticipated installed generation capacity 
of 435 GW.
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Rajasthan’s share in hydro power projects of punjab

†3459. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of POWER be 
pleased to state:

(a) whether any agreement was signed between the Central Government the State 
Governments of Punjab, Haryana and Rajasthan regarding share in hydro power projects 
in Punjab;

(b) if so, the share of Rajasthan in different projects and the quantity that was 
made available to Rajasthan, year-wise; and

(c) whether there is any dispute among States regarding the share in hydro power 
projects, and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) to (c) An agreement was reached between the States of Punjab, Haryana 
and Rajasthan and Government of India on 10.05.1984 wherein it was agreed that in 
view of the claims raised by Haryana and Rajasthan for sharing of power in Anandpur 
Sahib Hydel Project, Mukerian Hydel Project, Thein Dam project, UBDC Stage-II and 
Shahpur Kandi hydel Scheme, the Government of India shall refer the matter to the 
Hon’ble Supreme Court for its opinion. The opinion of the Hon’ble Supreme Court was 
to be sought on whether the States of Rajasthan and Haryana are entitled to a share in the 
power generated from these hydel schemes and in case they are, what would be the share 
of each State.

However, subsequently in the discussions held between the Chief Ministers of 
Punjab, Haryana and Rajasthan on 29-30 July, 1992 and 6th August, 1992, a consensus 
was reached not to refer the matter to the Hon’ble Supreme Court. It was also decided 
that the States would come to a reasonable agreement through mutual consultations. In 
order to resolve the issue amicably, a number of formal and informal discussions have 
taken place. However, no consensus has emerged so far due to the divergent views of the 
stakeholder States.

hydro power projects pending with cWc

3460.  SHRI BHUPINDER SINGH: Will the Minister of POWER be pleased to 
state:

(a) the number of major hydro power projects pending with the Central Water 
Commission (CWC) and from which date, State-wise;
†Original notice of the question was received in Hindi.
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(b) the area of land which would be irrigated if all the pending projects are cleared, 

State-wise;

(c) the quantum of power generation from the projects, State-wise; and

(d) the time-limit fixed by Government to complete these projects?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI PIYUSH 

GOYAL): (a) 29 Hydro Electric Projects (HEPs) aggregating to installed capacity of 

10589.5 MW are with Central Water Commission (CWC) for appraisal. Out of which, 10 

projects aggregating to installed capacity of 1159.5 MW are multipurpose water resource 

projects having both irrigation and power component (as per details given in the Statement-I  

(See below) and 19 HEPs aggregating to installed capacity of 9430 MW are having only 

power component (As per details given in the Statement-II (See below).

(b) Total land proposed to be irrigated by these projects is 1176961 Ha. Project-

wise details is given in the Statement-I (See below).

(c) Quantum of power generation (Installed capacity) from these projects 

as proposed by developer is 10589.5 MW (1159.5 MW from Multipurpose  

projects and 9430 MW from power projects) as per details given in the Statement-I  

and II.

(d) As per existing guidelines of CWC for multipurpose project, appraisal of 

project shall be completed in a period of 6 months for the states where Central Design 

Organisation (CDO) exists and in 12 month for the states where CDO does not exist, 

provided that appropriate compliance of observations issued on different aspects are 

complied by the concerned project developer.

Detailed Project Reports (DPRs) of hydro power projects having capital expenditure 

of more than 1000 crores are submitted to Central Electricity Authority (CEA) for 

concurrence. In order to appraise various design aspects, CEA consults CWC / Ministry 

of Water Resources / Central Soil and Material Research Station and Geological Survey 

of India. Once all the aspects are approved by the appraising groups / agencies, CEA 

endeavours to accord concurrence as far as practicable within a period of 90 working 

days.
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Statement-I

Multipurpose Water Resources projects having both irrigation and  
power component under appraisal in CWC

Sl.        Scheme Month of  Installed Irrigation 
No.  acceptance Capacity (MW) benefits  
    (Land in Ha)

1         2 3 4 5

jammu and Kashmir

1. Ujh multipurpose Project 11/2013 280 32000

 Sub ToTal  280 32000

uttarakhand

2. Jamrani Dam multipurpose  02/2006 14 139386 
 Project (revised) 

 Sub ToTal  14 139386

himachal pradesh and uttar pradesh

3. Kishau Multipurpose Project 10/2010 600 97000

 Sub ToTal  600 97000

Madhya pradesh

4. Bina complex Irrigation  10/2010 32 77000 
 and Multipurpose Project 

5. Chinki Multipurpose Project 01/2013 15 86215

6. Sher-Shakkar-Machhrewa  01/2014 30 64800 
 Complex Project 

7. Ken Betwa Phase-1 12/2011 72 646000

 Sub ToTal  149 874015

assam

8. Kulsi Dam Project 07/2014 29 23900

 Sub ToTal  29 23900
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1         2 3 4 5

arunachal pradesh

9. Noe Dehang Dam Project 05/2014 75 800

 Sub ToTal  75 800

Manipur

10. Chakpi Multi purpose project 07/2012 12.5 9860

 Sub ToTal  12.5 9860

 ToTal (all india)  1159.5 1176961

Statement-II

Hydro Power Projects (having only power component) under appraisal in CWC

Sl.  Scheme Sector Installed  Month of 
No.   Capacity (MW) acceptance

1    2 3 4 5

jammu and Kashmir

1. Kiru State (JV) 660 08/12

2. Kirthai-I State 390 01/13

3. Sawlkot State 1856 01/14

4. Kwar State 560 05/14

 Sub ToTal  3466 

himachal pradesh

5. Seli Private 400 12/11

6. Chhatru Private 126 04/12

7. Sach Khas Private 267 01/13

8. Luhri Central 601 03/13

 Sub ToTal  1394 

uttarakhand

9. Jelam Tamak Central 108 12/12

10. Bowala Nand Prayag State 300 08/12

 Sub ToTal  408 
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1    2 3 4 5

bihar

11. Dagmara State 130 04/12

 Sub ToTal  130 

assam

12. Lower Kopli State 120 03/13

 Sub ToTal  120 

arunachal pradesh

13. Demwe Upper Private 1080 07/12

14. Nyukcharong Chu Private 96 01/13

15. Tato-I Private 186 05/13

16. Heo Private 240 07/13

17. Subansiri Middle (Kamla) Private 1800 10/13

 Sub ToTal  3402 

Meghalaya

18. Kyunshi-I Private 270 02/13

19. Umngot State 240 03/13

 Sub ToTal  510 

 ToTal (all india)  9430

Study of power demand

3461.  SHRIMATI JAYA BACHCHAN: Will the Minister of POWER be pleased to 
state:

(a) whether Government has taken note of the lack of ability to meet the power 
requirements of the country;

(b) if so, whether Government has undertaken any study to estimate the demand 
of power in future;

(c) whether Government has prepared a roadmap to generate the required power 
in future; and

(d) if so, the details thereof along with the steps already taken and if not, the 
reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI PIYUSH 
GOYA): (a) and (b) Yes, Sir.

(c) and (d) Government is making all out efforts to bridge the gap between demand 
and supply of elctricity in the country. Generation capacity addition has been planned to 
meet the rising demand of power in the country. Generation capacity addition target in 
the country during Twelfth Five Year Plan is 88,537 MW from conventional sources. In 
addition, as per the Ministry of New & Renewable Energy, the grid interactive renewable 
capacity addition likely during Twelfth Five Year Plan is 30,000 MW. With this capacity 
addition, the projected demand for power on all-India basis as per 18th Electric Power 
Survey (EPS) is likely to be met by the terminal year of Twelfth Five Year Plan. The 
Government has advised States to tie up power to meet their demand, in accordance with 
their anticipated demand supply scenario.

In addition, the Government is taking the following steps to mitigate the deficiency 
in supply of power to the consumers:

 (i) Undertaking a massive programme for strengthening of inter-state and inter-
regional transmission capacity for evacuation of power.

 (ii) Expeditiously resolving issues relating to environmental and forest clearances 
for power projects under implementation.

 (iii) Bridging the shortfall in indigenous coal availability by permitting coal 
imports by power plants for increased generation.

 (iv) Promoting energy conservation, energy efficiency and demand side 
management measures.

 (v) Renovation & Modernization (R&M) works are carried out by the concerned 
State and Central Power Utilities for improving the Plant Load Factor of 
power stations.

accidents due to high-tension wires

3462.  SHRI KALPATARU DAS: Will the Minister of POWER be pleased to state:

(a) whether there are a number of unnatural deaths due to electrocution of people 
residing very close to high-tension wires of power companies in Delhi and other places;

(b) whether a warning is issued to residents to guard against such live wires and 
not to come close to such wires while constructing their houses;
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(c)  if so, the details thereof;

(d) whether Government has devised any action plan to control such unnatural 
deaths; and

(e) the action plan to ban any kind of construction very close to such high-tension 
live wires in the cities?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) to (c) A few unnatural deaths have been reported by the Power companies in 
Delhi and other places due to electrocution of people residing very close to high tension 
wires. It generally happens due to unauthorized construction and extension of the building 
violating the statutory clearances. Whenever such cases are found, notices are served 
on the residents by Distribution companies to remove the unauthorized structures raised 
under the High Tension Overhead lines. Warning letters are issued to the house owners 
who have extended the structures/house balcony/boundary wall etc. which are very close 
to power lines.

(d)  While laying of Overhead lines, Distribution companies of States/UTs ensure 
sufficient vertical and horizontal clearance in accordance with the provision of the Central 
Electricity Authority (Measures relating to safety and Electric Supply) Regulation 2010, 
made under section 53 of the Electricity Act, 2003, relating to safety related issues of 
electric supply. Moreover, “Danger” warning signboards are displayed on electric poles 
of High Tension lines.

(e) Construction activity near High Tension electricity lines are prohibited as per 
the provisions of Central Electricity Authority (Measures relating to safety and Electric 
Supply) Regulation 2010.

distribution of power assets in andhra pradesh

3463. SHRI JESUDASU SEELAM: Will the Minister of POWER be pleased to 
state:

(a) the details of the provisions for establishment of State Load Despatch Centre 
(SLDC), transfer of Anantpur and Kurnool from Southern Power Distribution Company to 
Eastern Power Distribution Company as contained in the Andhra Pradesh Reorganisation 
Act, 2014;

(b) the steps being taken by Government in this regard; and

(c) the role of Andhra Pradesh Government and the status of their responsibilities?
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THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) The provisions for establishment of State Load Despatch Centre (SLDC) 
and transfer of Anantpur and Kurnool districts are mentioned in the clause 4 & 8 in para 
C- Power of 12th Schedule of AP Reorganization Act, 2014, as mentioned below:

 “4. The existing State Load Despatch Centre (SLDC) shall function for both 
successor States for a period not exceeding two years within which time 
separate SLDC shall be set up for each successor State. During this period, 
the existing SLDC shall function under the direct administration and control 
of the Southern RLDC at Bengaluru.

 8. The districts of Anantapur and Kurnool which fall within the jurisdiction of 
the AP Central Power Distribution Company Ltd. will now be reassigned to 
the AP South Power Distribution Company Ltd.”

(b) and (c) The Government of Andhra Pradesh vide G.O.Ms No. 33 dated 11.07.2014 
have notified that until the State Government establishes a Government Company or any 
authority or Corporation for the purpose of exercising the powers and discharging the 
functions, as mentioned under Part-V of the Electricity Act,2003, the State Load Despatch 
Centre (SLDC) functioning since 02.06.2014 shall function as Andhra Pradesh State 
Load Desptach Centre operating from Vidyut Soudha, Hyderbad and be operated by M/s 
Transmission Corporation of Andhra Pradesh Limited, being State Transmission Utility.

Government of United Andhra Pradesh vide G.O.Ms No. 25 dated 29.05.2014 
have issued guidelines to implement the provisions of the AP Reorganization Act, 
2014. It is mentioned in the Para 19 of the G.O.Ms. No. 25 that 17.45% of AP Central 
Power Distribution Company Ltd share of equity will be transferred to AP South Power 
Distribution Company Ltd (APSPDCL) in accordance with GO Ms No. 20 of Energy 
Department dated 08.05.2014 due to transfer of 2 districts of Anantpur and Kurnool to 
APSPDCL.

performance of power sector

3464.  SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of POWER be 
pleased to state:

(a) whether India is fifth largest producer of electricity in the world but it ranks 
150th in terms of per capita consumption;

(b) if so, the details thereof;

(c) whether the demand-supply mismatch for electricity is growing even as 
millions have no access to power at all, especially in rural areas;
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(d) if so, whether reforms in power sector is imperative as estimated financial loss 
amounts to over 4 per cent of GDP; and

(e) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) and (b) As per the International Energy Agency (IEA) publication on World 
Energy Statistics 2013, India ranks 5th in Electricity production and 110th in the per-
capita consumption of electricity.

(c) to (e) The demand supply mismatch has been reducing. The peak shortage has 
reduced from 8.5% in 2010-11 to 4.2% in 2013-14 and energy deficit has reduced from 
9.5% in 2010-11 to 4.5% in 2013-14.

A Reforms Monitoring Unit (RMU) constituted in May, 2011, is already working 
under Central Electricity Authority to monitor reforms process in the power sector, initiated 
by the Electricity Act, 2003, the National Electricity Policy, 2005 and the National Tariff 
Policy, 2006. The progress in implementation of the reforms is monitored regularly by 
this RMU.

hydro power projects

3465.  SHRI BASAWARAJ PATIL: Will the Minister of POWER be pleased to 
state:

(a) the number of hydro power projects in the country;

(b) the number of those projects which have not been commenced, State-wise;

(c) the steps taken by Government to start these projects; and

(d) the mechanism to find out the potential of hydro projects and whether any 
hydro power project had been surveyed in Raichur district under Krishna Basin i.e. 
Golapally Hydro Project?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) As on 31.07.2014, there are 188 Hydro Electric Projects (HEPs) with 
installed capacity of 40798.75 MW (having station capacity above 25 MW) under 
operation in the country.

(b) At present, 40 HEPs aggregating to Installed capacity of 26,080 MW, concurred 
by Central Electricity Authority (CEA) are yet to be taken up for construction. State-wise 
details are given in the Statement (See below).
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(c) Out of above 40 concurred HEPs/Schemes, 30 HEPs/Schemes could not 
be commenced due to non-availability of environment/forest clearances and other 
difficulties.

Ministry of Power/CEA reviews above projects with the project developers and the 
concerned authorities periodically for resolving the issues.

(d) The potential of Hydro Projects in the country was assessed by CEA during 
1978-87 utilizing hydrological, meteorological and other related data collected from 
various sources including information obtained from the detailed study of Topographical 
maps available at that time. The study also took into account the available information 
regarding diversions of water for irrigation and other purposes of all the schemes which 
were in operation or under construction.

While assessing the hydro potential of a particular project, the discharge data and 
the available head between the diversion structure and tail race has been taken to make an 
assessment of the hydro potential in terms of Installed Capacity and energy generation.

CEA has not identified Golapally Hydro Project in Krishna Basin in Raichur district 
in the above re-assessment study.

Statement

Hydro Electric Schemes concurred by CEA and yet to be taken  
up for construction since 2002-03

Sl. No. Scheme/Sector Installed Capacity (MW)

 northern Region 

 jammu and Kashmir

1. Pakal Dul/Central 1000

2. New Ganderwal 93

 himachal pradesh 

3. Kutehr/Private 240

4. Miyar/Private 120

5. Chango Yangthang 180

 uttarakhand 

6. Kotlibhel St-IA/Central 195
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Sl. No. Scheme/Sector Installed Capacity (MW)

7. Kotlibhel St-IB/Central 320

8. Kotlibhel St-II/Central 530

9. Pala Maneri/State 480

10. Alaknanda/Private 300

11. Rupsiyabagar Khasiyabara/Central 261

12. Vyasi/State 120

13. Devsari/Central 252

 Sub- ToTal: NR 4091

 Western Region 

 chhattisgarh 

14. Matnar/State 60

 Sub- ToTal: WR 60

 eastern Region 

 West bangal 

15. Rammam St-III/Central 120

 Odisha 

16. Jalaput Dam Toe/Private 18

 Sikkim 

17. Teesta St-IV/Central 520

 Sub - ToTal: ER 658

 Southern Region

 Kerala 

18. Athirappilly/State 163

 andhra pradesh 

19. Indirasagar (Polavaram)/State 960

 Karnataka 

20. Gundia/State 200

 Sub - ToTal: SR 1323



[11 August, 2014] 217Written Answers to  Unstarred Questions

Sl. No. Scheme/Sector Installed Capacity (MW) 
 n-e Region 

 Manipur 

21. Tipaimukh/Central 1500

22. Loktak D/S/Central 66

 arunachal pradesh 

23. Dibang/Central 3000

24. Dibbin/Private 120

25. Lower Siang/Private 2700

26. Nafra/Private 120

27. Nyamjang Chhu/Private 780

28. Tawang St-I/Central 600

29. Tato-II/Private 700

30. Tawang St-II/Central 800

31. Demwe Lower/Private 1750

32. Gongri/Private 144

33. Hirong/Private 500

34. Etalin/Private 3097

35. Talong Londa/Private 225

36. Naying/Private 1000

37. Siyom 1000

38. Kalai-II 1200

 Mizoram 

39. Kolodyne St-II/Central 460

 nagaland 

40. Dikhu 186

 Sub-ToTal nEr 19948

 ToTal  all india 26080
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Status of development of hydro power projects in private sector

3466.  SHRI AAYANUR MANJUNATHA: Will the Minister of POWER be pleased 
to state:

(a) whether hydro power projects with a combined capacity of 40,000 MW 
allotted to private developers in various States are yet to take off;

(b) if so, the details thereof along with the reasons for the delay; and

(c) the fresh steps taken by Government to exploit the hydro power generation 
potential of the country especially in Southern States to bridge the demand and supply 
gap of power generation?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) and (b) As informed by Central Electricity Authority (CEA), a technical 
body under the Ministry of Power, no specific information regarding allotment of hydro 
power projects of 40,000 MW capacity to private developers in various States is available 
on record. However, details in respect of Hydro Electric Projects (HEPs) for which DPRs 
have been received in CEA for accord of concurrence/appraisal since 2002-03 in private 
sector are given below:-

 (i) CEA has received proposals/DPRs of 52 HEPs/Schemes aggregating installed 
capacity of 27568 MW since 2002-03. Details are given in the Statement-I 
(See below).

 (ii) Out of this, 28 HEPs/Schemes aggregating to 18821 MW were concurred. 
Detail are given in the Statement-II (See below).

 (iii) DPRs of 15 HEPs/Schemes with an aggregate installed capacity 4282 MW have 
been returned to the project authorities for re-submission after compliance of 
various observations of CEA/Central Water Commission (CWC)/Geological 
Survey of India (GSI) and other apprising agencies. Details are given in the 
Statement-III (See below).

 (iv) Out of 28 HEPs/Schemes concurred by CEA, 19 HEPs/Schemes with aggregate 
installed capacity 14380 MW are yet to be taken up for construction. Details 
are given in the Statement-IV (See below).

 (v) The DPRs of 9 HEPs/Schemes in private sector with total installed capacity 
of 4465 MW are presently under examination in CEA. Details are given in the 
Statement-V (See below).
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(c) As per Reassessment-Studies, carried out by CEA during 1978-87, the assessed 
hydro potential in the country is 148701 MW (145320 MW schemes of above 25 MW) 
including Southern Region having potential of 16458 MW (15890 MW schemes of above 
25 MW). At present, 35944.48 MW hydro capacity is under operation and 18131.34 MW 
is under construction in the country.

Statement-I

Details of Hydro Electric Schemes received in CEA since  
2002-03 in Private Sector

Sl. No. Scheme State IC (MW) Status 

1. Ratle Jammu and Kashmir 850 Concurred 

2. Allain Duhangan Himachal Pradesh 192 Concurred 

3. Karcham Wangtoo Himachal Pradesh 1000 Concurred 

4. Kutehr Himachal Pradesh 240 Concurred 

5. Bajoli Holi Himachal Pradesh 180 Concurred 

6. Miyar Himachal Pradesh 120 Concurred 

7. Chango Yangthang Himachal Pradesh 180 Concurred 

8. Seli Himachal Pradesh 400 Under Examination

9. Chhatru Himachal Pradesh 126 Under Examination

10. Sach Khas Himachal Pradesh 267 Under Examination

11. Bara Bhanghal Himachal Pradesh 200 Returned 

12. Singoli Bhatwari Uttarakhand 99 Concurred 

13. Alaknanda Uttarakhand 300 Concurred 

14. Mori Hanol Uttarakhand 63 Returned 

15. Bogudiyar Uttrakhand 146 Returned  
 Sirkari Bhyol

16. Jalaput Dam Toe Odisha 18 Concurred 

17. Teesta-lII Sikkim 1200 Concurred 

18. Teesta Stage- VI Sikkim 500 Concurred 

19. Rangit Stage-IV Sikkim 120 Concurred 

20. Panan Sikkim 300 Concurred 

21. Teesta St-II Sikkim 480 Returned 
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Sl. No. Scheme State IC (MW) Status

22. Lethang HEP Sikkim 96 Returned 

23. Demwe Lower Arunachal Pradesh 1750 Concurred 

24. Dibbin Arunachal Pradesh 120 Concurred 

25. Lower Siang Arunachal Pradesh 2700 Concurred 

26. Nafra Arunachal Pradesh 120 Concurred 

27. Nyamjang Chhu Arunachal Pradesh 780 Concurred 

28. Tato-II Arunachal Pradesh 700 Concurred 

29. Gongri Arunachal Pradesh 144 Concurred 

30. Hirong Arunachal Pradesh 500 Concurred 

31. Etalin Arunachal Pradesh 3097 Concurred 

32. Talong londa Arunachal Pradesh 225 Concurred 

33. Naying Arunachal Pradesh 1000 Concurred 

34. Siyom Arunachal Pradesh 1000 Concurred 

35. Kalai-II Arunachal Pradesh 1200 Concurred 

36. Demwe Upper Arunachal Pradesh 1080 Under Examination

37. Nyukcharong Chu Arunachal Pradesh 96 Under Examination

38. Tato-I Arunachal Pradesh 186 Under Examination

39. Heo Arunachal Pradesh 240 Under Examination

40. Subansiri Middle  Arunachal Pradesh 1800 Under Examination 
 (Kamla) 

41. Yamne St-II Arunachal Pradesh 84 Returned 

42. Hutong-II HEP Arunachal Pradesh 1200 Returned 

43. Kalai-I Arunachal Pradesh 1352 Returned 

44. Pemashelphu HEP Arunachal Pradesh 90 Returned 

45. Sissiri Arunachal Pradesh 100 Returned 

46. Gimliang Arunachal Pradesh 80 Returned 

47. Raigam Arunachal Pradesh 141 Returned 

48. Kangtang Shiri Arunachal Pradesh 80 Returned 
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Sl. No. Scheme State IC (MW) Status

49. Tagurshit Arunachal Pradesh 74 Returned 

50. Magochu Arunachal Pradesh 96 Returned 

51. Kyunshi-I Meghalaya 270 Under Examination

52. Dikhu Nagaland 186 Concurred 

 ToTal  27568

Statement-II

Details of Hydro Electric Schemes concurred/appraised by CEA  
(since 2002-03) in Private Sector

Sl. No.   Scheme Installed Capacity Date of CEA Concurrence 

1. Singoli Bhatwari 99 11.07.08

2. Alaknanda 300 08.8.08

3. Ratle 850 19.12.12

4. Allain Duhangan 192 20.08.02

5. Karcham Wangtoo 1000 31.03.03

6. Kutehr 240 31.8.10

7. Bajoli Holi 180 30.12.11

8. Miyar 120 07.02.13

9. Chango Yangthang 180 31.03.14

10. Teesta-III 1200 12.05.06

11. Teesta Stage- VI 500 27.12.06

12. Rangit Stage-IV 120 06.07.07

13. Panan 300 07.03.11

14. Jalaput Dam Toe 18 31.01.03

15. Demwe Lower 1750 20.11.09

16. Dibbin 120 04.12.09

17. Lower Siang 2700 16.02.10

18. Nafra 120 11.02.11

19. Nyamjang Chhu 780 24.03.11
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Sl. No.   Scheme Installed Capacity Date of CEA Concurrence 

20. Tato-II 700 22.5.12

21. Gongri 144 04.02.13

22. Hirong 500 10.04.13

23. Etalin 3097 12.07.13

24. Talong londa 225 16.08.13

25. Naying 1000 11.09.13

26. Siyom 1000 17.12.13

27. Kalai-II 1200 08.01.14 @

28. Dikhu 186 31.03.14

 ToTal 18821

@- Concurrence meeting held on 08.01.14. Concurrence letter is yet to be issued for want of letter 
regarding revalidation of MOA dated 02.09.2007 and equity participation of M/s KPPL and State 
Government from Govt. of Arunachal Pradesh.

Statement-III

Details of Hydro-Electric Schemes in Private Sector returned to project  
authority for resubmission - (Year 2002-03 onwards)

Sl. No. Name of Project State IC (MW)

1. Mori Hanol Uttarakhand 63

2. Bogudiyar Sirkari Bhyol Uttarakhand 146

3. Bara Bhanghal Himachal Pradesh 200

4. Teesta St-II Sikkim 480

5. Lethang HEP Sikkim 96

6. Yamne St-II Arunachal Pradesh 84

7. Hutong -II HEP Arunachal Pradesh 1200

8. Kalai-I Arunachal Pradesh 1352

9. Pemashelphu HEP Arunachal Pradesh 90

10. Sissiri Arunachal Pradesh 100

11. Gimliang Arunachal Pradesh 80

12. Raigam Arunachal Pradesh 141

13. Kangtang Shiri Arunachal Pradesh 80

14. Tagurshit Arunachal Pradesh 74

15. Magochu Arunachal Pradesh 96

 ToTal  4282



[11 August, 2014] 223Written Answers to  Unstarred Questions
St

at
em

en
t-I

V

Pr
oj

ec
ts

 a
cc

or
de

d 
co

nc
ur

re
nc

e 
by

 C
EA

 in
 P

ri
va

te
 S

ec
to

r s
in

ce
 2

00
2-

03
 a

nd
 y

et
 to

 b
e 

ta
ke

n 
up

 fo
r e

xe
cu

tio
n

Sl
. N

o.
 

N
am

e 
of

 P
ro

je
ct

 
   

   
   

   
St

at
e 

IC
 (M

W
) 

D
at

e 
of

 C
EA

 
   

   
   

   
   

  R
em

ar
ks

 
 

 
 

 
co

nc
ur

re
nc

e 
   

   
   

   
 (r

ea
so

n 
fo

r d
el

ay
)

1 
   

   
   

  2
 

   
   

   
   

   
3 

4 
5 

   
   

   
   

   
   

   
   

   
   

 6

1.
 

K
ut

eh
r 

H
im

ac
ha

l P
ra

de
sh

 
24

0 
31

.0
8.

10
 

•  
En

vi
ro

nm
en

ta
l C

le
ar

an
ce

 a
cc

or
de

d 
 

 
 

 
 

 
 

on
 5

.0
7.

20
11

.

 
 

 
 

 
•  

FC
 S

ta
ge

-1
 a

pp
ro

va
l a

cc
or

de
d 

by
  

 
 

 
 

 
 

M
oE

F 
on

 2
2.

06
.2

01
1 

fo
r d

iv
er

si
on

  
 

 
 

 
 

 
of

 fo
re

st
 la

nd
 fo

r i
m

pl
em

en
ta

tio
n 

of
  

 
 

 
 

 
 

th
e 

pr
oj

ec
t.

 
 

 
 

 
•  

St
ag

e-
II

 F
or

es
t C

le
ar

an
ce

 a
cc

or
de

d 
 

 
 

 
 

 
 

vi
de

 M
oE

F 
le

tte
r d

at
ed

 1
9.

02
.2

01
3.

  
 

 
 

 
 

 
Fi

na
nc

ia
l c

lo
su

re
 is

 u
nd

er
  

 
 

 
 

 
 

fin
al

iz
at

io
n

2.
 

M
iy

ar
 

H
im

ac
ha

l P
ra

de
sh

 
12

0 
07

.0
2.

13
 

•  
En

vi
ro

nm
en

t C
le

ar
an

ce
 a

cc
or

de
d 

on
  

 
 

 
 

 
 

30
.7

.2
01

2.

 
 

 
 

 
•  

Fo
re

st
 c

le
ar

an
ce

 fo
r S

ta
ge

-1
  

 
 

 
 

 
 

ac
co

rd
ed

 o
n 

27
.7

.2
01

2.

 
 

 
 

 
•  

C
om

m
is

si
on

in
g 

sc
he

du
le

 1
10

  
 

 
 

 
 

 
m

on
th

s f
ro

m
 Z

er
o 

da
te

 i.
e.

 1
st

 M
ay

  
 

 
 

 
 

 
20

13
. E

xp
ec

te
d 

C
O

D
- J

un
e,

20
22

.  
 

 
 

 
 

 
Ti

e 
up

 o
f fi

na
nc

e 
ar

e 
in

 p
ro

ce
ss

.



[RAJYA SABHA]224 Written Answers to  Unstarred Questions
1 

   
   

   
  2

 
   

   
   

   
   

3 
4 

5 
   

   
   

   
   

   
   

   
   

   
 6

3.
 

C
ha

ng
o 

Ya
ng

th
an

g 
H

im
ac

ha
l P

ra
de

sh
 

18
0 

31
.0

3.
14

 
 

EC
 a

nd
 F

C
 a

w
ai

te
d.

4.
 

A
la

kn
an

da
 

U
tta

ra
kh

an
d 

30
0 

08
.0

8.
08

 
•  

En
vi

ro
nm

en
t C

le
ar

an
ce

 a
cc

or
de

d 
on

  
 

 
 

 
 

 
12

.3
.2

00
8.

 
 

 
 

 
 

 
Fo

re
st

 c
le

ar
an

ce
 a

cc
or

de
d 

on
 

 
 

 
 

 
 

09
.1

1.
20

12
.

5.
 

Ja
la

pu
t D

am
 T

oe
 

O
di

sh
a 

18
 

31
.0

1.
03

 
•  

D
at

e 
of

 fi
na

nc
ia

l c
lo

su
re

 y
et

 to
 b

e 
 

 
 

 
 

 
 

in
tim

at
ed

 b
y 

O
PC

L.

 
 

 
 

 
•  

Tr
ip

ar
tie

s a
gr

ee
m

en
t b

et
w

ee
n 

 
 

 
 

 
 

 
O

PC
L,

 G
oA

P 
an

d 
G

oO
 is

 u
nd

er
  

 
 

 
 

 
 

pr
oc

es
s. 

O
PC

L 
is

 p
ur

su
in

g 
w

ith
  

 
 

 
 

 
 

G
oA

P 
an

d 
G

oO
 to

 fi
na

liz
ed

 th
e 

PP
A

  
 

 
 

 
 

 
an

d 
La

nd
 L

ea
se

 A
gr

ee
m

en
t o

f t
he

  
 

 
 

 
 

 
Pr

oj
ec

t t
o 

st
ar

t t
he

 p
ro

je
ct

  
 

 
 

 
 

 
co

ns
tru

ct
io

n 
w

or
ks

.

6.
 

D
ib

bi
n 

A
ru

na
ch

al
 P

ra
de

sh
 

12
0 

04
.1

2.
09

 
•  

Fo
re

st
 C

le
ar

an
ce

 st
ag

e-
I a

cc
or

de
d 

on
  

 
 

 
 

 
 

07
.0

2.
12

 &
 S

t.-
II

 F
.C

.a
w

ai
te

d.
  

 
 

 
 

 
 

En
vi

ro
nm

en
t C

le
ar

an
ce

 A
cc

or
de

d 
on

  
 

 
 

 
 

 
23

.7
.2

01
2.

7.
 

Lo
w

er
 S

ia
ng

 
A

ru
na

ch
al

 P
ra

de
sh

 
27

00
 

16
.0

2.
10

 
•  

En
vi

ro
nm

en
t C

le
ar

an
ce

 a
cc

or
de

d 
on

  
 

 
 

 
 

 
12

.0
2.

20
10

. 
 

 
 

 
 

 
Fo

re
st

 C
le

ar
an

ce
  

 
 

 
 

 
 

ac
co

rd
ed

 o
n 

03
.5

.2
01

3.



[11 August, 2014] 225Written Answers to  Unstarred Questions
8.

 
N

af
ra

 
A

ru
na

ch
al

 P
ra

de
sh

 
12

0 
11

.0
2.

11
 

•  
En

vi
ro

nm
en

t C
le

ar
an

ce
 a

cc
or

de
d 

 
 

 
 

 
 

 
on

17
.0

1.
20

11
.

 
 

 
 

 
•  

St
ag

e-
I a

pp
ro

va
l a

cc
or

de
d 

by
 M

oE
F 

 
 

 
 

 
 

 
on

12
.0

7.
20

11
 fo

r d
iv

er
si

on
 o

f f
or

es
t  

 
 

 
 

 
 

la
nd

 fo
r i

m
pl

em
en

ta
tio

n 
of

 th
e 

 
 

 
 

 
 

 
pr

oj
ec

t a
nd

 S
ta

ge
-I

I F
C

 o
bt

ai
ne

d 
on

  
 

 
 

 
 

 
26

.6
.2

01
2.

9.
 

N
ya

m
ja

ng
 C

hh
u 

A
ru

na
ch

al
 P

ra
de

sh
 

78
0 

24
.0

3.
11

 
•  

En
vi

ro
nm

en
t C

le
ar

an
ce

 a
cc

or
de

d 
on

  
 

 
 

 
 

 
19

.4
.2

01
2.

 
 

 
 

 
 

 
Fo

re
st

 C
le

ar
an

ce
 S

t.-
I  

 
 

 
 

 
 

ac
co

rd
ed

 o
n 

09
.4

.2
01

2 
an

d 
St

.-I
I  

 
 

 
 

 
 

Fo
re

st
 C

le
ar

an
ce

 a
w

ai
te

d.

10
. 

Ta
to

-I
I 

A
ru

na
ch

al
 P

ra
de

sh
 

70
0 

22
.0

5.
12

 
•  

En
vi

ro
nm

en
t C

le
ar

an
ce

 a
cc

or
de

d 
 

 
 

 
 

 
 

on
 2

7.
6.

20
11

.

 
 

 
 

 
•  

Fo
re

st
 C

le
ar

an
ce

 a
w

ai
te

d.

11
. 

D
em

w
e 

Lo
w

er
 

A
ru

na
ch

al
 P

ra
de

sh
 

17
50

 
20

.1
1.

09
 

•  
En

vi
ro

nm
en

t C
le

ar
an

ce
 a

cc
or

de
d 

on
  

 
 

 
 

 
 

12
.0

2.
20

10
.

 
 

 
 

 
 

Fo
re

st
 C

le
ar

an
ce

 a
cc

or
de

d 
on

  
 

 
 

 
 

 
03

.5
.2

01
3.

12
. 

G
on

gr
i P

vt
. 

A
ru

na
ch

al
 P

ra
de

sh
 

14
4 

04
.0

2.
13

 
•  

EC
 o

bt
ai

ne
d 

on
 2

1.
3.

20
13

 a
nd

 F
C

  
 

 
 

 
 

 
ob

ta
in

ed
 o

n 
07

.9
.2

01
2.

13
. 

H
iro

ng
 

A
ru

na
ch

al
 P

ra
de

sh
 

50
0 

10
.0

4.
13

 
 

EC
 &

 F
C

 a
w

ai
te

d.



[RAJYA SABHA]226 Written Answers to  Unstarred Questions
1 

   
   

   
  2

 
   

   
   

   
   

3 
4 

5 
   

   
   

   
   

   
   

   
   

   
 6

14
. 

Et
al

in
 

A
ru

na
ch

al
 P

ra
de

sh
 

30
97

 
12

.0
7.

13
 

EC
 &

 F
C

 a
w

ai
te

d.

15
. 

Ta
lo

ng
 L

on
da

 
A

ru
na

ch
al

 P
ra

de
sh

 
22

5 
16

.0
8.

13
 

EC
 &

 F
C

 a
w

ai
te

d.

16
. 

N
ay

in
g 

A
ru

na
ch

al
 P

ra
de

sh
 

10
00

 
11

.0
9.

13
 

EC
 &

 F
C

 a
w

ai
te

d.

17
. 

Si
yo

m
 

A
ru

na
ch

al
 P

ra
de

sh
 

10
00

 
17

.1
2.

13
 

EC
 &

 F
C

 a
w

ai
te

d.

18
. 

K
al

ai
-I

I 
A

ru
na

ch
al

 P
ra

de
sh

 
12

00
 

08
.0

1.
14

 @
 

C
on

cu
rr

en
ce

 m
ee

tin
g 

he
ld

 o
n 

08
.0

1.
14

.

 
 

 
 

 
C

on
cu

rr
en

ce
 le

tte
r i

s y
et

 to
 b

e 
is

su
ed

.

19
. 

D
ik

hu
 

N
ag

al
an

d 
18

6 
31

.0
3.

14
 

EC
 &

 F
C

 a
w

ai
te

d.

 
To

Ta
l 

 
14

38
0

@
 - 

C
on

cu
rr

en
ce

 m
ee

tin
g 

he
ld

 o
n 

08
.0

1.
14

. C
on

cu
rr

en
ce

 le
tte

r i
s y

et
 to

 b
e 

is
su

ed
 fo

r w
an

t o
f l

et
te

r r
eg

ar
di

ng
 re

va
lid

at
io

n 
of

 M
oA

 d
at

ed
 0

2.
09

.2
00

7 
an

d 
eq

ui
ty

 

pa
rti

ci
pa

tio
n 

of
 M

/s
 K

PP
L 

an
d 

St
at

e 
G

ov
er

nm
en

t f
ro

m
 G

ov
t. 

of
 A

ru
na

ch
al

 P
ra

de
sh

.



[11 August, 2014] 227Written Answers to  Unstarred Questions

Statement-V

DPR of HE projects in private sector under examination in CEA

Sl.  Scheme State Developer Installed  
No.    Capacity  
    MW

1. Seli H.P. M/s Seli Hydro Electric  400 
   Power Company Ltd. 

2. Chhatru H.P. M/s DCM Shriram 126 
   Infrastruture Ltd.

3. Sach Khas H.P. M/s L&T Himacal Hydro 267 
   Power Ltd.

4. Demwe Upper Ar. Pradesh M/s Lohit Urja Pvt. Ltd. 1080

5. Nyukcharong Chhu Ar. Pradesh M/s SNCPCL 96

6. Kynshi Meghalaya M/s AKPPL 270

7. Tato-I Ar. Pradesh M/s SHPPL 186

8. Heo Ar. Pradesh M/s HHPPL 240

9. Subansiri Middle Ar. Pradesh M/s KHEPCL 1800 
 (Kamla)

 ToTal   4465

expenditure on transmission sector

3467. SHRI MOHD. ALI KHAN: Will the Minister of POWER be pleased to  
state:

(a) whether Government has envisaged expenditure of  ` 2.3 lakh crore for the 
transmission sector during the Twelfth and Thirteenth Five Year Plan periods; and

(b) if so, the details thereof, State-wise including Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) and (b) As per the National Electricity Plan document published by Central 
Electricity Authority in November, 2012, the total fund requirement for the development 
of transmission system in Twelfth and Thirteenth Five Year Plans is estimated to be of the 
order of ` 4.0 lakh crore during both 12th and 13th Plan period put together which covers 
all the States/UTs including Andhra Pradesh.
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ban on load shedding during board exams

3468.  SHRI SANJAY RAUT: Will the Minister of POWER be pleased to state:

(a) whether Government is considering to issue orders to all State Electricity 
Boards (SEBs) for ensuring that there is no load shedding at the time of board examinations 
so that the students are not forced to take board examinations in darkness;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) to (c) Electricity being a concurrent subject, the supply and distribution of 
electricity to various consumers in a State and ensuring no load shedding at the time of 
Board examination comes under the purview of the respective State Government / State 
Power Utility. Government of India supplements the efforts of the State Governments 
by establishing Power Plants in the Central Sector and allocating power therefrom to the 
States / UTs to mitigate the shortage.

Shortage of coal at thermal power plants

3469. DR. K.P. RAMALINGAM:
 SHRI PARIMAL NATHWANI:
Will the Minister of POWER be pleased to state:

(a) whether nearly half of the thermal power plants in the country, including over 
20,000 MW capacity stations of NTPC, are reeling under coal shortage with stocks to last 
less than a week as on July 15, 2014;

(b) if so, the details thereof, State-wise and the reasons therefor;

(c) whether 46 coal-based generating stations out of 100 have reported fuel stock 
for less than seven days on the above date;

(d) whether NTPC is the worst sufferer as most of its electricity generating stations 
have stocks to last merely two days as on the above date; and

(e) the measures taken by Government to ensure sufficient supply of coal to these 
power plants?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) to (d) Yes, Sir. As on 15th July, 2014, out of the coal based power plants 
monitored on daily basis by Central Electricity Authority (CEA), 46 power plants had 
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reported coal stock less than seven days. The State-wise details of coal stock position as 
on 15th July, 2014 along with the reasons for coal stock less than a weak at these power 
plants including power plants of NTPC is given in the Statement (See below).

(e) In order to ensure adequate availability of coal, the following steps have 
already been initiated by the Government:

1. Concerted efforts by Coal India Limited to enhance production of domestic  
  coal beyond current year’s target.

2. Power Utilities have been advised to use imported coal wherever necessary.

3. The availability of coal is being regularly monitored by the Government.

Statement

State-wise details of coal stock position at Thermal Power Stations  
having coal stock less than 7 days (as on 15-July-2014)

Region/ Name of  Capacity Coal Stock in                   Reasons 
State Thermal Power  (MW) 000 Tonnes 
 Station  ‘ 

1            2 3 4   5

haryana

1. Indira Gandhi STPP 1500 39.93 CIL supply 58% of ACQ

punjab

2. Rajpura TPP 1400 1.69 SECL supply 91% of ACQ

3. GH TPS (Leh.Moh.) 920 72.82 Less receipt

Rajasthan

4. Kota TPS 1240 80.61 SECL supply 93% of ACQ

5. Suratgarh TPS 1500 82.61 SECL supply 83% of ACQ

uttar pradesh

6. Anpara TPS 1630 119.52 NCL supply 97% of ACQ/less import

7. Dadri (NCTPP) 1820 171.75 CIL supply 99% of ACQ / less import

8. Rihand STPS 3000 23.91 NCL supply 100% of ACQ / less import

9. Singrauli STPS 2000 63.77 NCL supply 86% of ACQ

10. Rosa TPP Ph-I 1200 66.83 CIL supply 72% of ACQ

11. Anpara C TPS 1200 3.14 NCL supply 98% of ACQ / less import
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1            2 3 4   5

chhattisgarh

12. DSPM TPS 500 19.06 SECL supply 88% of ACQ

13. Korba-II 440 18.5 SECL supply 96% of ACQ / less import

14. Korba STPS 2600 93.18 SECL supply 92% of ACQ

15. Sipat STPS 2980 49.41 SECL supply 79% of ACQ

Gujarat

16. Gandhi Nagar TPS 870 38.96 CIL supply 64% of ACQ

17. Ukai TPS 1350 70.66 Coal supply for Unit-5 yet to  

    Commence

18. Wanakbori TPS 1470 40.03 SECL supply 72% of ACQ

19. Sabarmati (C Station) 400 20.38 SECL supply 81% of ACQ

Madhya pradesh

20. Amarkantak Ext TPS 450 22.87 SECL supply 80% of ACQ

21. Sanjay Gandhi TPS 1340 51.54 SECL supply 79% of ACQ

22. Shree Singaji TPP 600 6.26 SECL supply 42% of ACQ

23. Vindhyachal STPS 4260 26.34 NCL supply 94% of ACQ / less import

24. Bina TPS 500 0 CIL supply 77% of ACQ

Maharashtra

25. Bhusawal TPS 1420 103.47 MCL supply 88% of ACQ

26. Khaparkheda TPS 1340 25.13 MCL supply 60% of ACQ

27. Parli TPS 1130 52.32 Less receipt - SCCL/MCL

28. Tirora TPS 2640 38.77 CIL supply 91% of ACQ

29. Emco Warora TPS 600 15.25 CIL supply 92% of ACQ

30. Mauda TPS 1000 49.94 CIL supply 75% of ACQ

andhra pradesh

31. Dr. N.Tata Rao TPS 1760 0.23 MCL supply 51% of ACQ
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1 2 3 4 5 

32. Rayalaseema TPS 1050 12.9 CIL supply 87% of ACQ

33. Simhadri 2000 64.44 MCL supply 72% of ACQ

telangana

34. Ramagundem STPS 2600 63.27 CIL supply 27% of ACQ

Karnataka

35. Raichur TPS 1720 68.68 Less receipt - SECL

tamil nadu

36. North Chennai TPS 1830 129.46 MCL supply 63% of ACQ

37. Vallur TPP 1500 88.04 MCL supply 56% of ACQ

bihar

38. Muzaffarpur TPS 220 1.36 High Plant Load Factor

jharkhand

39. Bokaro ‘B’ TPS 630 0 CIL supply 37% of ACQ

Odisha

40. Sterlite TPP 2400 52.82 MCL supply 89% of ACQ

41. Kamalanga TPS 1050 37.8 Less Receipt

West bengal

42. Mejia TPS 2340 86.25 Coal Sup. for U-8 yet to start

43. Bakreswar TPS 1050 109.91 CIL supply 72% of ACQ

44. Kolaghat TPS 1260 84.42 CIL supply 73% of ACQ

45. Sagardighi TPS 600 88.63 CIL supply 29% of ACQ

46. Santaldih TPS 980 21.9 Less receipt from Coal Block

ACQ = Annual Contracted Quantity
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power supply to haryana

†3470. SHRI MOTILAL VORA: Will the Minister of POWER be pleased to state:

(a) whether it is a fact that Haryana Government is using power purchased from 
other States, if so, the quantum of power being purchased from the other sources every 
year;

(b) whether it is also a fact that seven units of thermal power plant in Haryana had 
been closed down due to ‘no demand’;

(c) if so, the details thereof and the period for which these units have remained 
closed;

(d) whether Government, before making available power to the States, from other 
sources would scrutinize the quantum of power being generated from their own sources; 
and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) The Distribution Companies in Haryana are also using the power purchased 
from other States. The net energy imported by Haryana during the year 2013-14 is 94 
Million Unit (MU).

(b) and (c) The units of Thermal Power Plants in Haryana have not been closed 
down due to ‘no demand’. However, there have been outages due to low demand as per 
details are given in the Statement (See below).

(d) and (e) Yes, Sir. While allocating the unallocated power from Central Generating 
Stations, the Ministry of Power scrutinizes the overall availability of power in a State, 
including the power being generated from their own sources.

Statement

Outages of the units of Thermal Power Plants

Power Plant Unit No. Capacity (MW) Outage Date Restoration Date

Panipat TPS 1 110 21-Sep-13 09-Jun-14

   12-Jun-14 14-Jul-14

   17-Jul-14 -

Panipat TPS 2 110 31-Oct-13 09-Jun-14

†Original notice of the question was received in Hindi.
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Power Plant Unit No. Capacity (MW) Outage Date Restoration Date

   12-Jun-14 15-Jul-14

   17-Jul-14 -

Panipat TPS 3 110 14-Sep-13 16-Jun-14

   17-Jul-14 -

Panipat TPS 4 110 21-Sep-13 16-Jun-14

   22-Jun-14 15-Jul-14

   17-Jul-14 -

Panipat TPS 5 210 13-Jan-14 05-Jun-14

   12-Jun-14 09-Jul-14

   18-Jul-14 22-Jul-14

   24-Jul-14 -

Panipat TPS 6 210 31-Jan-14 21-Apr-14

   27-Apr-14 01-May-14

   02-May-14 22-May-14

   23-May-14 30-May-14

   30-May-14 06-Jun-14

   13-Jun-14 28-Jun-14

   03-Jul-14 10-Jul-14

   18-Jul-14 19-Jul-14

   26-Jul-14 -

Panipat TPS 7 250 28-Apr-14 01-May-14

   08-May-14 19-May-14

   23-May-14 27-May-14

   31-May-14 04-Jun-14

   26-Jul-14 02-Aug-14

Panipat TPS 8 250 02-May-14 21-May-14
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Power Plant Unit No. Capacity (MW) Outage Date Restoration Date

   25-May-14 28-May-14

   0l-Jun-14 04-Jun-14

   22-Jun-14 27-Jun-14

Mahatma Gandhi  1 660 10-Mar-14 20-May-14

   23-Jun-14 03-Jul-14

   17-Jul-14 26-Jul-14

construction of highways

†3471. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government would construct 850 kms. long new roads with budget of 
`37,000 crore allocated in the current financial year for construction of new highways;

(b) if so, the details thereof, State-wise; and

(c) the length of roads to be constructed in Uttar Pradesh during the current 
financial year and the total cost to be incurred thereon?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT 
AND HIGHWAYS (SHRI KRISHAN PAL): (a) to (c) About 6300 km. are targeted for 
construction under various schemes of the Ministry during 2014-15. Details of targets for 
construction including Uttar Pradesh are given in the Statement (See below). State-wise 
allocation is made for National Highways entrusted to State PWD’s in which ` 144 crore 
have been allocated for Uttar Pradesh.

Statement

Details of targets for construction during 2014-15

Sl. No. Name of State Target for construction in km.

State pWd’s

1. Andhra Pradesh 65.00

3. Assam 99.97

4. Bihar 256.00

5. Chandigarh 0.00

†Original notice of the question was received in Hindi.

TPS
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Sl. No. Name of State Target for construction in km.

6. Chhattisgarh 25.40

7. Gujarat 76.11

8. Haryana 25.00

9. Himachal Pradesh 100.00

10. Jammu and Kashmir 0.00

11. Jharkhand 27.50

12. Karnataka 128.38

13. Madhya Pradesh 106.85

14. Maharashtra 14.41

15. Manipur 15.85

16. Meghalaya 0.60

17. Mizoram 73.80

18. Nagaland 35.00

19. Odisha 173.00

20. Puducherry 11.00

21. Punjab 55.00

22. Rajasthan 59.00

23. Tamil Nadu 47.95

24. Uttar Pradesh 160.00

25. Uttarakhand 31.00

26. West Bengal 110.41

27. NHDP-IV (MORT&H) 865.00

28. BRO 153.44

29. NHAI 2000.77

30. SARDP-NE 600.00

31. LWE 1000.00

32. NHIIP 70.00
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Six-laning of ahmedabad-Vadodara national highways

†3472. SHRI LAL SINH VADODIA: Will the Minister of ROAD TRANSPORT 
AND HIGHWAYS be pleased to state:

(a) whether it is a fact that six-laning of Ahmedabad-Vadodara National Highway 
is underway;

(b) if so, the amount of funds which was proposed to be spent for this purpose and 
the amount of funds spent thereon during 2013 -14;

(c) the time-limit fixed for completion of this work; and

(d) the number of times the quality of works was tested by the quality control 
department during 2013-14?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) to (c) Yes, Sir. Six-laning of Ahemdabad-
Vadodra Section of NH-8 has been taken up on Design -Built-Finance-Operate-Transfer 
( DBFOT) mode under Phase-V of National Highways Development Project (NHDP). 
Total Project Cost (TPC) of the project is 2125.24 crore and ` 24.42 crore has been spent 
during 2013-14. Time limit for completion of the project is 36 months w.e.f January, 
2013.

(d) The project is implementing on DBFOT basis and the concessionaire of the 
project is responsible for quality of the work. The quality of work is also monitored by 
Independent Engineer (IE) as per norm specified in the concession agreement.

Road projects under epc Mode

3473.  DR. T.N. SEEMA: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether the National Highways Authority of India has urged Government to 
take up the road projects on Engineering, Procurement and Construction (EPC) mode in 
place of Public Private Partnership (PPP) mode;

(b) if so, the details thereof along with the reasons therefor;

(c) the details of road projects taken up by Government under EPC mode during the 
last three years and the current year; and

(d) the details of the projects which have missed their deadlines during the 
said period along with the reasons therefor and by when these projects are likely to be 
completed?
†Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT 
AND HIGHWAYS (SHRI KRISHAN PAL): (a) and (b) Considering the current market 
conditions, particularly with reference to the highway sector, focus of the Government 
is on implementation of highways through public funded Engineering, Procurement 
and Construction (EPC) mode. Once, the highways sector gathers momentum through 
execution of the EPC projects and current issues plaguing PPP mode are well-addressed, 
the focus on PPP mode including Build-Operate-Transfer (BOT) (Toll) would be restored 
in order to effectively take highways sector forward.

(c) and (d) Implementation of projects on EPC mode has been introduced by the 
Government in the year 2012. As such no highway project has been undertaken on EPC 
mode during the year 2011-12 and 2012-13. Since most of the projects have been taken 
up during the last year and during the current year and their construction period is more 
than 30 months, no project undertaken on EPC mode could be stated to have missed their 
deadlines. Details of highway projects awarded on EPC mode during the year 2013-14 
and 2014-15 are given in the Statement.

Statement

Details of Highway Projects being implemented under EPC Mode by Ministry  
of Road Transport & Highways through Agencies of State Government  

and National Highways Authority of India (NHAI)

Sl.  State Project Name NH  Total Total Month of 
No.   No. Length  project Award 
    (in km) cost  
     (`  in crore)

1     2            3 4 5 6 7

1. Rajasthan Jaisalmer - Barmer 15 131.410 482.27 April 2014

2. Rajasthan Jodhpur - Barmer section 112 85.610 264.72 April 2014 
  (Package-I)

3. Rajasthan Jodhpur - Barmer 112 74.100 206.12 April 2014 
  section (Package-II)

4. Rajasthan Bhilwara-Ladpura section 758 67.750 240.1 September 2013

5. Haryana Flyover at Bahalgarh 1 0.000 77.97 May 2014 
  and additional bridge near  
  Rasoi

6. Tamil Nadu Thirumayam - Manamadurai 226 77.720 401.11 April 2014 
  section
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1     2            3 4 5 6 7

7. Bihar Chhapra - Rewaghat - 102 73.080 415.71 June 2014 
  Muzaffarpur

8. Rajasthan Nimbi Jodha- 458 139.900 368.15 July 2013 
  Degana-Merta City

9. Rajasthan Padi - Dahod 113 85.580 279.14 January 2014

10.. Punjab Jalandhar - Amritsar 1 20.000 523.85 November 2013

11. Rajasthan Bheem to Parasoli 148D 33.000 100.29 April 2013 
  (Package-I)

12. Rajasthan Bheem to Parasoli 148D 36.267 113.8 April 2013 
  (Package-II)

13. Gujarat Vadodara-Surat 8 6.740 503.16 February 2014

14. Rajasthan Jhalawar-Rajasthan/ 12 62.160 177.32 April 2013 
  MP Border

15. Rajasthan Lambia-Jaitran-Raipur 458 52.800 158.04 April 2013

16. Rajasthan Raipur-Jassa Khera 458 32.360 149.34 April 2013

17. Uttarakhand/  Sitarganj-Bareily Section 74 74.460 301.04 October 2013 
 Uttar Pradesh

18. Haryana Bhatinda-Suratgarh  32-B 0.000 47.75 November 2013 
  (Rail Over Bridge) 

19. Rajasthan Gulabpur-Uniara 148D 214.000 523.87 November 2013

20. Rajasthan Karauli - Dholpur 11B 100.900 425.19 February 2014

21. Uttar Raebareli - Banda 232 133.280 351.34 February 2014 
 Pradesh

22. Uttar Tanda -Raebareli 232 155.90 495.78 February 2014 
 Pradesh

23. Uttar Barabanki-Jarwal 28C 43.000 358.47 March 2014 
 Pradesh

24. Uttar Jarwal-Bahraich 28C 50.000 337.58 April 2014 
 Pradesh

25. Uttar Bahraich bypass-Rupaidha 28C 51.000 437.92 March 2014 
 Pradesh

26. Uttar Sonouli-Gorakhpur 29E 83.000 569.34 May 2014 
 Pradesh
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1     2            3 4 5 6 7

27. Karnataka Chitradurga-Shimoga 13 102.600 471.16 May 2014

28. Karnataka Kollegal-Kerala Border 212 129.400 585.78 May 2014

29. Maharashtra Malshej Ghat-Ani Ghat 222 60.570 292.98 March 2014

30. Maharashtra Ani Ghat-Ahmednagar 222 49.430 220.72 March 2014 
  bypass

31. Maharashtra Kharawandi Kasar-Junction 211 &  53.000 260.39 March 2014 
   222 

32. Maharashtra Junction-Tadborgaon 211 &  100.000 446.77 March 2014 
   222

33. Andhra Mah/AP Border (Kalyan)- 222 53.330 244.08 February 2014 
 Pradesh  Nirmal 

34. Andhra Tannamcherla-Jamandlapally 365 48.400 177.18 February 2014 
 Pradesh

35. Andhra Mangalwarpet-Mallampalli 365 33.000 158.65 February 2014 
 Pradesh

36. Andhra Nakrekal-Nagarjunsagar Dam 565 85.570 270.00 February 2014 
 Pradesh

37. Andhra Nagarjunssagar Dam- 565 47.020 195.45 April 2014 
 Pradesh Devullapalli 

38. Andhra Devullapalli-Markapur 565 43.380 170.21 April 2014 
 Pradesh

39. Andhra Markapuram-Veggampalle 565 95.000 417.61 May 2014 
 Pradesh

40. Andhra Veggampalle-Dornala 565 67.330 258.99 May 2014 
 Pradesh

41. Andhra Penchalakonda-Erpedu 565 83.580 361.30 February 2014 
 Pradesh

42. Andhra Hyderabad-Dindi 765 85.800 340.00 February 2014 
 Pradesh

43. Odisha Kanaktora-Jharsuguda 200 68.000 319.80 May 2014
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construction of cemented roads

†3474. SHRI PRABHAT JHA: 
   SHRI VIJAY GOEL: 
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that the construction cost and maintenance expenses of 
cemented roads is less than that of tar roads;

(b) if so, the details thereof;

(c) whether Government is contemplating to prioritize the construction of cement 
roads instead of tar roads in future; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) and (b) This Ministry is primarily responsible 
for the construction and maintenance of National Highways. These days bitumen is used 
in construction of roads instead of tar. The initial cost of construction of cement concrete 
pavement on National Highways is generally more than the bituminous pavement 
depending upon the availability of base items in different regions of the country. 
However, the maintenance expenses of the cement concrete pavement are less than the 
bituminous pavement as it maintains a hard durable surface throughout its design life due 
to which the routine repairs are not generally required. Apart from routine maintenance, 
the cement concrete pavement does not require renewal at frequent intervals as compared 
to bituminous pavement.

(c) and (d) It has been decided in the Ministry that the type of pavement to be 
adopted for National Highways projects should be determined on the basis of durability 
and life cycle cost. Considering the issues related to environment, longer service life, fuel 
consumption, resistance to extreme weather conditions, saving of natural resources and 
maintenance etc. the concrete pavement could be the default mode of construction on 
National Highways.

new national highways in Vidarbha

3475. SHRI AVINASH PANDE: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether Government is planning the construction of any new National 
Highways in the Vidarbha region of Maharashtra; and

†Original notice of the question was received in Hindi.
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) and (b) The details of new National Highways 
declared by Government of India in Vidarbha region of Maharashtra State areas given 
below:

Sl. No. Date of Notification NH No. Length in Vidarbha region

1. 22.3.2014 NH-161 92 Km.

2. 22.3.2014 NH-361 236 Km.

3. 22.3.2014 NH-363 7 Km.

4. 21.3.2014 NH-753 48 Km.

5. 21.3.2014 NH-753A 116 Km.

6. 21.3.2014 NH-930 250 Km.

condition of Moradabad-corbett national park highway

3476.  DR. CHANDAN MITRA: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether Government is aware that the Highway (SH45) from Moradabad to 
Corbett National Park via Bazpur is in a very bad shape due to large number of huge pot 
holes causing innumerable difficulties to the commuters especially the tourists visiting 
the Corbett National Park;

(b) if so, the reasons for indifferent attitude of Government in proper upkeep of 
this important highway; and

(c) the immediate steps taken by Government for repair and regular maintenance 
of this important highway?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) to (c) This Ministry is primarily responsible for 
the development and maintenance of National Highways in the country. Accordingly the 
development and maintenance of the State Highway No. 45 from Moradabad to Corbett 
National Park via Bazpur rests with the concerned State Governments.

circular road between north-eastern States

3477.  SHRI PANKAJ BORA: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether Government proposes to set up circular road within the six North-
Eastern States;
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(b) if so, the details thereof; and

(c) the present status of eight national highways of the North-Eastern Region?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) No, Sir.

(b) and (c) Does not arise.

Replacement of Motor Vehicles act

3478. DR. K.P. RAMALINGAM: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether Government is considering to replace the antiquated Motor Vehicles 
Act with a fresh legislation due to ineffectiveness of the old law;

(b) if so, the details thereof;

(c) whether Government is considering to adopt the UK’s road safety legislation 
which is considered one of the best in the world in the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT 
AND HIGHWAYS (SHRI KRISHAN PAL): (a) and (b) Ministry of Road Transport 
and Highways is working on a proposal to replace the “Motor Vehicles Act, 1988” with 
a new Act which will inter alia facilitate technological intervention and information 
technology based systems to ensure efficient and safe transport systems in the country. 
State Governments/Union Territory Administrations have been requested to send their 
view on the new legislation.

(c) and (d) The best practices in leading countries of the world is being taken into 
account while drafting the new Act.

collection of toll

3479. PROF. M.V. RAJEEV GOWDA: Will the Minister of ROAD TRANSPORT 
AND HIGHWAYS be pleased to state:

(a) the details of the toll collection during the last three years, State-wise including 
Karnataka;

(b) the proposed budgeted collection of revenue from tolls in the budget of  
2014-15; and
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(c) the details of projects, in PPP models that are operating toll booths, which 
have been able to secure windfall gains/profits indicating the companies operating them 
and on which National Highways?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) The details of the toll collection State-wise 
during the last three years is given in the Statement-I and II (See below).

(b) Collection from public funded toll plazas and revenue sharing from BOT 
(Toll) projects, under NHAI is projected as ` 6500 crores in 2014-15.

(c) Not applicable.

Statement-I

State-wise collection of toll last three years (States, where toll  
collection is going on)

 (` in lacs)

State  Public funded   BOT  Total  Revenue (PF + BOT)

 2011-12 2012-13 2013-14 2011-12 2012-13 2013-14 2011-12 2012-13 2013-14

1 2 3 4 5 6 7 8 9 10

Andhra Pradesh 50425 52380 59373 39923 63492 89087 90348 115872 148460

Bihar 4747 5880 13285 6680 13142 13739 11426 19022 27024

Chhattisgarh 0 0 0 3301 3622 3886 3301 3622 3886

Gujarat 15320 20785 27064 83876 89386 93073 99196 110171 120137

Haryana 2658 1461 0 41602 44105 49709 44261 45565 49709

Jammu and 0 306 2451 0 0 0 0 306 2451 

Kashmir

Jharkhand 4391 6893 11160 0 0 0 4391 6893 11160

Karnataka 9715 11887 17669 31366 54694 68902 41081 66580 86571

Maharashtra 1009 1710 2019 83215 117138 144001 84224 118848 146020

Madhya Prdesh 3443 6099 11227 19614 24119 22517 23057 30217 33744

Odisha 7046 6721 13433 3919 9461 9544 10964 16182 22977

Punjab 295 174 357 21502 26435 30115 21797 26609 30473

Rajasthan 28986 31851 46251 73594 86050 84052 102580 117901 130303
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1 2 3 4 5 6 7 8 9 10

Tamil Nadu 25152 31084 37225 78083 100054 117440 103235 131139 154665

Uttar Pradesh 28647 49735 76119 9472 20295 32487 38119 70030 108606

Uttarakhand 0 98 0 0 0 0 0 98 0

West Bengal 16380 10982 21785 7512 24650 31388 23892 35632 53173

Kerala 0 0 351 1457 7534 9024 1457 7534 9376

ToTal 198212 238046 339771 505117 684176 798965 703329 922222 1138736

Statement-II

The statement indication toll collection for Permanent Bridge Fee  
Fund on National Highways during the year 2011-12 to 2013-14

 (` in lacs)

Sl. No. Name of the State Toll collection  Toll collection Toll collection 
  during  during  during 
  2011-2012 2012-2013 2013-14

1 2 3 4 5

1. Andhra Pradesh 94.39 0.00 0.00

2. Assam 376.91 464.89 524.24

3. Bihar 886.92 929.84 0.00

4. Chhattisgarh 618.24 582.75 519.25

5. Goa 0.00 0.00 0.00

6. Gujarat 243.86 166.82 22.87

7. Haryana 0.00 0.00 0.00

8. Himachal Pradesh 17.51 45.89 28.63

9. Karnataka 484.62 488.67 436.65

10. Kerala 794.92 605.88 850.29

11. Maharashtra 899.85 614.08 767.92

12. Madhya Pradesh 62.76 60.74 43.11

13. Meghalaya 0.00 0.00 0.00

14. Manipur 4.05 0.00 0.00
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1 2 3 4 5

15. Odisha 251.60 67.84 67.84

16. Punjab 0.00 0.00 0.00

17. Rajasthan 787.47 392.94 21.63

18. Tamilnadu 72.57 24.57 20.44

19. Uttar Pradesh 1087.89 1157.44 1243.92

20. Uttarakhand 338.06 370.05 382.97

 ToTal 7021.62 5972.40 4929.76

highway projets in jammu and Kashmir

3480.  SHRI G.N. RATANPURI: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) the physical and financial progress of four-laning of Jammu-Srinagar National 
Highway and Z. Morh and Zojilla tunnel on Srinagar-Leh Highway;

(b) the details of bridges and tunnels constructed, under construction and yet to 
be constructed on this highway along with projected cost and expenditure made on each 
one; and

(c) the reasons for delay in all these projects?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT 
AND HIGHWAYS (SHRI KRISHAN PAL): (a) The physical and financial progress of 
four-laning works in Jammu-Srinagar section of National Highway No -1A (old) are as 
under:

Sl. No. Contract Package Physical  Financial 
  progress (%) Progress  
   (%)

1 Four laning from Jammu to Udhampur 91.11 89.00

2 Four laning from Chenani to Nashri 62.69 70.46

3 Four laning from Banihal to Srinagar (except Tunnel  30.00 28.48 
 portion i.e. 189.35 to 204.60) 

4 Four laning from Banihal to Qazigund 28.24 41.79 
 (Tunnel portion)
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Z-Morh Tunnel on Srinagar-Leh section of National Highway No -1A (old): Physical 
progress is Nil. However contract for Construction of Z-Morh tunnel has been awarded 
to the concessionaire.

Zozila Tunnel on Srinagar-Leh section of National Highway No -1A (old): Physical 
progress is Nil. However prequalification process of bidders is completed.

(b) and (c) The details are being collected from field.

conversion of highways into six-lane

3481.  DR. R. LAKSHMANAN: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) the details of the six-lane highways existing and how many of them are in 
Tamil Nadu;

(b) the details of highways which are to be converted into six-lane during the 
Twelfth Five Year Plan; and

(c) the details of funds allocated to these projects?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) to (c) The Government has approved six-
laning of 6,500 km of National Highways (NHs) comprising entire Golden Quadrilateral 
of about 5,700 km and other 800 km identified high density NH corridor under Phase-V 
of National Highways Development Project (NHDP) in October, 2006. As on May, 2014, 
6-laning has been completed in 1,999 km and out of this 221.6 km is in Tamil Nadu. 
During 2014-15, ` 15,013.81 crore has been allocated under budgetary grant to National 
Highways Authority of India (NHAI) for NHDP which inter alia includes 6-laning of 
NHs under Phase-V of NHDP. Apart from this, targeted market borrowing under Internal 
& Extra Budgetary Resources (IEBR) is ` 9,000 crore during 2014-15.

frontal barrier crash for safety of cars

3482.  SHRI DEVENDER GOUD T.: Will the Minister of ROAD TRANSPORT 
AND HIGHWAYS be pleased to state:

(a) the details of frontal barriers crash prescribed by the UN’s Decade of Action 
for Road Safety;

(b) whether it is a fact that it has become an international norm for safety of 
cars;
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(c) if so, the details of reasons that India has not made this important standard 
applicable on Indian cars;

(d) whether in the absence of this important requirement, the danger of 
lifethreatening injuries become more and more possible; and

(e) if so, the steps the Ministry is planning to take to make the UN’s requirement 
mandatory in all Indian cars?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT 
AND HIGHWAYS (SHRI KRISHAN PAL): (a) to (e) Global Plan for the Decade for 
Road Safety 2011-2020, developed by UN Road Safety Collaboration, encourages 
implementation of new car assessment programmes in all regions of the world in order to 
increase the availability of consumer information about the safety performance of motor 
vehicles. In India, the steering impact requirement as per IS:11939:1996 was notified for 
the vehicles specified therein, as amended from time to time, vide Notification S.O. 1365 
(E), dated 13.12.2004. Further, a committee has been set up under the chairmanship of 
Joint Secretary(Transport) with the following terms of reference:

(i) The testing requirement/test protocols and rating system for the Programme  
  keeping in view of the international experience and the national conditions.

(ii) Mechanism and methodology for selection of vehicles for assessment.

(iii) Permanent administrative set up required for implementation and monitoring  
  of the programme.

(iv) Assessment of fund requirement for the implementation of the programme  
  and mechanism therefor.

(v) Identification and accreditation of test facilities for conducting the required  
  tests.

(vi) To recommend time schedules for:

 (1) Launch of INCAP; and

 (2) Implementation of INCAP in consultation with the automobile industry  
   on:

  (a) voluntary basis;

  (b) mandatory basis.
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Speed breakers on highways

3483.  DR. T.N. SEEMA: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether Government is aware that high speed of vehicles plying on highways 
in city limits is the reason for many accidents and deaths on the roads;

(b) if so, the details thereof and the remedial action taken thereon;

(c) whether absence of speed breakers has been one of the foremost reasons for 
these accidents;

(d) if so, the details thereof and if not, the reasons therefor;

(e) the norms laid down by the Indian Road Congress for construction of speed 
breakers on highways in city limits; and

(f) the steps taken by Government for provision of speed breakers for control of 
vehicular speeds on highways within city limits?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) to (d) Road accidents are caused due to the 
complex interaction of a number of factors including over speeding. These include driver’s 
fault, mechanical defects in the vehicles, fault of pedestrians, bad road, bad weather, 
increase in vehicular population, increase in population, heterogeneous traffic etc. It 
may not be possible to pin point any one reason for road accidents. There were 223902 
road accidents during 2012 due to exceeding lawful speed on all road including National 
Highways. The Ministry has taken the following steps to minimize road accidents on the 
National Highways:-

 (i) The Government has formulated a National Road Safety Policy. This Policy 
outlines various policy measures such as promoting awareness, establishing 
road safety information data base, encouraging safer road infrastructure 
including application of intelligent transport, enforcement of safety laws etc.

 (ii) The Ministry has adopted a multi pronged strategy to address the issue of road 
safety based on four E’s of Road Safety viz. (i) Education (ii) Enforcement 
(iii) Engineering (roads as well as vehicles) and (iv) Emergency care.

 (iii) During the design of National Highways, due care is given for provision of 
service road, Pedestrian Under Pass (PUP), Vehicle Under Pass (VUP), Foot 
Over Bridge (FOB), flyover to avoid accidents for road users. Engineering 
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measures such as appropriate road geometry, alignment and sight distances 
are adopted in the design of new and in improving existing highways. Further, 
road signages, road marking, delineators etc., as per requirement, are also 
being provided on National Highways.

 (iv) Road Safety Audit of selected stretches of National Highways/ Expressways.

 (v) The 192 National Highway Administrators notified under National Highways 
(Land & Traffic) Act 2002 have been designated as nodal officers for 
road safety for monitoring road safety measures on the NHs under their 
jurisdiction which would inter alia include monitoring of deployed resources 
such as ambulances, cranes, maintaining data base on road accidents within 
their jurisdiction, treatment of black spots and training of first responders on 
trauma care on NHs etc.

(e) The broad justification for the use of speed breakers under difference 
circumstances, design of speed breakers, placement and specification for speed breakers 
etc. are in the guidelines of Indian Road Congress (IRC) publication namely Tentative 
Guidelines on the Provision of Speed Breakers for control of Vehicular Speeds on 
Minor Roads - IRC:99-1988. Some of the important clauses are given in the Statement  
(See below).

(f) As per Ministry’s policy, speed breakers are not permitted on National 
Highways. However, the Government has been identifying the accident prone spots on 
National Highways and taking remedial measures such installation of caution boards, 
rumble strips, etc.

Statement

Various Clauses of Tentative Guidelines on the provision of speed breakers for control 
of vehicular speeds on minor roads” IRC:99-1988 published by Indian Road congress

 Clause 2.2: A number of engineering measures are available to control vehicular 
speed. Some of these are posting of mandatory speed limit, signs, use of flashing 
beacons to alerts drivers. Road of various types, etc.

 Clause 2.3: Yet, There may be cases particularly on secondary/ tertiary road and on 
residential streets in urban areas, where certain physical constrains may become 
necessary for effecting control on vehicular speeds. In this regard, three types of 
devices, namely, speed breakers rumble strips and width restriction have been uses 
successfully.
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 Clause 4.1: Use of speed breakers is justified primarily under the following three 
circumstance:

 1. T-intersection of minor road with rural trunk highways, characterized low 
traffic volumes on the minor roads but very high average operating speed 
sand poor sight distances. Such locations have a high record of fatal accidents 
and as such a speed breaker on the minor road is recommended;

 2. Intersections of minor roads with major roads, and mid-block sections in 
urban areas where it is desirable to bring down the speeds; and

 3. Selected local streets in residential areas school, college or university 
campuses, hospital, etc. Also in areas where traffic is observed to travel faster 
than be regulated or safe speed in the area.

Clause 4.2:  Other places where these may be used include:

 1. Any situation where there is a consistent record of accidents primarily 
attributed to the speed of vehicles e.g. when hazardous sections follow a long 
tangent approach;

 2. Approaches to temporary diversions;

 3. Approaches to weak or narrow bridges and culverts requiring speed restriction 
for safety;

 4. One the minor arms of uncontrolled junctions and at railway level crossings;

 5. Sharp curves with poor sight distance; and

 6. Places of ribbon development, where road passes through built-up areas 
and vehicles travelling at high speeds are a source of imminent danger to 
pedestrians.

construction of nh 200 and nh 43

†3484. DR. BHUSHAN LAL JANGDE: Will the Minister of ROAD TRANSPORT 
AND HIGHWAYS be pleased to state:

(a) whether the tender for construction of Raipur-Bilaspur (NH200) and Raipur-
Dhamtari (NH43) has been approved;

(b) the reasons for stalling the construction work of Raipur-Bilaspur highway;

(c) whether Government would issue directions for construction of four-lane road 
on abovesaid routes without further delay; and

†Original notice of the question was received in Hindi.
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(d) whether the Central Government would approve conversion of four-lane 
Raipur-Durg (NH6) into six-lane as this road has become highly congested and converting 
it into six-lane has become inevitable?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) to (c) The project of 4/6 laning of Raipur - 
Bilaspur section was awarded to M/s.lVRCL Raipur-Bilaspur Tollways Limited (the 
concessionaire) on BOT basis. However, due to non-achievement of financial closure by 
the concessionaire, concession agreement was terminated. Now, the project is at PPPAC 
appraisal stage.

The project of Raipur-Dhamtari section of NH-43 is at DPR stage.

(d) Four laning of Raipur-Durg section of NH-6 was completed on BOT basis 
and the concession period for the project expires on 02.03.2015. Six laning of the above 
section will depend on the traffic intensity, availability of funds and inter-se priority of the 
project.

new app and portal for help of travellers

3485.  DR. T. SUBBARAMI REDDY: Will the Minister of ROAD TRANSPORT 
AND HIGHWAYS be pleased to state:

(a) whether there is any proposal to launch new app and portal that would help 
travellers navigate through highways very fast and without hindrance;

(b) if so, the details thereof;

(c) whether it would help navigate State Highways and other roads;

(d) whether other useful information like rates at each toll plaza, nearby hospitals, 
eateries, etc. would be made available in the portal; and

(e) if so, by when it would be launched?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) Yes, Sir.

(b) A web portal on Toll Information System (TIS) has been developed to empower 
road users about his right, details of user fee and toll plazas on National Highways.

(c) No, Sir.

(d) Yes, Sir.

(e) Trail version can be seen at www.nhtis.org.
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construction of bridge by bRO

3486. PROF. SAIF-UD-DIN SOZ: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether the Border Roads Organisation (BRO) has not been able to construct 
and complete a bridge on Highway at Sopore in Jammu and Kashmir in nearly ten 
years;

(b) whether the person responsible for dereliction of duty would be identified and 
punished; and

(c) what is new schedule within which the same bridge would be completed?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) to (c) The contract for construction of 216 m 
bridge over river Jhelam on Sopore bypass was awarded to M/s Mirsons Construction Pvt. 
Ltd. by Border Roads Organisation (BRO) in March, 2004 with target date of completion 
by March, 2008. Due to law and order/ security problems in Kashmir Valley, particularly 
in Sopore town coupled with unfavourable working seasons as well as poor performance 
of the contractor, there is a delay in construction of the bridge. However, after constant 
pursuance by BRO, the contractor has accelerated the progress of work at site. At present, 
90% of the work has been completed. Show cause notices and warnings have been issued 
to the contractor by BRO from time to time as per conditions stipulated in the contract. 
Further, department has taken a serious note on the slow performance of the contractor 
and further award of tenders/ contracts to the firm has been stopped. The efforts are on 
with revised schedule to complete the bridge by March, 2015 if law & order conditions in 
Sopore town remain favourable for working at bridge site.

bypasses on nhs in Kerala

3487.  SHRI K.N. BALAGOPAL: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether Government has noticed the necessity and demand for making 
bypasses along National Highways (NHs) near major cities in Kerala;

(b) if so, the details of proposals pending relating thereto; and

(c) whether any planning has been done to complete the works and if so, the 
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) to (c) To remove traffic congestion, construction 
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of NH bypasses to five major cities namely Calicut, Kochi, Alappuzha, Kollam and 
Thiruvananthapuram in Kerala have been taken up. The work of Cochin bypass is already 
completed, the balance work in 5km length of Calicut bypass is in progress and the  
works on Alappuzha, Kollam and Thiruvananthapuram bypasses are in tender stage. The 
bypass works are planned to be completed in 30 months time period from the date of 
awards.

tanakpur-pithoragarh national highway

†3488. SHRI MAHENDRA SINGH MAHRA: Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Tanakpur-Pithoragarh road located in Uttarakhand has been declared 
as a National Highway;

(b) if so, the name of the agency responsible for maintenance and construction 
work of the road;

(c) whether the Minister is aware of the fact that the above said road is not being 
maintained properly and the work is lacking in quality also; and

(d) whether the Minister would consider to hand over the maintenance and 
construction work of this road to some other agency in place of the present agency?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) Yes, Sir.

(b) Border Roads Organization (BRO) is the implementing agency of this Ministry 
for development and maintenance of Tanakpur-Pithoragarh section of National Highway 
No.-125 in Uttarakhand.

(c) Due to cloudburst, heavy rains and its location in hilly terrain with slide prone 
stretches, this road gets frequently damaged. BRO is making all out efforts to maintain 
this road in trafficable condition with the shortest possible period of time

(d) To ensure that BRO may concentrate for development and maintenance of high 
altitude with strategic importance roads in border areas, it has been planned to transfer the 
Tanakpur-Pithoragarh section of NH-125 to Uttarakhand PWD w.e.f. 1st April 2015.

Six-laning of national highways

3489.  DR. V. MAITREYAN: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether Government has allocated and disbursed funds for the six-laning of 
National Highways in the country during the last three years;
†Original notice of the question was received in Hindi.
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(b) if so, the details thereof and the amount spent therein during the above -period, 
NH-wise;

(c) the effective measures taken by Government to create six-lane NHs and for 
the connectivity of major cities in the country; and

(d) the quantum of six-laning of NHs done in Tamil Nadu, so far, and the work 
still to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) to (d) The Government has approved six-
laning of 6,500 km of NHs comprising entire Golden Quadrilateral of about 5,700 km and 
other 800 km identified high density NH corridor under Phase-V of National Highways 
Development Project (NHDP) in October, 2006. As on May, 2014, 6-laning has been 
completed in 1,999 km and out of this 221.6 km is in Tamil Nadu.

Funds for development of National Highways are not made NH-wise rather it is 
either made State-wise or agency-wise. During the last three years, ` 63,850.34 crore has 
been allocated to National Highways Authority of India (NHAI) for implementation of 
NHDP including 6-laning of NHs under Phase-V of NHDP and out of this ` 51,631.47 
crore has been spent.

Relief to West bengal for road accidents

3490.  SHRI VIVEK GUPTA: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether Government has provided any relief to West Bengal to cope with and 
curb the number of road accidents and victims thereof;

(b) if so, the details thereof, scheme-wise and the number of such victims during 
the last three years and the steps taken to reduce these numbers;

(c) whether Government has any new plans with regard to road safety and 
preventing road accidents in the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT 
AND HIGHWAYS (SHRI KRISHAN PAL): (a) and (b) Ministry of Road Transport and 
Highways has set up a Driving Training Institute (DTI) at Jessore Road, West Bengal to 
impart driving training, both theoretical and practical to the existing and aspiring drivers 
under the scheme of setting up of Driving Training Institute. MoRTH has also provided 
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4 number of hill cranes, 7 number of 10 ton cranes and 17 number of ambulances to the 
State of West Bengal for relief and rescue measures in the aftermath of accidents by way 
of evacuating road accident victims to nearest medical aid centre and for clearing the 
accident site under the scheme of National Highway Accident Relief Service Scheme 
(NHARSS). As per the publication the “Road Accidents in India 2012, the details of 
number of road accidents and number of persons killed during 2010 to 2012 in West 
Bengal are as under:-

Year No. of road accidents No. of persons killed

2010 14,888 5,680

2011 14,945 5,664

2012 12,290 5,397

The Government has also taken the following steps to minimize road accidents in 
the country:-

 (i) The Government has formulated a National Road Safety Policy. This Policy 
outlines various policy measures such as promoting awareness, establishing 
road safety information data base, encouraging safer road infrastructure 
including application of intelligent transport, enforcement of safety laws etc.

 (ii) The Government has constituted National Road Safety Council as the apex 
body to take policy decisions in matters of road safety. The Ministry has 
requested all States/UTs for setting up of State Road Safety Council and 
District Road Safety Committees.

 (iii) The Ministry has advised to the States to adopt a multi pronged strategy to 
address the issue of road safety based on four E’s of Road Safety viz. (i) 
Education (ii) Enforcement (iii) Engineering (roads as well as vehicles) and 
(iv) Emergency care.

 (iv) Road safety has been made an integral part of road design at the planning 
stage.

 (v) Road Safety Audit of selected stretches of National Highways/Expressways.

 (vi) Establishment of driving training institutes.

 (vii) Tightening of safety standards of vehicles like helmets, seat belts, power-
steering, rear view mirror.

 (viii) Publicity campaigns on road safety awareness.



[RAJYA SABHA]256 Written Answers to  Unstarred Questions

(c) and (d) The Government is in the process of drafting a new Motor Vehicle Act in 
place of the existing Motor Vehicle Act, 1988, covering all issues related to motor vehicle 
and road safety.

four-laning of yamuna nagar-panchkula highway

3491.  DR. CHANDAN MITRA: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether the private concessionaire has pulled out of the four-laning project of 
the Yamuna Nagar-Panchkula Highway (NH-73);

(b) if so, the details thereof along with the reasons for inordinate delay in getting 
all mandatory clearances for the project; and

(c) the fresh steps taken by Government for execution of the project in a time 
bound manner in order to avoid further escalation of the construction cost?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) to (c) The four-laning project of Yamuna 
Nagar-Panchkula section of NH-73 (Old) awarded to the private Concessionnaire on 
Built Operate and Transfer (BOT) - Toll has been foreclosed by the National Highways 
Authority of India (NHAI). The Concessionnaire M/s. Yamunanagar Panchkula Highway 
Private Ltd. had requested to foreclose the project because the clearance for wild life 
sanctuary from National Board for Wild Life (NBWL) was not given for commencement 
of work by the Concessionnaire on ground. NHAI has already initiated the process for 
taking up the four-laning of this project under EPC (Engineering, Procurement and 
Construction) mode except the stretches passing through wild life sanctuary.

Setting up of national highways construction company

3492.  DR. CHANDAN MITRA: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether Government proposes to set up a National Highways Construction 
Company;

(b) if so, the details thereof along with its terms of reference, aims and objectives; 
and

(c) the steps taken by Government to speed up road construction projects and also 
ensure that the agencies carry out work swiftly without sitting on funds?
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT 

AND HIGHWAYS (SHRI KRISHAN PAL): (a) and (b) A new company namely 

National Highways and Infrastructure Development Corporation Ltd. has recently been 

incorporated for fostering regional connectivity exclusively dedicated for implementation 

of highway projects in parts of the country which share international boundaries with 

neighbouring countries on a sustainable basis.

(c) Ministry of Road Transport and Highways and National Highways Authority 
of India (NHAI) have taken a number of steps for speedy completion of National 
Highway (NH) projects including streamlining of the process of land acquisition and 
other statutory clearances, harmonious substitution of Concessionaire, re-schedulement 
of Premium quoted by concessionaires, securitisation of road sector loans, introduction 
of revamped dispute resolution mechanism and close coordination with other Ministries 
etc.

construction of roads in border areas

3493.  SHRI PANKAJ BORA: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether Army has approached the Ministry for speeding up the construction 
of a road network along the northern and north-eastern parts of the country;

(b) if so, the reasons for delay in developing road infrastructure in the border 
areas;

(c) whether Government has prepared a plan to fast track the road network in 
these areas to safeguard our security interests; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) No, Sir.

(b) Does not arise.

(c) and (d) This Ministry is primarily responsible for development and maintenance 
of National Highways (NHs) and there is no specific programme of this Ministry for 
development of road infrastructure along the international border of the country. However, 
in order to fast-track development of NH network in the border areas a company, namely, 

National Highways and Infrastructure Development Corporation Limited (NHIDCL) has 

been created.
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High	traffic	Density	corridors in Gujarat and jharkhand

3494.  SHRI PARIMAL NATHWANI: Will the Minister of ROAD TRANSPORT 
AND HIGHWAYS be pleased to state:

(a) the length of roads passing through Jharkhand and Gujarat under different 
NHDP phases along with those planned, completed, work in progress and stalled/
abandoned;

(b) whether any priority has been given for completion of work pertaining to high 
traffic density corridors in those States;

(c) if so, the details thereof and how these have been contemplated to complete 
early; and

(d) whether any special provision has been made for construction of highways 
passing through naxal affected areas?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) The details of roads passing through Jharkhand 
and Gujarat under different NHDP phases are given in the Statement (See below).

(b) and (c) The Government has recently taken a number of initiatives to expedite 
continuity of works which includes complete all pre-construction approvals prior to 
award of a project; streamlining the process of grant of Environment Clearances by the 
Ministry of Environment and Forests; facilitating exit to equity investors to unlock growth 
capital for utilisation in future projects, policy for rationalization of premium quoted by 
concessionaires in respect of Highways Projects’ wherein re-scheduling of premium has 
been permitted for all projects that are “stressed”.

(d) Yes, Sir. Government in February, 2009 has approved a Road Requirement 
Plan (RRP-1) for improvement of road connectivity in Left Wing Extremism (LWE) 
affected areas.

Statement

The details of road passing through Jharkhand and Gujarat under NHDP

State NHDP Phases                               Length in km.

  Completed Work in Planned Stalled/  
   progress  Abandoned

1 2 3 4 5 6

Jharkhand I. 192.25 - - -

 II. - - - -
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1 2 3 4 5 6

 III. 73.50 204.00 71.00 -

 IV. - - 182.67 -

 V. - - - -

 VI - - - -

 VII. - - 42.85 -

Gujarat I. 602.00 - - -

 II. 637.50 - - -

 III. 443.70 89.00 - -

 IV. - - 470.00 -

 V. 467.00 81.20 361.00 -

 VI. - - 261.10 -

 VII. - - 260.00 -

defect liability period for road projects

3495.  DR. T. N. SEEMA: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether Government has any plans to increase defect liability period for road 
projects upto five years;

(b) if so, the details thereof along with the present defect liability period for road 
projects including projects taken up on Engineering, Procurement and Construction 
(EPC) mode;

(c) whether the proposed move is expected to ensure better quality of roads to be 
constructed under EPC mode; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT 
AND HIGHWAYS (SHRI KRISHAN PAL): (a) and (b) This Ministry is responsible for 
development and maintenance of National Highways (NH) across the country. For all NH 
projects under Engineering Procurement and Construction (EPC) mode of contract, the 
Defects Liability Period (DLP) has been revised on 15.01.2014 to four years uniformly 
for road and Bridge works from the earlier DLP of two years for road works and five 
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years for bridge works. DLP for the NH projects under item rate of contract is one to three 
years. Government has no further plan to increase the DLP.

(c) and (d) Yes, Sir. It is expected that the enhanced DLP for NH projects which is 
commensurate with maintenance responsibility by the contractor, will ensure reliability 
of design and quality of construction by the contractor under EPC mode of contract.

houses under iay in Odisha

3496.  SHRI A.V. SWAMY: Will the Minister of RURAL DEVELOPMENT be 
pleased to state:

(a) whether Government is considering to sanction 47,008 more houses under the 
Indira Awas Yojana (IAY) for the Forest Rights Act beneficiaries and vulnerable tribal 
groups in Odisha during 2014-15;

(b) if so, by when they would be sanctioned; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) to (c) At present there is no such proposal under 
consideration in the Ministry. However, the Empowered Committee of the Ministry has 
sanctioned 46519 houses to the State of Odisha for the rural BPL families affected by 
Cyclone (Phailin) in 2014-15.

The Ministry had, however, received a proposal for Forest Rights Act beneficiaries 
and vulnerable tribal groups in Odisha in the year 2013-14 for sanction of 90,891 
houses. The Empowered Committee had sanctioned 43,703 houses, as there was limited 
availability of funds.

impact of poverty alleviation programmes

3497.  SHRI C. M. RAMESH: Will the Minister of RURAL DEVELOPMENT be 
pleased to state:

(a) whether poverty alleviation programmes have been successful in reducing the 
poverty in the country, particularly in Andhra Pradesh;

(b) whether Government has undertaken any independent study to assess the 
impact of poverty alleviation programmes like National Rural Livelihood Mission 
(NRLM) in mitigating the distress of the rural poor;

(c) if so, the details thereof; and



[11 August, 2014] 261Written Answers to  Unstarred Questions

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) Yes, Sir. The Ministry of Rural Development is 
implementing two poverty alleviation programmes, namely, Mahatma Gandhi National 
Rural Employment Gurantee Act (MGNREGA) and National Rural Livelihoods Mission 
(NRLM).

MGnReGa

Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS) 
is a demand driven wage employment programme governed by MGNREGA 2005. The 
State Governments are obliged to provide at least up to 100 days of guaranteed wage 
employment in a financial year upon demand to every rural household whose adult 
members volunteer to do unskilled manual work, at any time of the year, as mandated in 
the Act. The Act extends to all rural areas in the country including Andhra Pradesh.

The physical and financial performance of MGNREGA (National overview) during 
last three years is as under:-

 2011-12 2012-13 2013-14

Employment provided househods (in crore) 5.06 4.99 4.78

Person days (in crore) 218.76 230.48 219.72

Central Release (in crore) 29189.77 30009.96 32743.68

Expenditure (in crore) 37072.82 39778.29 38553.53

The physical and financial performance of MGNREGA (Andhra Pradesh) during 
last three years is as under:-

 2011-12 2012-13 2013-14

Employment provided households (in crore) 0.50 0.59 0.60

Person days (in crore) 29.39 32.73 29.54

Central Release (in crore) 1477.58 3216.74 4750.49

Expenditure (in crore) 4245.88 5123.78 5321.91

nRLM

The NRLM has been formally launched on 3.6.2011. The programme is being 
implemented across the country, including Andhra Pradesh, in a mission mode in a phased 
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manner for targeted and time bound delivery of results. NRLM works towards organising 
the rural poor, identified through a process of Participatory Identification of Poor (PIP) 
into institutions of the poor and empowering these institutions who, in turn, support their 
members in enhancing their income levels through improved and easy access to credit 
and their entitlements. NRLM has adopted a phased implementation strategy to provide 
intensive support to the SHGs and their federations such that the Mission reaches out to 
all rural poor households.

(b) The Ministry organized evaluation studies, including impact assessment 
through third party independent evaluators. Some of the evaluation/impact assessment 
studies completed are, (i) Impact Assessment of Pradhan Mantri Gram Sadak Yojana 
(PMGSY); (ii) Evaluation of Placement Linked Skill Development Special Projects 
under SGSY and (iii) Evaluation of Training Programmes conducted by State Institutes 
of Rural Development (SIRDs). Since, NRLM was launched on 3.6.2011, it is too early 
to conduct any study on the impact assessment of this scheme.

(c) To take corrective measures on findings of various studies, the reports have 
been sent to all concerned authorities including State/DRDA/Programme Divisions of 
the Ministry. These findings are also discussed with the concerned authorities by officers 
during their visit in the States/Districts and also in Project Directors Conference, Review 
Meetings taken by Minister(RD)/MoS(RD)/Secretary(RD) etc. Moreover, reports of the 
studies are widely distributed to all concerned Departments/Ministries including Planning 
Commission etc. The Ministry while launching new schemes/projects, modifying the 
existing scheme/projects and changing the guidelines of various schemes, takes into 
account the findings and recommendations of their evaluation studies.

(d) Does not arise.

proposals from uttarakhand under capaRt

†3498. SHRI MAHENDRA SINGH MAHRA: Will the Minister of RURAL 
DEVELOPMENT be pleased to state:

(a) the number and nature of proposals received from Uttarakhand through 
Council for Advancement of People’s Action and Rural Technology (CAPART);

(b) whether the Minister is aware that the expectations of people have not fulfilled 
through CAPART;

(c) whether it is confirmed that corruption has prevailed in CAPART in some 
States; and
†Original notice of the question was received in Hindi.
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(d) if so, the details of action taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT 

(SHRI UPENDRA KUSHWAHA): (a) CAPART has received 4 project proposals under 

Public Cooperation (PC) Scheme from Uttarakhand State during the last three years and 

the current year.

No project proposal has been sanctioned by CAPART as funding is kept under 

abeyance since September, 2010 due to restructuring of CAPART, as per the decision of 

the Executive Committee.

(b) No such feedback has been received in the Ministry.

(c) and (d) Since 2011-12, one case of corruption had been reported from West 

Bengal State. The case sub-judice in CBI Court Kolkata. Disciplinary action had been 

initiated against the officer and major penalty of dismissal from service imposed on him.

payment of wages under MGnReGa

3499.  SHRI S. THANGAVELU: Will the Minister of RURAL DEVELOPMENT 

be pleased to state:

(a) whether the Central Government has asked the State Governments to clear 

all cases of delayed payments under the Mahatma Gandhi National Rural Employment 

Guarantee Act (MGNREGA) by 31 August,  2014;

(b) whether it has also been decided to show zero tolerance for delays in wage 

payments; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT 

(SHRI UPENDRA KUSHWAHA): (a) to (c) The Ministry, vide its circular dated 

10.07.2014, has requested the States to identify areas where delays have been occurring 

and to organise a special drive from 15.07.2014 to 31.08.2014 to verify and clear all 

such backlog cases of delay in wage payments as recorded in the Mahatma Gandhi  

National Rural Employment Guarantee Act (MGNREGA) Programme Software-

NREGASoft.
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“Rules under Land acquisition act”

3500.  SHRI P. RAJEEVE: Will the Minister of RURAL DEVELOPMENT be 
pleased to state:

(a) whether any of the States have framed rules under the new Land Acquisition 
Act;

(b) if so, the details thereof;

(c) if not, the details of steps taken by Government to address this issue;

(d) whether any Government has acquired or purchased any land after the passing 
of this Act; and

(e) if so, the legislative validity thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) to (e) The information is awaited from concerned 
State Governments.

implementation of pMGSy

3501.  SHRI G.N. RATANPURI: Will the Minister of RURAL DEVELOPMENT be 
pleased to state:

(a) the number of habitations and population covered under PMGSY in the 
country, State-wise;

(b) the ratio of population covered before the launch of PMGSY, under PMGSY 
and yet to be provided road connectivity to the total population, State-wise;

(c) the number of habitations and population without road connectivity,  
State-wise;

(d) the details of PMGSY project under implementation with cost involved against 
each one, State-wise; and

(e) the arrangement including source of funding for maintenance of PMGSY 
roads?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) and (b) Pradhan Mantri Gram Sadak Yojana 
(PMGSY) was launched on 25th December, 2000, as a 100% grant-in-aid Scheme with the 
objective to provide all-weather road connectivity to all eligible unconnected habitations, 
existing in the Core Network, in rural areas of country. The programme envisages 
connecting all eligible unconnected habitations with a population of 500 persons and 
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above (as per 2001 Census) in plain areas and 250 persons and above (as per 2001 Census) 
in Special Category States (Arunachal Pradesh, Assam, Manipur, Meghalaya, Mizoram, 
Nagaland, Sikkim, Tripura Himachal Pradesh, Jammu and Kashmir and Uttarakhand), 
Tribal (Schedule-V) areas, the Desert Areas (as identified in Desert Development 
Programme) and in Selected Tribal and Backward Districts (as identified by the Ministry 
of Home Affairs/Planning Commission).

As per PMGSY guidelines, in the districts where unconnected eligible habitations 
still exist, priority is given to new connectivity in accordance with Comprehensive New 
Connectivity Priority List (CNCPL) of road works, out of the Core Network. Roads for 
upgradation are selected as per the Comprehensive Upgradation Priority List (CUPL), 
subject to the provisions in the PMGSY Programme Guidelines. State Governments are 
required to prepare annual proposals and Detailed Project Reports i.e. DPRs in respect 
of all road works which are part of such annual proposals and forward the same to the 
Ministry after due consideration and compliance with relevant aspects provided in 
PMGSY Programme Guidelines.

(c) State-wise details of habitations cleared, connected and balance under PMGSY 
(upto June, 2014) are given in the Statement-I (See below).

(d) State-wise details of projects cleared, length completed, funds released and 
expenditure incurred (as reported by the States) under are given in the Statement-II  
(See below).

(e) All PMGSY roads are covered by a 5-year maintenance contract, entered into 
along with construction contract, with the same contractor, in accordance with the Standard 
Bidding Document (SBD). Maintenance funds to service the contract are budgeted by 
the State Governments. On expiry of the 5-year post-construction maintenance, the 
State Governments make necessary budget provision to place such roads under zonal 
maintenance contracts.

Statement-I

Habitations Cleared and Connected under PMGSY upto June, 2014

Sl.         States Eligible  Habitations Habitations Balance 
No.  Habitations cleared upto  connected Habitations 
   Jun’14 upto Jun’14 to be 
     connected

1        2 3 4 5 6

1. Andhra Pradesh 4819 1947 1386 2872

2. Arunachal Pradesh 931 420 335 511
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1        2 3 4 5 6

3. Assam 12205 9257 7294 2948

4. Bihar (RWD & NEA) 24804 27184 11686 -2380

5. Chhattisgarh 10763 9442 7488 1321

6. Goa* 20 20 2 0

7. Gujarat 3387 3047 2961 340

8. Haryana 1 1 1 0

9. Himachal Pradesh 3725 2427 1872 1298

10. Jammu and Kashmir 3892 1925 1316 1967

11. Jharkhand 11613 8469 4450 3144

12. Karnataka 1766 269 269 1497

13. Kerala 435 435 370 0

14. Madhya Pradesh 21168 16905 12281 4263

15. Maharashtra 2159 1394 1178 765

16. Manipur 1023 549 356 474

17. Meghalaya 793 482 173 311

18. Mizoram 246 162 154 84

19. Nagaland 191 91 90 100

20. Odisha 22211 13206 7960 9005

21. Punjab 441 425 413 16

22. Rajasthan 16801 14646 11901 2155

23. Sikkim 366 296 212 70

24. Tamil Nadu 2203 1983 1934 220

25. Tripura 1731 1903 1624 -172

26. Uttar Pradesh 13984 12689 11129 1295

27. Uttarakhand 2684 1254 699 1430

28. West Bengal 13822 13784 10162 38

 Grand ToTal 178184 144612 99696 33572

* No report after March, 2009.
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performance of SGSy

3502.  SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of RURAL 
DEVELOPMENT be pleased to state:

(a) the objectives of the Swarnjayanti Gram Swarozgar Yojana (SGSY) and the 
selection of activities including beneficiaries thereunder;

(b) whether the scheme has gone through any social or independent audit since its 
operation;

(c) whether this scheme was in operation in Vidarbha region and if so, the details 
of its impact; and

(d) the steps taken by Government to make it more focused?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) to (d) Since 1999, the Government was 
implementing Swarnjayanti Gram Swarozgar Yojana (SGSY) which has now been 
restructured as National Rural Livelihoods Mission(NRLM). NRLM was launched on 
3rd June, 2011. Upto 31.03.2013, both NRLM and Swarnjayanti Gram Swarozgar Yojana 
(SGSY) were implemented simultaneously. Maharashtra transited to NRLM during the 
year 2012-13. SGSY has ceased to exist w.e.f 1st April, 2013.

Earlier, the Ministry of Rural Development was implementing Swarnjayanti Gram 
Swarozgar Yojana (SGSY) aiming at providing sustainable income to rural BPL families 
through income generating assets/economic activities so as to bring them out of poverty 
line. It was a process oriented scheme involving processes like organization of the 
rural poor (BPL) into Self-Help Groups (SHGs) through social mobilization, capacity 
building and training, provision of revolving fund, making available credit and subsidy, 
technology, infrastructure and marketing. Each process had a bearing on the successive 
process. Thrust was on empowerment of the vulnerable sections of the society.

Performance of SGSY was assessed through concurrent evaluation, studies and 
reports including those conducted by National Institute of Rural Development (NIRD), 
Hyderabad, Bankers Institute of Rural Development (BIRD), Lucknow, Reports of the 
Steering Committee constituted by the Planning Commission for the Eleventh Plan and 
the Prof. Radhakrishna Committee on credit related issues related to SGSY, set up by 
the Ministry of Rural Development in April, 2008. The experience of implementation of 
SGSY in the ten years (1999 to 2009) had thrown up a mixed picture. On the one hand 
it had brought into focus the shortcomings like uneven mobilization of rural poor and 
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formation of SHGs across the States, insufficient capacity building of beneficiaries, low 
credit mobilization and lack of professionals to implement the programme. On the other 
hand, the mechanism of SHGs as an instrument of social and economic empowerment 
of rural poor had been amply validated. In addition, the programme had also apparently 
reached a certain level of maturity and needed to be taken to the next phase where it could 
acquire inter and intra-departmental/Ministerial and sectoral linkages along with revised 
economic package of assistance. The situation warranted higher order of flexibility and a 
focus on targets and outcomes.

NRLM was, accordingly, designed to fill in the gaps/lacunae in SGSY. It aims at 
mobilizing all rural poor household into Self Help Groups (SHGs), in a phased manner, 
and subsequently federate the SHGs at various levels. The key features of NRLM are as 
follows:-

 1. Mobilization of at least one woman member from each rural poor household 
in the country into SHG network in a phased manner.

 2. Provision of continuous and intensive capacity building to SHGs and their 
Federations.

 3. Provision of Revolving Fund (RF) support at the rate of ` 10,000 - 15,000 per 
eligible SHG to supplement own funds.

 4. Provision of an Community Investment Support Fund (CIF) as per norms to 
the SHGs and their federations.

 5. Intensive support to link each SHG to Bank credit such that each SHG member 
would be able to leverage a cumulative bank credit of ` 1.00 lakh over a 
period of 5 to 8 years.

 6. 25% of NRLM allocation is earmarked for Skill Development and placement 
support component which seeks to build the skills of the rural youth and place 
them in relatively high wage employment sectors of the economy.

 7. NRLM also has a scheme to set up Rural Self Employment Training Institutes 
(RSETI), one in each district of the country in collaboration with the banks 
and the State Government to provide training to the rural BPL youth to enable 
them to take up in-situ self-employment.

 8. Mahila Kisan Sashaktikaran Pariyojana (MKSP) is also a sub-component 
of NRLM to meet the specific needs of women farmers and achieve 
socio-economic and technical empowerment of the rural women farmers, 
predominantly small and marginal farmers.
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NRLM has adopted a phased implementation strategy to provide intensive support 
to the SHGs and their federations such that the Mission reaches out to all rural poor 
households. At present, NRLM is being implemented in 27 States including Vidarbha 
region of Maharashtra and 1 Union Territory. It has commenced work in 238 districts and 
952 blocks.

The details of financial progress of SGSYJ in Maharashtra including  
Vidarbha region during the years 2009-10, 2010-11 and 2011-12 are given in the 
Statement-I, II and III (See below) respectively. The details about physical progress of 
SGSY in Maharashtra including the Vidarbha region for the similar period is given in the 
Statement-IV.

Statement-I

District-wise Financial Progress under SGSY during 2009-10

 (` in lakh)

Sl.  District  Allocation   Release  Funds 

No.  Central State Total Central State Total Utilised

1    2 3 4 5 6 7 8 9

1. Ahmednagar 641.93 213.98 855.91 676.66 258.60 935.26 908.46

2. Akola 422.54 140.85 563.39 445.42 139.19 584.61 600.90

3. Amravati 786.54 262.18 1048.72 829.14 221.90 1051.04 1067.51

4. Aurangabad 325.02 108.34 433.36 342.62 138.61 481.23 489.09

5. Beed 404.64 134.88 539.52 426.55 192.27 618.82 644.41

6. Bhandara 433.89 144.63 578.52 472.70 133.54 606.24 649.06

7. Buldhana 640.28 213.43 853.71 697.54 233.68 931.22 947.29

8. Chandrapur 632.16 210.72 842.88 666.37 276.23 942.60 987.97

9. Dhule 557.41 185.80 743.21 587.60 180.20 767.80 749.05

10. Gadchiroli 422.54 140.85 563.39 445.42 74.95 520.37 498.92

11. Gondia 539.54 179.85 719.39 577.26 189.60 766.86 761.81

12. Hingoli 219.37 73.12 292.49 238.99 47.00 285.99  278.00

13. Jalgaon 975.07 325.02 1300.09 1027.88 264.61 1292.49 1320.50

14. Jalna 297.39 99.13 396.52 313.50 77.42 390.92 386.82
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1    2 3 4 5 6 7 8 9

15. Kolhapur 347.79 115.93 463.72 364.47 115.94 480.41 525.40

16. Latur 364.02 121.34 485.36 396.58 105.44 502.02 497.46

17. Nagpur 472.89 157.63 630.52 515.19 157.63 672.82 726.74

18. Nanded 471.28 157.09 628.37 496.80 165.39 662.19 676.60

19. Nandurbar 710.17 236.72 946.89 748.63 113.31 861.94 967.46

20. Nasik 898.68 299.56 1198.24 947.35 424.07 1371.42 1348.82

21. Osmanabad 247.02 82.34 329.36 260.40 86.95 347.35 348.05

22. Prabhani 258.37 86.12 344.49 191.74 67.37 259.11 249.86

23. Pune 453.41 151.14 604.55 493.96 195.08 689.04 674.33

24. Raigad 416.03 138.68 554.71 453.24 141.78 595.02 692.39

25. Ratnagiri 508.66 169.55 678.21 536.21 195.09 731.30 747.48

26. Sangli 219.40 73.13 292.53 239.02 80.56 319.58 323.48

27. Satara 323.40 107.80 431.20 346.00 141.49 487.49 468.42

28. Sindhudurg 271.38 90.46 361.84 295.66 122.13 417.79 423.60

29. Solapur 572.04 190.68 762.72 600.40 186.11 786.51 802.82

30. Thane 892.16 297.39 1189.55 971.96 316.85 1288.81 1318.51

31. Wardha 344.53 114.84 459.37 363.19 86.04 449.23 474.30

32. Washim 394.91 131.64 526.55 415.31 92.80 508.11 585.30

33. Yavatmal 786.54 262.18 1048.72 747.32 259.17 1006.49 1051.77

 ToTal 16251.00 5417.00 21668.00 17131.08 5481.00 22612.08 23192.58

Statement-II

District-wise financial progress under SGSY during 2010-11

(` in lakh)

Sl.  District  Allocation   Release  Funds 

No.  Central State Total Central State Total Utilised

1    2 3 4 5 6 7 8 9

1. Ahmednagar 740.41 246.80 987.21 781.17 253.35 1034.52 1032.32

2. Akola 487.36 162.45 649.81 487.36 162.45 649.81 690.17
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1    2 3 4 5 6 7 8 9

3. Amravati 907.20 302.40 1209.60 967.08 287.83 1254.91 1277.74

4. Aurangabad 374.88 124.96 499.84 411.72 92.29 504.01 314.18

5. Beed 466.71 155.57 622.28 512.57 155.13 667.70 634.27

6. Bhandara 500.45 166.82 667.27 499.59 131.31 630.90 625.43

7. Buldhana 738.50 246.17 984.67 738.50 257.30 995.80 1002.08

8. Chandrapur 729.14 243.05 972.19 729.14 241.79 970.93 994.64

9. Dhule 642.92 214.31 857.23 689.97 230.53 920.50 844.32

10. Gadchiroli 487.36 162.45 649.81 243.68 70.41 314.09 367.64

11. Gondia 622.31 207.44 829.75 675.00 192.05 867.05 831.56

12. Hingoli 253.02 84.34 337.36 227.96 0.00 227.96 28.25

13. Jalgaon 1124.65 374.88 1499.53 1001.11 452.88 1453.99 1508.25

14. Jalna 343.01 114.34 457.35 308.12 147.38 455.50 436.69

15. Kolhapur 401.14 133.71 534.85 401.14 135.67 536.81 564.74

16. Latur 419.86 139.95 559.81 410.86 94.35 505.21 479.03

17. Nagpur 545.43 181.81 727.24 544.49 60.90 605.39 564.50

18. Nanded 543.58 181.19 724.77 433.26 218.68 651.94 733.01

19. Nandurbar 819.11 273.04 1092.15 730.51 275.94 1006.45 1179.21

20. Nasik 1036.54 345.51 1382.05 1138.39 192.82 1331.21 812.51

21. Osmanabad 284.92 94.97 379.89 284.92 94.97 379.89 386.17

22. Prabhani 298.02 99.34 397.36 298.02 44.56 342.58 266.11

23. Pune 522.97 174.32 697.29 522.97 174.31 697.28 764.67

24. Raigad 479.85 159.95 639.80 527.00 166.07 693.07 684.70

25. Ratnagiri 586.69 195.56 782.25 644.34 198.08 842.42 804.41

26. Sangli 253.07 84.36 337.43 277.94 84.79 362.73 360.33

27. Satara 373.01 124.34 497.35 363.19 74.80 437.99 511.61

28. Sindhudurg 313.01 104.34 417.35 313.01 105.68 418.69 148.02
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1    2 3 4 5 6 7 8 9

29. Solapur 659.79 219.93 879.72 617.72 147.16 764.88 795.76

30. Thane 1029.02 343.01 1372.03 1280.13 353.50 1633.63 1483.88

31. Wardha 397.38 132.46 529.84 362.62 69.84 432.46 358.15

32. Washim 455.49 151.83 607.32 290.44 76.56 367.00 222.11

33. Yavatmal 907.20 302.40 1209.60 996.35 101.86 1098.21 463.76

 ToTal 18744.00 6248.00 24992.00 18710.25 5345.24 24055.49 22170.22

Statement-III

District-wise financial progress under SGSY during 2011-12

(` in lakh)

Sl.  District  Allocation   Release  Funds 

No.  Central State Total Central State Total Utilised

1    2 3 4 5 6 7 8 9

1. Ahmednagar 676.46 225.49 901.95 676.46 256.70 933.16 1065.22

2. Akola 445.26 148.42 593.68 445.26 148.42 593.68 685.22

3. Amravati 828.84 276.28 1105.12 828.84 287.26 1116.10 1207.54

4. Aurangabad 342.50 114.17 456.67 318.17 96.67 414.84 447.84

5. Beed 426.40 142.13 568.53 426.40 142.85 569.25 624.49

6. Bhandara 457.22 152.41 609.63 457.22 208.06 665.28 719.79

7. Buldhana 674.71 224.90 899.61 674.71 236.38 911.09 993.42

8. Chandrapur 666.16 222.05 888.21 666.16 236.08 902.24 943.55

9. Dhule 587.39 195.80 783.19 586.60 188.93 775.53 890.90

10. Gadchiroli 445.26 148.42 593.68 445.26 148.42 593.68 619.60

11. Gondia 568.56 189.52 758.08 568.56 221.11 789.67 828.80

12. Hingoli 231.18 77.06 308.24 184.94 90.54 275.48 290.17

13. Jalgaon 1027.51 342.50 1370.01 1027.51 336.30 1363.81 1360.28
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1    2 3 4 5 6 7 8 9

14. Jalna 313.38 104.46 417.84 313.38 98.15 411.53 455.25

15. Kolhapur 366.49 122.16 488.65 366.49 117.87 484.36 622.24

16. Latur 383.59 127.86 511.45 383.59 123.25 506.84 511.79

17. Nagpur 498.32 166.11 664.43 498.32 86.13 584.45 587.72

18. Nanded 496.63 165.54 662.17 496.63 139.07 635.70 387.66

19. Nandurbar 748.36 249.45 997.81 748.36 316.01 1064.37 1078.50

20. Nasik 947.01 315.67 1262.68 947.01 479.78 1426.79 1578.07

21. Osmanabad 260.31 86.77 347.08 260.31 86.77 347.08 354.34

22. Prabhani 272.28 90.76 363.04 266.37 67.83 334.20 240.68

23. Pune 477.80 159.27 637.07 477.81 171.35 649.16 664.18

24. Raigad 438.40 146.13 584.53 438.41 161.85 600.26 675.11

25. Ratnagiri 536.02 178.67 714.69 536.02 108.55 644.57 407.97

26. Sangli 231.21 77.07 308.28 231.21 61.19 292.40 292.07

27. Satara 340.79 113.60 454.39 340.79 178.18 518.97 527.08

28. Sindhudurg 285.97 95.32 381.29 285.97 89.99 375.96 182.26

29. Solapur 602.80 200.93 803.73 534.28 170.65 704.93 751.11

30. Thane 940.14 313.38 1253.52 940.14 343.31 1283.45 1416.80

31. Wardha 363.06 121.02 484.08 363.06 106.73 469.79 418.78

32. Washim 416.15 138.72 554.87 416.15 143.75 559.90 508.30

33. Yavatmal 828.84 276.28 1105.12 828.84 283.72 1112.56 1058.16

 ToTal 17125.00 5708.33 22833.33 16979.23 5931.85 22911.08 23394.89
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functioning of MGnReGa

†3503. SHRI PRABHAT JHA:
     SHRI VIJAY GOEL:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether it is a fact that per capita daily wages was increased under the 
Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) during the 
previous Government, whereas the budget allocation was decreased;

(b) if so, the details thereof and the manner in which the scope of the scheme was 
expanded in such a situation;

(c) whether contradictory situation have come to the fore at the implementation 
stage of the scheme and if so, the details thereof;

(d) whether Government is contemplating to review MGNREGA; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) No, Sir. Wage rates for workers under the 
Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA), 2005 are 
revised annually based on the consumer price index (rural labour).The State/UT specific 
wage rates, as notified under Section 6(1) of MGNREGA 2005 for the years 2013-14 and  
2014-15, are given in the Statement (See below). Further, the allocation for the MGNREGA 
in the Budget Estimates (BE) for 2014-15 has been enhanced to ̀  34,000 crore against the 
last year’s BE of ` 33,000 crore.

(b) and (c) Do not arise.

(d) and (e) The Government has, vide Notification dated 23.7.2014, prescribed that 
at least 60% of the works in a district in terms of cost shall be for creation of productive 
assets directly linked to agriculture and allied activities. To ensure quality, productivity 
and durability of assets created under MGNREGA, wage material ratio (60:40) is now 
to be maintained at the district level for all MGNREGA works taken up by any agencies 
other than the Gram Panchayats.

Statement

The State/UT specific wage rate for the years 2013-14 to 2014-15

(in `)

Sl. No. States Wage rate (w.e.f. 01.04.2013) Wage rate (w.e.f. 01.04.2014)

  1. Andhra Pradesh 149 169

  2. Arunachal Pradesh 135 155
†Original notice of the question was received in Hindi.
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Sl. No. States Wage rate (w.e.f. 01.04.2013) Wage rate (w.e.f. 01.04.2014)

3. Assam 152 167

4. Bihar 138 158

5. Chhattisgarh 146 157

6. Goa 178 195

7. Gujarat 147 167

8. Haryana 214 236

9. Himachal Pradesh 138-171 154-193

10. Jammu and Kashmir 145 157

11. Jharkhand 138 158

12. Karnataka 174 191

13. Kerala 180 212

14. Madhya Pradesh 146 157

15. Maharashtra 162 168

16. Manipur 153 175

17. Meghalaya 145 153

18. Mizoram 148 170

19. Nagaland 135 155

20. Odisha 143 164

21. Punjab 184 200

22. Rajasthan 149 163

23. Sikkim 135 155

24. Tamil Nadu 148 167

25. Tripura 135 155

26. Uttar Pradesh 142 156

27. Uttarakhand 142 156

28. West Bengal 151 169
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Sl. No. States Wage rate (w.e.f. 01.04.2013) Wage rate (w.e.f. 01.04.2014)

29. Andaman and Nicobar 198-210 222-235

30. Chandigarh 209 227

31. Dadra and Nagar Haveli 175 182

32. Daman and Diu 150 170

33. Lakshadweep 166 195

34. Puducherry 148 167

Revamping of MGnReGa

3504.  DR. PRADEEP KUMAR BALMUCHU: Will the Minister of RURAL 
DEVELOPMENT be pleased to state:

(a) whether Government is considering to revamp the Mahatma Gandhi National 
Rural Employment Guarantee Act (MGNREGA) and change it as a scheme;

(b) if so, the details thereof and the reasons therefor;

(c) whether there is a strong resentment from the opposition apprehending total 
dilution of the Act; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) No, Sir. There is no proposal at present to convert 
the Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) into 
a Scheme. However, major steps taken by the Government to improve the programme 
implementation under MGNREGA are as follows:

 - At least 60% of the works to be taken up in a district in terms of cost shall 
be for creation of productive assets directly linked to agriculture and allied 
activities through development of land, water and trees.

 - The wage-material ratio for works taken up by agencies other than Gram 
Panchayats would be counted at the district level to facilitate taking more 
durable assets.

 - The associated outcomes of each work would be estimated before taking up 
the work and the same would be measured after completion of the work-
thereby bringing in more focus on outcomes.



[11 August, 2014] 281Written Answers to  Unstarred Questions

 - The quality of the assets is sought to be improved through better planning and 
closer technical supervision.

 - States/UTs have been asked to operationalize the provision relating to 
compensation for delayed wage payments as per Para-29, Schedule-II of 
MGNREGA 2005.

 - States/UTs have been asked to strengthen social audits of MGNREGS works 
in accordance with the provisions of the Audit of Schemes Rules 2011 issued 
in consultation with the Comptroller and Auditor General of India.

 - With a view to avoid bogus attendance and to check instances of tempering 
and misuse of muster rolls, the e-Muster system has been introduced.

 - For smooth fund flow, the electronic Fund Management System (e-FMS) has 
been introduced which would also reduce delays in payment of wages.

 - All States have been requested to appoint Ombudsman at the district level for 
grievance redressal.

 - The State and district level Vigilance and Monitoring Committees monitor the 
scheme. These are now being reconstituted.

(b) Do not arise.

(c) No communication has been received in the Ministry indicating resentment 
from the opposition apprehending total dilution of the Act.

(d) Does not arise.

assistance to uttarakhand under MGnReGa

†3505. SHRI MAHENDRA SINGH MAHRA: Will the Minister of RURAL 
DEVELOPMENT be pleased to state:

(a) the amount of funds being provided to Uttarakhand under the Mahatma 
Gandhi National Rural Employment Guarantee Act (MGNREGA), district-wise;

(b) whether complaints have been received from the State for non-payment for 
the works done under MGNREGA;

(c) if so, whether the complaints have been addressed; and

(d) the steps taken to avoid such complaints under MGNREGA in future?

†Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) Funds under the Mahatma Gandhi National 
Rural Employment Guarantee Act (MGNREGA) are released to the State based on the 
agreed labour budget and the progress in implementation. An amount of ` 330 crore in 
2013-14 and ` 77.86 crore in 2014-15 (till 7th Aug) has been released to Uttarakhand 
for implementation of MGNREGS. Further, State has been advised to opertionalise a 
transparent and electronic movement of funds directly to the accounts of the workers.

(b) and (c) Yes, Sir. Complaints received by the Ministry have been referred to the 
Government of Uttarakhand to initiate appropriate enquiry and to submit detailed reports 
on each of these complaints.

(d) The major steps taken by the Government to avoid complaints under 
MGNREGA are as follows:

 - For smooth fund flow, the electronic Fund Management System (e-FMS) has 
been introduced which would also reduce delays in payment of wages.

 - States/UTs have been asked to strengthen Social audits of MGNREGS 
works.

 - States/UTs have been asked to operationalize the provision relating to 
compensation for delayed wage payments as per Para-29, Schedule-II of 
MGNREGA, 2005.

 - All States have been requested to appoint Ombudsman at the district level for 
grievance redressal.

 - The Ministry has established a comprehensive system of monitoring and 
review mechanism for MGNREGA, which, inter alia, include Periodic 
Progress Report, Performance Review Committee meetings, Quarterly 
Regional Reviews, visits of Area Officers of the Ministry and National Level 
Monitors and Vigilance and Monitoring Committee meetings at the State/ 
District levels.

 - The State and district level Vigilance and Monitoring Committees monitor the 
scheme. These are now being reconstituted.

Rural projects in Karnataka

3506.  SHRI MOHD. ALI KHAN: Will the Minister of RURAL DEVELOPMENT 
be pleased to state:

(a) whether Government has sanctioned some rural projects in Karnataka with an 
estimated cost of ` 6.5 crore to benefit around 5,000 women; and
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(b) if so, the details thereof and the implementation status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) and (b) The Government has sanctioned three 
projects in Karnataka under Mahila Kisan Sashaktikaran Pariyojana (MKSP) under 
National Rural Livelihoods Mission (NRLM) with the objective of empowering women 
in agriculture by making systematic investments to enhance their participation and 
productivity in agriculture based livelihoods. These projects are being implemented 
through Project Implementing Agencies (PIAs) benefiting around 19,000 women farmers. 
So far, an amount of ` 6.93 crore has been released under these projects.

Special schemes for rural development in himalayan Region

†3507. SHRI DARSHAN SINGH YADAV: Will the Minister of RURAL 
DEVELOPMENT be pleased to state:

(a) the special schemes for rural development in the Himalayan region like 
Uttarakhand, Himachal Pradesh and North-Western States; and

(b) whether Government is considering to provide additional amount for 
development of villages in the States of the region and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) and (b) The Ministry of Rural Development, 
inter alia, is implementing Mahatma Gandhi National Rural Employment Guarantee 
Act (MGNREGA), Pradhan Mantri Gram Sadak Yojana (PMGSY), National Rural 
Livelihoods Mission (NRLM), Indira Awaas Yojana (IAY) and Integrated Watershed 
Management Programme (IWMP) in rural areas of the country, including the Himalayan 
region like Uttarakhand, Himachal Pradesh and North-Western States, as a part of the 
overall planning process through State Governments and UT Administrations. The 
objective of these programmes is to bring about overall improvement in the quality of 
life in rural areas through employment generation, development of rural infrastructure 
and provision of other basic amenities. Special dispensation has been made under these 
programmes for hilly States, desert areas and tribal areas including Uttarakhand and 
Himachal Pradesh.

Beneficiaries	under	IGNOAPS	and	IGNWPS	in	Odisha

3508.  SHRI A.V. SWAMY: Will the Minister of RURAL DEVELOPMENT be 
pleased to state:

(a) whether the Ministry would consider to increase the number of beneficiaries 
†Original notice of the question was received in Hindi.
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under the Indira Gandhi National Old Age Pension Scheme (IGNOAPS) and the Indira 
Gandhi National Widow Pension Scheme (IGNWPS) by 3 lakhs for Odisha during  
2014-15.

(b) whether the Ministry would make necessary provision of funds in the Union 
Budget; and

(c) if not the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) to (c) Indira Gandhi National Old Age Pension 
Scheme (IGNOAPS) and Indira Gandhi National Widow Pension Scheme (IGNWPS) 
are the components of National Social Assistance Programme(NSAP). Schemes under 
NSAP are for the households living Below Poverty Line (BPL) on fulfilling the eligibility 
criteria prescribed by the Government of India. Criteria for allocation of funds is based on 
the estimated number of beneficiaries of each State and UT. The number of beneficiaries 
is calculated taking into account the 2001 Census figures and poverty ratios of 2004-05 
given by the Planning Commission. Therefore, the estimated number of beneficiaries is 
not linked to the Sate BPL lists. This procedure is uniformly followed for all States and 
UTs. States /UTs have also been advised that in case the actual number of beneficiaries 
under each scheme of NSAP are in excess of the estimate /cap of the State, the States /UTs 
may meet the additional expenditure from their own resources. The scheme-wise details 
of number of beneficiaries for the State of Odisha are as follows:

Name of scheme Cap Coverage (As reported 2013-14)

IGNOAPS 14,62,960 14,18,631

IGNWPS 5,28,570 5,28,570

Women	beneficiaries	under	MGNREGA

3509.  SHRIMATI KANIMOZHI: Will the Minister of RURAL DEVELOPMENT 
be pleased to state:

(a) the percentage of women beneficiaries under the Mahatma Gandhi National 
Rural Employment Guarantee Act (MGNREGA) during 2013;

(b) the statistics regarding the availability of work-site facilities including creche 
and drinking water to the beneficiaries; and

(c) the steps taken by Government to ensure the availability of these facilities for 
the beneficiaries?
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) The State/UT-wise percentages of women workers 
under the Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) 
during Financial Year (FY) 2013-14 are given in the Statement (See below).

(b) and (c) Facilities to be provide at the work-sites are prescribed in Paragraphs 
23 and 24 of Schedule II of MGNREGA 2005. Expenditure on the worksite facilities is 
entirely borne by the Central Government out of the administrative expenditure under the 
Act. The details of facilities provided at the work-sites are maintained and monitored by 
the respective Project Officers at the Block level.

Statement

The State/UT-wise percentages of women workers under  
MGNREGA during Financial Year 2014-15

Sl. No. States % of women Person days during FY 2013-14

1. Andhra Pradesh 59 

2. Arunachal Pradesh 30 

3. Assam 25 

4. Bihar 35 

5. Chhattisgarh 49 

6. Gujarat 44 

7. Haryana 42 

8. Himachal Pradesh 63 

9. Jammu and Kashmir 23 

10. Jharkhand 32 

11. Karnataka 47 

12. Kerala 93 

13. Madhya Pradesh 43 

14. Maharashtra 44 

15. Manipur 35 

16. Meghalaya 42 

17. Mizoram 30 



[RAJYA SABHA]286 Written Answers to  Unstarred Questions

Sl. No. States % of women Persondays during FY 2013-14

18. Nagaland 29 

19. Odisha 34 

20. Punjab 53 

21. Rajasthan 68 

22. Sikkim 45 

23. Tamil Nadu 84 

24. Tripura 47 

25. Uttar Pradesh 22 

26. Uttarakhand 45 

27. West Bengal 35 

28. Andaman and Nicobar 47 

29. Dadra and Nagar Haveli NR 

30. Daman and Diu NR 

31. Goa 75 

32. Lakshadweep 23 

33. Puducherry 86 

34. Chandigarh NR 

 ToTal 53 

new roads under pMGSy in Vidarbha

3510.  SHRI AVINASH PANDE: Will the Minister of RURAL DEVELOPMENT 
be pleased to state:

(a) whether Government is planning the construction of any new roads under the 
Pradhan Mantri Gram Sadak Yojana (PMGSY) in the Vidarbha region of Maharashtra; 
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) and (b) The status of road length sanctioned and 
completed in the Vidarbha region of Maharastra\under Pradhan Mantri Gram Sadak 
Yojana (PMGSY-I&II), is given in the table below:-
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Scheme Length sanctioned (in km) Length completed (in km)

PMGSY-I 7,781.71 7,149.92

PMGSY-II 737.76 recently sanctioned

At present, no proposal is pending with the Ministry for the construction of any 
roads under the Pradhan Mantri Gram Sadak Yojana (PMGSY) in the Vidarbha region of 
Maharashtra.

delayed payment under MGnReGa

3511.  SHRI S. THANGAVELU: Will the Minister of RURAL DEVELOPMENT 
be pleased to state:

(a) whether according to last year’s records, 25 per cent of the payments amounting 
to ` 2,700 crore are delayed beyond the stipulated 15 days under the Mahatma Gandhi 
National Rural Employment Guarantee Act (MGNREGA);

(b) whether a fraction of payments, about ` 125 crore have been delayed for over 
20 days; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) to (c) As per the data available in the Programme 
Management Information System (MIS), the payments amounting to `12,673.14 crore 
were delayed beyond the stipulated period of 15 days under Mahatma Gandhi National 
Rural Employment Guarantee Act (MGNREGA) in 2013-14.

Schemes for development of rural areas

3512. SHRIMATI JHARNA DAS BAIDYA:
 SHRI GARIKAPATI MOHAN RAO:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) the details of schemes implemented/being implemented by Government for 
potential development of rural areas in the country;

(b) the details of funds allocated, released and utilized under each of these schemes 
during the last three years, State-wise and scheme-wise; and

(c) the steps being taken by Government to address the grey areas in the 
implementation of those schemes?
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) The Ministry of Rural Development is 
implementing, through State Governments, different rural development programmes, 
namely, Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS) 
for wage employment, Swarnjayanti Gram Swarozgar Yojana (SGSY)/National Rural 
Livelihoods Mission (NRLM) for self-employment, Indira Awaas Yojana (IAY) for 
rural housing, Pradhan Mantri Gram Sadak Yojana (PMGSY) for rural connectivity and 
National Social Assistance Programme (NSAP) for social assistance to rural poor. These 
programmes are aimed at betterment of rural livelihoods and overall development of rural 
areas through creation of employment opportunities, infrastructures and providing social 
assistance to the rural poor.

(b) State-wise funds allocated, released and utilized under various rural 
development programmes during the last three years are given in the Statement-I to IV 
(See below).

(c) The Ministry of Rural Development has developed a comprehensive system 
of monitoring the implementation of programmes including utilization of funds through 
Periodical Progress Reports, Performance Review Committee, Area Officer’s Scheme, 
Vigilance and Monitoring Committee at the State/District Level and National Level 
Monitors. Besides, the State Governments have been advised to adopt five pronged 
strategies, which are (i) creation of awareness about the schemes, (ii) transparency, 
(iii) people’s partnership, (iv) accountability, social audit and (v) strict vigilance and 
monitoring at all levels to improve the implementation of the programmes.
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Kaam Maango abhiyan under MGnReGa

3513. SHRI S. THANGAVELU: Will the Minister of RURAL DEVELOPMENT be 
pleased to state:

(a) whether ‘Kaam Maango Abhiyan’ is aimed at capturing demand effectively 
for Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) and if so, 
the select districts where it is being implemented and have started impacting;

(b) whether a comparative analysis of demand for work between November, 2013 
and January, 2014 shows a 400 per cent increase from the previous corresponding period; 
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) Yes, Sir. The ‘Kaam Maango Abhiyan’ was 
aimed at capturing demand effectively for Mahatma Gandhi National Rural Employment 
Guarantee Act (MGNREGA). This Abhiyan was conducted from November, 2013 to 
January, 2014 in six districts of the country i.e. Katihar (Bihar), Sitapur (Uttar Pradesh), 
Raichur (Karnataka), Nashik (Maharashtra), West Singhbum (Jharkhand) and Sundergarh 
(Odisha). As a result of this Abhiyan, the number of persons who demanded work has 
increased in most districts.

(b) and (c) A comparative analysis of demand for work between November, 2013 
and January 2014 is given in the given Statement.

Statement

A comparative analysis of Demand for work between  
November, 2013 and January, 2014

Temporal Analysis November, 2012- November, 2013- % increase 
 January, 2013 January, 2014 
Name of District No. of persons  No. of persons Demand for 
 demanded work demanded work work
             1 2 3 4 

Bihar (Katihar) 10032 33173 231%

Jharkhand (West Singhbhum) 23618 28313 20%

Odisha (Sundergarh) 41582 60153 45%
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            1 2 3 4

Uttar Pradesh (Sitapur) 42665 95453 124%

Maharashtra (Nashik) 15214 7736 -49%

Karnataka (Raichur) 51192 64319 26%

ToTal no. oF pErSonS  184303 289147 57% 
dEMandEd Work 

Operations at chennai port

3514.  DR. T. SUBBARAM1 REDDY: Will the Minister of SHIPPING be pleased 
to state:

(a) whether operations at Chennai Port had been affected due to going slow 
attitude of the customs personnel in processing the documents;

(b) if so, the details thereof;

(c) the number of applications pending for customs clearance and whether it has 
affected clearance of cargo;

(d) if so, the details thereof; and

(e) what remedial measures are taken to sort out the issues and to bring port 
activities to normal?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI KRISHAN 
PAL): (a) and (b) Due to shortage of 261 customs personnel at Chennai Port Gate and 
two Private Container Terminal Gates, operations at Chennai Port are affected resulting in 
congestion of vehicular traffic on the city road as well as inside the Port.

(c) to (e) As informed by Ministry of Finance, Department of Revenue, during the 
period from 1.8.2014 to 6.8.2014, out of the 8258 Shipping Bills filed, 8014 were cleared. 
This includes the containers already moved from Port area to different Container Freight 
Stations. The high vacancy position has been brought to the notice of Department of 
Revenue with request to fill up the vacancies at the earliest.

Sagar Mala project

3515.  SHRI RAJKUMAR DHOOT: Will the Minister of SHIPPING be pleased to 
state:

(a) whether Government proposes to launch Sagar Mala Project for interconnecting 
major coastal cities of the country and if so, the details thereof;
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(b) the coastal cities of Maharashtra likely to be included in the project; and

(c) what developmental activities are likely to be taken up in such cities?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI KRISHAN 
PAL): (a) to (c) The Government has decided to expeditiously work out the Sagar Mala 
Project by integrating various components viz. port facilities, coastal ferry services, 
tourism infrastructure and inland water transportation and focusing on Port Towns/Cities. 
Details of the Project have not been finalized so far.

development of major port at dugarajapatnam

3516.  SHRI JESUDASU SEELAM: Will the Minister of SHIPPING be pleased to 
state:

(a) the details of provisions relating to connectivity of residuary State of Andhra 
Pradesh as contained in the Andhra Pradesh Reorganisation Act, 2014;

(b) the status on development of new major port at Dugarajapatnam;

(c) the steps being taken by Government; and

(d) the role of Andhra Pradesh Government and status of their responsibilities?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI KRISHAN 
PAL): (a) As per information furnished by Department of Road, Transport and Highways, 
once new capital of the successor State of Andhra Pradesh is declared, the necessary steps 
would be taken up to study the road connectivity with new capital to Hyderabad. As per 
information furnished by Ministry of Railways, 17 new line and 4 doubling Railway lines 
projects falling fully/partly in the erstwhile State of Andhra Pradesh and currently in the 
residuary State of Andhra Pradesh are under execution.

(b) to (d) M/s. RITES has already done a feasibility report and the Dugarajapatnam 
Port Project has been found feasible. M/s. Ernst and Young LLP have been appointed 
as Transaction Advisor for the Project. They have submitted the draft Financial Model 
as also the draft bidding documents such as Request for Qualification (RFQ), Request 
for Proposal (REP) and Draft Concession Agreement for the project. As per the present 
formulation, the land cost, Rehabilitation and Resettlement cost and external infrastructure 
cost are to be borne by the Government of Andhra Pradesh.

Waterways for inland navigation

3517.  SHRIMATI SASIKALA PUSHPA: Will the Minister of SHIPPING be 
pleased to state:

(a) the details of the rivers and other waterways identified for inland navigation in 
the country, including Tamil Nadu;
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(b) whether there is any proposal pending with Government for finalizing the 
waterways;

(c) if so, the details thereof;

(d) the details of money allocated for this purpose during the last three years, 
year-wise; and

(e) the progress made in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI KRISHAN 
PAL): (a) As per the Report of National Transport Policy Committee (1980) there are about 
14500 km. of waterways which are navigable by country boats, out of which about 5685 
km. of waterways are navigable by mechanized vessels. The Report has also identified 
ten waterways as having potential to be declared as National Waterways (NWs). These 
waterways are:

(i) The Ganga-Bhagirathi-Hooghly

(ii) The Brahmaputra

(iii) The Sunderbans

(iv) The Narmada

(v) The Mahanadi

(vi) The Tapi

(vii) The Godavari

(viii) The Krishna

(ix) The West Coast Canal in Kerala

(x) The Mandovi, Zuari rivers and the Cumberjua canal in Goa

Out of the above following 5 waterways have been declared as National Waterways 
(NWs):

 - Ganga- Bhagirathi- Hooghly river system (Allahabad- Haldia- 1620 km.) in 
the State of Uttar Pradesh, Bihar, Jharkhand and West Bengal as NW- 1, 
declared in 1986.

 - River Brahmaputra (Dhubri- Sadiya- 891 km.) in the State of Assam as NW- 
2, declared in 1988.
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 - West Coast Canal (Kottapuram- Kollam) along with Udyogmandal and 
Champakara Canals- (205 km.) in the State of Kerala as NW- 3, declared in 
1993.

 - Kakinada- Puducherry canals along with Godavari and Krishna rivers (1078 
km.) in the State of Andhra Pradesh, Tamil Nadu and Union Territory of 
Puducherry as NW- 4, declared in 2008.

 - East Coast Canal integrated with Brahmani river and Mahanadi delta rivers 
(588 km.) in the States of West Bengal and Odisha as NW- 5, declared in 
2008.

(b) and (c) A proposal for Lakhipur-Bhanga stretch of River Barak in Assam (121 
km.) is under consideration of the Government for declaring it as National Waterway at 
an estimated cost of  ` 141 crore.

(d) The allocation of funds for development of National Waterways during the 
last three years is given below:

 2011-2012 2012-2013 2013-2014
 (BE) (BE) (BE)

 130 crore 211.72 crore 200 crore

(e) Development and regulation of only those waterways which are declared as 
NWs come under the purview of the Union Government. The responsibility of development 
of other waterways rests with the respective State Government. Accordingly, Inland 
Waterways Authority of India (IWAI) is developing NWs for shipping and navigation by 
providing a navigational channel with targeted depth and width, aids for day and night 
navigation, and fixed/floating terminals at selected locations for berthing and loading/
unloading of vessels and intermodal connectivity wherever feasible.

Shipping service between india and bangladesh

†3518. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of SHIPPING 
be pleased to state:

(a) whether Government is contemplating to start shipping service between India 
and Bangladesh;

(b) whether an agreement has been signed between both the countries to start 
shipping service between eastern harbours of India and harbours of Bangladesh; and

†Original notice of the question was received in Hindi.



[RAJYA SABHA]302 Written Answers to  Unstarred Questions

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI KRISHAN 
PAL): (a) to (c) Yes, Sir. A basic understanding on commencement of Coastal Shipping 
has been arrived at between India and Bangladesh. It has been agreed by the both the 
countries to conform to certain minimum vessel classification standards and also third 
party insurance cover with appropriate liability limit for the coastal vessels. The Indian 
coastal vessels already conform to necessary standards and insurance liability coverage. 
However, the Bangladesh side has mentioned that they would take some time to have 
these norms and insurance policy in place.

Sagar Mala project

3519.  SHRI SHANTARAM NAIK: Will the Minister of SHIPPING be pleased to 

state:

(a) whether Government proposes a project called ‘Sagar Mala’ in the country;

(b) the essential features of the project;

(c) the names of the departments involved in the implementation of this project;

(d) the estimated cost of the project; and

(e) whether coastal highway would be part of the project and whether such a 

proposal is likely to meet the criteria of the new Land Acquisition Act, if so, the details 

thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI KRISHAN 

PAL): (a) to (e) The Government has decided to expeditiously work out the Sagar Mala 

Project by integrating various components viz. port facilities, coastal ferry services, 

tourism infrastructure and inland water transportation and focusing on Port Towns/Cities. 

Details of the Project have not been finalized so far.

Status of indian ports bill, 2011

3520.  SHRI BAISHNAB PARIDA: Will the Minister of SHIPPING be pleased to 

state:

(a) what is the status of the Indian Ports Bill, 2011;

(b) whether this Bill affects the interest of littoral States and the interests of non-

major ports;
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(c) whether such objections have been raised by Odisha and other States of the 
country;

(d) if so, the details thereof;

(e) whether the suggestions and objections so raised by Odisha have, since, been 
considered; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI KRISHAN 
PAL): (a) There is no proposal with this Ministry on Indian Ports Bill, 2011.

(b) to (f) However, Ministry had formulated a Draft Port Regulatory Bill and 
referred the bill to an Inter-Ministerial Task Force. The Task Force in its report submitted 
in July, 2012 concluded that since State Governments do not regulate port tariffs and 
the Draft Bill appears to be an unnecessary intervention in their operations. Based on 
recommendations of the Task Force, it was decided by the Government not to pursue the 
enactment of Port Regulatory Authority Bill.

development of inland water transport in Odisha

3521.  SHRI BAISHNAB PARIDA: Will the Minister of SHIPPING be pleased to 
state:

(a) whether it is a fact that the Odisha Government has been making repeated 
requests for developing inland waterways transport system in the region to help improve 
the economic position of this State;

(b) the details of such proposals along with the status of individual projects;

(c) whether some of such projects are proposed to be taken up under PPP mode;

(d) if so, the details thereof; and

(e) the details of projects that have since been approved for execution?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI KRISHAN 
PAL): (a) Yes, Sir.

(b) to (e) The proposals received from Odisha Government for the development of 
inland navigation include the following:

(i) Development of National Waterways -5 (NW- 5) which includes East Coast  
  canal integrated with Brahmani River and Mahanadi delta river in the State of  
  West Bengal and Odisha covering about 588 km.
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(ii) Development of river Mahanadi

(iii) Development of remaining portion of river Brahmani, Baitarani and canal  
  system in the coastal district.

Inland Waterways Authority of India (IWAI) is responsible for developing the NWs. 
Therefore, after the declaration of NW- 5, a detailed project report for its development 
for shipping and navigation was prepared. However, the Planning Commission advised 
that the possibility of developing commercially viable stretches of this waterway under 
Public Private Partnership (PPP) mode may be explored. Accordingly, after conducting 
meeting with the stakeholders IWAI explored the possibility of developing the identified 
commercially viable stretches under PPP mode. However, this was not found feasible. 
Steps have now been taken to develop NW-5 in a phased manner with budgetary support. 
In this regard a Memorandum of Understanding (MoU) with Government of Odisha, 
Paradip Port and Dhamra Port Company Ltd. was signed by IWAI on 30th June, 2014 for 
developing the commercially viable stretch of 332 km. in two phases.

plan for narmada-Malwa rivers link

†3522. DR. SATYANARAYAN JATIYA: Will the Minister of WATER 

RESOURCES, RIVER DEVELOPMENT AND GANGA  REJUVENATION be pleased 

to state:

(a) the action plan of the Narmada-Malwa rivers linking campaign for sharing of 

river waters in Madhya Pradesh along with the names of the rivers which would be linked 

with the river Narmada under the campaign and the quantum of water to be shared under 

the target set;

(b) the expenditure estimated for the project along with the expenditure involved 

in linking each river with the river Narmada as well as the amount of aid sought from the 

Central Government and by when this aid is expected to be granted; and

(c) the amount of the Central aid to be provided for the treatment of the Kshipra 

water and for the Narmada-Kshipra rivers linking project in view of Simhastha-2016, 

Kumbha Purva?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 

RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH KUMAR 

GANGWAR): (a) and (b) As per the order dated 27.02.2012 of Hon’ble Supreme Court, 

†Original notice of the question was received in Hindi.
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the Ken-Betwa Link Project, benefiting Madhya Pradesh and Uttar Pradesh, has been 
taken up for the implementation. The estimated cost of the Phase-I and Phase-II of the 
Ken-Betwa Link project is ` 9393 Crore (2008 price level) and ` 2283 Crore (2012-13 
price level) respectively. The Ken-Betwa Link project envisages 7.35 lakh hectares of 
irrigation, 78 MW of hydropower and provides drinking water to 15.07 lakh population. 
No other river link proposal of Madhya Pradesh is currently under consideration in the 
Central Government.

(c) No such proposal has been received by this Ministry.

State dam scheme in chhattisgarh

†3523. DR. BHUSHAN LAL JANGDE: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether it is a fact that Chhattisgarh Government has sent a letter, as per the 
guidelines issued by the Central Water Commission for getting Central assistance under 
the State dam scheme;

(b) whether out of 50 schemes, only 6 schemes of the State have been approved, 
if so, by when the remaining 44 schemes would be approved and the amount of assistance 
that would be released; and

(c) whether 12 forest cases regarding irrigation dams of Chhattisgarh are pending 
with the Central Government and by when the said cases would be disposed off?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH 
KUMAR GANGWAR): (a) and (b) During 2013-14, State Government had submitted 
the proposals of 171 new minor irrigation (MI) schemes of Chhattisgarh in 6 batches for 
funding under Accelerated Irrigation Benefit Programme (AIBP). On scrutiny of these 
proposals, it was found that out of 171, a total of 147 MI schemes were found eligible for 
funding under AIBP as benefitting Drought Prone Area Programme (DPAP)/Tribal area. 
Planning Commission had also identified the same number of MI schemes for funding 
under AIBP as benefitting DPAP/Tribal area. Total grants amounting to ` 167.6010 crore 
were released to Government of Chhattisgarh for taking up 147 new MI schemes under 
AIBP during 2013-14.

(c) Out of two Major and Medium schemes namely Arpa Bhaisajhar Barrage 
Project and Rajiv Samoda Nisda Diversion Scheme (RSNDS) of Chhattisgarh, under 

†Original notice of the question was received in Hindi.
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techno-economic appraisal in Central Water Commission (CWC), approval of Ministry 
of Environment and Forests has not been received on first scheme, where as the second 
scheme does not involve submergence of forest land.

conservation and rejuvenation of ground water in Vidarbha

3524.  SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of WATER 
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased 
to state:

(a) the details of Government’s proposals for conservation and rejuvenation 
of ground water in rural areas of the country particularly in the water starved areas of 
Vidarbha;

(b) whether Government is aware that about 7,000 irrigation tanks in the eastern 
Vidarbha region in Maharashtra are lying in a state of neglect, have a collective potential 
to irrigate more than 1,25,000 ha. of farmland, about six to seven per cent of the net sown 
area, in the region and recharge ground water on a large scale;

(c) if so, whether Government would provide financial and other assistance to the 
region to recharge these irrigation tanks; and

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH 
KUMAR GANGWAR): (a) Irrigation being a State Subject, water resources are planned 
and executed by the respective State Governments from their own resources. However, 
Government of India launched a Scheme on Repair, Renovation and Restoration (RR&R) 
of water bodies which has multiple objectives such as reclamation of lost irrigation 
potential, improvement of command area/catchment area of the tanks, restoring/increase 
in storage capacity of water bodies, recharge of ground water by providing Central Grant 
to State Governments in Tenth Plan.

(b) to (d) Central Ground Water Board (CGWB) has prepared a conceptual 
document entitled “Master Plan for Artificial Recharge to Ground Water in India” during 
the year 2013, which envisages construction of different types of Artificial Recharge and 
Rainwater Harvesting structures in the country including Vidarbha region of Maharashtra, 
by harnessing surplus monsoon runoff to augment ground water resources.

During Eleventh Plan, 258 water bodies were taken up under RR&R Scheme in 
Maharashtra and out of these, 33 water bodies are under implementation in Vidarbha 
Region of Maharashtra. As on March, 2014, out of 14 water bodies restored in Maharashtra, 
03 water bodies benefit Buldhana district of Vidarbha region.
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State Government may seek grant under RR&R Scheme of Ministry of Water 
Resources for reviving public owned rural water bodies to revive the desired lost irrigation 
potential and storages.

Rehabilitation of people affected by changes in course of rivers

3525.  SHRI VIVEK GUPTA: Will the Minister of WATER RESOURCES, RIVER 
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether the Ministry has proposed any rehabilitation, compensation and 
security insurance plan for people and livestock during the natural changes in course of 
rivers;

(b) if so, the details thereof;

(c) the details of allocation of funds for such schemes with regard to the river 
Ganga;

(d) whether any proposals have been received from States with regard to 
rejuvenation of Ganga; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH KUMAR 
GANGWAR): (a) and (b) No, Sir. The issues of rehabilitation and compensation etc. due 
to natural changes in river course are taken care by concerned State Government.

(c) This Ministry has not allocated funds for any such schemes with regard to 
river Ganga.

(d) and (e) As Miformed by Ministry of Environment, Forest and Climate Change, 
no specific proposals have been received with regard to rejuvenation of Ganga.

plan for Ganga rejuvenation

3526.  PROF. M.V. RAJEEV GOWDA:
  DR. SATYANARAYAN JATIYA:
Will the Minister of WATER RESOURCES, RIVER DEVELOPMENT AND 

GANGA REJUVENATION be pleased to state:

(a) the proposed plan for Ganga rejuvenation and the funds allocated for the 
projects in the Budget of 2014-15;
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(b) the details of present toxic levels of the water of the river Ganga and its 

tributaries that pass through various States and also the State-wise toxic level of the water 

of the river; and

(c) the details of schemes introduced and the amount spent for rejuvenating Ganga 

and cleaning it of its toxicity during the last 25 years?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 

RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH  

KUMAR GANGWAR): (a) Water and Sanitation are the State subjects, and the  

major sources of pollution in rivers fall under the responsibilities of local and  

State authorities. The Central Government is at best supplementing the efforts of the  

State Governments/local bodies by providing Central assistance for pollution  

abatement.

Government of India is committed for rejuvenation of River Ganga. Consultation 

with different stakeholders viz., Ministries such as Ministry of Environment, Forest 

and Climate Change (MoEF&CC); Water Resources, Ganga Rejuvenation and River 

Development; Urban Development; Tourism; Shipping; Drinking Water Supply and 

Sanitation; Rural Development, etc., as well as academics, technical experts and NGOs 

associated with cleaning of river Ganga, is in progress. Crystallization of action plan, 

including framing of its salient features, time line and likely expenditure would be known 

only after the finalisation of the action plan for cleaning of river Ganga. Further, an 

allocation of  ` 1500 crore has been made in the annual budget 2014-15 for the Project 

for “Namami Gange” which is being used for ongoing activities and action plan emerging 

out as above.

(b) The details of State-wise pollution levels of river Ganga and its tributaries 

have been given in the Statement (See below).

(c) Ministry of Environment, Forest and Climate Change (MoEF&CC) have 

informed that Ganga Action Plan (GAP) Phase-I was launched as a Centrally funded 

scheme in 1985 and later GAP Phase-II was initiated in 1993 with the objective of 

improving the water quality of river Ganga. Various pollution abatement schemes 

including interception and diversion of sewage and setting up of sewage treatment plants 

were taken up under the Plan.
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Under both phases of GAP, a total of 83 sewage treatment plants (STP) including  

2 common effluent treatment plants (CETPs) have been sanctioned for undertaking 

pollution abatement activities in the identified polluted stretches of the river Ganga, of 

which sixty nine treatment plants with a capacity to treat 1098 mid (GAP-I: 869 mld, GAP-

II: 229 mld) have been established. The total expenditure so far, incurred on conservation 

of river Ganga under the GAP Phase -1 & II is ` 986.34 crore as on 31st March, 2014.

‘National Ganga River Basin Authority’ (NGRBA) was set up in 2009 as 

an empowered body for planning, financing, monitoring and coordination for  

ensuring effective abatement of pollution and conservation of the river Ganga.  

The works under NGRBA Programme include laying of sewerage system, sewage 

treatment plants, solid waste management, common effluent treatment plant  

(CETP) for controlling industrial pollution, river front management, crematoria etc.  

So far, 70 schemes in 48 towns in five Ganga States and 6 institutional development 

projects including Automatic Water Quality Monitoring and Ganga Knowledge Centre 

have been sanctioned at a total cost of ` 5004.19 crore under the programme. Treatment 

capacity of 589.93 million litres per day (mid) shall be created on implementation of these 

projects; out of which, a treatment capacity of 110.50 mid has been reportedly created  

so far.

Under both, GAP Phase-I and Phase - II (on main stem and under Hon’ble Supreme 

Court’s directions) and NGRBA, an expenditure of ` 1825.10 Crores has been incurred 

by 5 basin States on the main stem of river Ganga. A total treatment capacity of 1208.50 

mid (ST -1188.50 mid, CETP - 20 mid) has been created under GAP & NGRBA till  

June, 2014.
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development of Rivers

†3527. CHAUDHARY MUNAVVER SALEEM: Will the Minister of WATER 
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased 
to state:

(a) the targeted number of days for completing the scheme of river development 
scheme and Ganga rejuvenation programme;

(b) the number of rivers in the country and whether the area of these rivers has 
ever been measured;

(c) if so, the details thereof; and

(d) how the rivers can be saved from illegal excavation and encroachment and can 
be interlinked without counting their number and measuring their areas?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH KUMAR 
GANGWAR): (a) Water and Sanitation are the State subjects, and the major sources of 
pollution in rivers fall under the responsibilities of local and State authorities. The Central 
Government is at best supplementing the efforts of the State Governments/local bodies by 
providing Central assistance for pollution abatement.

Ministry of Environment, Forest and Climate Change has informed that for river 
Ganga, National Ganga River Basin Authority (NGRBA) has been setup in 2009 under 
the Chairmanship of the Prime Minister. The implementing agency for NGRBA is 
National Mission on Clean Ganga (NMCG), For rivers other than Ganga, National River 
Conservation Directorate (NRCD) is entrusted with pollution control and conservation/ 
development of river. It has a National River Conservation Plan (NRCP) for such 
activities. Further, the concerned State Pollution Control Boards are responsible to control 
and monitor industrial pollution in order to ensure that untreated industrial effluents are 
not discharged into the rivers, thereby polluting them.

Government is committed for rejuvenation of River Ganga. Consultation with 
different stakeholders viz., Ministries such as Ministry of Environment and Forest; Water 
Resources, Ganga Rejuvenation and River Development; Urban Development; Tourism; 
Shipping; Drinking Water Supply and Sanitation; Rural Development, etc., as well as 
academics, technical experts and NGOs associated with cleaning of Ganga, is in progress. 
Crystallisation of action plan, including framing of its salient features, including time line 

†Original notice of the question was received in Hindi.
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and financial implications would be known only after the finalisation of the action plan 
for cleaning of River Ganga.

(b) and (c) As per the information available with Central Water Commission under 
this Ministry there are 20 major river basins in the country. The details of these basins are 
given in the Statement (See below).

(d) To save the rivers from illegal excavation and encroachment etc. concerned 
State Governments have to take stringent actions to avoid such activities. Regarding 
interlinking of rivers National Water Development Agency (NWDA) under this Ministry 
has already identified the links and gathered necessary information about concerned 
rivers.

Statement

Major River Basins of India

Sl. No. River Basin Catchment Area (Sq. Km.)

1. Indus (up to Border) 321289

2. (a) Ganga 861452

 (b) Brahmaputra, 194413

 (c) Barak and Others 41723

3. Godavari 312812

4. Krishna 258948

5. Cauvery 81155

6. Subernarekha 29196

7. Brahamani and Baitarni 51822

8. Mahanadi 141589

9. Pennar 55213

10. Mahi 34842

11. Sabarmati 21674

12. Narmada 98796

13. Tapi 65145
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Sl. No. River Basin Catchment Area (Sq. Km.)

14. West Flowing Rivers from Tapi to Tadri 55940

15. West Flowing Rivers from Tadri to Kanyakumari 56177

16. East Flowing Rivers between Mahanadi and Pennar 86643

17. East Flowing Rivers between Pennar and Kanyakumari 100139

18. West Flowing Rivers of Kutch and Saurashtra including Luni 321851

19. Area of Inland drainage in Rajasthan -

20. Minor River Draining into Myanmar (Burma) and 36202 
 Bangladesh

Supply of tap water from surface water sources

3528.  SHRI C.P. NARAYANAN: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government has adopted a policy of providing tap water from surface 
water sources;

(b) if so, whether it would not be neglecting a valuable source-sub surface of 
water in future;

(c) how that source would otherwise be made use of; and

(d) whether any of its source could be neglected as the demand for water is 
increasing day by day?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH KUMAR 
GANGWAR): (a) and (b) The National Water Policy, 2012 has recommended that urban 
and rural domestic water supply should preferably be from surface water. The Policy has 
further recommended that a sources of supply with better reliability and quality needs to 
be assigned to domestic water supply.

(c) and (d) Water being a State subject, State Governments utilize water from 
different sources for various pruposes, taking into consideration their priorities and 
requirements, Inter-State agreements and Tribunal Awards. The National Water Policy, 
2012 has recognized the importance of conservation of water available from different 
sources and has recommended that availability of water for utilization needs to be 
augmented to meet increasing to meet increasing demands of water.
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uses of ground water

†3529. DR. VIJAYLAXMI SADHO: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether water level in the country is rapidly falling down due to excessive use 
of ground-water for industrial, domestic and agriculture purposes;

(b) if so, the measures being taken by Government to check it;

(c) whether Government has formulated any policy for conservation, promotion 
and protection of water at national level; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH 
KUMAR GANGWAR): (a) and (b) Ground water levels in various parts of the country 
are declining due to continuous exploitation as a result of growth in population, increased 
industrialization and irrigation. The Central Ground Water Authority (CGWA) has notified 
162 areas in the country for the purpose of regulation of ground water development, 
wherein, exploitation of ground water for any use other than drinking & domestic 
purpose is not permitted. In addition, Central Ground Water Board (CGWB) has prepared 
a conceptual document entitled “Master Plan for Artificial Recharge to Ground Water 
in India,” which envisages construction of different types of Artificial Recharge and 
Rainwater Harvesting structures in the Country in an area of 9,41,541 square km by 
harnessing surplus monsoon runoff to augment ground water resources. A National Water 
Mission, has also been set up to inter-alia, promote conservation of water resources. This 
Ministry has also circulated a Model Bill to all the States/Union Territories to regulate/
control, develop, and manage ground water. Moreover, initiatives for water conservation 
and water recharge are being undertaken by the respective State Governments which, 
inter-alia, include conservation of water resources in the reservoirs and traditional water 
bodies, etc. Central Government provides technical and financial assistance to the State 
Governments through various schemes and programmes to facilitate this.

(c) and (d) Government of India has formulated the National Water Policy (2012), 
wherein, several recommendations have been made for conservation, development and 
management of water resources in the country. The salient features of the National Water 
Policy (2012) include need for a National Water Framework Law; water be treated as 
†Original notice of the question was received in Hindi.
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economic good so as to promote its conservation and efficient use; recognize ecological 
needs of the river; adaptation of strategies to address issues of climate change; evolve 
benchmarks for water uses; setting up of Water Regulatory Authority; incentivization 
for recycle and re-use; statutory powers to water users associations to collect and retain 
a portion of water charges; removal of disparity in stipulations for water supply in urban 
and rural areas; managing water resources projects and services through community 
participation and adequate grants to the States to update technology, design practices, 
planning and management etc.

Control	of	flood	in	Bihar

3530.  SHRIMATI KAHKASHAN PERWEEN: Will the Minister of WATER 
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased 
to state:

(a) whether Kosi River is known as the “Sorrow of Bihar” as its annual flood 
affects about 21,000 square km (8,100 sq miles) of fertile agricultural lands thereby 
disturbing the rural economy;

(b) if so, the details thereof; and

(c) the details of steps being taken by the Central Government to control flood 
situation in Bihar?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (c) In view of severe flood damages caused by river Kosi, 
the people sometimes call it as “Sorrow of Bihar”. As per State-wise data maintained by 
Central Water Commission for the period from 1953 to 2013, about 0.596 million hectare 
(i.e. 5960 sq. km.) of cropped area is affected by floods in Bihar annually, which includes 
cropped area affected due to floods in river Kosi.

The subject of management of floods falls within the purview of the States and 
the Union Government provides technical, advisory, catalytic and promotional financial 
support to all States including Bihar for effective management of floods in critical areas. 
The following major steps have been taken by the Government of India (GoI) to help 
Government of Bihar in control of floods.

 (i) Ganga Flood Control Commission was set up in 1972 at Patna which advises 
the Ganga basin States on flood management measures. It has prepared 
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comprehensive master plans for management of floods and sent them to all 
the Ganga Basin States including Bihar for implementation.

 (ii) A Flood Management Programme was launched by GoI in the Eleventh Plan 
and its continuation during Twelfth Plan had been approved by Cabinet in 
October, 2013. Under this Programme, the Central assistance of ` 866.23 
crore has been released to Government of Bihar till date.

 (iii) The Central Water Commission issues flood forecasts at 32 Stations in Bihar 
during every monsoon season to enable the State Government to decide 
programmes for safety of people in flood affected areas.

 (iv) The Government of India is having continuous dialogue with Government of 
Nepal for construction of storage reservoirs on rivers flowing from Nepal into 
Bihar for moderation of floods in Bihar.

Ganga Manthan

†3531. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of WATER 

RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased 

to state:

(a) whether the report on pollution in Ganga was already prepared before the 

current financial year;

(b) if so, whether the huge amount of ` 100 crores would be spent again in the 

current financial year preparing the report based on how to clean the river, its study, 

intellectual debates like ‘Ganga Manthan’ and survey; and

(c) if so, the details of reasons for repeating the same exercise?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 

RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH 

KUMAR GANGWAR): (a) A Memorandum of Agreement (MoA) for 10 years has been 

signed in 2010 by Ministry of Environment, Forest and Climate Change (MoEF&CC) 

and a consortium of Seven (7) IITs for preparation of a comprehensive River Basin 

Management Plan for Ganga. Besides the IITs, National Institute of Hydrology (NIH), 

Roorkee, Banaras Hindu University, various universities and research institutes are also 

involved in Ganga River Basin Management Plan (GRBMP). An interim report has been 
†Original notice of the question was received in Hindi.
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submitted, which is circulated to different Ministries, departments and other stakeholders 
for comments.

(b) and (c) No separate fund has been earmarked for study, intellectual debates 
etc. A national level consultation in the name of ‘Ganga Manthan’ was organized on 7th 
of July, 2014 at New Delhi to facilitate interaction with various stakeholders including 
policy makers and implementers, academicians, environmentalists, spiritual leaders and 
NGOs. The event was organized by the National Mission for Clean Ganga (NMCG), 
a registered society under Ministry of Environment, Forest and Climate Change 
(MoEF&CC), implementing the river Ganga pollution abatement programme under 
National Ganga River Basin Authority (NGRBA). It was aimed to provide a platform 
for various stakeholders to come together to discuss the issues and possible solutions to 
the challenging task of Ganga Rejuvenation. The views expressed by the stakeholders 
participating in ‘Ganga Manthan’ would be helpful for the preparation of a road map for 
the preparation of a comprehensive plan to rejuvenate the River Ganga. Crystallization 
of action plan, including framing of its salient features, time line and likely expenditure 
for different activities would be known only after the finalisation of the action plan for 
cleaning of river Ganga.

providing drinking water to Rajasthan

†3532. SHRI VIJAY GOEL: Will the Minister of WATER RESOURCES, RIVER 
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) the names of schemes under which the Central Government is providing 
grants to make the drinking water available to the desert areas of Rajasthan; and

(b) whether Government has any proposal under consideration for those areas 
where no such schemes have been initiated?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH 
KUMAR GANGWAR): (a) Under National Rural Drinking Water Programme (NRDWP), 
the Ministry of Drinking Water and Sanitation is releasing grants to all the States/ UTs 
including Rajasthan to provide safe drinking water in rural areas of the country including 
desert areas of Rajasthan. 10% of the NRDWP fund is earmarked for Desert Development 
Programme (DDP) areas to tackle the extreme conditions of low rainfall and poor water 
availability with 100 % Central share.

†Original notice of the question was received in Hindi.
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(b) The NRDWP covers all the States /UTs in the country.

availability of water resources

3533.  SHRI K.N. BALAGOPAL: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government has assessed the water resources available in each 
State;

(b) if so, the details thereof;

(c) whether Kerala’s water availability is studied; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH KUMAR 
GANGWAR): (a) and (b) Central Water Commission has assessed the average annual 
water availability in the country as 1869 Billion Cubic Meters (BCM). However, the 
utilizable water resources, considering topographic, hydrological and other constraints, 
has been estimated to be about 1123 BCM comprising 690 BCM of surface water and 433 
BCM of replenishable ground water. A Statement indicating the State-wise availability 
of ground water resources is given in the Statement-I (See below). The average water 
resources potential and utilizable surface water resources have been assessed basin-wise 
and the details are given in the Statement-II (See below).

(c) and (d) The Central Government has not assessed availability of surface water 
in the State of Kerala. The annual replenishable ground water resource in Kerala has been 
assessed to be about 6.69 BCM.

Statement-I

State-wise ground water resources availability 
(as assessed in the year 2011)

Sl.  States/Union Territories Annual Replenishable Ground Water  
No.  Resource (in Billion Cubic Meter)

1              2 3

1. Andhra Pradesh (undivided) 35.89
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1              2 3

2. Arunachal Pradesh 4.51

3. Assam 28.52

4. Bihar 29.34

5. Chhattisgarh 12.42

6. Delhi 0.31

7. Goa 0.24

8. Gujarat 18.57

9. Haryana 10.78

10. Himachal Pradesh 0.56

11. Jammu and Kashmir 4.25

12. Jharkhand 6.31

13. Karnataka 17.03

14. Kerala 6.69

15. Madhya Pradesh 35.04

16. Maharashtra 33.95

17. Manipur 0.44

18. Meghalaya 1.78

19. Mizoram 0.03

20. Nagaland 0.62

21. Odisha 17.78

22. Punjab 22.53

23. Rajasthan 11.94

24. Sikkim -
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1              2 3

25. Tamil Nadu 21.53

26. Tripura 2.59

27. Uttar Pradesh 77.19

28. Uttarakhand 2.04

29. West Bengal 29.25

30. Andaman and Nicobar 0.31

31. Chandigarh 0.02

32. Dadra and Nagar Haveli 0.06

33. Daman and Diu 0.02

34. Lakshadweep 0.01

35. Puducherry 0.19

 Grand ToTal 432.72

Statement-II

Water Resources Potential of River Basins of India

Sl. No.   River Basin Average Water  Utilisable surface 
  Resources Potential  water resources 
  (in Billion Cubic  (in Billion 
  Meter) Cubic Meter)

1              2 3 4 

1. Indus 73.3 46.0

2. Ganga-Brahmaputra-Meghna 

 (a) Ganga 525.0 250.0

 (b) Brahmaputra 537.2 24.0

 (c) Barak and others 48.4 -
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1              2 3 4 

3. Godavari 110.5 76.3

4. Krishna 78.1 58.0

5. Cauvery 21.4 19.0

6. Subernarekha 12.4 6.8

7. Brahmani-Baitarni 28.5 18.3

8. Mahanadi 66.9 50.0

9. Pennar 6.3 6.9

10. Mahi 11.0 3.1

11. Sabarmati 3.8 1.9

12. Narmada 45.6 34.5

13. Tapi 14.9 14.5

14. West flowing rivers from 87.4 11.9 
 Tapi to Tadri

15. West flowing rivers from 113.5 24.3 
 Tadri to Kanyakumari

16. East flowing rivers between 22.5 13.1 
 Mahanadi and Pennar

17. East flowing rivers between 16.5 16.5 
 Pennar and Kanyakumari

18. West flowing rivers of  15.1 15.0 
 Kutch and Saurashtra  
 including Luni 

19. Area of inland drainage in  Negligible -- 
 Rajasthan 

20. Minor rivers draining into  31.0 – 
 Myanmar (Burma) and Bangladesh 

 ToTal 1,869.4 690
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Sharing and distribution of water

3534.  SHRI MOHD. ALI KHAN: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether the water sharing and distribution is taking place as per the Bachawat 
Award and other tribunals’ judgments between the States during the last five years without 
any disputes and conflicts among the bordering States;

(b) if so, the details thereof, State-wise particularly Andhra Pradesh, Telangana, 
Karnataka and Tamil Nadu; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (c) The planning, development and management of water 
resources of Cauvery, Krishna and Godavari basins is done as per the decisions of the 
respective Tribunals notified in the Official Gazette. The decision of respective Tribunals 
in the inter-State river water sharing disputes relating to Godavari and Krishna [Krishna 
Water Disputes Tribunal (KWDT)-I, 1976] have been published.

Shares of erstwhile Andhra Pradesh, Karnataka and Tamil Nadu in the concerned 
river basins are presented in the following table:

Sl. No. Name of State  Share of water (TMC) in River Basin

  Cauvery Krishna Godavari

1. Erstwhile Andhra  - 811 * 
 Pradesh (Telangana and  
 Andhra Pradesh) 

2. Karnataka 270 734 *

3. Tamil Nadu 419 - -

* Shares of concerned States in Godavari basin were not specified by the Tribunal. Decision of the  
   Tribunal is based on the Agreements reached between/among party States providing for location/   
    project specific utilisation of water.

The separate shares of Telangana and Andhra Pradesh were not decided by the 
Tribunals. However, the term of the Krishna Water Disputes Tribunal-II has been extended 
for making project-wise specific allocation, if such allocation have not been made by a 
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Tribunal and determine an operational protocol for project-wise release of water in the 
event of deficit flows in terms of Section 89 of the Andhra Pradesh Reorganisation Act, 
2014. Further, in accordance with the said Act, the Central Government has constituted 
the Krishna River Management Board and Godavari River Management Board for the 
administration, regulation, maintenance and operation of projects on rivers Krishna and 
Godavari respectively vide Gazette Notification dated 28th May, 2014.

Soil erosion along banks of river ganga

3535.  SHRIMATI KAHKASHAN PERWEEN: Will the Minister of WATER 
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased 
to state:

(a) whether the Central Government is aware about the washing away of villages 
due to soil erosion which is rampant alongside the banks of river Ganga;

(b) if so, the details thereof; and

(c) whether any action has been taken by Government to assist the State 
Government to control the situation?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH  
KUMAR GANGWAR): (a) to (c) The erosion and deposition of sediment including bank 
cutting in rivers flowing in alluvial strata including Ganga is a natural process and its 
extent varies with the characteristics of river flow. In the past, several proposals have 
been received for protection of villages on the bank of river Ganga for techno-economic 
appraisal.

The subject of flood management falls within the purview of the States. The 
Government of India (GoI) provides technical, advisory, catalytic and promotional 
financial support to all the State Governments including the Ganga Basin States for 
management of floods in critical areas. A Flood Management Programme was launched by 
Gol in the XI Plan and its continuation during XII Plan had been approved by Cabinet in 
October, 2013. Under this Programme, the Central assistance of  ̀  2382.40 crore has been 
released till date to the Ganga Basin States for flood management/anti-erosion measures.

The House re-assembled at twelve of the clock, 

MR. DEPUTY CHAIRMAN in the Chair.
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12 NooN

papeRS Laid On the tabLe

 MR. DEPUTY CHAIRMAN: Papers to be laid on the Table of the House.

I.	 Notification	of	the	Ministry	of	Human	Resource	Development

ii. Reports and accounts (2010-11, 2011-12 and 2012-13) of various institutes and 
related papers

iii. Reports and accounts (2012-13) of various council, Missions, institutes, 
Socities, Shiksha abhiyans and authorities and related papers

iV. Outcome budgets (2014-15) of various departments

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): Sir, I lay on the Table:—

 I. A copy (in English and Hindi) of the Ministry of Human Resource Development 
(Department of Higher Education) Notification No. G.S.R. 212 (E), dated the 
27th March, 2014, publishing the Copyright Board Salaries and Allowances 
and the other terms and conditions of service of the Chairman and other 
Members Rules, 2014, under Section 43 of the Copyright, Act, 1957.

[Placed in Library. See No. L.T. 745/16/14]

II. (1) A copy each (in English and Hindi) of the following papers, under sub- 
   section (4) of Section 22 of the National Institutes of Technology Act,  
   2007:—

   (i) (a) Annual Report and Accounts of the National Institute of 
Technology, Agartala, Tripura, for the year 2012-13, together 
with the Auditor’s Report on the Accounts.

    (b) Review by Government on the working of the above 
Institute.

[Placed in Library. See No. L.T. 737/16/14]

   (ii) (a) Annual Report and Accounts of the National Institute of 
Technology, Calicut, Kerala, for the year 2012-13, together 
with the Auditor’s Report on the Accounts.

    (b) Review by Government on the working of the above 
Institute.

[Placed in Library. See No. L.T. 743/16/14]
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   (iii) (a) Annual Report and Accounts of the National Institute of 
Technology, Uttarakhand, for the year 2010-11, together 
with the Auditor’s Report on the Accounts.

    (b) Review by Government on the working of the above 
Institute.

[Placed in Library. See No. L.T. 738/16/14]

   (iv) (a) Annual Report and Accounts of the National Institute of 
Technology, Uttarakhand, for the year 2011-12, together 
with the Auditor’s Report on the Accounts.

    (b)  Review by Government on the working of the above 
Institute.

[Placed in Library. See No. L.T. 739/16/14]

   (v) (a) Annual Report and Accounts of the National Institute of 
Technology, Uttarakhand, for the year 2012-13, together 
with the Auditor’s Report on the Accounts.

    (b) Review by Government on the working of the above 
Institute.

 [Placed in Library. See No. L.T. 740/16/14]

   (vi) (a) Annual Report and Accounts of the National Institute of 
Technology, Tiruchirappalli, Tamil Nadu, for the year 2012-13, 
together with the Auditor’s Report on the Accounts.

    (b)  Review by Government on the working of the above 
Institute.

 [Placed in Library. See No. L.T. 741/16/14]

   (vii) (a) Annual Report and Accounts of the Dr. B.R. Ambedkar 
National Institute of Technology, Jalandhar, Punjab, for the 
year 2012-13, together with the Auditor’s Report on the 
Accounts.

    (b) Review by Government on the working of the above 
Institute.

[Placed in Library. See No. L.T. 742/16/14]
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   (viii) (a) Annual Report and Accounts of the National Institute of 
Technology, Mizoram, for the year 2010-11, together with 
the Auditor’s Report on the Accounts.

    (b) Review by Government on the working of the above 
Institute.

 [Placed in Library. See No. L.T. 603/16/14]

   (ix) (a) Annual Report and Accounts of the National Institute of 
Technology, Mizoram, for the year 2011-12, together with 
the Auditor’s Report on the Accounts.

    (b) Review by Government on the working of the above 
Institute.

 [Placed in Library. See No. L.T. 604/16/14]

   (x) (a) Annual Report and Accounts of the National Institute of 
Technology, Arunachal Pradesh, for the year 2011-12, 
together with the Auditor’s Report on the Accounts.

    (b) Review by Government on the working of the above 
Institute.

(2) Statement each (in English and Hindi) giving reasons for the delay in laying  
  the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 606/16/14]

III. A copy each (in English and Hindi) of the following papers:—

  (i) (a) Annual Accounts of the National Council for Teacher Education, 
New Delhi, for the year 2012-13, and the Audit Report thereon, 
under sub-section (4) of Section 26 of the National Council for 
Teacher Education Act, 1993.

   (b) Statement giving reasons for the delay in laying the papers 
mentioned at (i) (a) above.

[Placed in Library. See No. L.T. 814/16/14]

  (ii) (a) Annual Report and Accounts of the Rajiv Gandhi Shiksha Mission, 
Bhopal, Madhya Pradesh, for the year 2012-13, together with the 
Auditor’s Report on the Accounts.
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   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (ii) (a) above.

[Placed in Library. See No. L.T. 815/16/14]

  (iii) (a) Annual Report of the Indian Institute of Science Education and 
Research (IISER), Kolkata, for the year 2012-13.

   (b) Annual Accounts of the Indian Institute of Science Education and 
Research (IISER), Kolkata, for the year 2012-13, and the Audit 
Report thereon.

   (c) Review by Government on the working of the above Institute.

   (d) Statement giving reasons for the delay in laying the papers 
mentioned at (iii) (a) and (b) above.

[Placed in Library. See No. L.T. 607/16/14]

  (iv) (a) Annual Report and Accounts of the Sarva Shiksha Abhiyan 
Society, U.T. Chandigarh, for the year 2012-13, together with the 
Auditor’s Report on the Accounts.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (iv) (a) above.

[Placed in Library. See No. L.T. 321/16/14]

  (v) (a) Annual Report and Accounts of the Himachal Pradesh Primary 
Education Society implementing the Sarva Shiksha Abhiyan, 
Shimla, for the year 2012-13, together with the Auditor’s Report 
on the Accounts.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (v) (a) above.

[Placed in Library. See No. L.T. 816/16/14]

  (vi) (a) Annual Report and Accounts of the Goa Sarva Shiksha Abhiyan, 
Panaji, for the year 2012-13, together with the Auditor’s Report on 
the Accounts.
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   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (vi) (a) above.

[Placed in Library. See No. L.T. 602/16/14]

  (vii) (a) Annual Report and Accounts of the Himachal Pradesh School 
Education Society implementing the Rashtriya Madhyamik 
Shiksha Abhiyan (RMSA), Model School Scheme and Girls Hostel 
Scheme, Shimla, for the year 2012-13, together with the Auditor’s 
Report on the Accounts.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (vii) (a) above.

[Placed in Library. See No. L.T. 598/16/14]

  (viii) (a) Annual Report of the National Bal Bhavan, New Delhi, for the 
year 2012-13.

   (b) Annual Accounts of the National Bal Bhavan, New Delhi, for the 
year 2012-13, and the Audit Report thereon.

   (c) Statement by Government accepting the above Report.

   (d) Statement giving reasons for the delay in laying the papers 
mentioned at (viii) (a) and (b) above.

[Placed in Library. See No. L.T. 744/16/14]

  (ix) (a) Annual Report and Accounts of the Axom Sarba Shiksha Abhiyan 
Mission, Guwahati, for the year 2012-13, together with the 
Auditor’s Report on the Accounts.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (ix) (a) above.

[Placed in Library. See No. L.T. 599/16/14]

  (x) (a) Annual Report of the Atal Bihari Vajpayee-Indian Institute of 
Information Technology Management (ABV-IIITM), Gwalior, for 
the year 2012-13.
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   (b) Review by the Government on the working of the above Institute.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (x) (a) above.

[Placed in Library. See No. L.T. 735/16/14]

  (xi) (a) Annual Report and Accounts of the Odisha Primary Education 
Programme Authority (OPEPA), Bhubaneswar, for the year  
2012-13, together with the Auditor’s Report on the Accounts.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (xi) (a) above.

[Placed in Library. See No. L.T. 736/16/14]

  (xii) (a) Annual Report and Accounts of the Sarva Shiksha Abhiyan, Union 
Territory Mission Authority, Andaman and Nicobar Islands, Port 
Blair, for the year 2012-13, together with the Auditor’s Report on 
the Accounts.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reaons for the delay in laying the papers 
mentioned at (xii) (a) above.

 [Placed in Library. See No. L.T. 734/16/14]

  (xiii) (a) Annual Report and Accounts of the Sarva Shiksha Abhiyan, UT 
Daman and Diu, Daman, for the year 2012-13, together with the 
Auditor’s Report on the Accounts.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (xiii) (a) above.

[Placed in Library. See No. L.T. 733/16/14]

  (xiv) (a) Annual Report and Accounts of the Tripura Rajya Mission 
implementing the Rashtriya Madhyamik Shiksha Abhiyan 
(RMSA), Tripura, for the year 2012-13, together with the Auditor’s 
Report on the Accounts.

Papers Laid  on the Table
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   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers, 
mentioned at (xiv) (a) above.

[Placed in Library. See No. L.T. 732/16/14]

IV. (i) Outcome Budget, for the year 2014-15, in respect of the Department of  
   Higher Education.

[Placed in Library. See No. L.T. 729/16/14]

 (ii) Outcome Budget, for the year 2014-15, in respect of the Department of  
   School Education and Literacy.

[Placed in Library. See No. L.T. 730/16/14]

Report and accounts (2012-13) of the national institute of  
hydrology, Roorkee and related papers

वस्त रंत्रालय रें राज्य रंत्री; संसदीय काय्य रंत्रालय रें राज्य रंत्री; तथा जल संसाधन, नदी 

तवकास और गंगा पुनरुद्धार रंत्रालय रें राज्य रंत्री (श्री संतोष कुरार गंगवार) : उपसभापकत 

महोदय, मैं कनम्नकलकखत पत्रों िी एि-एि प्रकत (अंगे्रजी तथा कहन्दी में) सभा पटल पर रखता 

हंू:-

(a) Annual Report and Accounts of the National Institute of Hydrology, Roorkee,  
  for the year 2012-13, together with the Auditor’s Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned at  
  (a) above.

[Placed in Library. See No. L.T. 633/16/14]

I.	 Notifications	of	the	Ministry	of	Power

ii. Report and accounts (2012-13) of bee, new delhi and related papers

THE MINISTER OF STATE OF THE MINISTRY OF POWER; THE MINISTER 
OF STATE OF THE MINISTRY OF COAL; AND THE MINISTER OF STATE OF THE 
MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL): Sir,  
I lay on the Table—

I. A copy each (in English and Hindi) of the following Notifications of the  
  Ministry of Power, under Section 179 of the  Electricity Act, 2003:—

Papers Laid  on the Table
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 (1) No. L-1/18/2010-CERC-Pt, dated the 21st February, 2014, publishing  
   Corrigendum to Notification No. L-1/18/2010-CERC, dated the  
   6th January, 2014. 

 (2) No- L-1/132/2013-CERC-Pt, dated the 17th February, 2014, publishing  
   Corrigendum to Notification No. L-1/132/2013-CERC, dated the  
   6th January, 2014.

[Placed in Library. See No. L.T. 762/16/14]

 (3) No. L-1/94/CERC/2011, dated the 21st March, 2014, publishing the  
   Central Electricity Regulatory Commission (Terms and Conditions for  
   Tariff Determination from Renewable Energy Sources) (First  
   Amendment) Regulations, 2014.

 (4) No. L-1/13/2010-CERC, dated the 9th April, 2014, publishing the Central  
   Electricity Regulatory Commission (Power Market) (First Amendment)  
   Regulations, 2014.

[Placed in Library. See No. L.T. 761/16/14]

II. A copy each (in English and Hindi) of the following papers:—

 (a) Annual Report and Accounts of the Bureau of Energy Efficiency (BEE),  
   New Delhi, for the year 2012-13, together with the Auditor’s Report on  
   the Accounts.

 (b) Review by Government on the working of the above Bureau.

 (c) Statement giving reasons for the delay in laying the papers mentioned at  
   (a) above.

[Placed in Library. See No. L.T. 736/16/14]

I.	 Notifications	of	the	Ministry	of	Road	Transport	and	Highways

ii. Mou between Government of india and Kamarajar port Limited

सड़क पतरवहन और राजराग्य रंत्रालय रें राज्य रंत्री तथा पोत पतरवहन रंत्रालय रें राज्य रंत्री 

(श्री कृष्ण पाल) : उपसभापकत महोदय, मैं कनम्नकलकखत पत्र सभा पटल पर रखता हंू:-

 `I. (i) A copy each (in English and Hindi) of the following Notifications of 
the Ministry of Road Transport and Highways, under Section 10 of the 
National Highways Act, 1956:—
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   (1) S.O. 638 (E), dated the 29 March, 2012, regarding acquisition 

of land, with or without structure, from K.M. 379.100 to K.M. 

460.700 (Project Change) (Cherthalai - Oachira Section) on 

National Highway No. 47 in Alapuzha District in the State of 

Kerala.

   (2) S.O. 1368 (E), dated the 18 June, 2012, regarding acquisition of 

land, with or without structure, from K.M. 2.750 to K.M. 37.800 

(Dindigul - Theni - Kumuli Section) on National Highway No. 45 

Extension in Dindigul District in the State of Tamil Nadu.

   (3) S.O. 1809 (E), dated the 14 August, 2012, regarding acquisition 

of land, with or without structure, from K.M. 148.000 to K.M. 

171.200 (Kannur Section) on National Highway No. 17 in Kannur 

District in the State of Kerala.

   (4) S.O. 2207 (E), dated the 18 September, 2012, regarding acquisition 

of land, with or without structure, from K.M. 17.200 to K.M. 

104.000 (Kasaragod Section) on National Highway No. 17 in 

Kasaragod District in the State of Kerala.

   (5) S.O. 2638 (E), dated the 30  October, 2012, regarding acquisition 

of land, with or without structure, from K.M. 11.000 to K.M. 

53.685 (Chennai - Vijayawada Section) on National Highway No. 

5 in Tiruvallur District in the State of Tamil Nadu.

   (6) S.O. 2857 (E), dated the 7 December, 2012, regarding acquisition 

of land, with or without structure, from K.M. 248.875 to K.M. 

270.000 (Vaniampara - Thrissur Section) on National Highway 

No. 47 in Thrissur District in the State of Kerala.

   (7) S.O. 707 (E), dated the 15 March, 2013, regarding acquisition 

of land, with or without structure, from K.M. 100.000 to K.M. 

165.000 (Vikravandi - Kumbakonam -Thanjavur Section) on 

National Highway No. 45C in Thanjavur District in the State of 

Tamil Nadu.

   (8) S.O. 711 (E), dated the 15 March, 2013, regarding acquisition of 

land, with or without structure, from K.M. 122.000 to K.M. 173.500 
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(Karaikudi - Ramanathapuram Section) on National Highway No. 
210 in Ramanathapuram District in the State of Tamil Nadu.

   (9) S.O. 1303 (E), dated the 21 May, 2013, regarding acquisition 
of land, with or without structure, from K.M. 538.000 to K.M. 
604.000 on National Highway No. 37 in Dibrugarh District in the 
State of Assam.

   (10) S.O. 1418 (E), dated the 4 June, 2013, regarding acquisition 
of land, with or without structure, from K.M. 155.200 to K.M. 
214.000 (Tindivanam - Krishnagiri Section) on National Highway 
No. 66 in Krishnagiri District in the State of Tamil Nadu.

   (11) S.O. 1757 (E), dated the 19 June, 2013, regarding acquisition 
of land, with or without structure, from K.M. 304.170 to K.M. 
341.600 (Tirupati Andhra Pradesh/ Tamil Nadu Border Section) 
on National Highway No. 205 in Chittoor District in the State of 
Andhra Pradesh.

   (12) S.O. 2137 (E), dated the 11 July, 2013, regarding acquisition of 
land, with or without structure, from K.M. 40.000 to K.M. 85.600 
(Tindivanam - Krishnagiri Section) on National Highway No. 66 
in Viluppuram District in the State of Tamil Nadu.

   (13) S.O. 2382 (E), dated the 6 August, 2013, regarding acquisition of 
land, with or without structure, from K.M. 20.200 to K.M. 80.400 
(Vikravandi - Kumbakonam - Thanjavur Section) on National 
Highway No. 45C in Cuddalore District in the State of Tamil 
Nadu.

   (14) S.O. 2564 (E), dated the 23 August, 2013, regarding acquisition 
of land, with or without structure, from K.M. 538.000 to K.M. 
604.000 (Jorhat - Dibrugarh Section) on National Highway No. 37 
in Dibrugarh District in the State of Assam.

   (15) S.O. 2565 (E), dated the 23 August, 2013, regarding acquisition of 
land, with or without structure, from K.M. 10.000 to K.M. 94.000 
(Tiruchirappalli - Karaikudi Section) including Trichy Bypass 
from K.M. 109.558 to K.M. 135.930 on National Highway No. 
210 and 67 in Pudukkottai District in the State of Tamil Nadu.
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   (16) S.O. 2568 (E), dated the 23 August, 2013, regarding acquisition of 
land, with or without structure, from K.M. 0.000 to K.M. 20.200 
(Vikravandi - Kumbakonam - Thanjavur Section) on National 
Highway No. 45C in Viluppuram District in the State of Tamil 
Nadu.

   (17) S.O. 2684 (E), dated the 5 September, 2013, regarding acquisition 
of land, with or without structure, from K.M. 33.412 to K.M. 
93.000 (Athipalli - Krishnagiri Section) on National Highway No. 
7 in Krishnagiri District in the State of Tamil Nadu.

   (18) S.O. 3425 (E), dated the 12 November, 2013, regarding acquisition 
of land, with or without structure, from K.M. 453.000 to K.M. 
487.000 on National Highway No. 37 in Jorhat District in the State 
of Assam.

   (19) S.O. 3464 (E), dated the 25 November, 2013, regarding acquisition 
of land, with or without structure, from K.M. 439.000 to K.M. 
453.000 on National Highway No. 37 in Jorhat District in the State 
of Assam.

   (20) S.O. 3684 (E), dated the 17 December, 2013, regarding acquisition 
of land, with or without structure, from K.M. 185.980 to K.M. 
260.200 (Kozhikode Section) on National Highway No. 17 in 
Kozhikode District in the State of Kerala.

   (21) S.O. 3711 (E), dated the 18 December, 2013, amending Notification 
No. S.O 1303 (E), dated the 21 May, 2013, to substitute certain 
entries in the original Notification.

   (22) S.O. 55 (E), dated the 9 January, 2014, regarding acquisition of 
land, with or without structure, from K.M. 76.800 to K.M. 150.000 
(Yadgiri - Warangal Section) on National Highway No. 202 
(New N.H. No. 163) in Warangal District in the State of Andhra 
Pradesh.

   (23) S.O. 68 (E), dated the 9 January, 2014, regarding acquisition of 
land, with or without structure, from K.M. 76.800 to K.M. 150.000 
(Yadgiri - Warangal Section) on National Highway No. 202 
(New N.H. No. 163) in Warangal District in the State of Andhra 
Pradesh.
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   (24) S.O. 152 (E), dated the 21 January, 2014, regarding acquisition of 
land, with or without structure, from K.M. 76.800 to K.M. 150.000 
(Yadgiri - Warangal Section) on National Highway No. 202 
(New N.H. No. 163) in Warangal District in the State of Andhra 
Pradesh.

   (25) S.O. 159 (E), dated the 21  January, 2014, regarding acquisition of 
land, with or without structure, from K.M. 76.800 to K.M. 150.000 
(Yadgiri - Warangal Section) on National Highway No. 202 
(New N.H. No. 163) in Warangal District in the State of Andhra 
Pradesh.

   (26) S.O. 246 (E), dated the 27 January, 2014, regarding acquisition 
of land, with or without structure, from K.M. 682.980 to K.M. 
741.202 (Chennai - Kolkata Corridor) on National Highway No. 
16 (Old N.H. No. 5) in Visakhapatnam District in the State of 
Andhra Pradesh.

   (27) S.O. 364 (E), dated the 10 February, 2014, declaring new National 
Highway No. 169A and inserting its description in the Schedule of 
the Act.

   (28) S.O. 766 (E), dated the 14 March, 2014, declaring new National 
Highway No. 334B and inserting its description in the Schedule of 
the Act.

   (29) S.O. 768 (E), dated the 14th March, 2014, declaring new National 
Highways Nos. 310A, 710 and 510 and inserting their description 
in the Schedule of the Act.

   (30) S.O. 769 (E), dated the 14 March, 2014, publishing Corrigendum 
to Notification No. S.O. 364 (E), dated the 10th February, 2014.

   (31) S.O. 772 (E), dated the 14  March, 2014, declaring new National 
Highway No. 150 Extn. and inserting its description in the Schedule 
of the Act.

   (32) S.O. 775 (E), dated the 14 March, 2014, declaring new National 
Highways Nos. 563 and 365A and inserting their description in the 
Schedule of the Act.

   (33) S.O. 836 (E), dated the 20 March, 2014, declaring new National 
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Highways Nos. 154A, 505 and 503 Extn and inserting their 
description in the Schedule of the Act.

   (34) S.O. 837 (E), dated the 20 March, 2014, amending Notification No. 
S.O. 689 (E), dated 4th April, 2011, to substitute certain entries in 
the original Notification.

   (35) S.O. 839 (E), dated the 20 March, 2014, amending Notification 
No. S.O. 689 (E), dated the 4th April, 2011, to substitute certain 
entries in the original Notification.

   (36) S.O. 841 (E), dated the 20 March, 2014, amending Notification No. 
S.O. 689 (E), dated 4th April, 2011, to substitute certain entries in 
the original Notification.

   (37) S.O. 842 (E), dated the 20 March, 2014, declaring new National 
Highways Nos. 248A, 325 and 25 Extn. and inserting their 
description in the Schedule of the Act.

   (38) S.O. 838 (E), dated the 20  March, 2014, declaring new National 
Highways Nos. 848B and 251 and inserting their description in the 
Schedule of the Act.

   (39) S.O. 864 (E), dated the 21 March, 2014, declaring new National 
Highways Nos. 103A, 703A and 754 and inserting their description 
in the Schedule of the Act.

   (40) S.O. 865 (E), dated the 21 March, 2014, amending Notification 
No. S.O. 689 (E), dated the 4 April, 2011, to substitute certain 
entries in the original Notification.

   (41) S.O. 869 (E), dated the 21st March, 2014, declaring new National 
Highway No. 326A and inserting its description in the Schedule of 
the Act.

   (42) S.O. 870 (E), dated the 21 March, 2014, declaring new National 
Highways Nos. 333A, 527A and 219 and inserting their description 
in the Schedule of the Act.

   (43) S.O. 871 (E), dated the 21 March, 2014, declaring new National 
Highway No. 512 and inserting its description in the Schedule of 
the Act.
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   (44) S.O. 872 (E), dated the 21 March, 2014, amending Notification No. 
S.O. 689 (E), dated the 4 April 2011, to substitute certain entries in 
the original Notification.

   (45) S.O. 873 (E), dated the 21 March, 2014, declaring new National 
Highways Nos. 133A, 419 and 143A and inserting their description 
in the Schedule of the Act.

   (46) S.O. 866 (E), dated the 21 March, 2014, declaring new National 
Highways Nos. 185 and 183A and inserting their description in the 
Schedule of the Act.

   (47) S.O. 1121 (E), dated the 22  April, 2014, regarding rate of fee to 
be collected from users of the stretch from K.M. 298.075 near 
Madhopura Junction to K.M. 341.047 (after Sikar Town) (Reengus 
- Sikar Section) (Proposed Chainage from K.M. 298.075 to K.M. 
341.962) on National Highway 11 in the State of Rajasthan.

[Placed in Library. for (1) to (47 ) See No. L.T. 642/16/14]

(ii) A copy (in English and Hindi) of the Ministry of Road Transport and 
  Highways Notification No. NHAl/14026/10/2013-Admn., dated the 23rd  
  December, 2013, publishing the National Highways Authority of India (House  
  Rent Allowance and Leased Accommodation) Regulations, 1997, under  
  Section 37 of the National Highways Authority of India Act, 1988.

[Placed in Library. See No. L.T. 765/16/14]

II. A copy (in English and Hindi) of the Memorandum of Understanding between  
  the Government of India (Ministry of Shipping) and the Kamarajar Port  
  Limited, for the year 2014-15.

[Placed in Library. See No. L.T. 641/16/14]

StateMentS by MiniSteRS

Status of implementation of recommendations contained in the thirty-seventh 
Report of the department-related parliamentary Standing committee on energy

THE MINISTER OF STATE IN THE MINISTRY OF POWER; THE MINISTER 
OF STATE OF THE MINISTRY OF COAL AND THE MINISTER OF STATE OF THE 
MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL): Sir, I 
make a statement regarding Status of implementation of recommendations contained in 
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the Thirty-seventh Report of the Department-related Parliamentary Standing Committee 
on Energy on “Development of National Grid”.

Status of implementation of recommendations contained in the  
thirty-ninth report of the department-related parliamentary  

Standing committee on Rural development

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT; 
THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ AND 
THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND 
SANITATION (SHRI UPENDRA KUSHWAHA): Sir, I make a statement regarding 
Status of implementation of recommendations contained in the Thirty-ninth Report of 
the Department-related Parliamentary Standing Committee on Rural Development on 
Demands for Grants (2012-13), pertaining to the Ministry of Panchayati Raj.

LeaVe Of abSence

MR. DEPUTY CHAIRMAN: Hon. Members, I have to inform that a letter has been 
received from Shri Sachin Ramesh Tendulkar stating that he is unable to attend the entire 
232nd Session of the Rajya Sabha due to his professional and personal commitments and 
certain family exigencies. He has, therefore, requested for grant of leave of absence from 
the sittings of the Rajya Sabha for the entire 232nd Session. ...(Interruptions)... Does he 
have the permission of the House to remain absent from 7th July to 14th August, 2014 of 
the current (232nd) Session of the Rajya Sabha? ...(Interruptions)...

श्री नरेश अग्रवाल (उत्तर प्रदेश) : सर, मेरी एि आपतत्त है।

MR. DEPUTY CHAIRMAN: No; No. ...(Interruptions)...

श्री नरेश अग्रवाल : शुक्रवार िो सकचन तेंदुलिर जी कदल्ली आए। उन्होंने कदल्ली में एि 

िॉन्फ्रें स अटेंड िी, पारलयामेंट िे पड़ोस में कवज्ञान भवन में, लेकिन उन्होंने पारलयामेंट आना 

उकचत नहीं समझा।

MR. DEPUTY CHAIRMAN: No; No. ...(Interruptions)...

श्री नरेश अग्रवाल : बात सही है, मेरा ऑब्जेक्शन है। आप हमारा ऑब्जेक्शन िैसे नहीं 

सुनेंगे? यह िोई tradition नहीं है कि जो चाहे, unanimously पास हो जाएगा। अगर मेम्बर 

कदल्ली आिर, जब पारलयामेंट सेशन चल रहा है और पारलयामेंट सेशन अटेंड नहीं िर रहा है, 

तो इसिा मतलब उसिो उस हाउस िे प्रकत िोई आदर है ही नहीं। श्रीमन्, उन्होंने जो रीज़न्स 

कदए हैं, उन रीजन्स में ऐसा नहीं होगा कि मेम्बर िो इस सदन िे कलए समय न कमले। तो मेरी 

Leave of  Absence



[RAJYA SABHA]342

यह आपतत्त है कि सकचन जी िो उस एक्स्प्लेनेशन िो भी देना चाकहए कि कदल्ली में जब व े

शुक्रवार िो आए, तब यह हाउस शाम ति चल रहा था। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: No; No. ...(Interruptions)... You cannot 

...(Interruptions)... Mr. Naresh Agrawal, ...(Interruptions)...

श्री नरेश अग्रवाल : नहीं सर, मेरी आपतत्त तो आपिो नोट िरनी पड़ेगी। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: No; no. You have made your point. ...(Interruptions)...

श्री नरेश अग्रवाल : कडप्टी चेयर मनै साहब, किस कनयम में हम आपतत्त नहीं िर सिते हैं? 

...(व्यवधान)... किस कनयम में हम आपतत्त नहीं दे सिते, आप हमें यह बताएं। आप हमें कसफ्ड  

इतना बताइए कि किस कनयम  में हम आपतत्त नहीं दे सिते? ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: You have made your point. ...(Interruptions)... No; 

no. ...(Interruptions)... आप सुकनए, आप जरा सुकनए। ...(व्यवधान)...

श्री रोहम्रद अदीब (उत्तर प्रदेश) : यह लीव ऐतप्लिेशन पहले आनी चाकहए थी। 

...(व्यवधान)...

MR. DEPUTY CHAIRMAN: So many hon. Members may be absent for various 
reasons. ...(Interruptions)... So many Members may be absenting themselves for various 
reasons. ...(Interruptions)... It is not for the Chair to inquire why they were absent and 
where they were. ...(Interruptions)... It is not our business. ...(Interruptions)...

श्री रोहम्रद अदीब : मीकडया में आने िे बाद यह हो रहा है। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: It is not our business. ...(Interruptions)...

श्री नरेश अग्रवाल : या तो शुरू में देते। ...(व्यवधान)... सर, मेरी बात करिॉड्ड में आनी 

चाकहए। मेरी आपतत्त िो करिॉड्ड में होना चाकहए।...(व्यवधान)...

श्री उपसभापतत : करिॉड्ड  में आ गया है। मैंने एक्सपजं नहीं किया है। ...(व्यवधान)...

†Transliteration in Urdu script.
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श्री नरेश अग्रवाल : मेरी आपतत्त यह है कि अगर िोई िारण था तो सब सेशन शुरू हुआ, 

तब देना चाकहए था। बीच में जब मेंबर ने मामला उठाया ...(व्यवधान)... व ेयहा ंपर आिर भी 

हाउस अटैंड न िरें ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)... No, please. It is not 
like that.

श्री नरेश अग्रवाल : यह नया ट्रैकडशन न बनाइए। यह प्रथा ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: It is not like that.

श्री नरेश अग्रवाल : चेयर से िभी यह आशा नहीं िी गयी थी। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: I am not permitting. ...(Interruptions)... I am not 
permitting further discussion. It is not like that. In the leave letter, he has clearly mentioned 
that due to his professional and personal commitments and certain family exigencies 
...(Interruptions)... Nothing more is required. It is not for the Chair or for any Member to 
inquire into where, how and why somebody is absent, where he is when he is absent; it 
is not for us. See, I have put the question before the House. I hope the House agrees for 
giving him leave. I hope the House agrees.

(No hon. Member dissented.)

MR. DEPUTY CHAIRMAN: Permission to remain absent is granted.

SOME HON. MEMBERS: No. ...(Interruptions)...

श्री नरेश अग्रवाल : हम चेयर िा सम्मान िरते हैं। हम चेयर से िभी यह आशा नहीं िरते 

हैं कि दबाव में िोई चीज़ हो। ...(व्यवधान)... मैं आपिे कनण्डय से ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: No discussion on this. ...(Interruptions)... Why 
is there a discussion? ...(Interruptions)... All of you are speaking, what can I do? 
...(Interruptions)... Pardon. What are you saying?

SHRI NARESH GUJRAL (Punjab): Sir, it is a disrespect to the country if the 
eminent people who have been nominated to this House do not come to the House! 
...(Interruptions)...

SHRI MOHAMMED ADEEB: Sir, it is a disrespect to the House. We have to 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: This is not fair. Let me speak. आप बकैठए, बठै जाइए।

श्री सत्यव्रत चतुव्वेदी (मध्य प्रदेश) : उपसभापकत जी, आप िुछ िहें, उसिे पहले मैं एि 

बात िहना चाहता हंू। ...(व्यवधान)...
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MR. DEPUTY CHAIRMAN: I will allow you. Let me speak.

श्री सत्यव्रत चतुव्वेदी : एि कमनट मुझे सुन लीकजए। ...(व्यवधान)... मेरी बात सुन लीकजए। 

...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Let me say. I have already stood up. ...(Interruptions)... 
Then, I will allow you. ...(Interruptions)... I have already stood up. Then, you have to sit. 
...(Interruptions)...

श्री सत्यव्रत चतुव्वेदी : यह गलत परम्परा होगी, कबल्िुल गलत परम्परा होगी। ...(व्यवधान)... 

िोई व्यतक्त इस सदन से बड़ा नहीं हो सिता।

MR. DEPUTY CHAIRMAN: No, I am not allowing a discussion on this. 
...(Interruptions)... I am not allowing a discussion on this. चतुव्देदी जी, बकैठए। रापोल ूजी, 

आप भी बकैठए। ...(व्यवधान)... I am not allowing a discussion on this.

श्री सत्यव्रत चतुव्वेदी : यह मसेैज जाना चाकहए ...(व्यवधान)... Disrespect िो कबल्िुल 

बद्याश्त नहीं किया जाएगा। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)...

श्री सत्यव्रत चतुव्वेदी : यह गलत बात है। ...(व्यवधान)... उन्हें अपनी कजम्मेदारी िा अहसास 

होना चाकहए।

श्री उपसभापतत : चतुव्देदी जी, बकैठए। ...(व्यवधान)...

श्री सत्यव्रत चतुव्वेदी : यहा ं मौजूद रहते हुए व े सदन में क्यों नहीं आ सिते थे? 

...(व्यवधान)...

श्री उपसभापतत : चतुव्देदी जी, बकैठए। ...(व्यवधान)... Please sit down. ...(Interruptions)... 
What are you doing  ...(Interruptions)... Please sit down. ...(Interruptions)... Sit down. 
...(Interruptions)... Take your seats. ...(Interruptions)... Hon. Members, I am standing; 
sit down. Hon. Members, when a leave letter is received,  ...(Interruptions)... Please sit 
down. ...(Interruptions)... When a leave letter is received, we have to take it at the face 
value on what is written in it. We are not expected to go into it and find out the veracity 
of it. That we are not doing. You have to respect the Member. Every Member is an hon. 
Member, whether he is present or not present. So, a kind of discussion about the 
veracity of the reason he has given is not up to our Parliamentary standard. So, please 
stop discussing. Leave is granted. Nothing more. ...(Interruptions)...

SOME HON. MEMBERS: No. ...(Interruptions)...
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SHRI MOHAMMED ADEEB: Sir, how can you give? ...(Interruptions)... No leave 
of absence. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Now, Legislative Business; 
Bill to be withdrawn. ...(Interruptions)... Sit down. ...(Interruptions)...

श्री सत्यव्रत चतुव्वेदी : अगर व ेयहा ंआ नहीं सिते तो उनिो सदस्यता स्वीिार ही नहीं 

िरनी चाकहए थी। ...(व्यवधान)... उन्होंने सदस्यता स्वीिार क्यों िी? ...(व्यवधान)...

श्री जगत प्रकाश नड्डा (कहमाचल प्रदेश) : आपिी सरिार ने उन्हें अप्वाइंट किया था। 

...(व्यवधान)...

MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)... Now, I am taking up 
the Supplementary Business. ...(Interruptions)... There is a Bill to be withdrawn, that is, 
the Judicial Appointments Commission Bill, 2013, Shri Ravi Shankar Prasad.

GOVeRnMent biLL

the judicial appointments commission bill, 2013

THE MINISTER OF COMMUNICATIONS AND INFORMATION  
TECHNOLOGY AND THE MINISTER OF LAW AND JUSTICE (SHRI RAVI 
SHANKAR PRASAD): Sir, I beg to move for leave to withdraw the Judicial 
Appointments Commission Bill, 2013.

The question was proposed.

...(Interruptions)...

SHRI SHANTARAM NAIK (Goa): Sir, we are objecting to this. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: What? .

SHRI  ANAND SHARMA (Rajasthan): Sir, we are objecting to this. 
...(Interruptions)... We have reasons to object. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let him move. ...(Interruptions)...

SHRI ANAND SHARMA: This Bill was introduced ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, I have put the question. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, we are objecting. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: But he has not moved. ...(Interruptions)...

SHRI ANAND SHARMA: We are objecting at the stage of introduction. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is what I am saying.

SHRI ANAND SHARMA: Sir, we are objecting at this stage.

MR. DEPUTY CHAIRMAN: Not at this stage, after he speaks.

SHRI ANAND SHARMA: Sir, we are objecting at this stage.

MR. DEPUTY CHAIRMAN: At the time you are doing, he has not even said it!

SHRI ANAND SHARMA: Okay.

MR. DEPUTY CHAIRMAN: Let him say what he has to say. ...(Interruptions)... 
No, please. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, the reason as to why the Bill is being 
withdrawn is in the following circumstances. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please listen.

SHRI RAVI SHANKAR PRASAD: In the year 2013 August, the previous 
Government came with two Bills. One was the Constitutional Amendment Bill enabling 
the creation of a Commission for appointments. The other was the Judicial Appointments 
Bill, a non-constitutional Bill. The Rajya Sabha passed the Bill for amending the 
Constitution, and the Judicial Appointments Bill was sent to the Standing Committee. 
The Standing Committee came with a recommendation - when they were in power - 
stating that ‘you please keep the entire composition in the Constitution itself. Don’t keep 
it in the ordinary Bill’. Pursuant to that Standing Committee, the previous Government 
came - with an amendment in the Lok Sabha, which could not be passed, and the Lok 
Sabha was dissolved and the Bill has lapsed.

Now, Sir, the position is, the present Government proposes to bring a Bill for 
Judicial Appointments in the Constitutional framework, as recommended by the Standing 
Committee, along with other powers in a separate Bill. The present Bill which I am 
seeking to withdraw is a Bill which the Standing Committee has disapproved. They said, 
you please keep it ...

SHRI SHANTARAM NAIK: No, Sir, this is ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, please. Mr. Shantaram Naik, listen to the Minister. 
Let him complete. What are you doing? ...(Interruptions)... Sit down.
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SHRI RAVI SHANKAR PRASAD: Sir, I have got the copy of the Bill. Everything 
is there. What I am telling the hon. House is this that the Judicial Appointments Bill, 2013 
is going to be withdrawn. The Constitutional Bill, moved by the previous Government, 
has lapsed. The present Government proposes to move two Bills. One, the Constitutional 
Amendment Bill, containing the entire architecture of the National Judicial Commission 
as recommended by the Standing Committee, and the other, a separate Bill also improving 
upon in the light of recommendations of the Standing Committee. Therefore, the point is, 
unless this Bill is withdrawn, the other Bill cannot be introduced. Therefore, we are just 
withdrawing this Bill because this has no constitutional architecture for the Commission 
itself. ...(Interruptions)... It is a very simple thing. ...(Interruptions)...

SHRI SHANTARAM NAIK: He has given just five minutes. ...(Interruptions)... We 
would like to know in what circumstances you have.

MR. DEPUTY CHAIRMAN: He has explained. ...(Interruptions)... Mr. Shantaram 
Naik, please. ...(Interruptions)... No, no, he has explained. ...(Interruptions)... What is 
your objection? ...(Interruptions)... No, please. ...(Interruptions)...

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, this is not fair. ...(Interruptions)... 
They can’t just ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, I have given the floor to Shri Anand Sharma. 
...(Interruptions)... Shri Anand Sharma.

SHRI ANAND SHARMA: Sir, there were two Bills, as the, Statement of the Minister 
says, which is true, which you have brought before this House, one the Constitutional 
Amendment Bill and the second was the Bill on the Judicial Appointments Commission.

As this House will recall, there was informed debate. The then Leader of the 
Opposition, now the Leader of the House, and hon. Leaders of other political parties - I 
will not take all the names - had made specific suggestions with regard to the appointments 
of the Judges and the need to bring about a change. Sir, there was near unanimity when 
it came to the appointments then. But, still, it was referred to the Standing Committee, 
and I do recall with clarity, as the hon. Leader of the House will recall and also the 
other Party leaders, as it was felt, let the Standing Committee have a good look at it so 
that it can be brought in. The need to change the present system definitely was felt very 
strongly and that’s why the Bills were brought. The Standing Committee did examine 
the Bill. It’s not a question of the Standing Committee disapproving it. The Standing 
Committee normally, as per practice, makes changes, makes recommendations and also 
amendments, and it is for the Government then to consider. The normal practice, in this 
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House, has been that once a Bill is introduced, it becomes the property of the House, 
and then the Bill, after the scrutiny by the Standing Committee, can only be amended. 
We have no reservation if the Government were to bring amendments to the Bill, but we 
have objection to withdrawing the Bill and the hasty manner in which it is sought to be 
done, that we are given the notice just now and we have no time to examine! Also, Sir, I 
would like the records to be checked. My dear friend, Ravi Shankar Prasadji, has made 
the statement that the Standing Committee had disapproved it. We question that. Let the 
records establish the correctness of this particular statement that the Standing Committee 
had rejected the Bill or disapproved the Bill. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, I am sorry, but I have to 
...(Interruptions)...

SHRI ANAND SHARMA: And, the Chairman of the Standing Committee must be 
allowed to speak, as to what the Standing Committee ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, let me ...(Interruptions)...

SHRI ANAND SHARMA: Sir, the Chairman of the Standing Committee is a 
Member of this House. Let him ...(Interruptions)... I won’t yield. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, I had said that the Standing Committee said 
that the architecture of the Judicial Appointments Commission, instead of being a part 
of an ordinary Bill, should be a part of the Constitution itself. That is what I have said. 
...(Interruptions)...

SHRI MADHUSUDAN MISTRY: You said that the Bill had been disapproved by 
the Standing Committee. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, I heard Ravi Shankar Prasadji; that’s right. No 
issues. This is not a subject where there can be any partisan divisions or partisan positions 
taken. That is why we specifically referred to the near unanimity among the Members 
when this issue was discussed and debated, and that was one of the finest debates, in 
my memory, for the last year. But, Sir, the Chairman of the Standing Committee is from 
this House and he is present in the House. The House must also hear the Chairman of 
the Standing Committee. Now, the Government has said that they want to withdraw 
the Bill and they have had consultations with jurists and others. So, the Government is 
taking a view on what should be the new architecture and on the Bill that they propose 
to bring as a new Bill for judicial appointments. Now, it is not the question whether on 
judicial appointments, as such, a departure is to be made from the collegium system to 

[Shri Anand Sharma]



[11 August, 2014] 349Government  Bill

the Appointments Commission. On the composition of the Appointments Commission 
and the manner in which the appointments will be made, there is need for a wide-ranging 
consultation and a prior consensus, in which all those parties who had given their views 
in this House, all those parties who were members of the Standing Committee, should be 
allowed to ...(Interruptions)... before the Bill is withdrawn. ...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, we must also be given a chance. 
...(Interruptions)...

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sir, we must also be given a 
chance. ...(Interruptions)...

श्री नरेश अग्रवाल (उत्तर प्रदेश) : माननीय उपसभापकत जी, हम लोगों िो भी बोलना है। 

...(व्यवधान)... यह सदन सत्ता पक्ष और कवपक्ष िा नहीं है, ...(व्यवधान)... अकपतु हम लोगों िा भी 

है। ...(व्यवधान)... सदन में हमारी राय भी सुनी जाए। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Okay. Now, Misraji. ...(Interruptions)... I will call 
you. ...(Interruptions)... But, be brief. Everybody must be brief. ...(Interruptions)... I will 
call you too. ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, with great respect ...(Interruptions)... Sir, 
I will not take as much time as has been taken by the two Members who were allowed to 
speak before me. So far as consultations are concerned, the hon. Law Minister did have 
consultations with eminent jurists, but not only that, he also proceeded further to have 
consultations with the parties by writing personal letters to the Presidents of the Parties 
and the Party itself, and suggestions were given. But I do not agree when they say that it 
will be a * on the Constitution if the earlier Bill is withdrawn and a new Bill is brought. I 
cannot agree to that suggestion which is being given. ...(Interruptions)... When it is not a 
part of the Constitution, how can a * on the Constitution occur? It is still not a part of the 
Constitution. Under-the present Bill, it is being made a part of the Constitution, so that 
there may not be any intermingling and other things later on by an ordinary legislation. 
Also, I think that it is because of this fight that once they are on this side they would 
oppose the other side when the Bill comes -- it has been coming for the last 20 years; this 
issue has been pending for the last 20 years -- it always gets pushed to the backburner. The 
idea is that because this time they are bringing up something, the Congress has to oppose 
it! Now, this should not be the trend. With all respect to my learned friends, we have to 
see to it that the object that my learned friend, my senior colleague and Deputy Leader of 
the Congress has mentioned, that it is the need of the hour that we bring in a Bill of this 

* Expunged as ordered by the Chair.
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kind, needs to be achieved. So, the earlier Bill should be allowed to be withdrawn. When 
the new Bill is introduced, we would welcome it.

MR. DEPUTY CHAIRMAN: All right. Shri Naresh Agrawal.

श्री नरेश अग्रवाल : माननीय, उपसभापकत जी, जब राष्ट्रीय नीकत बनती है, तो राजनीकत 

नहीं देखी जाती है। माननीय लॉ कमकनस्टर कजस कबल िो लाए हैं, हम सब लोग उनिे साथ हैं, 
क्योंकि उन्होंने हमें फोन किया और हमसे कलकखत राय ली है। मैं कवपक्ष िे लोगों से िहता हंू कि 

जब ये सत्ता पक्ष में थे, तब तो इसिे पक्ष में थे और आज जब ये कवपक्ष में हैं, तो इसिा कवरोध 

िर रहे हैं। अगर ये िेवल इसकलए कवरोध िर रहे हैं कि हमिो कवरोध िरना है, क्योंकि हमारे 
किसी नेता ने आदेश दे कदया कि हमें राज्य सभा में इसिा कवरोध िरना है ...(व्यवधान)... हम 

लोग इसिे पक्ष में नहीं हैं। ...(व्यवधान)... माननीय िानून मंत्री जी, आप इसिो लाइए, हम सब 

आपिे साथ हैं। ...(व्यवधान)... आप इस कबल िो खुलिर लाइए। ...(व्यवधान)... हम लोग किसी 
िे दबाव में नहीं हैं, ...(व्यवधान)... लेकिन जब भी राष्ट्रकहत िी बात आएगी, हम लोग आपिे 

साथ खड़े होंगे।

SHRI SITARAM YECHURY: Sir, I have just one point. It is true, on record, that the 
Government and the hon. Law Minister had written to the chiefs of all the major political 
parties and elicited their opinions. That process has been done. Now, the explanation given 
here is, I am quoting, "Based on the recommendations of the Parliamentary Standing 
Committee, changes were made in the Judicial Appointments Bill, etc." That is what the 
hon. Minister has explained. But now, this Government feels that that is not sufficient to 
amend the Bill. So, they want to bring in a new Bill which is within the Constitutional 
framework. I hope I have understood the hon. Minister rightly. A mere amendment on 
the basis of the Standing Committee’s recommendations is not sufficient according to 
them. So, they want a new Bill. But, Sir, I remember, being part of that discussion then, 
and the hon. Leader of the House will also adduce to what I am saying, that we have 
always argued that it is not only a question of judicial appointments. There should be a 
larger Judicial Commission, where acts of omission and commission against the Judiciary 
which come up and which is often a very contentious issue and an unnecessary blot on 
our Constitutional scheme of things, these matters also must come under the ambit of the 
new legislation. ...(Interruptions)... Therefore, Sir, I want to make my last point. Sir, in 
the last paragraph it says, “In view of the foregoing, the Government seeks to withdraw 
the Judicial Appointments Commission Bill, 2013, introduced in Rajya Sabha on 29th 
August, 2013, and replace it with the National Judicial Appointments Commission Bill, 
2014, during the current Session of the Parliament.” I want this to be the ‘National Judicial 
Commission Bill’, where the ambit will be larger as we have all discussed it in the past. I 
don’t want to repeat those arguments. I think, that is in the interest of our country.

[Shri Satish Chandra Misra]
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SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, from day one, we have been 
demanding judicial reforms. We have been demanding reforms in the electoral system as 
well as in the laws relating to media. When these two Bills were brought forward by the 
Congress Party in power, we supported them wholeheartedly. Now, in the same way, 
the new Government intends to introduce two Bills in view of the reasons given in this 
statement of the hon. Minister, and before that, the hon. Minister also sought views of 
all political parties by writing personal letters to each individual party. We also have 
expressed our opinion, in writing, to the Government supporting this endeavour because 
this is a part of the judicial reforms and we support this stand of the Government.

DR. V. MAITREYAN (Tamil Nadu): Sir, Judiciary – if I am allowed to use the 
word – suddenly usurped the power to appoint itself by an executive order. I think this 
needs to be corrected and the various lacunae of the collegium system have come into the 
forefront in the last few weeks due to the ways in which the Judges were appointed, how 
the former Supreme Court Judge made some revelations and other things. So, the proper 
thing will be to go for a Judicial Commission, and the only way to make it foolproof will 
be to make a Constitutional amendment.

MR. DEPUTY CHAIRMAN: Are you supporting it or opposing it?

DR. V. MAITREYAN: Therefore, I strongly support the view of the Government to 
bring a Constitutional amendment and cover the entire gamut. ...(Interruptions)...

श्री अली अनवर अंसारी (कबहार) : उपसभापकत जी, हमारी पाट्टी हमेशा से ज्यकूडकशयल 

करफॉम्स्ड िे पक्ष में रही है।

MR. DEPUTY CHAIRMAN: Are you supporting it or opposing it?

श्री अली अनवर अंसारी : एि कबल, कजसिे बारे में ये िह रहे हैं, हम चाहेंगे कि ये उस 

कबल िो कफर से लायें। हम उस कबल िो गुण-दोष िे आधार पर देखेंगे, लेकिन वह कबल आना 

चाकहए।

MR. DEPUTY CHAIRMAN: So, the question is that leave be granted to withdraw 
the Bill. ...(Interruptions)... I am putting the question. ...(Interruptions)...

SHRI SHANTARAM NAIK: Sir, I want to say something.

MR. DEPUTY CHAIRMAN: From your side, your Deputy Leader has spoken. 
...(Interruptions)... Okay, what is your point?

SHRI SHANTARAM NAIK: Sir, I was Chairman of the Standing Committee. I 
would like to say that the Standing Committee had exhaustively consulted various judicial 
officers throughout the country, and nobody should say that they were not consulted.
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MR. DEPUTY CHAIRMAN: No; only one question is allowed.

SHRI SHANTARAM NAIK: Sir, certainly, the Law Minister has to withdraw the 
statement that the Standing Committee had disapproved the Bill. That statement has to be 
withdrawn. I have no other objection as such.

SHRI RAVI SHANKAR PRASAD: Okay, Sir, I withdraw my statement regarding 
Standing Committee’s disapproval of the Bill.

MR. DEPUTY CHAIRMAN: That is enough. It is withdrawn. That is a very 
immediate reaction. Mr. Raja, what do you wish to say? No statement, just say whether 
...(Interruptions)... आप बोकलए।

SHRI D. RAJA (Tamil Nadu): No statement, Sir. On 17th July, 2014, the hon. Law 
Minister has written to all political parties including our Party and we replied to it.

MR. DEPUTY CHAIRMAN: That is repetition.

SHRI D. RAJA: This discussion is not new. Even in ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please help me with your opinion. ...(Interruptions)... 
Don’t repeat what others have said.

SHRI D. RAJA: Sir, my point is that the statement mentions replacing it with the 
National Judicial Appointments Commission Bill, 2014 during the current session of 
Parliament. The current Session will be there for two or three days more. When are we 
going to bring that Bill? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. This is your question. ...(Interruptions)... There 
is no time for this now. ...(Interruptions)... No, no. Not relevant. You only say whether 
you support it or oppose it. That is all. That is the simple question.

SHRI D. RAJA: Sir, while agreeing with the Government... ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Now, you sit down. That is enough. 
...(Interruptions)... Now, Shrimati Kanimozhi, what do you wish to say? There is no 
scope of making a statement.

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, we are supporting it.

MR. DEPUTY CHAIRMAN: That is enough. The question is: 

“That leave be granted to withdraw the Bill”. 

The motion was adopted. 

The Bill was, by leave, withdrawn.
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SHRI RAVI SHANKAR PRASAD: Sir, I am really grateful to the hon. Members.

MR. DEPUTY CHAIRMAN: Now, discussion on the working of the Ministry of 
Home Affairs. ...(Interruptions)...

Re. iSSue RaiSed abOut cOnfeRRinG Of bhaRat Ratna

श्री नरेश अग्रवाल (उत्तर प्रदेश) : सर, मेरा एि प्वाइंट ऑफ ऑड्डर है।

MR. DEPUTY CHAIRMAN: What is your point of order?

श्री नरेश अग्रवाल : श्रीमन्, इस सदन में पीठ से भी जो कनद्देश कदए जाते हैं, हम सभी िा 

ित्डव्य है कि उन कनद्देशों िा पालन िरें। इस पीठ से िई बार ये कनद्देश कदए गए कि जब सदन 

चल रहा हो और अगर सरिार िोई भी नीकतगत कनण्डय ले या मंत्री िोई नीकतगत कनण्डय ले, तो 

उसिो सदन में सूकचत िरना पड़ेगा। श्रीमन्, इस सरिार ने ‘भारत रत्न’ देने िा एि फैसला 

किया है। सारे अखबारों में उसने यह घोषणा िर दी कि हम किन-किन िो ‘भारत रत्न’ देने जा 

रहे हैं। अगर उसे यह घोषणा िरनी थी, तो इस पीठ िे कनद्देशों िे तहत यह घोषणा अखबारों में 

नहीं होनी चाकहए थी, बतल्ि यह घोषणा इस सदन में नेता सदन िो या सम्बतन्धत मंत्री िो िरनी 

चाकहए थी। 

MR. DEPUTY CHAIRMAN : You give notice. ...(Interruptions)... You give proper 
notice.

श्री नरेश अग्रवाल : लेकिन ‘भारत रत्न’ िा नाम लेिर ये जो राजनीकत िर रहे हैं, हम 

लोगों ने इस पर आपतत्त िी कि इसमें डा. राम मनोहर लोकहया, जय प्रिाश नारायण 

...(व्यवधान)... आचाय्ड नरेन्द्र देव िा नाम क्यों नहीं आया?

MR. DEPUTY CHAIRMAN : The Chair cannot react on the basis of 
...(Interruptions)...

श्री नरेश अग्रवाल : मैं इस पर आपिी व्यवस्था चाहता हंू। आप इस पर अपनी व्यवस्था 

दीकजए। मैंने जो बात पूछी है ...(व्यवधान)... कि क्या जो नाम कदए गए हैं, व ेसही हैं या नहीं और 

इनमें डा. लोकहया िा नाम कलया जाएगा या नहीं? मैं इस पर आपिी व्यवस्था चाहता हंू।

MR. DEPUTY CHAIRMAN: You please give notice. ...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, I have a point on this. If you 
go back in history, I suggest the Government consider starting from Gautam Buddha. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am not allowing this discussion. ...(Interruptions)...

SHRI SITARAM YECHURY: If you want to give Bharat Ratna... 
...(Interruptions)...

Re. Issue raised about  conferring of Bharat Ratna
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MR. DEPUTY CHAIRMAN: Yechuryji, I am not allowing this discussion. 
...(Interruptions)... I am not allowing this discussion. See, Mr. Naresh Agrawal, if you 
feel that the Government has violated any norm or direction or any propriety, you can 
give a notice. ...(Interruptions)... You can give a notice. I do not want to comment on the 
basis on newspaper report. That is all. Let us take up further discussion on the working of 
Ministry of Home Affairs. Shri H.K. Dua to start discussion. Please. ...(Interruptions)...

SHRI ANAND SHARMA (Rajasthan): Mr. Deputy Chairman, Sir, just one minute. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have called his name. ...(Interruptions)...

Re. cLaRificatiOnS On india’S Stand in the W.t.O.

SHRI ANAND SHARMA (Rajasthan): Sir, earlier in the morning, we raised an issue 
during the Question Hour and we gave the notices. The Leader of the House had said that 
they stood by the statement made by the hon. Minister of Commerce and Industry. There 
has been a confusion created because of what the Prime Minister has said when both the 
Houses of the Parliament are in Session. We do appreciate Mr. Arun Jaitley saying that 
the Government is willing to discuss it. We would also like to place the truth on record 
because we cannot allow a situation that both the Houses being in Session, the Prime 
Minister of the country trying to belittle and misinform...

MR. DEPUTY CHAIRMAN: This issue was raised in the morning. 
...(Interruptions)...

SHRI ANAND SHARMA: Sir, this has to be discussed. ...(Interruptions)... No, Sir. 
You have to fix time and discuss it. ...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION 
AND BROADCASTING; THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT, FORESTS AND CLIMATE CHANGE AND THE MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRAKASH 
JAVADEKAR): Sir, an item which has already been discussed. ...(Interruptions)...

SHRI ANAND SHARMA: Mr. Deputy Chairman, Sir, I am sorry. ...(Interruptions)...

SHRI PRAKASH JAVADEKAR: A ruling is there. ...(Interruptions)...

कजस पर चेयरमनै साहब ने रूटलग दी है, उस पर आप िैसे बोल रहे हैं? ...(व्यवधान)... 

कजस पर चेयरमनै साहब ने रूटलग दी है, उस पर कफर िैसे चच्या होगी? ...(व्यवधान)... चेयरमनै 

साहब ने इस पर रूटलग दी है। ...(व्यवधान)...

Re. Clarifications on  India’s stand in the W.T.O.
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MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, please. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, the Government has agreed to discuss this. We want 
to know...

MR. DEPUTY CHAIRMAN: Not now.

SHRI ANAND SHARMA: I am not saying ‘now’. I did not say ‘now’.

MR. DEPUTY CHAIRMAN: What discussion? ...(Interruptions)...

SHRI ANAND SHARMA: Because the Prime Minister alone can clarify 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Chairman has given the ruling.

SHRI ANAND SHARMA: Sir, the Prime Minister alone can clarify. This is my 
submission. Nobody should take offence. When we discuss, let the Prime Minister come. 
We will ask him the questions.

MR. DEPUTY CHAIRMAN: Okay. You have made your point.

SHRI ANAND SHARMA: Not just ‘okay’, Sir. We want ...(Interruptions)... a clear 
ruling on that since the Leader of the House has said that they are willing to discuss this.

MR. DEPUTY CHAIRMAN: Listen ...(Interruptions)... I believe ...(Interruptions)... 
Sit down. ...(Interruptions)... I believe this matter was raised during the Question Hour 
and the hon. Chairman has given a ruling. Whatever is that ruling, we will go by that. 
...(Interruptions)...

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, one minute. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That’s all. ..(Interruptions).. No, no. ...(Interruptions)... 
Why do you interrupt? ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, only one minute.

MR. DEPUTY CHAIRMAN: What do you want to say?

SHRI DIGVIJAYA SINGH: Sir, my request to the Chair is that the Leader of the 
House has agreed to have a discussion on an issue where the Prime Minister has made 
disparaging remarks against the earlier Government. ...(Interruptions)...

SHRI PRAKASH JAVADEKAR: No. ...(Interruptions)... Absolutely not. 
...(Interruptions)...

Re. Clarifications on  India’s stand in the W.T.O.



[RAJYA SABHA]356

SHRI DIGVIJAYA SINGH: This has to be explained ...(Interruptions)... by no one 
else but the Prime Minister himself. ...(Interruptions)...

SHRI JAGAT PRAKASH NADDA (Himachal Pradesh): Sir, the Leader of the 
House has ...(Interruptions)...

SHRI PRAKASH JAVADEKAR: Mr. Deputy Chairman, I request you not to allow 
this ...(Interruptions)... They are discussing the ruling again. They should not do this. 
Already, the matter has been settled. Now, there should be no discussion. ...(Interruptions)... 
You can’t cast aspersions on the Prime Minister. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, my request ...(Interruptions)... The date should 
be decided as soon as possible. We would like the hon. Prime Minister to come in the 
House ...(Interruptions)... and explain why he has said what he said, contradicting his 
own Minister. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will go through the ruling of the hon. Chairman and 
we will go accordingly. ...(Interruptions)... Now, Shri H.K. Dua. ...(Interruptions)...

SHRI ANAND SHARMA: There is no ruling. We want a ruling. ...(Interruptions)... 
There is no ruling on the Prime Minister to come and explain about his statement and the 
contradictions because you cannot expect ...(Interruptions)... We have the transcripts. 
...(Interruptions)...

SHRI DIGVIJAYA SINGH: We have the transcripts of hon. Prime Minister’s speech 
where he has levelled charges against the earlier Government and the hon. Minister had 
categorically said in her statement that the Government of India has not deviated from the 
earlier Government’s stand. So, now this is a very serious issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Please. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: It has to come from the Prime Minister himself.

MR. DEPUTY CHAIRMAN: But Mr. Digvijayaji, I think, the Leader of the 
House has given a statement in the House on this issue. ...(Interruptions)... That ends 
the matter. Isn’t it? ...(Interruptions)... The Leader of the House has given a statement. 
...(Interruptions)... The concerned Minister is here. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: We are grateful to the Leader of the House 
...(Interruptions)...

SHRI ANAND SHARMA: The Minister has said that she has not retracted. 
...(Interruptions)...
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SHRI DIGVIJAYA SINGH: We are extremely grateful to the Leader of the House 
...(Interruptions)... for having gracefully accepted to have a debate. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, the concerned Minister is here. 
...(Interruptions)...

THE MINISTRY OF STATE OF THE MINISTRY OF COMMERCE AND 
INDUSTRY; THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRIMATI 
NIRMALA SITHARAMAN): Sir, can I just clarify? ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, our only request is ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let us hear the concerned Minister. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Our only request is that it should be done in the presence 
of the Prime Minister. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The concerned Minister is standing. Let us hear her.

SHRIMATI NIRMALA SITHARAMAN: Sir, all of us have heard the clarifications 

given for the questions that were raised. As much as the admission by my predecessor 

that day that it was not one of the perfect Agreements signed, was my comment that by 

continuing with the Agreement which was signed by the Government of India, we are only 

doing course correction. There is nothing else. We have not reneged the commitments 

made in Bali. So, let us understand the nuances of all the arguments placed as much as the 

arguments which were placed by my hon. predecessor and not, therefore, read between 

the lines and give distorted information, I am not suggesting somebody gave it, but then 

I am only saying let us not give room for any distortion in any kind of ...(Interruptions)... 
I am giving you the explanation. I wish all of the Members would hear it that there need 

not be room given for any kind of distortions for the statements that we have made, for 

the comments that my predecessor has also made. The discussion was elaborated that day 

in all details. Now, I am afraid, that I have to raise this question through you, Sir, that this 

discussion has been held with great detail and all answers and clarifications have been 

issued. The hon. Prime Minister’s comments are very much in this background that we 

have discussed and ...(Interruptions)... And, just as, let us be very clear, there was a need 

for talking about the peace clause in Bali, a peace clause which was not for perpetuity, but 

a peace clause which was just there hanging for four years only... and with 2017 not giving 

us a guarantee that it will be held for perpetuity, I think it is important to read the Prime 

Minister’s statement in that context and not give room for any distortions whatsoever.
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SHRI ANAND SHARMA: Sir, a reference has been made to what I had said. I think 
it would only be proper that I have my say.

First of all, I had corrected the Minister that day itself and the record should be 
called for ‘it is not a perfect agreement, was in the context of the LDC package. So, it 
is a distortion. The entire Bali Agreement was said to be imperfect. I would like that to 
be corrected. The record would establish it. I had to get up that day also, as the House 
would recall. Sir, you were in the Chair and I had said it was only with respect to the LDC 
package. And I stand by that statement. We would have said that the LDC package should 
have been more robust.

MR. DEPUTY CHAIRMAN: What you said is also on record.

SHRI ANAND SHARMA: Sir, please allow me to complete.

Second thing which has been said is this. First of all, there is no peace clause. It is 
just being said in common parlance. There is an interim agreement. Interim agreement 
is not hanging. I reject this because the wording of the Agreement is very clear. First this 
issue was not being allowed to be put on the agenda. This was put on the agenda and this 
was forced by us. So, the charge against us which has been levelled by none other than 
the Prime Minister has to be clarified because it misleads the country.

Secondly, Sir, it does not hang in air. ...(Interruptions)... The four-year thing 
...(Interruptions)... The wording of the Bali Agreement is ...(Interruptions)... Let the 
Minister contradict it. ...(Interruptions)... Please ...(Interruptions)...

श्री अतनल राधव दवे (मध्य प्रदेश) : ...(व्यवधान)... आप रोटी बेच आए, हम उसे वापस ले 

आए। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Athawaleji, sit down.

SHRI ANAND SHARMA: What the Agreement reached was because India had 
rejected the dated rules of the Uruguay Round and the external reference prices of  
1986-88. We had said that these are unacceptable; we have to move to the 21st Century 
and we have to renegotiate under the Agreement on Agriculture. ...(Interruptions)... 
Please, have some respect. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please complete.

SHRI ANAND SHARMA: Now what was agreed to was that Ministers agreed to 
negotiate a permanent solution. That was part one. The Leader of the House was here on 
18th and 19th. We had a detailed discussion and I explained everything.
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The second para reads, “In the interim, until a negotiated permanent solution is 
reached...” The first is a negotiated agreement on negotiated solution by MC 11. So, it 
is not hanging in air. It is definitive. Anybody having different understanding of English 
language ...(Interruptions)...

MR. DEPUTY CHAIRMAN: All right. Okay. Now you conclude.

SHRI ANAND SHARMA: I am surprised that the Minister had said here in this 
House answering to the clarifications that there was no retraction. 

My “question is this. She answered to the queries and we accepted that. But I reject 
today’s statement that it is hanging in air. All the records of the last year’s discussion 
should be called when the Leader of the House was here. It is not a question of a Minister. 
I have nothing personal ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is all right.

SHRI ANAND SHARMA: We have respect for her. It is the Prime Minister of India 
who has contradicted.

MR. DEPUTY CHAIRMAN: Now please sit down.

SHRI ANAND SHARMA: The Prime Minister therefore has to come to the House 
and we would like to discuss it with the Prime Minister now.

श्री तदग्ववजय ससह : सर, यह बड़ा गम्भीर कवषय है। पूरे देश िे सामने माननीय प्रधान मंत्री 

जी ने िहा है कि ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: That is over. I have to now take up the discussion. 
...(Interruptions)... Mr. Dua, please start.

श्री तदग्ववजय ससह : किसानों िा कहत बेच कदया है। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: I have to take up the discussion. ...(Interruptions)... 
Mr. Dua, please start. ...(Interruptions)...

श्री तदग्ववजय ससह : इस बारे में हम जानना चाहेंगे ...(व्यवधान)... कि उनिे माननीय राज्य 

मंत्री िे स्टेटमेंट और माननीय प्रधान मंत्री िे स्टेटमेंट में जो अन्तर है, ...(व्यवधान)... पूरे देश िे 

सामने जो ...(व्यवधान)...

SHRIMATI NIRMALA SITHARAMAN: Sir, can I please? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I think it is okay. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Sir, I should be allowed to 
...(Interruptions)...
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श्री तदग्ववजय ससह : कि पूव्ड िी सरिार ने देश िे किसानों िा कहत बेच कदया, गरीबों िा 

कहत बेच कदया। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Let us not have a discussion on this. 

...(Interruptions)... What is the point? Mr. Anand Sharma. ...(Interruptions)... I will allow 

you ...(Interruptions)...

SHRI ANAND SHARMA: Sir, let us have a discussion. ...(Interruptions)... If 

the Government is agreeing to discuss this, it should be in the presence of the Prime 

Minister because the issue that we have raised is not about the Minister’s statement. 

...(Interruptions)... We have raised an issue about the Prime Minister’s statement. 

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma. ...(Interruptions)... Let me 

explain the position. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Mr. Deputy Chairman, Sir, would you 

allow me one minute? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes. Please. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Sir, there are a few things which I want to 

lay very clearly here on record. To pick on every word which I have said now or earlier is 

very welcome. I will stand up and explain things here. But the fact is, whatever word my 

predecessor used that day, if necessary...(Interruptions)... ‘retraction’ and also something 

more. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)... Please be brief. 

...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Yes, Sir. ...(Interruptions)... Considering 

that two eminent Members of the Opposition have stood up to speak elaborately on 

it, my brief can be only as much brief as theirs. Considering that my predecessor had 

mentioned that day that a peace clause was used, that was his mention also. That is a 

popular parlance. We can’t today reject it saying that it is colloquial and don’t bring it 

here. But, that’s the expression about which all of us are talking about; WTO not being 

approached to take us to court. We looked to defuse arguments. That it was not one of the 

perfect agreements signed was something which my predecessor admitted gracefully that 

day. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: No. ...(Interruptions)... This is not the way. 
...(Interruptions)... I allowed you. ...(Interruptions)... Now, no more discussion. 
...(Interruptions)... You can’t do that.

SHRI DEREK O’BRIEN (West Bengal): Sir, We are sitting and watching. 
...(Interruptions)... This is not a discussion. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I agree with you. ...(Interruptions)... You are right. 
...(Interruptions)... It cannot be like this. ...(Interruptions)... Okay. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Sir, every time, I get up; to speak, even 
before my sentence is completed, if there is a paraphrasing of it or adding a rider to 
it, I think, it is not fair. Very clearly, there was something said by my predecessor; if 
necessary, you can always pick it up to say that it was not one of the perfect agreements 
signed. So, when that is being said in the context of LDC or in the context of anything 
else, the fact remained that on Dec. 7, 2013, we had committed ourselves for a stand-
alone signing on trade facilitation, leaving everything open till 2017. Was that in the 
interest of our country? I would rather have nothing at all, agreed on a standalone basis, 
even trade facilitation left till 2017. Why did we agree? To that extent itself, it is perfect. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let us not have a discussion on that. You explain only 
your position.

SHRIMATI NIRMALA SITHARAMAN: I don’t think that there should be further 
clarifications and further nuancing of arguments here.

MR. DEPUTY CHAIRMAN: No need of any post mortem. ...(Interruptions)... I am 
not allowing. ...(Interruptions)... It cannot be. ...(Interruptions)... Regarding the Prime 
Minister, I will answer. ...(Interruptions)... I will reply to that. ...(Interruptions)...

SHRI ANAND SHARMA: The Prime Minister has made a statement. 
...(Interruptions)... The Minister cannot contradict or confirm what the Prime Minister 
has said. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You sit down. ...(Interruptions)... Mr. Sharma. 
...(Interruptions)...

SHRI ANAND SHARMA: It is not for the Leader of the House. ...(Interruptions)... 
It is only for the Prime Minister. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will tell you. ...(Interruptions)... Now, let me have 
my say ...(Interruptions)...
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SHRI ANAND SHARMA: Either we have a situation that the Minister is contradicted 
by the Prime Minister ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, please take your seat. 
...(Interruptions)... All of you please take your seats. ...(Interruptions)... I request all 
of you to take your seats. ...(Interruptions)... Mr. Anand Sharma, it cannot be like this. 
...(Interruptions)...

SHRI ANAND SHARMA: Sir, it is my right and the right of this House. 
...(Interruptions)... This House had discussed this matter. ...(Interruptions)... You cannot. 
...(Interruptions)... I seek the protection of the Chair. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: All of you sit down. ...(Interruptions)... Please listen. 
...(Interruptions)... Opposition has made a demand. ...(Interruptions)... My point is, I am 
guided by the ruling of the Chairman. I am also seeing what the Minister has said. In 
the morning, hon. Leader of the House has also made a statement. The Chair can only 
go by that. The Chair cannot give a direction on the basis of some newspaper report. If 
you have any such demand, give a separate notice. Not this way, you can give a separate 
notice. I am not allowing any discussion on that. ...(Interruptions)... Mr. H.K. Dua. 
...(Interruptions)... I am not allowing any discussion on that. ...(Interruptions)... I am 
not allowing any discussion on that. ...(Interruptions)... Why are you doing this? I called  
Mr. H.K. Dua. You prepare for the Home Ministry speech, I will allow you. If your name 
is there on the discussion of the Home Ministry, I will allow you. I will give you one extra 
minute for that. Now, Duaji.

diScuSSiOn On the WORKinG Of the MiniStRy  
Of hOMe affaiRS

SHRI H.K. DUA (Nominated): Mr. Deputy Chairman, Sir, I thank you for restoring 
order in the House and we can resume the debate.

Last week the Home Ministry was being discussed in the House. The Department 
of Disaster Management is a part of the functions of the Home Ministry. But the House 
was also discussing-natural calamities. I think, there was a general consensus that most 
of the natural calamities are man-made. Indeed, we have to be careful about environment 
...(Interruptions)... But today I would like to focus attention equally, possibly on a more 
serious situation which is on the agenda of the Home Ministry, of the Home Ministry,  
that is, about the internal situation, and issues like our preparedness to fight threat from 
terrorism, They are equally daunting challenges. The internal security situation and 
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our preparation for fighting terrorism, both call for serious consideration, and also our 
preparation to meet unforeseen challenges. As we find over the years, terrorism has really 
been troubling us, and retarding our orderly progress. The most sophisticated weapon 
have been the terrorists have is surprise. Against most of the attacks by terrorists, we have 
been found wanting. The terrorist groups have surprised us. They strike at the places of 
their choice. They strike at the time of their choice. And often we do not know what is 
going to happen.

Let us see what happened in November, 2008. They came by rubber boats. Nobody 
could have thought, they would have come by rubber boats land at Badhwar Park and 
then fan out and create havoc. I do not want to go into the grisly details of that day. But as 
a nation we were first not prepared for it. The responses, at that time by different agencies 
were ad hoc. There was a Coast Guard failure. There was a local police failure. There 
was not even a beat constable at Badhwar Park who could have asked the people who 
were coming out of the rubber boats, “where have you come from? What are you going 
to do there?” That is a fishermen’s village, not very far from Colaba, main arterial road 
of Mumbai. Then, response by various agencies was initially panicky. The local police, 
the Naval authorities, Coast Guard authorities, the National Security Guard, at that time, I 
am just giving an example, were off guard. The National Security Guard was to be flown 
in from outside. The planes were in Chandigarh. The National Security Guard campus 
was at Manesar near Gurgaon. The planes had to come and the people who came from 
Manesar were flown to Mumbai. We lost a lot of time. They fought brave battles. Thete is 
no doubt about it. There was lack of coordination however, between different authorities. 
Every day five or six news briefings were given to newsmen and the media which again 
was creating confusion, often conflicting versions were given. We lost over 160 people in 
the 26/11 terrorists attack. One can cite instances when everyone was surprised. The lack 
of vigil has cost us a great deal during the last few years.

So far as the internal security situation is concerned, it continues to be very bad. I 
particularly refer to what is happening in Central India. They are questioning the very idea 
of the State, The very idea  India they are questioning. They want to have a State of their 
own. They want to have a State of their own. While China has given up Mao, the Maoists 
in our county want to follow the Maoist philosophy and establish the so-called liberated 
zones. We have not found, over the years, as a nation, answer to this serious problem. 
Broadly, two strategies have been followed, and basically they are correct. The question 
is of implementation. One, the socioeconomic development of the tribal area and, two, the 
law and order problem where the Centre and the States have got to cooperate. The Central 
Government cannot fight and the State Governments also cannot fight either terrorism or 
the Maoist threat in central India alone. The Centre and the States have to work together. 



[RAJYA SABHA]364 Discussion on the working  of the Ministry of Home Affairs

Tribal development has not been taking place at a speed at which it should have taken 
place. On the contrary, alienation of Tribals is the root cause of the problem, is becoming 
more serious by the day, and there is no real progress happening on this front. One reason 
is, the law and order situation is bad, development authorities cannot work there and no 
progress can be achieved. There is another problem about Tribal welfare. In each State 
where Tribals are there, they are supposed to have a State Tribal Council. There has to 
be a National Tribal Council also. It was decided in 2010 that the Prime Minister should 
preside over the National Tribal Council. State Tribal Councils have to be presided over 
by the Governor, under the Constitution. Under the Constitution, the Governor has been 
given a special responsibility to preside over the State Tribal Council every year and 
monitor what is being done or not done on the ground for Tribal welfare and tribal area’s 
development. I am sorry to report to this House that over the years, all the Governors 
have abdicated that authority and the State Chief Ministers presided over State Tribal 
Councils. Once you give it to the State Chief Minister, the function of presiding, over the 
Tribal Development Council, (a) it is against Section 5 of the Constitution, and (b) it gets 
subjected to various lobbies who have interest in tribal land and the development of Tribal 
areas on different lines. The Tribals have no say in the development of the tribal areas 
in most States because the Governors have given up their authority and responsibility. I 
would suggest that the Home Minister should particularly look into this aspect that the 
Governors should exercise their Powers under Section 5 of the Constitution, which the 
Governors have been given, for tribal development areas. On both, fighting Maoists as 
well as terrorism, you need to have more intensive coordination and consultation between 
the Centre and the States. The Central Government wanted to set up a National Centre 
for Combating Terrorism (NCTC). Some States refused to cooperate with the Centre and 
they invoked their right that they alone have the authority for law and order. Sir, law and 
order is certainly a State subject. But when terrorists strike any part of the country, it is 
no longer necessarily the State subject. No State can fight terrorism on its own. To expect 
Maharashtra alone to fight a terrorist threat like the 26/11 in 2008, frankly speaking, is too 
much. It would be a very inadequate response. The Centre has a primary duty, the States 
also have a primary duty and both have to function together. So a well-meaning suggestion 
was made to set up a National Centre for Combating Terrorism. That centre has still not 
come up, nor has a substitute body been created because the States are obstructing. Will 
the Home Minister, I would like to have a categorical answer, on this question call a 
meeting of the State Chief Ministers again and set up a Central authority like NCTC? If 
you require modifications in the old schemes by all means, it should be improved, if there 
are some areas where States have to be accommodated. Please do it. But there has to be 

[Shri H.K. Dua]
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cooperation between the Centre and the States on fighting the Maoist threat as well as the 
terrorism threat by setting up this centre or a substitute body. ...(Time-bell rings)... Sir, I 
will take four to five minutes more.

MR. DEPUTY CHAIRMAN: Just two minutes more. There is one more speaker 
and I will have to be fair to him as well.

SHRI H.K. DUA: I will try to wind up. Sir, there are steps to be taken by the 
Home Minister. Maybe, Chief Ministers have to be called here and there has to be a 
more intensive consultation. The conflict between the rights of States and the duties of 
the Centre has to be resolved to tackle threat to the nation both the Maoist threat and the 
terrorist threat.

Sir, one area which I would like to emphasise is Police Reforms. The Dharam Vira 
Commission was appointed way back in 1970, and the Report was submitted in eight 
volumes. It is one of the world’s most exhaustive inquiry into police system of a large 
country. But, I am sorry to say, Sir, even after nearly foriy-five years, this Report has not 
been implemented. There have been so many Committees and Sub Committees appointed 
to examine the Report of the Dharam Vira Commission, but the States are reluctant to 
implement the Report of the Dharam Vira Commission...

MR. DEPUTY CHAIRMAN: Please conclude now. There is another speaker.

SHRI H.K. DUA: The former Chief of the BSF, Mr. Prakash Singh, went to the 
Supreme Court with a PIL to demand its implementation. The Supreme Court appointed 
the Soli Sorabjee Committee to examine why States are reluctant to do this. They gave 
their recommendations. There are two or three points -- I will be very brief, why the matters 
are stuck and why some States are not implementing it or are refusing to implement it. 
One is, Sir, there is a nexus between Chief Ministers and the Directors General of Police 
of that State. The moment a new Chief Minister comes, he changes the Director General 
of Police. Also, there is no fixed tenure for the Director General of Police. The Director 
General of Police wants to oblige the new Chief Minister, and they in turn would like to 
have a convenient Police Chief so that he can do their bidding. So, a fixed tenure for the 
Director General of Police suggested. But that is not being accepted. Another key issue 
is — who is to appoint the Director General of Poiice? A Special Establishment Board 
was supposed to be set up for this purpose. There are other instances also where police 
was being given some autonomy ...(Time-bell rings)... But it seems I don’t have time to go 
into that. The point which I am making is that unless the Home portfolio is handled well, 
this task will get more complicated; I don’t envy his task. Then, there is a social cohesion 
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which is needed where the Home Ministry has to keep vigil. Every communal riot, every 
social tension, will complicate his tasks further and the idea, of the independent India and 
its progress, will get slowed down.

श्री संजय राउत (महाराष्ट्र) : धन्यवाद। सर, आज हम गहृ मंत्रालय िे िाय्डिरण पर चच्या 

िर रहे हैं।

जब भी गहृ मंत्रालय िा कवषय आता है, तो हम हमेशा सरदार पटेल िो याद िरते हैं। 

हमने सरदार पटेल िो ‘‘लौह पुरुष’’ िी उपाकध से कवभकूषत किया था क्योंकि उस समय िे 

राष्ट्र-कवरोधी और अराजि तत्वों से सरदार पटेल शतक्त से कनपटते थे। यह इकतहास बताता है कि 

सरदार पटेल ने हैदराबाद िे कनज़ाम िो घुटने टेिने िो मज़बरू किया था और जूनागढ़ िे नवाब 

िी मस्ती उतारी थी। 

सर, हमें पूरा कवश्वास है कि हमारे गहृ मंत्री राजनाथ टसह जी िे नेतृत्व में हमारा प्रशासन 

राष्ट्रद्रोही और अलगाववादी ताितों िी छाती पर चढ़ जाएगा और ये खतरनाि लोग जो हमारे 

देश में, िश्मीर से िन्यािुमारी ति जेहाद िे नारे देते हैं, उनिो पूरी तरह  से िुचल कदया 

जाएगा। सर, खासिर स्टूडेंट्स इस्लाकमि मूवमेंट यानी ‘‘कसमी’’ जैसा सबसे खतरनाि सगंठन 

आज भी देश में मौजूद है। यह हमारे देश में आतंिवाकदयों िो तैयार िरने िी नस्डरी है। इस 

सगंठन पर अगले 5 साल िे कलए प्रकतबधं है, कफर भी बहुत सी जगहों पर उनिा िाय्ड आज भी 

जारी है। मुझे कवश्वास है कि ‘‘कसमी’’ जैसी ताितों िो पूरी तरह से खत्म िरने िे कलए हमारा 

गहृ मंत्रालय िाम िरेगा।  

महोदय, इस देश िे जो मुतस्लम युवा हैं, हमेशा उनिो कसमी िे माध्यम से फुसलाने िा 
िाम हो रहा है। इस देश िे जो बच्चे हैं, युवा हैं, उनिो अपने ही देश िे कखलाफ खड़ा किया 
जाता है। इसमें पाकिस्तान और बगंलादेश िा  सीधा हाथ है। हमारे देश िा आतंिवाद पाकिस्तान 
और बगंलादेश िे रास्ते से कनय्यात हो रहा है और यह िोई गोपनीय बात नहीं है। आपिे माध्यम 

से मैं गहृ मंत्री जी िो बताना चाहता हंू कि इस समय पाकिस्तान तहरीि-ए-ताकलबान से लड़ने 

में व्यस्त है और यही समय है कि हम लाइन ऑफ िंट्रोल पर इतनी मजबतूी से अपनी पिड़ बना 
लें कि भकवष्य में यहा ंिोई पाकिस्तानी पटरदा भी पर न मार सिे। जो बगंलादेश िे घुसपैकठए हैं, 
उनिा सिंट हमेशा हमारे देश में रहा है। य.ूपी.ए. सरिार िे समय बगंलादेश िो लेिर, 
खासिर िे असम और पतश्चम बगंाल में वोट बैंि िी राजनीकत चल रही थी। इन दोनों िी राज्यों 

िी सीमा िो पूरी तरह से सील िरना चाकहए। सुप्रीम िोट्ड िा भी इसमें कनद्देश हो चुिा है कि 

बगंलादेकशयों िो यहॉं से भगा कदया जाए, उनिो उनिे देश में वापस भेज कदया जाए। यह सुप्रीम 

िोट्ड िा कनद्देश है और अब उनिो बाहर कनिालने िी कजम्मेदारी हमारे गहृ मंत्रालय िी है। मुझे 

इस बात िी खुशी है कि प्रधान मंत्री नरेन्द्र मोदी जी ने लोि सभा चुनाव प्रचार िे दौरान पतश्चम 

बगंाल िे िृष्णनगर में ललिार िर िहा था कि हम सत्ता में आएंगे, तो सुप्रीम िोट्ड िे कनद्देश 

िा पालन िरेंगे और बगंलादेकशयों िो यहा ंसे भगा देंगे। दूसरी बात, मैं यह बताना चाहता हंू कि 

[Shri H.K. Dua]

1.00 p.m.
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2001 िी राष्ट्रीय जनगणना िे अनुसार लगभग चार िरोड़ से भी ज्यादा बागं्लादेशी अवैध रूप से 

हमारे देश में रहते हैं और इंकडयन स्टेतस्टिल इंस्टीट्यूट िे समीर गुहा राय िे अनुसार हर वष्ड 

औसतन एि लाख बगंलादेशी हमारे देश में घुस आते हैं। वत्डमान में जो आज िे नेशनल 

कसक्युकरटी एडवाइजर अजीत डोभाल जी हैं, उन्होंने 2006 में दावा किया था कि कहन्दुस्तान में 

लगभग 200 लोि सभा कनव्याचन के्षत्रों में बगंलादेशी घुसपैकठए मतदाता बनिर चुनावों िो 

प्रभाकवत िर रहे हैं। इसकलए जब हम बगंलादेशी घुसपैकठयों िो कनिालने िी बात िरते हैं, तो 

िुछ लोग वोट बैंि िे चक्िर में अपनी छाती पीटने लगते हैं। इस बार यह नहीं होना चाकहए। 

अजीत डोभाल साहब आज हमारे देश िे नेशनल कसक्योकरटी एडवाइजर हैं और नरेन्द्र मोदी जी 

प्रधान मंत्री है, तो हमें सिंल्प लेना चाकहए कि हमारे िाय्डिाल में ज्यादा से ज्यादा बगंलादेकशयों 

िो उनिे वतन भेज कदया जाएगा। टहदुस्तान में हर कदन लगभग 200 बगंलादेशी घुसते हैं और 

कसफ्ड  2000/- रुपए खच्ड िर िोई भी बगंलादेशी मंुबई ति पहंुच जाता है। वहा ंउसिो 200/- 

रुपए में राशन-िाड्ड कमल जाता है और राशन-िाड्ड कमलने िे बाद उसे आधार-िाड्ड कमलता है। 

यह मंुबई िी पकरतस्थकत है। इस प्रिार से मंुबई जैसे बड़े-बड़े शहरों में िाम होता है। आज भी 

मंुबई शहर में, कजनमें मंुबई, थाणे, मोंगरा, नवी मंुबई में 40 लाख से ज्यादा बगंलादेशी मौजूद हैं। 

असम और पतश्चम बगंाल िे िई कजलों में डेमोग्रॉकफि पकरतस्थकत िो तो बगंलादेकशयों ने पूरा 

बदल कदया है कि जब ति आप बगंलादेकशयों से एलाइंस नहीं िरेंगे, उनिे लोगों िे साथ 

एलाइंस नहीं िरेंगे, आप चुनाव नहीं जीतेंगे। यह जो राजनीकति साठंगाठं बागं्लादेकशयों से होती 

है, उसे खत्म िरने िी कजम्मेदारी भी आज हमारी सरिार पर है।

महोदय, मेरी पाट्टी कशव सेना ने हमेशा प्रखर राष्ट्रवाद िी बात िी है, राष्ट्रकहत िो सव्वोच्च 

प्राधान्य कदया है। हमारे कशव सेना प्रमुख आदरणीय बाला साहब ठािरे जी और अभी उद्धव ठािरे 

साहब ने भी सबसे पहले राष्ट्रवाद िो पुिारा है। इधर हम जब राष्ट्रद्रोही शतक्तयों िे कखलाफ 

आवाज उठाते हैं, बगंलादेशी और पाकिस्तानी िे कखलाफ आवाज उठाते हैं, अफगाकनस्तान और 

इराि िे टेरकरस्ट िे कखलाफ हम आवाज उठाते हैं, वहीं दूसरी ओर िुछ राज्यों में प्रातंवाद िो 

बढ़ावा कदया जाता है। मैं इस सदन में िण्याटि िे येल्लरू में जो हुआ, उसिा कजक्र िरना चाहता 

हंू। आपिो मालमू होगा कि िण्याटि और महाराष्ट्र िा सीमा-कववाद बहुत पुराना है और भाषावाद 

िो लेिर सीमावत्टी के्षत्रों में मराठी भाकषयों िे ऊपर हमेशा अन्याय होता है, खासिर िे बेलगाम 

िी बात मैं िरता हंू, कनप्पकण िी बात िरता हंू, िारवार िी बात िरता हंू। हमेशा यहा ंिी 

सरिार वहा ंिे मराठी भाकषयों िा गला दबाने िा िाम िरती है, लोितंत्र िा गला दबाने िा 

िाम िरती है। इस बार भी येल्लरू में कसफ्ड  महाराष्ट्र राज्य िा एि बोड्ड वहा ंथा कि िण्याटि 

सरिार िी पुकलस वहा ंिी जो ...(व्यवधान)...

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, this is total interference in the 
functioning of Karnataka Government. There is no ground for alleging this. I object to 
this. Please expunge this, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please conclude.
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श्री संजय राउत : कजस तरह से पुकलस ने वहा ंयेल्लरू में घुसिर ...(व्यवधान)... कजस तरह 

से दहशतवाद किया है, वह गलत है। ...(व्यवधान)... सर, बेलगाम िी महानगरपाकलिा में हमेशा 

वहा ंिे मराठी लोगों ने जीत प्राप्त िी है ...(सरय की घंटी)...

श्री उपसभापतत : आप समाप्त िीकजए। ...(सरय की घंटी)... आपिा टाइम ओवर हो गया है।

श्री संजय राउत : वहा ं भगवा झडंा फहराया है, लेकिन सर, भगवा झडें िी ताित िो 

अमेकरिा भी मानता है कि यह भगवा झडंा शौय्ड ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Now, please conclude.

श्री संजय राउत : और ऊज्या िा प्रतीि है, लेकिन कजस तरह से िण्याटि सरिार बार-बार 

वहा ंअन्याय िरती है, मैं यह मागं िरता हंू कि यह पूरा मामला सव्वोच्च न्यायालय में पेंटडग है। 

जब ति वहा ंफैसला नहीं होता है, तो उस पूरे भाग िो िेन्द्रशाकसत  िरने िी कजम्मेदारी हमारे 

गहृ मंत्रालय िी है ...(सरय की घंटी)... और मुझे लगता है कि यह िोई अन्याय नहीं है, यह न्याय 

िरना है ...(सरय की घंटी)... इस तरह से आपिो िरना चाकहए।

MR. DEPUTY CHAIRMAN: Your time is over. Please sit down.

श्री संजय राउत : सर, यह महाराष्ट्र िी जनता िी मागं है। यह पूरे देश िी बात नहीं है।

MR. DEPUTY CHAIRMAN: Your time is over.

SHRI SANJAY RAUT: Sir, the time is not over. सर, मेरे दो कमनट बािी हैं। 

...(व्यवधान)... सर, यह न्याय िी बात है। ...(व्यवधान)...

श्री उपसभापतत : आपिे ऑलरेडी seven minutes हो गए हैं।

श्री संजय राउत : कजस तरह से िण्याटि िे िुछ भागों में मराठीभाकषयों िे साथ अन्याय 

किया जाता है, तो वहा ंकिसी िी भी सरिार हो, चाहे हमारी कमत्र पाट्टी िी हो या िागें्रस पाट्टी 

िी हो, हमेशा वहा ंिे लोगों िे कखलाफ एि षडयंत्र िी तरह अन्याय किया जाता है। ...(सरय 

की घंटी)... 

MR. DEPUTY CHAIRMAN: That is all. Please conclude.

PROF. M.V. RAJEEV GOWDA: Sir, they are disturbing the peace and tranquillity 
of the border areas. Mr. Deputy Chairman, Sir, it should be condemned.

MR. DEPUTY CHAIRMAN: Mr. Raut, your time is over.

PROF. M.V. RAJEEV GOWDA: Sir, it should be expunged from the record.

MR. DEPUTY CHAIRMAN: Mr. Sanjay Raut, your time is over. आपिा टाइम 

खत्म हो गया, बकैठए। ...(व्यवधान)...
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श्री संजय राउत : सर, 26/11 िो छ: साल हो गए हैं। आज भी मुम्बई िी सुरक्षा राम भरोसे 

है, भगवान भरोसे हैं। अब ति वहा ंन सी.सी.टी.वी. िैमरे लगे हैं, न सुरक्षा िा िोई इंतज़ाम 

हुआ है। सर, आज भी गेटव ेऑफ इंकडया से हमेशा िी तरह कितने भी िसाब अंदर आ सिते हैं 

और मुम्बई पर हमला िर सिते हैं, लेकिन न समुद्री सुरक्षा िी बात है, न सी.सी.टी.वी.  िैमरों 

िी बात है, न वहा ंिी हमारी ए.टी.एस., जो टेरकरस्ट्स िे कखलाफ लड़ने िे कलए बनाई गई थी, 

उस ए.टी.एस. िो अब ति िोई ताित नहीं दी गई है ...(सरय की घंटी)... तो मैं मानता हंू 

...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Now, please conclude. Your time was seven minutes 
but you have taken nine minutes.

श्री संजय राउत : सर, महाराष्ट्र िे मराठवाड़ा के्षत्र से ...(व्यवधान)... अब ूटजदाल पाकिस्तान 

में गया और वहा ंसे 26/11 िा जो हमला हुआ, उसिा िमाडंर अब ूटजदाल था, जो मराठवाड़ा 

से गया था और आज भी मराठवाड़ा में टेरकरस्ट्स करि्रूटमेंट िी बहुत बड़ी साकजश चलती है और 

ऐसे बहुत से ...(सरय की घंटी)...

ऐसे बहुत से ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Thank you; now take your seat,.

श्री संजय राउत : मराठवाड़ा से पाकिस्तान में जाते हैं और पूरे देश िा टेरकरज्म िंट्रोल 

िरते हैं। मैं गहृ मंत्रालय से कवनती िरंूगा कि महाराष्ट्र में मराठवाड़ा िे आसपास िे इलािों में 

कजस तरह से कसमी और अल िायदा िा ...(सरय की घंटी)... जो िंट्रोल बना हुआ है, उसिो 

खत्म िरने िे कलए ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Now, take your seat.

श्री संजय राउत : िेन्द्र सरिार िो उन्हें कनद्देश देना चाकहए। ...(व्यवधान)...

PROF. M.V. RAJEEV GOWDA: Sir, kindly expunge the portion relating to 
Karnataka.

MR. DEPUTY CHAIRMAN: I will look into it. If anything unparliamentary is 
there, I will expunge it. ...(Interruptions)...

श्री संजय राउत : सर, एि जो ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Mr. Raut, I am going to adjourn the House, please sit 
down. It is over. ...(Interruptions)... That is over. Nothing more is going on record.

श्री संजय राउत : *

MR. DEPUTY CHAIRMAN: The House is adjourned to meet at 2.00 p.M.

*Not recorded.
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The House then adjourned at eight minutes past one of the clock.

The House re-assembled after lunch at two minutes past two of the clock, 

MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Now, we take up further discussion on the working of 
the Ministry of Home Affairs. Shri Ashwani Kumar.

श्री अग्ववनी कुरार (पजंाब) : धन्यवाद उपसभापकत महोदय, आपने मुझे इस महत्वपूण्ड चच्या 

में भाग लेने िा अवसर कदया। आज गहृ मंत्रालय िी वारषि करपोट्ड पर हम चच्या िर रहे हैं। सही 

मायनों में गहृ मंत्रालय िी करपोट्ड से हमें देश िी अंदरूनी तस्थकत िा दश्डन प्राप्त होता है। हमें 

यह बताया जाता है कि देश िी सुरक्षा िी तस्थकत क्या है, देश िे समाज िी तस्थकत क्या है और 

देश िा भकवष्य किस ओर जा रहा है। इस सदंभ्ड में मैं चार-पाचं मुखर कबन्दुओं िो सामने रखिर 

अपनी बात िहने िी अनुमकत चाहंूगा और एि बड़े पकरपे्रक्ष्य में इस मुदे्द पर, इस करपोट्ड पर चच्या 

िरंूगा। 

महोदय, मैं चार मुख्य मुद्दों पर आपिे माध्यम से सदन िा ध्यान कदलवाना चाहता हंू। 

पहला, कजस तरह से देश में अपराध दर बढ़ रही है, मकहलाओं और बच्चों िे प्रकत जुम्ड बढ़ रहे हैं। 

दूसरा, नशे से ग्रस्त हमारी युवा पीढ़ी िा जो मसला है, मैं उस पर चच्या िरना चाहंूगा। इसिे 

अलावा मैं यह भी बात िरना चाहंूगा कि देश में जो साम्प्रदाकयि तस्थकत है, वह किस ओर बढ़ 

रही है और अंत में मानव अकधिारों िा जो हनन हमारे देश में हो रहा है, मैं उसिे मुतातल्लि 

चच्या िरना चाहंूगा। उपसभापकत महोदय, मैं यह मानता हंू कि ये चारों मुदे्द देश िे भकवष्य िे कलए 

अत्यंत महत्वपूण्ड हैं और कजस तरह िा ध्यान हम सबिो इन पर देना चाकहए, किसी न किसी 

वजह से हम वह नहीं दे पाते हैं। मैं पहली बात नशे िो लेिर िरना चाहंूगा कजससे मेरा पजंाब 

प्रातं पूरी तरह से ग्रस्त है। उपसभापकत जी, अगर हम िेवल आंिड़ों िी तरफ न जाएं और 

बुकनयादी बात िरें, तो मैं यह िहना चाहंूगा कि कजस देश और समाज िी युवा पीढ़ी अपने पतन 

और अंत िी ओर जा रही हो, उस समाज और देश िा िोई भकवष्य नहीं होता। बी.बी.सी. िे 

एि मुख्य िमेंटेटर, कजनिा नाम Mark ummit है, उन्होंने िहा है कि यह पाकिस्तान िी सोची-

समझी साकजश है कि पजंाब िे जो समृद्ध पकरवार हैं, उनिे बच्चों िो नशाग्रस्त िरें। तहलिा ने 

एि बहुत ही सवंदेनशील करपोट्ड में इस बात िा कजक्र किया है कि 1971 िी जंग िे बाद 

पाकिस्तान ने एि सोची-समझी नीकत िे तहत बड़े पैमाने पर नशे िी तस्िरी शुरू िरवाई, जो 

हमारे बॉड्डस्ड से हमारे देश में आई, कजसिा पहला खाकमयाजा मेरे प्रातं पजंाब िो भगुतना पड़ा। 

आज तस्थकत यह है कि 10 में से 7 युवा किसी न किसी तरह िा नशा पजंाब में िर रहे हैं। आज 

तस्थकत यह है कि model code of conduct लगने िे 40 कदन िे अंदर 700 िरोड़ िी नशीली 

दवाइया ंपुकलस ने बरामद िीं। इससे सीधा यह साकबत होता है कि हमारे इलेक्शन में भी नशे िा 

दुरुपयोग लोग िर रहे हैं कजससे हमरे लोितंत्र पर भी सवाल खड़े होते हैं। हमिो यह बताया 

गया है कि तीन लाख िेपसूल, 2 हजार इंजेक्शन, 3 हजार िफ सीरप िे िेस, 110 पाउंड 

हेरोइन और हजारों poppy husk बरामद िी गई और यह चुनाव िे कदनों में बरामद िी गई। 

इससे सीधा यह कन ष्िष्ड कनिलता है कि िहीं न िहीं हम नशे िो बदं िरने में एि राष्ट्र िी 
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तरफ से नािामयाब रहे हैं। करपोट्ड में िहीं इस बात िी चच्या नहीं है कि हम और क्या िदम 

उठाने जा रहे हैं या उठायेंगे कजससे हम नशाखोरी पर लगाम लगा सिें । उपसभापकत महोदय, 

14564 िेस नारिोकटक्स एक्ट िे तहत िेवल पजंाब में दज्ड िराए गए हैं। आज ड्रग्स िा ट्रेड 60 

हजार िरोड़ है।

उपसभापकत महोदय, इस मुदे्द पर बहुत चच्या हुई। यह िहा गया कि पाकलकटिल पाट्टीज़ 

और उनिी लीडरकशप इसमें इन्वॉल्ड है। मैं आज इस सदन िे माध्यम से आपसे दरख्वास्त 

िरंूगा, सदन से दरख्वास्त िरंूगा, राष्ट से दरख्वास्त िरंूगा, सरिार से दरख्वास्त िरंूगा, 

कि यह िोई दलगत नीकत पर आधाकरत मुद्दा नहीं है, यह देश िा मुद्दा है। इसिो देश िा मुद्दा 

मानिर, सब लोग एिजुट होिर, जो देश िी युवा पीढ़ी िो नष्ट िरने िे गुनाहगार हैं, उन 

सब िो हम दंकडत िरें। दंकडत ही नहीं, हम सब कमल-जुलिर प्रयास िरें कि ऐसी व्यवस्था बने 

कि इस देश से नशाखोरी सदा िे कलए खत्म हो जाए।

उपसभापकत महोदय, मैं मकहलाओं और बच्चों िे प्रकत जो अपराध बढ़ रहे हैं, कजसिा 

उल्लेख इस करपोट्ड में है, उसिी ओर सदन िा ध्यान कदलवाना चाहंूगा। बच्चो िे कखलाफ जो 

अपराध हो रहे हैं, उनमें 15.3 प्रकतशत िी वृतद्ध हुई है। देश में मकहलाओं िे कखलाफ जो अपराध 

हो रहे हैं, उनमें 6.8 प्रकतशत िी वृतद्ध हुई है और 95 फीसदी से ज्यादा अपराध आई.पी.सी. िे 

तहत हो रहे हैं। अपहरण, बलात्िार, ित्ल, डिैती जैसे अपराध लगातार बढ़ते चले जा रहे हैं। 

हालाकंि 1912-13 में िुछ िमी आई, मगर जो ट्रेंड है, वह बढ़ोतरी िी ओर है। 2014 िे आंिड़े 

हमारे पास नहीं हैं, लेकिन कजस तरह से साम्प्रदाकयि घटनाएं देश में हो रही हैं, आगजनी िी 

घटनाएं हो रही है और ित्लेआम िा कसलकसला चल रहा है, इसिे आंिड़े बढ़ रहे हैं। इसकलए 

देश िी तस्थकत टचताजनि है और अत्यंत नाजुि है। मैं सदन से दरख्वास्त िरंूगा कि इस पर भी 

ऐसी चच्या हो, जो कि एि रचनात्मि चच्या हो। यहा ंकिसी पर दोष लगाने िी बात नहीं है। यह 

देश िा मुद्दा है, देश िे मुदे्द िो समझिर सब देशवाकसयों िो, सरिार िो और कवपक्ष िो एि 

होिर प्रयास िरना होगा कि कजस मुदे्द से सारा राष्ट्र ग्रकसत है, सारा राष्ट्र पीकड़त है, उसिे कलए 

हम क्या उपाय िरें, ताकि देश में ऐसे हालात न हों। मुझे दुख है कि हमारे देश िे कनम्याताओं ने, 

महात्मा गाधंी ने, पकंडत जवाहरलाल नेहरू ने, अम्बेडिर साहब ने, मौलाना आजाद ने और 

सरदार पटेल ने, सबने कमलिर इस देश िी जो पकरिल्पना िी थी, क्या आज वह देश हमारे 

सामने है? कजस देश में मकहलाओं िो देवी िे समान पूजा जाता था, आज वह हर जुम्ड िी, हर 

िुिम्ड िी कशिार हो रही है। आज मुझे िुछ पतंक्तया ंयाद आ गईं, 

‘‘मदद चाहती है ये हव्वा िी बेटी यशोदा िी हमटजस राधा िी बेटी।  

पयम्बर िी उम्मत ज़ुलेखा िी बेटी, कजन्हें नाज़ है कहन्द पर वो िहा ंहै?’’

ये बातें कलखी गई थी, यह बात सच है, पर आज व ेबातें हम खत्म नहीं िर सिे। देश िा 

जो एहसास है, वह पीकड़त है, देश िी जो conscience हैं, व ेखंकडत हैं, यह सदन जो देश िे 

लोितंत्र िा सव्वोच्च सदन है, मैं इसमें दलगत राजनीकत से ऊपर उठािर अपनी बात रखना 

चाहता हंू।
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उपसभापकत जी, मैं एि तीसरी बात भी िहना चाहता हंू कि इस देश में जो मानवाकधिारों 

िा हनन हो रहा है, मैं उसिे मुतातल्लि चच्या िरना चाहता हंू। बतौर नागकरि िे, बतौर विील 

िे मेरा यह स्पष्ट मत है कि अगर हम अपने लोितंत्र में अपने आपिो गौरवातन्वत समझना चाहते 

हैं, तो हमें यह सुकनतश्चत िरना पड़ेगा कि कजस पैमाने पर तरह-तरह से इस देश में मानव 

अकधिारों िा हनन हो रहा है, हमें उसिो खत्म िरना है। यहा ंपर स्नूपगेट िी बहुत चच्या हुई। मैं 

स्नूपगेट िी चच्या िरना चाहता हंू, िेवल दो मुद्दों िो समक्ष रखिर। कनजता िे अकधिार िो 

सामने रखिर, प्राइवसेी िे मूल अकधिार िो, ह्यमून राइट िो सामने रखिर। इस देश में यह 

माना जाता था कि हमारा घर हमारा किला है और उस किले िे अंदर किसी िो जाने िी 

इजाजत नहीं है। आज टेक्नोलॉजी प्लेटफाम्ड िे माध्यम से, सोशल मीकडया िे माध्यम से सरिारी 

तंत्रों िे माध्यम से और िॉरपोरेट तंत्रों िे माध्यम से इस देश में िोई व्यतक्त अछूता नहीं है, 

कजसिी प्राइवसेी या कनजता िे अकधिार िा हनन रोज नहीं हो रहा हो। मुझे दुख इस बात िा है 

कि सुप्रीम िोट्ड िी नजर िे तहत, हमें बार-बार राकडया टेप और Bommon जजमेंट में हमें हर 

वक्त यह बताया गया कि इस देश िे नागकरिों िा कनजता िा आधार मूल अकधिार है, लेकिन 

देश िे नागकरिों िे इस अकधिार िा हनन हो रहा है और सब चुप हैं। चुप इसकलए हैं, अब मैं 

क्या िहंू, सुप्रीम िोट्ड िो अपनी गाइडलाइंस िो इन्फोस्ड िरने में भी मुझे लगता है कि िहीं न 

िहीं मुतश्िल आ रही है। ‘‘इंसाफ िे तराजू पै लहू किसिो। कदखाऊं, मुकसफ है गुनाहगार, मैं 

िुछ सोच रहा हंू।’’ यह तस्थकत बन गई है कि कजनिो देश िे लोगों िे अकधिारों िी रक्षा िरनी 

है, आज हम सब कमलिर अपने आपिो कवफल महसूस िर रहे हैं।

महोदय, मैं एि दूसरी बात और िहना चाहता हंू। हमारे आत्मसम्मान िे साथ हमारा 

कनजता िा अकधिार जुड़ा है, कडतग्नटी िे साथ जुड़ा है, अगर इंसान अपना आत्मसम्मान खो दे, 

तो उसिो जीकवज रहने िा भी अकधिार नहीं है। महाभारत में भी यह कलखा है। हमारे वदेों ने हमें 

बताया और हमारी ससं्िृकत ने यह बताया है। बहुसासं्िृकति ढाचें ने हमें बताया है कि अगर जीवन 

िा िोई मतलब है, तो life of dignity में है, आत्मसम्मान िे जीवन में है। अगर उस आत्मसम्मान 

पर ही सरिार चोट लगाए, तो हम िहा ंजाएं? मैं एि बात और िहना चाहता हंू। स्नूपगेट िे 

मामले में मंकत्रयों पर जासूसी िी बात आई, तो यहा ंिेवल कनजता िा सवाल नहीं है, सरवलेंस या 

जासूसी से देश िी सुरक्षा िा मसला भी खड़ा होता है। अगर मंत्री ही सुरकक्षत नहीं है, िोई 

ऑकफकशयल सीके्रट सुरकक्षत नहीं, तो हम अपने देश िी सुरक्षा िे बारे में िैसे टचता िर सिते 

हैं? ये मूल बातें हैं और इन मूल बातों पर चच्या होनी जरूरी है और दलगत राजनीकत से ऊपर 

उठिर होनी जरूरी है। उपसभापकत जी, मैं Presumption of innocence िी बात जरूरी िरना 

चाहता हंू, क्योंकि मैं जानता हंू कि आप भी इस मुदे्द पर बहुत कवश्वास रखते हैं। हमारी मूल 

धारणा है कि िोई भी नागकरि तब ति गुनहगार नहीं है, जब ति िानून िे माध्यम से और 

सबतूों िे आधार पर उसिो गुनहगार नहीं ठहराया जाए। पर आज क्या हो रहा है? आज रोज 

मीकडया ट्रायल हो रहा है। सुप्रीम िोट्ड ने अपने नरेश श्रीधर कमराजिर िे िेस में पाचं जजों िी 

िासं्टीट्यूशनल बेंच ने यह फैसला कदया कि ‘trial by media offends the basic structure of 
the Constitution’ लेकिन आज देखते ही देखते, सुप्रीम िोट्ड और हाई िोट्ड िे िहने िे बाद भी 

[श्री अतश्वनी िुमार]
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लोगों िे अकधिारों िा हनन हो रहा है, उनिे आत्मसम्मान पर चोट लग रही है। न िोई इल्ज़ाम 

है, न िोई सबतू है, कसफ्ड  मनगढंत बातों पर लोगों आत्मसम्मान िा हनन हो रहा है। अगर हम 

इस पर बात नहीं िरेंगे तो िौन िरेगा? इसकलए आज मैंने आपिे माध्यम से यह िोकशश िी है 

कि देश िे लोगों िो यह बताया जाए कि देश में जो हो रहा है, उसिो लेिर सासंद भी टचकतत 

हैं। हम यहा ंिेवल अपनी पारटयों िी लड़ाई िरने िे कलए ही नहीं हैं, हम मुद्दों िी लड़ाई िरने 

िे कलए भी हैं। मेरी यह मान्यता रही है कि देश िा लोिताकंत्रि शासन मुद्दों पर आधाकरत होना 

चाकहए। आज मैं इस मान्यता िो आपिी अनुमकत से दोहराना चाहता हंू।

हम मानव अकधिारों िी बात िरते हैं, तो पुकलस िी कहरासत में जो अत्याचार होते हैं, मैं 

उनिो बताना चाहता हंू। 2010 में इस सदन िी कसलेक्ट िमेटी, कजसिी अध्यक्षता िरने िा 

मुझिो गौरव प्राप्त हुआ था, हमने उसमें एि कबल पास किया था, The Prevention of Torture 
Bill, 2010. हमने वह कबल 2010 में पास किया था, लेकिन सव्डसहमकत िे बावजूद भी वह आज 

ति िानून नहीं बन पाया। छोटे-छोटे िस्बों में थानेदार गरीबों िे ऊपर कजस तरह िा अत्याचार 

िरते हैं, कजन पर िोई िेस नहीं बनता, कजनिो कहरासत में लेने िा किसी पुकलसिम्टी िो 

अकधिार नहीं है, उनिो न िेवल कहरासत में कलया जाता है, अकपतु उन पर अत्याचार भी किया 

जाता है। उनिा जो उत्पीड़न होता है, शोषण होता है, आज उसिी चच्या िरने िी जरूरत है। 

मंत्री जी, मैं िहंूगा कि Prevention of Torture Bill िा लाग ूहोना, उस एक्ट िा पास होना, 

उसिो कक्रयातन्वत िरना आज आपिी सरिार िी सबसे बड़ी कजम्मेदारी है। जब ति इस देश में 

मानव अकधिार िायम हैं, तब ति इस देश िा लोितंत्र िायम है। मेरा यह मान्यता है कि कजस 

कदन हम मानव अकधिारों िो चोट लगने से नहीं बचा सिें गे, उस कदन हम लोितंत्र िो भी नहीं 

बचा सिें गे। 

उपसभापकत जी, मैं आकखर में उस मुदे्द पर चच्या िरना चाहता हंू, कजस मुदे्द िो लेिर सारा 

देश, सारे देश िी राजनीकत आहत है। यह सापं्रदाकयिता है। कजस देश िी सोच राष्ट्रकपता 

महात्मा गाधंी िी सोच िे साथ वाबस्ता है, कजस देश िी सोच ‘‘सव्डधम्ड समभाव’’ िी सोच िे 

साथ वाबस्ता है, कजस देश िा अक्स कहन्दू, मुतस्लम, कसख, ईसाई सभी धम्मों में श्रद्धा से वाबस्ता 

है, कजस देश िा एहसास इस बात िे साथ वाबस्ता है कि हम अनेिता में एिता ढंूढ़ते हैं, हम 

डायवरसटी में यकूनटी ढंूढ़ते हैं, आज उस देश में इतने अकधि सापं्रदाकयि दंगे हो रहे हैं। क्या यह 

महज़ एि इत्तफ़ाि है? नहीं, यह महज़ इत्तफ़ाि नहीं है, बतल्ि सिंीण्ड राजनीकत िा नतीजा है। 

आज जब हम य.ूपी. में दंगों िी बात िरते हैं – मैं िेवल य.ूपी. िे दंगों िी बात नहीं िर रहा हंू, 

बाबरी मतस्जद, टवधवश से बात शुरू िरें, स्टेन्स हत्यािाडं, 2002 में गुजरात िे दंगें, 

मुजफ्फरनगर िे दंगों िी, पुणे िी घटना िी, साकनया कमज़्या िी, मथुरा िी, चपाती िी बात 

िरें, तो बात हमारी भावना िी है। यह भावना िहीं न िहीं अवश्य उत्पन्न हो रही है। यह कसफ्ड  

सरिार िी बात नहीं है। सरिार िा फज़्ड है कि इन भावनाओ ं से उत्पन्न हुई पीड़ा और 

सापं्रदाकयि दंगों िो रोिे, मगर जो सबसे अकधि जरूरी है, वह यह है कि इस भावना िा अंत 

िैसे होगा? यपूी में 600 से ज्यादा िम्युनल इंकसडैंट्स हुए हैं। क्या यह महज़ इत्तफ़ाि है कि 

इनमें से 300 घटनाएं वहा ंपर हुईं, जहा ं से हमारे बी.जे.पी. िे 12 सासंद जीते हैं और जहा ं

चुनाव होने वाले हैं? यह महज़ इत्तफ़ाि नहीं है। इसकलए हमें देशवाकसयों िो भ्रकमत नहीं िरना 
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है। िहीं न िहीं ऐसी कवचारधारा उत्पन्न हो रही है, जो इस देश िो कवभाकजत िर सिती है। 

इस देश िो इिट्ठा रखने िे कलए सकंवधान िे कनम्याताओं ने हमारे सकंवधान िे कप्रएम्बल में 

सेक्यलूर िे अस्पेक्ट िो रखा है। इसिो जो धम्डकनरपेक्ष पथं, पथं कनरपेक्ष राष्ट्र बनाया, वह 

इसकलए बनाया कि कजस राष्ट्र में इतने धम्मों से सबंकंधत लोगा इतनी बड़ी सखं्या में रहते हों, वह 

राष्ट्र कसवाय धम्डकनरपेक्षता िे, पथंकनरपेक्षता िे अकतकरक्त िुछ और हो ही नहीं सिता है। क्या 

कभन्नता िे प्रकत असहनशीलता समन्वय और राष्ट्रीय एिता िी पहचान हो सिती है? यकद 

अनेिता िी बात में यकूनटी ढंूढ़ें तो क्या उसिो तुष्टीिरण िहा जा सिता है? एि दूसरे िे 

कखलाफ नारेबाजी िरिे देश िे सामने जो अहम मुदे्द हैं, उन अहम मुद्दों से देश िी नजर िो हम 

ओझल नहीं िर सिते। देश िे सामने से इन मुद्दों िो ओझल नहीं किया जा सिता। इस पर 

चच्या होनी चाकहए। इस पर सरिार िो िदम उठाने चाकहए, नहीं तो अगर यह नासूर आगे बढ़ 

गया, तो देश िी आत्मा इससे इतनी पीकड़त होगी कि हम सब लोग उसिो बचा नहीं पाएंगे।

मैं कवनम्रता िे साथ एि बात प्रधान मंत्री नरेन्द्र मोदी साहब से पूछना चाहता हंू। उन्होंने 

अभी हाल में अपने एि वक्तव्य में िहा कि िागें्रस वाले अभी भी अपनी हार से सबि नहीं सीखे। 

मोदी जी, मैं मानता हंू कि हमें सीटें िम कमली हैं, मगर आज भी 69 फीसदी लोगों ने आपिो वोट 

नहीं कदया है। आज भी 31 फीसदी लोगों ने ही वोट कदया है। उनिा एहसास धम्डकनरपेक्ष है। चुनाव 

में हार होती है, जीत होती है, लेकिन अगर देश िा एहसास हार गया, अगर देश िी आत्मा 

खंकडत हो गई, तो िौन हार और िौन जीता? ये सवाल उठाने हैं, उठाने होंगे, नहीं तो देश िे 

लोग आज हम सबिो, जो यहा ंमौजूद हैं, िभी माफ नहीं िरेंगे। रामधारी टसह कदनिर जी ने 

िहा था-

‘‘समर  शेष  है,  नहीं  पाप िा भागी िेवल व्याध,

जो तटस्थ हैं, समय कलखेगा उनिा भी इकतहास।’’

आज हम तटस्थ नहीं हो सिते, न्यटू्रल नहीं रह सिते। हमिो आवाज बुलदं िरनी होगी, 

वोट कमलें, न कमलें, िोई हारे, िोई जीते। यह देश िी िल्पना थी, यह िागें्रस पाट्टी िी िल्पना 

थी, यह इतन्दरा गाधंी िी िल्पना थी, जवाहरलाल नेहरू िी िल्पना थी, राजीव गाधंी िी 

िल्पना थी। यह सोकनया  गाधंी िी िल्पना है, हम सभी िी िल्पना है। आपिी भी िल्पना होगी, 

मगर इस िल्पना पर पूरा उतरने, इस उदे्दश्य पर पूरा उतरने िा दाकयत्व हम पर है। 

मैं आपसे एि बात और िहना चाहंूगा। ...(सरय की घंटी)... Sir, two more minutes. भारत 

िा जो बहु-सासं्िृकति और बहुलवादी ढाचंा है, उसमें क्या  जायज है कि हम बहुसखं्यिवाद िी 

बात िरें, मेजोकरटेकरयकनज्म िे ऊपर चलें? हमारे सकंवधान िी रचना में िुछ अकधिार ऐसे हैं, 

कजनिो हमने ट्राकंज़एंट अकधिारों से ऊपर बना िर नॉन-नेगोकशएबल अकधिारों िा दज्या कदया है। 

िोई सरिार आए, िोई सरिार जाए, लेकिन सेिुलकरज्म, धम्डकनरपेक्षता इस देश िा बेकसि 

स्ट्रक्चर है, इस देश िी मूल बुकनयाद है। उसिो िोई सरिार अपनी नीकतयों से तोड़ नहीं 

सिती। मान्यवर, इसकलए यह चच्या एि बहुत अहम चच्या है। देश िे कजस रूप िो हमने देखा है, 

सालों-साल, सकदयों-सदी, हम अपने बच्चों िो देश िे उसी रूप िो कदखाना चाहते हैं। 

[श्री अतश्वनी िुमार]
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‘‘मज़हब नहीं कसखाता आपस में बरै रखना, 

कहन्दी हैं हम वतन है कहन्दोस्ता ंहमारा।’’

सर, अल्लामा इक़बाल ने जब ये बातें कलखी थीं, तो उस भारत िी िल्पना िो समझ िर 

कलखी थीं, जो भारत युगों-युगों ति रहने वाला था। आज उस भारत पर इतनी चोट लग रही है, 

कदन-प्रकतकदन इतनी चोट लग रही है कि अगर दलगत राजनीकत से ऊपर उठ िर देखें, तो 

िभी-िभी तो यह महसूस होता है कि हम इतने तटस्थ िैसे रह सिते हैं? ...(सरय की घंटी)... 

MR. DEPUTY CHAIRMAN : Please conclude.

श्री अग्ववनी कुरार : आकखरी में, साकहर ने एि बात िही है, वह िह िर मैं अपनी बात 

खत्म िरंूगा–

‘‘देश   िे   आधार  िी  बातें िरें, 

अजनबी  सरिार  िी   बातें  िरें, 

अगली दुकनया िे फ़साने छोड़ िर, 

आओ ंइस जहन्नुम ज़ार िी बातें िरें।’’

जब नरेन्द्र मोदी जी ने िहा कि उनिो बहुत बड़ा बहुमत कमला है, तो उसिे मुतातल्लि 

बहुत से कवद्वानों ने एि बात िही है। मैं एि िोटेशन पढ़ना चाहता हंू। किसी ने िहा, “No 
election in the country’s history has left the moral, social and political Iandscape of 
India so profoundly divided as this.” 

With this, मैं आकखरी में यह िहना चाहंूगा कि इन मुद्दों पर, कजनिी ओर मैंने ध्यान 

आिरषत िरने िी िोकशश िी है, दलगत राजनीकत से ऊपर उठ िर देखें और देश िो बचाने 

िा िाम िरें। देश बचेगा, तो सभी बचेंगे। मोदी जी, देश िी जीत होगी, तो आपिी भी जीत 

होगी, हमारी भी जीत होगी। देश िा जीतना जरूरी है, भकवष्य िा प्रखर होना जरूरी है। इन्हीं 

शब्दों िे साथ, मैं आप सबिा धन्यवाद िरता हंू। जय कहन्द।

SHRI DILIPBHAI PANDYA (Gujarat)*: Thank you. The previous speaker Shri 
Ashwini Kumar talked about the victory of Hon’ble Prime-Minister Shri Narendra 
Modi in the Lok-Sabha elections. But I would like to talk about the other aspect of it. 
The eminent leaders in the Congress have now come to Rajya Sabha. And hence in 
Rajya Sabha, the standard of debate should be higher. This year, 15th August falls on 
Sunday. After completing 67 years of Independence, we would be celebrating 68th 
Independence Day. And whenever we would celebrate our Independence Day, whenever 
we would take up the discussion on Home Ministry, we would remember the name of 
one person - Sardar Patel. The immortal name of this great leader is associated with 
the Home Ministry. Everybody remembers him. Our nation became independent on  

* English translation of the original speech made in Gujarati.
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15th August 1947. In November 1947, Sardar Patel met Gandhiji to discuss the project 
of building the Somnath temple in Gujarat. Gandhiji gave him consent on the condition 
that the Government fund should not be used for this purpose. After getting the consent 
of Mahatma Gandhi, Hon’ble Jawaharlal Nehru, who was then the Prime Minister of 
India, was approached. Gandhiji discussed the matter with Nehruji he agreed upon this 
issue. The Cabinet meeting was called to discuss this issue and a resolution was passed 
in the Cabinet so as to construct the temple of Somnath in Gujarat which would raise 
the dignity of Indian culture and heritage. The temple of Somnath was built and Sardar 
Patel passed away after that. Thereafter Shri K.M. Munshi, the one who was a Minister 
in Nehru’s Cabinet, requested Hon’ble Rajendra Prasad, the then President of India for 
inaugurating the newly built temple. Rajendra Babu agreed to this. Jawaharlal Nehru was 
also conveyed the same but he did not reply. Hon’ble Rajendra Babu went to Gujarat and 
inaugurated the temple of Somnath. In this way, he brought glory to the Indian Culture and 
Heritage. In my very first sentence I said that the think tank of the congress is here. Ninety 
percent of the think tank of the Congress is here now. So, I would like to ask them that 
Hon’ble Mahatma Gandhi, Pandit Jawaharlal Nehru, Sardar Patel and Kanaiyalal Munshi 
were the members of Indian National Congress. Today, I would like to ask the people of 
Indian National Congress that these great people had put in enormous efforts to build the 
Somnath temple and now how would you evaluate the work accomplished by these great 
people? Would you call this task Secular or Non-secular? Whether you approve it or not? 
Mahatma Gandhi, Sardar Patel, Jawaharlal Nehru and Kanaiyalal Munshi had a great 
ideology. I want to ask whether today’s Indian National Congress is in agreement with the 
ideology of these great leaders or not?

We are visualizing Hon’ble Sardar Patel in our present Home Minister Shri Rajnath 
Singh. I request him that the files related to Somanth temple should be made public. 
What was the mindset of the people of Congress at that time? What discussion took 
place in Parliament at that time? What was the matter that was debated upon? The people 
of our country have a right to know all these things. Because, every now and then, the 
issue of communalism is raised. We were being labeled as communal. The question arises 
whether Gandhiji was communal or not? Whether Jawaharlal Nehru was non-communal 
or not? Whether Rajendra Babu was communal or not? What is this? Every time you say 
that BJP will come and eat away. BJP is in power in Gujarat for the last twelve years. 
And the relations with the Muslims have improved a lot. The economic condition of 
Muslims have improved. During the past twelve years, curfew has not been imposed on 
a single day at a single place. Today we celebrate Eid with Muslims. And today when the 

[Shri Dilipbhai Pandya]
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procession of Rath Yatra takes place in Jamalpur of Ahmedabad, Muslims organize lunch 
for the devotees. Muslims welcome us. And are you going to teach us what secularism is? 
Are you going to teach Hon’ble Narendra Modiji what the meaning of secularism is? He 
is secular right from his birth. For an ascetic what secularism and what non-secularism. 
Friends, we have to seriously debate upon this issue. Friends, can we build Ram Temple 
in Ayodhya on the path of Gandhiji, Pandit Jawaharlal Nehru, K. M. Munshi and Rajendra 
Babu. Should a Ram Mandir be built according to their ideology or not? Our country 
should debate upon this issue. Please don’t shout without any reason. Whenever the issue 
of Article 44, Uniform Civil Code, and article 370 comes before the country, you give 
it a communal colour. You start talking about the Hindu-Muslim conflict. Continuously 
for sixty years, you have done this. You have instigated the Muslims. You just talk about 
Hindu-Muslim violence. Hon’ble Sir, you said that communal violence took place. Let 
this be investigated. Who was responsible for this violence? Why did it occur? Let the 
truth come out. And I demand that the issues related to Uniform Civil Code and Article 
370 should be debated upon. These issues must be studied. Hon’ble Tulsiji is sitting here. 
He is an eminent lawyer. I have high regards for him. When the constitution was being 
framed, Article 44 was inserted in the Indian Constitution in the Directive Principles of 
State Policy. After that, Article 370 was also inserted into the Constitution. I request you 
to throw some light on these articles, whether the discussion upon them should take place 
or not. BJP has never evaluated Article 370 as a Hindu-Muslim issue. Grave injustice is 
done to the women of Jammu and Kashmir and hence we should debate upon the issues 
related to Article 370. I therefore would like to read out the manifesto of Bharatiya Janata 
Party with which it had contested the Lok Sabha elections.

Article 44 of the Constitution of India lists Uniform Civil Code as one of the 
Directive Principles of the State Policy. BJP believes that there cannot be gender equality 
till such time India adopts Uniform Civil Code.

Gender equality. Men and Women should be given equal rights. One of your 
Ministers got married to a lady from Jammu and Kashmir. This happened just two to 
three years ago. The young lady said that all her rights as a citizen of Jammu and Kashmir 
had been seized. If the sister of the Chief-Minister of Jammu and Kashmir gets married to 
a person belonging to some other state then her rights as a citizen of Jammu and Kashmir 
are seized. Anywhere in the world you go it is seen that after marriage the rights of the 
husband are extended to his wife and the rights of the wife are extended to her husband. 
And just now you were talking about the freedom of women then kindly answer whether 
women of Jammu and Kashmir should be given freedom or not? Whether they should be 
given equal rights to that of men or not? The nation should discuss this issue in the near 
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future. We contested the Lok-Sabha elections with the slogan – Ab Ki Baar Modi Sarkar. 
In Jammu-Kashmir we are going to say – Ab Ki Baar BJP Sarkar. We shall make the best 
use of Article 370 by forming the Government in Jammu and Kashmir. Believe me that 
except two to three families no one has been benefitted by Article 370.

श्री प्रवीण राष्ट्रपाल (गुजरात) : एन.डी.ए. िे टाइम में क्यों बदं रखा था? ...(व्यवधान)...

श्री उपसभापतत : राष्ट्रपाल जी, आप बकैठए। ...(व्यवधान)... आप बकैठए। ...(व्यवधान)...

Mr. Pandya, you had only eight minutes. Eight minutes are over. ...(Interruptions)...

SHRI DILIPBHAI PANDYA: Sir, he is interrupting. Please check the time. अगर ऐसे 

उनिो बुरा लगता है, तो मैं धीरे बाेलूंगा।

MR. DEPUTY CHAIRMAN: There are other speakers also. Your time was eight 
minutes. ...(Interruptions)...

SHRI DILIPBHAI PANDYA: Oh Great! Are you present in the house! Really 
Great!

श्री प्रवीण राष्ट्रपाल : आप मेरी बात सुकनए। ...(व्यवधान)... आज ही िे पेपर में आया है कि 

...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Yes, Mr. Pandya, your time is over. ...(Interruptions)... 
Rashtrapalji, what are you doing? This is not your time. Please sit down. ...(Interruptions)...

श्री प्रवीण राष्ट्रपाल : वह फं्रट पेज में आया है। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Rashtrapalji, don’t waste the time. You are wasting 
the time. Please don’t do that.

SHRI DILIPBHAI PANDYA: Sir, I knew that the good people of Congress were 
listening to me. Senior Members like Ashwini Kumar, Law Minister, and Ex-Ministers 
are patiently listening to my speech. You may feel that someone should listen to me in 
Gujarat. But nobody is listening in Gujarat. Your deposit in Vadodara was about to be lost. 
You didn’t even win a single seat in Gujarat. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rashtrapal, when your party’s time comes, you 
can speak. ...(Interruptions)...

श्री प्रवीण राष्ट्रपाल : *

[Shri Dilipbhai Pandya]

*Not recorded.
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MR. DEPUTY CHAIRMAN: That is not going on record.  When your party’s 
time comes, you can speak then, but not now. Please, sit down. Mr. Pandya, आपिे आठ 

कमनट ही थे, लेकिन 10 कमनट हो गए हैं, इसकलए अब आप समाप्त िीकजए।

श्री तदलीपभाई पंडया : उसमें से पाचं कमनट तो बेिार हो गए।

MR. DEPUTY CHAIRMAN: Now, please conclude.

श्री तदलीपभाई पंडया : सर, मेरी गुजराती में यह मेडन स्पीच है, राज्य सभा में सबसे पहले 

मैं गुजराती में बोल रहा हंू, आज ति िोई बोला ही नहीं है।

MR. DEPUTY CHAIRMAN: In Rajya Sabha, others have also spoken. 
...(Interruptions)... Please conclude.

श्री तदलीपभाई पंडया : सर, मैं गहृ मंत्रालय से सबंकंधत गुजरात िे दो-तीन प्रश्न रखिर 

अपनी बात समाप्त िर दंूगा। First question is related to the establishment of a hub of the 
National Security Guard -- NSG in Gujarat. Gujarat shares an international boundary 
with Pakistan. It shares a marine as weil as a territorial boundary with Pakistan. Hence 
NSG shouid be formed and for this the Government of Gujarat has identified places in 
Bhavnagar and Anand districts. We request you to take up this task at the earliest. Such 
issues should be taken at War footing. Decisions must be taken in a month or two. But 
such matters remain pending for a long period of four to five years. The NSG must be 
appointed in Gujarat at the earliest. Government is ready to allocate land for this. 
Similarly, the task of fencing the border should be accomplished. There is a total of 508 
kilometers of International boundary out of which 404 Kilometers of boundary has 
fencing and 104 Kilometer of the boundary falls in the Creek area. I request the Hon’ble 
Home Minister to kindly explain the meaning of the Creek area so that people come to 
know how this area has a great danger from Pakistan. Hence the issue of Creek should 
also be discussed. The last question. A Marine Academy must be established in Gujarat. 
Thank you. 

श्री के.सी. त्यागी (कबहार) : उपसभापकत महोदय, अगर गहृ मंत्री जी भी स्वयं इस समय 

होते, तो ज्यादा अच्छा होता, क्योंकि हम िुछ चीजें और मजबतूी िे साथ उनिे सामने रखना 

चाहते थे। 2017 में गाधंी जी िे भारत में आने िे बाद िे पहले सत्याग्रह िे सौ वष्ड पूरे होने जा 

रहे हैं, कजसे हम ‘‘चपंारण सत्याग्रह’’ िे नाम से जानते हैं। मैं चाहता हंू कि भारत सरिार उसिो 

समूचे देश में राष्ट्रीय कदवस िे रूप में मनाएं। चूकंि 2011 में य.ूएन.ओ. ने गाधंी जी िे साउथ 

अफ्रीिा िे सत्याग्रह िी सौवीं वष्डगाठं िे मौिे िो पूरी दुकनया में अटहसा कदवस िे रूप में मनाया 

था, इसकलए मैं चाहता हंू कि 2017 िा सत्याग्रह जो कहन्दुस्तान में आने िे बाद िा गाधंी जी िा 

पहला सत्याग्रह ‘‘चपंारण सत्याग्रह’’ है, उसिी सौवीं वष्डगाठं आने वाली है, िेन्द्र िी सरिार से 

मेरा आग्रह है कि उसिो राष्ट्रीय स्तर पर मनाया जाए। चूकंि गाधंी जी भी एि ऐसी कवचारधारा 
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है, जो आज पूरी दुकनया िे गरीब लोगों िे हाथ में मजबतू लोगों से लड़ने िा एि मात्र हकथयार 

है और गाधंी जी माने अंबर-चरखा नहीं है, गाधंी जी माने मद्य कनषेध भी नहीं है, गाधंी जी माने 

सत्याग्रह है। लोितंत्र िी स्थापना िे कलए, बराबरी िे अकधिार िे कलए, समता िे कलए, 

सपंन्नता िे कलए एिमात्र जो औजार है, वह सत्याग्रह है, इसकलए इस सत्याग्रह िी सौवीं 

वष्डगाठं िो सरिार ऊंचे पैमाने पर मनाए। इस सबंधं में इनसे एि तो मेरा यह आग्रह है और 

दूसरा आग्रह यह है कि 1975 िे जो लोितंत्र सैनानी हैं, जो आपातिाल में जेल गए थे और 

एमनेस्टी इंटरनेशनल िे मुताकबि लगभग 01 लाख 10 हजार लोितंत्र समथ्डि जेल में रहे थे। मैं 

चाहता हंू कि कबहार, मध्य प्रदेश, छत्तीसगढ़, गुजरात सरिारों िी तज्ड पर ...(व्यवधान)...

श्री नारायण लाल पंचातरया (राजस्थान) : राजस्थान भी है।

श्री के.सी. त्यागी : राजस्थान सरिार ने समाप्त िर कदया। ...(व्यवधान)...

श्री नारायण लाल पंचातरया : राजस्थान में शुरू हो गया है।

श्री के.सी. त्यागी : आपने इसिी जानिारी दे दी, यह अच्छा किया। उत्तराखंड, कहमाचल 

और राजस्थान में समाप्त हो गया था। मेरा यह िहना है कि कसफ्ड  उनिो सम्माकनत िरने िे कलए 

स्वतंत्रता सेनानी िे बजाय लोितंत्र सेनानी िे समिक्ष मान्यता देिर उनिो भी इस देश में 

सम्माकनत किया जाना चाकहए। मान्यवर, मैं अपनी बात पूव्ड प्रधान मंत्री मनमोहन टसह जी िे 

वक्तव्य से शुरू िरना चाहता हंू। उन्होंने वष्ड 2009 में नक्सलवाद िे बारे में एि वक्तव्य कदया था, 

‘most serious internal threat to India.’ इसी तरह िा वक्तव्य देश िे गहृ मंत्री िी तरफ से भी 

आया है। सर, मैं मानता हंू कि नक्सलवाद नहीं, बतल्ि गरीबी और असमानता इस देश िी सबसे 

बड़ी लानत और सबसे बड़े खतरे हैं। उपसभापकत महोदय, मैं आपिी जानिारी िे कलए बताना 

चाहता हंू कि इस देश में ऐसे 10 राज्य और 180 कजले हैं, जो नक्सल प्रभाकवत माने जाते हैं। मैं 

पूव्ड प्रधान मंत्री िी पाट्टी िे लोगों िो यह बताना चाहता हंू कि जब ‘‘मनरेगा’’ लाग ूहो गया तो 

इन 180 कजलों िे बजाय 83 कजले रह गए और 10 राज्यों िे बदले 9 राज्य रह गए। उनिो मानना 

चाकहए कि नक्सलवाद नहीं, बतल्ि गरीबी और गैर-बराबरी इस समय िी सबसे बड़ी मुसीबतें हैं। 

प्लाटनग िमीशन िे आंिड़ों और उसिी रपट िे मुताकबि 99.99 परसेंट लोग दकलत और 

आकदवासी हैं। उनिे साथ जात-पात से लेिर आरथि कवपन्नता ति िी जो गैर-बराबरी है, उनमें 

से एि लो वज़ेेज भी है। उनसे उन इलािों में लम्बे समय ति िाम िराया जाता है जहा ंश्रम 

िानून लाग ूनहीं हैं। व ेिज़्या लेते-लेते बधुंआ मजदूर हो जाते हैं। मैं आपिी जानिारी िे कलए 

बता दंू कि आकदवासी इलािों में बैंि िी भी व्यवस्था नहीं है, वहा ंपर िोई बैंि नहीं होता है। जो 

प्रोड्यूसेज़ हैं, जो जमीनें हैं, उन पर उनिा हि नहीं है। उनिे साथ अमानवीय बत्याव होता है, 

कफकजिल एसॉल्ट होता है और माकलि िी तरह हुक्म देिर जनजातीय लोगों से िाम िराया 

जाता है। सर, उनमें से 77 परसेंट िे आसपास लोग लैंडलेस हैं और कजन आकदवाकसयों िे पास 

ज़मीनें हैं, व ेितल्टवशेन िे कलए कफट नहीं हैं। वहा ंफूड इनकसक्योकरटी है। 71.6 परसेंट ट्राइबल्स 

फूड कडकफकशएंसी में रह रहे हैं। उनिे बच्चे जब पैदा होते हैं तो तीन महीने से लेिर पाचं साल 

[श्री िे.सी. त्यागी]
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ति िे बच्चों िी जैसे ग्रोथ होनी चाकहए, वैसी ग्रोथ उनिी नहीं हो पाती है। वहा ंपर स्टारवशेन 

डेथ सबसे ज्यादा हैं। वहा ंसे ऐसे भी िेसेज़ प्रिाश में आए हैं, कजनिे अनुसार उन्हें अपने बच्चों 

िो बेचिर अपना गुजारा िरना पड़ रहा है।

सर, जहा ंमैं रहता हंू, उसिे सामने खान माि्दे ट है और वहा ंिुत्तों िो पालने िा एि िेन्द्र 

है, कजसिा नाम Jaws and Paws है। मैंने अपने इस वक्तव्य िे कलए उस िेन्द्र िी रपट मंगवायी, 

कजससे यह पता चला कि जो पपी है उसिे खाने िे कलए 2.5 िे.जी. िा puppy large food 
आता है, जो 1250 रुपये िा एि पैिेट है और वह एि पपी पर दो कदनों में खच्ड होता है। इसिा 

कजक्र िभी प्रधान  मंत्री जी ने किया था। उस पपी िे लम्बे-लम्बे बाल होते हैं और उसिे कलए 
Bio-Groom नामि एि शैम्पू आता है, कजसिी िीमत 1029 रुपये है। पपी िे बाल इतने लम्बे 

होते हैं कि वह शैम्पू दो कदन में ही समाप्त हो जाता है। इसिे अलावा, पपी स्नैक्स भी खाता है। 

आकदवासी या जनजातीय लोगों िो चाहे खाने िो कमले या न कमले, लेकिन पपी िो स्नैक्स जरूर 

कमलने चाकहए और व ेस्नैक्स 150 रुपये से 200 रुपये प्रकतकदन िे होते हैं। वह पपी ट्वायज़ से भी 

खेलता है और उसे 200 रुपये से 400 रुपये ति िे ट्वायज़ भी चाकहए। इसिे अलावा, जाड़े िे 

कदनों िे कलए उसिा कबस्तर 1800 रुपये में कमलता है।

सर, मैं यह िहना चाहता हंू कि बड़े लोगों िा जो पपी है, वह हमारे इतवारी और जुम्मा, 

जो हमारे आकदवासी और दकलत हैं, उनसे ज्यादा बेहतर तस्थकत में हैं। इसकलए जब आप 

नक्सलवाद पर चच्या िरें, तो उनिे बारे में यह ध्यान रखें कि ये जो 90-98 परसेंट लोग हैं, ये 

इंसान िे रूप में पशुओ ंसे भी बदतर, िुते्त-कबतल्लयों से भी खराब कजन्दगी कबता रहे हैं। और यहा ं

पर िहते हैं हम लोग, जो सभ्य समाज िे लोग हैं कि वह गरीबी िोई खतरा नहीं। ...(व्यवधान)...

श्रीरती जया बच्वचन (उत्तर प्रदेश) : यह समाज सभ्य िैसे हो गया, आप इतने गुण बतला रहे हैं? 

श्री के.सी. त्यागी : लो पर िेकपटा इन्िम, कलट्रेसी और 67 परसेंट जो लोग हैं व े

अनएजुिेटेड हैं। हैल्थ िी बहुत बुरी हालत है। इन्फें ट, छोटे बच्चे पैदा होने पर सबसे ज्यादा वहा ं

मरते हैं। 98 परसेंट कचल्ड्रेन डेकफकसएंसी िे कशिार हैं। सर, मैं िहना यह चाहता हंू कि 

मालन्यटू्रीशन सबसे ज्यादा है। वहा ंपर टड्रटिग वाटर िी व्यवस्था नहीं है, वहा ंपर पानी िा िोई 

कनिास नहीं है। Infrastructure is the first casualty in tribal and dalit areas. Infrastructure 

includes roads, bridges, transportation, telecommunication, schools, health centres, 

water supply, power distribution, etc. सर, मैं िहना यह चाहता हंू कि जब ति यह गैर- 

बराबरी रहेगी, हम किसी महल में रहने वाले िे कखलाफ नहीं, हम किसी िी सम्पन्नता िे 

कखलाफ नहीं, लेकिन सम्पन्नता िे बीच में और कवपन्नता िे बीच में थोड़ी दूरी िम हो, यह हम 

चाहते हैं। हम किसी िे महलों िी रोशनी िे कखलाफ नहीं, लेकिन जो झुग्गी में कचराग जलता है 

तो उस दीया बाती िे अंदर भी थोड़ा बहुत तेल पड़ा रहने कदया जाए। हम इसकलए भी िहना 

चाहते हैं कि महलों िी जो रोशकनया ंहैं, तब ति ही सलामत हैं जब ति झुग्गी में जलते हुए 

दीये िे अंदर तेल सलामत रहे। कजस कदन वह तेल समाप्त होगा रोशकनयों में और जगह भी 

गड़बड़ होगी। इसकलए भी जरूरी है कि गरीब और अमीर िे बीच िी दूरी िम िी जाए।
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दूसरा जो कवषय है गहृ मंत्रालय से सबंकंधत, वह िेन्द्र राज्य सबंधंों िो लेिर िे है। कपछले 

60-70 वष्मों में लगभग 80 बार इस देश में इम्मेच्यॉर राष्ट्रपकत शासन लगे हैं। राज्यपालों पर नए 

तरीिे से बहस हो रही है। तेलगंाना िे मुख्यमंत्री ने सवाल उठाया है और दज्डनों बठैिें  देश िे 

अंदर हुई हैं। िैसे-िैसे * राज्यपाल आए हैं। िई बार तो मन िरता है कि इस पद िो ही समाप्त 

िर कदया जाए। * जी थे, उन पर भ्रष्टचार िे आरोप थे, कबल्िुल ऑन करपोट्ड िह रहा हंू, चूकंि 

एकडकमकनस्ट्रेकटव करफॉम्स्ड िमेटी िी करपोट्ड है। एन.टी. रामाराव िी कनव्याकचत सरिार थी। 167 

एम.एल.ए. उनिे साथ थे। उनिो बख्यास्त िर कदया। नर बहादुर भडंारी कसतक्िम िे मुख्यमंत्री 

थे। उनिी राज्यपाल से नहीं बनती थी। चूकंि आजिल राज्यपाल िो लेिर बड़ी बहस चल रही 

है। उनिो बख्यास्त िर कदया। ऐसे ही फारुि अब्दुल्ला साहब थे, िश्मीर िे हमारे भाई बठेै हुए 

हैं। ...(व्यवधान)... देवी लाल जी पर भी आ रहा हंू। शरद यादव जी िे नेतृत्व में हम कमलने िे 

कलए गए तपासे साहब से। 5 बजे देवी लाल जी िी शपथ होनीथी। जब शरद शदव जी, रकव राय जी 

और मैं तथा देवी लाल जी गए तो पता लगा कि भजन लाल जी ओथ ले चुिें  हैं। ऐसा िभी दुकनया 

में हुआ? पतश्चमी बगंाल िे हमारे साथी बठेै हुए हैं। ये कचल्लाते रहे * िी जुल्म-ज्यादकतयों िे 

कखलाफ, हटाने िा नाम नहीं। तो राज्यपाल िा पद यह िोई शालीनता िा पद नहीं बचा, यह 

िासं्टीट्युएशनल मामलों िो ठीि िरने िा भी पद नहीं बचा। यह िेन्द्र िे लोगों िे द्वारा अपनी 

मनमानी थोमने और वहा ंिी सरिार िो अतस्थर िरने िा इंस्ट्रूमेंट है। कलहाज़ मेरा सुझाव है कि 

जो आगे से गवन्डर बनें, व ेएकमनेंट हों, Governor  should be eminent in some walk of life. 
वह उस राज्य से बाहर िा हो-नम्बर दो। यह सरिाकरया िमीशन िी करिमण्डेशन में है, जो मैं 

बतला रहा हंू। तीसरा, पतब्लि लाइफ में किसी स्टेचर िे पद पर भी वह रहा हो। चौथा, 

राजनीकति जोड़-तोड़ में कहस्सा अगर िम कलया हो तो अच्छा है। * साहब हमारे य.ूपी. िे 

गवन्डर बने थे। एडकमकनस्ट्रेकटव करफॉम्स्ड िमेटी ने िहा कि इन पर भ्रष्टाचार िे मामले चल रहे हैं। 

इसिी करपोट्ड है सेंट्रल एडकमकनस्ट्रेकटव करफॉम्स्ड िमेटी में कि ...(व्यवधान)...

MR. DEPUTY CHAIRMAN : No. That is expunged. You cannot say that.

श्री के.सी. त्यागी : सर, इसमें मैं िोई अनिासं्टीट्यूशनल या ऐसी खराब बात तो नहीं िर 

रहा हंू?

MR. DEPUTY CHAIRMAN : You cannot say that about fromer Governors.

श्री के.सी. त्यागी : पाचं-पाचं साल िी लीगली इलैक्टेड गवन्डमेंट िो आप 80 बार बरखास्त 

िरोगे और कफर भी आप इनिी शालीनता िे चक्िर में पड़े रहोगे?

MR. DEPUTY CHAIRMAN : No. That is a personal allegation.

श्री के.सी. त्यागी : सर, सेंट्रल एडकमकनस्ट्रेकटव करफॉम्स्ड िमेटी कजसिे * चेयरमनै हैं, उनिा 

कलखा हुआ है कि * लोगों िो राज्यपाल बनया जाता है और उनिे द्वारा िी गई ज्यादकतया ंहमने 

देखी हैं।

[श्री िे.सी. त्यागी]

* Expunged as ordered by the Chair.
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श्री उपसभापतत : देकखए, आपने नाम बताया और * भी िहा, इसे तो मैं expunged िरता 

हंू। अब बोकलए।

श्री के.सी. त्यागी : सर, उत्तर प्रदेश है, कबहार है और दज्डन भर राज्य हैं, मैं किसी एि 

राज्य िे बारे में नहीं िह रहा हंू, उनिे कनव्याकचत मुख्य मंकत्रयों िो धमकिया ंदी जाती हैं। इसकलए 

मैं िह रहा हंू कि जब आगे से आप राज्यपाल कनयुक्त िरें, तो उनिी कनयुतक्त राज्य िे मुख्यमंत्री 
िो कवश्वास में लेिर िरनी चाकहए। सर, ये राज्यपाल * और * नहीं हैं। इनिे vested interests 
भी हैं। इन्हें अपने उपिुलपकत भी चाकहए, इन्हें और िई जगहों पर अपने मनोनयन भी चाकहए। 
इसकलए इन्हें कनयुक्त िरते समय इस बात िा ध्यान रखा जाए कि ये िोई गड़बड़ न िरने पाएं। 
सर, मैं अपने भाजपा िे कमत्रों से क्षमा-याचना सकहत िहना चाहता हंू क्योंकि कफर मुझ पर 
तुष्टीिरण िा आरोप लगेगा, मैं कवश्व कहन्दू पकरषद िे िुछ साकथयों िे एि-दो बयान उन्हें बता 
दंू। प्रधान मंत्री ने िहा था कि हम चार साल देश िे कनम्याण िा िाय्ड िरेंगे और बाद िे एि 

साल में राजनीकति िरेंगे सर, * कवश्व कहन्दू पकरषद िे स्वघोकषत अंतर्याष्ट्रीय महामंत्री हैं। 
...(व्यवधान)...

श्री वी.पी. ससह बदनौर (राजस्थान) : आप इंस्टीट्यूशन िा नाम ले सिते हैं, लेकिन उनिा 
नाम न लें।

MR. DEPUTY CHAIRMAN: You sit down, let me listen. आप बकैठए।

श्री के.सी. त्यागी : आप सुन लीकजए, एि कमनट धैय्ड रकखए। मैं िागें्रस पाट्टी िे * िे उस 

बयान िी भी टनदा िरता हंू कजसमें उन्होंने प्रधान मंत्री नरेन्द्र मोदी * िरने िी मागं िी है। अब 

तो ताली बजा दीकजए। मुझे सब िे कलए बोलने दीकजए। ये * हो रही हैं।

MR. DEPUTY CHAIRMAN: Tyagiji, please ...(Interruptions)... Don’t criticise 

anybody who cannot come here and defend himself. ...(Interruptions)... That’s all. आप 

नाम नहीं लीकजए।

SHRI K.C. TYAGI: It is said, "If he does not relent, go with stones, tyres and 

tomatoes to his office. There is nothing wrong in it. I have done it in the past and 

Muslims have lost both property and money."

नहीं, यह नहीं िहना चाकहए। यह हमारे देश िी साझी कवरासत है और आप िहते हैं सब 

िा कविास! सर, मेरे पास सरिार िे द्वारा गकठत तीन बी.जे.पी. िे नाम हैं, महाराष्ट्र िे * हैं, 

उत्तर प्रदेश िे * हैं और तकमलनाडु िे * हैं। इन्होंने करपोट्ड दी है that Muslims think that they 

are *. ये पुकलस िे तीन डी.जी.पीज़ िी करपोट्ड सारे देश िी आंख खोलने वाली है। इसिा 

उन्होंने बड़ा िारण यह बताया है कि मायनॉकरटी िे लोगों िा फोस्देज में effective 

representation नहीं है। इसकलए गहृ मंत्री महोदय से मेरा यह भी कनवदेन होगा कि स्पेशल तरीिे 

से उनिी भत्टी िी जाए।

* Expunged as ordered by the Chair.
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सर, यह कवषय िई बार उठा है और मैं चाहता हंू कि इस कवषय पर आप अलग से बहस 

िरा लीकजए कि धारा 37-0 किन पकरतस्थकतयों में लगेगी। सर, यहा ंिण्ड टसह जी नहीं हैं, उनिे 

वाकलद साहब राजा हकर टसह जी, उन्होंने 15 अगस्त 1947, िो अपनी करयासत िा भारत में 

कवलय नहीं िराया था। उन्होंने पाकिस्तान और कहन्दुस्तान – दोनों िी सरिारों िो कचट्ठी कलखी। 

भारत सरिार ने उनिी मागंें नहीं मानीं, लेकिन पाकिस्तान िी सरिार ने उनिी छ: िी छ: 

मागंें मान लीं और यह लगभग तय था कि जम्मू-िश्मीर िी करयासत पाकिस्तान िे साथ भी जा 

सिती है। यहा ंअपने कमत्र कजतेन्द्र जी बठेै हुए हैं, इनिो कदल्ली में टोटल 12 हजार वोट कमले हैं 

और 9 लाख वोट उन लोगों िो कमले हैं, जो िहते हैं कि धारा 370 रहनी चाकहए, लेकिन हमारे 

कमत्र कजतेन्द्र जी िो सरटकफिेट कमल गया कि धारा 370 खत्म होनी चाकहए।

सर, मैं बहस िे कखलाफ नहीं हंू और यह गलत प्रचार है। महात्मा गाधंी, सरदार वल्लभभाई 

पटेल, जवाहर लाल नेहरू और शेख अब्दुल्ला – ये चारों एि राय िे थे। जब शेख अब्दुल्ला जेल 

में थे और जवाहरलाल नेहरू उनसे कमलने गए। राजा हकर टसह िी जेल से उन्हें छुड़वाया और 

तब उन्हें  persuade किया क्योंकि वह मुतस्लम मेजॉकरटी स्टेट थी। मुसलमानों िा उन पर दवाब 

पड़ा... कि हम कजन्ना िे पाकिस्तान में नहीं, हम गाधंी िे धम्डकनरपेक्ष कहन्दुस्तान में रहेंगे। तब 

भारत में िश्मीर िा कवलय हुआ ऐसा नहीं है, यह तुष्टीिरण नहीं है। इसकलए रोज-रोज जो 

बहस उठती है, कजतेन्द्र जी, आपिो वहा ंिा पता है, लेकिन आपिे हमारे माइंडसेट अलग-अलग 

होंगे। आप सोचते हैं कि सबिे सब पाकिस्तान समथ्डि हैं, हम िहते हैं कि कदल टूटे हैं। ये आपने 

नहीं तोड़े, हमारे इन कमत्रों ने भी तोड़े हैं। जवाहरलाल नेहरू और शेख अब्दुल्ला िे बीच जो 

इिरारनामा हुआ था, वह 1953 में इन्होंने तोड़ कदया। जो-जो चीजें तय हुई थीं, कजतेन्द्र जी आप 

तो शायद विील भी हैं, ...(व्यवधान)... डॉक्टर हैं, कफर इलाज क्यों अच्छा नहीं िरते? मैं िहना 

चाहता हंू कि जो-जो इिरारनामें जवाहरलाल नेहरू और शेख अब्दुल्ला िे बीच हुए थे, उन सभी 

इिरारनामों िो िागें्रस पाट्टी िे लोग लगातार तोड़ते रहे हैं। सदन-ए-करयासत बने थे, यहा ंपर 

िण्ड टसह जी बठैते हैं, जब शेख अब्दुल्ला साहब वजीर-ए-आज़म बने थे, उससे पहले िागें्रस 

पाट्टी वैली में नहीं थी। िागें्रस पाट्टी वैली में तब बनी, जब शेख अब्दुल्ला साहब जेल चले गए थे। 

उसिे बाद जब इंकदरा गाधंी िा शेख अब्दुल्ला िे साथ एिॉड्ड हुआ, तो अब्दुल्ला साहब इंकदरा 

गाधंी िो कचट्ठी कलखते हैं। इंकदरा जी ने मना नहीं किया, उन्होंने िहा कि कपछले बीस साल से 

वैली में फ्री एंड फेयर पोल नहीं हुए। जब मोरारजी भाई देश िे प्रधान मंत्री बने, तो तीस साल 

बाद 1978 में वैली में फ्री एंड फेयर इलेक्शन हुए। इसकलए मैं िहना चाहता हंू कि वहा ंिा जो 

नौजवान है, उसे आप समझें। आप क्यों नहीं अटल कबहारी वाजपेयी जी िी परंपरा िो आगे 

बढ़ाते, कजन्होंने िश्मीर में जािर िहा था कि यह सवाल इंसाकनयत से जुड़ा हुआ है। आप प्यार 

से और मोहब्बत से ही दुकनया िो जीत सिते हैं। अगर ताित िे बलबतेू पर दुकनया जीती जाती, 

तो अमरीिा कवयतनाम से नहीं भागता। वहा ंइतने लड़िे हैं, बेरोजगारी है, उनिे कदल टूटे हुए हैं, 

ऐसी आजादी िी आड़ में दुकनया भर में घूम रहे हैं, तिलीफें  उठा रहे हैं, लेकिन उनिो भी 

देखना चाकहए। पहले जो गहृ मंत्री थे कचदंबरम साहब और कशवराज जी, व ेलोग ऑल पाट्टीज़ 

[श्री िे.सी. त्यागी]
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डेकलगेशन लेिर गए थे। मैं िहना चाहता हंू कि वक्त आ गया है, आप जम्मू भी जाइए, आप 

लद्दाख भी जाइए, लेकिन िश्मीर िे बाटशदों से कमलिर उनिी तिलीफों िो जानने िा प्रयास 

िीकजए कि व ेक्यों दद्ड में हैं। कजस तरह िे अंतर्याष्ट्रीय िानून हो गए हैं और कजस तरह िी बात 

है, आप गभंीरता िे साथ िभी सोचना। वहा ं से 2014 में अमरीिा चला गया, कजस तरह िी 

फोस्देज एतक्टव हैं, हम आपसे िम िंसन्ड किसी चीज में नहीं हैं। यह वतन हम सब िा है। आज 

जो पाकिस्तान िे हालात हो गए हैं, कजस तरह िी ताितें अफगाकनस्तान, पाकिस्तान पर िब्जा 

िर रही हैं, पतश्चम एकशया कजस तरह से लहूलुहान है, मैं िहना चाहता हंू कि अगर आप िश्मीर 

िो बचाना चाहते हो, तो बगैर िश्मीर िी अवाम िा कदल जीते, डंडे िे जोर पर िभी उनिो 

अपने साथ नहीं ला सिते, इसकलए आप उनसे डायलॉग िीकजए। हम यह नहीं िहते कि 

अलगाववादी ताितों िे सामने झुकिए। कबल्िुल नहीं िहते, लेकिन िुछ लोगों िा कदल वैली में 

मजबतू िीकजए। उनिी ईद नहीं मनी, उस समय भी हड़ताल रही। आप िुछ ऐसे प्रोकवजन्स 

िीकजए, यह िोई तुष्टीिरण नहीं है, यह यथातस्थकतिरण है। आप हर चीज में ऐसा िह देते हैं। 

अगर िोई भी जरा अल्पसखं्यिों िे बारे में, गरीब लोगों िे बारे में िहे, तो िह देते हैं कि यह 

तुष्टीिरण नहीं है। यह तुष्टीिरण नहीं है, िश्मीर िे लोगों िा भारत में तुष्टीिरण है और उसी 

िे बगैर जो शेख अब्दुल्ला साहब ने किया था, ...(सरय की घंटी)... इस देश िा इंटीगे्रशन होगा, 

वरना इंटीगे्रशन नहीं होगा।

श्री उपसभापतत : अब आप समाप्त िीकजए। प्लीज़ वाइंडअप, समाप्त िीकजए। 

श्री के.सी. त्यागी : सर, देश िे सामने इतनी कदक्ितें हैं और गहृ मंत्रालय से जुड़े हुए 18 तो 

कडपाट्डमेंट्स िे अंदर कडपाट्डमेंट्स हैं। दो-दो कमनट भी अगर बोलेंगे, तो कितना समय लग 

जाएगा।

महोदय, एि तो मैं यह कनवदेन िरना चाहता हंू कि प्रधान मंत्री जी, गहृ मंत्री जी, नेता 

सदन होते, तो अच्छा होता। कजस तरह िी वारदातें हुईं, मैं इस पर भी बहस नहीं िरता कि िौन 

िर रहा है, िौन िरा रहा है, मगर िुछ लोगों िा कदल टूटा है, चाहे महाराष्ट्र सदन िी घटना 

हुई हो। मैं परसों मुजफ्फरनगर गया था, िहा गया कि खरगौधा में िाडं हो रहा है, मैं जब वहा ं

गया तो िाफी लोग इिटे्ठ हुए। मेरे पीछे खड़े एि सज्जन िह रहे थे कि इसिो मुजफ्फरनगर 

िरा दीकजए। मुजफ्फरनगर किसी शौय्ड िा नाम नहीं है, यह कहन्दू शौय्डता िा नाम नहीं है। अटल 

कबहारी वाजपेयी जी ने िंधमाल िे दंगों िे बाद िहा था कि मुझे शम्ड आ रही है।  हम सारे कवश्व 

िी मानवता िे कलए टचता िरने वाली िौम हैं। गाधंी जी ने िहा था कि मैं कहन्दू तब ति हंू, जब 

ति भारतीय समाज और कहन्दू  समाज सकहष्णु है। कजस कदन कहन्दू समाज िी सकहष्णुता समाप्त 

हो जाएगी, मैं कहन्दू होना बदं िर दंूगा। गाधंी से बड़ा िोई पुरखा हमारा नहीं था। आज समाज में 

तनाव है, लोगों िे कदल टूटे हुए हैं, यह िोई मुतस्लम तुष्टीिरण नहीं है। कजनिे घर पर पद्दे डले 

हुए हैं ...(सरय की घंटी)... कजनिे घर में दरवाजे भी नहीं हैं, उनिे कलए आप िह रहे हैं कि वहा ं

स्टेनगन रखी हुई है?

3.00 p .m .
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MR. DEPUTY CHAIRMAN : Please conclude.

श्री के.सी त्यागी : कजनिी बहू-बहन-बेकटयों िो हम पद्मों िे बाहर झािंते हैं,...

MR. DEPUTY CHAIRMAN : Please conclude.

श्री के.सी. त्यागी : वहा ंपर भी आपिो शि है कि वहा ंउग्रवादी आ गए! जो उग्रवादी आए 

हैं, िानून बनाइए, आप सज़ा दीकजए, लेकिन पूरी िी पूरी िौम िो, इस आधार पर कि उनिा 

धम्ड अलग है...

श्री उपसभापतत : आपिा टाइम खत्म हो गया है।

श्री के.सी. त्यागी : आप इस तरह से उनिो एंटी-नेशनल नहीं िह सिते हैं और अगर िुछ 

लोगों िे कदल टूटे हैं, तो दो रास्ते हैं - मार-पीट िरो या प्यार से कदल जीतने िा िाम िरो। 

चार कदन िे बाद देश िी आज़ादी िा कदन है और मैं इसी िे साथ अपनी बात समाप्त िरंूगा कि 

यह आजादी हमें गाधंी जी िे प्रयासों से कमली थी, लेकिन 15 अगस्त, 1947 िो गाधंी जी उस 

आज़ादी िा जश्न देखने िे कलए यहा ंनहीं आए थे। व ेनोवाखाली में थे। कहन्दू िे मोहल्ले में जाते 

थे, तो कहन्दू गाली देते थे और मुसलमानों िे मोहल्ले में जाते थे, तो मुसलमान गाली देते थे, 

लेकिन बापू डरते नहीं थे, व ेसत्याग्रह में बठेै थे। पटेल साहब और जवाहरलाल उनिो मनाने िे 

कलए गए, लेकिन व ेबोले-नहीं, जब ति लोग प्रायतश्चत नहीं िरेंगे, मैं अपना अनशन समाप्त नहीं 

िरंूगा। तो सर, कजनिी बदौलत यह देश आजाद हुआ, कजनिी बदौलत हम यहा ंबठेै हैं, उनिो 

चार कदन बाद स्मरण िरने िा कदन है, 15 अगस्त, 1947 िा कदन, इसकलए मैं चाहता हंू कि 15 

अगस्त पर प्रधान मंत्री जी लाल किले से िहें कि चुनावों िे अंदर जो हुआ, वह हुआ, लेकिन अब 

यह देश सबिा है। जाकत, धम्ड, भाषा, टलग किसी भी आधार पर ...(सरय की घंटी)... अब िोई 

भेदभाव नहीं होगा, तो शायद ...(व्यवधान)...

MR. DEPUTY CHAIRMAN : Please conclude.

श्री के.सी. त्यागी : लाल किले िी प्राचीर पर खड़ा हुआ नरेन्द्र मोदी प्रधान मंत्री िे पद से 

बड़ा लगेगा। बहुत-बहुत धन्यवाद। 

प्रो. रार गोपाल यादव (उत्तर प्रदेश) : माननीय उपसभापकत जी, यह अच्छी बात है कि आज 

हम गहृ मंत्रालय पर चच्या िर रहे हैं। गहृ मंत्रालय देश िा सबसे महत्वपूण्ड मंत्रालय है और 

कजतना यह महत्वपूण्ड है, माननीय गहृ मंत्री जी, उतना ही आपिे कलए यह िाटंों िा ताज भी है, 

क्योंकि आपिो तो बहुत सारी समस्याओ ंिो झेलना ही पड़ता है, देश िी जनता िे प्रकत ससंद 

िे माध्यम से और अन्य तरीिों से जवाबदेह होना पड़ता है, लेकिन आप अपने के्षत्र िे लोगों से न 

कमल पाते हैं, न उनिे कलए िुछ िर सिते हैं, इसकलए आम तौर पर जो गहृ मंत्री होते हैं, व े

चुनाव हार जाते हैं। इसकलए मैंने िहा कि यह िाटंों िा ताज भी होता है, लेकिन यह बहुत 

महत्वपूण्ड मंत्रालय है और बहुत सारी समस्याएं हैं, इसकलए मैं अपना समय देखते हुए nutshell 

में, बहुत सकें्षप में िुछ कबन्दुओं पर आपसे बात िरंूगा।



[11 August, 2014] 387Discussion on the working of the Ministry of Home Affairs

महोदय, देश िे सामने आज सबसे बड़ी समस्या है आंतकरि सुरक्षा िी, हालाकंि बाहर से 

आने वाले आतंिवादी भी बहुत बड़ी समस्या हैं, लेकिन देश िे अंदर, चाहे वह नक्सलवाद हो, 

माओवाद हो, पी.डब्ल्य.ूजी. हो या नॉथ्ड-ईस्ट िे बहुत सारे इस तरह िे ग्रुप्स हों, जो देश िो 

तोड़ने या लोगों िे साथ मनमानी िरने िे कलए िाम िर रहे हों, यह ऐसी समस्या है जो आए 

कदन आपिे लोगों िो, क्योंकि कमकलटरी से भी आगे पोस्ट होती है बी.एस.एफ., जो आपिे अधीन 

आती है। जो कमकलटरी पोस्ट होती है, उससे आगे भी कमकलटरी और दूसरे बॉड्डर िे बीच में बॉड्डर 

कसक्योकरटी फोस्ड िे लोग होते हैं। उस पर सबसे पहले आपिा, जो बाहर से आने वाले 

आतंिवादी हैं, उनसे पाला पड़ता है और देश िे अंदर तो आप देख ही रहे हैं, चाहे छत्तीसगढ़ 

हो, चाहे महाराष्ट्र िा गढ़कचरौली हो, चाहे झारखंड हो या कबहार िा िुछ कहस्सा हो – उत्तर 

प्रदेश िे दो कजलों में भी यह आ गया था लेकिन वह कनयंकत्रत हो गया था, वहा ंलम्बे अरसे से 

इस तरह िी िोई घटना नहीं हुई। इन सब चीजों िो रोिने िे कलए, जैसा त्यागी जी ने िहा, 

इसिी जड़ ति जाने िी जरूरत है कि आकखर ऐसा हुआ क्यों? क्यों आकदवासी लोगों ने अस्त्र 

उठाए? वक्त िे साथ-साथ उसमें िुछ असामाकजि तत्व भी घुस गए जो गरीबों से जुड़े थे, व े

गरीबों िी ही मारने लगे, लोगों िो ही मारने लगे। उनिी जमीन-जायदाद, जो बाप-दादा िे 

ज़माने से जोतते चले आ रहे थे, सात-सात पुश्तों से जोतते चले आ रहे थे, उसिे माकलि व ेनहीं 

थे। उनिे बच्चे जब पढ़-कलखिर बड़े हुए तो उन्हें यह लगा कि हमारा तो इसमें िुछ है नहीं। 

कफर उन्होंने हकथयार उठा कलए। इसकलए भकूम सुधार और तमाम तरह िी बातें हैं – न वहा ंपढ़ाई 

िी िोई सुकवधा है, न उनिे गावं ति सड़िें  हैं, न उनिे कलए पीने िे पानी िी िोई व्यवस्था है 

- इन सारी उपेक्षाओ ंसे नाराज़ होिर िुछ लोगों ने यह शुरू किया और िुछ स्वाथ्टी तत्व लटूपाट 

िे उदे्दश्य से उसमें जुड़ गए और कजस उदे्दश्य से उन लोगों ने हकथयार उठाए थे, वह उदे्दश्य ही 

बेिार हो गया। नतीजा यह है कि सरिारें भी बहुत सख्त िदम उठाने से डर रही हैं। अच्छी बात 

यह है कि पहली बार गहृ मंत्री ने यह िहा है कि हम छत्तीसगढ़ और अन्य राज्यों िो हेलीिॉप्टस्ड 

भी उपलब्ध िराएंगे और अगर जरूरत पड़ेगी तो इन हेलीिॉप्टस्ड िा प्रयोग इन नक्सलवाकदयों 

या माओवाकदयों िो िंट्रोल िरने िे कलए िर सिते हैं। एि तो यह बहुत बड़ी समस्या है।

नॉथ्ड-ईस्ट िी तस्थकत यह है कि आप अपने बजट में earmark िरते हैं कि इतना परसेंट 

नॉथ्ड-ईस्ट िो जाएगा। एि बार Public Accounts Committee िे सामने उस वक्त िे नॉथ्ड-ईस्ट 

िे इंचाज्ड मंत्री थे, आपिी सरिार थी, अरुण शौरी साहब, व ेहम लोगों िे सामने आए। उन्होंने 

यह स्वीिार किया कि अगर हर व्यतक्त िो पैसा दे कदया जाता, दो-दो, चार-चार, दस-दस 

लाख, तो सब लखपकत हो जाते और पैसे िा सदुपयोग हो जाता, लेकिन जो यह पैसा जा रहा है, 

जो वहा ंिे आतंिवादी किस्म िे लोग हैं, secessionist हैं, व ेइसमें से कहस्सा लेते हैं और सही 

बात तो यह है कि जो अफसरों िा वतेन है, उसमें से भी िुछ परसेंट पैसा व ेलोग लेते हैं, वरना 

िाम नहीं िरने देते। एि ही प्रोजेक्ट िो अलग-अलग नाम से बार-बार कदया जाता है, जब कि 

िोई पैसा खच्ड नहीं होता है और िाम कदखा कदया जाता है। पूरा बजट ऐसे ही चला जाता है। 

इसिो िैसे सुधारेंगे, इस सबंधं में हम तो ज्यादा सुझाव नहीं दे सिते, लेकिन तस्थकत बहुत गभंीर 

है। यह आपिी कजम्मेदारी है, आप उस इलािे से भी आते हैं, आप देखें कि जो पैसा आपिी 
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गवन्डमेंट देती है, वह, जो उग्रपथंी लोग हैं, उनसे हटिर जनता िे बीच िैसे जाए, िैसे 

डेवलमेंट िे िाम हों।

महोदय, राज्यों में लॉ एंड ऑड्डर िी तस्थकत िा सवाल उठता है। यह सही है कि यह कवषय 

तो राज्य िा होता है, लेकिन िेन्द्र सरिार िो, िेन्द्रीय गहृ मंत्री िो राज्यों से करपोट्ड मागंने, 

उनिो एडवाइजरी देने िा हि होता है। बार-बार उत्तर प्रदेश िी चच्या होती है। अभी अतश्वनी 

िुमार जी और अन्य सदस्य बोल रहे थे, तब भी उत्तर प्रदेश िी चच्या हुई। युनाइटेड नेशंस िी 

और नेशनल क्राइम करिॉड्ड ब्यरूो िी करपोट्ड मेरे पास है। नेशनल क्राइम करिॉड्ड ब्यरूो िे कहसाब से 

2013 में जो रेप िी घटनाएं हैं, व े उत्तर प्रदेश में 3,050 हैं, जबकि मध्य प्रदेश में, 4,355, 

राजस्थान में  3,285 और महाराष्ट्र में 3,063 हैं। डिैती िी महाराष्ट्र में 833, उत्तर प्रदेश में 596, 

कबहार में 579, ओकडशा में 436 घटनाएं हुई हैं। हत्या िी घटनाएं उत्तर प्रदेश में 5047, कबहार में 

3441, महाराष्ट्र में 2512, मध्य प्रदेश में 2112 हुई हैं। आप देखेंगे कि प्रकत एि लाख पर जो क्राइम 

रेट है, उसमें उत्तर प्रदेश िा स्थान 23वा ं है। उत्तर प्रदेश से ऊपर असम, िेरल, अरुणाचल 

प्रदेश, जम्मू-िश्मीर, मेघालय, हकरयाणा, मकणपुर, ओकडशा, कबहार, िण्याटि, महाराष्ट्र, 

छत्तीसगढ़, झारखंड, गोआ, मध्य प्रदेश, पतश्चमी बगंाल, कत्रपुरा, कसतक्िम, उत्तराखंड़, कहमाचल 

प्रदेश, राजस्थान, तकमलनाडु हैं, उनिे बाद उत्तर प्रदेश आता है। इसिे अलावा मकहलाओं िे 

प्रकत अपराध िी भी बहुत चच्या होती है। बड़े शहरों में – कदल्ली, मुम्बई, बगंलौर, अहमदाबाद, 

िोलिता, हैदाराबाद, कवजयवाड़ा, जयपुर, लखनऊ हैं। कपछले वष्ड कदल्ली में 11449 घटनाएं हुईं, 

मुम्बई में 2946 घटनाएं हुईं, बगंलौर में 2608 घटनाएं हुईं, अहमदाबाद में 2449 घटनाएं हईं, वह 

प्रधानमंत्री जी िे राज्य िी राजधानी है, िोलिता में 2399 घटनाएं हुईं, हैदाराबाद में 2132 

घटनाएं हुईं, कवजयवाड़ा में 2071 घटनाएं हुई हैं, जयपुर में 2033 घटनाएं हुई हैं, लखनऊ में 

1431 घटनाएं हुई हैं। यह करपोट्ड क्राइम ब्यरूो िी है। दंगों िे बारे में भी एि करपोट्ड है जो 

यनूाइटेड नेशन्स िी करपोट्ड है। इसमें आपिो यह देखना पड़ेगा कि जुकडकशयल कसस्टम में जब 

लोगों िो लगता है कि व ेअपराध िरेंगे तब भी मुिदमे से छूट जायेंगे, जब उन्हें लगता है कि 

अपराध िरने िे बाद भी व े छूट जायेंगे, तो उन्हें िानून िा िोई खौफ नहीं होता है और व े

बेखौफ होिर अपराध िरते हैं। जब उन्हें लगता है कि व ेअपराध िरेंगे और छूट नहीं पायेंगे, 

तभी अपराधों में िुछ िमी आती है। दोष कसद्ध िा जो रेट है, कजसमें सजा हुई, वह रेट उत्तर 

प्रदेश में 50.9 परसेंट है। यह हत्या िे मामलों में है। महाराष्ट्र में 27.4 परसेंट है, िण्याटि में 17.7 

परसेंट है, गुजरात में 22.8 परसेंट है, छत्तीसगढ़ में 35.7 परसेंट है, कबहार में 24.7 परसेंट है 

और आन्ध्र प्रदेश में 31 परसेंट है। इतने बड़े पैमाने पर हत्या जैसे गभंीर मामलों में लोग छूट जाते 

हैं। बार-बार उत्तर प्रदेश िी चच्या होती है।

माननीय उपसभापकत जी, मैं आपिे माध्यम से गहृ मंत्री जी से मैं एि बात िहना चाहता हंू 

कि देश िो कमकडया िे माध्यम से बदनाम िरने िी बहुत िोकशश िी गई, दुकनया भर में बदनाम 

िरने िी िोकशश िी गई। यह य.ूएन. िी करपोट्ड है कजसिे कहसाब से बलात्िार में जो दर है 

प्रकत एि लाख पर वह कहन्दुस्तान में 1.8 है, अमेकरिा में 27.3 है, स्वीडन में 63.5 है, फ्रासं में 

[प्रो. राम गोपाल यादव]
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16.2 है, यनूाइटेड टिगडम में 28.8 है। यह तस्थकत है। जब िोई घटना घट जाती है, तो हमारा 

मीकडया इतना कचल्लाता है कि हमारे यहा ंजो आने वाले लोग हैं, जो टूकरस्ट्स आते हैं, उनिी 

सखं्या में 30 परसेंट िी िमी आ गई है। इसिे बारे में हमें सोचना पड़ेगा। जब WTC पर हमला 

हुआ तब 25 हजार लोग मारे गए, क्या किसी ने एि लाख भी टी.वी. पर देखा, क्या िभी एि 

डैड बॉडी कदखाई गई? यहा ंअगर गोधरा में लाखों िो कनरंतर टी.वी. पर न कदखाया जाता तो 

गुजरात में िोई गड़बड़ी नहीं होती।

ऐसी तमाम घटनाएं हैं, जो टेलीकवजन और मीकडया िी वजह से इतने बड़े पैमाने पर 

फैलती हैं कि उनिो कनयंकत्रत िरना मुतश्िल हो जाता है। माननीय गहृ मंत्री जी, हमें इस चीज 

पर भी ध्यान रखना पड़ेगा। हम नहीं चाहते कि मीकडया पर िोई पाबदंी लगे, लेकिन मीकडया िे 

लोगों िो भी राष्ट्रकहत में यह सोचना चाकहए कि दूसरे देशों में कहन्दुस्तान िी तुलना में इतने बड़े 

पैमाने पर ज्यादा अपराध हो रहे हैं, चाहे वह बलात्िार हो, चाहे हत्या हो। या िेवल एि मामला 

नहीं है। य.ूएन. िी करपोट्ड िे कहसाब से हत्या िे मामले में भी कहन्दुस्तान िा रेट एि लाख में 

3.5 है, जबकि दूसरे देशों में बहुत ज्यादा है। दस-बारह बड़े देशों में से इंकडया में यह सबसे िम 

है, दूसरी जगह यह इससे भी िई गुना ज्यादा है। इसकलए आपिो यह सोचना पड़ेगा और 

मीकडया िे लोगों से कमलिर यह िहना पड़ेगा कि देश िो बहुत बड़े पैमाने पर बदनाम िरने िी 

िोकशश मत िीकजए। बदायूं िा मामला य.ूएन. ति चला गया और जब सी.बी.आई. ने जाचं िी 

तब क्या कनिला? तब यह मामला ऑनर किटलग िा कनिला। यह मामला यनूाइटेड ति नेशन्स  

में चला गया। जब इतने बड़े पैमाने पर ये चीजें होंगी, देकखए पोकलकटिल इन्टरनेट  अलग चीज होती 

है, लेकिन देश बड़ा है। देश राजनीकति दल से या किसी व्यतक्त से बहुत बड़ा है। देश िे कहतों िे 

कखलाफ या देश िा सम्मान दुकनया िी नजर में कगरे, ऐसी िोई िाय्डवाही नहीं होनी चाकहए, 

हमारा यह प्रयास होना चाकहए।

माननीय गहृ मंत्री जी उत्तर प्रदेश से ही आते हैं। मैं उनसे यह िहना चाहंूगा कि कबल्िुल 

कडस्पेशनेट होिर, इसमें िोई राजनीकति नहीं है कि व ेअपनी पाट्टी िे पदाकधिाकरयों से, मैंने 

उनिो एि कदन यहा ंिहा भी था कि उनिो यह कनद्देश दें कि जब िेन्द्र में उनिी सरिार है, 

अगर उत्तर प्रदेश में दंगा िराने िी िोकशश िरोगे, तो उसिे छींटे आप पर आएंगे, आप बच 

नहीं सिते। इसिो बढ़ाने िी िोकशश न िरें और गहृ मंत्री होने िे नाते उनिे दल िे लोगों िी 

भी कजम्मेदारी है कि व ेयह देखें कि जब देश िा गहृ मंत्री हमारा है, तो हम िोई ऐसा िाम न 

िरें कि कजसिी वजह से अंगुली उठे कि इनिी वजह से यह गड़बड़ी हो रही है। मैं उनिो अिेले 

में सारे सुबतू दे दंूगा। उनिे लोग क्या बात िरते हैं, सी.सी.टी.वी. िैमरे िी फुटेज, उनिे सस्टग 

ऑपरेशन्स और किस तरह से िैसा दंगा िराया जाए, िैसे और िहा ंहमला किया जाए, ये सारी 

बातें हैं, जो िभी अिेले कमलिर मैं माननीय गहृ मंत्री जी िो दंूगा।ं इसिे साथ ही यह भी 

बताऊंगा कि लोग क्या िर रहे हैं। बहुत प्रचार होता है कि लोगों िो अपीज़ िरने िे कलए 

िार्डवाई िी जाती है। अभी सहारनपुर में एि झगड़ा हुआ और उस झगड़े में दो लोग मारे गए। 

सारे देश में ऐसे कदखाया गया कि बहुत बड़ा दंगा हुआ है और िहा कि एि पक्ष िे साथ, मतलब 

मंशा यह थी कि जो माइनॉकरटीज िे लोग हैं, उनिे कखलाफ िाय्डवाही नहीं होती और जो दूसरे 

लोग हैं, उनिे कखलाफ िाय्डवाही होती है। कबना जानिारी प्राप्त किए, ऐसा प्रचार िरते हैं। मैंने 
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पता किया तो पता चला कि जो 17 लोग कगरफ्तार हुए, व ेसभी मुतस्लम्स थे और उनमें एि भी 

कसख कगरफ्तार नहीं हुआ। लेकिन बी.जे.पी. िे लोग सब प्रचार िर रहे हैं कि अपीजमेंट िी 

पॉकलसी चल रही है, एि पक्ष िे कखलाफ िार्डवाई होती है। जो दोषी होगा, उसिे कखलाफ 

िार्डवाई होगी। मैं गहृ मंत्री जी से एि बात और िहना चाहंूगा IPS िा जो ट्रेटनग सेन्टर है, जहा ं

पर उनिो ट्रेटनग देते हैं, उसमें उनिो एि ऐसी ट्रेटनग और कदलवाइए, क्योंकि जब दंगे-फसाद 

होते हैं, तो हमने यह देखा कि कनद्वोष हमेशा मारे जाते हैं और दंगा िराने वाला हमेशा बच जाता 

है। िोई ऐसा कसस्टम होना चाकहए, आई.पी.एस. ऑकफ सस्ड िे कलए िोई ऐसी ट्रेटनग होनी चाकहए 

कि अगर िोई मरे तो दंगा िराने वाला मरे, कनद्वोष िोई न मरे। दंगे रुि जाएंगे। हमने एि-दो 

जगहों पर देखा है, जहा ंपर इस तरह िी िाय्डवाही हुई है, वहा ंबाद में िभी दंगा हुआ ही नहीं। 

मैं आपसे एि और अनुरोध िरना चाहंूगा कि आप पुकलस बल िा आधुकनिीिरण िरने िे कलए 

पैसा तो बहुत दे रहे हैं, लेकिन आप उसिो मॉकनटर िीकजए। हकथयार हल्िे होने चाकहए, उनिी 

मार बहुत अच्छी होनी चाकहए, जैसे कवदेशों में हैं। हमारा िासं्टेबल दस किलों िी राइफल लेिर 

किसी िे पीछे नहीं दौड़ सिता है। आप उनिो बहुत बकढ़या किस्म िे वैपन्स दीकजए, उनिो 

लाभ दीकजए। गाकड़या ंऐसी हैं कि आप मंत्री हैं, आपिे साथ जब एस्िॉट्ड चलता है, तो आपिी 

गाड़ी आगे कनिल जाती है और एस्िॉट्ड मीलों पीछे रह जाता है। गाकड़यों िी व्यवस्था अच्छी होनी 

चाकहए, असला बहुत अच्छा होना चाकहए। सभी राज्यों में बड़े पैमाने पर जो पुकलस फोस्ड िी िमी 

है, आप उसिे कलए राज्य सरिारों िो कनद्देश दीकजए कि कजतनी भी एप्रूव्ड पोस्ट्स हैं, उनिे 

अगेंस्ट एपोइन्टमेंट्स होनी चाकहए। वहा ं पुकलस फोस्ड िी िमी नहीं होनी चाकहए। आपने ही 

आंिड़ा कदया है कि हमारे उत्तर प्रदेश में अभी भी दो लाख से ज्यादा वैिेन्सीज़ हैं। हम भी उत्तर 

प्रदेश सरिार से बात िरेंगे कि आकखर इतनी अकधि िमी क्यों है? हमिो जो एकडशनल 

एस.पी. पोस्ट यानी आई.पी.एस. कमलता है, वह यहा ंसे कमलता है, आपिो यहा ंभी अपने कवभाग 

से िहना पड़ेगा कि कजनिी प्रमोशन ड्य ूहै, उनिो जल्दी प्रमोट िरिे नोकटफाई िरें। 

आज जेलों में सुधार िी बहुत जरूरत है। उसिे कलए राज्यों िो पैसा दीकजए। िभी-िभी 

ऐसा होता है कि इसिी वजह से अपराधी बढ़ और जाते हैं। यकद अच्छा आदमी भी जाए, तो वह 

अपराधी बनिर ही कनिलता है।

आज लोगों िे हाथ में साइबर क्राइम सबसे ज्यादा खतरनाि औजार आ गया है। मनचाहे 

तरीिे से, जैसा चाहें, वैसा वीकडयो भेज देंगे, तनाव पैदा िरने िी िोकशश िरेंगे। आज 

सापं्रदाकयि दंगा िराने, बढ़ाने, आग लगाने में सबसे बड़ा िाम साइबर क्राइम िा है। इसकलए 

आप साइबर क्राइम से सबंकंधत जो िानून है, उसिो सख्त बनाइए, अपराकधयों पर जल्दी 

िार्डवाई हो सिे, उसिे कलए िानून िे लोगों िो ट्रेटनग दीकजए तथा पुकलस वालों िो यह 

जानिारी होनी चाकहए कि किस तरीिे से इनिो कगरफ्तार िरिे िार्डवाई िी जाए।

एि दूसरी बात यह है कि सुप्रीम िोट्ड ने फैसला दे कदया है कि अगर किसी िो सात साल 

से िम सजा होती है, तो पुकलस उसिो कगरफ्तार नहीं िर सिती है। इसने ऐसा झमेला पैदा िर 

[प्रो. राम गोपाल यादव]
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कदया है कि अगर िोई लाठी मारिर आपिी बाहं तोड़ दे, तो पुकलस मुिदमा कलख लेगी, 

चाट्डशीट देगी, मुिदमा चले और सजा हो जाए, वह अलग बात है, But the police can’t arrest 
you. इसिो करव्य ूिरने िे कलए मेरी आपसे अपील है कि आप सुप्रीम िोट्ड से िहें कि यह जो 

फैसला है, कजसमें सात साल से िम सजा वाले लोगों िो कगरफ्तार न िरने िे कलए िहा है, इस 

पर पुनरवचार िरे और पुकलस िो लोगों िे कखलाफ िार्डवाई िरने िी छूट कमलनी चाकहए। 

एि ससंदीय राजभाषा सकमकत होती है, कजसिे गहृ मंत्री अध्यक्ष होते हैं। आपने ससंदीय 

राजभाषा सकमकत िे कलए जो िानून बनाया, वह 1963 में बना था और 1976 में लाग ू हुआ था, 

लेकिन अभी भी, िानून होने िे बाद भी, िेन्द्रीय भाषाओ ंमें कहन्दी िा चलन ठीि तरह से नहीं 

हो रहा है। गहृ मंत्री जी उस सकमकत िे अध्यक्ष हैं, व ेदेखें कि इस पर सही तरीिे से अमल हो 

रहा है या नहीं हो रहा है।

फेडरल कसस्टम िो बचाये रखना हमारे गहृ मंत्री जी िी सबसे बड़ी कजम्मेदारी बनती है। 

इस ओर त्यागी जी और अन्य लोगों ने भी इशारा किया है। लोगों िो बार-बार डायरेक्ट या इन- 

डायरेक्ट व ेमें धमकिया ंदी जाती हैं। आपिी पाट्टी िे उत्तर प्रदेश िे जो अध्यक्ष हैं, व ेरोजाना 

धमिी देते हैं, जैसेकि उत्तर प्रदेश िी सरिार िोई गाजर या मूली हो, कजसिो उखाड़िर फें ि 

देंगे। यह जनता द्वारा चुनी हुई सरिार है। यह िहना कि यह नवबंर से पहले खत्म हो जाएगी, 

इसिे बाद नहीं चल सिती है, ऐसी धमकिया ं देना बदं िीकजए। हम लोग डॉ. लोकहया िे 

अनुयायी हैं, हमने जीवन भर सघंष्ड किया है। जब िुछ नहीं थे, तब से सघंष्ड किया है। सघंष्ड 

किया है, इसकलए िभी किसी िी परवाह नहीं िी। आप जानते हैं कि जब आप बहुत बड़ी ताित 

में थे, हमने तब भी परवाह नहीं िी। आप 73 हैं, आपिो उत्तर प्रदेश में 60 से 8 पर लाने िा 

िाम भी समाजवादी पाट्टी ने िर कदया है। आप इस गलतफहमी में मत रकहएगा कि 73 सीटें जीत 

गए तो दोबारा जीत जाओगे। This performance will never be repeated.

इसकलए घमंड में आिर आपिे प्रदेश िे पदाकधिारी अपनी सीमाओ ंसे बाहर जािर राज्य 

सरिार िो अतस्थर िरने िे कलए जनता िी कनगाह में ...(सरय की घंटी)... अगर धमकिया ंदेने 

िाम िरेंगे, तो इसिे पकरणाम ठीि नहीं होंगे। गहृ मंत्री देश िी एिता िा प्रतीि होता है। गहृ 

मंत्री िा राज्य उत्तर प्रदेश है। इसकलए गहृ मंत्री िो चाकहए कि व ेउत्तर प्रदेश में अपनी पाट्टी िे 

पदाकधिाकरयों िो इंस्ट्रक्ट िरें कि व े न तो दंगा फैलाने िी बात िरें, न राज्य सरिार िो 

बख्यास्त िरने िी धमिी देने िी बात िरें। आपिा बहुत-बहुत धन्यवाद।

श्री के.सी. त्यागी : सर, मैंने आपिो सेंट्रल एडकमकनस्ट्रकेटव िमीशन िी जो करपोट्ड सुनाई थी 

वह लोि सभा िी प्रोसीटडग्स िा कहस्सा है। इसमें * और * िा कज़क्र है। इसकलए मेरा कनवदेन है 

कि आप करपोट्ड मंगवा लीकजए और अगर उस करपोट्ड में इन दोनों िे नाम हों, तो मैं चाहंूगा कि यह 

सदन  िी  िाय्डवाही  िा कहस्सा बने और अगर नाम नहीं हैं, तो आप इन्हें कनिाल दीकजए, लेकिन  

I  am on record to say this. इसकलए इनिो िाटा न जाए। मैं बािायदा शपथपूव्डि आपसे िह 

रहा हंू कि सेन्ट्रल एडकमकनस्ट्रकेटव िमीशन िी करपोट्ड िे तहत * वहा ं िे गवन्डर थे, कजन्होंने 

एन.टी. रामाराव जी िो हटाया था। मैं ऑन करिाड्ड िह रहा हंू। *, जो उत्तर प्रदेश िे राज्यपाल 

* Expunged as ordered by the Chair.
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थे...

श्री उपसभापतत : आप बकैठए। ...(व्यवधान)... ठीि है, आप बकैठए। You have made your 

point.

श्री के.सी त्यागी : यह िाय्डवाही िा कहस्सा बने।

श्री उपसभापतत : आप अपनी बात िह चुिे। ठीि है, आप बकैठए। डा. अशोि एस. गागुंली।

DR. ASHOK S. GANGULY (Nominated): Mr. Deputy Chairman and hon. Members, 
through you, Sir, I address the Department of Home and the Minister of State who is 
there. ...(Interruptions)... The Home Ministry ...(Interruptions)... Excuse me, please. 
...(Interruptions)...

[THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE) in the Chair.]

The Home Ministry is the guardian of the quality of glue of national unity and 
integrity. I want to raise a few points within the time given to me on the following issues 
for your kind attention, hon. Minister.

I think the biggest priority today in the minds of the people is the safety of women 
on our streets.

The second big worry that the person on the road has is the political influence on 
the police virtually across the country. I think this issue is reaching levels where unless 
the Home Ministry takes some initiatives along with the States, it will get from bad to 
worse.

The next issue that I wish to bring to your kind attention is the challenge that we face 
in the North-Eastern States of India. The creeping influence of China and the dumping of 
huge amounts of cheap goods are creating an environment which is not conducive to the 
security of the country.

In this regard, I will move to my third point and which is the ISI surveillance from 
Sri Lanka on US and Israel Consulates in Tamil Nadu and on the creation of a network 
of Indian moles which, I think, is a dangerous beginning to what some neighbours wish 
to do not only in the North East but across our boundaries, including the South of India 
as well.

The eventual aim is to create a Nov. 2008 Bombay-type terrorist attacks in other 
parts of India. I think we should learn a very important lesson from the Hedley episode. 
In this regard, 1 would request you to kindly share with this House, Mr. Minister, the 
snooping by the United States which was discussed, apparently, with Mr. Kerry during his 
recent visit to Delhi and to also share with this House the issues of security that transpired 
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which can be put in the public domain. The next point, which I wish to raise, is with 
regard to rise in social unrest and communal riots in this country, which the other speakers 
have also referred to, combined with naxalism, the LET especially after withdrawal of US 
troops from Afghanistan in 2015 and the disturbances that will ensue from now onwards, 
until all the US troops are withdrawn. These are all extremely disturbing issues. The 
Home Ministry has a particular responsibility to give the top-most priority to deal with 
the disturbances that will be caused from across border, even with greater intensity than 
in the past.

I think, we would like the Home Ministry to share with this House whether the 
funds, which are being allocated to modernize our police forces and other civil agencies, 
are sufficient. Are we doing enough or are we still continuing with the spectacle that I 
personally witnessed on 26th November, 2008, in Mumbai?

Finally, I would request you to share with us some of the measures that you are able 
to do regarding domestic security, public safety and the independence and freedom of the 
citizens of India and those who visit this country. You have come new in the Government 
and you have a special responsibility for reinforcing our faith in our Home Ministry. 
When you reply to the discussion in this House, I would particularly like you to focus 
on some of the issues that I have raised. I don’t want to repeat a number of issues which 
have been brought up by the speakers who spoke before me. ...(Time-bell rings)... They 
cannot be ignored. We depend on the Government and its pronouncements and its actions 
to reassure us that our national unity and integrity will not only sustain, but will be further 
strengthened.

Thank you very much.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, when we are talking about the 
Home Ministry, it is some kind of an umbrella Ministry. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): You have seven 
minutes. ...(Interruptions)...

DR. K. KESHAVA RAO: This is what exactly troubles me. The moment you say 
I have seven minutes, my thoughts run faster than the words and I get confused. Every 
time, so, this is the problem. Seven minutes are given to a party Member who is, perhaps, 
the seventh largest political party in Parliament! ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Arguing this way, you 
are wasting your time. ...(Interruptions)...



[RAJYA SABHA]394 Discussion on the working  of the Ministry of Home Affairs

DR. K. KESHAVA RAO: I will not speak on this subject, but let me clarify you. I 
belong to a newly-created State. It is a ruling party. The issue is whether the Home Ministry 
will deal with the State legislations or with the Government on many issues. Naxalite 
issue concerns me. So, at least, give me some more time and give me a hearing.

As I have said, it covers all the things. I had, in fact, listed five-six issues. But I will 
drop all of them because Mr. Ashwani Kumar talked about the first perception. When 
you got elected, we all congratulated you. You have full mandate. You have people with 
you. And you have raised hopes in them. They have a lot of expectations. But let us 
also remember there is a strong perception in the people. The perception comes when 
the consciousness becomes fixed. This perception is about communal divide, communal 
polarisation or your own views on that.

How you act, it is for you to decide. Because, mere slogan mongering or ritual 
things will not help us. If there is an action, perhaps, it will be able to overcome it. That is 
why I wanted to refer to what Ashwani Kumar said. He spoke at length and deserves your 
attention. I shall drop that subject now.

Sir, my next point is this. There is a report here. It speaks of Centre-State relations. 
It says we will have best relation and cooperation built. As far as the States are concerned, 
it said that you will be the best model for federalism. Nobody can be more happy than us 
as a new State when we know we will have that kind of a cooperation. The Prime Minister 
talked to us; he gave us special time, met us personally, again, took us inside and said ‘I 
have been the Chief Minister for long. I know the problems of the State. So, 1 care for the 
best relations.’ Sir, this was only 90 days ago. Mr. Vice-Chairman, Sir, believe me. Today, 
Now I have a missive in my hands. There is a letter which I may not like to dwell at 
length. Because, this morning, I believe in the Lok Sabha when this issue was raised, the 
Home Minister said, “I have not looked into it. I will consider it. I will revisit it.” But what 
does the letter say? It says that the 29th new State created out of Andhra Pradesh whose 
powers, that are drawn from the Constitution, will be curtailed. Powers are there in the 
Constitution. Nobody needs to give us. The Seventh Schedule tells us about the powers 
that go to State. The law and order is in the hands of the State. That is a well-settled matter. 
I am not trying to repeat it. It is a fact. However, in the Reorganisation Bill, section 8 uses 
the word ‘special responsibility of the Governor’. It shall be read like Article 162(2) 
in a particular scheme, not in the self-effacing system. Today, we received a letter, Mr. 
Vice-Chairman, Sir, which says that a Sub-Inspector and an Inspector will be appointed 
by the Governor in the State of Telangana. Can there be a greater shame than this? I am 
a Constitutionalist. I like democracy, I like federalism, I like my own governance. I am 
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an elected Government, I can understand the Governor coming and trying to advise us or 
being helpful to us in governance if there is something wrong because there have been 
two regions that really are at loggerheads. You may try to solve it. You are sitting with 
us because that is exactly what ‘special responsibility’ meant. Special responsibility on 
law and order meant that. It did not mean the Governor will come and appoint the Sub-
Inspectors and Inspectors. We were talking yesterday to West Bengal and Odisha leaders 
on that issue. We are not trying to cope with it. So, that is the question how this is being 
dealt with. You must look into this. Mere words will not help you. Talking high about 
federalism will not help you unless you have understood what exactly the federalism is in 
a Parliamentary democratic system. Anyway, I am not trying to stretch this long, because 
the Home Minister seems to have intervened in other House and said ‘He will look into 
the letter’. This is about the first letter. They have also sent another letter. When the first 
letter was referred to the Home Minister, he said, “He has not seen that letter. He would 
not agree to the wordings of the letter.” Again, the second letter came. Today, it was raised 
in the Lok Sabha. So, I would not dwell on it. But I would only caution ...(Time- bell 
rings)... as I had requested you that let us have a better understanding.

Sir, now I come to another issue. Everybody is talking about naxalism. Telangana 
was one of it. Mr. Dua had raised it. Mr. Tyagi spoke about the conditions of tribal. There 
is Mr. Jairam Ramesh. Of the 83 districts, he must have gone to 40 or 50 districts. He 
made many reports. But what is it that government have done? We always talk about 
naxalism. All right. But what is naxalism? It is only a ‘label’. It is a delayed response to 
development. You have developed yourselves. We had come to know of it only today, after 
50 years of Independence. When we come and assert ourselves now, we become naxalites 
to the people. What exactly is this naxalism all about? Have you read the reports? At 
least, I ask because there is a Member here who has said that there are 50 reports that he 
made. Have you read them to know why had they come at all? They are not asking for 
mere development, Mr. Vice-Chairman, Sir. They are seeking empowerment. There is a 
difference between development and empowerment. The nuances between development 
and empowerment are well known. They want you to deal with them as equals. They 
want you to understand their sentiments. What is happening? What is PESA? We have 
the PESA in the statute. It is in the law books. But what did you do to the PESA? I will 
give you the example of Polavaram. Shri Jairam Ramesh will be unhappy with it, but I 
will quote it. Without asking tribals, you took their lands and 2 lakhs of them are being 
sent out. Did you talk to them? Are they not worth talking? Is it not necessary that their 
economic conditions to be factored in every scheme of yours? This has not been factored 
in. You all sit here and decide about it. Somebody talked about development. ...(Time-
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bell rings)... I don’t know what that development is. Sir, I was in charge of Jharkhand. In 
Jharkhand, we did attempt the development. We did have the roads. But hardly anybody 
uses those roads. The roads are around the hills but the tribal take the shortest route to 
come down.

Sir, I don’t want to take much of your time: I straightway come to the main point. 
How do we tackle it? In the MHA Consultative Committee, Mr. Dua and I had given one 
proposal to the then Home Minister. Why don’t MPs go there? I have gone there. As far 
as Andhra Pradesh is concerned, Mr. Vice-Chairman, Sir,...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Your time is up.

DR. K. KESHAVA RAO: Sir, I will take only one minute. There are two things.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Take one minute only.

DR. K. KESHAVA RAO: In Andhra Pradesh’s case, the Prime Minister did not 
agree to have a talk with the Naxalites. I, as the President of the Congress Party, held the 
first peace talk in the country with the Naxalites. Today none of your reports speaks about 
Naxalites in Telangana. Why? I don’t say Naxalism has vanished. But, nonetheless, we 
don’t have that kind of serious problem. In West Bengal, when Mamtaji and others went 
to Jangalmahal, everybody criticized it. There was a hue and cry in the entire nation as 
if sky was falling. ...(Time-bell rings)... What happened? She won the Tribal hearts. We 
have seen its results today. We are not talking about the Naxalites todays, but deprived.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you very much.

DR. K. KESHAVA RAO: It is the people of the remote areas who should be taken 
into confidence. You should blend with them. You should understand them. You should 
understand their sentiments.

Then only will we be able to solve their problem. Otherwise, mere words won’t 
help.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you.

DR. KESHAVA RAO: Sir, last one sentence only. Whenever we talk of Police, 
whenever we talk of Naxalism, we talk about modernization of police. What is this 
modernization, I don’t know. That means, mere guns;.that means, weaponry. What kind 
of weaponry is this? Instead, we need to go to them to understand their hearts, understand 
their needs. That will help you and not your guns and weaponry.

[Dr. K. Keshava Rao]
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THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Dr. Keshava Rao, I 
have to call the next speaker now. Thank you very much.

DR. K. KESHAVA RAO: So, in conclusion, Sir, first, I would say that it is high time 
the Central Government thought of having some kind of Council for inter-state issues, 
wherever the new States are in trouble, when there are differences between the two States. 
They should work on it.

As far as Naxalism is concerned, mere police and modern weaponry will not help 
you. Think of identifying yourself with their sentiments. Thank you.

श्री तदग्ववजय ससह (मध्य प्रदेश) : माननीय उपसभाध्यक्ष जी, आज गहृ मंत्रालय पर चच्या हो 
रही है, लेकिन मुझे अच्छा तो तब लगता, जब माननीय राजनाथ टसह जी यहा ं मौजूद होते। 
भारतीय जनता पाट्टी ने सरदार वल्लभभाई पटेल, इस देश िे पहले गहृ मंत्री जी िो अपना एि 

आदश्ड माना है और व ेआदश्ड िे लायि थे भी, क्योंकि उन्होंने सही तरीिे से सघं िी कवचारधारा 
िो समझा था और उस पर प्रकतबधं लगाया था, लेकिन उस समय सरदार वल्लभभाई पटेल गहृ 

मंत्री थे, पूरे गहृ मंत्रालय िे अकधिार उनिे पास थे, लेकिन धीरे-धीरे गहृ मंत्रालय िे अकधिार 
िम होते चले गए। सी.बी.आई. िो हटा कलया गया, आई.बी. चीफ प्रधानमंत्री िो करपोट्ड िरने 

लगा और अटल जी िे समय एन.एस.ए. िा गठन िरिे, चाहे वह अटल जी ने अपने 

राजनीकति तरीिे से किसी िे पर िाटने िे कलए सोचा हो, लेकिन एन.एस.ए. िे गठन िे बाद 

कसक्युकरटी िे सारे मसले प्रधानमंत्री िाय्यालय में समाकहत हो गाए।

महोदय, सरिार और सत्ता इक़बाल से चलती है और उस कदन राजनाथ टसह जी िा 
इक़बाल िम हो गया, कजस कदन माननीय गहृ मंत्री जी िो आपना कनजी सकचव कनयुक्त िरने िा 
अकधिार उनसे कछन गया।

माननीय उपसभाध्यक्ष जी, और तो और उस समय जख्म में और नमि लगा कदया गया, 
जब प्रधानमंत्री सकचवालय से दूसरी घोषणा यह हुई कि अब माननीय गहृ मंत्री जी िे कनजी सकचव 

फला-ंफला ं होंगे। माननीय उपसभाध्यक्ष महोदय, ए.सी.सी., यानी Appointments Committee  
of the Cabinet िी पहले यह प्रकक्रया होती थी कि डी.ओ.पी.टी. िे सेके्रटरी डी.ओ.पी.टी. िे 

कमकनस्टर िो फाइल भेजते थे, कफर डी.ओ.पी.टी. िे मंत्री उसे गहृ मंत्री जी िो भेजते थे, उसिे 

बाद गहृ मंत्री जी उसे िैकबनेट सकचव िो भेजते थे और तब िैकबनेट सकचव उसे माननीय 

प्रधानमंत्री जी िो भेजते थे। यह प्रकक्रया रही है। मोदी जी िे आने िे बाद उस प्रकक्रया में पररवतन 

हुआ और डी.ओ.पी.टी. िे कमकनस्टर िो उससे अलग िर कदया गया। यही नहीं, उसिे बाद 

उसमें एि और पररवतन यह किया गया कि डी.ओ.पी.टी. िे सेके्रटरी अब फाइल िो सीधे 

िैकबनेट सकचव िे पास भेजते हैं, िैकबनेट सकचव िे बाद वह फाइल माननीय प्रधानमंत्री जी िे 

पास जाती है और माननीय गहृ मंत्री जी िे पास सूचनाथ्ड पहंुच जाती है कि फला ं व्यतक्त िी 
एप्वाइंटमेंट फला ंजगह हो गई है। माननीय गहृ मंत्री जी िी * इस सरिार ने बता दी। यही 
नहीं, मैं नहीं जानता कि यह बात िहा ंति सही है, लेकिन ऐसी चच्याएं हैं कि कदल्ली पुकलस िे 

थानेदार, ए.सी.पी. और डी.सी.पी. िी कनयुतक्तया ंभी अब प्रधानमंत्री िाय्यालय से...
* Expunged as ordered by the Chair.
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सारातजक न्याय और अतधकातरता रंत्री (श्री थावर चन्द गहलोत) : आप इतना हल्िा मत 

बोकलए। ...(व्यवधान)... 

श्री तदग्ववजय ससह : ठीि है, गहृ मंत्री िो उत्तर देने दीकजए, आप उनिी पैरवी क्यों िर 

रहे हैं, थावर चन्द जी? मैं यह िहना चाहता हंू कि प्रधानमंत्री जी ने हमेशा यह िहा है, 

“minimum Government and maximum governance.” कमकनमम गवन्डमेंट, यानी प्रधानमंत्री 

सकचवालय और बािी सब...

माननीय उपसभाध्यक्ष महोदय, किसी भी माननीय मंत्री जी िो िाय्ड िरने िी स्वतंत्रता 

होनी चाकहए, कजसिा उल्लेख अभी हमारे प्रोफेसर साहब और अतश्वनी जी ने किया। हम लोगों ने 

यह पढ़ा कि कनकतन गडिरी जी िी फोन बटगग हो रहा है और उसी िे साथ-साथ अन्य मंकत्रयों 

िी भी फोन बटगग हो रही है। महोदय, यह एि कचन्ता िा कवषय है, क्योंकि सरिार में अब ऐसे 

लोग पहंुच गए हैं, कजनिे ऊपर प्रथम दृष्टया इस प्रिार िे आरोप हैं। स्वयं माननीय प्रधानमंत्री 

जी जब गुजरात िे मुख्य मंत्री थे तो गहृ मंत्रालय उनिे पास था। वहा ंएि मकहला िी फोन 

टैटपग हुई है, उन्होंने स्वयं एि िमीशन कबठाया है, इंकडयन टेकलग्राफ ऐक्ट िा उल्लघंन हुआ है, 

आई.टी. एक्ट िा उल्लघंन हुआ है, व ेअब प्रधानमंत्री हैं। इसी सरिार में एि राज्य मंत्री भी हैं, 

कजन्होंने सेना में Technical Support Division िा गठन किया था। इसिे साथ-साथ, मैं यह भी 

बताना चाहता हंू कि गुजरात िे एि तत्िालीन आई.जी. साहब ने 2002-2003 में यह बयान 

कदया था कि गुजरात िे तत्िालीन गहृ राज्य मंत्री िे टेकलफोन बटगग िा आदेश मुख्य मंत्री ने 

कदया था और बाद में उनिी हत्या िर दी गई। यही नहीं, गुजरात िे डी.जी.पी. पाठि साहब ने 

2012 में यह बयान कदया था कि लगभग 97000 फोन टैटपग िे उदाहरण गुजरात िे हैं, कजनमें 

जज़ेज भी शाकमल हैं और राजनेताओ ंिी तो होती ही होगी। मैं इस बारे में आपसे अनुरोध िरना 

चाहता हंू कि Technical Support Division िे गठन िी सूचना िे बाद तत्िालीन रक्षा मंत्री जी 

ने स्वयं अपने बयान में जो िहा था, उसे मैं क्वोट िरता हंू, “The inquiry was conducted on 

the request of the Home Ministry, which is auditing phone tapping equipment imported 

by various stockolders, not only for the Army, but was taken all over India by many 

people.” माननीय उपसभाध्यक्ष महोदय, यह गभंीर कवषय है, क्योंकि आज िई ऐसी िम्पकनया ंहै 

और equipment अब िेवल लैपटॉप पर आ रहा है। किसी िा भी फोन टैप हो सिता है। अगर 

िेन्द्र सरिार िी प्राइवसेी करपोट्ड में, गवन्डमेंट ऑफ इंकडया िी वबेसाइट पर चले जाइए, तो 

आपिो इस बात िे उदाहरण कमलेंगे कि हजारों इस प्रिार िी मशीनें इम्पोट्ड हुई हैं। आज किसी 

िा भी फोन अभी भी टैप हो सिता है। स्वयं सेना ने भी, रक्षा मंत्रालय ने आठ इस प्रिार िे off-

air interceptors इम्पोट्ड किए थे। सेना िो disturbed zones में तो फोन टैंकपग िे अकधिार हैं 

लेकिन इस कडकवजन से कदल्ली िे फोन भी टैप हो रहे थे और उस समय 2010 में मेरा भी फोन 

था, जब आम्टी िे इसी कडकवजन ने फोन टैप किया था। यह ऑन करिाड्ड है। माननीय, मुझे इसमें 

आपतत्त नहीं है। ...(व्यवधान)... मुझे टचता नहीं है। मुझे टचता मंकत्रयों िी है। अगर मंकत्रयों िे फोन 

टैप हो रहे हैं तो एि अकवश्वास िी तस्थकत बनी हुई है पूरी सरिार में। इसी िे साथ-साथ अगर 

गहृ मंत्रालय ने इसिा ऑकडट किया है ...(व्यवधान)...
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उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : आपिी सरिार िो आपसे ही डर था क्या?

श्री तदग्ववजय ससह : माननीय, मुझे सख्त आपतत्त है और मैं चेयरमनै साहब से कशिायत 

िरंुगा कि चेयर ने इस प्रिार िी कटप्पणी िी है।

उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : मैं मजाि भी तो िर सिता हंू न। 

श्री तदग्ववजय ससह : मजाि आप घर में बठै िर िरें, कसफ्ड  बाहर िकरए, यह करश्ता है। 

...(व्यवधान)... लेकिन चेयर पर बठैिर आपिी इस कटप्पणी पर मुझे घोर आपतत्त है।

उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : मजाि िरने में भी तिलीफ हो गई।

श्री तदग्ववजय ससह : चेयर िो मज़ाि िरने िा अकधिार नहीं है और इस प्रिार िी कटप्पणी 

...(व्यवधान)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE) : I am sorry. अगर यह 

बात है तो।

SHRI DIGVIJAYA SINGH : We know each other for a long time. यह मजाि आप 

बाहर िरते तो हम लोग चाय पीते साथ में।

माननीय उपसभाध्यक्ष जी, मैं आपसे अनुरोध िरना चाहता हंू, यह भी हम गहृ मंत्रालय से 

जानना चाहते हैं कि अगर इस ऑकडट करपोट्ड में यह बात आई है, मेरी जानिारी िहा ंति सही 

है, मैं नहीं जानता। जो आठ मशीनें इम्पोट्ड िी गई थीं, रक्षा मंत्रालय ने वह दो मशीनें corporate 
sector िो बेची हैं, नीलाम िी गई हैं और उनिा करिाड्ड इसकलए नहीं है कि सारा जो लेन-देन 

हुआ है वह SS funds िे माध्यम से हुआ है और उस SS funds में कडफें स सेके्रट्री िे आज ति 

हस्ताक्षर नहीं हैं, यह टचता िा कवषय हम सब िे सामने है, कजस पर गहृ मंत्री जी िो सोचना 

चाकहए।

माननीय उपसभाध्यक्ष जी, इस देश में आज सबसे बड़ा खतरा आतंिवाद िा है। आतंिवाद 

िहा ंसे जन्म लेता है? यह घोर साम्प्रदाकयि कवचारधारा ही आतंिवाद िो जन्म देती है। िागें्रस 

पाट्टी ने इन साम्प्रदाकयि शतक्तयों से हमेशा लड़ाई लड़ी है। िागें्रस पाट्टी जहा ंएि तरफ कहन्दु 

साम्प्रदाकयिता िे कखलाफ लड़ाई लड़ती रही है, इसी प्रिार मुतस्लम साम्प्रदाकयिता िे कखलाफ 

भी हम लड़ाई लड़ते रहे हैं। आजादी िे पहले यहा ंकहन्दु महासभा और आर.एस.एस. िे कखलाफ 

हम लड़ते थे तो मुतस्लम लीग िे कखलाफ भी हम लड़ते थे। मैं िहना चाहता हंू ...(व्यवधान)...

श्री प्रभात झा (मध्य प्रदेश) : उसी िा आपने हमेशा समथ्डन कलया। 

श्री तदग्ववजय ससह : माननीय प्रभात झा जी मेरे बहुत पुराने कमत्र हैं। मैं उनिो तब से जानता 

हंू जब ...(व्यवधान)... I am not yielding.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE) : Silence please.
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श्री तदग्ववजय ससह : मैं िहना चाहता हंू कि मुख्य मंत्री िे रूप में मैं इस देश में पहला 

मुख्यमंत्री था कजसने एि तरफ बजरंग दल दूसरी तरफ SIMI िे कखलाफ बनै िरने िे कलए 

िेन्द्र सरिार िो अनुरोध किया था, क्योंकि मेरी यह मान्यता है कि साम्प्रदाकयि शतक्तया ंचाहे 

कहन्दुओं िी हों, चाहे मुसलमानों िी हों, चाहे कसखों िी हों, चाहें ईसाइयों िी हों, ये सब देश िे 

कलए अकहतिर हैं। इस कवचारधारा से हमारी लड़ाई है। मैं तो आज भी इस बात िो िहता हंू कि 

अंतर्याष्ट्रीय के्षत्र में Wahhabi कवचारधारा और ताकलबान कवचारधारा आज इस कवश्व िी शाकंत िे 

कलए खतरा हैं। लेकिन उसी तरफ मैं यह भी िहना चाहता हंू कि उतना ही खतरा हमें सघं िी 

कवचारधारा से भी है, जो इस देश में अशाकंत फैला रही है। अभी प्रोफेसर साहब बतला रहे थे और 

मैं इस बात िो िहता हंू कि पूरे देश में एि ऐसा वातावरण कनरमत किया जा रहा है, पेम्फलेट िे 

माध्यम से, पुस्तिों िे माध्यम से ...(व्यवधान)...

श्री अतवनाश राय खन्ना (पजंाब) : सर, यह ...(व्यवधान)...

SHRI DIGVIJAYA SINGH : I am not yielding.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE) : The Chair is on his 
legs  ...(Interruptions)... आप लोग कवराकजए। The Chair is on his legs. आप लोग कवराकजए।

श्री अतवनाश राय खन्ना : राष्ट्रीय स्वयंसेवि सघं एि देशभक्त ससं्था है ...(व्यवधान)... उसिे 

बारे में ऐसी बात नहीं िरनी चाकहए। ...(व्यवधान)... यह कबल्िुल गलत जानिारी दे रहे हैं। 

...(व्यवधान)...

श्री तदग्ववजय ससह : माननीय उपसभाध्यक्ष जी, यह एि ऐसा सगंठन है जो रकज स्टड्ड बॉडी 

नहीं है, कजसिी मेम्बरकशप नहीं है। ...(व्यवधान)... उसमें इनिो क्या आपतत्त है। ...(व्यवधान)... 

श्री अतवनाश राय खन्ना : यह दुकनया िा सबसे बड़ा स्वयंसेवी सगंठन है ...(व्यवधान)...

उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : आप लोग कवराकजए। अकवनाश जी, कवराकजए। देकखए, 

जब चेयर पर बठेै व्यतक्त खड़े होते हैं, तो आप लोगों िो बठै जाना चाकहए। ...(व्यवधान)... मैं 

उनिो भी िहंूगा। आप कवराकजए।

श्री तदग्ववजय ससह : माननीय, इस प्रदेश में जो सापं्रदाकयि कवचारधारा िो प्रकतपाकदत िरने 

िे कलए pamphlets छापे जा रहे हैं, किताबें कलखी जा रही हैं कजन पर publishing house िा 

नाम नहीं है। मैं आपिो दो उदाहरण देना चाहता हंू। िंधमाल िे कवषय पर ये दो किताबें हैं। एि 

किताब िा नाम है ‘Harvest of Hate - Kandhamal in Crossfire’ इसिे लेखि िा नाम 

Micheal Parker है। इसी प्रिार िी दूसरी किताब word-to-word, ‘Odisha in the Crossfire- 

Kandhamal Burning’ by Brannon Parker. ये माइिल से हटिर बे्रनन हो गए और मैं आपसे 

अनुरोध िरना चाहता हंू कि कजस इंकडया फाउंडेशन ने इस किताब िो छपवाया है और जो पता 

कदया है, उसिा हमने द्वारिा जािर पता लगाया। एि कनजी व्यतक्त उस फ्लैट में रहता है। वहा ं

इंकडया फाउंडेशन िा दफ्तर नहीं है। हमने इंकडया फाउंडेशन िो नैट पर देखा ...(व्यवधान)...
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श्री प्रभात झा : आप गलत जानिारी दे रहे हैं ...(व्यवधान)... मेरी आपिो चुनौती है 

...(व्यवधान)...

श्री तदग्ववजय ससह : मैं आपसे कनवदेन िरना चाहता हंू कि नैट पर इंकडया फाउंडेशन नहीं 

है। मैं चुनौती देता हंू और यह भी िहता हंू कि इस किताब िा फौरवड्ड हमारी माननीया राज्य 

मंत्री श्रीमती कनम्डला सीतारमण जी ने कलखा है।

उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : आपिा टाइम 15 कमनट था।

श्री तदग्ववजय ससह : ये लोग मुझे कड स्टब्ड िरते हैं। मैं आपसे अनुरोध िरता हंू कि मुझे 

बोलने िा समय दीकजए। 

श्री उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : आपिी पाट्टी िे कहसाब से आपिो 15 कमनट िा 

समय कदया गया है।

श्री तदग्ववजय ससह : इस पर हमें रोि लगाने िी आवश्यिता है, इस पर भी जाचं िराने िी 

आवश्यिता है। यकद आपने इस कवचारधारा िे लोगों िी किताबों िो ऐसे बटंने िी इज़ाजत दे 

दी, तो मैं समझता हंू कि हमारे देश में सापं्रदाकयिता िा ज़हर और तेज़ी से फैलेगा।

उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : थैंक्य।ू आपिी पाट्टी ने ही आपिो 15 कमनट िा 

समय कदया है।

श्री तदग्ववजय ससह : मेरे 10 कमनट तो इन्होंने कबगाड़ कदए। महोदय, आज सोशल मीकडया 

सब से बड़ा खतरा बना हुआ है। अगर आप सोशल मीकडया िी बात िो देखेंगे तो अभी प्रो. राम 

गोपाल जी ने िहा है कि पुणे में, मुजफ्फरनगर में, कजतने भी ऐसे प्रिरण हैं, उनिे अंदर इस 

प्रिार िी बातें आई हैं। गहृ मंत्री जी, आपसे कनवदेन है कि इस पर अंिुश लगाया जाना 

आवश्यि है। हर िोई फेि आइडेंकटटी बनािर िुछ भी कलख सिता है। इसकलए आपिो इस 

बारे में ज्वाइंट पारलयामेंटरी िमेटी बनािर इस पर कवचार िरना चाकहए।

माननीय उपसभाध्यक्ष जी, मैं आपसे टेरर िेसेज िे बारे में अनुरोध िरना चाहता हंू। टेरर 

िेसेज िो फास्ट ट्रैि में डालना आवश्यि है, लेकिन अज़मेर ब्लास्ट और समझौता एक्सपे्रस 

ब्लास्ट िे अंदर कजस व्यतक्त िा एफ.आई.आर. में नाम दज्ड है, वह आज बयान देता है कि जो 

कहन्दु आतंिवाद िे िेसेज में हैं उनिो तो बेल दे दी जाए, लेकिन मुसलमानों िो न दी जाए। 

इस प्रिार िी कवचारधारा ही इस देश िे कलए खतरा बनी हुई हैं। मैं आपसे यह भी अनुरोध िरना 

चाहता हंू कि जो फाल्स एनिाउंटस्ड हुए हैं और इस देश में आज कजन लोगों पर चाज्डशीट लगी 

है, उनमें इस बात िो देखना आवश्यि है कि चाहे वह कहन्दू हो या मुसलमान हो, इनिे िेसेज 

िा तत्िाल कनरािरण होना चाकहए।

हमारे अकनल दव ेसाहब ‘गुड गवन्नेंस’ िी बात िरते रहे हैं, लेकिन क्या गुड गवन्नेंस िा 

मतलब यह है कि गुजरात िे अंदर 50 हजार िासं्टेबल्स िे पद खाली हैं? क्या गुड गवन्नेंस यह 

है कि वहा ंिे िासं्टेबल्स और थानेदारों िो िाटं्रैक्ट जॉब कदया जाता है? पाचं साल िे कलए। 

...(व्यवधान)...
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4.00 p .m .

उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : आप सुन लीकजए। ...(व्यवधान)...

श्री तदग्ववजय ससह : सर, मैं आपसे िहना चाहता हंू, हमारे यहा ंबुदेंलखंड में एि िहावत 

है कि ‘‘सौ िे सत्तर दे दो, नाम दरोगा धर दो’’। आप गुड गवन्देन्स िी बात िरते हो, पचास से 

ज्यादा पुकलस ऑकफ सस्ड जेलों में बदं हैं। ...(व्यवधान)... क्या गुड गवन्देन्स यह है कि थानेदारों िो 

आप िाटं्रेक्ट पर लाएं? ...(व्यवधान)...

उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : प्लीज़, जब आप लोगों िो मौिा कमलेगा, तब आप 

जवाब दे दीकजए। ...(व्यवधान)...

श्री तदग्ववजय ससह : मैं दो चीजों पर आपिा ध्यान आिरषत िरना चाहता हंू। ...(व्यवधान)...

उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : प्लीज़, प्लीज़, बकैठए, कवराकजए। ...(व्यवधान)... The 
Chair is on his feet.  ...(Interruptions)... The Chir is on his feet.

श्री तदग्ववजय ससह : माननीय उपसभाध्यक्ष जी, मैं आपसे यह अनुरोध िरना चाहता हंू कि 

आम्स्ड लाइसेंस िी नयी guidelines िे ऊपर हमारी आपतत्त है। हमारे पूव्ड िे माननीय गहृ मंत्री 

जी ने आम्स्ड एक्ट िी जो गाइडलाइन्स हैं, उनिे कवपरीत कनण्डय ले कलया, कजसिी वजह से पूरे 

देश में आम्स्ड-लाइसेंसधाकरयों िो िाफी कदक्ित हो रही है। पारलयामेंटर िी स्टैंटडग िमेटी ने 

यनेूकनमस उन गाइडलाइन्स िो कवद्ड़्रा िरने िा कनण्डय कलया, लेकिन अभी ति उसमें िुछ नहीं 

हुआ है। माननीय गहृ मंत्री जी से मैं अनुरोध िरता हंू कि व ेइस पर पुनरवचार िरें। यकद ड्राइटवग 

लाइसेंस लाइफ टाइम िा दे सिते हैं, जो आम्स्ड लाइसेंस िो भी आप लाइफ टाइम िा क्यों नहीं 

िर सिते?

उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : क्या यह कनण्डय अभी किया गया है या पहले किया 

गया था? आप जरा यह समझा दें।

श्री तदग्ववजय ससह : तो मैं आपिे माध्यम से अनुरोध िर रहा था। आपिे कहत िी भी बात 

िर रहा था।

उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : यह कनण्डय पहले किया गया था, या बाद में किया 

गया?

श्री तदग्ववजय ससह : जी, जैसा मैंने िहा था कि पूव्ड सरिार ने किया। आपिे कहत िी बात 

िर रहा हंू।

उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : मेरे कहत िी नहीं, सबिे कहत िी बात आप िीकजए।

श्री तदग्ववजय ससह : माननीय, अपराध जो इल्लीगल आम्स्ड हैं, उनसे ही होते हैं, 95 परसेंट 

क्राइम इल्लीगल आम्स्ड िे माध्यम से होते हैं। इसकलए आप इस पर पुनरवचार िरें। 

सर, नक्सल िी समस्या िे बारे में माननीय गहृ मंत्री जी िी उस कटप्पणी पर मुझे आपतत्त 
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है, जो उन्होंने अपने उत्तर में िह कदया था कि जीरम घाटी िे अंदर जब घटना हुई, तो िागें्रस 

िे नेताओ ंिो िह कदया गया था कि आप माग्ड बदल दीकजए। तो यह और भी गभंीर कवषय हो 

जाता है, अगर वहा ंिी सरिार ने वहा ंपर माग्ड बदलने िा उनिो नहीं िहा और उसिे बाद 

यह घटना हुई। इसमें तो छत्तीसगढ़ िी सरिार इससे िटघरे में खड़ी होती है।

उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : धन्यवाद।

श्री तदग्ववजय ससह : माननीय उपसभाध्यक्ष जी, मैं आकखर में यह अनुरोध िरना चाहता हंू 

कि हमारी  सहानुभकूत माननीय गहृ मंत्री जी िे साथ है। ईश्वर से यही प्राथ्डना है कि इनिा 

पुरुषाथ्ड, इनिा क्षकत्रत्व जागतृ हो, यही मैं िामना िरता हंू। धन्यवाद।

उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : श्री नारायण लाल पचंाकरया।

श्री शरद यादव (कबहार) : सर, एि कमनट।

उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : आप िुछ बोलना चाह रहे हैं या खाली इंटरवीन 

िरेंगे? आपिा तो टाइम है, आप ले लेना। ...(व्यवधान)...

श्री शरद यादव : सर, अभी मुझे जाना है।

उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : आप दो कमनट में खत्म िरेंगे।

श्री शरद यादव : जी, दो कमनट में खत्म िर दंूगा।

कडप्टी चेयरमनै सर, मैं इस बहस में पूरी तरह से कशरित न िरते हुए एि बात जरूर 

िहना चाहता हंू कि जो पुकलस है, उसिा बहुत बुरा हाल है। आज जो अपराध हैं, जो देश िी 

पकरतस्थकत है, वह लगातार कबगड़ती जा रही है और जो पुकलस है, जो उसिी हालत है, उसिे 

जवान बहुत बुरी हालत में रहते हैं। आजिल एि और बात हो गई है कि हमने पुकलस िे मामले 

में पूरे देश में यह मन बना कलया है कि इसिो किसी तरह से िंडम िरिे बाहर िरो। इसमें बहुत 

अच्छे लोग भी हैं। 

उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : आप सुझाव दे दें।

श्री शरद यादव : सर, इसकलए मेरा सुझाव है। आजिल तो सभी नौिकरया ंबदं हो गई हैं, 

फौज िे कसवा, पुकलस िे कसवा िोई नौिरी नहीं बची है। भारत सरिार आजिल ऐसी नौिकरया ं

ज्यादा दे रही है। आजिल यह अिेली पुकलस िी एि फोस्ड बची है, कजसमें लोगों िी, बच्चों िी 

नौिकरया ंलगती हैं, लेकिन उसिी हालत इतनी कविट है, इतनी बुरी है और उसे आप बगैर 

सुधारे िानून-व्यवस्था िो सुधारने िा िाम िर रहे हो। यह अजीब बात है। यह अजीब बात है 

कि िुएं में पानी नहीं है और बालटी डालते जा रहे हैं। तो इसिो िम से िम इतना तो िीकजए 

कि यह फौज कजस दुग्डकत िे दौर से गुजर रही है - उनिी गाड़ी बेिार है, उनिा असला बेिार 

है, उनिी सब चीजें बेिार हैं और आप सोचते हैं कि वह हर तरह से कहन्दुस्तान िी सारी िानून 

व्यवस्था िो ठीि िरेगी...िरना चाकहए उसिो, उसिी कजम्मेदारी है, लेकिन उसिे प्रकत 

मानवीय दृतष्टिोण रखना चाकहए, और उनिे ऊपर जब हमला होता है, तो आजिल ऐसा 
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कदखाया जाता है, आजिल तो मीकडया बहुत बढ़ गया है। पुकलस िे आदमी िो िोई मार रहा है, 

तो वह सबसे ज्यादा कदखाया जाता है और राजनीकति आदमी िे ऊपर िोई हमला हो जाए, तो 

उसिो भी कदखाया जाता है। इसकलए मेरा कनवदेन यह है कि होम कमकनस्टर साहब यहा ंबठेै हैं, यह 

मामला गभंीर है और मानवीय दृतष्टिोण से ये इंसान हैं ...(सरय की घंटी)... हमारे ही लोग हैं, व े

या तो खेत में िाम िरते हैं या पुकलस में िाम िरते हैं।

श्री नारायण लाल पंचातरया : उपसभाध्यक्ष महोदय, अपने मुझे देश िे सव्वोच्च सदन में 
बोलने िा अवसर कदया, इसिे कलए मैं आपिो धन्यवाद देता हंू। मान्यवर, यह मेरा बोलने िा 
पहला अवसर है।

उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : क्या आपिी मेडन स्पीच है?

कुछ राननीय सदस्य : जी हा,ं इनिी मेडन स्पीच है।

श्री नारायण लाल पंचातरया : श्रीमान् जी, यहा ंपहली बार मेरा भाषण है। पदं्रह कमनट दे 

दीकजएगा, धन्यवाद। श्रीमान् जी, सदन में मेरी आयु मात्र दो महीने िी है या यह िह दंू कि मेरा 
कशशु िाल चल रहा है। मैं आपिे सहयोग िी अपेक्षा रखंूगा, साथ ही मेरे सदन िे वकरष्ठ सदस्यों 

िा सहयोग, समथ्डन और आशीव्याद भी चाहंूगा। मैं अब अपनी बात िो शुरू िरता हंू।

माननीय उपसभाध्यक्ष महोदय, सव्डप्रथम मैं आपिे माध्यम से हमारे इस महान देश िी 
जागरूि जनता िो िोकट-िोकट धन्यवाद देना चाहंूगा, कजसने भारत िो भय, भखू और भ्रष्टाचार 

से मुक्त िरने िे कलए आदरणीय श्री नरेन्द्र भाई मोदी देश िे प्रधानमंत्री बनें, इस भावना िे साथ 

भारतीय जनता पाट्टी िो उदार हृदय से आशीव्याद कदया। मैं ऐसा सोचता हंू कि बहुत लबें अंतराल 

िे बाद किसी एि दल िो स्पष्ट बहुमत कमला है।

मान्यवर, मैं धन्यवाद देना चाहंूगा, देश िे जन-जन िे नेता और हमारे लोिकप्रय प्रधानमंत्री 

आदरणीय नरेन्द्र भाई मोदी सकहत हमारी पाट्टी िे राष्ट्रीय नेतृत्व िो और राजस्थान िी मुख्यमंत्री 

वसुन्धरा राजे जी, हमारे प्रदेश िे नेतृत्व िो, कजन्होंने पतश्चमी राजस्थान िे सीमावत्टी कजले 

जोधपुर से 140 किलोमीटर दूर एि गावं फलौदी में रहने वाले मेरे जैसे एि सामान्य िाय्डित्या 

िो राज्य सभा िा सदस्य बनािर यहा ं पर भेजा है। मान्यवर, मैं पेशे से विील हंू, इसकलए 

कनयमावकलया ंपढ़ने िी मेरी स्वाभाकवि रुकच है और मैंने उनिा ठीि प्रिार से अध्ययन भी किया 

है। मैं लगातार इस गकरमामय सदन में हो रही सारगरभत चच्या िो सुन रहा हंू, समझ भी रहा हंू। 

मान्यवर, एि कदन सदन में एि ऐसे कवषय पर चच्या हुई उस समय मेरे मन-मतस्तष्ि में िुछ 

कवचार आए, आपिी अनुमकत से मैं व े कवचार आज प्रिट िरना चाहंूगा। चच्या चल रही थी कि 

सपने देखने चाकहए या नहीं। इस गकरमामय सदन िे माध्यम से सपने न देखने िा सदेंश अगर 
इस देश िे अंदर जाएगा, तो मेरी ऐसी मान्यता है कि युवा वग्ड िे साथ भारी अन्याय होगा। देश 

में युवा वग्ड एि आशा िे साथ सपने देखता है, माननीय महोदय, इस सदंभ्ड में मैं एि बात 

िहना चाहंूगा। मैंने सुना था कि आदरणीय श्री नरेन्द्र भाई मोदी ने सन् 1975 में, इस देश में जब 

आपातिाल िी भारी त्रासदी िा दौर चल रहा था, उस समय िे युवा नरेन्द्र भाई मोदी ने एि 

सपना देखा था। वह सपना देखने िे बाद लक्ष्य तय किया था और मन में एि कवचार किया कि:

[श्री शरद यादव]
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‘लक्ष्य ति पहंुचे कबना पथ में पकथि कवश्राम िैसा, 

लक्ष्य है अकत दूर, दुग्डम माग्ड हम जानते हैं,  

किन्तु पथं िे िंटिों िो, हम सुमन ही मानते हैं।’

वह सपना क्या था? वह लक्ष्य क्या था? वह सपना था, िागें्रस मुक्त भारत। वह सपना 

सािार हुआ और लक्ष्य प्राप्त हुआ - सन् 2014 िे लोि सभा चुनाव में। ...(व्यवधान)... माननीय 

उपसभाध्यक्ष महोदय, आदरणीय नरेन्द्र मोदी जी ने देश िे लोगों िो िहा है। ...(व्यवधान)...

उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : उनिी maiden स्पीच है। ...(व्यवधान)... maiden 
स्पीच है।

श्री नारायण लाल पंचातरया : सपने देखो, लक्ष्य तय िरो, पकरश्रम िी पकरिाष्ठा िरो। 

...(व्यवधान)...

उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : उनिी maiden स्पीच है। प्लीज़, बोलने दीकजए। 

...(व्यवधान)...

श्री नारायण लाल पंचातरया : सपना सािार होगा। माननीय उपसभाध्यक्ष महोदय, परेशानी 

तब होती है जब हम मंुगेरी लाल िी तरह सपने देखने लग जाते हैं। ...(व्यवधान)... देश में ‘मैं और 

मेरा’ - इस प्रिार िी राजनीकति ससं्िृकत िा अंत हो चुिा है। अब ‘हम और हमारा’ िा दौर 

चला है। ऐसा दौर शुरू हो चुिा है। इसी कवचार िो आदरणीय नरेन्द्र भाई मोदी ने चुनाव िे 

दौरान एि स्लोगन िे नाते, एि नारे िे रूप में जनता िे सामने रखा। वह नारा था, ‘सबिा 

साथ, सबिा कविास।’ उस नारे िो जनता ने समथ्डन कदया, जनता िा आशीव्याद कमला। हमारे 

प्रधानमंत्री महोदय जो िहते हैं, वह िरिे कदखाते हैं। आपने देखा है, देश में ही नहीं, कवदेश में 

भी आज सबिो साथ लेिर कनरंतर आगे बढ़ने िे सिंल्प िा दौर चल रहा है। महोदय, अब मैं 

गहृ मंत्रालय िी िाय्डिरण िी चच्या पर आ रहा हंू। महोदय, मैं आपिे माध्यम से आदरणीय गहृ 

मंत्री महोदय िो धन्यवाद देना चाहता हंू, कजन्होंने देश िी ज्वलतं समस्याओं िो ध्यान में रखते 

हुए वष्ड 2014-15 िे आम बजट में गहृ मंत्रालय िो 65,775 िरोड़ रुपया आवकंटत िरवाया है, 

जो कपछले साल िे आवटंन से 6,504 िरोड़ रुपए अकधि है।

माननीय उपसभाध्यक्ष महोदय, मैं गहृ मंत्रालय िी मागं, क्रमािं 55, जो अकत महत्वपूण्ड मद 

है, उस पर चच्या िरना चाहंूगा कजसिा हेड है - पुकलस, कजसिा सीधा सबंधं देश िी आंतकरि 

और  बाह्य  सुरक्षा  से है। पुकलस  में कवकभन्न नामों से दल, बल और ब्यरूो होते  हैं, कजसमें िेन्द्रीय 

कर जव्ड पुकलस बल, राष्ट्रीय सुरक्षा गाड्ड, सीमा सुरक्षा बल, असम राइफल्स, सशस्त्र सीमा बल 

सकहत उनिी िुल 18 शाखाएं हैं। इसमें िुल 41,152.80 िरोड़ रुपए िा प्रावधान बजट सत्र 

2014-15 में किया गया है, जो गत वष्ड िी तुलना में 2,971.88 िरोड़ रुपए से भी अकधि है। 

माननीय उपसभाध्यक्ष महोदय, मैं आपिे माध्यम से माननीय गहृ मंत्री महोदय िो धन्यवाद देना 

चाहता हंू। उन्होंने देश में पुकलस तंत्र िो मजबतूी प्रदान िरने हेतु िदम बढ़ाया है ताकि देश िे 

नागकरि सुख, शाकंत और अमन चैन िी टजदगी बसर िर सिें ।
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दूसरा कवषय आता है, सीमा प्रबधंन। माननीय उपसभाध्यक्ष महोदय, हमारे देश में पड़ोसी 

देशों िे साथ भ-ूसीमा िी लम्बाई िुल 15106.7 किलोमीटर िी है, कजसमें से कवशेषिर 

बगंलादेश, चीन और पाकिस्तान िे सीमा प्रबधंन िो अत्यकधि मज़बतू िरने िी आवश्यिता है। 

बगंला देशी घुसपैकठयों िी समस्या आज भी हमारे सामने कविराल रूप कलए खड़ी है। उसिा 

सातम्यि समाधान भी ढंूढ़ना होगा। माननीय गहृ मंत्री महोदय, भारत-पाकिस्तान सीमा िी ओर 

आपिा ध्यान आिरषत िरते हुए मैं कनवदेन िरना चाहता हंू कि भारत-पाकिस्तान िी सीमा िुल 

चार राज्यों से लगती है। पजंाब, राजस्थान, जम्मू और िश्मीर और गुजरात िी िुल लम्बाई 

2308 किलोमीटर है। उपसभाध्यक्ष महोदय, मैं राजस्थान से आता हंू मेरे प्रदेश िी 1037 

किलोमीटर िी सीमा पाकिस्तान से लगती है और मेरे पड़ोसी राज्य पजंाब िी 553 किलोमीटर 

सीमा पाकिस्तान से लगती है।

जहा ंति सीमा पार से घुसपैठ िा सवाल है। इन दोनों राज्यों में सीमा पार घुसपैठ पर 
िाफी हद ति रोि लगी है। लेकिन माननीय गहृ मंत्री जी, एि बहुत बड़ी समस्या सीमा पार से 

हमारे सामने खड़ी है, कजसे मैं आतंिवादी घुसपैठ से भी ज्यादा खतरनाि मानता हंू। वह समस्या 
सीमा पार से नशीले पदाथ्मों िी तस्िरी िी है। उपसभाध्यक्ष महोदय, गत वष्मों में गहृ मंत्रालय ने 

नशीले पदाथ्मों िी जब्ती िी है। जो पाकिस्तान िी सीमा से लगे हुए भारतीय राज्य हैं - गुजरात, 
राजस्थान, पजंाब और जम्मू-िश्मीर, उनिे आंिड़े बताते हैं कि किस िदर नशीले पदाथ्मों िी 
तस्िरी हमारे देश में होती है, कजनमें गाजंा, िोिीन, हेरोइन, हशीश, कजसे हम स्मिै भी िहते 

हैं, अफीम और डोडा इत्याकद शाकमल हैं। 

उपसभाध्यक्ष महोदय, हमारा देश युवाओ ंिा देश है। युवाओं िा देश िहलाने वाले भारत 

देश पर यह जबरदस्त आक्रमण हो रहा है। हमारे देश िा युवा वग्ड बहुत बड़ी सखं्या में नशे िी 
चपेट में आ चुिा है। मैं गावं िा रहने वाला हंू, िेवल शहरों में ही नहीं, बतल्ि गावंों ति नशीले 

पदाथ्मों िी पहंुच होने लगी है। हमारे देश िा बहुत बड़ा युवा वग्ड नशीले पदाथ्मों िा सेवन िरिे 

अपने स्वास्थ्य िो िमजोर िर रहा है। साथ ही देश में बेरोजगारी िी मार िे िारण वह 

आपराकधि प्रवृतत्तयों िी ओर भी बढ़ रहा है। देश में लगातार अपराध बढ़ रहे हैं, चाहे चोरी हो, 
डिैती हो, बलात्िार हो, हत्या हो, यकद अपराधी िी जाचं िरवाई जाए, तो उनमें से अकधितर 
अपराधी किसी न किसी नशे िी लत से ग्रकसत कनिलेंगे। 

माननीय उपसभाध्यक्ष महोदय, मैं आपिे माध्यम से माननीय गहृ मंत्री जी से कनवदेन िरना 
चाहंूगा कि आपिे कवभाग में िोई ठोस िाय्ड योजना बनािर सीमा पार से हो रही नशीले पदाथ्मों 
िी तस्िरी पर रोि लगाई जाए। ...(सरय की घटी)... मैंने गहृ मंत्रालय िी वारषि करपोट्ड िा भी 
अध्ययन किया है। वष्ड 2013-14 िी करपोट्ड िो देखने से साफ पता चलता है कि भारत माता िा 
मुिुट िहा जाने वाला हमारा जम्मू-िश्मीर, कजस प्रिार िश्मीर घाटी में कपछले 10 वष्मों में सीमा 
पार से घुसपैठ और आतंिवादी टहसा िी घटनाएं हुई हैं, उनिा यकद िोई एिमात्र िारण है, तो 

वह राजनैकति इच्छाशतक्त िा अभाव है। सन् 2005 से लेिर माच्ड, 2014 ति जम्मू-िश्मीर में 
आतंिवादी टहसा िी िुल 7220 घटनाएं हो गईं। भारत माता िे सपूत 778 सुरक्षा बलों िे जवान 

शहीद हो गए। ...(सरय की घंटी)...

[श्री नारायण लाल पचंाकरया]
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माननीय उपसभाध्यक्ष महोदय, मैं अपनी बात िो दो कमनट में पूरा िरंूगा। इन आतंिवादी 

टहसि घटनाओ ंमें 1378 नागकरि मारे गए हैं। जम्मू एव ंिश्मीर राज्य में सुरक्षा िी तस्थकत िा 

अंतर्याष्ट्रीय सीमा और सीमा पार से कनयंत्रण रेखा से घुसपैठ िे साथ प्रत्यक्ष सबंधं रहा है। कपछले 

10 वष्मों में जम्मू और िश्मीर में 3818 बार घुसपैठ िे प्रयास किए जा चुिे हैं। मैं माननीय गहृ 

मंत्री, श्री राजनाथ टसह जी से कनवदेन िरंूगा कि व े अपनी राजनैकति इच्छा-शतक्त िा 

प्रिटीिरण िर सीमा पर तैनात हमारे नौजवानों िो ‘टसहनाद’ िरने िी अनुमकत दें ताकि सीमा 

पार से घुसपैठ तथा आंतिवादी टहसि घटनाओ ंपर कवराम लग सिे। ...(सरय की घंटी)...

माननीय उपसभाध्यक्ष महोदय, मैं आपिे माध्यम से एि कवनम्र कनवदेन माननीय गहृ मंत्री 

महोदय से िरना चाहंूगा कि आप गहृ मंत्रालय िी 2013-14 िी वारषि करपोट्ड िे पषृ्ठ सखं्या 6 

िो देकखए। ऐसे मेरे देश िे जवान, ऐसे भारत माता िे लाडले, आतंिवाकदयों से लड़ते हुए, जब 

शहीद हो जाते हैं, तो उनिे कलए कलखा गया है कि ‘मारे गए सेना िे िम्टी’ आतंिवाकदयों द्वारा 

मारे गए सैकनिों िे कलए, मेरा माननीय गहृ मंत्री जी से कनवदेन है कि इस ‘मारे गए’ शब्द िो 

हटािर, शहादन देने वाले जवानों िे आगे ‘शहीद हुए सेना िम्टी’ शब्द िो जोड़ने िा आदेश 

दीकजए।

माननीय उपसभाध्यक्ष महोदय, सीमा प्रबधंन िे सबंधं में मैंने अभी चच्या िी है। मागंपत्र िे 

क्रमािं 55 िे िॉलम सखं्या 3 पर सीमा प्रबधंन िे बारे में पहली बार व्यवस्था िी गई है। और तो 

और िुल कमलािर 2150 िरोड़ रुपए िा प्रावधान आदरणीय गहृ मंत्री जी ने किया है। साथी ही 

क्रम सखं्या 36 पर पुकलस बल व अन्य बलों िे आधुकनिीिरण हेतु पहली बार 117 िरोड़ रुपए 

िा प्रावधान किया गया है। इसी प्रिार सीमा के्षत्र िे कविास िाय्डक्रम हेतु ...(सरय की घंटी)... 

प्रथम बार 990 िरोड़ रुपए िा प्रावधान किया गया है। मैं एि अंकतम बात िह िर अपनी बात 

समाप्त िरना चाहंूगा। श्रीमान् जी, मैं राजस्थान िी धरती से आता हंू। आप बार-बार घंटी बजा 

रहे हैं। मैं अपनी बात श्रीमान् जी िे सामने रखिर ...(व्यवधान)...

उपसभाध्यक्ष (श्री वी.पी. ससह बदनौर) : अब आप समय िा ध्यान रकखए। 

श्री नारायण लाल पंचातरया : मेरी ऐसी मान्यता है कि इस सदन िे अंदर और मेरे प्रदेश 

राजस्थान िे िरोड़ों लोग बरसों पुरानी एि जायज मागं िो लगातार उठा रहे हैं। मैं आदरणीय 

राजनाथ टसह जी से कनवदेन िरना चाहंूगा कि राजस्थानी भाषा िो सकंवधान िी आठवीं अनुसूची 

में शाकमल िरने हेतु कनतश्चत तौर पर िाय्डवाही िरवाएं। मैं यह भी कनवदेन िरना चाहंूगा कि इस 

समय सरिारी आंिड़ों िे अनुसार राजस्थानी भाषा बोलने वालों िी सखं्या पूरे भारतवष्ड में 

5,47,79,000 है। जो हमारी मान्यता प्राप्त सूची है, उसिे अंतर िम से िम 17 ऐसी भाषाएं हैं, 

उनसे अकधि राजस्थानी बोलने वालों िी हमारी सखं्या है। 

मैं एि कनवदेन और िरंूगा कि यह मागं मैं पहली बार सदन में रख रहा हंू, ऐसी बात नहीं 

है। इससे दो वष्ड पूव्ड 17 मई, 2012 िी तत्िालीन गहृ मंत्री जी ने एि ध्यान आिष्डण प्रस्तान िे 

उत्तर में स्पष्ट िहा था कि हम मानसून सत्र में भोजपुरी और राजस्थानी भाषा िो सकंवधान िी 

आठवीं सूची में सतम्मकलत िर देंगे। महोदय, मैं आपसे कनवदेन िरना चाहता हंू कि राजस्थान िी 
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कवधान सभा ने सव्डसम्मकत से एि प्रस्ताव पाकरत िरिे िेन्द्र सरिार िे पास भेज कदया है। मेरा 

आपसे आग्रह है कि राजस्थानी भाषा िो मान्यता देने में आप सहयोग िरें। मैं अंत में दो पतंक्तया ं

िहने िे कलए आपिी अनुमकत चाहंूगा। महोदय, मेरा ऐसा मत है कि सदन में अंदर कजतने भी 

माननीय सदस्य कवराजमान हैं, चाहे मेरे इधर बठेै हों, चाहे इधर हों या कफर चाहे बीच में 

कवराजमान हों, अगर उन सबसे यह पूछा जाए, अगर किसी धारमि व्यतक्त से पूछा जाए कि 

आपिा लक्ष्य क्या है, तो वह एि ही बात िहेगा कि मोक्ष प्राप्त िरना मेरा लक्ष्य है। अगर 

राजनीकतज्ञों से पूछा जाए कि आपिा लक्ष्य क्या है, तो सबिा लक्ष्य मात्र एि ही होगा, सब िहेंगे 

कि देश िा कविास हो, ...(सरय की घंटी)... और भारत सव्वोच्च स्थान पर पहंुचे, तो सभी सदस्य 

कमलिर आज यह सिंल्प लें ...(सरय की घंटी)... मैं यह िहना चाहंूगा कि भारत माता िे कलए 

भारत िा कविास हो, देश िा कविास हो। 

‘जीवन पुष्प चढ़ा चरणों में मागंें मातृभकूम से यह वर। 

तेरा वैभव अमर रहे मा,ं हम कदन चार रहें ना रहें।’

भारत माता िी जय।

DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, thank you for allowing 
me to participate in this important debate on the Working of the Ministry of Home 
Affairs. Maintenance of law and order and protection of lives and properties of citizens 
has been the most important responsibility of the modern nation State and, it is carried 
out through the Home Ministry, which is, variously called the Interior Ministry or the 
Internal Security Ministry in some of the countries. Already, there are a number of 
challenges before the Home Ministry. The menace of Naxal violence, lack of women 
safety and security because of various kinds of attacks, including rapes, that  are 
growing in number in the country which is always saying, ‘जननी जन्मभकूमश्च स्वग्यादकप 

गरीयसी।।’ No other country in the world is having so much difference, as Dr. Lohia used 
to say, between ‘उक्ती और िृती’ that is, preaching and practice. Recently, it was reported 
that there is nearly 30 per cent drop in the number of tourists in the city of Delhi alone. 
Lakhs of children are missing every year, many of whom remain unnoticed, and the 
Police, sometimes, do not even register-cases. Atrocities against the Scheduled Castes 
and the Scheduled Tribes are growing in a multiple way. In a year, nearly 2,000 
Scheduled Caste and Scheduled Tribe women are raped and the entire society is, 
unfortunately, indifferent, insensitive and callous.

(MR. DEPUTY CHAIRMAN in the Chair.)

Every year, more than 20 lakh females are, unfortunately, becoming victims of 
human trafficking and put into the profession of prostitution. Sir, there are shameful 

[श्री नारायण लाल पचंाकरया]
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incidents of honour killings, mostly in the Northern parts of the country, due to perverse 
arrogance of caste superiority and purity of blood. Sir, ail these are grave challenges in 
their own ways, and the Ministry of Home Affairs will have to deal with them in all sorts 
of firmness and determination. But, Sir, the most formidable challenge in the country 
today, before the Government and before the entire nation, is that of growing instances 
and intensity of the communal violence. I shall be speaking on this one point only because 
many of the Members of this August House, who spoke before me, have dealt with many 
aspects as far as this challenge is concerned.

Sir, the demolition of Babri Masjid, nearly 430 years old, was the darkest event 
in India’s post-independent political history. It changed the social, political and cultural 
discourse of the country. I, being a democrat to the core, congratulate the Bharatiya Janata 
Party on coming to power by getting 283 seats. I say this because when the country was 
discussing about the continuation of the coalition era, the BJP has proved it wrong. And, 
in their own strength, they managed to get 283 seats. But this is one side of the story. I 
had written personal letters to all, including the hon. Home Minister and the hon. Prime 
Minister, and the Home Minister was very prompt to send me the ‘thanks’ note. But the 
other side of the story is that after the BJP’s coming to political power, there is growing 
tendency of divisive politics along religious lines. That has come to threaten the social, 
religious and cultural harmony in the country which is the most formidable challenge 
before the nation. Talking about the BJP’s thinking to eliminate the Indian National 
Congress, after 1952, when we started the first General Election, there has not been a 
single political party, having a diverse political ideology, which has used this language 
of ‘elimination of another political party’. Parliamentary democracy is the battlefield for 
competitive political ideologies. Political parties come and political parties go. They lose 
and win. But elimination of a particular political party, this language has never been 
spoken before 16th May, 2014. Sir, elimination implies two kinds of elimination. The 
first one is physical elimination and the other one is ideological elimination. So far as 
physical elimination is concerned, I think, the BJP has not started speaking that kind 
of language. When they are speaking of elimination, they are speaking, I think, about 
ideological elimination of the Indian National Congress. Now, I do not think that BJP has 
seriously thought about the meaning, content and the essence of ideological elimination 
of Indian National Congress.

Sir, BJP and all other political parties come to power at the Centre through 
Parliamentary democracy. But, let us not forget the fact that Parliamentary democracy, 
which has been embodied in the Indian Constitution, is the single biggest gift of the 
Congress Party to this nation, because it is the product of the Indian Freedom Movement in 
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which, regretfully, BJP and its earlier incarnation, Bharatiya Jan Sangh, did not participate. 
Therefore, elimination of INC means, elimination of Parliamentary democracy, throwing 
away the Fundamental Rights and the Directive Principles of the State Policy. Elimination 
of Congress Party means, no protection to weaker sections through affirmative action. It 
means no protection of religious and cultural rights to linguistic and religious minorities. 
And, Sir, most importantly, I would like to bring to the notice of the BJP and its all 
brotherly and sisterly organisations that elimination of INC means, elimination of Indian 
nationalism, which is based on India’s 5,000 year old composite culture. Sir, BJP generally 
calls cultural nationalism which is a changed name for Hindu nationalism. Let me make 
one thing clear in this house. Hindu nationalism has nothing to do with common Hindus 
in this country; there is nothing like Hindu Nationalism. The question is: This kind of 
cultural nationalism, replacing the broad Indian nationalism, based on composite culture, 
there is no doubt in my mind, I beg to submit with maximum humility at my credit, based 
on the predominance of any particular religious community, ...(Time-bell rings)... Sir, I 
have got ten minutes.

MR. DEPUTY CHAIRMAN: Nine minutes are already over.

DR. BHALCHANDRA MUNGEKAR: How can it be nine minutes?

MR. DEPUTY CHAIRMAN: Look at the display board.

DR. BHALCHANDRA MUNGEKAR: It is only seven minutes.

MR. DEPUTY CHAIRMAN: Look at the display board.

DR. BHALCHANDRA MUNGEKAR: Okay; I will take three minutes. Now, let us 
not waste time on this.

MR. DEPUTY CHAIRMAN: But, see the display board also.

DR. BHALCHANDRA MUNGEKAR: I will take two minutes, okay.

Replacing the Indian nationalism with cultural nationalism, there is no doubt in my 
mind, is Indian version of fascism. Sir, fascism in any country, particularly in India, will 
not come through the way it came in Germany and Italy. Sir, let me give a few instances. 
Recently, it is reported that there are nearly 600 incidents of communal violence, in UP.

AN HON. MEMBER: Also in Maharashtra.

DR. BHALCHANDRA MUNGEKAR: I am reducing 200. It is in Maharashtra and 
everywhere in the country. Right now, we are discussing UP, because you have emerged 

[Dr. Bhalchandra Mungekar]
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as the single largest party with 72 out of 80 Lok Sabha seats. See the casual attitude. Sir, 
be slightly lenient towards me. The hon. Prime Minister said -- the hon. Home Minister 
should note this -- that there have been some small incidents in certain parts of the 
country. A single instance of violence is not acceptable to BJP. ! Now, Sir, 600 incidents 
of communal violence, out of which 2/3rd took place in the 12 constituencies where 
elections are due and the hon. Prime Minister calling them ‘small instances’ surprises me. 
Does he mean that he wants to repeat what happened in Godhra in different parts of the 
country? One is not happy with the 600 incidents of communal violence? Sir, there are 
two or three other instances. Sir, two minutes more.

MR. DEPUTY CHAIRMAN: Yes, please conclude.

DR. BHALCHANDRA MUNGEKAR: Sir, just two more minutes.

MR. DEPUTY CHAIRMAN: So many speakers are to speak.

DR. BHALCHANDRA MUNGEKAR: Sir, I can understand. I will be finishing 
within two minutes.

One question is, hon. Minister, Sushri Uma Bharati is here. I learnt from a newspaper 
that she is a devotee of Sai Baba. The chief of an organization of the Hindu Parivar said 
that Sai Baba belonged to the Muslim community and, that is why, she should not be a 
devotee of Sai Baba. Ninety-five per cent of devotees of Sai Baba are Hindus. Nobody 
remembers that Sai Baba belonged to which religion.

* Mahabharata is one of the classic epics in the world. * That is my suggestion, Sir. 
* ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... See, even though you 
have not mentioned the name *, it is very clear. So, such a name can be brought only by 
a substantive motion. Therefore, that portion is expunged.

DR. BHALCHANDRA MUNGEKAR: If you want to expunge, you are free 
to expunge. * There is no doubt in my mind. In your own right, * you can take the 
decision*.

Sir, the question, again, is that incidents of this kind of ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: You see, instead of ten minutes, you have 
...(Interruptions)...

DR. BHALCHANDRA MUNGEKAR: Sir, my last point.
* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: No, no; I can’t allow. If I allow like this, the discussion 
will not be over today. There are fifteen more speakers.

DR. BHALCHANDRA MUNGEKAR: Sir, lastly, I have only one suggestion. The 
Bharatiya Janata Party does not have anything to do with Mahatma Gandhi, does not have 
anything to do with Nehru, does not have anything to do with Sardar Patel but for the big 
statue. But, they should not forget, at least, the legacy of Atal Bihari Vajpayee. Thank you 
very much.

MR. DEPUTY CHAIRMAN: Thank you very much. Shri Ramdas Athawale. He is 
not present. Shri Vijay Goel.

श्री तवजय गोयल (राजस्थान) : माननीय उपसभापकत जी, मैं आपिा आभार व्यक्त िरता हंू 

कि आपने मुझे बोलने िा मौिा कदया। गहृ मंत्रालय एि बहुत बड़ा मंत्रालय है। इसिे अंतग्डत 

आंतकरि सुरक्षा, सीमा प्रबन्धन, जम्मू-िश्मीर, नक्सलवाद, राजभाषा आकद बहुत सारे कवभाग 

आते हैं। इनिा िाम भी बहुत बड़ा है और वह नये गहृ मंत्री िे बहुत सबल िन्धों पर है। 

उपसभापकत जी, रामायण में एि िहनी आती है। जब ऋकष कवश्वाकमत्र राम जी और लक्ष्मण 

जी िो ताड़िा िा वध िरने िे कलए ले गये थे, तो रास्ते में जाते हुए उन्होंने राम जी और 

लक्ष्मण जी िो समझाना शुरू किया कि देखो, दशरथ जी तुम्हारे कपता हैं, लेकिन व ेराजमहलों में 

बठेै हुए हैं। उनिो पता नहीं है कि ये कजतने भी जंगल है, ये कजतनी भी सीमाएं हैं, किसी समय में 

ये सभी तुम्हारे राज्य िी ही सीमाएं थीं। इनिे ऊपर धीरे-धीरे रावण िे लोगों ने अपने आतंिवाद 

िो कदखा-कदखा िर िब्जा िर कलया, अकधिार िर कलया।

उपसभापकत जी, इसी तरह से कपछले 60 सालों िे अन्दर जो भी सरिारें रही हों, उनिे 

ध्यान न देने िी वजह से इस देश िे अन्दर आतंिवाद, नक्सलवाद पनपा और पता नहीं 

कितनी-कितनी जगहों पर िब्जा हो गया। ...(व्यवधान)...

श्री नरेश अग्रवाल (उत्तर प्रदेश) : इसमें 7 साल तो अटल जी िी सरिार थी।

श्री तवजय गोयल : मैं भी 60 साल िह रहा हंू, अभी 67 साल हुए हैं, उनमें से 7 घटा 

दीकजए, तो 60 ही आता है। ...(व्यवधान)... मैंने अभी सरिार िा नाम नहीं कलया, व ेतो सरिार 

िा नाम लेना चाह रहे थे। 

इन सालों में आतंिवाद और नक्सलवाद खूब बढ़ा। अभी गुलाम नबी जी िी पाट्टी िे नेता 

कदतग्वजय टसह जी िह रहे थे कि सरिार िा इक़बाल होना चाकहए। मैं उनसे पूछना चाहता हंू 

कि इन 60 सालों िे अन्दर िागें्रस िा इक़बाल िहा ंथा? व ेिह रहे थे कि इिबाल पी.एस. 

लगाने में मत देखों कि पी.एस. लगा सिते हैं या नहीं लगा सिते। अगर इिबाल लगाना था, तो 

आपिो आतंिवाद िो रोिने िे कलए लगाना था। अगर इिबाल लगाना था तो जम्मू-िश्मीर में, 

जहा ं से आप आते हैं, वहा ं आपिो लगाना था कि जम्मू-िश्मीर में किस प्रिार से लगातार 

आतंिवादी घटनाएं बढ़ती रहीं और हम इसे रोि नहीं पाए। अगर इिबाल लगाना था तो नॉथ्ड-
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ईस्ट में लगाते, जहा ंकवकभन्न राज्यों में अन्दर ऐसी-ऐसी जगहें बन गई हैं, जहा ंपर पुकलस और 

आम्टी आज घुस भी नहीं सिती है।

सर, मैं स्टैंटडग िमेटी िे साथ मेघालय में गया था। मैं एि व्यापारी िे घर गया, तो उसने 

अपने दोनों दरवाजे बन्द किए, मुझे अन्दर बुलाया और िहने लगा कि यहा ंपर एक्सटॉश्डन बहुत 

है। तो मैंने पूछा कि व ेिैसे मागंते हैं? तब वह िहने लगा कि यह लेटर पैड है, इस लेटर पैड पर 

कलख िर िहते हैं कि दो लाख रुपये अभी दे जाओ और हर महीने एि-एि लाख िी किश्त 

बधंवाते हैं। वहा ं इस तरीिे से खुलेआम होता है। मैंने कत्रपुरा में यही देखा और यही मैंने दूसरे 

राज्यों में देखा। उपसभापकत जी, मैं िहता हंू कि अगर इनिो इिबाल लगाना था, तो यह देश 

लुट गया, नक्सलवाद, आतंिवाद िे अन्दर फँस गया, टहसाएं होने लगीं, साम्प्रदाकयि दंगे हो 

गए, तब इन सरिारों िा दाकयत्व बनता था। 

उपसभापकत जी, इन सबिो रोिने िे कलए कजन आदकमयों िो सबसे ज्यादा सुकवधाएं होनी 

चाकहए थीं, कजनिा सबसे ज्यादा ख्याल रखना चाकहए था, मैं आज उन लोगों िी बात िरने जा 

रहा हंू।  सर,  मैंने  देखा  है  कि  हमारे इस मंत्रालय िे अंतग्डत बॉड्डर  कसक्योकरटी फोस्ड, सेंट्रल   

कर जव्ड पुकलस फोस्ड, इंडो-कतब्बकतयन बॉड्डर फोस्ड, सशस्त्र सीमा बल, नेशनल कसक्योकरटी गाड्ड, 

सेंट्रल इंडतस्ट्रयल कसक्योकरटी फोस्ड, सेंट्रल पैराकमकलट्री फोस्ड वगैरह बहुत सारी फोस्देज़ हैं। परन्तु 

इन फोस्देज़ िे ऊपर आज ध्यान नहीं कदया जा रहा है। वह बॉड्डर कसक्योकरटी फोस्ड, जो इंडो-

कतब्बकतयन बॉड्डर फोस्ड है, वह इंडो-चाइनीज़ बॉड्डर पर रहती है, चाइना से लगी हमारी सीमाओ ं

िी रक्षा िरती है। मैं गहृ मंत्री जी से िहना चाहता हंू कि उसिी हालत बहुत खराब है। कपछले 

िई सालों से इनिे लोग 15 हजार फीट ऊंचाई पर भी िाम िर रहे हैं, उनिो पूरी सुकवधाएं नहीं 

हैं। उपसभापकत जी, इन फोस्देज़ िा लगभग वही िाम है, िम से िम मैं यह िह सिता हंू, जो 

बी.एस.एफ., इंडो-कतब्बकतयन बॉड्डर फोस्ड, सी.आर.पी.एफ. और दूसरी फोस्देज िा है, जो िी 

आम्टी िी फोस्देज़ हैं, किन्तु आम्टी िे मुिाबले इनिो बहुत िम सुकवधाएं दी गई हैं। सर, जो बॉड्डर 

कसक्योकरटी फोस्ड पाकिस्तान और बगंला देश से लगे हुए बॉड्डर पर िाम िरती है, वहा ंपर पानी 

नहीं है, कबजली िी िमी है, टेकलफोन िी सुकवधा नहीं है और सबसे बड़ी बात यह है कि इनिो 

अपनी लाइफ लोनली कबतानी पड़ती है। इनिे पास इनिी फैकमलीज़ नहीं रहती हैं। इनिो छुत्टिया ं

नहीं कमलती हैं। अगर ये छु्टिी मागंते हैं, तो छु्टिी लेने पर भी इनिो बहुत िम समय कमलता है। 

समय-समय पर पाकिस्तान िी ओर से बॉड्डर पर फायटरग हो सिती है, यह होती रहती है, 

इसकलए मैं चाहता हंू कि इनिो ये सारी सुकवधाएं दी जानी चाकहए। अभी भी आज-िल िे अन्दर 

हमारे दो जवान मारे गए हैं। इसी तरीिे से इंडो-कतब्बकतयन बॉड्डर फोस्ड है, इसिो भी ठंड से 

बचने िे कलए हम िपड़े तो देते हैं, परन्तु उनिी क्वाकलटी ऑम्टी िे जवानों से भी इनफीकरयर 

होती है। ये फ्रीज़ हो जाते हैं। इनिी राशन मनी भी फौज िे मुिाबले बहुत िम है।

उपसभापकत जी, मैं कदल्ली से आता हंू। मैं यह िहना चाहता हंू कि ये जो फोस्नेंज़ इनमें अब 

डीमोरेलाइजेशन है। अब इनमें आत्महत्याएं  हो रही हैं। और इनमें से बहुत से लोग ऐसे हैं, जो 

बीस साल िी अपनी सरवस पूरी िरने से पहले ही इसिो छोड़ देते हैं, कजससे फोस्नेंज िो भी 

बहुत बड़ा नुिसान होता है। उपसभापकत जी, अगर आप आंिड़े उठािर देखें तो पाएंगे कि कजस 
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तरीिे से अभी कदल्ली िे अन्दर डिैती िी घटनाएं, जो कपछले साल 32 थीं, इस साल 58 हो गई 

हैं, मड्डस्ड 621 से 656 हो गए हैं और रेप िे िेसेज़ में भी बढ़ोतरी हुई है। मेरा यह िहना है कि 

आज जो कदल्ली पुकलस िा जवान है, उसिे पास किसी प्रिार िी सुकवधा नहीं है। मैं गहृ मंत्री 

जी से िहना चाहता हंू कि कदल्ली पुकलस िो सुकवधाएं देनी बहुत आवश्यि है। आये कदन होने 

वाले बलात्िार, हत्या, चोरी कफरौती, िार चोरी, लटूपाट, बच्चों िे अपहरण आकद सारी घटनाएं 

पुकलस िो रोिनी होती हैं। सबसे बड़ी बात यह है कि अपराकधयों में भय नहीं है। नयी सरिार 

आने िे बाद, मैं समझता हंू कि इतनी सख्ती होनी चाकहए कि जनता में पुकलस िा भय खत्म हो 

और अपराकधयों िे अन्दर पुकलस िा भय हो। 

उपसभापकत जी, मैं आपसे िहना चाहता हंू कि इस समय कदल्ली पुकलस िा िोई कसपाही 

िाम िरे तो िैसे? हमें उनसे अपेक्षाएं बहुत हैं, किन्तु उनिो सुकवधाएं बहुत िम हैं। कदल्ली में 

87000 िी पुकलस फोस्ड है। आपिो जानिार आश्चय्ड होगा कि इनमें से 10 परसेंट लोग मानकसि 

रोग से पीकड़त हैं, जो ठीि तरह से िाम नहीं िर पाते और बहुत से लोगों ने तो आत्महत्या भी 

िी है। आज अपराकधयों िे पास तेज वाहन हैं। मैं गहृ मंत्री जी िो धन्यवाद देता हंू कि हमारे पास 

जो वाहन थे, उन कजप्सीज़ िो बदल िर दूसरे वाहन आ गये हैं, किन्तु हमारे पास पहले वष्मों 

ति कघसी-पीटी कजप्सीज़ ही रहीं। हमारे पास रॉयल इन्फील्ड थी कजसिो हमारा िोई पलता 

कसपाही खड़ा भी नहीं िर सिता था। किन्तु अभी दोबारा से इन्होंने एि अच्छी मोटरसाइकिल दी 

है, उसिे कलए मैं इनिो बधाई देना चाहता हंू। आपिो यह जानिर आश्चय्ड होगा कि आज भी 

हवलदार िो साइकिल िा एलाउंस कमलता है, वह भी 20 रुपए प्रकतमाह कमलता है और अगर 

उसिे पास अपनी मोटरसाइकिल भी है, तब भी उसिो 20 रुपए प्रकतमाह साइकिल एलाउंस कमल 

रहा है। आज कजनिे पास िार भी है, उनिो मोटरसाइकिल िा एलाउंस कमल रहा है और वह भी 

150 रुपए प्रकतमाह कमल रहा है, कजससे आज कसफ्ड  दो लीटर पेट्रोल आता है। आज भी सरिारी 
यकूनफॉम्ड ऐसी कमलती है, कजसिो कि पहनने िा मन नहीं िरता है। अब ये कदल्ली पुकलस िे 

लोग, फोस्देज िे लोग अनुशाकसत फोस्ड होने िे िारण खुद तो िह नहीं सिते, इसकलए सदन में 
मैं उनिा मामला उठा रहा हंू क्योंकि सरिार िो इनिे ऊपर ध्यान देने िी बहुत आवश्यिता है। 
आज भी 87 हजार पुकलसमनैों पर पाचं प्रकतशत भी मिान नहीं है, इसिे िारण उनिे पकरवार 
कदल्ली से बाहर रहते हैं और जब व े कदल्ली से बाहर रहते हैं, तो आप समकझए हम कदवाली, 
होली, रक्षा बधंन आकद सब त्योहार मनाते हैं और ये जो पुकलस वाले हैं, ये 24-24 घंटे ड्यूटी पर 
रहते हैं। इनिो छुत्टिया ंनहीं कमलती है, ये छु्टिी नहीं िर सिते और जब आदमी 8 घंटे िी जगह 

24 घंटे ड्यूटी िरेगा, तो वह अपना खच्या भी पूरा िरता है। तब हम िहते हैं कि पुकलस भ्रष्ट है, 
किन्तु पुकलस िे भ्रष्टाचार िो रोिना है, तो उनिे ड्यूटी ऑवस्ड में िमी िरनी चाकहए। महान 

किराया बेकसि सैलेरी िा कसफ्ड  15 परसेंट है और एि सब-इंस्पेक्टर िो किराए िे नाम पर कसफ्ड  
दो हजार रुपए कमलते हैं। राशन मनी िेवल 15 सौ रुपए महीने कमलती है, किन्तु ये 24 घंटे िाम 

िरते हैं।

महोदय, जैसा मैंने आपिो िहा कि इनिी छुत्टिया ंकबल्िुल न िे बराबर हैं, लेकिन इनिी 

छकव ऐसी बना रखी है कि मानो कि पुकलस िे अंदर सारे िे सारे लोग भ्रष्ट हों। मैं यह ध्यान 

[श्री कवजय गोयल]
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कदलाना चाहता हंू कि ये कजतनी भी फोस्देज़ है और कजतनी भी पुकलस हैं, जो हमारे गहृ मंत्रालय 

िे अंतग्डत आती हैं, मुझे पूरा कवश्वास है, अब ऐसे गहृ मंत्री, ऐसे प्रधानमंत्री आए हैं, जो इन 

फोस्देज़ िा भी ध्यान रखेंगे। 

महोदय, मैं एि और मुदे्द िे ऊपर ध्यान कदलाना चाहता हंू और वह मुद्दा यह है कि पूरे 

कवश्व में जहा-ंजहा ंभी कहन्दु रहता है, जब वह वहा ंसे तंग आ जाए, जब उसिे ऊपर atrocities 

हो जाएं, जब उनिी देखभाल िरने वाला िोई नहीं हो, तब उसिे पास शरण लेने िे कलए कसफ्ड  

एि ही देश बचता है और वह भारत देश है, जहा ंपर कि आ सिता है। किन्तु कपछले कदनों यह 

जाती-जाती सरिार कसकटजनकशप िे कलए जो पाचं सौ रुपए िी फीस थी, उसिो 20 गुना बढ़ा 

िरिे गई है और आज उसिी फीस 10 हजार रुपए हो गई है। मैं चाहता हंू कि इसिे ऊपर 

ध्यान कदया जाना चाकहए। मैंने 2003 में यह िहा था कि हम िैम्प लगा िर इन लोगों िो 

कसकटजनकशप देंगे, किन्तु अभी कपछले सालों में इसिे ऊपर कबल्िुल ध्यान नहीं कदया गया है और 

इसिी फीस 20 गुना बढ़ा दी गयी है। जब एि-एि पकरवार 15-15 जनों िे साथ मजबरूी में आता 

है, तो आप समझ सिते हैं कि व ेयहा ंपर अपना लालन-पालन किस तरह से िर पाएंगे, क्योंकि 

उनिो यहा ंपर िोई नौिरी भी नहीं कमलती है। अंत में मैं इतना ही िहना चाहता हंू कदल्ली में, 

देश में और खास तौर से असम में या सभी जगहों पर बड़ी सखं्या में अवैध घुसपैठ हो रही है। 

उस समय िहा गया था कि एि नेशनल रकजस्टर फॉर कसकटजनकशप बनाया जाएगा। मैं यह 

जानना चाहंूगा कि असम िे अन्दर जो इसिी शुरुआत हुई थी, वह किन िारणों से बदं हो गई? 

कपछली सरिार वोट बैंि पॉकलकटक्स पर िाम िरती थी, इसकलए इसमें उनिी किसी प्रिार िी 

िोई रुकच नहीं थी कि इन लोगों िो identify िरिे इनिो वापस भेजा जाए, किन्तु यह जो 

सरिार आई है, मैं समझता हंू कि वह इस ओर ध्यान देगी, क्योंकि बड़ी सखं्या में दो से पाचं 

िरोड़ लोग अवैध रूप से इस भारत देश िे अंदर रह रहे हैं। कजसिे िारण जगह-जगह पर 

सबंकंधत के्षत्र िी डेमोग्राफी बदल गई है, ससं्िृकत बदल गई है, िल्चर बदल गया है और इसिे 

कलए जरूरी है कि कजतने भी लोग अवैध रूप से यहा ंपर रह रहे हैं, उनिो जल्द से जल्द यह 

सरिार बाहर िरे, उनिो identify िरे। यही मैं िहना चाहता हंू। आपने मुझे पूरा समय कदया, 

इसिे कलए मैं आपिे प्रकत आभार व्यक्त िरना चाहता हंू। धन्यवाद। 

DR. M.S. GILL (Punjab): Thank you, Sir. I am grateful that you have given me the 
time. I am sorry that my friend, the hon. Home Minister, has just got up and gone. I hope 
he comes back quickly. ...(Interruptions)... I will explain why I am saying this.

MR. DEPUTY CHAIRMAN: He will come back.

DR. M.S. GILL: I will explain why I am saying this because the House knows that 
I come from another background and another experience in administration. So, I want to 
put a few points, which are of interest to the Home Minister. That is why, I would like to 
see him present here. I won’t take too much time, Sir. The other day, the Home Minister 
gave an answer to a question here on the ‘police’. I have kept those papers since then. 
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It was a very detailed answer which gave us a lot of information. There is a clear basic 
idea for the 125 crore Indians. The number of policemen and police officers is abysmally 
small, totally inappropriate and you cannot do the job of giving security to the Indian 
people. Look at these figures. Italy has 550 policemen, per one lakh of citizens; Japan 
has 200; America has 225; New Zealand has almost 200; Spain has more than 300. All of 
them have this and their challenges, their conditions are not as bad, as difficult as ours. I 
see from the table he gave me, India has 136 policemen, per one lakh of population. These 
are all Government’s figure. But I am talking beyond Government, from my background 
on subject that is relevant. That is why, I am missing him. Bad luck! The sanctioned 
police strength of India, by various Governments of the past, is 182 policemen, per one 
lakh of population. But, ‘in position’ is only 136 for the total country. And, look at the 
States. Bihar has only 68, and you know the problems they have. UP, about which we talk 
so much, has only 81. West Bengal has 77. I remember Bengal, when I was CEC, had 
something around 70. How difficult was it, to hold any elections in such a difficult State 
of 9 crore population. This is our position. Actually, the sanctioned strength by the Home 
Minister is absolutely poor. The officers and whoever have been in those chairs, I think, 
have something to answer for and something to correct quickly.

India has a vast number of law and order and security problems. All States have 
this problem. When I look at the IPS officers, the Indian Cadre, in 2014, of total police 
is 4,728. Even the British had more than this level of officers for governing an India of 
30-40 crores then. As against the sanctioned strength, what you have in place is less than 
4,000 – you can say 3,800. And, when I look at the States, particularly, Bihar there are 
only 193 officers. There is a great shortage. In Uttar Pradesh, there are. 384. officers. The 
State of Uttar Pradesh is bigger than almost all countries in the world. It has a population 
of almost 20 crore. In West Bengal, there is again a huge shortage of more than 100. But 
the total strength sanctioned by the Home Ministry is not acceptable, if you really look at 
it. But, as far as constables’ strength is concerned, you know it, the States have to do it. 
They don’t like to spend the money, or, they don’t have it. So, who is going to do it? The 
Home Ministry say that they have written to them and they do whatever they do, or, they 
don’t do it. This is a major problem. The Home Minister should find a way, to even give 
them assistance, to overnight add, say, 50,000 constables in UP. Let us recruit them. Let 
us give a minimum. Instead of 136, India should have, at least, 200 to 250 policemen per 
one lakh of population. Unless you correct this, you are not going to go anywhere. Some 
States have more problems, but nobody has less problems. You can take any State. The 
same is the case with IPS and IAS.

[Dr. M.S. Gill]



[11 August, 2014] 417Discussion on the working of the Ministry of Home Affairs

I left the IAS a long time ago. I still remember, when I was a young officer, we 
dreamt of coming up as Joint Secretaries. The Government of India would choose 
sometimes fairly, by grade selection, mostly, and sometimes by nepotism, whatever that 
might be. But we dreamt and we were wanted here. I have been a Minister. I had the 
IAS people working with me. Most of them were from the Postal Services, and other 
services. Those were all great services. I am not an IAS man looking down upon them. 
But they are not trained for this job. But now in all Ministries, an IAS officer who has 
that general background -- is a rarity. Therefore, all these cadres need to be given a big 
recruitment jump. I am glad the Home Minister is here. How does the Home Ministry 
work? There is a Ministry of Personnel for the matters of IAS, IPS and other services, 
and that is with the Prime Minister. Some time back, it was taken away from the then 
Home Minister. I am not sure it was a good idea. There is the Home Ministry and the 
Home Minister, who has to answer to everybody in India. Sir, I believe, it is an 
unpopular job now. Be it any Government, any Party, they all want something else. The 
poor Home Minister wants a Policeman, the IPS and the IAS, etc. The Personnel 
Minister is looking somewhere else, and he is somebody else and nothing is moving. I 
am aware that the new Government and the new Prime Minister says, हम तो इसिो आगे 

ले जाएंगे but, Sir, unless you and the Prime Minister sit down together, and override a lot 
of my colleagues, Civil Servants -- I am one of them -- you will get nowhere. And the 
States also find a way, give money and then direct that it be used to recruit more people 
immediately more people and not be put in another scheme. Now, for recruitment also, 
there is the UPSC. I have appeared before them. They are still in the old system, 1951 
Constitution, absolutely ‘stick in the mud’, as we call it in English! And, then they have 
to deal with the Finance Ministry, the Home Ministry, the Personnel Ministry, and if 
Finance Ministry says they won’t give them money, then nothing moves. I am glad my 
friend is shaking his head, because I think he agrees with me. He can go on writing and 
talking to them. वह िहते हैं गाली तो इनिो ही कमलेगी अगर बलवा हो गया। we will carry 
on doing what we are doing. So, how to get not just India moving, but this business also 
moving, this is my question.

Sir, who do you recruit and how do you recruit? First, there is a clear idea in this 

country to have more women. The Government of India for the last 10 years have been 

saying this. I  hope you are going to push it, and give at least 30 per cent women 

quickly. Your problems of women, their security and all sorts of crime will not go 

away, be it Delhi or any other town anywhere, wherever it happens, unless there is that 

strength of women in the Police force, in the jobs of SHO, DSPs and District SPs. I 

have watched over a long time; Kiran is not the only I.P.S., now it is a common 

business. There are plenty of girls, mostly, better than the men. This is a general 
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perception in all jobs. We know it. Therefore, Sir, if you manage somehow to quickly 

recruiting a lot of more IPS and DSPs, the cutting edge, and put them in position, you 

will see your law and order will be taken care of. आदमी भी िैसे भी हों, किस जगह िे भी 

हों आपिे या मेरे, लेकिन व ेडरते हैं जब थोड़ी कगनती में औरतें खड़ी हों। इसीकलए we want 

more women in the Lok Sabha and that too will change. ...(Time-bell rings)... So, Sir, 

you need to do this. Sir, I will finish quickly. I am sorry I have taken more time.

Sir, now I come to recruitment. We have been arguing here over questions of which 

language, and how much of which language. Sir, I will say only-one thing. India is a 

sub-continent. It is not a unilingual State. Every language is regional and not known 

elsewhere. Therefore, whoever you recruit for the superior services, Police or Civil, they 

have to be able to function in deep Karnataka, in deep Tamil Nadu, in deep Assam and in 

deep UP, on the Assam border. They have to.

[THE VICE-CHAIRMAN, (SHRI P. RAJEEVE) in the Chair.]

Sir, one is the question of language. We have 22 languages. All are equal under the 
Constitution. If you are going to focus on that, please do it, but, then all of them will have 
to be used.

The second issue is CSAT, what exam and how we take it. On that also, whatever 
mechanism the UPSC and you decide should be there. I do not want to go into the details. 
Sir, on that also, whatever mechanism the UPSC and you decide – I don’t want to go into 
the details – please make sure that you get the bodies you want. If you take a ‘fish’ for a 
‘fowl’ or ‘cheese’ for ‘chalk’ or ‘a man like me’ for ‘an engineer’, how will I work? So, 
whoever goes and works in far-off India–India is a subcontinent–he has to be able to talk 
to the people there, the leaders there and the remote villagers. So, let us not say, I will 
have my language,’ Never mind, if we all are talking Greek to each other, it won’t work. 
That is all I have to say on that.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please conclude.

DR. M.S. GILL: Sir, I am aware, I won’t waste your time. Sir, take Delhi which is 
important for all sorts of things. When I was the Minister of Youth -- women from 
Eastern States had a terrible time here, even men. Because they look different, people 
from roundabout here want to bash them up and beat them up. They come here for jobs 
because Delhi is a magnet. It attracts most from the neighbouring States. But now 

[Dr. M.S. Gill]

5.00 p.m.
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people from Eastern India, all our brothers from those States, are coming क्योंकि दाल-

रोटी िे कलए यहा ंचासं है। This is all right. We want it. But, then, how do you give them 
security? I know every Home Minister and everyone tries, tries as hard as he can. When 
I was the Minister for Youth Affairs, something happened to a girl. I was the only 
Minister who called all the student leaders of all the Eastern States, and I spent two 
hours listening to them. Even that was a relief to them कि चलो किसी ने तो बात सुनी। I 
wrote long letters to Mr. Chidambaram then, and I must say that something got done. 
Sir, the Delhi Police is a national police. The mechanism somehow -- and the way it has 
been kept in that control; I won’t say manipulation -- is that they are all neighbourhood 
people. I recognize them and I am one of them. No, there have to be enough Constables, 
enough DSPs and SHOs from Eastern States; and also from South India, from, 
elsewhere. I also see that after  1984, I don’t see certain people who look like me at all 
in Delhi. Why? Surely, they also have a right to come back. Or, is that now a ‘line has 
been marked’ against them.

So, Sir, please give us a national police here. I will give you a technical reason 
for that. Men of Kerala do not want to come, because they can’t live here. Today, your 
criminal and often your men in the Police are from the same village and cousins. ...(Time-
bell rings)... I want a Keralite or a Tamil or an Assamese. But they need some place 
to stay. Organize staying for those people who come from far and take a job here as 
Constables. If you do that and give the National Capital a National Police of an effective 
mix, you will see all your crimes disappear. Otherwise, we all go and visit the victims and 
give them relief. But nothing will happen.

Sir, I have taken too much time. I thank you and I thank everyone, and I would 
request the hon. Home Minister to look into this.

श्री जी.एन. रतनपुरी (जम्मू और िश्मीर) : मैंने होम कमकनस्ट्री िी कपछले साल िी 

िारिरदगी िी करपोट्ड पढ़ी है। उसमें कदए गए आंिड़ों िे कहसाब से जम्मू िश्मीर िे टहसा िी 

तशदु्दद िी लेवल िम होती जा रही है और कपछले साल में बहुत तेज़ी से िम हुई है। खुशी िी 

बात है कि टहसा िे वाियात में िमी हुई है, इसमें मरने वालों िी तादाद में िमी हुई है और यह 

करयासत तेजी से नॉम्डल मामूल-ए-सूरते-हाल िी तरफ बढ़ रही है। इसिे बरअक्स देश िे दूसरे 

िई कहस्सों में माओतस्ट वॉयलेंस और Left extremism िे वाियात बढ़े हैं। उन्हों रोिने िे कलए 

कपछले साल िे दौरान जो िार्डवाई िी गई है, उसिे यिीनन िुछ अच्छे असरात कनिले हैं। 

करयासते जम्मू िश्मीर में िानून िी सूरते हाल िा जायज़ा रेगुलरली यनूीफाइड िमाडं 

लेती है कजसिे सरबराह चेयरमनै और करयासत िे चीफ कमकनस्टर हैं। उसमें होम कमकनस्ट्री िे 

इंटैकलजेंस एजेंसीज व कडफें स कमकनस्ट्री िे नुमाइंदे भी शाकमल होते हैं। और िोकशश यह होती है, 

जैसा कि हमें बताया गया है, फैसले िॉनकशएन्स से कलए जाते हैं और िॉनकशएन्स में चेयरमैंन िा 
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लफ्ज हरफे़्र आकखरी लास्ट वड्ड होता है, लेकिन कपछले दस-बारह साल से देख रहे हैं कि 

करयासत िे चीफ कमकनस्टर बार-बार यह मुतालबा िर हैं कि यकूनफाइउ िमाडं िे अंदर AFSPA  
िो हटाया जाए, यकूनफाइड िमाडं से बाहर किया जाए। खामोशी िे साथ अपने खत्तो-किताबत 

में, िरस्पोंडेंस में, पे्रस में, असेम्बली में हर जगह यह बात उठी और पारलयामेंट में भी यह बात 

उठी, लेकिन इसमें शायद फोस्ड िी वीटो िो आतख्तयार है। यकूनफाइड िमाडं में चेयरमनै िो जो 
हरफे़ आकखरी लास्ट वड्ड हाकसल होना चाकहए था, वह नहीं है। इसिे बुरअक्स व ेहर बार बेबस 

कदखाई देते हैं।

सर, मैंने यहा ंइस सदन में िई बार सवाल उठाया और होम कमकनस्ट्री िे बारे में और िई 

सवाल उठाए। जैसे जो चार वरिग ग्रुप्स प्रधानमंत्री ने बनाए थे, उनिी कसफाकरशात िे बारे में मैंने 

सवाल उठाए, लेकिन मुझे अफसोस इस बात िा है कि जवाब में िुछ ज्यादा करवील िरने िे 

बजाय बहुत ज्यादा कछपाने िी िोकशश िी गई। इस सेशन में भी मैंने सवाल करपीट किया और 
मैंने यह जानना चाहा कि स्पेकसकफिली मुझे बताइए कि वरिग ग्रुप्स िी िौन सी टरिमडेशंस हैं, 
िौन सी कसफाकरशात हैं, तो लाग ूिी गई हैं? अब ति मुझे बताया गया था कि कजतनी भी जरूरी 
हैं, व ेलाग ूिी गई हैं? मैंने अब पूछा था कि स्पेकसकफि एि, दो, तीन िरिे मुझे बताइए कि क्या 

कसफाकरशात लाग ूिी गई हैं, लेकिन अब िी बार भी यही जवाब कमला कि जो जरूरी था वह 

किया गया। जब इस एवान में यह हाल हो कि हमें सवाल िा जवाब कमलने िे बजाय हमसे छुपाए 

जाने िी िोकशश िी जाए, तो बािी जो फोरम हैं उनमें क्या हाल होगा? इससे िौनसी करयासत 

और मरिज़ िे दरकमयान िाफंीडेंस बढ़ेगा? यह िोई भी सोच सिता है। जो वरिग ग्रुप खास 

तौर से सेंटर स्टेट्स करलेशन िी जाचं िरने िे कलए जतस्टस सगीर अहमद िी ियादत में 
िायम किया गया था, उसने कसफाकरश िी थी करयासते-जम्मू और िश्मीर िी आटोनॉमी बहाल 

िी जाए। उसने यह कसफाकरश िी थी कि दफा 370 िो हटाने िी बात न िी जाए, बतल्ि वह 

इस करयायत िी अवाम पर छोड़ा जाए, जब वह इसमें िोई नज़रे-सानी चाहेंगे तो उस वक्त िी 
जाए, लेकिन ऐसा नहीं हुआ है, बतल्ि करयासत में उस वक्त िी सरिार ने कजतने भी 
स्टेिहोल्डस्ड हैं उनिे साथ बात िरिे मरक़जी हुिूमत िे नुमायंदों िे साथ बात िरिे, 
असेम्बली में बहस िरिे एि करपोट्ड तैयार िी थी। करपोट्ड िो तैयार िरने िे बाद कफर असेम्बली 
में मुिम्मल अिसरीयत साथ िॉनकशएन्स िे साथ मरिज़ी सरिार िो पेश िी थी और मरिज़ी 
सरिार ने यह फैसला किया कि इस करपोट्ड िो पढ़ने िे बजाय रद्दी िी टोिरी में डाल कदया 
जाए। 

एि वक्त था, जब इस ऐवान में कजतनी भी जमायतें हैं उनिी नुमाइंदी िरने वाले लीडरों ने 

कदल्ली आिर यह िहा था कि करयासते-जम्मू िश्मीर िी अवाम अलाहदगी से जो भी चाहें, कमल 

सिता है। एि वक्त था भटूान स्टेप्स िी बात होती थी और आज यह मरहला आया है कि िोई 

बात सुनने िे कलए, िोई बात कडस्िशन्स िरने िे कलए भी तैयार नहीं है और एरोगेन्स िा यह 

हाल है कि इस ऐवान में भी सवालों िे जवाब देने िे बजाय टाले जाते हैं। एि और वरिग ग्रुप ने 

करयासते-जम्मू िश्मीर में इतक्तसादी तरक्िी िे कलए जो कपछले बीस-बाईस वष्मों िे दरकमयान 

तबाही हुई थी, उसिा अज़ाला िरने िे कलए और करिंस्ट्रक्शन िे कलए कसफाकरशात िी थीं, 
कजसिे नतीजे में उस वक्त िे प्रधानमंत्री ने 24000 िरोड़ िे करिंस्ट्रक्शन प्रोग्राम ऐलान किया 
और वह भी अभी ति इंप्लीमेंट नहीं हुआ है। इस कसलकसले में जब भी हमने जानने िी िोकशश 

[श्री जी.एन. रतनपुरी]
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िी तो इरेकसव जवाब कमला, जबकि हमने स्पेकसकफि जवाब जानने िी िोकशश िी थी। इसी वरिग 

ग्रुप ने करयासते जम्मू-िश्मीर िे जवानों िो रोजगार िे अवसर प्रदान िरने िे कलए एि स्िीम 

तस्िल्ड डेवलमेंट िी तय िी थी। इरादा यह था, टारगेट यह था कि 40 हजार जवानों िो पाचं 

वष्मों िे अंदर-अंदर तरकबयत दी जाएगी, ताकि उन्हें मुनाकसब रोजगार हाकसल हो। इनमें 
इंजीकनयटरग गे्रजुएट्स, कडप्लोमा होल्डस्ड और गे्रजुएट िोस्ड शाकमल थे। सरिारी आंिड़ों िे 

मुताकबि और जो करपोट्ड है, उसिे मुताकबि 40 हजार िे बजाय कसफ्ड  7919 शॉट्डकलस्ट हुए, 
उनमें से 4314 िो चुना गया। 1,451 ने ट्रेटनग िंप्लीट िी, 942 िो jobs कदए गए और मुझे िोई 

यह नहीं बताया कि व ेjobs में क्यों हैं, क्योंकि मेरी जानिारी यह है कि कजन लोगों िो jobs कदए 

गए, उनिे कलए व े jobs attractive नहीं थे and most of them have opted out.40,000 में से 

कसफ्ड  942 और 942 भी िहीं पर िाम नहीं िर रहे हैं, वापस भेजे गए हैं।

इस सदन में उक्त िे फाइनेंस कमकनस्टर ने डॉ. अकभजीत सेन िी ियादत में एि िमेटी 
बनाई थी, लद्दाख और जम्मू रीजन्स िी िम-तरक्िी िी कशिायतों िा जायज़ा लेने िे कलए। 
उसने एि कसफाकरश िी थी, िुछ प्रोजेक्ट उन्होंने आइडेंकटफाई किए थे। उनिे कलए कवत्त मंत्री ने 

डेढ़ सौ िरोड़ जम्मू िे कलए और एि सौ िरोड़ लद्दाख िे कलए मरिजी बजट पेश िरिे ऐलान 

किया, लेकिन बाद में यह पता चला कि कपछले तीस वष्मों से यह रिम, जो प्रोजेक्ट मरिजी 
सरिार ने आइडेंकटफाई किए, कजनिी तरजीहात प्रॉयोकरटीज़ मरिज़ी सरिार ने दीं और कजनिे 

कलए फंड्ज़ िा ऐलान इस पारलयामेंट में हुआ, लेकिन पैसा कफर करयासती सरिार िो अपने 

बजट से देना पड़ा और इस पैसे िा बोझ उस करक्ते पर पड़ा, जो लेफ्ट आउट था, जो टास्ि 

फोस्ड ने जायजें में नहीं कलया था और इसिे बारे में भी, कजतने भी सवाल हमने िभी यहा ंपूछे, 
उनिा जवाब भी यहीं से कमला। ...(सरय की घंटी)... िभी इसमें हमें िुछ ...(व्यवधान)...  

THE VICE-CHAIRMAN (SHRI P. RAJEEVE) : Please conclude.

श्री जी.एन. रतनपुरी : मुझे थोड़ा टाइम दे दीकजए। मुझे अफसोस इस बात िा है, जो मेरा 
तजुब्या यहा ंरहा, मरिज़ी सरिार ने जब भी करयासते जम्मू-िश्मीर िे मसले िो हल िरने िी 
िोकशश िी, तो शायद यह जानिारी कि जम्मू-िश्मीर में िोई भी िौमपरस्त नहीं है, 
नेशनकलस्ट नहीं है, इसकलए शायद हमेशा लाइिीज़ और एजेंट्स िो पाने िी, िोलैबोरेटस्ड िो 
पाने िी िोकशश िी। आज जब भाजपा यह िह रही है कि हमने जम्मू-िश्मीर में 44+ िा 
आंिड़ा रखा है, हम जम्मू-िश्मीर में आने वाले इतन्तखाबात में भाजपा िी सरिार  चाहते हैं, तो 
वह allies िी तलाश में नहीं है, वह िोलैबोरेटस्ड िी तलाश में है, वह लाइिीज़ िी तलाश में है, वह 
एजेंटस िी तलाश में  है। यहा ंसे भाजपा िे जो बड़े नेता जाते हैं, व ेअलहदगी  पसदंों से कमलते हैं। जो 
लोग आज़ादी से िम  िुछ नहीं चाहते, उन्हें किस बात िे कलए, किस बात पर,  किस सौदे में ये तैयार 
िर रहे हैं कि भाजपा िी सरिार अगर िभी बनती है, तो व ेउसिा कहस्सा बनें और इसिे कलए 

अगर कदयानतदारा िोकशशें िी जाएं, मुझे िोई आपतत्त नहीं है अगर भाजपा िोकशश िरती है कि 

जम्मू-िश्मीर में उसिी सरिार बने, लेकिन उसिे कलए ट्रासंपेरेंट और कदयानतदाराना पुरखुलसू 

िोकशशें होनी चाकहए, या नहीं कि आज ...(सरय की घंटी)... मकैनपुलेशन्स और मकैिनेशन्स िी 
िोकशश िी जा रही है, यह देखा जा रहा है कि वादी में िौन-िौन सी िंस्टीट्यूएंसीज़ में नॉन-
मुतस्लम्स िी थोड़ी सी िंसटं्रेशन, चार परसेंट या पाचं परसेंट जो ग्रोथ है...

उपसभाध्यक्ष (श्री पी. राजीव) : िृपया समाप्त िीकजए।

श्री जी.एन. रतनपुरी : वहा ंमकैनपुलेट किया जाए, बॉयिॉट और ऐसी िोकशश िी जाए कि 

अक्सकरयती तबिा जो है, वहा ंवोट न दे और चार परसेंट और तीन परसेंट वोटों िी बुकनयाद पर 
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िुछ ...(व्यवधान)... िो ढंूढ़ िर लाया जाए और एि सरिार बनाई जाए। यह बहुत बड़ा 
खतरनाि खेल है। यह इन्तहाई खतरनाि खेल है। मैं चाहंूगा कि होम कमकनस्टर साहब ध्यान दें। 
मेरी नज़र से एि तसवीर गुजरी, एि िैम्प में एि कसक्योकरटी फोस्ड िे िंपनी हैडक्वाट्डर पर बड़े 

अक्षरों में कलखा है- Catch them by their balls, hearts and minds will follow’. यह इन्तहाई 

अफसोसनाि और शम्डनाि बात है कि कसक्योकरटी फोस्देज िे िैम्प पर कलखा हो, ऐसी नसीहत 

दी गई हो। इनिो आइडेंकटफाई किया जाए और कजस अफसर ने यह किया है, उसे ऐसी सज़ा दी 
जाए कि बािी िे अफसर ...(व्यवधान)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE) : Ratanpuri ji, please conclude.

श्री जी.एन. रतनपुरी : आप क्या िहते हैं कि जम्मू-िश्मीर िे लोगों िे ...(व्यवधान)... देखने 

िी िोकशश िरना है। 

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Ratanpuri ji, please conclude.

श्री जी.एन. रतनपुरी : अगर आप इसमें मुखकलस हैं, अगर आप सच में चाहते हैं, अगर 
आपिो यक़ीन है कि हा,ं जम्मू-िश्मीर में यक़ीनन नेशननकलस्ट इंकडयन्स हैं, तो उनिे साथ बात 

िीकजए। िोलैबोरेटस्ड और एजेंट्स िो तलाश िरने िी बात छोड़ दीकजए। इसी िे साथ मैं एि 

गुजाकरश और िरंूगा कि जम्मू-िश्मीर िी असेंबली में, जम्मू-िश्मीर िी अवाम ने बािी मुल्ि 

िी आवाम िे नुमाइन्दों िे साथ बात िरिे जो autonomy िी करपोट्ड पेश िी है, कजसिी प्रधान 

मंत्री िी तरफ से िायम वरिग ग्रुप ने कसफाकरश िी है, उस autonomy िो बहाल िरने िी 
िोकशश िीकजए ओर एि मसेैज दीकजए कि जम्मू-िश्मीर िी आईनी हैकसयत में िोई भी तब्दीली 
वहा ंिी आवाम िी मरजी िे बगैर नहीं होगी, शुकक्रया। 

THE VICE-CHAIRMAN (SHRI P. RAJEEVE) : Now, Shri Mohd. Ali Khan; you 
have five minutes.

श्री रोहम्रद अली खान (आन्ध्र प्रदेश) : शुकक्रया वाइस चेयरमनै साहब, आपने वज़ारते-
दाखला िी इस बहस में मुझे बोलने िा मौिा कदया, मैं आपिा बहुत ही शुक्रगुज़ार हंू। वाइस 

चेयरमनै साहब, इस बहस िा जब आगाज़ हुआ था, जुम्मे िे कदन, तब मैंने बस्डरे-इतक्तदार पाट्टी 
िे एि मोतज्ज़ज रुक्न िो मैंने सुना। बड़ी खुशी हुई। उन्होंने अपनी पाट्टी िी जाकनब से अपना 
हवाला देते हुए िहा कि हम इस देश िो मजबतू बनाना चाहते हैं और इस देश िो हम 

यिजेहती िे दायरे पर लेिर जाना चाहते हैं। लेकिन मैं याद कदलाता चलू,ं जब इलेक्शन िरीब 

आ रहा था तो इस देश िे नौजवानों िे साथ यह वायदा किया गया, इस देश िी आवाम िे साथ 

यह वायदा किया गया कि हम इस देश से, भारत िे िरप्शन िो पाि िरेंगे, तो अच्छा 
एडकमकनस्ट्रेशन लाएंगे और आवाम िे नौजवानों िी जो उम्मीदें हैं, उन उम्मीदों िो पूरा िरने िी 
हम िोकशश िरेंगे। कबल्िुल, यह जरूर िीकजए, लेकिन जब इलेक्शन में जीतिर बी.जे.पी. िी 
सरिार इतक्तदार में आयी तो उन्होंने अपना पैतरा बदलिर कफर यह शुरू किया कि चार 
करयासतों िे अंदर इलेक्शंस हैं, इन इलेक्शंस िे बाद हम कफर इसिो मदे्दनजर रखेंगे। मुिररर ने 

अपनी बहस िा आगाज़ िरते हुए एि बात िा इशारा जरूर कदया था कि भारत िा जो आईन 

[श्री जी.एन. रतनपुरी]
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बना है, वह आईन अंगे्रजों िी चब्टी िी नक्ल है, मैं इसिी सख्ती से मजम्मत िरता हंू क्योंकि यह 

जो आईनन बना है, इसिो आईन बनाते समय कहन्दुस्तान िे बुजुग्मों ने, कहन्दुस्तान िी हमारी जो 
बड़ी पीढ़ी थी, उन्होंने आजादी में अपनी िुब्यानी देिर इस कहन्दुस्तान िो आज़ाद िरवाया था, 
लेकिन मुझे अफसोस िे साथ िहना पड़ता है कि इतक्तदार में जो लोग हैं, उस आज़ादी िी जंग 

िे अंदर और जंग िे वक्त उनिा िहीं नामों-कनशान नहीं था। मैं यह जरूर िहंूगा कि वह दद्ड है, 

दस्तूरे-कहन्द िी बिा और उसिी कहफाज़त िरने िा दद्ड, कजसमें आज़ादी-ए-मुल्ि िे बाद 

हमारे बुज़ुग्मों ने गगंा-यमुना तहज़ीब िी सलामती िे कलए इस दस्तूर िो मुरत्तब किया था। हमारे 
बुजुग्मों में मौलाना आज़ाद, पकंडत जवाहरलाल नेहरू, डा. भीमराव अम्बेडिर और डा. राजेन्द्र 

प्रसाद जैसे िौमपरस्त और वतन िे तई ंवफादार थे। सकदयों से पनपती, सवंरती, परवान चढ़ती 
कहन्दुस्तान िी गगंा-यमुना तहज़ीब दुकनया भर में अपनी कमसाल आप है। इस तहज़ीब िे रखवाले 

इस मुल्ि िे बाटशदे रहे हैं। सूफी और सतंों िी तालीमात ने कहन्दुस्तान िो ऐसी हम आहंगी 
बख्शी कि हम अपने ईमान िी कहफाज़त िरते हुए भी एि-दूसरे से मोहब्बत िी डोर में बधें रहे 

हैं, लेकिन मुझे अफसोस िे साथ िहना पड़ता है कि आज िी सरिार इन बातों िो नज़रअंदाज 

िरते हुए कसफ्ड  अपने इतक्तदार िे कलए अवाम िो गुमराह िरिे एि बात लेिर जाना चाहती है। 
मैं एि बात िहना चाहता हंू। जो जमात हो या िौमपरस्त हो, हुब्बुल-वतनी िा दावा तो िरती 
है, लेकिन इस समाज िो जोड़ने िा िाम नहीं तोड़ने िा िाम िरती है। बी.जे.पी. िी बुकनयादी 
पाकलसी आर.एस.एस. और उसिी फैक्टरी में तैयार होती है। तशदु्दत और कफरिा परसती िी 
पाकलसी। इन लोगों िो िम से िम मुल्ि और िौम िी मफ़ाद में बदलने िी जरूरत है। एि 

हिीिी िौमपरस्त, हुब्बुल-वतन वही होता है जो तमाम तबक़ात िो साथ लेिर मसावी दज्या देते 

हुए पसमादंा तबिात अतक्ल्लयतों िो साथ लेिर चलता है, कजससे मुल्ि में अमन और शाकंत 

िायम रह सिती है। मुल्ि िी तरक्िी िे कलए यह जरूरी है कि चारों तरफ से अवाम और 
भाईचारे िा माहौल बना रहे। अवाम िो नॉम्डल हालात में िाम िरने िे मौिे मौजूद रहें। इसिे 

अलावा मुल्ि में सनअती इनकिलाब लाने िे कलए बेहतरीन इन्फ्रास्ट्रक्चर और बकढ़या किया जाए 

ताकि तरक्िी याफता मुमाकलि कहन्दुस्तान में िसीर सरमाया मशगलू िर सिे, कजससे मुक़ामी 
लोगों िे कलए रोज़गार िे मौिे भी पैदा हों। बदकिस्मती से सघं पकरवार िी जमातें हर कहन्दू 

त्योहार िे मौिे पर अपनी तिरीरों िे जकरए इस मुलि िो िमज़ोर िरने िी बातें िहते हैं। 
राम मंकदर तामीर िरने िी बात होती है, तो िभी यिसा ंकसकवल िोड िी बात होती है तो िभी 
िश्मीर िे खूसूसी मोक़फ़ िो लेिर इस मुल्ि िी तहज़ीब िो कबगाड़ने िी बात िही जाती है। 
यह मुल्ि िे मफाद में नहीं है। िागें्रस पाट्टी िे अलावा समाजवादी पाट्टी, बहुजन समाज पाट्टी, 
राष्ट्रीय जनता दल, बीजू जनता दल, सी.पी.आई. सी.पी.एम.., तृणमूल िागें्रस, जनता यनूाइटेड 

दल, डी.एम.िे., अन्य डी.एम.िे. - िई ऐसी जमातें हैं जो कहन्दुस्तान िी कसयासत में अपना 
पूरा हि रखती हैं और िाम िरती आ रही हैं। ये लोग हमेशा जम्हूकरयत और सेक्युलकरज्म पर 
अपना यक़ीन रखते हैं। मुसलमान हो या दीगर तबक़ात हो, उनिो साथ लेिर चलने िी बात 

िरते हैं। वाइस चेयरमनै साहब, मैं आपिे तवस्सुत से इस सरिार से और खुसूसन वज़ीरे 
दाखला साहब से यह िहने िी जुर्डत िरंूगा क्योंकि आप हालात िो मदे्दनज़र रखते हुए देकखए, 
आज कहन्दुस्तान िे हालात कहन्दुस्तान िे अवाम िे कदल में एि शि-ओ-शुबहा िी नज़र से 

सरिार िे बीच में हैं, माहौल िो कबगाड़ने िी िोकशश िर रहे हैं। मैं एि कहन्दुस्तानी हंू और मैं 
फंख्र िे साथ िहता हंू कि मैं एि मुसलमान हंू। इसकलए हर कहन्दू भाई िो, हर कसख िो, हर 
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ईसाई िो अपने साथ लेिर चलना चाहता हंू। इस देश िो अगर वािई आप मजबतूी िे साथ, 
यिजेहती िे साथ, इस मुल्ि िो िायम रखना चाहते हैं, तो आपिो कहन्दुस्तान िी अवाम िा 
कदल जीतना होगा। कहन्दुस्तान िी यिजेिती िो बरिरार रखते हुए, आपिो कदलों िो जोड़ना 
पड़ेगा। चाहे बाहर िे आतंिवादी हों, चाहें अंदर िे फंसादी हों, इनिा मुिाबला िरने िे कलए 

मजबतू इरादे िे साथ, आपिो यिजेहती िायम िरनी पड़ेगी। आपिो पुकलस फोस्ड िो मजबतू 

िरना पड़ेगा। पुकलस िो तबिो में बाटंिर नहीं, आपिो यिजेहती िे कलए िाम िरना पड़ेगा। 
मकहलाओं िो इसमें ज्यादा मौिे फराहम किए जाएं। जो लोग गुनहगार हैं, जो लोग फ़सादात 

िरते हैं, जो लोग फ़सादी बयान देते हैं, उनिे कखलाफ आपिो िाय्डवाही िरनी चाकहए। मैं 
आपसे अपील िरंूगा जब आतंिवादी घुसपैठ िी बात आती है, तो एि जुमला, एि बात मैं 
दोहराये बगैर नहीं रह सिता। अगर िागें्रस पाट्टी आतंिवाकदयों से या फसाकदयों से हस्बे 

तसकफ़या िर लेती, तो मैं आपिे सामने इस हाउस में, सारी दुकनया में, फख्र से िहता हंू कि 

मेरी िाइद इंकदरा गाधंी हमारे बीच में होतीं। हमने िभी घुसपैकठयों से, फसाकदयों से या 
आतंिवाकदयों से समझौता नहीं किया। हम अगर किसी मुल्ि िे साथ दोस्ताना माहौल पैदा िरते 

हैं, तो उसिे मायने यह नहीं है कि हम किसी से दुश्मनी िो आगे बढ़ाना चाहते हैं। हम दोस्ताने 

िे तौर पर इस मुल्ि िो आगे ले जाना चाहते हैं।

[श्री मोहम्मद अली खान]
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उपसभाध्यक्ष (श्री पी. राजीव) : धन्यवाद।

श्री रोहम्रद अली खान : िागें्रस पाट्टी ने 60 साल इतना िाम किया जो आज भी एि 

कमसाल है। िई मुल्ि चाहते थे कि इस कहन्दुस्तान िो तबिों िे बीच में, मजहबों िे बीच में बाटंा 

जाए, लेकिन व ेलोग आज ति, 60 साल में ऐसा नहीं िर सिे।

THE VICE-CHAIRMAN (SHRI P. RAJEEVE) : Please conclude.

†Transliteration in Urdu Script.
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श्री रोहम्रद अली खान : मेरी आपिे माध्यम से इस सरिार से अपील है कि आप मजहबों 

िो, तबिों िो बाटंने िी बात मत िीकजए, कसकवल िोड िी बात मत िीकजए, कहन्दुत्व िी बात 

मत िीकजए, देश िो जोड़िर रखने िी बात िीकजए। देश जुड़िर रहेगा, तो आने वाले हर 

गठजोड़ से, आने वाले हर मुिाबले से, आप फसाद िो रोि सिें गे। ...(सरय की घंटी)... हम 

आपसी भाईचारगी िो बरिरार रख िर, आने वाले हर मुिाबले िा डटिर सामना िरेंगे। आपने 

मुझे बोलने िा मौिा कदया, इसिे कलए मैं आपिो बहुत-बहुत धन्यवाद देता हंू। जय कहन्द।

SHRI D. RAJA (Tamil Nadu): Thank you, Sir. The Home Ministry is a crucial 
Ministry in nation building. It has been headed by a galaxy of leaders, starting from 
Sardar Patel. Even during the United Front Government, Communist leader, Indrajit 
Gupta, headed the Home Ministry. Now, history has given an opportunity to my friend 
Mr. Rajnath Singh. Sir, I have listed some eleven issues before the Home Ministry -- crime 
and police, Supreme Court guidelines on police reforms, internal security, terrorism, left 
wing extremism, internal security in Jammu and Kashmir, security situation in North-
East, international land borders, coastline security, Disaster Management and National 
Population Register. But I will be confining myself to a few issues which I think are very 
crucial at this point of time. Firstly, India is a democratic republic. It is not a theocratic 
state; it is not a theocratic nation. It is a democratic republic. Thanks to Dr. Ambedkar 
and others, we have a Constitution which is a republican Constitution. But India’s tryst 
with destiny began with a tragedy; the tragedy is Gandhiji’s assassination. Gandhiji’s 
assassination was not just an event in history. It really symbolized the path that India 
should take. Sir, after Gandhiji’s assassination, we witnessed several conflicts in the 
country. But demolition of Babri Masjid in 1992 was described by the former President 
Shri K.R. Narayanan as the second biggest tragedy after Gandhiji’s assassination. In 
1984, Indira Gandhi was assassinated and anti-Sikh riots took place in Delhi and other 
parts. After 1992, we had riots in Bombay in 1993. Then in 2002, we had riots in Gujarat. 
Why am I listing out all these tragedies? Because still we are not able to overcome these 
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tragedies. Communal conflicts are there in different parts of the country, particularly in 
the State of Uttar Pradesh from where you come. Unless we put an end to this communal 
menace, we cannot save our country and we cannot keep our country united. There I think 
India as a democratic republic should be preserved and its secular democratic values must 
be protected.

I know there are forces which indulge in hate speech and hate ideological propaganda 
against minorities, particularly the Muslim community. It is a fact of life. Let us not argue 
whether Muslims are right or others are wrong.

Sir, as a party, CPI, has been fighting against communalism of all kinds. Religious 
fundamentalism of all shades and kinds is bad. They are detrimental to the unity of the 
country. But there are forces which, in the name of majoritarianism, want to question the 
patriotism of the Muslim brethren. That is not good for the country. That is what I want 
to tell you. As Home Minister, you should take note of this. And the Government should 
protect the secular democratic structure of our governance, of our society. This is point 
number one.

Two, the NDA Government is invoking Sardar Patel’s name frequently. But I would 
like to remind you that the spirit of cooperative federalism was significant to Patel’s 
method of political mobilisation by which he could successfully persuade more than 492 
princely States to join the Indian Union. It was the greatness of Sardar Patel. He had the 
spirit of cooperative federalism.

Now when you talk of cooperative federalism, I think you will have to carry that 
forward. Here I think the Centre-State relations assume very crucial importance. We 
should have strong States. Then only can we have a strong Centre. To have a strong 
Centre, there should be strong States. There is a need for a fair share of economic and 
political powers with the State Governments. There is a need for frequent meetings of 
Inter-State Council. There is an apprehension, you can say it is a misplaced apprehension, 
that the Centre is not giving adequate attention to the problems of South or East or North-
East. There are some grievances. You cannot say that there is nothing like that. There are 
grievances. But to overcome these grievances, I think the Inter-State Council should meet 
frequently.

Now I come to Left Wing Extremism. It is not that there is just Left Wing Extremism. 
We have Right Wing Extremism also. The Left Wing Extremism poses a challenge to the 
State, the Government. Even they question all fundamental principles. I agree there. But 
the Right Wing Extremism poses a grave threat to the idea of India as a nation. That is 
where the danger should be understood. We will have to work out a mechanism how to 
curb the activities of right-wing extremists and these forces.
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Sir, most of the law and order problems are alleged to be happening both in 
Schedule V areas and Schedule VI areas. What is the reason behind this? Mining and 
other projects are taken up by private corporates either on their own or in the name of 
PPP. But the adivasis and the poor people are ultimately devastated, they are evicted and 
their livelihood is devastated. That is the breeding ground for other forces. You may call 
them extremist forces.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please conclude.

SHRI D. RAJA: They are not just law and order problems. You will have to address 
the socio-economic root causes of these problems. Unless we address the question of 
poverty or the question of inequality, we can’t overcome that trend. It is a trend. Left-
wing extremism is a political trend. We have been fighting that trend ideologically and 
politically. We will continue to fight that trend. But you should understand that it is not 
just a law and order problem.

Sir, on the issue of the North-East, I met you. There are problems and there is a 
demand for the repeal of the Armed Forces (Special Powers) Act. The Centre should 
review the situation. You are the best judge to assess the security threats in the North-
Eastern Region. You can assess the situation. But there is a demand from the people that 
the Armed Forces (Special Powers) Act be repealed. That demand is there in Jammu and 
Kashmir also. That demand is there. So, the Centre will have to review that.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please conclude.

SHRI D. RAJA: I am concluding. That is one problem which is there. Then, in 
the case of Manipur, the Central Government has entered into an agreement with Naga 
organisation on ceasefire. But what is the status of that ceasefire? Manipur is opposing 
that ceasefire extended to Manipur region and the Centre will have to take note of that. In 
the same way, there is a question of inner line permits because Manipur’s demographic 
composition is changing. It is a very strategic and sensitive State and the Union Government 
is aware of the problems. The Centre should also take note of this.

Then, Jammu and Kashmir Armed Forces (Special Powers) Act is one issue. The 
other issue is Article 370. Jammu and Kashmir has been given that with a specific purpose 
and a specific need. We cannot come to a conclusion that there is no necessity for Article 
370. You will have to take the elected popular Government into confidence. You will have 
to take the people of Jammu and Kashmir into confidence. In fact, they are asking for 
more autonomy. Finally, I would like to add one point.

[Shri D. Raja]
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THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please conclude within one 
minute.

SHRI D. RAJA: This is the last point. Again, I go to Sardar Patel because you have 
invoked Sardar Patel’s name. You have given ` 200 crore to erect a huge monument. We 
have no problem. In fact, we have many more personalities to honour like that. But the 
point is, Congress also should note that once a session of the Indian National Congress 
was organised by earmarking a separate enclosure for dalits. When Sardar Patel came to 
attend that session, he did not approve the earmarking of a separate enclosure. Therefore, 
when Sardar Patel’s turn to address them came, he went to the enclosure of dalits and 
addressed them.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please conclude.

SHRI D. RAJA: I am concluding. That affinity and identification with dalits, which 
we learnt from Sardar Patel’s life, has to be learnt for giving them due justice. When  
Mr. K.R. Narayanan, as President of India, unveiled the statue of Sardar Patel, he cited 
the example in his speech, "Sardar Patel stood for social justice and by serving the cause 
of social justice, we can strengthen the cause of cooperative federalism". As the Home 
Minister, you should keep this in mind. But the reality is something different. I can tell 
you that in 1991, the number of cases of atrocities against dalits including rapes, arson, 
kidnapping, dacoity, robbery, etc. was 17,646.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please conclude.

SHRI D. RAJA: I am concluding. In 2013, it was 39,480. During the entire period, 
one can say, 6,34,319 cases have been reported. There has been an increase of 223 per 
cent. This has been done by one civil society, NACDOR. On the basis of that, The Times 
of India has published, Crimes against Dalits rise by 245 per cent in the last few years. 
So, the situation is very bad. This year is the 25th anniversary of the SCs/STs Prevention 
of Atrocities Act. In fact there is a need to strengthen that Act, in order to protect Dalits 
and Adivasis. So as the Home Minister, you must address some of these crucial issues. 
When we discuss about the functioning of the Home Ministry it should not go as a ritual 
discussion, or, debate. It should lead to fruitful action by the Ministry. I hope you will 
undertake this. With these words, I conclude. Thank you very much.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Thank you very much Rajaji. Next 
Shri Shantaram Naik. You have five minutes.

SHRI SHANTARAM NAIK (Goa): Mr. Vice-Chairman, Sir, I was going through 
the rules of the business of  the Government of India. It appears that there are almost 
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100 items which are allotted to you under various Departments. How you will manage 
them is up to you. Hundred items in hundred various Departments! I hope you will go 
as per the rules for all your activities. I am mentioning this because, at the beginning 
itself, when this Government was installed by nominating Modiji as the Prime Minister 
of India, we know the procedure; the Constitution provides one procedure, but the 
procedure followed by you was different. The Constitution provides that those  MPs 
who get elected, they assemble at one place, and then they elect a person, may be, 
through consensus. Sometimes it depends on consensus in our party also. But the first 
criterion is the elected Members gather together and then they elect the leader, ऐसा िोई 

कसच्युएशन नहीं है कि यह हमारा प्राइम कमकनस्टर होगा। This is totally unconstitutional. You 
have started the Government by such a procedure. That is why I am mentioning this.

Secondly, the RSS from which you are taking the inspiration, one man rule 
is not the concept we are to follow. But yesterday in your National Council meeting, 
somebody has been named as the umpire, somebody has been named as the man of the 
match. What is this? Who is the man of the match? Who is the umpire? What is the 
game plan? ...(Interruptions)... Don’t say it is an internal matter. It was on TV channels. 
...(Interruptions)... It was shown on TV channels. It was a live telecast.

श्री अतनल राधव दवे (मध्य प्रदेश) : आप होम कमकनस्ट्री िे ऊपर बोकलए, यह होम कमकनस्ट्री 

िा कवषय है।

SHRI SHANTARAM NAIK: Thirdly, in your business we were told that there 
would be three layers. Now in the administration there will be three layers. Have you 
amended the rules of business to reduce earlier layers to three layers? You have said 
that there would be three layers. Let us know which those three layers are. Or is it like 
Gujarat which has only one layer? There are no layers. One person will decide all matters. 
...(Interruptions)... Therefore, we would like to know in the administration how many 
layers are there. ...(Interruptions)... Please don’t spoil my time. I have got limited time.

Fourthly, you are a cadre controlling authority for all India services. Therefore, 
you have to look after the interest of the cadre and the administration because if cadre is 
dislodged, your administration will be dislodged. The cadre controlling authority has a 
very important role to play. In this connection, I am mentioning about my State of Goa 
wherein the Chief Minister has also approached you for a separate cadre for Goa for 
which I have been fighting for the last six years; and the Chief Minister said, “I am not 
interested in the cadre.” The former Minister said here, “The BJP Chief Minister does 
not want cadre. Therefore, how can I give you?” Now, the BJP Chief Minister himself is 

[Shri Shantaram Naik]
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interested and he has approached you. It is a good thing. Kindly look into this aspect also 
so that the cadre in Goa can be strengthened.

My next point is in regard to foreign contribution. There are many NGOs who take 
foreign contribution and do their activities. That is fine. There is no problem. Are you 
keeping a watch on all those who take foreign contribution? In some cases we have found 
that those who take foreign contribution, also indulge in anti-national activities. They 
oppose public projects. They also instigate people to indulge in communalism. Therefore, 
it is your duty to see that foreign contribution is used properly. Secondly, you are also in- 
charge of the Contempt of Courts Act. These days, it has become a fashion that if anybody 
speaks against judges or the Judiciary, he is hauled up for contempt. The Contempt of 
Courts Act needs to be amended so that there is total transparency.

You are also managing the Citizenship Act. I have got a list of hundreds of people, 
but I will mention only a few. Can you imagine there are also legislators in the country 
who are not the citizens? If they are not citizens, is it not the duty of your Department to 
expedite the proceedings with respect to the citizenship of elected representatives?

Then Commissions of Inquiry are instituted for various purposes. It is seen that 
whenever a Commission of Inquiry is instituted in a case, then other proceedings or 
normal criminal proceedings are stalled. A Commission of Inquiry takes years. Therefore, 
the people go unpunished. I am speaking it from a general point of view. It is said 
that if you want to stall the proceedings or an inquiry against anybody, then appoint a 
Commission. That should not be the approach. The scope of the Commission is different 
and proceedings in a criminal law are totally different.

Sir, they have brought Ram into politics. During Rajivji’s time in 1988, the Religious 
Institutions (Prevention of Misuse) Act, 1988 was passed, according to which nobody was 
allowed to use religious places for political purposes. There is a long Section which talks 
about it. How many of your party people are not indulging in this? They use mandir, other 
religious places and precincts of religious institutions, for the purposes of – whoever he is 
and whatever may be the religion – holding meetings. That should also stop.

Lastly, my point is in regard to snoopgate. Who is the authorized person for doing 
tapping of phones? Is it your Home Secretary? Have you delegated this power to some 
other authority? Is there only one person who authorizes the tapping? In the country, so 
many activities are going on. As Shri Digvijaya Singh has said, there are instruments now 
through which anybody can go on doing the tapping. I am talking more in your interest, 
rather than in our own interest.
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THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please conclude.

SHRI SHANTARAM NAIK: Please ensure that your Ministers are safe. That is 
why I am saying this. See to it that your Ministers are safe and their activities are not 
tapped. As far as tapping is concerned, you have to be very transparent and people should 
be told which authority has been authorized for tapping the phones of individuals. Thank 
you.

श्री तब्ववजीत दैरारी (असम) : धन्यवाद, सर। समय िम है, इसकलए मैं सीधे िुछ बातें 

िहना चाहता हंू। आज गहृ मंत्रालय िी वरिग िे कवषय पर बात चल रही है। मैं कवशेषिर नॉथ्ड-

ईस्ट में जो समस्याएं हैं, उन पर िुछ िहना चाहंूगा। नॉथ्ड-ईस्ट बहुत बुरी हालत में है, इस बात 

िो हर समय यहा ंपर उठाया जाता रहा है, लेकिन अभी ति उसिो सुलझाने िे कलए िोई 

व्यवस्था नहीं िी जा रही है।

हम लोग मुख्य रूप से एतक्स्ट्रकमस्ट्स िे बारे में बात िर रहे हैं और सबसे ज्यादा 

एतक्स्ट्रकमस्ट्स नॉथ्ड-ईस्ट िे ही रहने वाले हैं। ये वहा ं िी सब स्टेट्स में फैले हुए हैं, जैसे 

नागालैंड, मकणपुर, असम, मेघालय। इन राज्यों में सारे एतक्स्ट्रकमस्ट्स ही एतक्स्ट्रकमस्ट्स हैं। कत्रपुरा 

में भी एतक्स्ट्रकमस्ट्स थे, लेकिन अभी कत्रपुरा थोड़ा नॉम्डल है। मेरा यह अनुरोध है कि कपछले 15 

सालों से भी ज्यादा समय से हमारा गहृ मंत्रालय वहा ंिे एक्स्ट्रीकमस्ट ग्रुप्स िे साथ बात िरता 

आ रहा है, लेकिन आज ति वहा ंिी जो समस्या है, उस समस्या िा समाधान िरने िे कलए 

िोई भी ऐसी व्यवस्था या िोई भी ऐसा सूत्र नहीं कनिाल पाया है, कजससे इस समस्या िा 

परमानेन्टली समाधान हो सिे।

नागालैंड िा जो NSCN (IM) है और NSCN (K) है, जो खाप्लागं ग्रुप िा है, आज उनिे 

साथ बहुत साल हो गए, लेकिन अब ति उसे सुलझाया नहीं जा सिा है। वहा ंपर एक्स्ट्रीकमस्ट्स 

िी जो गकतकवकधया ं हैं, व े अभी ति खत्म नहीं हुई हैं, जो वहा ं िे लोगों िे कलए बहुत बड़ी 

समस्या है। असम में एन.डी.एफ.बी. (नेशनल डेमोके्रकटि फं्रट ऑफ बोडोलैंड) िे साथ लगभग 

दस सालों से बात चल रही है, लेकिन अभी ति समस्या िा समाधान नहीं हुआ है। आज उल्फा 

िे साथ भी बात चल रही है, लेकिन अभी ति उसिा समाधान नहीं हुआ है। आकदवाकसयों िे 

िोबरा, कबरसा िमाडंो फोस्ड जैसे एक्स्ट्रीकमस्ट ग्रुप िे साथ बात हो रही है, लेकिन अभी ति उस 

समस्या िा समाधान नहीं हुआ है। मेघालय में गारो िा ANVC, जो गारोलैंड िी कडमाडं िर रहा 

था, उसिे साथ भी बात चल रही है, लेकिन अभी ति इस समस्या िा समाधान नहीं हुआ है। तो 

ऐसे बहुत सारे सगंठन हैं, जो मकणपुर में भी है, लेकिन इनिे िारण आज समस्या ज्यादा बढ़ गई 

है। एि एक्स्ट्रीकमस्ट ग्रुप दूसरे-तीसरे ग्रुप्स में तस्प्लट होते जा रहे हैं। पहले एन.डी.एफ.बी. 

(नेशनल डेमोके्रकटि फं्रट ऑफ बोडोलैंड) एि ग्रुप था, लेकिन आज यह तीन ग्रुप्स में बटं गया है। 

तो मैं सोचता हंू कि कजतनी कडले होती रहेगी, एक्स्ट्रीकमस्ट िे ग्रुप्स में उतने कडवीजंस होते रहेंगे, 

ये और बढ़ते जाएंगे तथा इस समस्या िा हम िभी समाधान नहीं िर पाएंगे। इसिे कलए उस पर 

स्पेशल अटेंशन देना बहुत जरूरी हो गया है। मैं अनुरोध िरता हंू कि स्पेकसकफिली किसी िो 

इसिे कलए दाकयत्व कदया जाए, चाहे वह िोई ऑकफसर हो या िोई भी व्यतक्त हो। यह जो 
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सीज़फायर िरने िे बाद एक्स्ट्रीकमस्ट्स िे साथ कडस्िशन चल रहा है, तो उनिे साथ कजतना 

जल्दी हो सिे हर महीने बात िी जाए और दो साल िे अन्दर सारी समस्याओं िा समाधान 

िरने िी एि व्यवस्था िी जाए।

सर, इन लोगों ने अभी ति अपने आम्स्ड सरेंडर नहीं किए हैं। वहा ंपर यह एि तरह से 

लीगलाइजड हो गया कि आम्स्ड लेिर घूमना वहा ंइल्लीगल बात नहीं है। तो वह भी एि तरह से 

वैध हो गया। आज शायद आप लोगों िो यह चमत्िार ही लगेगा कि लोि सभा िा जो लास्ट 

इलेक्शन हुआ है, उसमें एि बनै्ड आग्देनाइजेशन उल्फा िे एि रीजनल िमाडंर ने, कजसने आम्स्ड 

भी सरेन्डर नहीं किए जबकि वह एि कनकषद्ध आग्देनाइजेशन िा है, उसने आराम से लोि सभा 

चुनाव में नॉकमनेशन फाइल किया, जोकि एक्सेप्ट हो गया और वह इलेक्शन जीत िर आज 

पारलयामेंट में है। एि बनै्ड आग्देनाइजेशन, अभी मुझे पता नहीं, हमारे गहृ मंत्रालय में आज कजतने 

भी कनकषद्ध उग्रपथंी सगंठन हैं, जैसे कसमी हो या िोई और हो, क्या उन लोगों िो इसी तरह से 

इलेक्शन जीत िर यहा ंपर एम.पी. बनने िे कलए एलाउ िरेंगे? अगर यही होगा, तो इस कवषय 

पर बात िरने िी जरूरत क्या है? आज ही इसिी इन्क्वायरी िीकजए। आज भी उसने सरेंडर 

नहीं किया है। इंकडया में यह अदु्भत बात है। जो उल्फा है, उसे शायद आप सब जानते हैं। उल्फा 

आग्र्देनाइजेशन, इलेक्शन लड़ने िे िारण, क्योंकि वह मेनस्ट्रीम में आ गया है, इसकलए उसिो 

एक्सपेल िर कदया, लेकिन इसने अभी ति सरिार िे पास या पुकलस िे पास अपने आम्स्ड 

सबकमट नहीं किये हैं। तो उसिी कजम्मेदारी िौन लेगा? अगर आज वह किसी िो उठा ले या 

किसी िो गोली मार दे, तो इसिे कलए िौन रेस्पाकंसबल होगा? यह बहुत ही कचन्ताजनि कवषय 

है। इसिे उपर ध्यान देना चाकहए, मैं यह अनुरोध िरता हंू। इसिे कलए कजतने भी उग्रपथंी सगंठन 

है, जो सीज़फायर में हैं, लेकिन सीज़फायर में होते हुए भी व ेलोग आज खुलेआम आम्स्ड लेिर 

घूमते रहते हैं, उनिो भी थोड़ा अपने िाब ू में रखना हमारे कलए जरूरी है। आज उन्हें 

आइडेंकटफाई िरना बहुत मुतश्िल हो गया है। अगर िोई एक्ट्रीकमस्ट आम्स्ड िे साथ नहीं देखा 

जाए, तो व े लोग सीज़फायर में हैं या नॉन सीज़फायर में हैं, इसे जानना बहुत मुतश्िल है। 

इसकलए जो लोग सीज़फायर में हैं, उन पर आप दबाव डालें, ताकि व ेलोग कडकजग्नेटेड िैम्प पर 

आम्स्ड लेिर ठीि तरह से रहें, तो इस कसचुएशन िो सम्भालने में हम िामयाब हो जाएंगे। 

...(सरय की घंटी)...

सर, अभी वहा ंिी पुकलस िी हालत बहुत खराब है। उनिे मॉडन्याइजेशन िी बात िी जा 

रही है, पैसा भी कदया जा रहा है, लेकिन पुकलसवालों िे रहने िे कलए अच्छी जगह नहीं है, 

अच्छी गाड़ी नहीं है और वहा ं पर अच्छे आम्स्ड नहीं हैं। तो ऐसी हालत में वहा ं पर जो इतने 

एक्स्ट्रीकमस्ट्स वगैरह हैं, पुकलस िैसे वहा ंिी कसचुएशन िो िंट्रोल िर सिती है? यह एि 

टचताजनि कवषय है, इस पर ध्यान कदया जाना चाकहए। कसक्स्थ शेड्यूल िे आधार में बोडोलैण्ड 

टेकरटोकरयल िाउंकसल एि एडकमकनस्ट्रेकटव व्यवस्था है, लेकिन जो बोडोलैण्ड टेकरटोकरयल 

िाउंकसल, कसक्स्थ शेड्यूल एकरया है, वहा ंिे कलए कजतनी भी कसक्युकरटी लगाई गई है, उसिा 

खच्या वहा ंिी डेवलपमेंट िाउंकसल िो देना पड़ रहा है। क्या गवन्डमेंट ऑफ इंकडया िे या किसी 

स्टेट िी पुकलस िे कलए वहा ंिी िाउंकसल िो एक्स्ट्रा पैसा देना चाकहए? क्या उन लोगों िी 

कसक्युकरटी िी व्यवस्था िी कजम्मेदारी गवन्डमेंट ऑफ इंकडया िी होम कमकनस्ट्री या असम िा 
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पुकलस कडपाट्डमेंट नहीं लेगा? इस तरह से बोडोलैण्ड िा इंकडया िे साथ क्या सबंधं रहा? यह 

एि प्रश्न है। मैं अनुरोध िरता हंू कि इस सबंधं में आप सूचना प्राप्त िरें कि स्टेट गवन्डमेंट ऐसा 

क्यों िर रही है? सवैंधाकनि व्यवस्था िे अंदर रहने वाली एि िाउंकसल िी कसक्युकरटी िी 

कजम्मेदारी वहा ंिा पुकलस कडपाट्डमेंट क्यों नहीं ले सिता है? यकद वहा ं कसक्युकरटी दी गई, तो 

इसिे कलए िाउंकसल िो पैसा क्यों देना पड़ रहा है? वहा ंिे िाउंकसल िे जो ई.एम. वगैरह हैं, 

उन लोगों िो सकंवधान िे अनुसार कमकनस्टर ऑफ स्टेट िा स्टेटस कदया गया, उसी तरह 

इस्िॉट्ड वगैरह भी कदए गए, लेकिन उसिो कदए गए सारे इस्िॉट्ड वगैरह िो कवदड्रॉ िर कलया 

गया है। 

THE VICE-CHAIRMAN (SHRI P. RAJEEVE) : Now, please conclude.

श्री तब्ववजीत दैरारी : सर, वहा ं िे लोगों िो उनिे PSO िो एिे-47 कदया गया था, 

लेकिन वह कवदड्रॉ िर कलया गया। एि जगह िे लोगों िे PSO एिे-47 यजू िर सिते हैं और 

दूसरी जगह िे लोगों िे PSO िो एिे-47 नहीं कमल सिता है? यह किस तरह िी बात है? यह 

बहुत छोटी-छोटी बातें हैं, लेकिन इनसे एि सदेंह उत्पन्न होता है कि वहा ं िे लोगों िे प्रकत 

गवन्डमेंट ऑफ इंकडया िी दृतष्ट, गहृ मंत्रालय िी दृतष्ट क्या है? अभी वहा ंपर कसचुएशन बहुत 

खराब है, वहा ंएक्टॉश्डन, किटलग वगैरह हो रही है। अभी थोड़ी देर पहले गोयल साहब ने भी 

बोला है। इस कसचुएशन िो िैसे िंट्रोल किया जाए?

आज NDFB Sonbijit नामि एि ग्रुप कनिला है और यह ग्रुप हर समय एक्टॉश्डन िर रहा 

है, लोगों िो टॉच्डर िर रहा है, किडनैप िर रहा है, इसकलए वहा ंपर गहृ मंत्रालय िी तरफ से 

सीधे सेन्ट्रल फोस्देज़ भेज िर इस पर िंट्रोल िरना चाकहए। मैं यह अनुरोध िरता हंू कि जैसे भी 

हो, इस पर िंट्रोल िरना चाकहए। यह ग्रुप िेवल असम में ही िाम नहीं िर रहा है, बतल्ि असम 

िे बाहर भी यह ग्रुप िाम िर रहा है, इसकलए इस पर जल्द से जल्द िंट्रोल किया जाए। मैं 

ज्यादा नहीं िहना चाहता हंू, बतल्ि इतना ही िहना चाहता हंू कि अभी वहा ंजो extremism 

problems हैं, वहा ं जो कसचुएशन हैं, जैसे भी हो, इसिो िंट्रोल िरना चाकहए। उसिे कलए 

व्यवस्था िरनी चाकहए। इतना ही अनुरोध िरिे मैं अपनी स्पीच समाप्त िरता हंू। धन्यवाद।

श्री हुसैन दलवई (महाराष्ट्र) : सर, मैं आपिा आभारी हंू कि आपने मुझे इस पर बोलने िा 

मौिा कदया। दव ेजी ने यहा ंपर इस चच्या िी शुरुआत िी थी और मुझे बहुत ही दुख हो रहा है 

कि उन्होंने भारतीय सकंवधान िी धतज्जया ंउड़ाईं। उन्होंने िहा कि हमने यरूोप िे देशों िी बुि 

उठाई, उदाहरण िे कलए वहा ं से हमने एि सकंवधान उठाया, उसिा प्रीफेस और बिै िवर 

फाड़ा, उसिा िवर कनिाला और उस पर हमने अपना िवर लगा कदया, यह हमारा सकंवधान है। 

कितनी गलत बात आप िरते हैं? मैं आपिो कवनती िरंूगा राजनाथ जी कि जरा अपने िुछ 

लोगों िो यह बताइए कि यह राज्य सभा है, िोई शाखा में आप प्रचार िी सभा नहीं ले रहे हैं। 

आपिो जरा ध्यान रख िर बोलना चाकहए।

[श्री कबश्वजीत दैमारी]
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श्री अतनल राधव दवे : सर, मेरे भाषण िी प्रकत मेरे पास है, िृपया आप इसिो पढ़ लीकजए। 

...(व्यवधान)...

श्री हुसैन दलवई : मेरे पास भी है। ...(व्यवधान)... मैंने जो पढ़ा है, वह आपिे भाषण में से 

पढ़ा है। ...(व्यवधान)...

श्री अतनल राधव दवे : यह समस्या ही ...(व्यवधान)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE) : Are your yielding?

श्री हुसैन दलवई : मैं आपिा भाषण पढ़ रहा हंू। ...(व्यवधान)... मैं तोड़-मरोड़ िर नहीं िह 

रहा हंू। ...(व्यवधान)... मेरा भाषण होने िे बाद मैं आपिो कदखाऊंगा। ...(व्यवधान)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE) : No cross talking, please.

श्री हुसैन दलवई : दव ेजी, मैं, आपिो कदखाऊंगा और राजनाथ जी यहा ंपर हैं, उनिो 

अच्छी तरह से मालमू है। ...(व्यवधान)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE) : He is not yielding.

श्री अतनल राधव दवे : अगर आप कदखा देंगे, मैं सदन िी सदस्यता छोड़ दंूगा 

...(व्यवधान)... नहीं तो आपिो छोड़नी होगी, क्या आप इसिे कलए तैयार हैं? ...(व्यवधान)...

श्री हुसैन दलवई : मैं देता हंू ...(व्यवधान)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE) : Please address the Chair.

श्री अतनल राधव दवे : आप सदन िो गलत बात बता रहे हैं। ...(व्यवधान)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE) : Please address the Chair.

श्री हुसैन दलवई : सर, भाजपा वाले आजिल गाधंी जी िा नाम लेने लगे हैं, बड़ी खुशी 

हुई। गाधंी जी ने िहा और गाधंी जी िी प्राथ्डना रहती थी और हम आज भी वह बोलते हैं, ‘‘वैष्णव 

जन तो तेने िकहए, जो पीर पराई जाने रे।’’ दूसरे िी पीड़ा िो जानने वाले ऐसे वैष्णव होने 

चाकहए, ‘‘पर दु:खे उपकार करे तोये मन अभिमान न आने दे।’’ जरा सी सत्ता कमलने िे बाद इतना 

अकभमान मत िीकजए। जैसे-जैसे लोग ऊपर जाते हैं, वैसे-वैसे व ेनीचे देखने िा िाम िरते हैं। 

...(व्यवधान)... मैं यह िहना चाहता हंू कि जब हमें स्वाधीनता कमली, तब इस देश िे दो टुिड़े हो 

गए। जब स्वाधीनता कमलने िे बाद पाकिस्तान से बड़े पैमाने पर हमारे भाई लोग यहा ंआ रहे थे, 

तब िई लोगों िे खून हो गए थे, खून िी नकदया ंबह रही थीं। पकंडत नेहरू जी और पटेल जी 

रोज सुबह इसी चीज़ पर िाम िरते थे कि लॉ एंड ऑड्डर िो िैसे ठीि रखा जाए। तब व े

कितनी टेंशन में होते थे! जब दोपहर में िातंस्टट्यूशन िकमटी िी कमटटग चलती थी तो उसमें 

आिर व ेयह देखते थे कि वह सकंवधान किस तरह से उदारमतवादी होगा। व ेहर िानून िो ठीि 

ढंग से देखते थे। इसे हम लोगों िो अपने ध्यान में रखना बहुत जरूरी है। व ेकितने बड़े लोग थे, 

व ेछोटे लोग नहीं थे, इसकलए यह सकंवधान बना। 
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गाधंी जी ने एि और बात िही है। उन्होंने िहा है कि आप ईगो िो छोड़ने िी बात मत 

िरो, आप ईगो िा त्याग िरो। ...(व्यवधान)... ईगो िा त्याग िरने से ही आप आगे जा सिते हैं। 

राजनाथ टसह जी, मेरे मन में आपिे कलए बड़ा आदर है। अगर आप िरना चाहें तो आप जरूर 

िुछ िरेंगे, ऐसा मुझे लगता है। नूरजहा ंनाम िी एि औरत हमारे प्रधान मंत्री िो हमेशा राखी 

बाधंती है। मेरी बीवी जो कि कहन्दु है, जब नरौदा पाकटया में फसाद हो रहे थे, तब वह वहा ंथी। 

उन्होंने रात िे साढ़े 12 बजे मुझे फोन किया और बताया कि यहा ंजो मुतस्लम औरतें आ रही हैं, 

उनिे अंग िे ऊपर वस्त्र नहीं हैं। यह हमारी ससं्िृकत नहीं है। आप चाहे उसे जो बोलें, कहन्दू 

ससं्िृकत बोकलए या भारतीय ससं्िृकत बोकलए, यह इस ससं्िृकत िी परम्परा नहीं है। जब द्रोपदी िी 

साड़ी खींचने िा िाम हुआ तब श्रीिृष्ण ने साड़ी दी थी। ...(सरय की घंटी)... मैं आपसे दो-तीन 

बातें िहना चाहता हंू। वाजपेयी जी ने राजधम्ड िी बात िी थी। यह राजधम्ड यहा ंचलेगा, ऐसा मैं 

समझता हंू।

एि तीन डीजीज़ िी करपोट्ड है। महाराष्ट्र, य.ूपी. और तकमलनाडु िे डायरेक्टस्ड जनरल 

ऑफ पुकलस ने यह बताया है कि जब फसाद होते हैं तो पुकलस िो मुसलमानों िे बारे में बड़ी 

कफक्र रहती है, इसकलए उन्होंने यह िहा है कि मुसलमानों िी करपे्रजेंटेशन भी पुकलस में रहना 

चाकहए। इसकलए इसिो आप देकखए। आप यह िरेंगे, ऐसा मैं समझता हंू। 

अगर िोई यह िहता होगा, गुजरात भलू गए होंगे तो आप मुजफ्फरनगर याद िीकजए। इस 

तरह िी बातें िरने वाले जो लोग हैं, उनिे बारे में आपिो िुछ न िुछ िरना पड़ेगा। मैं आपिो 

याद कदलाता हंू कि जब मंुडे साहब महाराष्ट्र िे होम कमकनस्टर थे, तब मैं उनसे कमलने गया था। 

उस समय वहा ंिुछ लोग जानवरों िो पिड़ने िा िाम िर रहे थे और वहा ंव ेबड़ी गड़बड़ी िर 

रहे थे। मैंने िहा, यह हो रहा है, यह अच्छी बात नहीं है। यह एि त्यौहार है और इस त्यौहार में 

िुब्यानी दी जाती है। तब उन्होंने मेरे सामने सारे एस.पीज. िो फोन किया, सारे िकमशनस्ड िो 

फोन किया और िहा कि खबरदार, अगर किसी ने ऐसा किया तो उनिे तम्ब ूउखाड़ दीकजए और 

उनिो अंदर िीकजए। उन्होंने उनिो अंदर किया और ईद िे बाद छोड़ा। वहा ंकबल्िुल शाकंत रही। 

हम आपसे यही अपेक्षा िरते हैं। आपिे पीछे िौन है, क्या है, लेकिन मुझे मालमू है कि आप एि 

मजबतू नेता हैं। ...(व्यवधान)... क्योंकि राष्ट्रीय कहन्दू सेना िे नाम से...

उपसभाध्यक्ष (श्री पी. राजीव) : हुसैन जी, अब आप समाप्त िीकजए।

श्री हुसैन दलवई : अब हो गया, सर। राष्ट्रीय कहन्दू सेना िे नाम से अगर िोई मुतस्लम िो 

मारे और वह मुतस्लम िो िेवल इसकलए मारे कि उसने अपने कसर पर टोपी डाली हुई थी, नमाज 

पढ़िर बाहर आया, यह उसिा गुनाह था? उसिो मारने िा िाम किया। यह िौन है, क्या है, 

यह देकखए। ...(व्यवधान)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE) : Please conclude.

[श्री हुसैन दलवई]
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श्री हुसैन दलवई : डा. नरेन्द्र दाभोलिर िा खून हुआ है। िौन है उसिे पीछे, सबिो 

मालमू है। यह सनातन प्रभािर िौन है, सनातन धम्ड ससं्था िौन चलाते हैं, इसिी जरा मालमूात 

िीकजए। िई जगह ऐसे-ऐसे लोग हो गए हैं, उनिो लगता है कि हमारी सत्ता आई है। मैं भाजपा 

िे ऊपर एि शब्द नहीं बोला, मैं सरिार िे ऊपर एि शब्द नहीं बोला। मेरा िहना खाली यह है 

कि आपिे सत्ता में आने िी वजह से िुछ लोगों िो लगता है कि हम भी इस देश में िुछ िर 

सिते हैं। यह होगा नहीं, ऐसा देकखए। उनिो समझा दीकजए कि सत्ता सबिे कलए है, सब िो 

लेिर सत्ता िरनी पड़ती है। इस देश िे 15-17 िरोड़ लोगों िो िोई भी समुद्र में नहीं डुबो 

सिता। यह होगा नहीं। आपिो उनिो भी साथ लेना चाकहए। मैं यह नहीं िहता कि अगर 

मुसलमान गलत िाम िरता है, वह मुसलमान है इसकलए उसिो रखो, ऐसा भी मैं नहीं बोलूगंा। 

कबल्िुल नहीं बोलूगंा। कसमी िे ऊपर बकंदश लगाई थी, तो वैसी ही बकंदश अगर इस तरह िे 

सगंठन गलत िाम िरते होंगे, तो उन पर भी बकंदश लगाने िा िाम िीकजए। ...(व्यवधान)... सारे 

देश में दकलतों िे ऊपर भी बड़े पैमाने पर अत्याचार हो रहे हैं। मुझे बड़ा दुख होता है। आप 

िश्मीर िी बात िरते हैं, िश्मीर िे साथ-साथ वहा ंपाकिस्तान से जो दकलत शरणाथ्टी आते हैं, 

उनिी भी बात िरते तो मुझे अच्छा लगता। उनिी भी हालत बुरी है। मैं चाहता था कि प्राइम 

कमकनस्टर उधर गए हैं तो यह सवाल उठाएंगे कि वहा ंिे कहन्दुओं िो तिलीफ देने वाले िौन हैं, 

क्या हैं और ऐसी तिलीफ क्यों देते हैं? व ेउठा सिते थे, लेकिन नहीं उठाया। ...(व्यवधान)...

THE VICE CHAIRMAN (SHRI P. RAJEEVE) : Now, Shri A.V. Swamy. 
...(Interruptions)... 

श्री हुसैन दलवई : आप िश्मीर िे पकंडतों िा उठाते हैं ...(व्यवधान)... लेकिन नीचे िी जाकत 

िे जो शरणाथ्टी हैं, उनिा भी आप ख्याल रकखए। मैं इतना ही बोलना चाहता था। ...(व्यवधान)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE) : Please address the Chair. 
...(Interruptions)... Okay, thank you. Now. Shri A.V. Swamy. 

श्री हुसैन दलवई : मैं बहुत सारी बात बताना चाहता था, लेकिन आप हड़बड़ी िरते हैं तो 

मुझे भी जरा जोर से बोलना पड़ता है। लेकिन एि चीज िो ध्यान में रखना दव ेजी, मुझे आपिे 

कखलाफ िुछ बोलने िी जरूरत नहीं है। आप मेरे कलए आदरणीय हैं। लेकिन जरा ध्यान रकखए कि 

यह राज्य सभा है, िोई आपिी शाखा नहीं है। धन्यवाद। 

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Husainji, there are two more 
speakers from your Party. Thank you. Now. Shri A.V. Swamy.

SHRI A.V. SWAMY (Odisha): Sir, this is a very small intervention, and I may not 
take even five minutes that you have given me.

After taking oath as the 13th President of India, Shri Pranab Mukherjee has warned 
that India and the world is engaged in the “Fourth World War”. The ‘third’ was the Cold 
War that was very warm in Asia, Australia, Latin America etc., till 1990. The war against 
terrorism and Left Wing Extremism is the “Fourth World War” that he has referred to.
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This warning is an indication of metamorphic change needed in the direction and 
priorities of the Ministry of Home Affairs in the arena of internal security and containing 
violence. If his advice is seriously taken, the approach to Left Wing Extremism would 
not be the conventional strategy of gun to gun but something beyond military and police 
action into one of unearthing the hidden causes of uprising of tribals and poorer sections 
that is engulfing the vast areas of the country.

Sir, I have no great knowledge about the CPI, CPI(M), CPI(ML), nor do I know much 
about the Peoples War Group, Maoist Community Centre of India, MCCI and all that. 
My own personal experience from childhood as an active member of Vanar Sena, child 
brigade for freedom struggle, at the age of 12, gives me an insight into the emergence of 
extremism and violence. I was working as a courier for the underground freedom fighters. 
Western most part of Odisha beginning from Umarkote, Dabugaon, Nabarangpur, Jeypore, 
Mathili and Malkangiri form part of the undivided Koraput district. This area borders 
with Jharkhand, Chhattisgarh and Andhra Pradesh, the three hotspots of Naxalism in the 
country. The above land mass predominated by tribals was a hotbed of freedom struggle 
more particularly after Gandhiji’s call for Quit India Movement in August, 1942.

(MR. DEPUTY CHAIRMAN in the Chair.)

Thousands went to jail, many were shot dead, properties of many of the freedom 
fighters were confiscated and one of them, Shri Lachman Nayak was sent to the gallows. 
He was the first among the freedom fighters of Odisha, who had been hanged and became 
a martyr. Stunned by the sacrifices made by the local inhabitants, I, as a member of Vanar 
Sena, asked them the folly of giving up their lives blindly following Mahatma Gandhi’s 
call for Quit India Movement. The reply was simple. Please note, you may not have 
known the feelings of the country and the people who have sacrificed for the country. 
Their reply was simple. What will happen to you if white man goes after success of Quit 
India Movement? “if the white man goes, we will remove the Rajas, get our land and 
forest to our control and manage our communities on our own.” This was an answer given 
to a 12 years bold boy. I was stunned. Then they said, “That is what Gandhiji’s call for Quit 
India Movement and this is Gram Swaraj which we are going to get.” The British went. 
Rajas were removed, even though they have reappeared as Ministers and administrators, 
but the people remained as they are without getting their rights over land and natural 
resources, power to manage their own affairs. I heard as a child after Independence the 
very same freedom fighters telling me one couplet: “Gora sarkar gola re bhai, aila sarkar 
kola, bodily jaichi chabi kathi, rohi jaichi talla.” You must understand that is the feeling 
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now amongst the tribals. What it means is that those whites have handed over the key to 
the black, but the lock remains as it is ...(Time-bell rings)... That is our country today with 
a lot of development.

MR. DEPUTY CHAIRMAN: Now conclude.

SHRI  A.V. SWAMY: Yes, Sir. I will not take more than one minute. ...(Interruptions)... 
I would mainly suggest and it may look very simplistic that you establish a mechanism 
not of guns but a mechanism of consultation with the ultras, the communities and the 
State. One minute only. You should implement fully the PESA and 73rd Constitutional 
Amendment and fully transfer the functions, functionaries and finance to the Panchayati 
Raj institutions. You will find a new change. Many of them may not understand it. I live 
with them. I was born and brought among tribals. There will be peace and goodwill. 
Thank you very much.

श्री आनंद भास्कर रापोलू (तेलगंाना) : माननीय उपसभापकत महोदय, भारत िो पूण्ड स्वराज 

हाकसल िरने िे कलए ‘‘िरो या मरो’’ िा नारा कदया गया और 9 अगस्त िे क्राकंत कदवस िो पार 

िरिे आज स्वाराज हाकसल िे स्थापना कदवस 15 अगस्त से चलते-चलते इस सदन में गहृ 

मंत्रालय और देश में सुव्यवस्था और सुरक्षा िे बारे में चच्या हो रही है। जो शहीद हुए हैं उनिी 

जरा याद िरो िुब्यानी। The person who was being looked at as the apostle of the non-
violence was, by name, known as Mohandas  Karamchand Gandhi. He became 
Mahatma Gandhi. He announced that the individual mattered the most to him. He 
preached that the State, which are unable to provide basic needs to its citizens, will face 
internal dissent. From here, I would like to mention a few points. The hon. Home 
Minister needs to pay attention towards the newly-formed 29th State of Indian Union, 
that is, the State of Telangana. Four crore people of Telangana are, now, in doubt that 
the Union Government is creating hurdles for the democratically elected Government of 
the State. Kindly have a large heart and try to provide all the democratic republican 
rights of the State.

Now, I come to the issue of internal security. ...(Interruptions)...

SHRI Y.S. CHOWDARY (Andhra Pradesh): Sir, he is not telling facts. 
...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Please try to understand and have 
...(Interruptions)... Let us take up one important ...(Interruptions)...

SHRI Y.S. CHOWDARY: Sir, he is not telling facts. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Those are only his views, not yours. Please sit down. 
...(Interruptions)...
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SHRI ANANDA BHASKAR RAPOLU: It has put us ...(Interruptions)... My dear 
friends, please ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is this? ...(Interruptions)... Mr. Chowdary 
and Mr. Ramesh, please take your seats. ...(Interruptions)... These are only his views. 
...(Interruptions)... Why are you worried? ...(Interruptions)... You don’t worry about that. 
...(Interruptions)... These are not the Government’s views. ...(Interruptions)... Why are 
you worried? ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Please, my friends. ...(Interruptions)... 
Please. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Please do not waste time like this. 
...(Interruptions)... I am pleading ...(Interruptions)... I am pleading ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Chowdary, please sit down. ...(Interruptions)... 
Mr. Ramesh, please sit down. ...(Interruptions)... These are Mr. Rapolu’s views, not yours. 
...(Interruptions)... Please sit down. ...(Interruptions)... Why are you wasting the time of 
the House? ...(Interruptions)... Sit down, please. ...(Interruptions)... Please don’t waste 
the time of the House. ...(Interruptions)... Sit down, Mr. Chowdary. ...(Interruptions)... 
Please sit down. ...(Interruptions)... Nothing will go on record except what Mr. Rapolu 
says. ...(Interruptions)... Nothing will go on record. ...(Interruptions)... Mr. Seelam, please 
sit down. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: I request the hon. Minister to judiciously 
...(Interruptions)... I plead the Union Home Minister to ...(Interruptions)...

MR. DEPUTY CHAIRMAN: All of you, please sit down. ...(Interruptions)... 
Please sit down. ...(Interruptions)... What happened to you? ...(Interruptions)... Please 
sit down. ...(Interruptions)... Mr. Hanumantha Rao, please sit down ...(Interruptions)... I 
am not able to listen to anything. ...(Interruptions)... You are all speaking simultaneously. 
...(Interruptions)...

श्री आनंद भास्कर रापोलू : सर, वह समय आने वाला है, हर इंसान, हर भारतीय नागकरि 

िो ...(व्यवधान)... सर, मुझे बोलने िा राइट हाकसल िरने में भी इतनी कदक्ित हो रही है, तो 

वहा ं...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... What is this? 
...(Interruptions)... That is only his view. Why are you worried? ...(Interruptions)... You 
know his views. ...(Interruptions)...
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SHRI ANANDA BHASKAR RAPOLU: The Union Home Ministry has 
...(Interruptions)... made an important study. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Everybody knows that there is a disagreement. 
...(Interruptions)... Then, why do you worry? ...(Interruptions)... It is not going on record. 
...(Interruptions)... Only what he says will go on record, nothing else. ...(Interruptions)... 
Sit down. It is not going on record. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: It has been studied and reported to 
your Union Home Ministry, hon. Home Minister, that the two important even at 2030 
...(Interruptions)... challenges that India is going to face are poverty and unemployment. 
That is why I have mentioned about Mahatma. The internal dissent is having the basis of 
poverty and unemployment. I don’t want to make any more points. You have inherited 
from the United Progressive Alliance Government, headed by Dr. Manmohan Singhji 
and guided. by, Shrimati Sonia Gandhiji the e-governance plan. We have ensured the 
e-governance plan ...(Interruptions)... Kindly hear what I am saying; then if you wish to 
dispute, please do so. ...(Interruptions)... Be democratic. We are about to celebrate our 
Independence Day. Be democratic. Let us behave in a civilized manner. Let me submit 
my case. Now, your Union Home Ministry is in the mid way of implementation of the 
e-governance plan, that is, Crime and Criminal Tracking Networking and Systems. Out 
of 21,000 locations that were identified, by the time of demitting of the UPA Government, 
above 14,000 locations had been connected. This is the advancement that you have 
achieved now. I would now like to make a mention of your Departments that are within 
the Union Home Ministry. Way back in 1961, the rules were framed. Based on those 
things, the Divisions were formulated. Within those Divisions, the newly cropped up 
complications have been accommodated and being studied. My plea at this juncture is 
why don’t you try to have a relook at and revisit the installation of the Divisions within 
your Home Ministry? In particular, there is every necessity to have a separate Division to 
look after the issues that are cropping up from the cyber crimes. ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Okay. Now, please conclude.

SHRI ANANDA BHASKAR RAPOLU: Sir, I will conclude in one or two minutes. 
Just in 2013, it was reported that about ` 24,000 crore worth of cyber crimes have 
occurred. This was the situation.

Now, I come to Census. Let us try to have an integrated and comprehensive Census, 
inclusive of social, caste-based, linguistic and mother-tongue based components. ...(Time-
bell rings)... That will be serving you to alleviate poverty as well. With these things, 
though I do have certain points to make before you, try to look at the study that has been 
made and ensure proper internal security of the nation. Thank you very much, Sir.
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SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, I would like to make a point.

MR. DEPUTY CHAIRMAN: Not now. Now, Shri Thangavelu. You have only five 
minutes.

SHRI S. THANGAVELU (Tamil Nadu): Mr. Deputy Chairman, Sir, I express my 
gratitude for permitting me to take part in the discussion on the working of the Ministry 
of Home Affairs. The Ministry of Home Affairs is the most important Ministry. It is 
entrusted with various responsibilities which affect the heart and soul of our nation.

Article 355 of the Constitution of India enjoins upon the Union to protect every State 
against external aggression and internal disturbances and to ensure that the Government 
of every State is carried on in accordance with the provisions of the Constitution.

Sir, terrorism and extremism are two major challenges for sustained economic 
growth of our country. The Ministry of Home Affairs is entrusted with handling these two 
utmost perennial issues which plague the growth and prosperity of our nation. Another 
thing is Left-Wing Extremism. I hope under the leadership of our Prime Minister and our 
Home Minister, these problems will be solved effectively.

Sir, another major aspect is internal security. If calm, peace, law and order are 
maintained, then only people will be able to live peacefully. In this regard, I wish to know 
from the Minister what steps have been proposed to strengthen the internal security of the 
country. Not only this. What steps are being taken to share intelligence inputs with the 
State Governments?

It has been observed that whenever any major terror attack happens in any part 
of the country, the first offered comment is ‘States failed to adhere to our intelligence 
information pertaining to possible terror attack.’

Sir, we are a federal country. We should not blame each other. In order to sustain the 
vibrant democracy, communication should be both ways. Please ensure that.

Then, I am coming to crime against women. Sir, after the enactment of the Criminal 
Amendment Act after Delhi gang rape and announcement of the Nirbhaya Project, we 
were under firm belief that crime against women will come down. But we are wrong. 
Hardly a day passes without crime being committed against women. Badaun case is an 
example of this. Take adequate and sufficient steps so that our mothers and sisters go out 
without any fear.

Sir, timely filling up of posts in law-enforcing agencies is necessary to maintain the 
law and order. Sir, an answer to a Parliament question reveals that in IPS, 930 posts are 
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lying vacant. With this situation, how are we going to maintain the law and order? Same 
is the case with para military forces, Central police organizations also. The Government 
should act in a war-footing manner to fill all these vacancies. Then only will maintenance 
of law and order become a reality.

Finally, Sir, I come to policing. I feel that it will be appropriate to mention here 
that our DMK Party Leader in Tamil Nadu, Dr. Kalaignar, always cared about the police 
personnel. So, he constituted the ‘Police Commission’ to make recommendations for the 
welfare of the police force. The Central Government should also come forward to prepare 
a comprehensive plan for the welfare of the police personnel and modernization of police 
force. Thank you.

MR. DEPUTY CHAIRMAN: Shri Chunibhai Gohel. Mr. Gohel, you agreed for 
two minutes.

SHRI CHUNIBHAI KANJIBHAI GOHEL (Gujarat): No, Sir, one-and-a-half 
minute.

MR. DEPUTY CHAIRMAN: Oh, thank you very much. Very good. This is a good 
example.

श्री चुनीभाई कानजीभाई गोहेल : धन्यवाद, उपसभापकत महोदय। गहृ मंत्रालय से सबंकंधत 

मछुआरों िा जो प्रश्न उठा है, उसिे कलए मैं आपिे द्वारा माननीय गहृ मंत्री जी से कनवदेन िरना 

चाहता हंू, अज्ड िरना चाहता हंू। सर, गुजरात िे मछुआरे 15 अगस्त से कफटशग िरने िे कलए 

समुद्र में जाने वाले हैं। अब िेवल चार कदन बचे हैं, लेकिन गवन्डमेंट ने अभी ति हमें बायोमेकट्रि 

िाड्ड नहीं कदया है। बायोमेकट्रि िाड्ड एि ऐसी चीज़ है कजसे लेिर व ेलोग समुद्र में जाते हैं, तभी 

कफटशग िर सिते हैं, वरना जो गुजरात िोस्ट गाड्ड है, इंकडयन िोस्ट गाड्ड है और मेकरन पुकलस 

है, व ेउन्हें कफटशग िरने िे कलए नहीं जाने देते। जो बायोमेकट्रि िाड्स्ड हैं, उन्हें बनाने िा िाम, 

M/s. Bharat Electronics Limited, कजसिी शॉट्ड फॉम्ड  BEL है, नामि िम्पनी िो 2012-13 में 

यकूनयन गवन्डमेंट ने कदया था। उसिे बाद दो साल में 1,33,000 िे िरीब िाड्स्ड बनािर उन्होंने 

गुजरात गवन्डमेंट िो कदए। सर, पोकजशन यह है कि अभी 50 परसेंट से अकधि िाड्ड बनाने बािी 

हैं। चार कदन िे बाद कफटशग िरना चाल ूहो जाएगा, 15 अगस्त से मछुआरे कफटशग िरने िे कलए 

समुद्र में जाएंगे। अगर 50 परसेंट से अकधि लोगों िे पास िाड्ड नहीं हैं, तो व ेतो कफटशग िरने 

िे कलए जा नहीं पाएंगे। गुजरात गवन्डमेंट ने यकूनयन गवन्डमेंट िो एि पत्र कलखा है और उनसे 

अनुरोध किया है कि M/s. Bharat Electronics Limited िा सेटअप गुजरात में होना चाकहए, 

क्योंकि ऐसा न होने िे िारण लाखों मछुआरे कफटशग िरने िे कलए नहीं जा पाएंगे। उनिी 

प्रॉब्लम िी वजह से मुछआरों िो भगुतना पड़ेगा। मेरी गुजाकरश है कि जो हमारा आईडेंकटटी िाड्ड 

है, कजसे िस्टम कडपाट्डमेंट जारी िरता है और उसिी वैकरकफिेशन मेकरन पुकलस िरती है, तो 

इस िाड्ड िे कहसाब से मछुआरों िो कफटशग िरने िी इजाजत दी जाए। मेरी आपिे माध्यम से 

माननीय  मंत्री जी से ऐसी कवनती और कनवदेन है। धन्यवाद। 
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MR. DEPUTY CHAIRMAN: Thank you very much. Shri Mohammed Adeeb. 

Please take only five minutes.

SHRI MOHAMMED ADEEB (Uttar Pradesh): No, Sir; ten minutes, please. 

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; no question. In ‘Others’ category, there is no time 

left. ...(Interruptions)...

SHRI MOHAMMED ADEEB: Sir, this is my last speech in this Parliament!

MR. DEPUTY CHAIRMAN: Why?

SHRI MOHAMMED ADEEB: Because after that I am going to retire. Please allow 

me. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Are you going to retire?

SHRI MOHAMMED ADEEB: Yes, Sir.

MR. DEPUTY CHAIRMAN: I very much wish that you come back. 

...(Interruptions)...

SHRI MOHAMMED ADEEB: I don’t know, Sir.

MR. DEPUTY CHAIRMAN: I very much wish that. Don’t say it is the ‘last’.

SHRI MOHAMMED ADEEB: Please give me some time.

MR. DEPUTY CHAIRMAN: I tell you, never say it is ‘the last’. You cannot predict 

the future. You may come back. So, don’t do that. ...(Interruptions)...

SHRI MOHAMMED ADEEB: I suppose, this is my last speech. So, please give me 

ten minutes time.

MR. DEPUTY CHAIRMAN: Okay; take seven minutes. A compromise, seven 

minutes! ...(Interruptions)...

श्री रोहम्रद अदीब : उपसभापकत महोदय, मैं होम कमकनस्ट्री िी बहस में शायद तीसरी या 

चौथी बार बोल रहा हंू। मैं समझता हंू कि अगर होम कमकनस्टर साहब पुकलस करफाम्स्ड िरने िी 

कहम्मत या एलान िर सिते हैं, तो इस बहस से फायदा है, नहीं तो यह कसफ्ड  वही एि गुफ्तग ू

होिर रह जायेगी। मुझे बहुत दुख िे साथ, यिीन िे साथ िहना पड़ता है कि कहन्दुस्तान िी 

पुकलस दुकनया में शायद सबसे ज्यादा मुतातस्सब और बायस्ड पुकलस होिर रह गई है। उसिे िुछ 
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वजूहात हैं, कजन्हें मैं आपिो कदखाना चाहता हंू। मुझे थोड़ा सा वक्त  उपसभापकत जी  ने कदया है, 

इसकलए मैं बताना चाह रहा हंू कि आपिी होम कमकनस्ट्री में 22 अगस्त, 2012 िो मैंने मालमू किया 

था कि कहन्दुस्तान में आपने कितने लोगों िो जेलों में बदं रखा है, कितने सालों से बदं रखा है, 

तो 22 अगस्त, 2012 िे जवाब में यह िहा गया कि "Infromation is being collected, to be 

informed to you later on." दो साल हो गए, िोई खबर नहीं आई। इसी मसले पर पासवान जी 

ने दोबारा एि सवाल कदसम्बर, 2012 में किया, तो िहा गया कि ये िोट्ड िे िेसेज़ हैं, हम अभी 

बता नहीं सिते। मैं आपसे अज़्ड िरना चाहता हंू कि मैंने जो बात आपसे िही, वह यह कि 

अकभनव भारत, इसिे जो लोग जेल में बदं हैं, हमारे महाराष्ट्र िे ATS िे चीफ रघुवशंी जी ने 

अगस्त, 2005 िो एि खत कलखा कि आइए हमारी पुकलस िो ट्रेन िकरए। यह खत मेरे पास है। 

उस खत िे बाद ट्रेटनग दी गई और उस ट्रेटनग िे बाद कफर 5 कसतम्बर िो रघुवशंी जी ने 

रायिर िो और पुरोकहत िो यह कलखा कि आपिी ट्रेटनग से मेरी पुकलस फोस्ड िो बहुत फायदा 

हुआ है। मुझे नहीं मालमू, मैंने इस हाउस में जवाब किया कि व ेिौन से लोग हैं, जो पुकलस िे 

इस प्रोग्राम से मुतातस्सर हुए हैं, व ेलोग कजनिा िहना यह है, अब मैं आपिो यह बता दंू कि यह 

हमारे िन्डल पुरोकहत साहब और रायिर साहब िे बारे में, उनिे एि साथी जेल में बदं हैं, 

कजनिा नाम रमेश उपाध्याय है। उन्होंने मुझे 15 फरवरी, 2013 िो जेल से खत कलखा और यह 

िहा कि मैं िसूरवार नहीं हंू, लेकिन पुरोकहत िी वजह से जेल में बदं हंू। उन्होंने अपने खत में 

यह िहा कि पुरोकहत वह शख्स है कजसने सुपारी ली है हमारे आर.एस.एस. िी सेना िो मारने 

िी और वह शख्स आज भी 11 महीने से जेल में है। पुकलस और फौज़ आज भी उसे पैसे दे रही है। 

इसिी आर.टी.आई. भी कनिाली और इसिे पेपस्ड भी मेरे पास हैं। यह जेल िे खत भी मेरे पास 

हैं। आर.टी.आई. यह िहती है कि यह 14 महीने से जेल में बदं है। कहन्दुस्तान िी फौज इनिो 

पूरा पैसा और मुआवजा दे रही है। किससे िहें, किससे फकरयाद िरें, जब एि शख्स हमारे यहा ं

िा डी.आर.डी.ओ. में पिड़ा गया और उसिे ऊपर इलज़ाम लगा, वह 15 कदन िे बाद छूट 

गया, लेकिन डी.आर.डी.ओ. से उसिी नौिरी छोड़ दी गई। ये जनरल पुरोकहत जो जेल में बदं 

है, इसिी आर.टी.आई. मेरे पास है, यह सब मैं िोट्ड में दे चुिा हंू। मैंने एि खत मेजर उपाध्याय 

िो भी कलखा और यह खत जेल से आया हुआ, मैं आपिे सामने रखना चाहता हंू। यह वह शख्स 

है, कजसिा नाम अभी आपने अकभनव भारत िहा है, यह जो पिड़ा था िरिरे ने और उसिी 

डेस्ि से कनिला था, यह उसिी रकज स्टड्ड एफ.आई.आर. है। इस एफ.आई.आर. में अकभनव 

भारत वाले िहते हैं कि हम इस िासं्टीट्युशन िो मानते नहीं हैं। व ेिहते हैं कि हम इस प्रजेंट 

गवन्डमेंट िो नहीं मानते। हम जो इसमें सरिार बनाएंगे, वह कहन्दू राष्ट्र होगा, मनुस्मृकत और 

वदेव्यास िी बुकनयाद पर यह बनेगा। ये सारे िागजात मैंने कपछली गवन्डमेंट िे हवाले िर कदए, 

लेकिन आज ति उस पर िोई अमल नहीं हुआ। 13 लोगों िो बम ब्लास्ट िेस में पिड़ा गया 

और ए.टी.एस. ने यह िहा कि ये 7.11.2006 में पिड़े थे। उसने िहा कि इनिे टेलीफोन्स टैप 

किए गए और टैप िरने िे बाद पता लगा कि ये पाकिस्तान से राब्ता किए हुए थे। सन् 2012 में 

जब यह िेस सुप्रीम िोट्ड में आया तो ए.टी.एस. ने िहा कि हमने व ेटेप जला कदए हैं। व ेबच्चे 

दस-बारह साल ति जेलों  में बदं रहे, कफर सुप्रीम िोट्ड ने उनिो छोड़ा और यह िहिर छोड़ा 
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कि not  found guily. मुझे यह बताया जाए कि आपने इनिी टजदगी िे बारह साल छीन कलए, 

तो इनिी टजदगी िा मुआवजा िौन देगा? आपने उन पुकलस वालों पर एक्शन क्यों नहीं कलया? 

इसकलए नहीं कलया कि व ेपुकलस वाले गलत इलजाम लगािर, तगमात लेिर तरतक्िया ंिरते रहे 

और आप उनिी वाहवाही िरते रहे। ये तो व ेसब चीजें हैं, जो मैं आपिे सामने रखना चाहता हंू। 

यह िाम उस हुिूमत ने किया जो आज पावर में नहीं है। अब आपिी हुिूमत आई है, मुझे नहीं 

मालमू कि आपिी हुिूमत क्या िरेगी? कजस कदन से आपिी हुिूमत आई है, उस कदन से न 

जाने िैसे-िैसे िारनामें उठ रहे हैं। आप भी उत्तर प्रदेश िे रहने वाले हैं और मैं भी उत्तर प्रदेश 

िा रहने वाला हंू। कजस तरीिे से सोशल मीकडया पर जो कदखाया जा रहा है, एि महीने पहले 

बुलदंशहर में एि फोटो आया कि प्रोफेट मोहम्मद माफ िीकजएगा, यह अल्फाज़ हमारी जुबान से 

कनिालना मुनाकसब नहीं है, लेकिन सोशल मीकडया से िहा गया कि उसने अपनी बेटी से शादी 

िर ली है। उसिी एफ.आई.आर. दज्ड िी गई, लेकिन उस पर आज ति एक्शन नहीं हुआ है। 

आप बताइए कि आपसे क्या िहा जाए कि इन पुकलस वालों ने क्या किया है? होम कमकनस्टर 

साहब, हम मुसलमानों ने 65 सालों में िभी भी कजन्ना िी तलाश नहीं िी। हमने गाधंी जी िो 

ढंूढा तो आपने उसिी हमें यह सजा दी। हमसे यह पूछते हैं कि आज भी हम मुश्तुबा और मश्िूि 

हैं, इस मुल्ि में। इस पुकलस िा क्या हाल है? कजस कदन से आपिी हुिूमत आई है, आपने शहरों 

और गकलयों में मुसलमानों िा कनिलना मुतश्िल िर कदया है। न जाने िहा ं से तोगकड़या और 

टसघल और िौन-िौन से लोग कनिल पड़े हैं। ...(व्यवधान)... मुझे अपनी बात िहने दीकजए, 

इसकलए कि उनिो खौफ नहीं है। मैं यह समझता हंू कि ‘जब सैंया भए िोतवाल, तो अब डर 

िाहे िा।’ आज जब यह िैकफयत हो गई है, तो होम कमकनस्टर साहब, आप कदलों िो जीतने िी 

बात िकरए। ...(व्यवधान)... मेरे पास इतना खजाना है, ये क्या िरेंगे? ...(व्यवधान)... इन लोगों िो 

शम्ड आनी चाकहए। मैंने जब यह करपोट्ड कपछले होम कमकनस्टर िो दी, तो उन्होंने यह िह कदया 

कहन्दु आतंिवाद हुआ है। अगर किसी मुसलमान िा हो, तो िहा जाए कजहादी है, लेकिन अगर 

पुरोकहत पिड़ा जाए, तो वह कहन्दू नहीं है। लेकिन अगर िोई पिड़ा जाए, तो वह मुसलमान है। 

इस कदल िे अंदर झािं िर तो देखते। वह पुकलस, वह कनजाम, कजसिी पुकलस बेईमान और 

मुतातस्सब हो जाए, वह मुल्ि िभी तरक्िी नहीं िर सिता। मैं आपसे दरख्वास्त िे साथ िहना 

चाहता हंू कि हमने इस मुल्ि में िुछ ख्वाब देखे थे। इस मुल्ि िे लोगों िे कदलों में ऐसे मत 

िकरए, जहा ंहमें शि और शुबहे में रखा जाए। मैंने आपसे पहले भी िहा है कि िोई िौम ऐसी 

नहीं होगी, कजसने अपना खून बाटंा हो और गाधंी िी आवाज पर िहा हो कि आओ हम तुम्हारे 

साथ हैं। ...(व्यवधान)... 65 साल िे बाद ...(व्यवधान)...

MR. DEPUTY CHAIRMAN : Now, Adeeb ji, please conclude. 

श्री रोहम्रद अदीब : इस तरह िी पुकलस, िोई थाने चले जाइए ...(व्यवधान)...

MR. DEPUTY CHAIRMAN : Adeebji, please conclude. 

[श्री मोहम्मद अदीब]
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श्री रोहम्रद अदीब : मैं अपनी बात खत्म िरना चाहता हंू। होम कमकनस्टर साहब मेरे प्रदेश 

उत्तर प्रदेश िे हैं। मैं उनिी इज्जत भी िरता हंू। मैं िहता  हंू कि आप वही होम कमकनस्टर बकनए, 

कजसिे आपने नारे लगाए हैं। अगर आपने सरदार पटेल िे नारे लगाए हैं और कहन्दुस्तान िे 

वािई अच्छे होम कमकनस्टर बनना चाहते हैं, तो वह हरित मत िीकजएगा, जो अब ति िी गई 

है। हम लोगों िो ऐसा एहसास मत कदलाए, हममें sense of belonging डेवलेप िीकजए, हमारे 

कदलों से खौफो हरास िो दूर िीकजए, तभी आप तरक्िी िर सिते हैं, नहीं तो आपिे ख्वाब 

िभी पूरे नहीं होंगे। बहुत-बहुत शुकक्रया।

†Transliteration in Urdu script.

]†

Information is being collected, to be informed to you later on”



[RAJYA SABHA]450 Discussion on the working  of the Ministry of Home Affairs

[श्री मोहम्मद अदीब]



[11 August, 2014] 451Discussion on the working of the Ministry of Home Affairs



[RAJYA SABHA]452 Discussion on the working  of the Ministry of Home Affairs

[श्री मोहम्मद अदीब]

MR. DEPUTY CHAIRMAN : Now, Adeeb ji, please conclude.



[11 August, 2014] 453Discussion on the working of the Ministry of Home Affairs

MR. DEPUTY CHAIRMAN :  Adeeb ji, please conclude.

MR. DEPUTY CHAIRMAN : Now, Shri D.P. Tripathi; please take only 3-4 minutes.

श्री नरेश अग्रवाल : सर, इस कमकनस्ट्री पर कडस्िशन आठ घंटे िा है या दस घंटे िा है?

श्री उपसभापतत : मेरा ख्याल है कि आठ घंटे है, लेकिन मैं देखंूगा।

श्री नरेश अग्रवाल : सर, दस घंटे तय हुआ था। ...(व्यवधान)... हमारी पाट्टी से भी दो लोग 

बोलना चाहते हैं। टाइम बढ़ गया है, इसकलए हमें भी मौिा दे दें।

श्री उपसभापतत : अभी अपिी पाट्टी िा टाइम बािी नहीं है, मैं क्या िरंू?

श्री नरेश अग्रवाल : जब दस घंटे हो गए हैं, तो ...(व्यवधान)... आप दो िो बुलवा ही देंगे। 
यह मेरा राइट है, इस वजह से बात िर रहा हंू। 

MR. DEPUTY CHAIRMAN : Okay, Please.

SHRI D.P. TRIPATHI (Maharashtra) : Thank you Mr. Deputy Chairman, Sir.

श्री नरेश अग्रवाल : कहन्दी में बोकलए।

श्री डी.पी. तत्रपाठी : चकलए ठीि है। 

एक राननीय सदस्य : अवधी में बोकलए।

श्री डी.पी. तत्रपाठी : आप िहेंगे तो अवधी में बोल दंूगा, बहरहाल कहन्दी में बोल रहा हंू। 

माननीय उपसभापकत जी, गहृ मंत्रालय हर अथ्ड में किसी भी देश िा सबसे अहम और सबसे 

महत्वपूण्ड मंत्रालय है। जब ति घर मजबतू नहीं होगा, तब ति बाहर हमारी प्रकतष्ठा नहीं होगी। 

हमारे माननीय गहृ मंत्री जी ने एि बहुत ही प्रशंसनीय िाय्ड किया है। उन्होंने अपने िाय्यालय में 

जाने से पहले सरदार पटेल िी प्रकतमा पर माल्याप्डण किया और प्रणाम किया। मैं अपनी बात 

सरदार पटेल िे ही उद्धरण से शुरू िरता हंू। लौह पुरुष ने िहा था कि, ‘भारत िी एिता और 

अखंडता हमारे शासन िा मूल सूत्र है। वास्तव में एिता और कवश्वास पर ही देश चलता है।’ 

†Transliteration in Urdu Script.

]†

]†
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उपसभापकत जी, मैं आपिे समय िा ख्याल रखते हुए, बहुत सकें्षप में अपनी बात समाप्त िर 

दंूगा। मैं माननीय गहृ मंत्री जी िे कवचार िे कलए िुछ सुझाव रखना चाहता हंू। पहली बात, जो 

माननीय सदस्य श्री कदतग्वजय टसह जी ने िही कि देश में जो सापं्रदाकयि तस्थकत है, उसिो 

राज्यों िे सहयोग से सभंालना माननीय गहृ मंत्री जी और सरिार िा ित्डव्य है। राज्यों िे साथ 

परामश्ड िरते हुए, देश में  िानून व्यवस्था िी जो पकरतस्थकत है, उसे शातं और तस्थर रखना गहृ 

मंत्री, गहृ मंत्रालय और सरिार िा ित्डव्य है। अिेले उत्तर प्रदेश में 600 से अकधि सापं्रदाकयि 

घटनाएं हुई हैं। ये घटनाएं कबहार में, बगंाल में, महाराष्ट्र में, जहा ंहम शासन में हैं - में भी हुई हैं। 

राज्यों में ये जो तमाम घटनाएं हुई हैं, इनिे जो सारे िारण हैं, वातारण में जो पकर वत्डन हुआ है, 

उसिो देखते हुए यह आलोचना िा प्रश्न नहीं है, बतल्ि आज इस समस्या िो सभंालने िी 

जरूरत है। 

उपसभापकत जी, मैं जो दूसरा प्रश्न पूछना चाहता हंू, वह यह है कि जब देश िे तमाम 

न्यायालयों ने कजन लोगों िो कनद्वोष िरार कदया है, ऐसे लोग अभी ति जेलों में क्यों बदं हैं? व े

किसी भी समुदाय या सपं्रदाय िे हों, अगर न्यायालय ने उन्हें दोषमुक्त िरार कदया है, तो कफर 
उन्हें जेल में क्यों रखा गया है? हमारी ही सरिार ने, इस सरिार ने एि बहुत बकढ़या िाम 

किया है। कवदेश मंत्री जी और सरिार ने जनता दल एिीिृत िे िुछ सदस्यों िे सुझाव पर बहुत 

तेजी कदखाते हुए सऊदी अरब में बदं और सजा िाट चुिे हमारे देश िे लोगों िो चौदह कदन िे 

अंदर छुड़ाया, कजसिे कलए हमने आपिी प्रशंसा भी िी है। इसकलए जो कनद्वोष लोग जेलों में बदं 

हैं, आप उनिो छुड़ािर िम से िम देश में न्याय व्यवस्था िो मजबतू िीकजए। 

दूसरी बात, अभी एि टी.वी. चैनल ने एि खबर कदखाई और प्रमाण िे साथ यह खबर 
कदखाई कि बहुत से बैंि और टेलीफोन िंपकनयों िे जो तमाम अकधिारी हैं, उनिे जो िस्टमस्ड 
हैं, व े उनिे पस्डनल डेटा बेच रहे हैं। कसफ्ड  यही बात नहीं है कि एि अपराध है, बतल्ि यह 

आंतकरि सुरक्षा िे कलए भी खतरा है। आपिो इस पर ध्यान देना चाकहए। मैं आकखर में इटली िे 

प्रकसद्ध टचति Antonio Gramsci ने जो एि बात िही थी, उसिो िहना चाहंूगा। उन्होंने 

फाकसस्ट शासिों िे कखलाफ लड़ते हुए, जेल में अपनी प्रकसद्ध पुस्ति ‘Prison Notebooks’ 
कलखी थी। उन्होंने उसमें कलखा था कि राज्य िे दो िाय्ड होते हैं - एि समझाना-बुझाना और 
दूसरा दमण िरना। ‘Presuasive or coercive functions of the State’. Gramsci ने यह भी 
कलखा था कि कजस राज्य िे persuasive functions ज्यादा होते हैं, वह ज्यादा कसकवलाइज्ड और 
डेमोके्रकटि स्टेट होता है, और कजसिे coercive functions ज्यादा होते हैं, वह कनतश्चत तौर पर 
दमनिारी राज्य होता है। माननीय गहृ मंत्री जी, एमरजेंसी िी जेल से कनिलने िे बाद मैंने 

भारतीय पुकलस िी एि पकरभाषा दी थी। मैं माननीय सदस्य कवजय गोयल जी से सहमत हंू कि 

पुकलस िे िम्डचाकरयों और अकधिाकरयों िो सारी सुकवधाएं देनी चाकहए। खास तौर से पुकलस में जो 
नीचे िे स्तर िे िम्डचारी हैं, जो लोग कसपाही हैं, जो लगातार िम सुकवधाओ ंमें िाम िरते हैं, 
उनिो ज्यादा सुकवधाएं देनी चाकहए। लेकिन मैंने एमरजेंसी िी जेल से कनिलने िे बाद िहा था 
कि  ‘police’ is a very meaningful word in India. Every letter has a meaning. ‘P’ stands 
for perjury, ‘O’ for oppression, ‘L’ for loot, ‘I’ for insult and intimidation, ‘C’ for 
cruelty and crime, ‘E’ for elimination and encounter. That’s ‘police’ in India. So, we 

[श्री डी.पी. कत्रपाठी]
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have to be very careful when we are handling issues जैसे माओवाद िी समस्या, जो देश में 

बड़ी प्रमुख समस्या है, जब आप उसिो हल िर रहे होंगे, तो उसिे सामाकजि पहल ूिो देखे 

बगैर ...(सरय की घंटी)... कसफ्ड  यातना से िाम नहीं लीकजएगा।

एि आकखरी वाक्य िह िर मैं अपनी बात समाप्त िर देता हंू, क्योंकि आपिी घंटी बज 

गई है। इसकलए मेरा आकखरी वाक्य यही है कि भारत िो सुदृढ़ िरने िे कलए डा. लोकहया ने जो 

िहा था कि सूरज िी सतरंगी किरणों िी तरह यह जो देश िी बहुलता है, उसे हम कजतना 

बरिरार रखेंगे, हमारा गहृ मंत्रालय ही नहीं, हमारी सरिार भी और हमारा देश भी उतना ही 

सशक्त होगा। धन्यवाद।

MR. DEPUTY CHAIRMAN: Okay, Tripathiji. Now, Shri Y.S. Chowdary. Take 
only three or four minutes.

SHRI Y.S. CHOWDARY: Thank you very much for allotting me time, Sir. I request 
this august House to get sensitized as to what is happening in the State of Telangana. As 
you are all aware, the Andhra Pradesh Reorganisation Bill was happened, I cannot say in 
an undemocratic manner because it was passed by both the Houses, but definitely in an 
unscientific manner, which has got blessings of both the national parties at that point of 
time. However, Sir, what is happening in the State of Telangana today is that they have 
stopped admissions into EAMCET in engineering colleges. We have already brought 
to the notice of this House that they have stopped it and opened their own Telangana 
Board, which is against the Act we have passed here. Then, Sir, they have mentioned 
certain institutions in Schedule X, which are very clearly mentioned in the Act. They 
have violated that also. One more thing, Sir, the day before yesterday, we had about 
two-and-a-half hours’ discussion on the Freedom of Press. In spite of the commitment 
and instructions given by the hon. Minister, they have not taken up. Above all these 
things, the hon. Chief Minister of Telangana, the day before yesterday, after referring 
to the Home Ministry about the Section 8 rules, mentioned our Prime Minister as a * 
which itself is against the country’s interests. At the same time, one more hon. MP from 
the party mentioned very clearly that prior to 1948, Telangana and Jammu and Kashmir 
were not parts of India and by using police action, they were taken over. All these things 
are against the interests of the country, Sir. About media, we have spent two-and-a-half 
hours, but of no use. I request this House to understand that if one State of Union of India 
goes like this, with an attitude of either a princely State or a dictatorship, it is dangerous 
to our federal structure and federal spirit. I request this House and the Home Ministry 
to take immediate steps to correct this kind of actions by the Chief Minister of one of 
our States. At the same time, if the hon. Members over here bring to this House a wrong 
* Expunged as ordered by the Chair.
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information saying that Section 8 conditions are not supposed to have been given to the 
Governor, which is actually mentioned in the Andhra Pradesh Reorganisation Bill, if that 
is true, then the Andhra Pradesh Reorganisation Bill can be sent as de novo and both the 
States can be merged. That should be the solution. Otherwise, this has to be taken up very 
seriously. I request the Home Ministry to take up these matters seriously and take some 
appropriate action. Thank you very much, Sir.

MR. DEPUTY CHAIRMAN: Now, Shri Sitaram Yechury. You have maximum five 
minutes.

SHRI SITARAM YECHURY (West Bengal): Yes, Sir. I am grateful to you for 
allowing me to speak. Though I was listed, but on that particular day, a colleague of mine 
has already spoken and has covered most of the points. Therefore, I will not make you 
ring the bell today. So, please do not ring the bell. I would focus only on one point. Many 
of the other issues have been covered.

सर, मैं वहीं से अपनी बात शुरू िरना चाहंूगा, जहा ंहमारे पुराने कमत्र और साथी, िॉमरेड 

श्री कत्रपाठी जी ने राम मनोहर लोकहया जी िी सूय्ड किरणों िे बारे में बात िरते हुए अपने देश 

िा कववरण कदया था। इसी सदंभ्ड में आज मैं यह िहना चाहता हंू कि देश में िाफी कचन्ताजनि 

घटनाएं हो रही हैं। 

कडप्टी चेयरमनै सर, आपिे माध्यम से मैं गहृ मंत्री जी से आग्रह िरना चाहंूगा कि व ेइसमें 
हस्तके्षप िरें क्योंकि शातन्त और व्यवस्था िी स्थापना िरना बहुत जरूरी है। सर, आज हम क्या 
देख रहे हैं?

According to the Home Ministry’s statistics, Sir, during 2013, there were 823 
incidents of communal disturbance and violence in the country. During the run-up to 
elections, we have seen what happened in Muzaffarnagar. We have all spoken about it. 
I don’t want to repeat that. Now, what are we seeing, Sir? That in the State of Uttar 
Pradesh alone, there were 247 incidents in 2013. I am quoting Home Ministry’s figures. In 
2014, in the second quarter between April and June, 149 communal clashes were reported 
across the country. Apart from Uttar Pradesh and Bihar, Maharashtra, where assembly 
elections are now due, closely follows Uttar Pradesh.

Sir, but what is of greater concern is that in the ten weeks since May, 16, when this 
new Government assumed office in Delhi, 605 incidents of communal nature took place 
in Uttar Pradesh alone and significantly two-thirds of these took place in or around the 
12 assembly constituencies due for by-elections now. Similar reports are coming from 
around the constituencies that are due for by-elections in the State of Bihar.

Sir, my point is this. Clearly, we cannot have a situation where communal polarisation 

[Shri Y.S. Chowdary]
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is sharpened keeping in view forthcoming elections and thereby try and reap electoral 
benefit or political benefit from this. This does not help the unity and integrity of our 
country. That is why I am urging the hon. Home Minister, through you, to take this issue 
seriously because these are the facts from his own Ministry.

It is in this background, Sir, that a very disturbing report has appeared in today’s 
newspapers of what was said by the RSS Chief in one of the meetings in Cuttack on 
Sunday yesterday. According to it, I would just quote from it, he says, "If inhabitants 
of England are English, Germany are Germans and USA are Americans, then why all 
inhabitants of Hindustan are not known as Hindus,.." Then it follows and I quote, "The 
cultural identity of all Indians is Hindutva and the present inhabitants of the country are 
descendants of this great culture."

Sir, I would like to say that we adopted this secular democratic foundation for our 
Constitution after a great deliberation in our Constituent Assembly. We adopted it after 
we had a great degree of discussion and finally came to a conclusion on what we would 
call our country. There was a great discussion on whether it should be Hindustan, or, 
whether it should be Bharat, or, whether it should be Bharatvarsha, or, whether it should 
be Bharatkanda. If you go through the entire discussion in the Constituent Assembly, you 
will find that finally in the Constitution, all of us accepted on the 26th January, 1950 what 
Article 1 says. I quote, "India, that is Bharat, shall be a Union of States." Finally, we said 
that India, that is Bharat, and ‘that is’ in the Constitution is not used with an acronym 
‘i.e.’, it is fully spelt out ‘India, that is Bharat,..’

We have defined Bharat a number of times in this House and I have said that it 

does not belong to any one religion, one caste, one sect, one ethnic group, but is the 

crucible of the civilisational advance of humanity itself. This is where everybody 

intermingled, every culture came into contact with each other, and that is  what 

produced the idea of India. Today, if that is under threat, there is something very, very 

dangerous that we cannot allow in our country. That is why, through you, Sir, I want the 

hon. Home Minister to take a serious note of these developments. The reason why I am 

saying this is our own ancestors have said this. हमारे पूव्डजों ने खुद िहा है। स्वामी 

कवविेानन्द ने खुद िहा है कि जैसे अलग-अलग नकदया ंअपने-अपने रास्तों से एि ही महासागर 

में जा डूबती हैं, वैसे ही अलग-अलग इंसान अपने-अपने रास्तों से अपने परमात्मा िे पास जाते 

हैं। ऐसे भी इंसान हैं, जो किसी धम्ड में कवश्वास नहीं रखते। हमारे जैसे नातस्ति भी हैं, लेकिन 

अपने समाज में हम पहले नातस्ति नहीं हैं। सबसे पहले नातस्ति एि ब्राह्मण हुआ िरते थे - 

चाव्याि। आप इस परम्परा िो ध्यान में रकखए। मैं यह परम्परा आपिो इसकलए बता रहा हंू, क्योंकि 

धम्ड आकखर क्या है? यह एि आत्मा और परमात्मा िे बीच में एि पकवत्र सम्बन्ध है। वह परमात्मा 
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िौन होगा, यह कसफ्ड  आत्मा चुनेगी। उसमें िोई हस्तके्षप नहीं िर सिता, न आप और न वह 

परमात्मा। अगर यह आत्मा एि नातस्ति बनना चाहती है, तो िोई उसिे अन्दर हस्तके्षप नहीं 

िर सिता। तो इसकलए यह हम यही चाहेंगे कि अपने राजनीकति स्वाथ्ड िे कलए ये धम्ड िा 

दुरुपयोग न िरें। अब आज ये जो बातें हो रही हैं...

श्री अतनल राधव दवे : आप ऐसी बात िर रहे हैं? ...(व्यवधान)...

श्री सीतारार येचुरी : अखबारों में जो बात छपी है, उसी िे आधार पर मैं आपिो बोल रहा 

हंू। ...(व्यवधान)... 

MR. DEPUTY CHAIRMAN : All right.  ...(Interruptions)... Please conclude.

श्री सीतारार येचुरी : मैं इसकलए आग्रह िर रहा हँू, क्योंकि इस सरिार िे आने िे बाद 

मंकत्रयों से आरटिल 370 िे बारे में, युकनफॉम्ड कसकवल िोड िे बारे में और अयोध्या िे अन्दर 

मतन्दर बनाने िे बारे में प्रिटन आए हैं। आप जरूर चच्या िीकजए। हमें इसमें आपतत्त नहीं है। 

...(सरय की घंटी)... आप इन पर चच्या िीकजए, लेकिन यह हाड्ड िोर कहन्दुत्व िा एजेंडा आपने 

खुद िहा था कि यह बिै बन्डर पर रहेगा, लेकिन अब आप इन सबिो ले आए।

MR. DEPUTY CHAIRMAN: Okay. Please conclude.

SHRI SITARAM YECHURY: Sir, this is important. You also know. Even the State 

you come from has tensions that are now growing in Northern Kerala, which is claiming 

innocent lives. This is something which our country can’t afford. We want to be an 

emerging country; we want to be an emerging economy. We want to sit on G-20 high table 

in the world and we have all those aspirations. That will all be ruined if our internal unity 

and integrity cannot be maintained. That is why, Sir, remember, the same Vivekananda 

had once said, "The Islamic body and the vedantic mind is the future of India". So, please 

remember that and maintain that ethos, and do not destroy it for the sake of some partisan 

electoral victory.

Therefore, through you, Sir, I urge upon the Home Ministry and the Home Minister 

himself to please take this thing seriously and ensure that the idea of India as the leader 

of the world’s knowledge society is something that will not be compromised by internal 

strife. So, I only wish that the hon. Home Minister and his Government will pay attention 

and take necessary steps to ensure that equality, irrespective of creed, caste and sex, as 

ordained in the Constitution, is scrupulously maintained. Thank you.

MR. DEPUTY CHAIRMAN: Thank you. Now, Mr. Parida. Three minutes. On your 

special request, I am allowing you three minutes.

[Shri Sitaram Yechury]
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SHRI BAISHNAB PARIDA (Odisha): Sir, many thanks to you for your kindness. 
Through you, Sir, I want to bring one thing to the notice of the hon. Home Minister and of 
the House. Two days back, we celebrated 9th August as the ‘Quit India Movement Day’. 
That reminds that the heroic struggle of our freedom movement was full of sacrifices 
of our people and our leaders. But you will mark one thing that in India, during this 
time, after Independence, many memorials or monuments have been built by people in 
different places in the name of our martyrs and freedom struggle leaders. But now you 
will see that those memorials, statues, etc. are unprotected and uncared for. Gradually, it 
is becoming ruined. The travelogue of our freedom movement since 1856 to 1947 is a 
saga of great struggle. And it is the modern Mahabharata of this country which depicts 
the glorious freedom struggle led by Mahatma Gandhi. We are talking of teaching our 
students of Mahabharata. But this Mahabharata of freedom struggle is the greatest source 
of our inspiration. Whatever we have enshrined in our Constitution is the product of our 
freedom movement. So, my request, through you, to the Home Minister is the Government 
should take care of these monuments of the freedom struggle, and places where the firing 
took place and people were killed. Those places must be maintained and protected. That 
is one thing. The other thing is to maintain those monuments and memories. The District 
Collectors should take up the responsibility. The death anniversary or birthday anniversary 
of our leaders of the freedom movement should be celebrated by the District Collectors 
by garlanding their statues. In this connection, a gazette notification should be published. 
The District Magistrate or the State Government should enlist the places of monuments 
and statues which are already there. If necessary, new monuments or statues should be 
built where they are not there.

For your information, Sir, from my MPLAD funds nine such monuments and 
memorial places were built up in order to help our new generation to know the struggle 
of our freedom movement.

Regarding the language, I am very proud of my Oriya language. It has been accorded 
a classical language status last year. In order to make this language more popular and more 
developed there is a provision to give ` 100 crore to the State for research, collection 
of documents and publications. I request the Home Minister to release these funds to 
my State through the Centre of Indian Languages, Mysore, at the earliest. ...(Time-bell 
rings)...

Another thing I want to bring to the notice of the Home Minister is that many of 
the regional languages are dying because the lack of its use. Due to the impact of the 
English language on our regional languages, the middle class and upper middle class are 
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7.00 p.m.

attracted towards English language. In Odisha, after 67 years of Independence, English is 
the State language of the administration. ...(Time-bell rings)... It is a very shameful thing, 
in Odisha we have started a movement to replace English language by Oriya language in 
administration, judiciary and trade.

MR. DEPUTY CHAIRMAN: Okay. Now take your seat. ...(Interruptions)... Now, 
please resume your seat.

SHRI BAISHNAB PARIDA: I am requesting the Home Minister to help this 
language and release `100 crore for building infrastructure and research of my rich 
language further. Thank you very much.

MR. DEPUTY CHAIRMAN: Now, Shri Ghulam Nabi Azad.

श्री नरेश अग्रवाल : सर, दस घंटे िी कडबेट हो गयी है। ...(व्यवधान)... हमारी पाट्टी िे दो 

सदस्यों िे नाम मैंने कदए थे ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: I checked up. It is eight hours debate.

श्री नरेश अग्रवाल : सर, हमारी पाट्टी िे दो सदस्यों िे नाम मैंने कदये थे, उनिो दो-दो 

कमनट बुलवा दीकजए। ...(व्यवधान)... उनिो दो-दो कमनट बुलवा दीकजए। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Will they confine to two minutes only? What is the 
guarantee? You are asking for two minutes each. But they will take five minutes each. If 
it is two minutes, I can allow.

श्री नरेश अग्रवाल : सर, हमारे जो सदस्य हैं, व े बहुत अनुशाकसत हैं, उनसे ज्यादा 

अनुशाकसत िोई नहीं होगा। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Okay, after two minutes I will cut off.

श्री सत्यव्रत चतुव्वेदी (मध्य प्रदेश) : उपसभापकत जी, मुझे दो कमनट नहीं चाकहए। 

...(व्यवधान)...

श्री उपसभापतत : आपिा नाम इसमें नहीं है, मैं क्या िरंू? ...(व्यवधान)...

श्री सत्यव्रत चतुव्वेदी : महोदय, मैं िेवल तीन वाक्य बोलूगंा। ...(व्यवधान)... मैं ऐसे कवषय पर 

बोलूगंा, कजसे किसी ने अभी ति नहीं उठाया है। ...(व्यवधान)...

चौधरी रुनव्वर सलीर (उत्तर प्रदेश) : माननीय उपसभापकत महोदय, नरेश भाई ने हमारी 

पाट्टी से दो लोगों िे नाम कदए थे। हमारे एि साथी चले गए हैं, इसकलए उनिा समय भी मुझे 

कमलना चाकहए। ...(व्यवधान)...

[Shri Baishnab Parida]
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श्री उपसभापतत : आप बोकलए ...(व्यवधान)... आपिे पास कसफ्ड  दो कमनट हैं। 

चौधरी रुनव्वर सलीर : माननीय उपसभापकत महोदय, मैं यह महसूस िरता हंू कि भारत 

िी आंतकरि सुरक्षा और बाहरी सुरक्षा िो लेिर माननीय गहृ मंत्री जी ने अपनी मौजूदगी में कजस 

चच्या िो शुरू किया है, यह बड़ी गम्भीर है। मैं इस तरफ वाले दोस्तों से यह िहना चाहता हंू कि 

अब व ेहुिूमत में हैं। मैं एि शेर से अपनी बात शुरू िरता हंू:

‘‘चलो आओ कमल-जुलिर सरहद पर जान देते हैं, 

बहुत आसान है िमरे में वन्दे मारतम् िहना’’।

महोदय, मैं यह िहना चाहता हंू जब हम आंतकरि सुरक्षा पर बहस िरेंगे तो माननीय गहृ 

मंत्री जी, आपिो इकतहास िे आइने में जाना होगा। जब आप इकतहास िे आईने में जाएंगे तो आप 

पाएंगे कि 15 अगस्त, 1947 िो कहन्दुस्तानी मुसलमानों से यह पूछा गया था कि तुम अपना 

राष्ट्रकपता एि टोपी वाले िो बनाओगे या एि चोटी वाले िो बनाओगे? यानी, तुम एि मुसलमान 

िो मानोगे या एि कहन्दू िो मानोगे? हम उनिी औलादें हैं, कजन्होंने एि कहन्दू िो अपना बाबा-

ए-िौम माना था। राष्ट्रकपता महात्मा गाधंी ने हमसे वायदा किया था कि न तो तुम्हें िोई भाषा से 

आतंकित िरेगा, न तुम्हें िोई हकथयार से आतंकित िरेगा और न तुम्हारे साथ िोई जुल्म िरेगा।

महोदय, मैं दो कमनट में अपनी बात िहना चाहता हंू। मेरा दद्ड है, कजसे मैं बयान िरना 

चाहता हंू। मेरी पाट्टी िी तरफ से माननीय प्रोफेसर साहब िी तक़रीर िे बाद िुछ बािी नहीं 

बचा है, लेकिन जो मेरा दद्ड है माननीय गहृ मंत्री जी, चूकंि आप गम्भीरता से सुन रहे हैं इसकलए 

मैं िहना चाहता हंू कि जब आप इस बात िी स्ि्रूटनी िरेंगे कि कहन्दुस्तान िी 65 साल िी 

आज़ादी में आज ति किस समुदाय िे लोग दंगे से सबसे ज्यादा मारे गए हैं, तो मैं पूरे कवश्वास 

और पूरी जानिारी िे साथ िहता हंू कि उनमें हम मुसलान कनिलेंगे। यह इस बात िा प्रतीि है 

कि हमें इंसाफ चाकहए और इंसाफ हमें तब कमल सिता है जब पुकलस में हमारा परसेंटेज िायम 

किया जाए। अगर आप हमारा परसेंटेज हमारी आबादी िे एतबार से पुकलस में िायम िर देंगे तो 

हमारे साथ होने वाली नाइंसाफी रुि जाएगी। 

माननीय उपसभापकत महोदय, आतंिवाद भाषा से भी फैलता है, आतंिवाद नारों से भी 

फैलता है और आतंिवाद हकथयारों से भी फैलता है। ...(सरय की घंटी)...

श्री उपसभापतत : ठीि है, अब आप बकैठए।

चौधरी रुनव्वर सलीर : मैं कसफ्ड  एि आतंिवाद िी बात नहीं िरता। माननीय गहृ मंत्री जी, 

मैं उस आतंिवाद िी भी बात िरता हंू जब अभी िुछ कदन पहले बोट क्लव पर कजहादी दस्तों 

िो इराक़ भेजा जा रहा था, जो कि आपिी जानिारी में है, वह भी एि आतंिवाद है।

श्री उपसभापतत : सलीम जी, अब आप बकैठए।

चौधरी रुनव्वर सलीर : माननीय गहृ मंत्री जी, मैं आपसे पुन: अपील िरता हंू कि पुकलस में 

अगर हमारा परसेंटेज़ िायम िरवा देंगे तो आप एि ऐकतहाकसि व्यतक्त िे रूप में स्थाकपत हो 

जाएंगे और िमजोर लोगों िो इंसाफ कदलाएंगे।
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SHRI JESUDASU SEELAM: Sir, I would like to just raise two points. I was a little 
disturbed by the deliberations especially when issues of Telangana and Andhra Pradesh 
were being discussed. Sir, Section 8 of the Andhra Pradesh Reorganization Act, 2014 
specifically mentions that the Governor shall have special responsibility for security of 
life, liberty and property of all those who reside in the Common Capital Region, i.e. 
GHMC. Sir, it also mentions, "The Governor shall exercise his individual judgement, 
the decision of the Government in his discretion shall be final." The Home Ministry had 
piloted this Bill. I do not want to go into the details of the background in which it was 
passed. Sir, for the sake of keeping permanent peace, we requested that the Hyderabad 
Metropolitan Development Area should be declared a Union Territory, but it could not be 
done because the major political party, BJP and the Telugu Desam opposed it. Otherwise, 
these problems would not have been there. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don’t interrupt, please.

SHRI JESUDASU SEELAM: Sir, I request the hon. Home Minister to have a 
meeting with both the Chief Ministers. We want conciliation, not confrontation because 
the people of both the regions, Telangana as well as Andhra Pradesh, want a peaceful 
living. We have already lost so much. There are issues of education, admission of students 
in educational institutions, and now, the responsibility of the Governor, as provided for in 
the Act. I request both the Chief Ministers to refrain from using words which are emotive 
in nature and which creates unnecessary confusion in the minds ...(Interruptions)... I have 
every right to say, Mr. Chowdary. Let me say what I want.
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MR. DEPUTY CHAIRMAN: Mr. Seelam, you only address the Chair. Your time 
is getting over.

SHRI JESUDASU SEELAM: Both the Chief Ministers have made some promises. 
Let them fulfil these promises. I appeal to the Home Minister to implement the provisions 
of the Act in toto along with the promises made by the Prime Minister on the floor of this 
House. If this is not sufficient, let the Chief Ministers of both the States come out with 
amendments, but I would urge upon them not to give statements which are confusing. 
People want peace, prosperity and development. I appeal to both the Chief Ministers and 
also the hon. Home Minister ...(Time-bell rings)... Just a minute, Sir.

MR. DEPUTY CHAIRMAN: Please take your seat.

SHRI JESUDASU SEELAM: Just one sentence, Sir. The Home Secretary is 
making his best efforts.. But Chief Secretaries cannot solve the problems. It is not an 
administrative matter but a political one. Let the Home Minister be kind enough to call 
a meeting with both the Chief Ministers and discuss the issues and, if necessary, we will 
assist him ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Now, Shri Ramdas Athawale. ...(Interruptions)... 
That is all. Only what Mr. Athawale says will go on record.

श्री रारदास अठावले (महाराष्ट्र) : उपसभापकत महोदय, मैं ज्यादा नहीं बोलूगंा, मैं आपिी 

बहुत इज्जत िरता हंू, बहुत करस्पेक्ट िरता हंू। मैं तीन बार उधर िे हाऊस में रहा हंू और अब 

आपिा अनुभव ले रहा हंू। यहा ंकमकनस्ट्री पर चच्या चल रही है। होम कमकनस्ट्री, राजनाथ टसह जी 

जैसे मजबतू आदमी िो कमली है और देश िे 125 िरोड़ लोगों िी सुरक्षा िी कजम्मेदारी आप पर 

है। कजस तरह 125 िरोड़ लोगों िी सुरक्षा िरने िी कजम्मेदारी आप पर है, उसी तरह उधर िे 

लोगों िी भी सुरक्षा िरने िी कजम्मेदारी आप पर है। मैं सुझाव देना चाहता हंू कि दकलत समाज 

पर अत्याचार ज्यादा बढ़ने िे िारण 1989 में कप्रवेंशन ऑफ एट्रोकसटीज़ एक्ट बना। सभी जाकत िे, 

सभी धम्ड िे, सभी पाट्टी िे मेंबरों ने दकलतों पर बढ़ रहे अत्याचार िे िारण इस एक्ट िो मान्यता 

दी और कप्रवेंशन ऑफ एट्रोकसटीज़ एक्ट 1989 में बना। तो मुझे लगता है कि यह एक्ट किसी पर 

अत्याचार िे कलए नहीं है, दकलत और सवण्मों िो नजदीि लाने िे कलए यह एक्ट है। अगर 

महाराष्ट्र में यह एक्ट लगाते हैं तो एन्टीकसपेटरी बेल कमल जाती है। इसिा मतलब ऐसा था कि 

अगर दकलत समाज और आकदवासी समाज पर अत्याचार होता है तो इस िानून िे अन्तग्डत दो-

ढाई-तीन महीने ति बेल नहीं कमलती थी। इसिे िारण ही लोग डरते थे कि अगर मैं इन समाज 

िे लोगों पर अत्याचार िरंूगा तो मुझे तीन महीने अंदर रहना पड़ेगा। लेकिन अभी उनिो वहा ं

एन्टीकसपेटरी बेल कमलती है। माननीय गहृ मंत्री जी से मेरा यह िहना है कि इसिो थोड़ा करव्य ू

िरें और इसिा कमसयजू नहीं होना चाकहए और कनद्वोष आदमी पर यह िेस नहीं लगना चाकहए। 

किसी गावं में िाफी लोग अच्छे होते हैं। लेकिन आठ-दस लोग ऐसे होते हैं कि व ेगावं बदनाम 



[11 August, 2014] 465Discussion on the working of the Ministry of Home Affairs

िर देते हैं। इसकलए हमारा िहना है कि गावं में एि शाकंत सकमकत, दकलत सुरक्षा सकमकत िा भी 

कनम्याण होना चाकहए। एि कजले में एि एकडशनल एस.पी. िी पोस्ट हो, जो दकलत, आकदवासी 

और मकहलाओं पर अत्याचार िी जो घटनाएं हैं, उनिो हैंडल िरे और हर पुकलस स्टेशन चार-

पाचं पुकलस िा स्टाफ ऐसा रखे, क्योंकि बहुत बार ऐसा होता है कि दकलत समाज िे लोग पुकलस 

थाने में एप्लीिेशन देते हैं और िहते हैं कि हम पर हमला होने िी सम्भावना है। वैसी ही 

एप्लीिेशन दूसरी बार देते हैं, कफर िभी-िभी तीसरी बार भी देनी पड़ती है, लेकिन पुकलस वाले 

बोलते हैं कि अभी ति हमला नहीं हुआ है तो कफर हमारे पास क्यों आते हो? व ेकफर बतलाते हैं 

हमला िल होने िी सम्भावना है, लेकिन पुकलस िे पास स्टाफ नहीं होता है और न गाड़ी ही 

होती है तो इसीकलए दकलत िे प्रोटेक्शन िे कलए एि अलग से व्यवस्था होनी चाकहए। अत्याचार 

होने से पहले अगर आप उनिो arrest िरते हैं, उनिो समझाते हैं, compromise िराते हैं, तो 

हमला नहीं होता। उपसभापकत महोदय, इस बारे में भी कवचार किया जाना चाकहए। देश में 

नक्सलाइट मूवमेंट बहुत ज्यादा बढ़ रही है। मेरा इन नक्सलवादी लोगों िो िहना है कि हम 

तुम्हारी मागंों से सहमत हैं कि ट्राइबल एकरयाज िा डेवलपमेंट होना चाकहए, उनिो न्याय कमलना 

चाकहए। हम तुम्हारी मागंों िा समथ्डन िरते हैं, लेकिन आपने जो टहसा िा माग्ड अपनाया है, उस 

टहसा िे माग्ड से आपिो अंकतम लक्ष्य कमलने वाला नहीं है क्योंकि अगर आप जमींदार िो मारेंगे 

तो उसिा बेटा थोड़े ही अपनी जमीन छोड़ने वाला है, आप किसी िारखानेदार िो मारेंगे तो 

उसिा िारखाना तो वहा ंहै ही। इसीकलए अगर आप समस्या िा न्यायपूण्ड समाधान चाहते हैं, तो 

आप लोितंत्र में हमारे साथ आइए। हम यहा ं िंधे-से-िंधा कमलािर सघंष्ड िरेंगे। आप चुनाव 

लकड़ए और चुनिर आइए और सत्ता में भागीदार बकनए। अब कजस तरह नरेन्द्र मोदी जी िो सत्ता 

कमली है, वैसी सत्ता तो आपिो नहीं कमलेगी। लेकिन अगर आप हमारे साथ आओगे, तो सत्ता 

कमलेगी और उधर जाओंगे तो हार जाओगे। इसकलए मैं नक्सलवाकदयों िा आह्वान िरता हंू कि 

हम आपिी करस्पैक्ट िरते हैं, लेकिन आपने जो माग्ड अपनाया हुआ है, वह माग्ड ठीि नहीं है।

MR. DEPUTY CHAIRMAN : Okay; please conclude.

श्री रारदास अठावले : इसकलए मेरा िहना उनिो यही है कि व ेइस बारे में कवचार िरें। मैं 

ज्यादा समय नहीं लेना चाहता हंू क्योंकि अगर मैं ज्यादा बोलूगंा तो आप मुझे अगली बार मौिा 

नहीं देंगे। मैं आपिा आदर िरता हंू और अपनी बात यहीं समाप्त िरता हंू।

MR. DEPUTY CHAIRMAN : Now, hon. The Leader of the Opposition.

SHRI ANAND SHARMA (Rajasthan) : Sir, he will speak only three sentences.

MR. DEPUTY CHAIRMAN :  You said only three sentences.

श्री सत्यव्रत चतुव्वेदी : माननीय उपसभापकत जी, मैं एि ऐसे कवषय िी ओर माननीय गहृ 

मंत्री जी िा ध्यान कदलाना चाहता हंू, हमारे अन्य सदस्यों ने तमाम कवषयों पर चच्या िी, लेकिन 

उनमें राजभाषा िा कवषय छूट गया।
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महोदय, इस देश िा गहृ मंत्री इस देश िी ससंदीय राजभाषा सकमकत िा पदेन अध्यक्ष 

होता है।

श्री नरेश अग्रवाल : वह कवषय हमने उठाया है।

श्री सत्यव्रत चतुव्वेदी : अगर आपने उठाया है, तो मैं आपिो बहुत-बहुत धन्यवाद देता हंू। 

सर, मैं दूसरे वाक्य में िेवल इतना बोलूगंा कि अभी ति राजभाषा िा जो मौजूदा हाल है, वह 

औपचाकरिता से अकधि िुछ नहीं है। वास्तकविता यह है कि राजभाषा िे बारे में जो िाम होना 

चाकहए, वह िाम ईमानदारी से नहीं हो रहा है और मुझे इस बात िा दु:ख है क्योंकि मैं उस 

ससंदीय सकमकत से बहुत वष्मों से जुड़ा हंू, इसकलए मुझे इस बात िा और भी दुख है कि राजभाषा 

िी सबसे ज्यादा दुद्डशा कहन्दी-भाषी के्षत्रों में है। महोदय, दकक्षण िे के्षत्रों में कफर भी अपेक्षािृत 

अच्छा िाम हो रहा है, लेकिन यहा ंसब से ज्यादा दुद्डशा है। मुझे आपसे कसफ्ड  यह कनवदेन िरना 

है कि अगर आप इस बारे में व्यतक्तगत रुकच लेंगे और िुछ-न-िुछ वास्तकवि िाम िराने िे कलए 

प्रयास िरेंगे तो मैं समझता हंू कि राजभाषा िे िाम िो प्राथकमिता देना आवश्यि है। धन्यवाद।

SHRI D. RAJA: Sir, there are many issues relating to language. ...(Interruptions)... 
It is not the question of Hindi alone.

MR. DEPUTY CHAIRMAN: No, no. Now, hon. the Leader of the Opposition 
...(Interruptions)... What do you want? You have already spoken. Hon. LOP.

DR. V. MAITREYAN (Tamil Nadu): Sir, we should have a Committee on national 
languages comprising all languages.

MR. DEPUTY CHAIRMAN: Okay. All right ...(Interruptions)... What Chaturvedi 
said is only his views. You don’t worry about that. Sit down ...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, we 
support the growth and development of the Indian languages.

MR. DEPUTY CHAIRMAN: All Indian languages will be promoted and encouraged. 
Don’t worry; Tamil will also be encouraged and promoted.

SHRI JESUDASU SEELAM: Sir, Telugu should also be encouraged and 
promoted.

SHRI Y.S. CHOWDARY: Sir, Telugu should also be promoted.

SHRI P. RAJEEVE (Kerala): Sir, Malayalam also.

MR. DEPUTY CHAIRMAN: Malayalam also. I will speak in Malayalam then 
...(Interruptions)... Hon. LoP.

श्री गुलार नबी आज़ाद : माननीय उपसभापकत जी, मुझे बहुत खुशी है कि पूरे दो कदन गहृ 

मंत्रालय िे िामिाज पर सदन में चच्या हुई है। 
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उपसभापकत जी, गहृ मंत्रालय एि ऐसा मंत्रालय है कजस पर िश्मीर से िन्यािुमारी ति 

और कसतक्िम से गुजरात ति िे सभी माननीय सदस्य इसिे बारे में बोलना चाहते हैं क्योंकि 

सभी िा सबंधं िहीं-न-िहीं गहृ मंत्रालय से पड़ता है। यहा ं इन दो कदनों में चच्या हुई। हमारे 

िागें्रस िे बहुत सारे नेताओ ंने भाषण किए और कवशेष रूप से प्रमोद कतवारी जी, कदतग्वजय जी 

और अतश्वनी िुमार जी, जो हमारी पाट्टी िे सीकनयर लीडस्ड हैं, इनिे भाषण मैंने सुने, दूसरे 

नेताओ ं िे भी भाषण सुने। हमारे पक्ष िी तरफ से, हमारी पाट्टी िी तरफ से जो भावनाएं थीं, 

उनिो उन्होंने अच्छी तरह से रखा है। मैं उनिो दुबारा दोहराना नहीं चाहता हंू और उनसे बराबर 

सहमत हंू। कवशेष रूप से फोन टेटपग िे बारे में, स्नूटपग िे बारे में, कजसिो तमाम कवपक्ष िे लोगों 

ने कपछले कदनों यहा ंउठाया, टेरर िेसेज़ िे बारे में, गलत िेसेज़ में एि कवशेष समुदाय िे लोगों 

िो फंसाने िी िोकशश और बाद में िोट्मों से छूट जाना, उस पर चच्या हुई। फाल्स एनिाउंटस्ड 

पर चच्या हुई, पुकलस ट्रेटनग पर चच्या हुई। किस तरह से देश में सापं्रदाकयिता बढ़ रही है, किस 

तरह से बलात्िार िी घटनाएं बढ़ रही हैं, उस पर चच्या हुई। ये तमाम चीजें इस देश िे कलए 

और इस सदन िे कलए, चाहे वह कवपक्ष हो या सत्ताधारी पाट्टी हो, सबिे कलए बहुत टचता िे 

कवषय हैं। देश मजबतू होगा, तो हम मजबतू होंगे। देश िमजोर होगा, तो न तो सत्ताधारी पाट्टी 

रहेगी और न कवपक्ष ही रहेगा। इसकलए जरूरत इन चीजों िी तरफ ध्यान देने िी है। 

सर, देश में ढ़ाई-तीन महीने पहले इलेक्शन हुआ, करजल्ट कनिला। यह एि अलग एजेंडे 

पर यह इलेक्शन हुआ। तिरीबन 35 सालों से मैं भी इलेक्शन लड़ रहा हंू, अपनी पाट्टी से लोगों 

िो लड़ा भी रहा हंू, लेकिन एि नए मुदे्द िो लेिर राष्ट्रीय स्तर पर यह इलेक्शन हुआ और इतने 

बड़े पैमाने पर वह मुद्दा नहीं उठा। आज जो सत्ताधारी पाट्टी है, जो रूटलग पाट्टी है, इसने मुद्दा 

उठाया था कि पुरानी सरिारें भ्रष्ट थीं, इन्होंने मुद्दा उठाया था कि पुरानी सरिारों ने िोई िाम 

नहीं किया, इन्होंने मुद्दा उठाया था कि पुरानी सरिार िी जो लीडरकशप थी वह सक्षम नहीं थी, 

उस लीडरकशप िा इिबाल नहीं था और िहा कि एि नई लीडरकशप आएगी, नई पाट्टी आएगी, 

नए जोश िे साथ आएगी, जो दूध िा दूध पानी िा पानी िरेगी, लेकिन मुझे अफसोस है कि 

सत्ता में आने िे बाद उनिी जो गाड़ी थी, वह पटरी से कबल्िुल नीचे उतर आई और अगर 

उनिो दकक्षण जाना था तो उत्तर िी तरफ जा रही है। उनिो पता ही नहीं है कि क्या चल रहा 

है? सर, मैं पहले कदन से लेिर आज ति सुन रहा हंू और सबसे बड़ा आश्चय्ड तो मुझे परसों 

हुआ, जब मैं जम्मू में था और माननीय प्रधानमंत्री जी िा भाषण मैंने सुना। यहा ंतो मैं रोज सुनता 

हंू, आप भी सुनते हैं, हमें बताया जाता है कि आप कडफीटेड हो, आपिो अपनी हार याद नहीं है, 

इसकलए आप बोलते हैं। राजनीकत में तो हार और जीत होती है। यहा ंभी लोितंत्र होता है, जो 

दुकनया िा सबसे बड़ा लोितंत्र है। दुकनया में अमरीिा और कब्रताकनया सबसे पुराने लोितंत्र हैं। 

कितने कदन किस पाट्टी िी सरिार रहती है? दुकनया िा सबसे ताितवर राष्ट्रपकत अमरीिा िा 

होता है। वह भी आठ साल से ज्यादा नहीं होता, बदल जाता है। दूसरी पाट्टी आती हैं। कब्रताकनया, 

कजसने पूरी दुकनया पर राज किया, वहा ंभी पाकटय्यां पाचं साल िे बाद, दस साल िे बाद बदल 

जाती हैं। कहन्दुस्तान आबादी िे कहसाब से सबसे बड़ा लोिताकंत्रि देश है। स्वाभाकवि है कि यहा ं

भी पारटया ंबदलेंगी, यहा ंभी बदलाव आएंगे।
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[श्री गुलाम नबी आज़ाद]

सर, हमने 350 िी सखं्या भी देखी है, हमने 414 िी सखं्या भी देखी है। आज से तीस साल 

पहले सखं्या 413 या 414 थी, मैं उस सरिार में पहला पारलयामेंटरी अफेयस्ड िा कमकनस्टर ऑफ 

स्टेट था और जहा ंति मुझे याद है, िभी भी हमारे प्रधान मंत्री राजीव गाधंी जी ने एि दफा भी 

भारतीय जनता पाट्टी िो यह याद नहीं कदलाया कि आप दो सीटों पर आए हैं, िभी याद नहीं 

कदलाया। िभी हमने यह जताया नहीं कि आप हारे हैं और हम शतक्तमान हो गए, हमारे पास 413 

या 414 सीटें आ गईं, हमारे allies िो छोड़िर, लेकिन यहा ंपता नहीं, वह arrogance है और 

िभी-िभी तो मुझे लगता है...और माननीय प्रधानमंत्री जी िा परसों ऐसा ही भाषण था। माननीय 

प्रधानमंत्री जी ने इलेक्शन से छह महीने पहले िैम्पेटनग िी थी, स्वाभाकवि है कि जब इलेक्शन 

होता है, तो इलेक्शन िैम्पेन िे चेयरमनै होते हैं। हम भी िई जगह लक्ष्मण रेखा िो पार िर 

गए, लेकिन आज िे माननीय प्रधानमंत्री, बी.जे.पी. िी उस वक्त िी िैम्पेन िमेटी िे चेयरमनै, 

जरा ज्यादा ही लक्ष्मण रेखाएं पार गए, लेकिन प्रधानमंत्री बनने िे बाद व ेभारतीय जनता पाट्टी िे 

प्रधानमंत्री नहीं हैं, व ेभारत िी 125 िरोड़ जनता िे प्रधानमंत्री हैं। व ेिश्मीकरयों िे भी प्रधानमंत्री 

हैं, व ेतकमल लोगों िे भी प्रधानमंत्री हैं। व ेकसतक्िम िे भी प्रधानमंत्री हैं और व ेअरुणाचल, असम 

िे भी प्रधानमंत्री हैं, िेरल िे भी हैं और उत्तर-दकक्षण-पूव्ड-पतश्चम सबिे प्रधानमंत्री हैं। व ेकहन्दुओं 

िे भी प्रधानमंत्री हैं, मुसलमानों िे भी, कसख, ईसाई, बौद्ध और जैनों िे भी प्रधानमंत्री हैं। व ेकिसी 

एि कवशेष पाट्टी िे प्रधानमंत्री नहीं हैं। ...(व्यवधान)...

श्री सीतारार येचुरी : नाकसि िे भी...

श्री गुलार नबी आज़ाद : हा,ं नाकसि िे भी। आज हमारे सी.पी.एम. िे लीडर से आत्मा और 

परमात्मा िे बीच िे सबंधं िे बारे में सुनिर बहुत अच्छा लगा कि व ेिुछ हम लोगों िे बीच में 

आ रहे हैं, िुछ नज़दीि आ रहे हैं। 

माननीय कडप्टी चेयरमनै साहब, हमारे देश में लोगों िे धम्ड हैं, लेकिन हमारी सरिार िा 

धम्ड नहीं है। हमारा करलीजन है, लेकिन हमारी सरिार िा िोई करलीजन नहीं है। माननीय गहृ 

मंत्री जी िा करलीजन है, मेरा करलीजन है, हमारे बहुत सारे भाइयों िा अलग-अलग करलीजन है, 

लेकिन हमारी सरिार िा िोई करलीजन नहीं है, हमारी सरिार िा िोई धम्ड नहीं है, चाहे हम 

सरिार में हैं या हमारे गहृ मंत्री जी सरिार में हैं। सरिार िा धम्ड इसकलए नहीं है कि सरिार 

सभी धम्मों िे कलए है। अगर धम्ड िे आधार पर न्याय बाटंेंगे, तो कफर इंसाफ नहीं होगा। 

माननीय कडप्टी चेयरमनै साहब, मैंने इसीकलए िहा कि मैं व ेतमाम चीज़ें नहीं उठाऊंगा जो 

हमारे साकथयों ने उठाई हैं। मैं एजेंडा देख रखा हंू। वह एजेंडा तो चल रहा था इलेक्शन िे बीच 

में, लेकिन मैं सोच रहा था कि वह एजेंडा इलेक्शन िे साथ खत्म हुआ। इलेक्शन िे बीच में 

िैम्पेटनग चल रही थी - ‘िागें्रस मुक्त भारत’, इंकडया िो मुक्त िरना है िागें्रस पाट्टी से। परसों 

यही भाषण हमारे नवकनव्याकचत भारतीय जनता पाट्टी िे अध्यक्ष िा था और ऑनरेबल प्रधानमंत्री 

जी िी मौजूदगी में किया, तो लगता है कि एजेंडा बदला नहीं, अपोकज़शन में यही एजेंडा था और 

सरिार में यह एजेंडा बराबर है। 
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माननीय उपसभापकत जी, मैं िहता हंू कि ‘िागें्रस मुक्त भारत’ क्या हुआ? िागें्रस किसी 

एि व्यतक्त िा नाम नहीं है। िागें्रस भारत िा इकतहास है, इकतहास िो आप कनिाल िैसे सिते 

हैं? क्या आप महात्मा गाधंी िो कहन्दुस्तान से कनिालेंगे? क्या आप सुभाष चन्द्र बोस िी याद िो 

कहन्दुस्तान से कनिालेंगे? क्या सरदार पटेल िो कनिालेंगे, कतलि िो कनिालेंगे? पकंडत 

जवाहरलाल नेहरू, लाल बहादुर शास्त्री, गोपाल िृष्ण गोखले, मदन मोहन मालवीय और 

मौलाना आज़ाद, इन सबिो कनिालेंगे? अगर इन्होंने िागें्रस में िुछ नहीं किया तो महात्मा गाधंी 

दज्डनों बार, तीस-चालीस साल जेलों में क्या िरते थे? अगर िागें्रस ने िुछ नहीं किया तो सुभाष 

चन्द्र बोस िी ‘आजाद टहद फौज’ कहन्दुस्तान िे बाहर क्या िरती थी? हमारे जो तमाम लीडस्ड 

हैं, जो िई दफा जेलों िे अंदर और जेलों िे बाहर रहे, व ेकिस पाट्टी िे थे? महात्मा गाधंी किस 

पाट्टी िे थे, सुभाष चन्द्र बोस किस पाट्टी िे थे, गोपाल िृष्ण गोखले किस पाट्टी िे थे, सरदार 

पटेल किस पाट्टी िे थे? ...(व्यवधान)...

श्री तवजय गोयल : गाधंी जी तो खुद िहिर गए थे कि िागें्रस िो समाप्त िर दो। 

...(व्यवधान)...

श्री आनन्द शर्मा : एि नाम तो बताइए अपना। ...(व्यवधान)...

श्री गुलार नबी आज़ाद : अगर आप देश िो िागें्रस मुक्त िरेंगे तो आपिो िागें्रस िी, देश 

िी, कहन्दुस्तान िी कहस्ट्री बदलनी पड़ेगी, तब िागें्रस मुक्त होगा। क्या आप कहन्दुस्तान िी कहस्ट्री 

से एि सौ साल कनिालना चाहते हैं? क्या सवा-डेढ़ सेंचुरी िो आप कहन्दुस्तान से कनिालना 

चाहते हैं? यह एजेंडा ...(व्यवधान)...

श्री रारदास अठावले : उपसभापकत महोदय, ...(व्यवधान)...

MR. DEPUTY CHAIRMAN : Athawaleji, sit down.  ...(Interruptions)...

श्री गुलार नबी आज़ाद : अठावले जी, मैं आपिा बड़ा आदर िरता हंू। ...(व्यवधान)...

श्री उपसभापतत : अठावले जी, बकैठए। It is not going on record. ...(Interruptions)... He 

is not yielding, sit down. ...(Interruptions)...

श्री रारदास अठावले : *

MR. DEPUTY CHAIRMAN : It is not going on recod.  ...(Interruptions)... LoP is 

not yielding.  ...(Interruptions)... 

श्री गुलार नबी आज़ाद : मैं बाबा साहेब अम्बेडिर पर आता हंू। इस देश िा बापू, “Father 

of the Nation” िागें्रस िा लीडर था। इस देश िा िॉस्टीट्यूशन, कजसने हमें कबठाया, वह 

िागें्रस िी सरिार में पहला िानून मंत्री था। अगर िागें्रस नहीं होती तो लॉ कमकनस्टर िहा ंसे 

होते, लॉ कमकनस्टर नहीं होते तो कहन्दुस्तान िा िॉस्टीट्यूशन िहा ं से आता? ...(व्यवधान)... 

*Not recorded.
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िॉस्टीट्यूशन िा कनम्याता भी उसी िागें्रस िी सरिार िे प्रधानमंत्री िा कनयुक्त किया हुआ लॉ 

कमकनस्टर था, िानून मंत्री था। आप किस दुकनया िी बात िरते हैं? क्या आपने सकंवधान पर 

कवश्वास नहीं िरते? क्या आपने Father of  the Nation पर कवश्वास नहीं िरते हैं? उस पूरे 

चैप्टर िो आप कहन्दुस्तान िी तारीख से, कहन्दुस्तान िे इकतहास से, कहदुस्तान िी कहस्ट्री से 

कनिालना चाहते हैं? आज आपने िहा कि िागें्रस मुक्त कहन्दुस्तान चाकहए, िल आपिो 

बी.एस.पी. और समाजवादी मुक्त य.ूपी. चाकहए, परसों आपिो टी.एम.सी., सी.पी.आई. (एम.) 

और सी.पी.आई. मुक्त बगंाल चाकहए, तरसों आपिो, ओकडशा िे जो आपिे साथी हैं, उनिी पाट्टी 

मुक्त ओकडशा चाकहए। आपिो डी एम िे और ए.आई.डी.एम.िे. मुक्त तकमलनाडु चाकहए, आपिो 

हर पाट्टी मुक्त देश चाकहए। मेरी समझ में नहीं आता कि पाट्टी िी इतनी भखू भी हो सिती है। एि 

सीमा ति पाट्टी िी भखू हो सिती है। पाट्टी बनाने िे कलए बहुत िुब्यानी देनी पड़ती है। कजतनी 

पाट्टी बढ़ाएंगे, उतनी ही िुब्यानी भी देनी पड़ेगी। यह देश, मैं हमारे साथी िा शब्द इस्तेमाल नहीं 

िरंूगा- ‘कवकचत्र’ - लेकिन हमारा देश इतना बड़ा है, इतना कवशाल देश है, जहा ंहर जाकत िे, 

हर धम्ड िे, हर कवचारधारा िे लोग रहते हैं, हमारा देश बड़ा सेंकसकटव देश है। यहा ंनॉथ्ड-ईस्ट िे 

हमारे जो ट्राइबल लोग हैं, एि-एि स्टेट में, 20-20, 25-25 ट्राइब्स हैं। अरुणाचल प्रदेश से 

हमारे गहृ राज्य मंत्री हैं, शायद मुझे याद नहीं है, आज से 28 साल पहले जब में गहृ मंत्रालय में 

राज्य मंत्री था, तब िा मुझे याद है, शायद 16 ट्राइब्स आपिे हैं। इसी तरह से नागालैंड िी 20 

या 22 ट्राइब्स है। इनिा सरिार चलाने िा अपना एि कसस्टम है। िश्मीर एि अलग सेंकसकटव 

जगह है। उसिा एि अलग तरीिा है। आज, जब से यह सरिार बनी है, जम्मू-िश्मीर में प्लस-

40, बी.जे.पी. िा एजेंडा है, नॉथ्ड-ईस्ट में प्लस और िुछ, अरुणाचल में प्लस और िुछ-क्या हम 

दुकनया जीतने िी दौड़ में लगे हुए हैं? मैं माननीय भारतीय जनता पाट्टी िे लीडरों िो बताना 

चाहता हंू कि Kaiser Wihelm बनने िी िोकशश न िरें, व े100 साल पहले जम्डनी िे Emperor 
थे। इसी अगस्त िे महीने में 1914 में,  and, to be precise, to be very precise, 4 अगस्त, 1914 

में एि सौ साल पहले जम्डनी िे Emperor, Kaiser Wihelm, उनिी भखू बढ़ गई, जम्डनी बड़ा 

ताितवर था कि िुछ और मुल्िों िो साथ में ले जाऊं और 8 साल िे अंदर-अंदर जम्डनी भी 

खत्म हो गया और व ेअपने देश से कनिाल कदए गए। ...(व्यवधान)... आपने जहा ंति अपनी सीमा 

बनाई है, आप इसी ति सीकमत रकहए। आप नाथ्ड-ईस्ट में जाने िी िोकशश िरेंगे, आप िश्मीर में 

जाने िी िोकशश िरेंगे फेयर और अनफेयर मीन्स से, आप अगर कहन्दुस्तान िे हर रीजन में 

अपना झडंा लहराने िी िोकशश िरेंगे, ताित िे बलबतेू पर आप िरेंगे, तो मैं समझता हंू कि 

आप आग से खेल रहे हैं। यह कहन्दुस्तान िी एिता िे कबल्िुल कखलाफ है। माननीय गहृ मंत्री जी 

मैं आपिो कवशेष रूप से कफर बताना चाहंूगा कि िागें्रस ने िुब्याकनया ंभी दी हैं इन राज्यों िो 

अपने साथ रखने िे कलए। वष्ड 1975 में िागें्रस िा पूण्ड बहुमत था, दो-कतहाई अक्सकरयत थी, 

यहा ं नेशनल िान्फ्रें स िे मोहम्मद शफी साहब मौजूद हैं, िागें्रस िो पूरा बहुमत ही नहीं था, 

बतल्ि दो-कतहाई मजैोकरटी थी। नेशनल िान्फ्रें स िा एि भी एम.एल.ए. नहीं था, लेकिन नेशनल 

िान्फ्रें स िे सबसे बड़े लीडर, कजनिा नाम देश िे सबसे बड़े लीडरों में नाम कगना जाता है शेख 

मोहम्मद अब्दुल्ला, उनिे साथ श्रीमती इंकदरा गाधंी िा Accord हुआ कि व े मेनस्ट्रीम में आएं, 

[श्री गुलाम नबी आज़ाद]
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अलग न रहें। उनिो मेनस्ट्रीम में लाने िे कलए िागें्रस पाट्टी ने, इंकदरा गाधंी ने यह फैसला कलया 

कि उसिे कलए िागें्रस िो िुब्यानी देनी होगी। मीर िाकसम, चीफ कमकनस्टर और तमाम िैकबनेट 

िो िहा कि आप resign िरो और शेख मोहम्मद अब्दुल्ला साहब चीफ कमकनस्टर बने। शेख 

मोहम्मद अब्दुल्ला साहब एम.एल.ए. नहीं थे। कमज्या अब्दुल बेग साहब कडप्टी चीफ कमकनस्टर बने, 

व े भी एम.एल.ए. नहीं थे। िागें्रस ने अपने दो कसटटग एम.एल.एज़ िो  resign िराया और 

unopposed शेख मोहम्मद अब्दुल्ला साहब िो और कमज्या अब्दुल बेग साहब िो असेम्बली में लाई। 

िागें्रस ने िुब्यानी दी, िागें्रस ने इसिी परवाह नहीं िी, बतल्ि वहा ंिे जो voice of dissent थे, 

वहा ंिे लोग कजस लीडर िे साथ थे, उस लीडर िो आगे लाने िे कलए िुब्यानी दी।

आप आगे चलिर देकखए। जब राजीव गाधंी जी प्रधानमंत्री बने और मुझे सौभाग्य से कजस 

तीन राज्यों िा कजक्र िरने िा अवसर कमल रहा था, मैं उन तीनों जगहों िा Minister of State 

in charge था for implementation of the Mizoram Accord, the Assam Accord and the 

Punjab Accord. यह 28 साल पहले िी बात है। हमारी गवन्डमेंट थी। कमजोरम में लाल 

थनहावला, जो आज चीफ कमकनस्टर हैं, यही नहीं चीफ कमकनस्टर लालडेंगा िो हकथयार छुड़वाए 

और उसिो मेनस्ट्रीम में लाए। लाल थनहावला िा इस्तीफा लेने िे कलए और करक्वसे्ट िरने िे 

कलए प्रधानमंत्री िी ओर से मैं ही गया था। मैंने उनसे बात िी और लाल थनहावला ने इस्तीफा 

कदया तथा लालडेंगा चीफ कमकनस्टर बने। वह दूसरी बात थी कि लालडेंगा कितनी देर ति चीफ 

कमकनस्टर रहे। वह हमारा िसूर नहीं था, कजतनी उनिी क्षमता थी, उतने कदन ति वह चीफ 

कमकनस्टर रहे। आज हम िह सिते हैं कि कहन्दुस्तान में सबसे शाकंत वाला नाथ्ड-ईस्ट में अगर 

िोई इलािा है, तो वह कमजोरम है। हमने िुब्यानी दी, लेकिन देश ने तो िुछ पाया। अगर िागें्रस 

ने िुछ खोया, तो देश ने िुछ पाया। इसी तरह से हमारे नौजवान असम में तमाम िालेज, 

यकूनवरसटीज़ बदं थीं, तोड़फोड़ चल रही थी, AGP िे लड़िे मदैान में आ गए। प्रफुल्ल महंत, 

उस वक्त उनिे लीडर थे, उनिे साथ एिॉड्ड हुआ। उनिो हुिूमत दी और पजंाब में लोंगोवाल 

साहब िे साथ एिॉड्ड हुआ और आज आप पजंाब िो देकखए कि वह किस तरह से खुशहाल स्टेट 

है। िागें्रस िो जब-जब भी जरूरत पड़ी, िागें्रस ने देश िी एिता और अखंडता िे कलए अपनी 

पाट्टी िी िुब्यानी दी है। पारटया ंऐसी िुब्याकनयों िे बगैर नहीं बनती हैं और इस देश िो जब 

व्यतक्तयों िी िुब्याकनया ंिरनी पड़ीं, तो तब भी महात्मा गाधंी, इंकदरा गाधंी और राजीव गाधंी ने 

अपनी जान िी िुब्यानी दी, किसी दूसरे नेता ने नहीं दी। िागें्रस िा इकतहास 1885 से लेिर आज 

ति कसफ्ड  बकलदान िा इकतहास रहा है, चाहे वह देश िे कलए हो, चाहे प्रदेश िे कलए हो, चाहे 

एिता िे कलए या कफर अखंडता िे कलए हो। उसी इकतहास िो, उसी तारीख िो आज हमारी 

सत्ताधारी पाट्टी कहस्ट्री से कनिालना चाहती है, यह िैसे होगा? 

माननीय गहृ मंत्री जी, आपसे बहुत अपेक्षाएं हैं, उम्मीदें हैं। आप एि ऐसे शहर लखनऊ से 

सबंधं रखते हैं, जो एि तहजीब िा, िल्चर िा शहर है। जो गगंा-जमुनी तहजीब है, उस गगंा-

जमुनी तहजीब में आप पले हैं और आप इस पारलयामेंट में उसिो करपे्रजेंट िरते हैं। मुझे बड़ी 

खुशी हुई, जब मैं इलैक्शन िे टाइम अपनी पाट्टी िे कलए वहा ंिैम्पेन िरने िे कलए गया। मैं रात 
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िो नौ बजे वहा ं िे िुछ मुतस्लम मोहल्लों में िैम्पेन िरने िे कलए चला गया था। उन मुतस्लम 

मोहल्लों से आपिी पत्नी कनिली, जो वहा ंपर िैम्पेन िर रही थीं। हमारे इसी सदन िी एि 

मकहला एम.पी. ने मुझे उनसे कमलवाया और िहा कि हम यहा ंिैम्पेन िर रही हैं। मुझे उससे यह 

तो खुशी हुई कि िम से िम आपिा इतना करश्ता तो है कि आप उनिे बीच में िैम्पेन िर सिते 

हैं, इसकलए आपिे ऊपर कजम्मेदारी और ज्यादा है। भारतीय जनता पाट्टी िे हमारे बहुत से लीडस्ड 

शायद उस वातावरण में, उस माहौल में, उस गगंा-जमुनी तहजीब में नहीं पले हैं, जो भारत िी 

तहजीब है। कजसिो बड़े अच्छे शब्दों में हमारे सी.पी.एम. िे लीडस्ड येचुरी साहब ने कडस्क्राइब 

किया, मैं उनिो बहुत-बहुत बधाई देता हंू। यह भारत िी तहजीब है, जो लखनऊ िा िल्चर है, 

यही पूरे भारत िी तहजीब है। हमारी ताित, हमारे भारत िी शतक्त, हमारे ये पहाड़, दकरया ये 

झरने नहीं हैं, हमारे भारत िी ताित और शतक्त 125 िरोड़ आबादी नहीं है। हमारे भारत िी 

शतक्त और ताित, आप भी कवदेश में जाते हैं, मैं भी बहुत कवदेश में जाता हंू और जाता रहा हंू, 

हमारी ताित और शतक्त इसकलए है, लोग हमारा आदर और इज्जत इसकलए िरते हैं, आज 

हमारे प्रधानमंत्री जी, हमारे देश में चाहे िल हमारे प्रधानमंत्री हों, हमारी पाट्टी िे हों, िोई भी 

प्रधानमंत्री हो, क्यों अमरीिा उनसे बात िरना चाहता है, क्यों कब्रताकनया उनसे बात िरना 

चाहता है, क्यों जम्डनी, फ्रासं उनसे बात िरना चाहता है, क्यों चाइना उनसे बात िरना चाहता 

है कि हम एि िम्पोकजट िल्चर िो करपे्रजेंट िरते हैं। यह हमारी सबसे बड़ी ताित है। हमारे 

देश िी ताित कहन्दू, मुतस्लम, कसख, ईसाई, बौद्ध और जैन हैं। यह जो हमारी 125 िरोड़ िी 

आबादी िी इमारत खड़ी है, यह इसकलए खड़ी है, क्योंकि इसिी जड़ें इसिी जमीन में हैं। जो 

इसिी नींव है, जो इसिी बुकनयाद है, वह एि मजबतू फाउंडेशन है। िुछ लोग जो जल्दी में हैं, 

इस फाउंडेशन िो िमजोर िरिे इमारत बनाना चाहते हैं, कबसल्डग बनाना चाहते हैं। अगर 

फाउंडेशन मजबतू होगी, बुकनयाद मजबतू होगी, तो आप उस पर चालीस-पचास मंकजल कबसल्डग 

बना सिते हैं, लेकिन अगर उसिी जड़ें नहीं होंगी, बुकनयादी नहीं होगी, फाउंडेशन नहीं होगी, 

तो एि मंकजल िी कबसल्डग या दो मंकजल िी कबसल्डग भी कगर सिती है। मेरा माननीय गहृ मंत्री 

जी से अनुरोध होगा कि आपिो िैप्टन भी पुिारा गया है, ‘मनै ऑफ कद मचै’.. नहीं, ‘मनै ऑफ 

कद मचै’ िोई और है, लेकिन मुझे खतरा है कि अगर ‘िैप्टन’ भी वही है और ‘मनै ऑफ कद मचै’ 

भी है, तो खतरा वहा ंसे है, आपसे िोई खतरा नहीं है। इसकलए आपिी जो पुरानी िैप्टनकशप है, 

उसिो बहाल रकखए, उससे हकटए नहीं। गहृ मंत्रालय में जो आपिी िैप्टनकशप है, वह उसी तरह 

बरिरार रहेगी तो अच्छा होगा। आप यहा ंभी िैप्टनकशप कदखाइए और आपिा िौन कखलाड़ी है, 

जो बीच में आना चाहता है, उसिो मत आने दीकजए, वहा ंिैप्टनकशप िा इस्तेमाल िीकजए, तब 

हम खुश हो जाएंगे। मैं इन्हीं शब्दों िे साथ आपसे यही अपेक्षा रखंूगा कि इस देश में हर धम्ड, हर 

जाकत और हर मजहब िे लोग सुरकक्षत रहें और अपने आपिो महसूस िरें कि व ेभारतीय हैं। उन्हें 

भारत पर हमेशा गौरव था, आज भी है और हमेशा रहेगा। हमारी सबसे बड़ी ताित यही है और 

आपिो इसिी तरफ सबसे अकधि ध्यान देना होगा।   

[श्री गुलाम नबी आज़ाद]
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MR. DEPUTY CHAIRMAN : Athawaleji, sit down. ...(Interruptions)...

It is not going on record.   

...(Interruptions)...  He is  not yielding. sit down.  ...(Interruptions)...

MR. DEPUTY CHAIRMAN : It is not going on record. ...(Interruptions)... LoP is 
not yielding ...(Interruptions)...

*Not recorded. 
†Transliteration in Urdu Script.

*
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श्री जी.एन. रतनपुरी : कडप्टी चेयरमनै सर, यहा ं पर दो स्टेटमेंट्स किए गए हैं 

...(व्यवधान)...

MR. DEPUTY CHAIRMAN : No, no, I have called the Minister ...(Interruptions)...

SHRI G.N. RATANPURI : Sir, I wish to set the record straight. एि तो यह िहा 

गया है कि जम्मू-िश्मीर िे जो स्टेट सब्जेक्ट्स लॉज हैं, व ेdiscriminatory हैं against women. 
एि तास्सुर यह कदया जा रहा है कि िश्मीरी मुसलमानों ने यह िानून बनाया है। 1927 में 

महाराजा हकर टसह िी एडकमकनस्ट्रेशन ने यह िानून बनाया था। उस एडकमकनस्ट्रेशन में िोई 

िश्मीरी मुसलमान अफ़सर नहीं था, उसमें तीन-चार चपरासी थे। अब उसमें अमेंडमेंट िी गई है 

और जो against women discrimination थी, वह सारी हटाई गई है। This is one clarification. 
दूसरी क्लैकरकफिेशन. ...(व्यवधान)...
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MR. DEPUTY CHAIRMAN : Okay. All right.

श्री जी.एन. रतनपुरी : दूसरी क्लैकरकफिेशन यह है कि जब यह 1975 में एिॉड्ड हुआ, उस 

वक्त िागें्रस िी दो कतहाई अिसकरयत थी और लॉग डेकलबरेशन्स िे बाद यह किया गया। 

...(व्यवधान)... यह नेशनल इंट्रस्ट में किया गया था ...(व्यवधान)... व ेलोग कबना मुिाबला किए 

चुनिर आए थे, उनिे एकफडेकवट्स, जो उनिे अपोनेन्ट्स थे ...(व्यवधान)... 

MR. DEPUTY CHAIRMAN : Okay. Now Mr. Minister. 

श्री जी.एन. रतनपुरी : उनिे चुराए गए थे ...(व्यवधान)... व ेभी कवद इन वन ईयर वापस 

किए गए ...(व्यवधान)...

MR. DEPUTY CHAIRMAN : Okay. You have made your points.

श्री जी.एन. रतनपुरी : वह जो कहस्टोकरि अपॉच्यु्डकनटी थी, उसिो भी गायब किया गया था 

...(व्यवधान)...

उपसभापतत : बस। आपिा हो गया है। ...(व्यवधान)...

श्री जी.एन. रतनपुरी : शेख मोहम्मद अब्दुल्ला अनअपोज्ड नहीं आए थे ...(व्यवधान)... व े

इलेक्ट हुए थे ...(व्यवधान)... उनिा इलेक्शन हुआ था ...(व्यवधान)...

श्री उपसभापतत : बस हो गया है। ...(व्यवधान)... Okay. All right. That is okay. Now, 

take you seat. Yes, hon. Minister.

गृह रंत्री (श्री राजनाथ ससह) : उपसभापकत महोदय, इस सदन में शुक्रवार से गहृ मंत्रालय से 

सबंकंधत जो वरिग है, िामिाज है, उस पर चच्या चल रही है। जब मैं यहा ंउपतस्थत नहीं था, तब 

भी मैंने बहुत सारे सदस्यों िे भाषणों िो टेलीकवजन पर सुना था। क्योंकि ससंद िे दूसरे सदन 

लोिसभा में भी मुझे िुछ िाम िरना था, इसकलए मैं सभी िे भाषणों िो नहीं सुन पाया हंू, 

लेकिन मैं िह सिता हंू कि मैंने अपने अकधिाशं सम्माकनत सदस्यों िे भाषणों िो बहुत ही गौर से 

सुना है। मैं यह िहना चाहंूगा कि हमारे सभी ससंद सदस्यों ने बहुत ही कवद्वतापूण्ड भाषण कदए हैं। 

मैं अपनी तरफ से उन सारे सदस्यों िे प्रकत आभार व्यक्त िरना चाहता हंू। मैं इस समय अपने िो 

असमंजस िी तस्थकत में पा रहा हंू कि अपनी बात िी शुरूआत िहा ं से िरंू? क्योंकि यह 

कडस्िशन होम कमकनस्ट्री िी वरिग पर हो रहा है, इसकलए पहले हमारी यह कजम्मेदारी बनती है 

कि होम कमकनस्ट्री िे पास क्या मेंडेट है, इसिा कवज़न क्या है, इसिी फंक्शटनग िैसे होती है, 

इसिे कितने कडकवजन्स हैं, क्या-क्या िाम होते हैं, मैं ससंद िो इन सबिी जानिारी दंू। 

सामान्यत: यह परंपरा रही है कि जब िभी भी होम कमकनस्ट्री िी वरिग पर चच्या हुई है, और 

यकद सबंकंधत कवभाग िे गहृ मंत्री खड़े हुए हैं, तो इस कमकनस्ट्री िी किस प्रिार िी फंक्शटनग है, 

व ेइसिी भी चच्या िरते रहे हैं। लेकिन यकद मैं उसिी बहुत कवस्तार में जािर चच्या िरंूगा, तो मैं 

समझता हंू कि उसमें लबंा समय लगेगा। हमारे सम्माकनत सदस्यों ने जो भी कवचार व्यक्त किए हैं, 

इतने अल्प समय में, घंटे, डेढ़ घंटे या दो घंटे में उनिे सभी मुद्दों पर कवचार िरना सभंव नहीं है, 

लेकिन िुछ न िुछ एि-एि या दो-दो, जो ऐसे प्रमुख मुदे्द हैं, जो उन्होंने इस सदन में उठाए हैं, 
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मैं उन पर अपने कवचार व्यक्त िरना चाहंूगा। मैं उसिे पहले, िेवल पदं्रह से बीस कमनट में ही 

होम कमकनस्ट्री िी वरिग िे बारे में, उसिे कवज़न और मेंडेट िे बारे में आपिे समक्ष दो बातें 

रखना चाहंूगा। उपसभापकत महोदय, मैं आपिे माध्यम से सभी सम्माकनत सदस्यों से यह अनुरोध 

िरना चाहंूगा कि हो सिता है कि हमारी िोई ऐसी बात हो, िोई ऐसा कवषय हो, कजस पर 

कडफरेंस ऑफ ओकपकनयन हो, लेकिन मैं आपसे कवनम्रतापूव्डि यह कनवदेन िरना चाहता हंू कि 

उस पर आपिे मन में नाराजगी पैदा नहीं होनी चाकहए, क्योंकि मैं सवंाद में कवश्वास रखता हंू। 

यकद उस सम्बतन्धत कवषय पर िोई ति्ड  िरना चाहता होगा, बहस िरना चाहता होगा, बातचीत 

िरना चाहता होगा, तो वह जब चाहेगा, तब मैं उसिो समय देने िे कलए तैयार हंू और उसिे 

साथ सवंाद िरने िो तैयार हंू। उपसभापकत महोदय, यकद लोितंत्र िी सबसे बड़ी ताित और 

सबसे बड़ी खूबसूरती िोई है, तो वह सवंाद ही है। हम किसी िे साथ सवंाद नहीं तोड़ना चाहते 

हैं, लेकिन मैं पहले अपने मनैडेट और कवज़न िी थोड़ी चच्या िर देना चाहता हंू। 

उपसभापकत महोदय, जहा ं ति होम कमकनस्ट्री िा सवाल है, इसमें इंटन्डल कसक्योकरटी, 

बॉड्डर मनेैजमेंट, सेंटर-स्टेट करलेशंस, सघं राज्य के्षत्रों िा प्रशासन, िेन्द्रीय सशस्त्र बलों िा 

प्रबधंन और साथ-ही-साथ आपदा प्रबधंन आकद बहुत सारे महत्वपूण्ड मुदे्द हैं। इसिे साथ ही 

इंटेकलजेंस सम्बतन्धत जानिारी राज्यों िे साथ शेयर िरना, साथ ही आवश्यिता पड़ने पर उन्हें 

फोस्ड मुहैया िराना, उन्हें कवत्तीय सहायता देना, ये सब हमारी प्रमुख कजम्मेदाकरया ंहैं। हमारे गहृ 

मंत्रालय िी जो सबसे बड़ी कजम्मेदारी है ...(व्यवधान)...

श्री के.सी. त्यागी : इसमें फ्रीडम फाइटस्ड िा कवषय भी है।

श्री राजनाथ ससह : हा,ं सब कवषय हैं। हमारे यहा ंलगभग 21-22 कडवीजंस हैं। यकद मैं सबिे 

नाम िी चच्या िरंूगा, तो लम्बा समय लगेगा। मैं जानता हंू कि इस सम्बन्ध में बहुत सारे लोगों िो 

जानिारी है, लेकिन सबसे बड़ी कजम्मेदारी यह होती है कि देश िी अवाम, देश िे नागकरि 

सम्मान िी कजन्दगी जी सिें  और सुरकक्षत कजन्दगी जी सिें , यह एन्श्योर िरना, यह सुकनतश्चत 

िरना, सब कमला-जुला िर कवशेष रूप से गहृ मंत्रालय िी यह कजम्मेदारी बनती है। चाहे व ेकिसी 

जाकत िे हों, चाहे व ेकिसी पथं िे हों, किसी मज़हब िे हों, किसी धम्ड िे मानने वाले क्यों न हों, 

चाहे व ेपुरुष हों अथवा स्त्री हों, चाहे छोटा मासूम बच्चा ही क्यों न हो, इतना ही नहीं यकद मा ंिे 

गभ्ड में भी बच्चा पल रहा है, तो वह भी सुरकक्षत रहना चाकहए, इसिी भी कचन्ता िरना, यह हम 

सबिी कजम्मेदारी बनती है, पूरे समाज िी कजम्मेदारी बनती है। हमारे गहृ मंत्रालय िे समक्ष 

इतना बड़ा लक्ष्य रहता है। 

जहा ंति फोस्देज िा सवाल है, सुरक्षा सुकनतश्चत िरने िे कलए हमारे पास जो भी सेंट्रल 

आम्ड्ड फोस्देज हैं, हम सामान्यत: उनिा प्रयोग िरते हैं। समाज िे गरीब लोगों िो सुरक्षा मुहैया 
िराने िे कलए भी जो आवश्यि िदम होते हैं, हम व ेिदम उठाते हैं। यकद िानूनी स्तर पर भी 
मदद मुहैया िराने िी आवश्यिता होती है, तो हम वह भी उपलब्ध िराते हैं। यकद उनिे ऊपर 
िोई जुल्म और अत्याचार िरने िी िोकशश िरता है, तो हम यह अपेक्षा िरते हैं कि चूकंि यह 

राज्य सरिारों िी पहली कजम्मेदारी बनती है, तो व ेिमजोर लोगों िो सुरक्षा मुहैया िराएंगी। 

[श्री राजनाथ टसह]
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इसिे अकतकरक्त यहा ंपर पुकलस फोस्ड िो लेिर जो चच्या हुई है, उसमें बहुत सारी बातें पूरी तरह 

से सच िही गई हैं। उसमें िहा गया है कि सचमुच पुकलस िो जो आवश्यि सुकवधाएं कमलनी 

चाकहए अथवा जो हमारा िेन्द्रीय सुरक्षा बल है, उन्हें जो आवश्यि सुकवधाएं मुहैया िराई जानी 

चाकहए, व े नहीं हो पाई हैं। उनिी िमी िे िारण भी उनिे मनोकवज्ञान पर असर पड़ता है, 

उनिी मन: तस्थकत िा असर पड़ता है। मुझे यह भी िहा गया कि कदल्ली में ऐसी लगभग 10 

परसेंट पुकलस फोस्ड है, जो मानकसि रूप से बीमार है। यह जानिारी हमारे एि माननीय सदस्य 

ने दी है। इस सम्बन्ध में मुझे जानिारी नहीं है कि अभी सच्चाई क्या है, लेकिन चूकंि व े मेरे 

सजं्ञान में यह जानिारी लाए हैं, तो मैं इसे देखंूगा। हमारा गहृ मंत्रालय इस हिीित िो समझता 

है कि िहीं-न-िहीं िोई िमी है और इसे दूर किया जाना चाकहए। हम पुकलस मॉडन्याइजेशन िा 

िाम भी िरते हैं। पुकलस िे जवानों िो और क्या सुकवधाएं मुहैया िराई जा सिती हैं, हम वह भी 

िरने िी िोकशश िरते हैं। उनिे अन्दर एि परसेप्शनल चेंज लाने िी दृतष्ट से हम समय-समय 

पर उनिे प्रकशक्षण िा िाय्डक्रम भी चलाते रहते हैं। यह िाय्डक्रम गहृ मंत्रालय बराबर िरता 

रहता है। 

मकहलाओं िे कखलाफ जो बढ़ते हुए अपराध हैं, यह भी िेवल सरिार िे कलए ही नहीं, 

बतल्ि सारे देश िे कलए एि गम्भीर कचन्ता िा कवषय है। इस सम्बन्ध में हम लोगों ने एि नयी 

परम्परा चलाई है कि onlione complaints, online FIR दज्ड िराने िी व्यवस्था हो। हम लोगों ने 

िुछ स्थानों पर इसे प्रारम्भ भी िर कदया है, साथ ही साथ यकूनफाइड तरीिे से इस सुकवधा िो 

िैसे आगे बढ़ाया जा सिे, इस सम्बन्ध में भी हम लोगों ने िुछ प्रभावी िदम उठाए हैं। 

इसिे अकतकरक्त इल्लीगल इकमगे्रशन, भारत देश में लोगों िा जो अवैध आना हो रहा है, 

उसिे सबंधं में भी हमारे गहृ मंत्रालय ने िई प्रभावी िदम उठाए हैं। हम लोगों ने फैसला किया है 

कि देश िे हर नागकरि िो, जो भारत देश िा नागकरि है, उसे हम इंकडयन कसकटज़न िाड्ड 

जारी िरेंगे। मैं समझता हंू कि तीन से लेिर चार वष्ड िे अन्दर हम इस िाम िो पूरा िरने में 

िामयाबी हाकसल िर लेंगे। ...(व्यवधान)... जी हा,ं इसमें लम्बा समय लगेगा।

नॉथ्ड-ईस्ट हमारे देश िा एि बहुत ही सवंदेनशील भाग है। मैं जानता हं कि वहा ं पर 

insurgency िे िारण एि बहुत बड़ी समस्या है। वहा ं पर insurgency िे िारण किस-किस 

प्रिार िी प्रॉब्लम्स हैं, इसिी चच्या न िरते हुए, मैं कसफ्ड  इतना ही िहना चाहंूगा कि नॉथ्ड-ईस्ट 

में शातन्त िो सुकनतश्चत िरने िे कलए हमने यह तय किया है कि जो इस प्रिार िे ग्रुप्स हैं, यकद 

व ेहमसे डायलॉग िरने िे कलए तैयार होते हैं, तो भारतीय सकंवधान िे दायरे में रहते हुए हम 

उनिे साथ सीधे डायलॉग िरेंगे, सीधे बातचीत िरेंगे और समस्याओं िा समाधान कनिालने िी 

अपनी तरफ से भरपूर िोकशश िरेंगे। हा,ं इसे मैं स्वीिर िरता हंू कि नॉथ्ड-ईस्ट िे डेवलपमेंट 

िी तरफ पहले कजतना ध्यान कदया जाना चाकहए था, उतना ध्यान नहीं कदया गया। नॉथ्ड-ईस्ट िा 

ठीि तरीिे कविास न होने िे िारण भी वहा ंपर बहुत सारी समस्याएं हैं, लेकिन वहा ंिे लोगों 

िो भी हम यह एहसास िराना चाहते हैं कि व ेभी भारत िे नागकरि हैं और भारत िे अन्य भागों 

में रहने वाले नागकरिों िो जो सुकवधाएं मुहैया होती हैं, उनसे िभी भी उन्हें वकंचत नहीं रखा 

जाएगा।
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उपसभापकत महोदय, िुछ लोग आत्मसमप्डण, सरेंडर भी िरते हैं, जो इस प्रिार िी 

उग्रवादी गकतकवकधयों में लम्बे समय ति शाकमल रह चुिे हैं और कजनिो यह लगता है कि सचमुच 

इस प्रिार िी गकतकवकधयों में कलप्त रह िरिे समस्या िा समाधान नहीं हो सिता है। ऐसे लोगों 

िो रीहेकबकलटेट िरने िे कलए भी गहृ मंत्रालय िी एि योजना है, कजसिे माध्यम से हम उनिा 

रीहेकबकलटेशन भी िरते हैं। इतना ही नहीं, नॉथ्ड-ईस्ट िे लोगों िा, वहा ंिे नवयुविों िा हमारी 

Central Armed Price Force में समायोजन हो सिे, इसिे कलए हम लोगों ने तय किया है कि 

अलग से हम लोग दो सहायि बटाकलयन गकठत िरेंगे, कजसमें हमारे नॉथ्ड-ईस्ट िे नौजवानों िी 

भत्टी िी जाएगी। 

पड़ोसी देशों िे साथ हमारे करश्ते दोस्ताना होने चाकहए, किसी िे साथ भी हम अपने िटु 

करश्ते बनािर नहीं रखना चाहते। मैं भलू नहीं सिता कि हमारे नेता श्री अटल कबहारी वाजपेयी 

जी बराबर यह िहा िरते थे, ‘दोस्त तो बदल सिता है, लेकिन पड़ोसी िभी नहीं बदल सिता, 

इसकलए पड़ोसी िे साथ बराबर बेहतर करश्ते बनािर रख जाने चाकहए।’ सचमुचे यकद हम अपने 

देश में शाकंत और सुरक्षा िे हालात बनाए रखना चाहते हैं, इसिे कलए आवश्यि है कि पड़ोसी 

देशों िे साथ हमारे करश्ते बेहतर होने चाकहए। हमारे प्रधानमंत्री श्री नरेन्द्र मोदी जी ने सचमुच ऐसा 

ही किया है, इसमें िहीं दो रायें नहीं हैं। कजस तरीिे से पड़ोसी देशों िे साथ इस देश िे करश्ते 

बेहतर बनाने िे कलए उन्होंने पहल िी है, मैं िह सिता हंू कि उसिी कजतनी भी सराहना िी 

जाए, वह िम है। शायद आज़ाद भारत िे इकतहास में पहली बार ऐसा हुआ है कि जब भारत िे 

किसी प्रधानमंत्री िे शपथ ग्रहण समारोह में भाग लेने िे कलए पड़ोसी देशों िे कजतने भी प्रीकम यस्ड 

हैं, व ेपहंुचे हों। पहली बार ऐसा हुआ है। इसिा मतलब यह है कि शपथ लेने से पहले ही हमारे 

प्रधानमंत्री जी ने सारे पड़ोसी देशों िो यह सदेंश दे कदया कि हम आपसे अच्छे करश्ते रखना 

चाहते हैं और इसिे कलए हमने उनिी तरफ हाथ बढ़ाया है। यकद व ेअपनी तरफ से थोड़ा-बहुत 

भी हाथ बढ़ाएंगे, तो मैं समझता हंू कि जो िामयाबी हमें अब ति हाकसल नहीं हो पाई थी, वह 

िामयाबी कनतश्चत रूप से हमें हाकसल होगी। मैं समझता हंू कि इल्लीगल माइगे्रशन पर भी अंिुश 

लगाने में उन देशों िे सहयोग िी आवश्यिता होती है। Left-Wing Extremism एि बहुत बड़ा 

चैलेंज है, कजसे हम माओवाद या जो िोलिाता में नक्सलवाद िे नाम से शुरू हुआ था, तो उसे 

नक्सलवाद भी िह देते हैं। यह हमारे देश िे कलए एि गम्भीर खतरा बना हुआ है। मैं स्पष्ट िर 
देना चाहता हंू कि इस देश िो नक्सलवाद भी समस्या से कनजात कदलाने िे कलए हम एितरफा 
नहीं सोचते। इसिे सामाकजि पहलुओ ंपर भी हमारी नज़र है कि कजन सामाकजि समस्याओं िे 

िारण यकद यह समस्या पैदा हुई है, तो उनिा भी समाधान होना चाकहए। मैं यह भी स्पष्ट िर 
देना चाहता हंू कि हमारी सरिार इस देश में किसी िो कबल्िुल खुलेआम टहसा िरने िी 
इजाजत नहीं देगी। उसिे कलए चाहे कजतने भी िठोर िदम उठाने होंगे, हम व े िठोर िदम 

उठाएंगे। उपसभापकत महोदय, यकद िोई िहता है कि हम बातचीत िरिे समस्या िा समाधान 

िरना चाहते हैं, तो यकद वह हकथयार रख िर बातचीत िरना चाहता है, तो हम बातचीत िरने 

िे कलए भी पूरी तरह से तैयार हैं, लेकिन हकथयार लेिर हम किसी से बातचीत नहीं िरेंगे। मैं 
जानता हंू कि इसमें बहुत सारे कनद्वोष लोगो िी भी जानें गई हैं। किसी माओवादी कवद्रोह िा 

[श्री राजनाथ टसह]
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सामना िरने िे कलए वत्डमान में सरिार िी जो स्ट्रेटजी है, उस पर हम एि बठैि िर चुिे हैं 
और हम कवचार िर रहे हैं कि किस प्रिार से सुरक्षा और कविास सबंधंी उपायों िा एि िन्वज्नेंस 

बना िर हमारे उपेकक्षत वग्ड िे लोगों िे सशतक्तिरण िा उदे्दश्य िैसे पूरा किया जा सिे। हम 

लोग इस दृतष्ट से भी अपनी तरफ से प्रयास िर रहे हैं, जैसे - वहा ं पर स्िूल्स खोलना, 
िॉलेजेज़ खोलना, हॉतस्पटल्स खोलना। ताकि वहा ं िे उन के्षत्रों में रहने वाले लोगों िी जो 
बुकनयादी आवश्यिताए ंहैं, व ेपूरी हो सिें , यह हमारी िोकशश है। इसिे साथ ही साथ उस के्षत्र 

में एि perceptional change लाने िे कलए भी किस प्रिार िा िैम्पेन चलाया जा सिता है, वह 

भी हम चलाने पर कवचार िर रहे हैं।

सर, जम्मू-िश्मीर िा मुद्दा बहुत सवंदेनशील है। हमारे नेता प्रकतपक्ष जनाब गुलाब नबी 
आज़ाद साहब ने भी अपने कवचार व्यक्त किए हैं। इनिे अकतकरक्त अन्य िई सम्माकनत सदस्यों ने 

भी अपने कवचार व्यक्त किए हैं। मैं जानता हंू कि िश्मीर में कजस प्रिार िे हालात हैं, वहा ं से 

लगभग 56 हजार से ज्यादा लोगों िो माइगे्रट होना पड़ा है। महोदय, सभी सम्माकनत सदस्यों िो 
इस बात िी जानिारी है कि जो भी हमारे िश्मीरी माइग्रेंट्स हैं, हम सब िी इच्छा है, हमारी 
सरिार िी यह इच्छा है, िेवल इच्छा ही नहीं है, बतल्ि हमारा यह फम्ड ितन्वक्शन है कि जो 
हमारे िश्मीरी माइग्रेंट्स बाहर हैं, यकद व ेआना चाहते हैं, तो उन्हें हम कफर से िश्मीर में लाना 
चाहते हैं और हम उनिा पुनव्यासन यानी उनिा करहैकबकलटेशन वहा ंिरना चाहते हैं। यह  हमारी 
प्रकतबद्धता है और उसिे कलए 500 िरोड़ रुपये िा प्रोकवजन भी हम लोगों ने इस बार िे,  
2014-15 िे बजट में िर कदया है, क्योंकि यह एि बहुत ही जज्बाती सवाल है कि अपने देश िा 
िोई नागकरि अपने ही देश में शरणाथ्टी बन िर रहे। मैं समझता हंू कि िोई भारत िा नागकरि 

इसे स्वीिार नहीं िरेगा, बतल्ि सभी िो इसे चुनौती िे रूप में स्वीिार िरना चाकहए कि भारत 

िे जो नागकरि अपने ही देश में शरणाथ्टी बन िर रह रहे हैं, ऐसे सारे लोगों िो, जहा ंपर व े

मूलत: रहते थे और वहा ं व े जाना चाहते हैं, तो वहा ं पर उनिे रहने िी मुिम्मल व्यवस्था 
सुकनतश्चत िी जानी चाकहए। यह सब िी इच्छा होगी। तो इसी िो ध्यान में रखते हुए हम लोगों ने 

यह िदम उठाया है कि हम िश्मीरी माइगे्रट्स िो कफर से वहा ंले जािर बसाने िे कलए अपनी 
तरफ से िोकशश िरेंगे। 

उपसभापकत महोदय, जहा ंति आतंिवाद और आंतकरि सुरक्षा सबंधंी खतरों िा मुिाबला 

िरने िे कलए एि एक्शन इंटेकलजेंस है, तो इसिा भी हम िलेक्शन िरते हैं, इसिा डेटाबेस 

तैयार िरते हैं और साथ ही साथ एि ‘नेशनल इंटेकलजेंस कग्रड’ िी भी हम स्थापना िर रहे हैं। 

यह भी मैं आपिी जानिारी में लाना चाहता हंू। इसिे अकतकरक्त आतंिवाद सबंधंी सभी अपराधों 

िी जाचं िरने िे कलए और प्रॉसीक्यशूनल वगैरह भी ठीि तरीिे से हो और समय पर हो, इसिे 

कलए 2008 में, जब कपछली सरिार थी, उस समय िी एि एन.आई.ए. एक्ट िे अंतग्डत 

‘एन.आई.ए.’ िा गठन किया गया था। जल्दी से जल्दी इन मामलों िा कनस्तारण हो सिे, जल्दी 

से जल्दी इंसाफ कमल सिे, इसिे कलए स्पेशल िोट्डस िी भी स्थापना िी गई थी। लेकिन मैं 

समझता हंू कि िुछ स्पेशल फोस्ड और अकधि बढ़ाने िी आवश्यिता आज महसूस िी जा रही है। 

फेि इंकडयन िरेंसी िा मामला भी एि टचता िा कवषय बना हुआ है। फेि िरेंसी िी समस्या से 

8.00 p .m .
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कनपटने िे कलए चाहे हमारी स्टेट गवन्डमेंट्स हों और सेन्ट्रल गवन्डमेंट हो, दोनों िी जो हमारी 

कसक्युकरटी एजेंसीज़ हैं, व ेआपस में इंटेकलजेंस इनपुट िी शेयटरग िरती हैं यानी शेयर िरती हैं 

और ...(व्यवधान)...

श्री वी. हनुरंत राव (तेलगंाना) : हैदराबाद में फेि नोट्स कमले हैं, आपिो इसिे बारे में 

इन्फॉम्देशन कमली है? ...(व्यवधान)...

श्री राजनाथ ससह : और गहृ मंत्रालय ने इसिे कलए FCORD एि समन्वय समूह, एि 

िॉरडनेटटग ऑग्देनाइजेशन बनाया है। बॉडर मनेैजमेंट िा जहा ंति सवाल है, सबसे पहले वक्ता 

जो हमारे दव ेजी थे, उन्होंने भी इस सबंधं में अपनी टचता व्यक्त िी हे कि वहा ंपर फें टसग तो 

होती है, लेकिन फें टसग पुरानी पड़ जाती है, टूट जाती है और कफर उसिे बाद जो फें टसग 

बदलनी चाकहए, वह बदली नहीं जाती है, नई फें टसग नहीं लगती है, लाइटटग वगैरह आकद िी 

बहुत सारी कशिायतें उन्होंने िी थीं, लेकिन बॉड्डर िी फें टसग िी व्यवस्था िैसे मुिम्मल िी 

जाए, हम लोग अपनी तरफ से इसिी भरपूर िोकशश िर रहे हैं और जो फें टसग पुरानी हो गई हैं 

अथवा कजन्हें आज कबल्िुल बदलने िी आवश्यिता है, उनिे बदलने िी कदशा में भी हम लोगों 

िी तरफ से efforts लगातार चल रहे हैं। साथ ही साथ बॉड्डर कसक्युकरटी िो एन्श्योर िरने और 

इसिे कलए टेक्नॉलॉकजिल सॉल्यशून क्या-क्या हो सिते हैं, इस सबंधं में हमारी होम कमकनस्ट्री 

बहुत ही गभंीरतापूव्डि कवचार िर रही है।

जहा ंति िोस्टल कसक्युकरटी िा सवाल है, िोस्टल कसक्युकरटी िी दृतष्ट से भी हम लोगों 

ने िई प्रभावी िदम उठाए हैं और हमारा िानूनी और सुरक्षा िा जो ढाचंा है, इन दोनों में जो 

मौजूदा िकमया ं हैं, उन िकमयों िो भी दूर िरने िे कलए हम लोग पूरी तरह से प्रकतबद्ध हैं। 

नारिोकटक्स, हेरोइन, गाजंा, हशीश, इन सब चीजों िी जो स्मगटलग होती है, इसे भी रोिने िे 

कलए िई प्रभावी िदम उठाए गए हैं और भारत सरिार ने एि सेन्ट्रल आम्ड्ड पुकलस फोस्ड िे 

कलए, 2008 िे बाद कपछली सरिार ने यह फैसला किया था और 160 एकडशनल फोस्ड िी 

बटाकलयन्स िे बारे में स्वीिृकत दी थी और उसिे गठन िा कसलकसला भी प्रारंभ हो चुिा है। इनमें 

2013-14 ति में 56 बटाकलयन्स िा गठन हो चुिा है और मैं  समझता हंू कि 21 बटाकलयन्स और 

ऑग्डनाइज़ िरने हेतु करि्रूटमेंट िा िाम इस समय चल रहा है। 2014-15 में 13 और एकडशनल 

बटाकलयन्स, कजनमें से बॉड्डर कसक्युकरटी फोस्ड में 4, िेन्द्रीय कर जव्ड पुकलस फोस्ड में 3, भारत-

कतब्बत सीमा पुकलस में 4 और सशस्त्र सीमा बल में लगभग 2 बटाकलयन्स गकठत िरने िा हम 

लोगों ने फैसला किया है।

मैं समझता हंू कि हमारे जो भी पड़ोसी देश हैं तथा हमारे और उनिे बीच जो सीमाएं हैं, 

जो हमारे इंटरनैशनल बॉड्डस्ड हैं, हमारी फोस्ड बढ़ जाने िे िारण उनिी कसक्युकरटी में कनतश्चत 

रूप से हमें सुकवधा होगी। हमारी जो स्टेट िी पुकलस है, उसिे मॉडन्याइजेशन िे कलए भी एि 

फंड हमारे यहा ंहोता है और सभी राज्यों िो हम अपनी तरफ से फंड प्रोवाइड िरने िा िाम 

िरते हैं। यकद सम्माकनत सदस्य जानना चाहेंगे, तो उन्हें मैं जानिारी दे दंूगा कि अब ति पुकलस 

मॉडन्याइजेशन िे कलए राज्य सरिारों िो कितना धन मुहैया िराया गया है। इसिी भी जानिारी 
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मैं माननीय सदस्यों िो दे दंूगा। साथ ही साथ, ये जो हमारे बड़े-बड़े शहर हैं, कजन्हें हम महानगर 

िहते हैं, यहा ंिी पुकलस व्यवस्था िो भी सुकनतश्चत िरने िे कलए लगभग 432.90 िरोड़ रुपए 

िे िुल आवटंन िे साथ छह महानगरों िो िेन्द्रीय सहायता प्रदान िी जाती है। साथ ही साथ 

यहा ंिी पुकलस व्यवस्था िो अपगे्रड िरने और वहा ंटेक्नोलॉकजिली सारे कसस्टम िा अकधितम 

प्रयोग बढ़े, इसिो इन्श्योर िरने िे कलए तथा एमरजेंसी रेस्पासं कसस्टम िी स्थापना सुकनतश्चत 

िरने िे कलए हमारे गहृ मंत्रालय ने प्रभावी िदम उठाए हैं। 

पुकलस िी ट्रेटनग िे कलए भी हम लोगों ने िई िदम उठाए हैं और जहा ंति नए ट्रेटनग 

सेन्टस्ड हैं, 17 नए ट्रेटनग सेंटस्ड मंजूर किए जा चुिे हैं, 13 मौजूदा ससं्थान िेन्द्रीय सशस्त्र पुकलस 

बलों द्वारा स्थाकपत किए जा रहे हैं, अपगे्रड किए जा रहे हैं और जोड़े जा रहे हैं। इसमें अन्य बातों 

िे साथ-साथ इंटेकलजेंस ब्यरूो िे कलए दो भत्टी प्रकशक्षण िेन्द्र, कजसे आर.टी.सी. िहते हैं और 

तीन आर.टी.सी., एि सी.आई.ए.डब्ल्य.ू स्िूल तथा भारत-कतब्बत सीमा िे कलए वन सी.टी.सी., 

थ्री आर.टी.सी. िी स्थापना और मौजूदा फाइव आर.टी.सी. िो अपगे्रड िरना एि िोबरा, 

िमाडंो बटाकलयंस फॉर करजॉल्यटू एक्शन, सगंल युद्ध िौशल एव ं रणनीकति िौशल स्िूल, 

िेन्द्रीय कर ज़व्ड पुकलस बल िे कलए दो सी.आई.ए.टी. स्िूल और सशस्त्र सीमा बल िे कलए तीन 

आर.टी.सी. शाकमल हैं, कजन्हें खोलने िा फैसला गहृ मंत्रालय िी तरफ से हुआ है।

हम लोग अंतर्याष्ट्रीय सहयोग प्राप्त िरने िे कलए भी िदम उठा रहे हैं, ताकि आतंिवादी 

अथवा दुकनया िे दूसरे देशों से लोग हमारे भारत में न आ पाएं। इसिे कलए रोबस्ट स्ट्रैटेजी 

टलिेज़ेज स्थाकपत किए गए हैं, लेकिन इन्हें और अकधि प्रभावी बनाने िी आवश्यिता है। जैसे 

मैंने पहले चच्या िी थी कि अंतर्याष्ट्रीय सहयोग बढ़ाने िी कदशा में सरिार बनते ही हम लोगों ने 

क्या-क्या िदम उठाए हैं। अभी साि्ड  िंट्रीज़ िे सम्मेलन में हमारे प्रधानमंत्री जी गए थे और 

प्रधानमंत्री जी िी वह बहुत ही िामयाबी यात्रा रही है। जो साि्ड  देश हैं, उनिे साथ हमारे करश्ते 

और अकधि बेहतर होंगे, ऐसा हम सब िा पूरा कवश्वास है। 

आतंिवाद और इस जैसी बहुत सारी समस्याएं हैं, इनसे कनपटने िे कलए, पुकलस बल िो 

िुछ और प्रॉपर ट्रेटनग दी जा सिे और साथ ही साथ इसिे कलए उनिी क्या स्ट्रेटजी होनी 

चाकहए, इस बारे में भी उन्हें जानिारी दी जा सिे, इसिे कलए हम लोगों ने पूरे इंतस्टट्यूशनल 

कसस्टम िो डेवलप िरने िी िोकशश िी है। जुकडकशयल कसस्टम िी स्ट्रेंथटनग िे कलए भी हम 

लोगों ने िुछ प्रभावी िदम उठाए हैं और उस कवस्तार में मैं नहीं जाना चाहता।

जहा ंति कदल्ली िा सवाल है, यहा ंहो रहे अपराधों िो लेिर लोगों में टचता होती है, 

लेकिन कदल्ली िे अपराधों में िमी आ सिे और लोगों िा जनजीवन भारत िी राजधानी में 

सुरकक्षत रह सिे, इसिे कलए भी बहुत सारे िदम उठाए गए हैं, मैं उन सब िदमों िी चच्या यहा ं

पर नहीं िरना चाहता हंू। उनमें से एि यह है कि 100 और 1091 पर िॉल्स िो सुनने वालों िी 

सखं्या पहले िम थी, अब उसे बढ़ा कदया गया है और सभी पुकलस थानों में 24x7 मकहला हेल्प 

डेस्ि बनाए गए हैं। साथी ही साथ, पुकलस िासं्टेबल्स िे 522 पदों िा मकहला िासं्टेबल्स िे पदों 

में िन्वज्डन तथा 306 मकहला सब इंस्पेक्टस्ड और 778 मकहला िासं्टेबल्स िे अकतकरक्त पदों िे 

सजृन िा प्रोसेस भी चल रहा है। इसिे साथ ही, मकहला कवद्यालयों एव ंकवद्यालयों िे कवद्यारथयों 
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तथा अध्यापिों िे साथ हमारी पुकलस फोस्ड िा म्युचुअल डॉयलाग होता रहे, यह कनद्देश भी उन्हें 

जारी किया गया है। हमारे बच्चे, नौजवान, युवि एव ंयुकवकतया ंसेल्फ प्रोटेक्शन िैसे िर सिते 

हैं, इसिी भी प्रॉपर ट्रेटनग उन्हें दी जाती है। कदल्ली में इस समय हमारी पुकलस िे द्वारा जेंडर 

सेंकसटाइजेंशन िा िाम भी किया जा रहा है। जो बच्चे खो जाते हैं, ऐसे बच्चों िो िैसे करिवर 

किया जाए, इसिे सबंधं में भी हमने योजनाएं बनाई हैं और इस सबंधं में हमारे मकहला एव ंबाल 

कविास मंत्रालय द्वारा ‘ट्रैि चाइल्ड’ नामि एि पोट्डल भी तैयार किया गया है। 

सीकनयर कसकटजंस िी मुिम्मल सुरक्षा व्यवस्था हो सिे, इसिी हम समय-समय पर 

समीक्षा िरते रहते हैं कि इसमें क्या प्रगकत हुई है, लेकिन हमारी सरिार िा यह िकमटमेंट है कि 

हमारे सीकनयर कसकटजंस सुरकक्षत रहने चाकहए, क्योंकि हम सबिो प्राय: ऐसी घटनाएं सुनने िो 

कमलती हैं, कि सीकनयर कसकटजंस िे यहा ंिाम िरने वाले जो िम्डचारी या सेवि होते हैं, व ेही 

उन पर हमला िरते हैं, उनिो मार डालते हैं। नेशनल पॉपुलेशन रकजस्टर तैयार िरने िा 

फैसला पहले ही हुआ था। वैसे नेशनल पॉपुलेशन रकजस्टर तैयार िरने िा िाम इससे पहले भी 

वष्मों से चलता रहा है। जबसे हमिो आज़ादी हाकसल हुई है यह कसलकसला िेवल तभी से ही शुरू 

नहीं हुआ है बतल्ि यह उससे पहले से ही चल रहा है। अब हम लोगों िा यह फैसला है कि भारत 

िा जो भी कसकटजन है, उसे ‘नेशनल कसकटजन िाड्ड’ जारी किया जाना चाकहए। Birth  and 

death िा भी प्रॉपर रकजस्ट्रेशन हो। इसिी बराबर अपडेटटग होती रहे और साथ ही साथ इसिा 

डेटा भी ठीि तरीिे से तैयार हो, इस कदशा में भी हमारा गहृ मंत्रालय प्रभावी तरीिे से िाम िर 

रहा है। वीज़ा सबंधंी जो समस्याएं होती हैं, उनिो दूर िरने िे कलए िई प्रभावी िदम हम लोगों 

ने उठाए हैं। सरिार ने इन्टेकलजेंस टेक्नोलॉजी िो और मजबतू बनाने तथा कसक्योकरटी कसस्टम 

िे साथ इस synergise िरिे पूरे कसक्योकरटी कसस्टम िो चुस्त-दुरुस्त िरने िे कलए भी प्रभावी 

िदम उठाए हैं। साथ ही साथ मुझे यह बतलाते हुए प्रसन्नता हो रही है कि mission mode 

project भी हम लोगों ने तैयार किया है। हम लोगों िा लक्ष्य है कि यह दो वष्ड िे भीतर हंड्रेड 

परसेंट िवरेज िो हाकसल िर लेगा। हम लोगों ने एि नया िाय्डक्रम  tourist visa on arrival 

तैयार किया है यकद दुकनया िे दूसरे देशों से यहा िोई आता है तो वह  पहले इंटरनेट िे माध्यम 

से एप्लाई िर दे और उसिे बाद यहा ंआने पर यकद वह व्यतक्त ठीि पाया जाता है तथा उसिा 

यहा ंआना valid है तो उसिो ऑन एराइबल वीज़ा देने िा भी प्रोकवजन हमारे यहा ंहै।  Human 
trafficking भी टचता िा कवषय है। इस तस्थकत िे कलए लोगों ने िई िदम उठाए हैं। अब चूकंि 
National Disaster Management Authority  िे बारे में ससंद में िई बार चच्या हो चुिी है 

इसकलए मैं उसिे कवस्तार में नहीं जाना चाहंूगा। प्रािृकति आपदा से कनबटने िे कलए गहृ मंत्रालय 

िे पास एि National Disaster Management Authority है, जो बहुत ही इफेतक्टव है। वह 

अथॉकरटी बराबर िहीं पर भी यकद िोई प्रािृकति आपदा आती है तो मैं समझता हंू कि इमीकडएट 

करस्पासं िरने िा िाम यकद िोई अथॉकरटी िरती है तो वह हमारी एन.डी.एम.ए. िरती है। 

किसी राज्य में किसी प्रािृकति आपदा िे िारण िोई सिंट पैदा होता है तो वहा ंिे लोगों िो 

जो िुछ भी तत्िाल सुकवधाएं मुहैया िराई जा सिती हैं, उनिो व ेसारी सुकवधाएं कमल सिें , इस 
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दृतष्ट से भी दो प्रिार िे फंड गकठत किए गए हैं और दो प्रिार िी फोस्देज भी गकठत िी गई हैं, 

कजनिे नाम हैं - State Disaster Response Fund और एि State Disaster Response Force भी 

होगा। वैसे ही  National Disaster Response Force और National Disaster Response fund है। 

मैं सभी सदस्यों िो यह भी जानिारी देना चाहता हंू कि SDRF जो स्टेट िे पास फंड होता है 

उसमें से 75 परसेंट यकद किसी िा िंट्रीब्यशून होता है तो वह सेंट्रल गवन्डमेंट िा िंट्रीब्यनू होता 

है। इससे पहले कजन-कजन राज्यों में यह प्रािृकति आपदा आई है, एि हमारे पास NDRF िी 

फोस्ड होती है, क्योंकि मैं अभी हाल में महाराष्ट्र में माले गया था। वहा ंपर सौ से अकधि लोगों िी 

जानें गई हैं। उत्तराखंड में भी जो हादसा हुआ था, सबसे पहले करस्पाडं िरने िा िाम यकद किसी 

ने किया था तो हमारी  NDRF ने किया था और जाते ही महाराष्ट्र िी कडतस्ट्रक्ट अथॉकरटी ने वहा ं

पर मौजूद जो आम लोग थे, उन लोगों ने NDRF िी प्रशंसा िी थी। इसिी चच्या मैं इसकलए िर 

रहा हंू क्योंकि जैसे ही हमिो जानिारी प्राप्त हुई, तुरन्त मैंने वहा ंिे चीफ कमकनस्टर से बात िी 

और मैंने िहा कि किसी भी प्रिार से सेंट्रल गवन्डमेंट िी अकसस्टेंस िी आवश्यिता होगी तो आप 

मुझे जानिारी दीकजए, हर प्रिार िी सेंट्रल अकसस्टेंस हम मुहैया िराने िे कलए तैयार हैं। मैंने 

उनिो पूरी तरह से एश्योर किया।

उपसभापकत महोदय, भारत में लोितंत्र है। वैसे बहुत सारे वक्ताओ ं ने अपने कवचार व्यक्त 

किए हैं। लेकिन मैं समझता हंू कि स्वस्थ लोिताकंत्रि व्यवस्था िो,  healthy  democratic 
system में हमारे जो नेता कवरोधी दल हैं, यहीं से मुझे अपनी बात िी शुरूआत िरनी चाकहए थी, 

इसकलए नेता कवरोधी दल ने जो कवचार व्यक्त किया है उसिे सबंधं में मैं अपनी दो बातें बहुत ही 

कवनम्रतापूव्डि रखना चाहंूगा। उन्होंने साम्प्रदाकयिता िो लेिर टचता व्यक्त िी और उनिा िहना 

है कि इस देश में साम्प्रदाकयि सौहाद्ड यानी communal harmony एस्टेतब्लश होनी चाकहए। यह 

सब िी मंशा है। हम जानते हैं कि भारत किसी एि जाकत, एि मज़हब और एि पथं िा देश 

नहीं है। अपने देश िी ससं्िृकत िी कवशेषता िो भी हम जानते हैं। लेकिन मैं अपनी सरिार िी 

प्रकतबद्धता िो भी रखना चाहता हंू। वैसे िई बार िहा जा चुिा है, पर मैं कफर से यहा ंदोहराना 

चाहता हंू कि इस देश िी एिता और अखंडता िे कलए हमारी सरिार पूरी तरह से प्रकतबद्ध है। 

हम जाकत, पथं, मज़हब और धम्ड िे आधार पर िोई भेदभाव िरने वाले नहीं हैं। हमारी सरिार 

िी यह टचता है कि इंसाफ और इंसाकनयत िी डगर पर चलते हुए सब िो रोजी-रोटी, सुरक्षा 

और सम्मान मुहैया िराया जाए और यही हमारी सरिार िी प्रकतबद्धता है।

उपसभापकत महोदय, वोट बैंि िी पोकलकटक्स, चाहे हम हों, चाहे ये हों और चाहे ये हों – 

किसी िो भी नहीं िरनी चाकहए। हम सब राजनीकत िर रहे हैं, लेकिन हम सब िेवल सरिार 

बनाने िे कलए राजनीकत नहीं िर रहे हैं बतल्ि राजनीकति के्षत्र में िाम िर रहे हैं। हमें यकद 

समाज िा कवश्वास किसी-न-किसी हद ति हाकसल है, तो हमें राजनीकत िेवल सरिार बनाने िे 

कलए नहीं िरनी चाकहए, हमें राजनीकत समाज बनाने िे कलए िरनी चाकहए। यह लक्ष्य अपने 

सामने रखिर हमारी सरिार िाम िर रही है क्योंकि हम इस हिीित िो भी जानते हैं कि 

भारत िी आज़ादी िे कलए यकद चन्द्रशेखर आज़ाद ने अपने करवॉल्वर िी अंकतम गोली अपने सीने 

में दाग दी, यकद सरदार भगत टसह ने हंसते-हंसते फासंी िे फंदे िो चूम कलया तो वहीं पर 

अशफािुल्ला खान उल्ला खा ंने भी हंसते-हंसते फासंी िे फंदे िो चूमा है। आज देश िी सीमाओ ं
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िी सुरक्षा िे कलए यकद हमारी सेना िा कहन्दू जवान, यकद हमारी आम्ड्ड फोस्देज िा कहन्दू जवान 

शहरी होता है तो वहीं चाहे वह मुसलमान हो या ईसाई हो या और किसी धम्ड िो मानने वाला 

क्यों न हो, वह भी शहीद होता है। हम इस हिीित िो अच्छी तरह जानते हैं।

श्री सुखेन्दु शेखर राय (पतश्चम बगंाल) : सभी जानते हैं।

श्री राजनाथ ससह : सभी जानते हैं, लेकिन इस देश में जो िुछ भी माहौल खराब हो रहा है, 

वह िेवल वोट बैंि िी पॉकलकटक्स िे िारण हो रहा है और अन्य िोई दूसरा िारण नहीं है। 

हमारे नेता प्रकतपक्ष िा आरोप है कि एन.डी.ए. िे नेताओ ंिी तरफ से यह बात िही जाती 

है कि आप तो हार चुिे हैं। यह हार और जीत िा कसलकसला तो लोितंत्र में चलता रहता है। हम 

लोग भी पहले हारे हैं और अब आगे हारेंगे या नहीं, यह िुछ नहीं िहा जा सिता है। वह तो 

जनता तय िरेगी, यह हिीित है, लेकिन ऐसा नहीं है कि हारने िे िारण आपिा महत्व िम 

हो गया है। हमारी नज़रों में आपिा महत्व िम नहीं है। सीताराम येचुरी जी, यकद हम लोितंत्र 

िी सेहत िो बनािर रखना चाहते हैं, तो उसमें कवपक्ष िा होना भी अपकरहाय्ड और अकनवाय्ड है, 

इस हिीित िो हम समझते हैं। हम आपिे महत्व िो ऐसे नहीं आंिते कि सत्ताधारी दल िे 

सदस्यों िा महत्व अकधि है और जो प्रकतपक्ष िी िुरसयों पर बठेै हमारे ससंद सदस्य हैं, उनिा 

महत्व िम है। हम िभी ऐसा नहीं मानते हैं। आपिा महत्व हमारी सरिार अच्छी तरह समझती 

है। कफर सापं्रदाकयिता िी बात चल रही थी और यह िहा गया कि हार गए, हार गए। तो श्रीमन्, 

हो सिता है किसी ने िोई ऐसी बात िह दी हो, मैं िह नहीं सिता, लेकिन हम किसी िे साथ 

िोई भेदभाव नहीं िरना चाहते। मैंने जैसा पहले भी िहा कि हम जाकत, पथं, धम्ड और मज़हब िे 

आधार पर िोई भेदभाव नहीं िरना चाहते। आप हमारे हैं, आप दूसरी पाट्टी या तीसरी पाट्टी िे 

हैं, इस आधार पर हम िोई भेदभाव नहीं िरना चाहते हैं क्योंकि कजस ससं्िृकत में हम पैदा हुए 

हैं, कजस ससं्िृकत में हम पले हैं, कजस ससं्िृकत में हम बढ़े हैं और आज ससंद में खड़े होिर यकद 

आप बोल रहे हैं या मैं बोल रहा हंू, तो उस बारे में वदेातं िा एि मूल मंत्र है, कजसिी मैं यहा ं

चच्या िरना चाहंूगा। यह बहुत छोटा सा है और ससं्िृकत में है। मैं जानता हंू कि यह जल्दी समझ 

में नहीं आएगा। ‘यत् टपडे तत् ब्रह्माडें।’ इसिा अथ्ड है कि जो टपड में है, वहीं ब्रह्माडं में है। जो 

जड़ में है, वही चेतन में है। जो छोटे में है, वही बड़े में है, जो मेरे में है, वही तेरे में है। यही वदेातं 

िा मूल मंत्र है और यही हमारी भारतीय ससं्िृकत िी सबसे बड़ी ताित है। हम इस ससं्िृकत में 

कवश्वास िरने वाले लोग हैं, तो यह िैसे हो सिता है कि हम इंसान होिर इंसान से नफरत 

िरें? इस ससं्िृकत में कवश्वास िरने वाले लोगों द्वारा, नाग पचंमी िे कदन कजस सप्ड िे िाटने िे 

बाद मरने िी पक्िी गारंटी होती है, उस िाले नाग िो भी गाय िा शुद्ध दूध कपलािर उसिे भी 

दीघ्डजीवी होने िी िामना िी जाती है। उस ससं्िृकत में कवचार िरने वाले लोग ...(व्यवधान)...

श्री प्ररोद ततवारी (उत्तर प्रदेश) : क्या गोवा में आपसे गलती हो गई? ...(व्यवधान)...

श्री सीतारार येचुरी : मंत्री महोदय, सवा आठ बज गए हैं, खाने िा इंतजाम तो है नहीं, दूध 

तो कपला दो। यह आपने नाग, सापं िा िह कदया, तो  दूध तो कपला दो। ...(व्यवधान)...

[श्री राजनाथ टसह]
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श्री राजनाथ ससह : क्षमा िीकजएगा, मैंने िाला नाग किसी इसमें नहीं िहा। ...(व्यवधान)...

श्री सत्यव्रत चतुव्वेदी : हम आपिा सिेंत समझते हैं, कदक्ित नहीं है। ...(व्यवधान)...

श्री प्ररोद ततवारी : गोवा से कपलाना शुरू किया आपने। ...(व्यवधान)...

श्री राजनाथ ससह : आजाद साहब, वैसे शायद िभी किसी सदस्य ने िह दी हो यह बात 

कि आप हारे हैं, वह इसकलए िह कदया होगा ताकि अभी आप हमें िाम िरने िा थोड़ा अवसर 

दीकजए। िभी िोई शोर-शराबा हुआ होगा, उसमें किसी ने ऐसी िोई बात िह दी होगी, लेकिन 

ऐसा नहीं है कि हम िोई अपने प्रकतपक्ष दल िी उपेक्षा िर रहे हैं। ऐसा िभी नहीं हो सिता। 

आपिो याद होगा, मैं िोट नहीं िरना चाहता हंू कि किस व्यतक्त ने िहा था, 1984 में ससंद में 

खड़े होिर बहुत बड़ी हस्ती ने यह िहा था, कजस कजस समय भारतीय जनता पाट्टी िो दो सीटें 

प्राप्त हुई थीं, तो यह िहा था कि दो या तीन बस। चुप हो जाइए, दो या तीन बस। इतना ही 

िहा था। तो िभी-िभी ऐसा होता है। ऐसा नहीं है कि उन्होंने उस समय जो बात िह दी, वह 

हम कदल में लेिर बठेै हों। लोितंत्र में यह चलता रहता है, थोड़ी-बहुत िुछ बातें हो जाती हैं। 

‘िागें्रस मुक्त भारत’ िी बात हुई, हम लोगों ने यह नहीं िहा कि िागें्रस िो कडजॉल्व िर 

दीकजए, िागें्रस िो समाप्त िर दीकजए। ऐसा िुछ नहीं था, परपज़ यह था कि अब िागें्रस िो 

कवदा िीकजए, यहा ं पर बी.जे.पी. लेड एन.डी.ए. िी गवन्डमेंट बनाइए। यह उदे्दश्य, यह मंशा 

उसिे पीछे थी। िागें्रस िी आपने बात िही, उसमें िहीं दो मत नहीं हैं कि िागें्रस िे झडें िे 

तले ही उस समय आज़ादी ...(व्यवधान)...

श्री प्ररोद ततवारी : सर, एि कमनट। आदरणीय राजनाथ टसह जी गहृ मंत्री िे साथ-साथ 

पहले कशक्षि भी रहे हैं और अच्छे कशक्षि रहे हैं। मैं कसफ्ड  यह जानना चाहता हंू कि ‘िागें्रस मुक्त 

भारत’ िा मायना क्या है? आप इतना बता दीकजए। 

श्री राजनाथ ससह : ‘िागें्रस मुक्त भारत’ िा मतलब यह रहा है कि इस देश में िागें्रस मुक्त 

सरिार बना दीकजए। ...(व्यवधान)... यकद िोई पॉकलकटिल पाट्टी चल रही है, चलती रहे, तो उस 

पर हमें िोई आपतत्त नहीं है, िोई आपतत्त नहीं है। बहुत सारी राजनैकति पारटया ंहैं और इस 

डेमाके्रकटि कसस्टम में तो हमारे यहा ंमल्टी-पाट्टीज कसस्टम है, इसकलए उसमें किसी िो िोई 

आपतत्त नहीं हो सिती। हा,ं यह बात सच है, आप भी इस हिीित िो जानते होंगे, जब आज़ादी 

हाकसल हो गई थी, आज़ादी िी लड़ाई हम िागें्रस िे झडें िे तले लड़ रहे थे, लेकिन आज़ादी 

हाकसल होने िे बाद शायद महात्मा गाधंी ने यह सोचा होगा कि जो भी आज़ादी िी लड़ाई लड़ने 

में िागें्रस ने अपने कजस्म िा पसीना बहाया है, अथवा जो भी इसिे िुछ लोगों ने शहादत दी है, 

...(व्यवधान)... उस समय जो लोग िागें्रस िे साथ जुड़िर आज़ादी िी लड़ाई लड़ते हैं, बाद में 

आज़ादी हाकसल होने िे बाद व ेिागें्रस में ही रहे हों, ऐसा भी सच नहीं है। ऐसा भी सच नहीं है 

और उन्होंने अलग से एि पोकलकटिल पाट्टी बनाई थी, शायद इसीकलए महात्मा गाधंी ने िह 

कदया था कि ‘िागें्रस’, इस नाम से पोकलकटिल पाट्टी िो नहीं चलाया जाना चाकहए। ‘िागें्रस’, इस 

पाट्टी िो भगं िर देना चाकहए, यह महाात्मा गाधंी ने िहा था। ...(व्यवधान)...
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श्री के.सी त्यागी : गहृ मंत्री महोदय, एि सेिंड...

श्री राजनाथ ससह : जी...

श्री के.सी. त्यागी : 1948 में डा. लोकहया और जयप्रिाश नारायण जी िे नेतृत्व में नाकसि 

सम्मेलन में िागें्रस से सबसे पहले बाहर आने वाले समाजवादी थे और 1950 में डा. श्यामा प्रसाद 

मुखज्टी थे। ...(व्यवधान)...

श्री सीतारार येचुरी : 1936 में िम्युकनस्ट्स थे। 

MR. DEPUTY CHAIRMAN : Now, please, let the Minister continue. 

श्री आनन्द शर्मा : श्यामा प्रसाद मुखज्टी कहन्दू महासभा में थे। ...(व्यवधान)...

श्री तरुण तवजय (उत्तराखंड) : श्यामा प्रसाद मुखज्टी, पकंडत नेहरू िी पहली िैकबनेट में थे। 

श्री राजनाथ ससह : उपसभापकत महोदय, मैं सम्माननीय सदस्य सीताराम जी िी तरफ देख 

रहा था।

MR. DEPUTY CHAIRMAN : He wants milk. That is what he has asked for. 

श्री राजनाथ ससह : उपसभापकत महोदय, मैं जानता हंू कि कजतने भी ससंद सदस्य यहा ंपर 

मौजूद हैं, उनिो इस बात िी जानिारी होगी, कि कजस समय हम लोग िागें्रस िे बनैर िे तले 

आज़ादी िी लड़ाई लड़ रहे थे, तो कजस आर.एस.एस. िी, राष्ट्रीय स्वयंसेवि सघं िी चच्या िी 

जाती है, उस राष्ट्रीय स्वयंसेवि सघं में ससं्थापि श्री िेशवराम बकलराम हेडगेवार जी ने भी 

आज़ादी िी लड़ाई में भाग कलया था, उस अकभयान में कहस्सा कलया था और व ेभी जेल गए थे। 

...(व्यवधान)...

श्री सीतारार येचुरी : नहीं-नहीं सर, यह गलत है... यह गलत है।

श्री राजनाथ ससह : किया था, किया था।

श्री थावर चन्द गहलोत : यह सही है... यह सही है। ...(व्यवधान)... यह सही है, पता 

लगाओ, इकतहास पढ़ो। ...(व्यवधान)...

श्री राजनाथ ससह : बाबा साहेब भीमराव अम्बेडिर ...(व्यवधान)...

SHRI D. RAJA: Mr. Minister, I would like to say one thing. The RSS was formed 
in the year 1925. In the same year, the Communist Party of India was formed. In fact, it 
was the Communist which gave the slogan ‘Poorna Swaraj’ for the first time in the Indian 
history. Let us not forget it. What I am trying to say, Sir, is that – these two parties are 
arguing about Indian independence – it was the Communist which first led the struggle 
for independence. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: If the Minister answers to everybody, then, there will 
be no end to it. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Let us stop discussing history. Otherwise, it 
will be a never-ending discussion.

MR. DEPUTY CHAIRMAN: Don’t yield to everybody. Let us try to wind up.

श्री आनन्द शर्मा : मंत्री जी, आपिा भाषण अच्छा चल रहा है, यहा ंनया इकतहास रचा जा 

रहा है। किसी पर आपतत्त नहीं है, पूण्ड स्वराज िा प्रस्ताव रावी नदी िे किनारे 1929 में, जब 

िागें्रस िे अध्यक्ष पकंडत जवाहरलाल नेहरू थे, तब कदया गया था। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Let us not get into this kind of controversies.

SHRI P. RAJEEVE: Yielding to everybody is a very good democratic lesson to new 

Ministers.

श्री राजनाथ ससह : उपसभापकत महोदय, हमारे नेता प्रकतपक्ष ने बाबा साहबे भीमराव 

अम्बेडिर, कजनिे प्रकत समस्त देशवाकसयों िे मन में बेहद सम्मान है, उनिी उन्होंने चच्या िी है 

और यह िहा है कि बाबा साहेब भीमराव अम्बेडिर िो, िागें्रस िे नेतृत्व में जो पहली सरिार 

बनी थी, उस सरिार में मंत्री बनाने िा िाम िागें्रस ने किया था, लेकिन मैं याद कदलाना चाहता 

हंू ...(व्यवधान)... लेकिन मैं याद कदलाना चाहता हंू उपसभापकत महोदय, शायद हमारे िागें्रस िे 

कमत्रों िो इस बात िी कनतश्चत रूप से जानिारी होगी कि 1952 में जब लोि सभा इलेक्शन हुआ 

था, तो उसमें ऑल इंकडया शेड्यूल्ड फेडरेशन एि पाट्टी थी। तो ऑल इंकडया शैड्यूल्ड िास्ट 

फेडरेशन नामि पाट्टी से बाबा साहेब भीमराव अम्बेडिर चुनाव लड़े थे और िागें्रस पाट्टी ने 

उनिा जबद्डस्त कवरोध किया था। स्वयं तत्िालीन प्रधानमंत्री पकंडत जवाहरलाल नेहरू भी उनिा 

कवरोध िरने िे कलए उनिे ससंदीय कनव्याचन के्षत्र में गए थे। इतना ही नहीं, 1954 में भी ऑल 

इंकडया शैड्यूल्ड िास्ट फेडरेशन से पुन: बाबा साहेब भीमराव अम्बेडिर चुनाव लड़े। कफर से उन्हें 

हराने िे कलए िागें्रस ने, अकधितम जो भी प्रयत्न हो सिता था, वह िरने िी वहा ंपर िोकशश 

िी और बड़े कदग्गज नेता, बाबा साहेब भीमराव अम्बेडिर िा कवरोध िरने िे कलए उनिे 

ससंदीय कनव्याचन के्षत्र में जािर अपनी साव्डजकनि सेवाएं दी थीं और जनता से यह अपील िी थी 

कि बाबा साहेब भीमराव अम्बेडिर भारत िी ससंद में नहीं पहंुचने चाकहए। यह जानिारी मैं यहा ं

पर देना चाहता हंू। दोनों चुनावों में बाबा साहेब भीमराव अम्बेडिर, कजन्होंने भारत िे सकंवधान िी 

रचना िी, उन्हें अगर किसी ने हराया, तो िागें्रस पाट्टी ने बाबा साहेब भीमराव अम्बेडिर िो 

हराने िा िाम किया।

श्री गुलार नबी आज़ाद : मैं साथ-साथ यह भी िरेक्ट िरना चाहता हंू कि बाबा साहेब 

अम्बेडिर िासं्टीट्युएंट असेंबली में, मुम्बई िागें्रस िी तरफ से इलेक्ट होिर आए और तभी 

िासं्टीट्युएंट असेंबली में बठेै थे। ...(व्यवधान)...
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SHRI SITARAM YECHURY : Sir, may I suggest something? मंत्री महोदय से एि 

ही आग्रह है कि इस इकतहास में न जाएं तो बेहतर है क्योंकि सबसे पहले, जब िासँ्टीट्युएंट 

असेंबली बनी, तब बाबा साहेब अम्बेडिर महाराष्ट्र से नहीं आ पाए थे। िम्युकनस्टों ने उन्हें 

अनकडवाइडेड बगंाल से भेजा था। ...(व्यवधान)... लेकिन बाद में व ेमुम्बई से आए। ...(व्यवधान)... 

बाद में दुबारा जब इलेक्शन हुआ तब व ेमुम्बई से आए। ...(व्यवधान)... इस सब बहस में आप क्यों 

जा रहे हैं? ...(व्यवधान)...

MR. DEPUTY CHAIRMAN : I think, let us not go into this kind of history. 
...(व्यवधान)...

श्री रारदास अठावले : उपसभापकत महोदय ...(व्यवधान)...

श्री प्ररोद ततवारी : अठावले जी, आप पहले इधर से आए, अब उधर से आए ...(व्यवधान)...

श्री उपसभापतत : मंत्री महोदय ...(व्यवधान)... Hon. Minister, don’t go into the history. 
Come to the point. ...(Interruptions)...

श्री रारदास अठावले : उपसभापकत महोदय ...(व्यवधान)...

MR. DEPUTY CHAIRMAN : Please, don’t yield now.

श्री रारदास अठावले : यह बात सही है कि ...(व्यवधान)... पारटशन होने िे बाद 

...(व्यवधान)...

MR. DEPUTY CHAIRMAN : No, no. It is not going on record. ...(Interruptions)... 
The Minister is not yielding.  मंत्री जी ने यील्ड नहीं किया है, आप बकैठए। ...(व्यवधान)...

श्री रारदास अठावले : * 

MR. DEPUTY CHAIRMAN : He is not yielding ...(Interruptions)... You, please sit 
down ...(Interruptions)... Okay, Mr. Minister. You please continue. 

श्री राजनाथ ससह : उपसभापकत महोदय, श्री रामदास अठावले बाबा साहेब भीमराव 

अम्बेडिर िे अनुयायी हैं, इसकलए मैं यील्ड िर गया। माननीय सासंद अकनल माधव दव ेजी ने 

बॉड्डर िो लेिर फैं टसग और फ्लड लाइटटग िे बारे में अपनी टचता व्यक्त िी। उसिी चच्या मैंने 

पहले ही अपने भाषण में िर दी है कि उसिे सबंधं में हम लोगों ने क्या किया है। साथ ही साथ 

उनिा िहना है कि सरहद सामथ्य्ड िी प्रतीि है। यह बात उन्होंने कबल्िुल सच िही। किसी भी 

देश िी सामथ्य्ड िा प्रगकतिरण यकद िहीं पर होता है तो सचमुच सीमाओ ं िे माध्यम से ही 

उसिा प्रगकतिरण होता है। बॉड्डर िी कसक्योकरटी िो फुलप्रूफ एंश्योर िरने िे कलए जो भी 

प्रभावी िदम उठाने िी आवश्यिता होगी, वह हमारी सरिार उठाएगी, यह मैं आश्वस्त िरना 

चाहता हंू। जो कहस्सा पाकिस्तान िे िब्जे में है, उसे पाि ऑक्युपाइड िश्मीर क्यों िहा जाता 

*Not recorded.



[11 August, 2014] 497Discussion on the working of the Ministry of Home Affairs

है? यह सवाल खड़ा किया गया था कि इसे पाि ऑक्युपाइड भारत क्यों नहीं िहा जाता है? मैं 

यह स्पष्ट िर देना चाहता हंू कि भारत िे सकंवधान में िहीं पर पाि ऑक्युपाइड िश्मीर शब्द 

िा िोई प्रयोग नहीं हुआ है। बोलचाल में इसिा प्रयोग सामान्यत: लोग िरते हैं, लेकिन इसिा 

िहीं पर िोई उल्लेख नहीं है। अन्य बहुत सारी चीज़ों िा उत्तर मैं पहले भी अपने भाषण में दे 

चुिा हंू। रीजनल इम्बलैेंस वगैरह िी बात िही है, पुकलस मनेैजमेंट िे सबंधं में भी थोड़ी-बहुत 

जानिारी मैंने दी है। सही समय पर, यह सूचना यानी अपने इंटेलीजेंस कसस्टम िो किस तरीिे 

से स्ट्रैंथन िर रहे हैं, इसिे सबंधं में प्रारम्भ में ही अपने भाषण में, मैंने चच्या िर दी है। हमारे 

प्रमोद कतवारी जी ने अच्छा भाषण किया। उन्होंने कदल्ली िी िानून और व्यवस्था िो लेिर टचता 

व्यक्त िी है। ऐसा नहीं है कि दो-तीन महीने िे अंदर कदल्ली िी िानून और व्यवस्था िी तस्थकत 

बहुत खराब हो गई हो, ऐसा मैं नहीं मानता हंू। मैं किसी िे ऊपर दोषारोपण भी नहीं िरना 

चाहता हंू कि उस समय िागें्रस िी सरिार थी इसकलए वह कजम्मेदारी है, चूकंि इस समय हम 

सरिार में हैं, तो कदल्ली िी और सारे देश िी लॉ एंड आड्डर िी कसचुएशन िो ensure िरना 

हमारी responsibility है, हम इसे स्वीिार िरते हैं। कदल्ली िी िानून और व्यवस्था िो चुस्त-

दुरुस्त िरने िे कलए हम लोगों ने िई प्रभावी िदम उठाए हैं, सी.सी.टी.वी. िैमरे लगवाए हैं। 

आपने देखा होगा कि कजन बच्चों ने दौड़ािर सड़ि िे ऊपर एि नौजवान िी हत्या िर दी, 

अगर सी.सी.टी.वी. िा कसस्टम न रहा होता, तो शायद व ेबच्चे इसमें न पिड़े गए होते। अभी 

िेवल ढाई-तीन हजार िे िरीब सी.सी.टी.वी. िैमरे लग पाए हैं। हमारी िोकशश यह है कि पूरी 

कदल्ली में इनिी सखं्या िो बढ़ािर 8 हजार जल्दी से जल्दी िर कदया जाए ताकि पूरी तरह से 

हम चौिसी बरत सिें , इस प्रिार िे अपराकधयों पर, यही हमारी िोकशश है। उन्होंने िहा कि 

सरहद िी पकवत्रता िो िई बार तोड़ा गया है। यकद सरहद िी पकवत्रता टूटती है, तो यह 

सत्ताधारी दल िे कलए चैलेंज नहीं है बतल्ि समस्त देशवाकसयों िे कलए और सभी राजनैकति दलों 

िे एि बड़ा चैलेंज है। हम इस रूप में इसे मानिर चलते हैं। ऐसा नहीं है कि सरहद िी पकवत्रता 

िेवल इस बार ही टूटी है। ऐसा नहीं है कि दुकनया िे दूसरे देशों से चाहे चीन हो, पाकिस्तान हो 

लोगों िा आना, वहा ंिी सेना िा आना पहली बार हुआ हो, बतल्ि चीन तो इसिे पहले भी 

दौलत बेग ओल्डी में आिर 15-20 कदन ति अपना िैम्प लगािर वहा ंपर पड़ा रहा, लेकिन बाद 

में उसे वापस जाना पड़ा। ऐसे हालात भी पैदा न होने पाएं, इसिो सुकनतश्चत िरना आवश्यि है। 

इस हिीित िो हम अच्छी तरह समझते हैं। उन्होंने साम्प्रदाकयि टबदुओं पर भी चच्या िी है। 

उन्होंने पूछा है कि ट्रेन एक्सीडेंट्स ज्यादा क्यों हो रहे हैं? अभी ज्यादा एक्सीडेंट्स नहीं हुए हैं। 

अभी एि-दो दुघ्डटनाएं रेल िी हुई हैं, लेकिन मैं यह जानिारी देना चाहता हंू कि इसमें Maoists 
िा िोई हाथ नहीं रहा है। सामान्यत: अब ति जो होता रहा है, वह यही होता रहा है, वह यही 

होता रहा है कि जो पैसेंजस्ड ट्रेन्स होती हैं, उन पैसेंजस्ड ट्रेन्स िो क्षकत इन माओवाकदयों िे द्वारा 

नहीं पहंुचाई जाती है, यह हमारी जानिारी है।

श्री नरेन्द्र िुमार िश्यप जी ने  भी जम्मू-िश्मीर में पड़ोसी देश पाकिस्तान द्वारा जो 

आतंिवादी गकतकवकधया ंबढ़ाई जा रही हैं, इस बारे में टचता व्यक्त िी है। वहा ंपर हमारे जो भी 

सेना िे जवान और हमारी फोस्ड िे लोग हैं, सी.आर.पी.एफ. िे लोग तैनात हैं, व ेपूरी तरह से 

सजग हैं। िई आतंवाकदयों िो ढेर िरने में भी उन्होंने सफलता पाई है। हम चाहते हैं कि 
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पाकिस्तान िे साथ बातचीत िे द्वारा इस समस्या िा िोई स्थायी समाधान कनिालें। यहीं पर मैं 

िश्मीर घाटी िी समस्या पर भी चच्या िर देना चाहता हंू। िश्मीर घाटी िी समस्या िे बारे में 

हम चाहते हैं कि िश्मीर िे सवाल पर भी, वहा ंिी समस्या िो सुलझाने िे कलए भी, किसी तरह 

से एि consensus बन सिे। मैं तो यह चाहंूगा कि सत्ताधारी दल तो अपनी जगह पर जो भी 

भकूमिा कनभाएगा, वह कनभाएगा, लेकिन हमारे दूसरे राजनीकति दल और हमारा प्रमुख प्रकतपक्षी 

दल िागें्रस पाट्टी यकद इसमें िोई पहल िरे, तो इस पहल िा मैं स्वागत िरंूगा। किसी भी तरह 

िा डायलॉग िरने कलए हम तैयार हैं ताकि िश्मीर घाटी िी समस्या िा समाधान हो सिे। हम 

सकंवधान िे दायरे में तो बातचीत िरेंगे ही िरेंगे, लेकिन साथ ही साथ किसी ऐसी बड़ी चुनौती, 

किसी ऐसी बड़ी समस्या िा समाधान िरने िे कलए इन्साकनयत िे दायरे में भी हमें बात िरने िी 

जरूरत हुई, तो हम बात िरेंगे। बगंला देशी घुसपैठ िे बारे में भी उन्होंने टचता व्यक्त िी है। 

करजव्देशन िा लाभ नहीं कमल रहा है, िई ऐसे महत्वपूण्ड टबदु उन्होंने उठाए हैं। श्री सुखेन्दु शेखर 

राय ने atrocities against women िी चच्या िी है। कमस्टर रंगराजन ने भी चच्या िी है। 

 SHRI SUKHENDU SEKHAR ROY : Sir, just a second. ...(Interruptions)... Mr. 
Yechury, please. How many Ministers phones are being tapped? सर, 7th August िो जब 

चच्या हुई थी, उसमें मैंने भी भाग कलया था। मैंने माननीय मंत्री जी िो याद कदलाया था कि जब 23 

जनवरी िो ये नेता जी िी जन्मभकूम िटि में गए थे, तो इन्होंने यह वायदा किया था कि अगर 

बी.जे.पी. िी सरिार आती है, तो नेता जी िे बारे में जो तथ्य सरिार िे पास हैं, व ेसाव्डजकनि 

किए जाएंगे। मैंने पूछा था कि इसिे बारे में अभी सरिार िा रवैया क्या है, मेहरबानी िरिे सदन 

िो यह बता दीकजए।

श्री राजनाथ ससह : माननीय सदस्य िे द्वारा यह बात हम सबिे सजं्ञान में लाई गई है। मैं 

इसिे बारे में मंत्रालय द्वारा िुछ जानिारी हाकसल िरंूगा कि वस्तुतस्थकत क्या है। 

हमारे सदन िे सदस्य माननीय सुखेन्दु शेखर राय िे द्वारा यह बात उठाई गई कि how 
many Ministers phones are being tapped? मैं बताना चाहता हंू कि जहा ंति मेरी जानिारी 

है, सरिार द्वारा किसी पोकलकटकशयन िा फोन टैप नहीं किया जा रहा है। होम कमकनस्ट्री िे पास 

जो सूचना है, मैं उस आधार पर यह बात िह रहा हंू। ...(व्यवधान)...

श्री सीतारार येचुरी : क्या और िोई फोन टैप िर सिता है?

श्री राजनाथ ससह : िरने िो िोई अथोराइज़ नहीं है। ...(व्यवधान)... लेकिन आजिल िी 

टेक्नॉलोजी में िब, िौन और िैसे उसिा दुरुपयोग िर दे, िुछ िहा नहीं जा सिता। 

...(व्यवधान)...

श्री सीतारार येचुरी : आप इसिा िोई उपाय कनिाकलए। ...(व्यवधान)...

श्री राजनाथ ससह : सबसे बड़ी बात जो साइबर क्राइम है, उसिी चच्या किसी माननीय 

सदस्य ने िी है। ...(व्यवधान)...

[श्री राजनाथ टसह]
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श्री सीतारार येचुरी : यह चच्या उठी थी कि कबना आपिी इजाजत िे, कबना आपिे आदेश 

िे, ये प्राइवटे िम्पकनया,ं ये सब सूची, इंफॉम्देशन िैसे बेच रही हैं? यह बहुत सीकरयस मामला  है 

और देश िी इंटरनल कसक्योकरटी िे कलए बहुत सीकरयस मामला आप इसिे बारे में िुछ िकरए। 

श्री तदग्ववजय ससह : मैं माननीय गहृ मंत्री जी िा ध्यान इस ओर आिरषत िरना चाहता हंू 

कि आज िई ऐसी िम्पकनया ंहैं, जो इस प्रिार इंटरसेप्टस्ड हैं, व ेबड़ी आसानी िे साथ इम्पोट्ड 

िर रही हैं। आपिे द्वारा ही इंकडया िी एि करपोट्ड है, प्राइवसेी इंटरनेशनल िे अंतग्डत, कजसमें 

कि बताया गया है कि 11 हजार से ज्यादा ऐसे इन्स्ट्रुमेंट्स आज देश में मौजूद हैं। मेरी आपसे यही 

प्राथ्डना है कि यह अत्यकधि सवंदेनशील कवषय है, इसिे बारे में अगर आप ठीि समझते हैं, तो 

आप अपने गहृ मंत्रालय िे अंदर ही एि िमेटी बनाएं, कजसिे माध्यम से इस सम्पूण्ड मसले पर 

बेस्ट टेक्नोलॉजीिल बे्रन्स हैं, उनिो शाकमल िरें और साथ में हर तरह से किस-किस के्षत्र में 

इसिो प्लग किया जा सिता है, इस पर कवचार िरें।

श्री राजनाथ ससह : अच्छा सुझाव है और मैं इस सुझाव िा स्वागत िरता हंू। वैसे दाऊद 

िम्पनी िे बारे में हमारे साथी सुखेन्दु शेखर राय ने प्रश्न खड़ा किया था। वैसे मैं समझता हंू कि 

दाऊद िो तो कपछली सरिार ने भी टाग्देट किया था, ताकि उसिी कगरफ्तारी हो सिे और 

उसिो भारत लाया जा सिे, लेकिन उसमें िामयाबी हाकसल नहीं हो सिी। हमारी तरफ से भी 

वह प्रयत्न जारी है। िोई अपराधी दुकनया िे किसी भी देश में हो, वह बचिर नहीं कनिलना 

चाकहए। यह तो किसी भी सरिार िे द्वारा प्रयत्न होना चाकहए और हमारी सरिार भी यह प्रयत्न 

िर रही है। पॉल मनोज पाकंडयन ने भी िहा है कि मकहला फोस्ड हर कजले में होनी चाकहए, वैसे 

सामान्यत: राज्य सरिारों िा स्वयं िा जो फैसला है, उसिे आधार पर मकहला फोस्देज बढ़ाने िा 

उन्होंने फैसला किया है और व ेइसिो बढ़ा रही हैं। वैसे हमारी सेन्टल गवन्डमेंट िे द्वारा भी इन 

राज्य सरिारों िे समय-समय पर मकहला पुकलस बल िी सखं्या बढ़ाए जाने िी एडवाइजरी जारी 

िी जाती रही है और अब भी वह एडवाइजरी उनिो जारी िी गई है। ...(व्यवधान)...

श्री सीतारार येचुरी : वेंिैया नायडु जी, मैं आपिो नहीं टोि रहा हंू और न टोिना चाहता 

हंू।

श्री उपसभापतत : सबिा करप्लाई हो गया।

श्री सीतारार येचुरी : अगर हाथ में इतना बड़ा पच्या है, तो बेशि, हम िम्युकनस्टों िो भखेू 

रहने िी आदत है। लेकिन यहा ंपर तो अफसर लोग भी हैं, पत्रिार भाई भी हैं, तो आप एि आधे 

घंटे िी करसेस लीकजए और खाने िा इंतजाम िकरए, ...(व्यवधान)... उसिे बाद हम कफर बठैेंगे। 

MR. DEPUTY CHAIRMAN: Mr. Minister is very liberal. So, everybody is again 
and again asking questions. ...(Interruptions)... That is the problem. Don’t be so liberal. 
...(Interruptions)...

SHRI SITARAM YECHURY: I am asking this from you, Sir. Will you order for 
food? ...(Interruptions)...
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श्री राजनाथ ससह : उपसभापकत महोदय, मैंने पहले ही िहा ...(व्यवधान)... मैं किसी सवंाद 

िो रोिना नहीं चाहता हंू।

MR. DEPUTY CHAIRMAN: I think you have made all the points. 
...(Interruptions)...

श्री राजनाथ ससह : उपसभापकत जी ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: I think he is very democratic and liberal in Hindi.

श्री राजनाथ ससह : हमारे जो भी माननीय सदस्य बोलना चाहेंगे, मैं कनतश्चत रूप से उनिो 

सुनना चाहंूगा।

MR. DEPUTY CHAIRMAN : I should appreciate that. ...(Interruptions)...

श्री राजनाथ ससह : एि सम्माकनत सदस्य कमस्टर रंगराजन जी ने तकमलनाडु िे करफ्यजूी 

िैं प में कवकजट िरने िी बात िही है, मैं इस सबंधं में जानिारी लूगंा और यकद उधर िी यात्रा 

होगी, तो कनतश्चत रूप से वहा ंपर जाना चाहंूगा। भटूपदर टसह जी, जो ओकडशा से हैं, उन्होंने 

जनसखं्या कनयंत्रण िा आग्रह किया है कि यह होना चाकहए। यह बात सही है, क्योंकि कजस तेजी 

िे साथ जनसखं्या बढ़ रही है, उस पर कनयंत्रण िरना आवश्यि है। इस सबंधं में हमारी गवन्डमेंट 

जो भी पॉकलसी कनध्याकरत िरेगी, कनतश्चत रूप से इस सदन िो उसिी जानिारी दी जाएगी। 

हमारे बहुत वकरष्ठ सम्माकनत सदस्य, श्री कदतग्वजय टसह जी ने पहली बात तो यह िही है कि 

PM is taking the powers of the Ministry of Home Affairs. उपसभापकत महोदय, जहा ंति 

हमारे प्रधानमंत्री िा प्रश्न है, मैं बता दंू कि हमारे प्रधानमंत्री जी बहुत ही लोिताकंत्रि पद्धकत से 

िाम िर रहे हैं ...(व्यवधान)... मैं बता रहा हंू। मैं समझता हंू कि मुझे उत्तर देने िी िोई 

आवश्यिता नहीं है। मुझे उत्तर देने िी िोई आवश्यिता नहीं होगी, मैं िेवल माननीय कदतग्वजय 

टसह जी से यह जानना चाहता हंू कि ...(व्यवधान)... कमकनस्ट्री ऑफ होम अफेयस्ड िा िौन सा 

ऐसा कडकवजन है, िौन सा ऐसा सैक्शन है, जो अब ति कमकनस्ट्री ऑफ होम अफेयस्ड िे पास रहा 

है, लेकिन प्राइम कमकनस्टर ने उसिो बाहर िर कदया हो अथवा माइनस िर कदया हो? मैं 

माननीय कदतग्वजय टसह जी से उस सवाल पर भी जानाना चाहंूगा िी होम कमकनस्ट्री ने िहा ंपर 

िाई फैसला कलया है, कजसमें प्रधानमंत्री ने हस्तके्षप िरने िी िोकशश िी है?

श्री तदग्ववजय ससह : उपसभापकत जी, मैंने यह अनुरोध किया है कि ए.सी.सी. में जो फाइल 

गहृ मंत्री जी िे माध्यम से जाती थी, अब प्रधानमंत्री से लौटिर सूचनाथ्ड उनिे पास पहंुच रही है।

श्री राजनाथ ससह : अच्छा रहा होता कि हमारे वकरष्ठ ससंद सदस्य मान्यवर कदतग्वजय टसह 

जी ने इस सबंधं में मुझे बातचीत िर ली होती। 

श्री तदग्ववजय ससह : आप जब िहेंगे, मैं बात िर लूगंा। 

श्री राजनाथ ससह : यकद मैं िहीं बाहर रहा हंू या जल्दबाजी में फाइल आनी है, तो हमारी 

उनसे सीधी बातचीत हो गई है। िभी-िभी हमारे पी.एस. िो उनिे िाय्यालय से जानिारी 
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कमली, पी.एस. ने मुझे बतलाया, उसिे बाद िंसेन्ट दी गई ...(व्यवधान)... यह एि चीज़ है। 

सामान्यत: ...(व्यवधान)... चूकंि आप भी मुख्य मंत्री रहे हैं, मैं भी मुख्यमंत्री रहा हंू, इसकलए मैं 

जानता हंू कि डी.ओ.पी.टी. कडपाट्डमेंट, जो िारमि कवभाग होता है, यकद वह सामान्यत: किसी 

िे अधीन होता है, तो चीफ कमकनस्टर और प्राइम कमकनस्टर िे ही अधीन होता है। जो अकधिाकरयों 

िी कनयुतक्त होती है, वह सी.एम. और प्राइम कमकनस्टर िी इच्छा से ही होती है। यहा ंपर जो 

िैकबनेट िमेटी फॉर अपोइन्टमेंट्स है, उसमें कजस तरीिे से िाय्ड होना चाकहए, उसी तरीिे से हो 

रहा है। मैं आपिो यह जानिारी देना चाहता हंू कि इसमें िहीं पर िोई बदलाव नहीं है। 

...(व्यवधान)...

श्री तदग्ववजय ससह : अगर हम इन फाइलों िे बारे में जानिारी लेना चाहेंगे तो क्या माननीय 

गहृ मंत्री जी यह जानिारी देने िे कलए सहमत होंगे?

श्री राजनाथ ससह : क्या?

श्री तदग्ववजय ससह : िैकबनेट िमेटी फॉर अपॉइन्टेमेंट्स िे बारे में आपिे यहा ंसे कितनी 

फाइलें रूट हुई हैं, अगर आप उसिी जानिारी देने िे कलए तैयार हैं, तो मैं राइट टू इन्फॉम्देशन 

एक्ट में उसिो मागं सिता हंू।

सूचना और प्रसारण रंत्रालय के राज्य रंत्री; पय्मावरण, वन और जलवायु पतर वत्यन रंत्रालय के 

राज्य रंत्री तथा संसदीय काय्य रंत्रालय रें राज्य रंत्री (श्री प्रकाश जावड़ेकर) : सजंय बारू जी ने 

क्या कलखा है, उसिो पढ़ो।

श्री राजनाथ ससह : मैं यह स्पष्ट िर देना चाहता हंू कि एि, दो नहीं, बतल्ि ऐसी बीसों 

और पच्चीसों फाइलें होंगी, मैं कजनिे बारे में िह सिता हंू।

श्री सीतारार येचुरी : उपसभापकत जी, जावड़ेिर जी क्यों उते्तकजत हो रहे हैं? ये गहृ मंत्री 

जी िे साथ सहानुभकूत जता रहे हैं, आप आपस में क्यों नाराज हो रहे हैं? ...(व्यवधान)...

श्री तदग्ववजय ससह : क्लब 160 नहीं, 272 जीत गया है। हम तो चाहते थे कि क्लब 160 

जीते। 

श्री राजनाथ ससह : जहा ंति सहानुभकूत िी आवश्यिता िा सवाल है, सहानुभकूत िी िोई 

आवश्यिता नहीं है। इसकलए अनावश्यि सहानुभकूत जताने िा क्या औकचत्य है? ...(व्यवधान)... 

MR. DEPUTY CHAIRMAN : I think, now, the hon. Home Minister will try to 

...(Interruptions)...

श्री राजनाथ ससह : कदतग्वजय टसह जी ने एि बात िही है कि RSS is big threat to this 

nation. ...(व्यवधान)...

MR. DEPUTY CHAIRMAN : Home Minister is enjoying. 
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श्री राजनाथ ससह : उपसभापकत महोदय, कदतग्वजय टसह जी ने िहा कि आर.एस.एस. इस 

देश िे कलए एि बहुत बड़ा थे्रट है। मैं यह िहना चाहता हंू कि मत भकूलए कि महात्मा गाधंी, 

कजनिो आज भी हम अपना पूज्य मानते हैं, कजन्हें हम राष्ट्रकपता मानते हैं, उन्होंने भी 

आर.एस.एस. िे िैम्प में जािर राष्ट्रीय स्वयंसेवि सघं िी सराहना िी थी। इतनी ही नहीं, जब 

भारत और पाकिस्तान िे बीच युद्ध हुआ, तो राष्ट्रीय स्वयंसेवि सघं िे लोगों ने किस प्रिार िी 

भकूमिा कनभाई, उसिी सराहना पकंडत जवाहरलाल नेहरू ने भी िी है। इतना ही नहीं, बतल्ि 

गणतंत्र कदवस िी जो परेड होती है, उसमें जो उनिा वशे है, कजसे गणवशे बोलते हैं, उसे पहन 

िर कशरित िरने िी और उनिी परेड िराने िी इजाजत स्वयं उन्होंने दी थी। राष्ट्रीय 

स्वयंसेवि सघं िी भकूमिा लालबहादुर शास्त्री जी ने भी प्रशंसा िी थी। ...(व्यवधान)...

श्री तदग्ववजय ससह : यह कवचारधारा िी लड़ाई है। हम उस कवचारधारा िे कवरोधी हैं, कजस 

कवचारधारा ने * ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Now, please stop this kind of reactions. 
...(Interruptions)...

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF 
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): This sort of 
atrocious and uncalled for remarks ...(Interruptions)... The Congress has ruled the 
country and * the country. ...(Interruptions)... पूरे देश में आपिे िारण ...(व्यवधान)... हम 

लोग सदन में इस तरह िी बहस िरें, यह अच्छा नहीं है।

MR. DEPUTY CHAIRMAN: Let us not have this kind of altercation. 
...(Interruptions)... Let us not have this kind of altercation. ...(Interruptions)... That is 
enough. ...(Interruptions)... Now, let the Minister conclude. ...(Interruptions)... Please 
don’t interrupt the Minister now. ...(Interruptions)...

श्री प्रकाश जावड़ेकर : सर, जो िोट्ड में साकबत हुआ है, वह सच है। आप इसे एक्सपजं 

िीकजए कि * हुई। यह हमें मंजूर नहीं है।

MR. DEPUTY CHAIRMAN: Okay. I will examine the records and would expunged 
it, if it is there. ...(Interruptions)...

श्री राजनाथ सिंह : उपसभापति महोदय, डा. के. केशव राव जी ने यह तिन्िा व्यक्त की है 

that the Centre is taking away the powers of the State of Telangana ...(Interruptions)... 
िेलगंाना राज्य का अतिकार है, उसमें केन्द्र हस्िके्षप कर रहा है, यह बाि हमारे केशव राव जी ने 

कही है। मैं स्पष्ट करना िाहिा हंू तक तकसी राज्य के जो अतिकार हैं, हम उनमें हस्िके्षप नहीं 
करिे हैं, बल्कक उसके जो अतिकार और कि्तव्य हैं, व ेपूरी िरह से सुरतक्षि रहें, इसे सुतनल्चिि 

करना हमारे गहृ मंत्रालय की तजम्मेदारी है। लेतकन व े तजस मुदे्द की ओर ध्यान आकर्षिि करना 
*Expunged as ordered by the Chair.
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िाहिे हैं, the Andhra Pradesh Reorganisation Bill, 2014 के सेक्शन 8 में जो प्रोतवजंस हैं, 
गवन्तर के क्या अतिकार हैं, तवशे्षि रूप से आन्ध्र प्रदेश और िेलगंाना की जो कॉमन कैतपटल है, 
हैदराबाद और सैब्राबाद, उसके तलए गवन्तर के क्या अतिकार हैं, इस सम्बन्ि में गहृ मंत्रालय के 

द्वारा केवल एक सािारण सी एडवाइजरी जारी की गई है। आन्ध्र प्रदेश का जो तरऑग्गेनाइजेशन 

तबल है, यह उसके सेक्शन 8 के अन्िग्ति जारी की गई है। उस एक्ट की तकसी भी प्रोतवजन का 
कहीं पर वायलेशन नहीं हुआ है। मैं उन्हें आ्चवस्ि करना िाहिा हंू तक आगे भी तकसी प्रकार का 
कोई वायलेशन नहीं होगा। ...(व्यवधान)... 

DR. K. KESHAVA RAO : Sir, I welcome this. ...(Interruptions)...  I am very 
happy about this ...(Interruptions)... 

श्री राजनाथ सिंह : महोदय, इस ससंद के वतरष्ठ सदस्य प्रो. राम गोपाल यादव जी ने भी 
िुछ मुदे्द उठाए हैं। उत्तर प्रदेश िे लॉ एंड ऑड्डर कसचुएशन पर कचन्ता व्यक्त िरते हुए, वैसे वहा ं
सरिार उन्हीं िी है, लेकिन कचन्ता व्यक्त िरते हुए उन्होंने िहा है कि मीकडया वहा ंिे हालात 

िो कडस्टॉट्ड िरने िी िोकशश िरती है। मैं मानता हंू कि उत्तर प्रदेश में लॉ एंड ऑड्डर िी 
कसचुएशन और वहा ं पर िम्युनल हाम्वोनी िैसे एस्टैतब्लश िी जा सिे, इसिे कलए वहा ं हम 

सबिो कमल िर प्रयत्न िरने िी आवश्यिता है। िम्युनल हाम्वोनी िे सवाल िो हम राजनीकति 

पारटयों िे आधार पर बाटंना नहीं चाहते हैं। हम इसिे कलए किसी िो लाकंछत भी नहीं िरना 
चाहते हैं। बतल्ि िम्युनल हाम्वोनी एस्टैतब्लश िरने िे कलए कजस भी प्रिार िे गवन्डमेंट िे 

िोऑपरेशन िी जरूरत होगी, मैं राम गोपाल जी िो आश्वस्त िरना चाहता हंू कि हम उस 

प्रिार िो िोऑपरेशन, उस प्रिार िा अकसस्टेंस प्रोवाइड िरने िे कलए पूरी तरह से तैयार हैं। 
उन्होंने misuse of funds relating to the development in the North East which is affected 
with terrorism िे सम्बन्ध में िहा है। वैसे हम लोग यह कसलकसला प्रारम्भ िरने वाले हैं कि 

हमारी Central Goverment िे द्वारा जो भी फंड्स जाते हैं, जो भी स्िीम्स बनती हैं, Central 
Government िे द्वारा उनिी समीक्षा भी होती रहे। नॉथ्ड-ईस्ट में भी जो फंड गया हुआ है, उसिा 
proper utilization हुआ है या नहीं हुआ है, इसिी भी कभन्न-कभन्न मंत्रालयों िे द्वारा समय-समय 

पर समीक्षा िी जाती रही है।

उन्होंने एक बाि यह भी कही है तक State Police modernization के तलए कुछ अतितरक्त 

फंड मुहैया कराया जाना िातहए। आपकी यह मागं तब्ककुल जायज़ है, इसतलए मैं देखंूगा तक 

हमारे पास जो भी फंड्स उपलब्ि हैं, वह उपलब्ि कराने की हम पूरी कोतशश करेंगे। िूतंक वह 

देश का सबसे बड़ा राज्य है, इसतलए उसके तलए तजिना अतिकिम हो सकेगा, वह तकया 

जाएगा।

पुतलस की वकेें सीज़ के सम्बन्ि में पूछा गया है। State Police में जो वकेें सीज़ होिी हैं, 

उनको तफलअप करना State Government की तजम्मेदारी होिी है, लेतकन Central Armed 
Police Forces की जो वकेें सीज़ हैं, उनको तफलअप करने के तलए हम लोगों ने अब िक जो भी 

कदम उठाए हैं, उनकी जानकारी मैंने आप लोगों को दी है।

यह बाि सि है तक तवगि कई व्षि्षों से आई.ए.एस. और आई.पी.एस. ऑतफ सस्त का 
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सेलेक्शन तजिनी िेजी के साथ होना िातहए था, वह नहीं हो पा रहा था। कुछ व्षि्षों का समय िो 

ऐसा भी रहा, तजसमें प्रति व्षि्त केवल 80 आई.पी.एस. ऑतफ सस्त का ही सेलेक्शन हो पाया था। 

लेतकन अब हम लोगों ने सुतनल्चिि तकया है और ऐसी व्यवस्था की है, िातक प्रति व्षि्त लगभग 130 

से लेकर 150 आई.पी.एस. ऑतफ सस्त का सेलेक्शन हो सके।

Tribal or backward community के सम्बन्ि में पूछा गया है, मैं समझिा हंू तक हर 

सरकार इनको स्पेशल केयर देने की कोतशश करिी है। हम लोग भी इनकी जो भी अतिकिम 

मदद की जा सकिी है, वह करेंगे। 

अशोक गागुंली जी ने safety of women and controlling of rising cases and Chinese 
influence in the North East के सबंिं में तिन्िा व्यक्त की है। Chinese influence नहीं बढ़ना 

िातहए, इससे हम सभी सहमि हैं। 

श्री एि.के. दुआ जी ने nCTC के सम्बन्ि में पूछा है और इसको जानने को कोतशश की है 

तक इस पर what is the position of the Government? मैं आपको बिाना िाहिा हंू तक टेरतरज्म 

को रोकने के तलए तजस भी प्रकार के तसस्टम की जरूरि होगी, उस पर हम बहुि ही 

गम्भीरिापूव्तक तविार करेंगे और उसी प्रकार का तसस्टम बनाएंगे। इसके तलए अगर कोई और 

ऐक्ट बनाने की जरूरि होगी, िो वह भी तकया जाएगा। लेतकन मैं समझिा हंू तक अब िक हमारे 

पास जो भी कानून उपलब्ि हैं, उनके माध्यम से भी हम आिंकवाद की िुनौिी का मुकाबला कर 

सकिे हैं। आिंकवाद से तनपटने के तलए कोई बहुि ज्यादा तनयम-कानून बनाने की आव्चयकिा 

नहीं है, इसके तलए clarity of vision और firm conviction िातहए। मुझे पूरा तव्चवास है तक यतद 

ये दो िीज़ें होंगी, िो ...(व्यवधान)...

श्री िंीताराम येचुरी : Verbal terrorism पर आप क्या करेंगे? बुरा न मातनए, मैं तफर से क्ल ू

दे रहा हंू तक verbal terrorism पर आप क्या करेंगे?...(व्यवधान)...

श्री राजनाथ सिंह : वैसे डेमोके्रसी में जो verbal terrorism है या oral terrorism है, मैं 

समझिा हंू तक उससे तकसी को आिंतकि नहीं होना िातहए।

श्री मोहम्मद अली खान : मंत्री जी, उसी से देश के हालाि खराब होिे हैं।

श्री उपिंभापतत : आपको तडनर देना पड़ेगा। Why don’t you ask for a dinner?

श्री राजनाथ सिंह : अल्चवनी कुमार जी ने ड्रग्ज़ की जो स्मगग्लग होिी है, उस पर कहा है। 

इसके सम्बन्ि में भी मैं पहले ही जानकारी दे िुका हंू। 

†Transliteration in Urdu Script.

[श्री राजनाथ ससह]

9.00 p.m.

]†
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तशव सेना के श्री सजंय राउि जी ने control SIMI activities के सम्बन्ि में कहा है। मैं 

उनको बिाना िाहंूगा तक SIMI पर ऑलरेडी प्रतिबन्ि लगा हुआ है। उन्होंने loC को strengthen 
करने की बाि भी कही है और Bangladeshi infiltration को रोकने की बाि भी कही है। मैंने 

पहले ही Border Management की िि्चा में इसका उत्तर दे तदया है, इसतलए इसकी तडटेल में मैं 

नहीं जाना िाहिा हंू।

हमारे सदन के वतरष्ठ सदस्य श्री सत्यव्रि ििुव्गेदी जी ने राजभा्षिा को लेकर तिन्िा 

अतभव्यक्त की है। मैं इस सदन को आ्चवस्ि करना िाहिा हंू तक हमारी तजिनी भी भा्षिाएं हैं, 

भा्षिाएं ही नहीं, बल्कक तजिनी भी बोतलया ंहैं, Dialect हैं, उनको कैसे enrich तकया जा सके, 

कैसे समृद्धशाली बनाया जा सके, इसके प्रति भी हमारी सरकार पूरी िरह से सजग है। सभी 

भारिीय भा्षिाओ ंको एनतरि करने के तलए, उनको समृद्ध करने के तलए जो भी कदम उठाने की 

आव्चयकिा होगी, व ेसारे कदम हम लोग उठाएंगे।

A point was raised that Odia be given the classical language status and money be 

given to the Central Institute of Languages. यह एच.आर.डी. िा सब्जेक्ट है। यह मेरे 

मंत्रालय से जुड़ा हुआ नहीं है, इसकलए इस सम्बन्ध में मैं िोई बात नहीं िह सिता 

...(व्यवधान)... थोड़ी देर और धैय्ड रकखए। ...(व्यवधान)... नहीं, नहीं। अभी हमारे कमत्र श्री िे.सी. 

त्यागी जी छूट गये हैं। ...(व्यवधान)... अंत भला तो सब भला।

सर, उन्होंने appointment of the Governors िे बारे में िहा है कि इसमें सबंकंधत स्टेट्स 

िे जो चीफ कमकन स्टस्ड हैं, कबना उनिी िंसेंट िे यह हुआ है। वैसे िासं्टीट्यूशन में जो प्रोकवजंस 

हैं, उनमें िंसेंट िी आवश्यिता नहीं होती है, बतल्ि िंसन्ड्ड स्टेट्स िे चीफ कमकन स्टस्ड से 

िंसल्टेशन िी आवश्यिता होती है। तो मैं समझता हंू कि अब ति कजतने भी गवन्डस्ड िी कनयुतक्त 

महामकहम राष्ट्रपकत महोदय िे द्वारा हुई है, उसमें सभी चीफ कमकन स्टस्ड िे साथ इसिे पहले ही 

मैंने िंसल्ट किया है। इतना ही नहीं, िंसल्टेशन में मैंने इस बात िा भी ध्यान रखा है, मैंने यह 

भी बतला कदया  कि हम इन-इन नामों पर कवचार िर रहे हैं और मुझे फला ंव्यतक्त िी सभंावना 

अकधि लगती है, यह जानिारी भी मैंने सबंकंधत मुख्यमंकत्रयों िो दे दी थी। कजतना अकधि से 

अकधि डेमोके्रकटि तरीिे से चीज़ों िो किया जा सिता है, हमने उसे िरने िोकशश िी है। 

िे.सी. त्यागी जी ने ही एि प्रश्न उठाया है कि चम्पारण सत्याग्रह िी सौवीं सालकगरह 

राष्ट्रीय स्तर पर मनायी जानी चाकहए। यह कवषय चूकंि सासं्िृकति मंत्रालय, हमारी िल्चरल 

कमकनस्ट्री से करलेटेड है, इसकलए इस सम्बन्ध में मैं िुछ नहीं िह पा रहा हंू।

हमारे श्री शरद यादव जी ने, जोकि इस सदन िे बहुत वकरष्ठ सदस्य हैं, और साथ ही 

साथ पॉल मनोज पाकंडयन जी ने भी िुछ इश्यज़ू यहा ं पर रेज़ किए हैं। It was said that 

‘housing for Central Armed Police Forces need to  be  improved.’ इसिे कलए भी िई 

िदम हम लोगों ने उठाए हैं।  An amount of ` 8,036 crore has been provided for 
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construction of houses for the CAPF in the Twelfth Five Year Plan period, और 2012-13 

में भी 918 िरोड़ रुपये कदए गए हैं। ` 902 crore was utilized for construction of houses for 
CAPF personnel and 3,602 houses have been constructed and delivered. In 2013-14, 
` 592 crore was provided and ` 578 crore was utilized for  construction of houses for 
the CAPF personnel; 2,246  houses have been constructed and delivered. In 2014-15, ` 
1,195 crore has been provided for construction of houses for CAPF personnel, and 4109 
houses are targeted to be delivered. Then, there are proposals which are appraised or are 
under consideration. आगे भी एस.एस.बी. िे कलए, ए.आर. िे कलए और बी.एस.एफ. (बॉड्डर 

कसक्योकरटी फोस्ड) िे कलए 21,655 हाउसेज़ बनाने िा हमारा टारगेट है। Then there is a 
proposal for construction of 13072 houses for CISF, ITBP, CRPF. यह अलग से बनाने िा 

होम कमकनस्ट्री िा कडसीज़न है।

सर, शरद यादव जी ने इसिे अकतकरक्त िई ऐसे सवाल िोबरा और सी.आर.पी.एफ. िे 

बारे में उठाए हैं, कजनिी चच्या मैंने पहले ही िर दी है। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN : Okay. How much more time do you need, Mr. 
Minister?

श्री राजनाथ ससह : सर, जब भी हमारे माननीय ससंद सदस्य िहेंगे, तभी मैं समाप्त 

िरंूगा। ...(व्यवधान)...

श्री उपसभापतत : आप इतने कलबरल हैं। ...(व्यवधान)... आप इतने डेमोके्रकटि हैं। 

...(व्यवधान)... आपिो खाना देना पड़ेगा, कडनर देना पड़ेगा। ...(व्यवधान)... जावडेिर जी, आपिो 

कडनर देना पड़ेगा। ...(व्यवधान)...

SHRI T.K. RANGARAJAN (Tamil Nadu) : He may continue tomorrow. 
...(Interruptions)... 

श्री सीतारार येचुरी : महोदय, माननीय मंत्री जी िो जो अदा है, मैं उसिी िद्र िरना 

चाहता हंू, उसिे कलए इनिो िंगे्रचुलेट िरना चाहता हंू कि इतनी देर ति व ेहमारे सारे सवालों 

िे जवाब देते रहे। उसिे बाद किसी िी कहम्मत नहीं बची है। ...(व्यवधान)... उनिी यह टैतक्टक्स 

बहुत महान है, यह मानना पड़ेगा। ...(व्यवधान)...

श्री गुलार नबी आज़ाद : आपने फरमाया था कि शायद िागें्रकसयों िो जानिारी नहीं है, 

आपिा बड़ा मन था, इसकलए आप यहा ंपर रुि गए कि लीडर ऑफ अपोकज़शन िो जानिारी 

नहीं है, लेकिन आपने िह कदया कि िागें्रकसयों िो जानिारी नहीं है। हमने अपने भाषण में बताया 

था कि अम्बेडिर साहब िागें्रस गवन्डमेंट में िानून मंत्री थे। आपने उसिो िाटने िी िोकशश िी 

कि िागें्रस ने उनिो हराया। अब नैट िा इतना तो फायदा है कि मैंने इस बीच में नैट से 

अम्बेडिर साहब िी जीवनी, कशक्षा आकद िे बारे में 15 पन्ने िा एि लेख कनिाला है, इसमें से 

िेवल दो-चार लाइनों िा मैं यहा ंपर उल्लेख िरंूगा, इसमें कलखा है – 

[श्री राजनाथ ससह]
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“15th August, 1947, India obtained her Independence. Dr. Ambedkar was elected to 
Constituent Assembly by the Bombay Legislature Congress Party. Dr. Ambedkar joined 
Nehru’s Cabinet. He became the first Law Minister of independent India. The Constituent 
Assembly appointed him to the Drafting Committee, which elected him as Chairman 
on 29th August, 1947.” Then, I come to what the hon. Home Minister said. “Then, on 
11th October, 1951, Dr. Ambedkar left the Cabinet.” So, he left the Cabinet. That means, 
he was no more a part of the Congress or part of the Government. ...(Interruptions)... 
I am just reading. I am just reading out from what I have brought from the Net. “In 
January, 1952 ...” So, what the hon. Home Minister said, starts from 1952. That is, “Dr. 
Ambedkar was defeated in the First Lok Sabha elections held under the Constitution of 
the Indian Republic. Congress candidate, N.S. Kajrolkar, defeated Dr. Ambedkar.” So, I 

was mentioning about the first part, from 1947 to 1951. ...(Interruptions)...

श्री राजनाथ ससह : उपसभापकत महोदय, जो मैंने िहा और जो हमारे नेता कवरोधी दल िह 

रहे हैं, उसमें िहीं पर िोई कवरोधाभास नहीं है। मैंने  Constituent Assembly िी बात नहीं िही 

थी, मैंने लोि सभा िी बात िही थी। ...(व्यवधान)...

श्री गुलार नबी आज़ाद : लॉ कमकनस्टर Constituent Assembly ...(व्यवधान)...

प्रो. रार गोपाल यादव : सर, 1947 से पहले ही Constituents Assembly बन गई थी, तब व े

पतश्चम बगंाल से आए थे। 

श्री सीतारार येचुरी : सर, वही बात तो मैं िह रहा था कि आप इकतहास पर मत जाइए, 

आप िहा ंति जाएंगे? ...(व्यवधान)... इसकलए सुबह मैंने िहा था कि जो ‘भारत रत्न’ िी बात 

आ रही है, वह भी आपिे मंत्रालय में है। वह िह रहे थे कि पुराने लोगों िो देंगे, तब मैंने बोला 

कि तब तो आपिो गौतम बुद्ध ति पहंुचना पड़ेगा, आपिो 600 बी.सी. में पहंुचना पड़ेगा, इसकलए 

उतने इकतहास में मत जाइए।

†Transliteration in Urdu Script.

]†

]†
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श्री राजनाथ ससह : सीताराम जी, हम आपिी बात िो िहा ंcontradict िर रहे हैं। नारायण 

लाल जी ने पुकलस िी स्ट्रेंथटनग िी बात िही है, उसिे अकतकरक्त नारिोकटक्स, हेरोइन, गाजंा, 

अफीम आकद िी जो तस्िरी होती है, इस पर इन्होंने टचता व्यक्त िी है। इस पर हमने पहले ही 

अपना कवचार व्यक्त िर कदया है।

MR. DEPUTY CHAIRMAN : No more clarifications.  ...(Interruptions)...

श्री राजनाथ ससह : भालचन्द्र मुणगेिर जी ने िहा कि भारतीय जनता पाट्टी ने स्वतंत्रता 

आंदोलन में भाग नहीं कलया था। मैं यह बता देना चाहता हंू कि भारतीय जनता पाट्टी आज़ादी 

हाकसल होने िे बाद ही बनी थी, इसकलए उसिे स्वतंत्रता आंदोलन में भाग लेने िा सवाल ही 

नहीं उठता है। इन्होंने राष्ट्रीयता िी पकरभाषा िी बात िही थी। मैं समझता हंू कि राष्ट्रीयता िी 

पकरभाषा समय-समय पर बदलती नहीं है। जो राष्ट्रीयता िी पकरभाषा है, वह है। उन्होंने गोधरा िे 

दंगों िी चच्या िी थी, मैं िहना चाहता हंू कि इस देश में िेवल गोधरा िा ही दंगा नहीं हुआ, 

गोधरा से पहले उसी गुजरात में भी दंगे हुए। इतना ही नहीं, उस असम में जब कि िागें्रस िी 

सरिार थी, उस समय शायद कमस्टर सैकिया वहा ं िे चीफ कमकनस्टर थे, जो दंगा हुआ था, 

उसमें 24 घंटे िे अंदर वहा ंपर 5 हजार से अकधि लोगों िी जानें गईं। यह नेल्ली में हुआ था 

और वहा ं5,000 से अकधि लोगों िी जानें गई थीं। इससे पहले जब गुजरात में िागें्रस िी सरिार 

थी और उसिे मुख्यमंत्री श्री कहतेन देसाई जी थे, तो उस समय भी एि बहुत बड़ा दंगा हुआ था 

और तब िई मतस्जद और मंकदर तोड़े गये थे। लेकिन, मैं समझता हंू कि यकद िोई भी दंगा-

फसाद होता है तो वह अपने आप में दुभ्याग्यपूण्ड है और उसे हर राजनीकति पाट्टी िे द्वारा िंडेम 

किया जाना चाकहए और साम्प्रदाकयि सौहाद्ड िो स्थाकपत िरने िी दृतष्ट से कजतनी पहल हो सिे 

वह िरनी चाकहए।

कवजय गोयल जी ने भी बहुत सारी समस्याओं िी चच्या िी है। असम में एन.आर.सी., यानी 

नेशनल रकजस्टर ऑफ कसकटजंस िी चच्या उन्होंने िी है। उपसभापकत महोदय, मैं इस सबंधं में 

इस सदन िो यह जानिारी देना चाहता हंू कि एन.आर.सी. िी फंक्शटनग ठीि तरीिे से चल 

सिे और इसिा िाम तेजी से चले, इसिे कलए जो आवश्यि धनराकश है, वह हमारी होम 

कमकनस्ट्री िे द्वारा अभी िुछ ही कदन पहले असम िो उपलब्ध िराई जा चुिी है। कदल्ली पुकलस िे 

कलए सुकवधाओ ंमें िमी और इसिो हम स्वीिार िरते हैं। हमारी सरिार िे िारण ही व ेसारी 

िकमया ंपैदा हुई हैं, ऐसा नहीं है, लेकिन व ेसुकवधाएं मुहैया होनी चाकहए। 

डा. एम.एस. कगल साहब ने िुछ िंस्ट्रतक्टव और करफॉम्देकटव सुझाव कदए हैं। उन्होंने िहा है 

कि बहुत सारी समस्याओं िा समाधान िरने िे कलए प्राइम कमकनस्टर और होम कमकनस्टर साथ 

बठैें। उसिे कलए व ेिोई एक्शन प्लान तैयार िरें तथा इसमें िुछ अन्य लोगों िो भी शाकमल िरें। 

उनिा यह सुझाव अच्छा है। जहा ंति िुछ अन्य लोगों से सुझाव लेने िा प्रश्न है, हम इस कदशा 

में होम कमकनस्ट्री िी तरफ से पहल िरेंगे, यह मैं आश्वस्त िरना चाहता हंू। इन्होंने आई.ए.एस. 

और आई.पी.एस. ऑकफ सस्ड िी करि्रूटमेंट िी बात िही है तथा फोस्देज़ में 30 परसेंट कवमेन 

करज़व्देशन िी बात भी िही है। फोस्देज़ में मकहलाओं िा मतैक्समम परसेंटेज़ बढ़ सिे, इस कदशा में 

हम लोग िाम िर रहे हैं। 
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मैंने लैंग्वज़ेेज िी चच्या पहले ही िर दी है। हमारे रतनपुरी साहब ने आम्ड्ड फोस्देज़ स्पेशल 

पॉवस्ड ऐक्ट िे सबंधं में बात िी है कि इसिो हटाना चाकहए। मैं समझता हंू कि अभी ति जो 

जानिारी हमें प्राप्त हुई है, उसिे अनुसार वहा ंपर इस बारे में अभी ति िोई िन्ससेंस नहीं बन 

पाया है कि इस आम्ड्ड फोस्देज़ स्पेशल पॉवस्ड ऐक्ट िो हटाया जाना चाकहए। लेकिन, मैं इस सदन 

िो जानिारी देना चाहता हंू कि यह गवन्डर िा अकधिार के्षत्र है। यकद गवन्डर इसिे के्षत्र िो 

सीकमत िरना चाहता है, यानी आम्ड्ड फोस्देज़ स्पेशल पॉवस्ड ऐक्ट कजस के्षत्र में आज प्रभावी है, 

यकद वह उसे िम िरना चाहता है तो वह उस के्षत्र िो एि ऑरडनरी नोकटकफिेशन िे द्वारा िम 

िर सिता है। यह गवन्डर िा अकधिार है और वह उसे िम िर सिता है। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN : No, I am not allowing any clarification 

...(Interruptions)....

श्री राजनाथ ससह : उन्होंने िहा कि सरिार बनाने िे कलए िोई मकैनपुलेशन नहीं होना 

चाकहए। उपसभापकत महोदय, हमने पहले ही स्पष्ट िर कदया है कि हम राजनीकत िेवल सरिार 

बनाने िे कलए नहीं िरते हैं, हम राजनीकत देश बनाने िे कलए, समाज बनाने िे कलए िर रहे हैं। 

मैं माननीय सदस्य िो यह आश्वस्त िर देना चाहता हंू हमारी सरिार िश्मीर िी, जम्मू िी 

समस्याओं िा समाधान िरने िे कलए किसी एजेंट िी मदद नहीं लेगी, बतल्ि वहा ंिी समस्याओं 

िा समाधान िरने िे कलए जो िुछ भी पहल हो सिती है, वह पहल हमारी सरिार िरेगी। वहा ं

िी राज्य सरिार िो कवश्वास में लेिर जो िदम उठाने िी आवश्यिता होगी, वह िदम हम 

उठाएंगे।

डी. राजा साहब ने क्राइम िी बात िही है और साथ ही साथ, उन्होंने इंटरनेशनल बॉड्डस 

िी कसक्योकरटी पर टचता व्यक्त िी है। उन्होंने िहा कि भारत कथयोके्रकटि स्टेट नहीं है बतल्ि यह 

एि सेिुलर स्टेट है। यह हक़ीित िो सभी स्वीिार िरते हैं कि भारत कथयोके्रकटि स्टेट नहीं 

है, बतल्ि यह एि सेिुलर स्टेट है। भारत िा जो फेडरल िैरेक्टर है, उसे हम स्वीिार िरते हैं। 

िोऑपरेकटव फेडरकलज्म होना चाकहए। मैं समझता हंू कि भारत िो जो यह एि फेडरल िैरेक्टर 

है, उसिी सबसे बड़ी ताित िोऑपरेकटव फेडरकलज्म ही है और इसमें िहीं िोई कवमत नहीं हो 

सिता है। आपिा सहयोग चाकहए शान्तारामनायि जी ने िहा कि Narendra Modi was 

projected as the Prime Ministerial candidate िे रूप में प्रोजेक्ट किया, तो हमारी 

आग्डनाइजेशन  िे जो इलेक्टेड करप्रजेंटेकटव चुनिर आते हैं, उनसे हमारी पाट्टी बनती है और वह 

पाट्टी ही एि पारलयामेंटरी बोड्ड िा गठन िरती है और उस पारलयामेंटरी बोड्ड िा चेयरमनै मैं ही 

था। उस पारलयामेंटरी बोड्ड िा िा यह यनेूकनमस कडसीजन था कि श्री नरेन्द्र मोदी िो Prime 

Ministerial candidate िे रूप में प्रोजेक्ट िर देना चाकहए। दूसरी चीज, पारलयामेंटरी बोड्ड िे 

कडसीजन िे बावजूद जब एन.डी.ए. पारलयामेंटरी पाट्टी िी बठैि हुई, उसमें भी यह सवाल खड़ा 

किया गया कि यकद इस पर किसी िो िोई आपतत्त है तो वह अपनी आपतत्त दज्ड िरा सिता है। 

लेकिन यनेूकनमसली श्री नरेन्द्र मोदी एन.डी.ए. पारलयामेंटरी पाट्टी िे लीडर इलेक्ट किए गए तब 

उन्हें बनाया, डेमोके्रकटि तरीिे से बनाया है। ...(व्यवधान)...
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उपसभापकत महोदय, ऐसा नहीं किया है कि िोई व्यतक्त किसी िो नॉकमनेट िर रहा हो 

और पूरे ससंद सदस्य यह िह रहे हों कि हम उसिो स्वीिार नहीं िरना चाहते। आप जो 

स्वीिार िरते हैं ऐसा नहीं किया है। हमने जो िुछ भी किया है बहुत डेमोके्रकटि तरीिे से किया 

है। कबश्वजीत जी ने िहा है कि नॉथ्ड-ईस्ट िी िई समस्याएं हैं कजनिा समाधान नहीं हुआ है। 

उनिा समाधान िरने िे कलए हम लोग लगे हैं। Interlocutors एपाइंट किए जा चुिे हैं, बहुत 

सारे इनसज्नेंट ग्रुप हैं, उनिे साथ हमारा डॉयलॉग चल रहा है। हुसैन दलवई साहब ने यह सुझाव 

कदया है कि मुसलमानों िा करप्रजेंटेशन पुकलस में होना चाकहए। उनिे इस सुझाव िा स्वागत है। 

हमारा तो िहना है कि कहन्दू हो, मुसलमान हो. ईसाई हो, िोई भी हो, जो भी शाकमल होने िे 

योग्य है वह शाकमल हो सिता है, किसी प्रिार िी िोई पाबदंी नहीं है। लेकिन पाकिस्तान िे 

बारे में भी एि महत्वपूण्ड बात हुसैन दलवई साहब ने िही है। वहा ंमाइनॉरटी िे ऊपर जो जुल्म 

हो रहा है, उस पर उन्होंने टचता व्यक्त िी है। मैं  समझता हंू कि यह बहुत ही हैल्दी एप्रोच है। 

पाकिस्तान से पीकड़त होने िे बाद जो माइनॉरटी िे लोग भारत आ रहे हैं, कवशेष रूप से कहन्दू 

और कसख जो आ रहे हैं, उनिी टचता भी हमारी सरिार िे द्वारा िी जा रही है। वही सबसे बड़ी 

बात है कि यकद उनिी टचता िी जाती रहे तो सारी समस्याओं िा समधान धीरे-धीरे हो सिता 

है। ए.वी. स्वामी साहब ने Left-Wing Extremism िे बारे में िहा है। साथ ही साथ कतहत्तरवें 

अमेंडमेंट िो पूरी तरह से लाग ूकिया जाना चाकहए, यह भी उन्होंने सुझाव कदया है। इस सुझाव 

िा स्वागत है। आनंद भास्िर जी ने ई-गवन्नेंस और साइबर क्राइम िो रोिे जाने िे इफेक्टेव 

स्टेप्स गवन्डमेंट िे द्वारा उठाए जाने िे कलए िहा है। इसिे सबंधं में स्वयं भी अपने अकधिाकरयों 

िे साथ बठै िर मैंने अपना िन्सन्ड एक्सपे्रस िर कदया है और िहा है कि कनतश्चत रूप से इस 

पर कवचार होना चाकहए। थंगावलुे जी ने भी बहुत सारी प्रॉब्लम्स उठाई हैं। ...(व्यवधान)...

श्री उपसभापतत : होम कमकनस्टर साहब, बािी िे कलए आप मेंबस्ड िो कचट्ठी कलख सिते हैं।

श्री राजनाथ ससह : बस, खत्म ही है। एि सम्माकनत सदस्य ने कफशरमनै िी समस्याओ ंिे 

बारे में िहा है कि bio-metric card जारी नहीं हुए हैं। लेकिन bio-metric card जारी िरने िा 

िाम तेजी िे साथ हो रहा है। मैं इसे देखंूगा कि कजस स्थान िा प्रश्न उन्होंने खड़ा किया है, वहा ं

पर bio-metric card अभी ति क्यों नहीं बन पाए हैं। मोहम्मद अदीब साहब ने भी अनुभव भारत 

िे रघुवशंी जी िी बात िही है। अदीब साहब मैं आपसे यह कनवदेन िरना चाहंूगा कि...उस 

सम्बधं में यकद आप मुझे जानिारी दे सिें गे तो अच्छा रहेगा। मैं देखंूगा कि आगे उसमें क्या किया 

जा सिता है? उपसभापकत महोदय, उन्होंने एि बात बहुत महत्वपूण्ड िही है कि लोगों िे अंदर 

sense of belonging develop िरने िी आवश्यिता है। हमारी सरिार िी तरफ से यह पूरी 

िोकशश होगी कि भारत िे हरेि नागकरि में sense of belonging में किसी प्रिार िी िमी न 

आने पाए। हम किसी भी सूरत में किसी िो अलग-थलग नहीं रखना चाहते, सब िो साथ लेिर 

आगे िदम बढ़ाना चाहते हैं, तभी हम भारत िा कविास िर पाएंगे। यकद हमें महान भारत िा 

कनम्याण िरना है, तो जब हम सभी कमल-जुलिर एि-दूसरे से िंधे-से-िंधा कमलािर आगे बढ़ेंगे, 

[श्री राजनाथ टसह]
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तभी इस देश िो आगे बढ़ा पाएंगे, ऐसी मेरी सीताराम येचुरी जी व गुलाम नबी आज़ाद साहब से 

दरख्वास्त है। आप सभी िो बहुत-बहुत धन्यवाद।

MR. DEPUTY CHAIRMAN: Hon. Home Minister was very considerate and 

responsive to every Member. The House appreciates it.

Now, we shall take up the admitted Special Mentions. Please lay on the Table.

SpeciaL MentiOnS *

demand to set up a Regulatory authority in coordination with the States to 
regulate the functioning of private hospitals in the country

श्री रनसुख एल. राडंवत�या (गुजरात) : महोदय, हमारे देश में िरोड़ों िी सखं्या में आप 

लोग कनजी अस्पतालों एव ंदवाखानों में प्रकतकदन उपचार िराते हैं। मरीज़ों िो इस बात िी िोई 

सूचना  नहीं दी जाती कि उन्हें क्या बीमारी है और व ेकिस रोग िे कलए िौन सी दवा खा रहे 

हैं? डाक्टर उन्हें जो भी िहता है, व ेचुपचाप उसे िरने िे कलए मजबरू हो जाते हैं। आए कदन 

ऐसे िई मामले सामने आते रहते हैं, कजनमें मरीज़ों िो आवश्यि शुल्ि िा भगुतान िरने िे बाद 

भी पय्याप्त सुकवधाएं एव ंआधुकनि उपचार नहीं कमल पा रहा है। समय-समय पर ऐसे िई मामले 

भी सामने आते रहते हैं, कजसमें तंग आिर मरीजों ने डॉक्टरों िे ऊपर हमला भी किया है। 

जब सरिार हर चीज़ में प्राकधिरण ला रही है, तो आम लोगों िी सुकवधा से जुड़ी आरोग्य 

िी समस्याओं िे कनवारण िे कलए यह आवश्यि है कि राज्य सरिारों िे साथ कमलिर सयुंक्त 

रूप से एि प्राकधिरण िा गठन किया जाए। प्रस्ताकवत प्राकधिरण मरीजों से कलए जाने वाले 

उपचार खच्मों एव ंखच्ड िे एवज में डाक्टर/अस्पताल में मरीजों िो कमलने वाली सुकवधाओ ंिी एव ं

मरीजों िे व्यवहार िे िारण डॉक्टर/अस्पताल िो होने वाली असुकवधाओं िा कनवारण िरने िे 

कलए आवश्यि देखभाल िरे। इसिे कलए िेन्द्र सरिार ने क्लीकनिल एस्टेतब्लशमेंट मॉडल ऐक्ट, 

2010 बनाया है, लेकिन वास्तकविता से इस िानून िा लाभ किसी िो नहीं कमल रहा है।

मेरा िेन्द्र सरिार से अनुरोध है कि वह इस कदशा में राज्य सरिारों िे साथ कमलिर 

तात्िाकलि िदम उठाने िी िृपा िरे, कजससे देश िी आम जनता िो कवशेष तौर पर सीधे लाभ 

कमल सिे और जरूरत पड़े, तो राज्यों िे स्वास्थ्य मंकत्रयों िे साथ बठैि िरिे, इसिे बारे में 

पूरा कवचार-कव मश्ड िरिे, िेन्द्र सरिार िदम उठाए। 

Demand	to	fix	the	pension	of	B.S.N.L.	employees	retired	before	 
2007	as	per	the	revised	fitment	formula

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, Department of 
Telecommunication employees absorbed in B.S.N.L. are receiving pension from the 

Special  Mentions

*Laid on the Table.
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Consolidated Fund of India as per Central Civil Service Pension Rules, 1972. The pay 
was revised for BSNL employees from 1.1.2007. The same fitment formula was extended 
to BSNL pensioners also with effect from 1.1.2007 and pension was revised by a Cabinet 
approval.

Due to an agreement with Service Unions in BSNL, the fitment formula was modified. 
Initially 68.8 per cent of Dearness Relief was added with the basic pay for fitment of new 
scale. The fresh fitment formula permits to add 78.2 per cent of Dearness Relief with 
basic pay for fitment of new scale. This agreement was effected from 10.6.2013.

The employees’ association requested to extend the same fitment formula for 
pre-2007 pensioners and pensioners who retired between 1.1.2007 and 13.6.2013. This 
request is pending for the last one year. The files are moving slowly from pillar to post. As 
on date, the file is pending with the Department of Telecommunication. The file has to go 
to the Department of Expenditure for its approval. If necessary, after the approval of the 
Department of Expenditure, the Ministry of Telecommunication has to prepare a Cabinet 
Note for approval by the Cabinet.

Hence, I request the Ministry to coordinate with other departments for early 
processing of this matter.

demand to review the implementation of the Sexual harassment  
of Women at Workplace act, 2013

DR. T. N. SEEMA (Kerala): The recommendation made by the Central 
Administrative Tribunal Bengaluru Bench to the Union Government, to look into Sections 
4 and 7 of the Sexual Harassment of Women at Workplace (Prevention, Prohibition 
and Redressal) Act, 2013 raises serious concerns regarding the implementation of this 
Act. The Central Administrative Tribunal, CAT, while hearing cases dealt by complaint 
committees of respective companies, has cautioned that the law against sexual harassment 
is "double-edged" and sought a review of two sections of the law, describing them as 
‘unconstitutional’.

The Tribunal observed the appointment process of the committees constituted 
to hear complaints of sexual harassment under Sections 4 and 7 was "biased" as two 
members of such committees should be "committed to the cause of women," and hence 
"destroys the concept of fairness" embedded in the process of adjudication.

There is no doubt that any attempt of using law for vengeance is totally unacceptable. 

Special  Mentions
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But at the same time recommendation made by Tribunal also is against the spirit of the 
Constitution. Article 15 allows for special provisions to be made for women, children, 
socially and educationally backward classes of citizens as well as the SCs and STs – such 
special provisions shall not be considered discriminatory.

The implementation of Sexual Harassment of Women at Workplace (Prevention, 
Prohibition and Redressal) Act, 2013 is very slow and showing lot of lapses.

I would urge the Government to initiate a detailed review regarding the progress 
and problems of implementation of the Sexual Harassment of Women at Workplace Act, 
2013.

demand to expedite the implementation of coastal security scheme  
and	other	welfare	schemes	for	fishermen	in	Tamil	Nadu

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, the Central Government had started 
the Coastal Security Scheme to strengthen the infrastructure for patrolling and surveillance 
of coastal areas in 2005. Phase II of the scheme was launched in 2011. Under this scheme, 
construction of 30 coastal police stations and 12 jetties were sanctioned for Tamil Nadu. 
However, even after three years of the launch of the Scheme, none of the coastal police 
stations have been operationalised so far. The land acquisition process has not yet been 
started for construction of any of the jetties.

The Government had launched another scheme in 2009 for the Issuance of Biometric 
Identity cards to Coastal Fishermen. The Government had envisaged creation of a National 
Marine Fishers’ Database (NMFD) which would help in addressing the threat to coastal 
security. However, according to the Annual Report of the Ministry of Home Affairs, the 
biometric enrolment stands at only 65%, till 2012.

Tamil Nadu has a coastline of 1,076 km with a total fisher population of 8.92 lakh. 
Therefore, I request the Minister of Home Affairs and the Minister of Agriculture to 
ensure the implementation of these Schemes in a time bound manner. I also request the 
Government to take measures for sensitising the fishermen to the threats to coastal security. 
The Coast Guard is supposed to hold community interaction programmes but these are 
not being held regularly. The overall role of the Coast Guard needs to be reviewed in the 
face of persistent attacks and arrests of fishermen by Sri Lankan Navy. The Government 
must act in a coordinated manner to improve the welfare of the fisher community and 
strengthen coastal security. Thank you.

MR. DEPUTY CHAIRMAN: Shri A.U. Singh Deo, not present. Shri Motilal Vora, 
not present. Shri Sanjay Raut, not present.

Special  Mentions
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demand to give Green bonus of ` 2000 crore to uttarakhand  
for overall development of the State

श्री रहेन्द्र ससह राहरा (उत्तराखंड) : महोदय, उत्तराखंड िा भौगोकलि के्षत्र देश िे के्षत्रफल 

िा 1.63 प्रकतशत है, लेकिन राज्य िा वन  के्षत्र 4.53 प्रकतशत अकधि है। राज्य िा तीन-चौथाई 

कहस्सा जंगलों, ग्लेकशयरों तथा पव्डत श्रृंखलाओ ं से कघरा हुआ है। इन पकरतस्थकतयों में कविास िाय्ड 
िरना आसान िाम नहीं है। यहा ंयह उल्लेख िरना उकचत होगा कि राज्य में 1000 मीटर िी ऊंचाई 

पर उगे हुए पेड़ों िो िाटने पर प्रकतबधं है। इस ऊंचाई पर उगे पेड़ों िो िाटना फायदेमंद हो सिता 
है, लेकिन पय्यावरण सरंक्षण राज्य िा मुख्य उदे्दश्य है। राज्य में 16 प्रकतशत वन भी हैं, कजनिे सरंक्षण 

िे कलए िाफी धन िी आवश्यिता होती है। 

अज्नेंटीना में कवश्व वाकनिी िागें्रस 2009 में प्रस्तुत अपने पत्र में भारतीय वन प्रबधंन ससं्थान ने 

अपने अनुमान में िहा है कि पय्यावरण सरंक्षण पर राज्य िे 32,000 िरोड़ रुपए हर साल खच्ड हो रहे 

हैं। 

हमारे राज्य उत्तराखंड िो भी इसी प्रिार ग्रीन बोनस िी दरिार है क्योंकि कपछले साल राज्य 

में प्रािृकति आपदा में भारी नुिसान, लोगों िी सुकवधाओ ंपर अत्यकधि खच्ड, कवदु्यत पकरयोजनाओं 
िा बदं होना तथा प्राइवटे पूजंी कनवशे िी िमी राज्य िे कविास में बाधा डाल रहे हैं। 

कपछले साल िी प्रािृकति आपदा ने राज्य में भारी नुिसान किया है। इससे राज्य िे पय्डटन पर 

भारी प्रभाव पड़ा है। साथ ही मैं बताना चाहता हंू कि 13वें कवत्त आयोग ने राज्य िो ग्रीन बोनस देने िी 
अनुशंसा िी थी।

राज्य िो 2,000 िरोड़ ग्रीन बोनस कदया जाए कजससे कि राज्य अपने चहंुमुखी कविास िे माग्ड 
पर कनरंतर बढ़ता रहे। धन्यवाद।

demand to hold the civil Services examination conducted  
by u.p.S.c. in all regional languages

SHRIMATI SASIKALA PUSHPA (Tamil Nadu): Sir, during the last few weeks, we 
had a ranging controversy over the C.S.A.T. examination, being conducted by the UPSC. 
The aspirant-students are undergoing severe mental agony because in another two weeks’ 
time, they have to undertake that examination.

That being so, the students of Tamil Nadu, in particular, and students of other regions 
of different States, in general, are put to undue hardship and unfair disadvantage because 
the examination is being conducted only in Hindi and English.

This aberration must be corrected immediately and the unfair disadvantage to the 
Tamil students and the students of other regions must be eliminated.

Our country believes in ‘unity in diversity’, and India is having a federal setup. So, 
all the languages and cultures of all the regions of our country must be respected and 
regarded as equal.
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Hence, I urge upon the Central Government to remove this handicap from amongst 
the student community so that a level-playing field is created for all. Therefore, I request 
the Union Government to instruct the UPSC to hold the Civil Services Examination in all 
the languages of our country, including Tamil.

demand to give adequate compensation for loss of life and crops  
caused	by	intrusion	of	elephants	and	wild	animals	in	fields

SHRI A.K. SELVARAJ (Tamil Nadu): Sir, wild animals, particularly, elephants 
invade very often into villages and cultivated lands adjoining the Western Ghats.

Elephants moving away as far as 15 kilometres deep into villages are common 
in Coimbatore, the Nilgiris, Erode, Trippur and the Southern districts of Tamil Nadu. 
Elephants freely roam into the villages and cause deaths by trampling and damaging the 
standing crops.

This is very severe in the traditional tribal settlements along the forest boundaries 
and inside the forests also. The Forest Department is erecting solar fences and trenches 
to prevent the elephants. These methods are found to be ineffective because the elephants 
remove the fencing poles without touching the wires.

These animals even level the trenches using their legs and tusks. To prevent this, 
trenches should be made wide and deep.

Also, the Government should periodically maintain the trench and the fence. The 
Government of Tamil Nadu gives a compensation of ` 3 lakhs in case of a death caused 
by animals. In other States, it is even less. This compensation is insufficient considering 
the long term livelihood of the family.

The compensation for crop damage per acre is ` 25,000 only. This is little and 
unrealistic.

I request the Central Government to immediately enhance and pay the compensation 
to the State Governments for human deaths and also for crop damages due to intrusion of 
elephants/wild animals.

I request the Government to find a permanent solution to this problem.

MR. DEPUTY CHAIRMAN: The House stands adjourned to meet on Tuesday, the 
12th August, 2014 at 11.00 a.m.

The House then adjourned at twenty-two minutes past  
nine of the clock till eleven of the clock on  

Tuesday, the 12th August, 2014.
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